
 Gli  aP.  (aman)

 Second  _  Series, Vol.XXIV, No.23
 7  December,  958  (Wednesday)

 LOK  SABHA

 DEBATES

 (Sixth  Session)

 (Vol.  XXIV  Contains  nos.  24  to  26)

 LOK  SABHA  SECRETARIAT

 NEW  DELHI

 Tae  Sarees  (rest)



 CONTENTS
 Second  Series  —Volume  XXIV—x5th  December  to  20th  December,  2958]

 Corunans
 Wo.  2i—wWionday,  5th  December,  19s8—

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  934  to  936,  938,  939,940,  942  7०947  ४४0  gogo  4867-—-4g.  02

 Written  Answers  to  Questions—
 Starred  Questions  Nos,  937,  943,  948,  949  and  9si  (०  992

 मी
 4903  ~  26

 70545  7543,  to  f
 Users,  ia

 Nos.  £462  to  ‘1§33)  7535  to  154  754  $
 88

 Paper  laid  onthe  Table.  .  4988
 Committee  on  Petitions—-

 Committee  on  Petitions
 Fifth  Report  :  :  4989

 Message  from  Rajya  Sabhs  4989,
 ‘Chartered  Accountants  (Amendment)  Bill

 Laid  on  the  Table  as  passed  by  Rajya  Sabha  पु  4989
 Petition  to  Delhi  Rent  Controi  Bil  4989-90
 Salaries  and  Allowances  of  Members  of  Parliament  (Ans*timent)  Bill

 Correction  of  figures  in  Division  मा  4990  92
 Election  to  Committees—

 Estimates  Commitrce  .  .  4997
 National  Shipping  Board  4991-95

 Life  Insurance  Corporation  (Second  Amendment)  Bill-~Withdrawn  4996-97
 Bills  Introduced

 Ww  Appropriation  (Railways)  No.  4  Bill,  958  4997-98
 (2)  Appropriation  (Railways)  No.  5  Bill,  r958  4998
 (3)  Prevention  of  Disqualification  (Amendment)  Bill  (4999-5002,
 (4)  Orissa  Weights  and  Measures  (Delhi  repeal)  Bill  डर  $002

 Demands  for  Supplementary  Grants,  ‘1958-s9  5$003-~$I22
 Dedhi  Rent  Contol  Bitl—

 Motion  to  consider,  as  reported  by  the  Joint  Committee  मु  $I22-—33
 Representation  of  the  People  (Amendment)  Bill—

 Report  of  Select  Committee  5I34
 Business  Advisory  Commitreo—-

 Thirty-third  Report  5734
 Daily  Digest  S135 —0g2

 No,  22.——-Tuesday,  7678  December,  T958—-
 Oral  Answers  to  Questions—

 Starred  Questions  Nos,  993  t0  997,  ‘Togs,  998  to  002  aNd  I0040  I008  न. ड1ब3-न्सीड
 Written  Answers  to  Questions

 Starred  Questions  Nos.  1003,  7007  to  7059  and  55°  +  $182—s210
 Unstarred  Questions  Nos.  7586  to  1662,  7666  to  2669,  7677  to  1677,  7679

 हि  S2lo—b4
 Re  :  Motion  for  Adjournment

 a  eae  cane
 growers,  SR  deena

 ok
 pers  on  the  Table  मु  पु  हे  ह... ८ ल

 s0KAi)  LEDS.



 No

 Couzens
 Public  Accounts  Commuttee—-

 Eleventh  Report  5373
 Peution  re  Delhi  Rent  Control  Bill  $273°74
 Calling  atrention  to  Matter  of  Urgent  Public  Importance

 Movement  of  Fohidol  5274-77
 Statement  re  Progress  of  Oil  Exploration  in  the  Country  ह...
 Appropnanon  (No  §)  Bill—Introduced  5383
 Business  Advisory  Commuttee—

 Tharty-third  Report  $283
 Extennor  of  Session  ३284-85
 Appropiranon  (Railways)  No  4  Bill—-Passed  $286
 Appropristion  (Railways)  No  $  Bill—Passed  $a87
 Delh:  Rent  Contro}  Bill  5288—$4I0

 Monon  to  consider,  as  reported  by  Jomt  Committee  ‘5288~  $388
 Clauses  2  to  5  and  6  +$389~$4I0.

 Hlf-an-hour  discussio2  re  Film  In  fastry  54022
 Daily  Digest  5423-30

 23  —Wednesday,  77  December,  3958—-
 Oral  Answers  to  Questions—

 Starred  Questions  No®  r0o60to  %074e  ‘$43%=~67
 Watten  Answers  to  Questions—

 Starred  Quesuons  Nos  7075  to  ‘1104,  ‘1106,  II07,  TI07A  and  I408  to  236  $467-—$804
 Ustarred  Q  sestions  Nos  682  to  1742,  3744  to  1946,  7948  to  I96I,  I963  to

 ‘1986,  7988  to  ‘TQQSA,  B,  C,  0,  Ez,  F,  &  G  ‘$505—5693

 Papers  laid  on  the  Table  ‘5695-94
 Commuttee  on  Private  Members’  Bills  and  Resolutions

 Thirty-third  Report  5694

 Calling  Atrention  to  Miter  of  Urgent  Public  Importance—
 Development  of  Airports  $694-9°

 Deth:  Land  Renf  rms  (Amendment)  Bill—Introduced  5695-95
 Delty  Panchayat  Ray  (Amendment)  Bill—Introduced  $696
 Committee  on  Privileges—

 Sixth  Report  5696-—G  704
 Appropriation  (No  5)  Bill—

 Motion  to  consider  5703-04
 Clauses  2,  3,  the  Schedule  and  Clause  5  5704
 Monon  to  pass  5704

 Del  Rent  Controi  Bili—
 Clauses  6  to  ln  76  to  35,  ‘18s,  36,  to  57  $704-~83
 Motion  to  pass,  as  amended  $704—80

 Indisa  Tanff  (Amendment)  Bill  ‘$780——-83
 Motion  to  consider

 srignst f Discussion  re  Employment  of  retired  officials  in  Private  Companies  58r4-
 Half-an-hour  discussion  re  ~Tungabhadra  High  Level  Canal  881
 Day  Digest  so f,



 Con.vacis
 No.  24-~Thursday,  the  t8th  December,  i958—

 0६४  Answers  to  Questions—
 Stgrred  Questions  है. "ह  1138,  ‘11395  3243  to  3247  and  ir49  s9t3—~48
 Short  Notice  Question  No,  6  5948—$0

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  ‘31375,  I24l,  (1142)  1548),  7750  t0  1168,  16BA,  II68B,

 7769  to  ‘1176,  I76A,  197,  77748,  १778  to  1x80,  77808  and  rx8r  $950—-74
 Unstrarred  Questions  Nos.  १996  to  2014,  2076  to  ढ31,  2332A,  27378,  २7370

 and  27370  ‘$974-—~6085
 Re:  Motions  for  Adjournmest—

 Demonstrations  outs:de  Parliament  Heuse  $a$$—~-59
 Papers  lad  on  the  Table  6069-70
 Commnitree  on  Private  Members  Bills  and  Resolutions-

 Minutes  of  Thirtieth  to  Thirty-fourth  sittings  607०

 Committee  on  Petuttions—-
 Minutes  of  Twenty-third  sitting  6070

 Commitree  on  Absence  of  Members
 Eleventh  Report  (0071

 Correcnon  of  Reply  to  Supplementary  to  Starred  Question  No.  7403  6609-72
 Arms  Bill—Introduced  6072
 Indian  Tariff  (Amendment)  Bill—

 Motion  to  consider  6073—~6324
 Clauses  2  and  i  6774
 Motion  to  pass  64

 Cinemsrograph  (Amendment)  Bill—
 Monon  to  consider  6424—~65

 Motion  re.  Fixation  of  Higher  Prices  of  Sugar-cane  6265—6224
 Half-an-Hour  discussion  re,  Closure  of  Kult:  Purnaces  622442,
 Daily  Digest  6243-52

 No.  25—-Friday,  .9th  December,  1958—
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  ‘1182,  4233-A,  §%84-2387,  ३390  to  7793  and  I39$  to
 Ir98

 ,  :
 6253-—~88

 Short  Notice  Questions  7  &  8  6288—~—98
 Writven  Answers  ro  Questions—

 Scarred  Questions  Nos.  £283,  1188  5196)  7799  to  I306,  208  to  उडर  and  I22
 १०  37229  bay8—~6330

 Unatarred  Questions  Nos.  २३३२  to  220  and  2203  to  2475  6330-85
 Re,  Motion  for  Adjournment  6386-87
 Point  of  Informetion  (638791
 Papers  laid  on  the  Table  639I—~94
 Massage  from  Rayya  Sabha  6394
 Committee  on  Subordinate  Legislanon

 Fourth  Report  6394
 Batimate  Comumutree—-

 Thirty-second  Report  6394
 \gploay  by  ४  Member  6394-95



 =

 Conumacn

 Cinematograph  (Amendment)  Bill—
 '  Motion  to  conuder  6395-6  454

 Clauses  2  to  6  and  3  6433—~S4
 Committee  on  Private  Members’  Bills  and  Resoluuons—

 Tharty-thid  Report  6455
 Resolutron  re  .  Commttee  to  assess  progress  of  land  reformsin  the  country—

 Withdraws,  6435-—-6sat
 Resolution  re  Central  Control  of  all  Public  Service  Commissions  in  the  coun-

 wy  6521-22
 Half-an-hour  discussion  re  co-operative  sugar  factories  in  Andhra  (6522-48
 Daily  Digest  6349-8

 No  26—Saturday,  20th  December,  1958—

 Papers  lad  on  the  Table  6559-—~65
 Comumuttee  on  Government  Assurances

 Manutes  of  Tenth  Situng  6561
 Commuttee  on  Absence  of  Members  from  the  Situngs  of  the  House

 Manutes  of  Tenth  and  Eleventh  Sittungs  6561-62
 Message  from  Rajya  Sabha  6462
 Parkament  (Prevention  of  Disqual:fication)  Bill~

 Laid  on  the  Table  as  returned  by  Rajya  Sabha  with  Amendments  6563
 Calhng  Attention  to  Matter  of  Urgent  Pubhc  Importance--

 Lay-off  by  Assam  Railway  Trading  Company  6563-64
 Leave  of  Absence  6564-65,
 Correction  of  Answer  to  Sterred  Question  No  $63  6566
 Prevention  of  Disqualification  (Amendment)  Bill  6566—80

 Motion  to  consider  6566—79
 Clauses  2  and  I  6580
 Monon  to  pass  6580

 Foregn  Exchange  Regulation  (Amendment)  Bil!  6580—~6605
 Monon  to  consider  6580—6604
 Clauses  7  and  2  6605
 Motion  to  pass  6605

 Cost  and  Works  Accountants  Bill  6605—~42
 Monon  to  concur  with  Rajya  Sabha  re  Jon:  Conmuttec  6605—42

 Representanon  of  the  Peaple  (Amendment)  Bull  6642-—~6744
 Motion  to  consider,  as  reported  by  Select  Comnmuttee  6642—~98
 Clauses  2370  14,  76  and  78  to  28  28A  and  288,  35,  Wy  29,  30  to  37  and  :  6698--6744
 Motion  to  pass,  as  amended  674

 Orissa  Weights  and  Measures  (Deltu  Repeal)  Bill  745-45
 Motion  to  consider  6748-46
 Clauses  2,  3  and  7  6746
 Motion  to  pass  6746

 Half-an-hour  discussion  re  Procurement  of  nce  in  Andhra  168
 Daly  Digest  ह... आ.
 ine  6779-76
 Consolidated  contents  (r5th  December  to  20th  December,  7958)  (i-iv)
 N.B,—The  sign  +  marked  above  a  name  of  2  member  on

 pi
 indicates  that  the  Question  wes  orally  asked  es  or

 of
 the  Hou  y!  chat



 LOK  SABHA  DEBATES

 $431

 LOK  SABHA

 Wednesday,  l7th  December,  958

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mx.  Srzaxern  mm  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Telephone  System  in  Jammu  and
 Kashmir

 *i060.  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state

 (a)  whether  the  Government  are
 aware  of  the  fact  that  trunk  tele-
 phone  circuits  mm  Jammu  and
 Kashmir  State  remain  out  of  order
 frequently  for  two  to  three  weeks  at
 a  stretch,  and

 (b)  if  so,  what  steps  are  being
 taken  to  protect  the  telephone  lines
 with  a  view  to  improve  the  tele-
 Phone  system  im  the  State”

 The  Minister  of  Transport  and
 Communications  (Shri  8.  K.  Patil):
 (a)  No,  Sir  The  trunk  telephone
 circuits  in  Jammu  and  Kashmir  State
 are  subject  to  interruptions  for  s:mi-
 lar  cause  as  other  circuits  in  the  rest
 of  India  but  usually,  more  time  is
 taken  in  restoration  of  interruptions
 because  of  the  difficult  nature  of
 tHe  terrain  in  Jammu  and  Kashmir
 and,  of  the  peculiar  climatic  condi-
 tions  uke  snowfalls,  extreme  cold,
 ete

 (2)  Interruptions  are  attended  to
 बड़  quickly  as  possible  but  there  are
 ebvious  limitations  and  handicaps
 204(Ai)  L.S.D—.
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 owing  to  the  factors  I  have  mention-
 ed  above  These  are  due  to  causes
 beyond  our  control  A  radio  tele-
 phone  service  to  overcome  these  diffi-
 culties  was  planned  but  owing  to  the
 loss  of  the  transmitter  due  to  fire
 the  scheme  has  received  a  set  back.
 Its  revival  will  depend  on  the  avail-
 ability  of  another  transmitter

 श्री  Wo  सु०  तारिक  काइमीर  का
 तमाम  हिन्दुस्तान  से  ताल्‍ल्लुक  है  और  यह
 सय्याहों  का  भी  मरकज  है,  लेकिन  काशमीर
 में  ताल्लूफ  कायम  करने  के  लिये  सिर्फ  एक
 सरकिट  है  अमृतसर  से,  शर  इसलिये  ट्रक-
 काल  के  लिये  दो-दो  दिन  लग  जाते  है  में
 जानना  चाहता  हू  कि  इसके  बारे  में  हुकूमत
 ने  क्‍या  इन्तिजाम  किया  है,  क्या  कोई  दूसरा
 सरकिट  कायम  करने  का  इरादा  है  ?

 थ्री  स०  Mo  पाटिल  अभी  चन्द  रोज

 पहले,  ३०  सितम्बर  से  थ्य्ी  चैनल  स्कीम

 शुरू  की  है।  उसके  मानी  हूँ  कि  तीन  काल
 किये  जा  सकते  हूँ  ।  जब  रेडियो  ट्र'सर्मीटर
 भा  जायेगा  तब  और  सहुलियत  मिल  सकती

 है  t

 Shri  Assar:  May  I  know  whether
 Government  have  received  any  com-
 plaints  from  individuals  and  politi-
 cal  parties  of  Jammu  and  Kashmir
 that  trunk  calls  are  not  allowed  at
 the  instance  of  the  State  Government
 for  pohtical  reasons?  If  so,  whet
 action  do  Government  propose  to
 take  in  the  matter?

 Shri  8.  K  Patil:  Since  political
 reasons  are  mentioned,  the  question
 should  be  addressed  to  the  other
 Ministry



 5433  Oral  Anawers

 Bhakra  Nangal  Project

 +
 Shri  D.  C.  Sharma:
 Shri  Ram  Krishan:
 Shri  N.  R.  Munisamy:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  683  on  the  27th  September,
 3958  and  state  the  further  progress
 made  upto  the  end  of  November,  958
 with  regard  to  the  irrigation  and
 power  works  under  the  Bhakra
 Nangal  Project?

 *206l.

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  statement
 giving  the  information  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 IV,  annexure  No.  at)

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Bhakra  project  will  be  completed
 in  the  scheduled  time,  or  it  will  take
 longer  than  the  scheduled  time?

 Shri  Hathi:  No,  Sir.  It  will  be
 completed  by  7960  as  scheduled.

 Shri  D.  C.  Sharma:  May  I  know
 how  many  other  transmission  systems
 are  in  hand,  and  when  they  will  be
 completed?

 Shri  Hathi:  The  transmission  sys-
 tems  there  are  in  hand  are  mentioned
 at  III  (b)  of  the  statement.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Government  is  trying  to  sce  to  it
 that  Delhi  gets  more  supply  of  elec-
 tricity  than  before?

 Shri  Hathi:  Delhi  will  be  gettting
 40,000  Kw  more.  They  are  getting
 20,000  Kw  now.  After  1960,  they
 will  be  getting  40,000  Kw.  more.

 Shri  Ram  Krishan:  May  I  know
 whether  the  Punjab  Government  has
 asked  for  an  additional]  loan  of  Rs.  6
 crores  for  the  completion  of  this
 dam?

 Shri  Hathi:  No.  They  have  not
 asked  for  an  additional  loan  for  this,
 because  all  the  amount  required,  viz.
 Rs.  770  crores,  to  complete  the  pro-
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 ject  has  been  provided  and  the  money
 will  be  given.  There  is  no  question
 of  any  additiona)  loan  over  the  esti-
 mates.

 Shri  N.  BR.  Muanisamy:  May  I  know
 whether  it  is  a  fact  that  the  central
 spillway  dam  has  given  way  because
 the  connecting  link  with  the  rocks  is
 very  porous  and  sufficient  cement  had
 not  been  injected  into  the  rocks?

 Shri  Hathi;  There  is  no  question
 of  the  spillway  having  given
 way  As  I  explained  the  other
 day  in  the  House,  the  dividing
 wall  between  the  spillway  was
 damaged

 Shri  N.  R.  Munisamy:  Is  it  also  a
 fact  that  expenditure  is  hkely  to  be
 incurred  to  the  extent  of  Rs.  30  to
 Rs.  5  crores  as  a  result  of  the  change
 in  this  direction?

 Shri  Hathi:  No,  Sir.  The  present
 project  estimate  is  Rs  770  crores
 No  addition  or  increase  is  likely  to
 be  incurred  on  that  account,  but
 some  misunderstanding  has  been
 created  by  the  news  that  they  are
 proposing  to  have  an_  additional
 power  house  on  the  right  bank.  In
 the  project  that  is  not  included,  but
 if  an  additional  power  house  on  the
 right  bank  is  proposed  and  if  that  is
 taken  up,  it  wil  mean  an  additional
 expenditure  of  Rs  0  crores,  but  that
 will  not  be  within  the  present  pro-
 ject  It  will  be  an  additional  item.

 Shri  Ram  Kriyhan:  May  I  know
 whether  storage  of  water  has  been
 started  in  this  dam?

 Shri  Hathi:  Yes,  Sir  Partial
 storage  of  water  has  been  started.

 Shri  Achar:  May  I  know  the  pro-
 820५8  that  33  being  made  wrth  regard
 to  the  utilisation  of  water  for  irriga-
 tion?  Is  progress  being  made  as  ex-
 Pected?

 Shri  Hathi:  On  the  Punjab  side  as
 we]l  as  on  the  Rajasthan  side  the
 water  is  being  utilised.  In  Punjab
 about  43  lakhs  of  acres  are  being
 irmgated;  on  the  Rajasthan  side  about
 Rs,  1,80,000  acres.



 4435  Orat  Answers

 Draft  Plan  for  Flood  Control  in
 Punjab

 °2062
 Shri  Bam  Krishan:

 {  Shri  Daljit  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  480  on
 the  23rd  September,  4958  and  state
 whether  the  draft  plan  for  flood  con-
 trol  of  the  Rivers  Ravi,  Beas  and
 Sutle)  in  the  Punjab  has  since  been
 examined  by  the  High  Level  Commit-
 tee  on  Floods?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Yes,  Sir

 Shri  Ram  Krishan:  May  I  know
 whether  the  scheme  has  been  examin-
 ed  by  the  State  Control  Board?

 Shri  Hathi-  Yes,  Sir  This  is  actual-
 ly  about  the  plan  forthe  whole  of  the
 Punjab  That  has  been  examined  by
 the  State  Government

 Shri  Ram  Krishan.  May  I  know  the
 amount  to  be  given  by  the  Central
 Government  for  the  construction  of
 this  work?

 Shri  Hath:  That  has  not  yet  been
 examineg  here,  but  I  may  say  that
 Rs  30  lakhs  have  been  provided  in
 the  Budgct  1958-59  for  flood  protection
 works  in  the  Punjab

 Road  Transport  Corporations

 41063.  Shri  Harish  Chandra  Mathur
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  which  of  the  various  States  have
 set  up  or  propose  to  set  up  during  this
 year  Corporations  in  Public  Sector  fo:
 road  transport,  and

 (b)  what  assistance  has  been  asked
 for  and  :s  being  given  by  the  Centre”

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  A
 statement  giving  the  information  re-
 quired  is  laid  on  the  Table  of  the
 House.  [See  Appendix  IV,  annexure
 No.  48]
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 Shri  Harish  Chandra  Mathur:  May  !
 know  which  of  the  States  are  opposed
 to  setting  up  the  corporations,  the
 reasons  for  the  same  and  Govern-
 ment’s  attitude  towards  that?

 Shri  Raj  Bahadur:  Broadly  speak-
 ing,  this  has  been  indicated  m_  the
 statement  itself  From  it,  30  appears
 that  excepting  Andhra  _  Pradesh,
 Bombay  and  the  former  PEPSU  area
 they  have  not  set  up  road  transport
 corporations  in  other  States,  and  pro-
 Pposais  are  obtainable  only  tn  respect
 of  three  sectors,  wz,  Pathankot-
 Manali  in  the  Punjab,  and  Bihar  and
 Mysore  States  Apart  from  that,  the
 other  States  have  not  come  forward.

 The  objection  appcars  to  be  that  in
 case  they  set  up  these  transport  cor-
 porations,  they  will  be  subject  to  pay-
 ment  of  income-tax  They  also  say
 that  they  will  have  to  provide  addi-
 tional  amenities  for  the  labour  and
 incur  additional  expenditure  in  case
 these  corporations  are  set  up

 Shri  Harish  Chandra  Mathur:  Only
 a  part  of  my  question  has  been
 answered  I  had  asked  what  the  Cen-
 tral  Government’s  attitude  was  to-
 wards  it  That  part  of  the  question
 has  not  been  answered

 Shri  Raj  Bahadur:  This  has  been
 made  clear  from  time  to  time,  both
 by  the  Planning  Commission  and  by
 the  Ministry  of  Finance  who  have
 some  time  back  also  addressed  com-
 munications  to  the  State  Governments
 concerned,  that  unlcss  and  until  they
 set  up  these  road  transport  corpora-
 tions,  they  will  not  be  entitled  to
 loans  or  grants  for  the  purpose  of  ex-
 pansion  or  the  nationalisation  of  trans-
 port

 Shri  Harish  Chandra  Mathur:  Is  :t
 not  a  fact  that  the  UP  Government,
 on  the  one  hand,  and  the  Kerala  Gov-
 ernment,  on  the  other,  have  reported
 that  on  the  basis  of  their  practical  ex-
 perience  of  the  departmental  work-
 ing,  they  are  satisfied  that  the  setting
 up  of  a  corporation  would  not  be  use-
 ful?  May  I  know  whether  all  these
 facts  have  been  brought  to  the  notice
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 ef  the  bon.  Minigter,  and  if  ap,  what
 his  reaction  towards  it  is?

 Shri  Raj  Bahadur:  The  State  Gov-
 ernments  of  UP  and  Kerala  have  been
 insisting  that  they  should  be  allowed
 to  carry  on  departmentally,  so  far  as
 their  transport  undertakings  are  con-
 cerned,  and  they  say  they  have  been
 carrying  on  well  with  this  system.  At
 the  same  time,  the  Central  Govern-
 ment,  and  the  national  exchequer  is
 deprived  of  the  income-tax,  and  that
 is  a  matter  which  is  under  the  serious
 consideration  of  the  Ministry  of
 Finance  at  present.

 Shri  Rami  Reddy:  May  I  know  the
 assistance  given  by  the  Centre  to  the
 road  transport  corporations  of  Andhra
 Pradesh  by  way  of  loan  and  by  way
 ef  contributions?

 Shri  Raj  Bahadur:  I  may  not  be  able
 to  give  the  figure  separately  for
 Andhra  Pradesh,  but  up  til]  1959-60,
 the  total  that  has  been  placed  at  the
 disposal  of  the  State  Governments  is
 in  the  neighbourhood  of  Rs.  389  lakhs

 Shri  Tangamani:  In  view  of  the  fact
 that  the  quota  that  has  been  allotted
 to  the  various  State  Governments  has
 now  been  reduced  from  Rs.  3°5  crores
 to  Rs.  9  crores,  may  I  know  whether
 money  will  be  given  to  the  nationa-
 lised  sector,  although  no  corporation
 has  been  formed  as  in  the  case  of
 Kerala  and  Madras?

 Shri  Raj  Bahadur:  According  to  the
 views  and  the  opinions  given  by  the
 Planning  Commission,  the  setting  up
 of  corporations  is  almost  a  sine  qua
 mon  for  the  grant  of  any  such  loan  or
 assistance  out  of  the  provisions  that
 have  been  made.

 Shri  Pannoose:  Is  it  not  a  fact  that
 the  State  Transport  in  Kerala  was
 started  as  far  back  as  1938,  and,  if  so,
 is  it  not  rather  unfair  to  deprive  that
 State  of  that  income?

 Shri  Raj  Bahadur:  That  is  a  ques-
 tion  of  opinion........

 Shri  Punnoese:  No,  it  is  a  question
 of  fact.
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 fhri  Raj  Bahadur:  3  is  2  question
 of  opinion  and  fact.  Jb  is  a  question
 of  fact,  so  far  as  the  setting  up  of  the
 transport  system.  is  concerned.  That
 is  obvious.  ‘What  enrmet.  be  digputed
 by  anybody.  The  question  is  whether
 it  is  unfair  or  not  to  the  Kerala  Gov-
 ernment  not  to  be  allowed  this  finan~-
 cial  assistance  by  way  of  loans  or
 grants,  or  whether  it  will  be  unfair  to
 the  national  exchequer  or  the  Central
 Government  to  be  deprived  of  the
 income-tax  share  that  they  should  get
 out  of  the  earnings  of  the  State  trans-
 port  undertaking  under  the  Kerala
 Government.

 Shri  T.  B.  Vittal  Rao:  The  Andhra
 Pradesh  Government,  after  setting  up
 the  road  transport  corporations,  have
 asked  for  Central  assistance,  and
 Rs.  50  lakhs  have  been  promised  in
 the  current  year.  May  I  know  the
 reasons  for  not  granting  that  sum?

 Shri  Raj  Bahadur:  For  that,  I  would
 require  specific  noticc.  So  far  as  I  am
 informed,  I  think  that  whatever  has
 been  allotted  will  be  given.

 Shri  T.  B.  Vittal  Rao:  A  sum  of
 Rs  2:5  crores  has  been  provided  in  the
 Railway  Budget  for  the  current  year.
 May  I  know  whether  when  the  Ranl-
 ways  participate  in  the  road  transport
 corporation  they  will  have  to  consuit
 the  Ministry  of  Transport  before-
 hand?

 Shri  Raj  Bahadur:  The  condition
 precedent  for  the  participation  of  the
 railways  is  that  a  corporation  will  be
 set  up.

 Shri  Hem  Barua:  May  I  know  what
 steps  Government  have  so  far  taken
 to  effect  inter-State  communication
 between  States  that  have  already  es-
 tablished  their  corporations,  and  alse
 States  that  have  refused  to  establish
 such  corporations?

 hri  Raj  Bahadur:  As  the  hon.
 Member  35  aware,  transport  as  such,
 Particularly  by  mechanically  propel-
 led  vehicles,  comes  within  entry  35  of
 the  Concurrent  List  in  the  Seventh
 Schedule  of  the  Constitution;  and  the
 executive  authority  in  relation  thensta



 $9  Oral  Annotre

 vests  im  the  State  Governments
 Therefore,  inter-State  transport
 atvangements  can  be  made  in  the  first
 instance  by  mutual  consent  between
 the  States  concerned  through  the
 agency  of  the  Inter-State  Transport
 Commission,  which  has  been  vested
 with  certain  powers  under  the  latest
 amendment  to  the  Motor  Vehicles  Act

 Pandit  D.  N.  Tiwary:  May  I  know
 ‘whether  the  Government  of  Bihar  have
 requested  for  any  grant,  and  if  so,  for
 how  much,  and  whether  the  same  has
 been  sanctioned?

 Shri  Raj  Bahadur:  I  do  not  have
 specific  information  on  that  point

 hri  Shankariya:  May  I  know  whe-
 ther  Government  intend  that  the  trans-
 port  of  goods  also  should  be  taken
 over  by  the  State  Governments?

 Shri  Raj  Bahadur;  In  Himachal!  Pra-
 desh,  nationalisation  of  goods  transport
 is  complete  In  Asam  Bombay  and
 Kerala  and  also  Manipur,  they  have
 partially  undertaken  the  nationalisa-
 tion  of  goods  transport  as  well

 bri  C  R.  Pattabhl  Raman:  Are
 Government  considering  the  question
 of  giving  further  inducement,  besides
 loan,  for  the  formation  of  these  cor-
 porations?

 Shri  Raj  Bahadur:  The  inducement
 as  that  we  have  made  a  provision  37
 the  Second  Plan,  and  I  think  further
 imducements  can  be  given  when  they
 fall  in  hne  with  regarg  to  the  parti-
 cular  matter  of  setting  up  corporations

 Shri  Thirumala  Rao:  Is  it  a  fact  the
 ‘Government  of  India  have  assured  the
 private  owners  that  they  will  not
 nationalise  goods  transport  before  the
 end  of  the  Serond  Five  Year  Plan®

 Shri  Raj  Bahadur:  Before  the  end
 of  the  Third  Five  Year  Plan  That  is
 the  declared  policy  But  the  question
 was  put  to  me

 Shri  Thirnmala  Rao:  How  was  it
 Possible  then  to  take  over  gcods
 transport,  .

 ”  1988 0s Ora  Amowore  sap

 Mr.  Speaker:  Let  him  finish  his
 answer

 Shri  Raj  Bahadur:  I  have  simply
 stated  what  is  a  fact,  and  what  al-
 ready  exists  in  regard  to  the  States
 which  I  have  mentioned

 Shri  Harish  Chandra  Mathur:  May  I
 know  what  part  out  of  the  provision
 of  Rs  40  crores  provided  by  the  ral-
 ways  has  already  been  utilised,  and
 whether  it  is  a  fact  that  the  railways
 are  now  cold-shouldering  the  partici-
 pation  and  spending  money  otherwise”

 Shri  Raj  Bahadur:  I  shall  not  say
 that  the  railways  are  now  cold-
 shouldering  at  As  J]  said,  the  Pian-
 ning  Commission  have  laid  down  that
 for  the  grant  of  such  loans  and  other
 assistance,  three  parties  must  co-
 operate,  namely  the  transport  under-
 takings,  private  or  public,  the  State
 Governments  and  the  Central  Gov-
 ernment  through  the  Railway  Miunis-
 try,  and  this  can  only  take  place  when
 the  corporations  are  brought  nto
 being

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  part  out  of  the  Rs  30
 crores  has  so  far  been  spent  by  the
 railways?

 Shri  Raj  Bahadur:  I  do  not  think
 much  has  been  spent  or  anything  has
 been  spent  so  far

 hri  Ramanathan  Chettiar:  May  I
 know  whether  the  Central  Govern-
 ment  are  going  to  lay  down  a  uniform
 policy  in  regard  to  the  setting  up  of
 these  corporations?

 Shri  Raj  Bahadur:  The  policy  is  uni-
 form  So  far  as  the  Central  Govern-
 ment  are  concerned,  they  have  declar-
 ed  it  time  and  agam,  and  as  far  back
 as  1957,  in  October  of  that  year,  the
 Planning  Commission  drew  the  atten-
 tion  of  the  State  Governments  as  also
 the  Railway  Ministry  to  this.  The
 Railway  Mimstry  will  participate  in
 case  the  corporations  come  into  being
 We  expect  that

 Shri  Tangamani:  Out  of  this  sum  of
 Rs  23°5  crores,  originally  Re,  ॥25
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 erores  were  to  be  given  to  the  States;
 now,  it  has  been  reduced  to  Rs.  9
 crores;  and  Rs.  0  crores  are  to  come
 through  the  Railway  Ministry.  May
 I  know  how  much  out  of  this  sum  of
 Rs.  39  crores  has  so  far  been  given
 to  the  State  undertakings?  May  I
 also  know  whether  in  view  of  the  fact
 that  it  55  likely  to  lapse,  Government
 will  modify  the  proposal?

 Shri  Raj  Bahadur:  The  amount  has
 been  reduced  from  Rs.  3°5  crores  to
 Rs.  9  crores,  as  has  been  mentioned  an
 the  statement,  ang  as  I  have  already
 stated,  the  amount  that  has  been  plac-
 ed  at  the  disposal  of  the  State  Gov-
 ernments  is  Rs.  389  lakhs  so  far,  that
 is  up  till  the  end  of  1959-60.

 Mr.  Speaker:  Next  question

 Shri  Assar:  One  question

 Mr,  Speaker:  Is  it  necessary  to
 pursue  this  further?  I  have  allowed
 so  many  supplementaries  already.
 Each  hon  Member  wants  to  ask  only
 one  question.

 Shri  Assar:  May  I  know  whether  at
 is  a  fact  that  the  fee  per  mile  charged
 by  the  different  State  transport  under-
 takings  s  not  uniform,  and  :f  so,  whe-
 ther  Government  propose  to  fix  a
 standard  uniform  fare?

 Mr.  Speaker:  The  same  queston
 was  put  m  another  form  earlier

 Shri  Raj  Bahadur:  The  main  ques-
 tion  pertains  to  the  setting  up  of  cor-
 Porations  in  the  public  sector,  not  to
 the  fare  structure,  for  which  notice
 of  a  separate  question  will  be  needed

 Shri  Achar:  In  view  of  the  fact  that
 the  main  objection  from  the  States  72
 on  the  question  of  payment  of  income-
 tax,  may  I  know  whether  Government
 will  consider  exempting  these  corpo-
 rations  from  payment  of  income-tax,
 as  these  are  not  profit-making  busi-
 ness  concerns?

 Shri  Raj  Bahadur:  They  do  make
 profit.
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 हिनाचल  प्रदेश  में  जड़ी-बूटियाँ

 *eoty.  sit  ca  देव  क्‍या  स्वास्थ्य
 मंत्री  यह  बताने  की  कपा  करेगे  कि  :

 (क)  हिमाचल  प्रदेश  प्रशासन  के  ६... ह
 विभाग  के  भ्रन्तगंत  जड़ी-बूटियों  के  विकास
 की  योजना  के  बारे  में  अब  तक  क्या  प्रगति

 हुई  है  ,  और

 (@)  क्‍या  सरकार  का  इस  योजना
 को  चम्बा  के  अतिरिक्त  महासू  के  जंगलों
 के  बड़े  पंसारखानो  में  चालू  करने  का  विचार

 है
 ?

 स्वास्थ्य  मंत्री  (सी  करमरकर)  :

 (क)  चम्बा  जिले  की  २  एकड़  भूमि  में
 नर्सेरिया  स्थापित  की  गई  है,  जिन  पर  सितम्बर
 १६५८  तक  १२,७४८  रुपये  खर्च  हो  चुके
 ह।

 (@)  अभी  नही।

 An  hon.  Member:  In  English  ४8०

 Mr.  Speaker:  Yes

 Shri  Karmarkar:  (a)  Nurseries  have
 been  raiseq  over  an  area  of  2  acres  in
 Chamba  District  for  which  a  sum  of
 Rs  ‘12,748  has  been  spent  upto  Septem-
 ber,  958

 (b)  Not  yet

 stata  क्‍या  मत्री  महोदय
 प्रकाश  डालने  की  कृपा  करेगे  कि  हिमाचल  में

 कौन-कौन  सी  मैडिसनल  हर्बस  पाई  जाती

 हैं  और  क्‍या  इसका  सर्वे  किया  गया  है
 ?

 Mr,  Speaker:  Does  the  hon  Member
 want  8  list  of  the  l0i  herbs?

 ti  cr  देश  में  जानना  चाहता  हूं
 कि  जडी  बूटियों  का  सर्वे  हुआ  है  या  नहीं  ?

 की  फरमरकर  हिमाचल  प्रदेश  में

 काफी  तादाद  में  भोर  काफी  भ्च्छी  किस्म  की

 हरबंस  पाई  जाती  है।
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 शी  पदा  देव :  क्‍या  मंत्री  महोदय  को

 मालूम  है  कि  जो  लोग  जड़ी  बूटियों  को

 डलाड़ते  हे  वे  इतनी  बेरहमी  के  साथ  उनको

 डलाड़ते  हें  कि कई  जड़ी  बूटियों  का  नितान्त  ,

 अभाव  पैदा  हो  रहा  है  भौर  उनका  नाश  ही  रहा

 है।  इस  सम्बन्ध  में  कया  कोई  ऐसे  नियम  बनाये

 जाएपेंगे  जिससे  कि  इत  जड़ी  बूटियों  का  नाश

 नहों?
 की  फरमरकर  जो  जड़ी  बूटिया

 निकाल  ली  जाती  हे  वे  तो  निकाल  ही  ली

 जाती  हूँ  -  इनका  नाश  न  हो,  इस  दृष्टि  से

 नसंरीज़  वगरह  स्थापित  की  जा  रही  हैं.
 डिवेलेप  वर्गरह  इनको  किया  जाता  है  |

 आाधा  है  कि  कभी  इनका  नाश  नहीं  होगा
 बल्कि  इनको  वृद़ि  ही  होगो.  ।

 Mr.  Speaker:  Evidently,  the  hon
 Member  wants  to  know.

 Shri  Karmarkar;  He  was  asking
 whether  exploitation  of  these  herbs
 will  not  lead  to  their  extinction.  I
 said  that  these  nurseries  are  being
 started  with  a  view  to  developing  them
 and  therefore,  we  are  hoping  that
 there  will  be  no  hras  of  these  herbs
 Hras  means  ‘decline’

 Mr.  Speaker:  I  heard  the  question
 slightly  differently.  It  is  to  the  effect
 that  all  over  the  place,  a  number  of
 these  drug  trees  and  herbal  plants  are
 being  felled  for  fuel  etc..

 Shri  Karmarkar:  That  is  not  what  I
 understood.

 की  पद  देव  माननीय  मंत्री  महोदय
 ने  श्रमी  फरमाया  कि  १२,०००  रुपयों  की

 लागत  से  एक  नसंरी  चम्बा  में  स्थापित  को

 गई  है  ।  में  आपको  कतलाना  चाहता  हू
 कि  लाखों  रुपये  मूल्य  की  दवाइया  हर  साल

 हिमाचल  यें  बाहर  जाती  है,  जडी  बूटिया
 बाहर  जातीं  हूँ  भोर  जो  जड़ी  बूटिया  हैं

 इनको  लोग  श्रपने  नफे  इत्यादि  के  लिए  इतनी

 बेरहमी  भौर  इतनी  बेदर्दी  के  साथ  उखाबते

 हैँ  जिससे  कि  उनका  जो  प्रसली  मूल्य  है  वह
 ्च्ट  हो  जाता  है।  में  जानना  चाहता  हू
 कि  क्या  कोई  ऐसा  नियम  जारी  किया  गया  है
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 जिससे  लोग  इस  तरह  से  जड़ी  बूटिया  न

 उसाढ़ें  और  नियमों  में  रहते  हुवे  काम  करे  ?

 Mr.  Speaker:  I  think  I  was  right.

 Shri  Karmarkar:  I  think  both  of  us
 were  right.

 यह  चीज  एसी  है  जो  कभी-कभी  हो
 जाती  है  1  हो  सकता  है  कि  यह  हिमाचल
 प्रदेश  में  व  दूसरे  इलाकों  में  होती  है।
 लेकिन  जिस  वक्‍त  इस  तरह  की  कोई  चीज़

 हमारी  नज़र  में  आ  जाती  है  तो  यह
 जरूरी  दो  जाता  है  फि  इस  तरफ  भी  ब्यान
 दिया  जाये  ।  हिमाचल  प्रदेश  बहुत  बड़ा
 प्रदेश  ह ैऔर  कई  किस्म  की  जड़ी  बूटियां  यहा
 पाई  जाती  हूँ  ।  श्रमी  तत्तक  तो  ऐसी  कोई

 सूचना  नहीं  आई  है  जिसमे  पता  चलता  हो
 फि  इनका  ह्वास  हो  रहा  है।  अगर  माननीय
 सदस्य  को  पता  होगा  और  हमारी  नज़र  में
 भी  यह  चीज़  झायेगा  तो  इसका  ठीक  इतिजाम
 कर  दिया  जायेगा  i

 Shri  Joachim  Alva:  Have  Govern-
 ment  got  any  co-ordinated  and  effec-
 tive  steps  to  discover  herbal  and
 medicinal  wealth  in  our  forests?  How
 ig  it  that  foreign  companies  have  dis-
 covered  medicinal  plants  here  and
 have  marketed  them?  There  is  the
 case  of  serpentina  Now  another  com-
 pany  has  come  out  with  another  herb
 for  TB  taken  from  our  medicinal
 plants.  Serpentina  was  found  in  the
 Karwar  forest,  with  which  the  hon.
 Minister  is  familiar

 Mr.  Speaker:  We  are  going  from  one
 thing  to  the  other.  Rauwolfia  serpen-
 tina  is  an  old  drug  in  this  country
 which  everybody  knows.

 st  रा०  क०  वर्मा  क्या  माननोय  मंत्री

 महोदय  बतलाने  की  कपा  करेंगे  कि  जड़ी

 बूटियों  के  इस्तेमाल  के  साथ-साथ  उनके
 विकास  के  लिये  भी  श्वीमान्‌  ने  कोई  योजना
 बनाई  है  ?

 श्री  फरभरकर  :  विफास  योजनायें
 अलग-भलम  प्रदेश  में  प्रलग-भलग  तरह  से
 चलती  हूं  .  हिमाचल  प्रदेश  में,  काए्मीर  मे
 और  खास  तौर  पर  पहाड़ी  इलाकों  में  ने
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 आअलकी  हे  भौए  इनमें  ब्ल्फी  दिलचस्पी  स्टेंट

 गवलेमेंट्व  द्वारा  दिखाई  जाती  है  घौर  वे

 weer  दिलचस्पी  इनमें  केती  हे  ।

 Shri  Jeachim  Alva:  May  I  repeat  my
 question,  because  it  8  important?  How
 38  i¢  that  foreign  companies  come  and
 explore  our  forests  and  put  out  drugs
 m  the  market’?  There  2s_  especially
 the  case  of  serpentina  which  was  found
 m  the  Karwar  forest  with  which  the
 hon  Munister  is  familiar,  he  38  tour-
 ing  my  constituency  sometimes

 Shri  Karmarkar:  There  are  exhaus-
 tave  cyclopaedias  containing  the
 names  in  Latin  also  Foreign  com-
 panies  come  to  know  about  :t  and  7१
 they  want  to  utilise  them  from  what-
 ever  we  export,  they  sometimes  settle
 down  here  m  collaboration  with  indi-
 genous  companies  for  utilsing  these
 herbs

 In  respect  of  drugs,  sometime  three
 or  four  years  ago  Rauwolfia  Serpen-
 tina  was  perhaps  in  short  supply  and
 yt  was  thought  hkely  that  the  supply
 might  be  affected  later  on  prejudicial-
 ly  Then  I  remember  the  Commerce
 and  Industry  Ministry  took  steps  to
 regulate  the  export  That  78  the  pro~
 cedure  which  we  follow  We  always
 pay  attention  to  keep  the  national
 wealth  and  put  it  to  the  best  possible
 use

 दरभगा  ,अफ्रपुर  रेलवे  लिक

 +

 +१०६४
 शी  शोनारायण  दास
 श्री  श्  नद्द्ध  सिह

 क्या  ऐलवें  मंत्री  २५  श्रगस्त,  १९५८  के
 ताराकित  प्रद्न  सख्या  ४३७  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  ने  पूर्वोत्तर  रेलवे
 पर  दरभगा  भौर  मुजफ्फरपुर  स्टेशनों  को
 मिलाने  वाली  प्रस्तावित  रेलवे  लाइन  के
 निर्माण  के  बारे  में  कोई  निश्चय  किया  है  ,
 झौर

 (ख)  यदि  नहीं,  तो  मह  विषय  इस
 समय  किस  भ्रवस्था  में  है  ?
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 The  1... &  Minister  for  Baliways
 (Shri  8  ्,  Ramaswamy);  (a)  and  (b)
 Yes,  Sir  Owing  to  the  technical
 features  of  the  terram,  the  construc-
 tion  of  this  project  is  not  economicel-
 ly  justified

 Shri  Shree  Narayan  Das:  Sometime
 ago  it  was  stated  by  the  hon.  Minis-
 ter  that  the  survey  was  made  88  ap
 alternative  to  doubling  of  the  line  bet-
 ween  Samastipur  and  Darbhanga
 Will  the  doubling  be  taken  up,  now?

 Shri  8.  च्  Ramaswamy:  Doubling
 up  to  Samastipur  will  be  taken  up

 Shri  Shree  Narayan  Das:  Is  it  a  fact
 that  after  the  construction  of  ‘the
 Mokameh  bridge  over  the  Ganga,  the
 broad  gauge  hne  will  run  from
 Baraun  to  Darbhanga?

 Shri  8.  द  Ramaswamy:  First  of  ali,
 we  are  considering  only  up  to  Samasti-
 pur  It  is  not  yet  contemplated  to
 extend  it  to  Darbhanga

 Shri  Shree  Narayan  Das:  May
 I  know  whether  the  construction
 of  the  broad  gauge  railway  line  from
 Baraun;  to  Samastpur  has  been  taken
 up?

 Shri  S.  V.  Ramaswamy:  It  will  be
 taken  up

 श्यो  विभूति  सिश्र  में  जानना  चाहता
 हूं  कि  क्‍या  यह  लाइन  समस्तीपुर  से  नहर-
 कटियागज  तक  जायेगी,  मुजफ्फरपुर  होते
 हुये  ?

 रेलवे  मत्री  (भी  जगजीवन  रास)
 भ्रभी  तक  तो  समस्तीपुर  तक  ही  जायेगी  ।
 इसके  बाद  कहा  तक  जायेगी,  यह  कहना
 अभी  सभव  नही  है  1

 Gandak  Project

 +
 Pandit  D.  N.  Tiwary:
 Shri  Ram  Krishan:

 *1066,  )  Shri  Shree  Narayan  Das:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
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 givin  to  Starred  Question  No.  950  on
 the  Sth  September,  and  state  the

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  Bihar
 Government  is  revising  the  Project
 Report  in  the  lght  of  the  comments
 offered  by  the  Central  Water  and
 Power  Commission  and  other  relevant
 factors

 Pandit  0.  N  Tiwary:  Have  negotia-
 tions  with  the  Nepal  Government  been
 finalised  and  agreement  reached?  If
 not,  and  if  there  is  any  hitch,  38  the
 alternative  site  at  Siswan  being  con-
 templated  to  be  taken  up?

 Shri  Hathi:  Negotiations  are  yet
 being  carried  on  with  the  Nepal  Gov-
 ernment,  they  have  not  yet  been  fina-
 lhsed  About  the  alternative  site,  we
 have  not  yet  derided  because  negotia-
 tions  with  the  Nepal  Government  are
 still  going  on

 Pandit  D.  N.  Tiwary:  Has  the  sum  of
 Rs  5  crores  earmarked  for  Gandak
 and  Rihand  in  the  Second  Five  Year
 Plan  been  withdrawn?  If  so,  why?

 hri  Hathi:  No,  the  amount  has  not
 been  withdrawn  Originally,  the
 amount  provided  was  Rs  5  crores
 As  Members  know,  in  the  reappraisal
 of  the  Plan,  :t  has  now  been  reduced
 end  the  sum  provided  is  Rs  203
 crores

 थ्री  विभूति  मिज  में  जानता  चाहता

 हूं  कि  क्या  ने  गाल  राजी  है  और  जो  यू०  पी०
 गवर्नेपेट  है  वह  इममें  राजी  नही  है  ?

 शी  हाथी  नही  भ्रभी  ऐसी  कोई  चीज

 नही  है  |

 झप्पस  महोदय  श्री  राम  कृष्ण

 की  रघनाय  सिंह  उत्तर  प्रदेश  गवर्नेमेंट

 इसमे  बहुत  राज़ी  है  भौर  बे  चाड़ती  है  कि
 नसो  उसवा  भी  शोगर  कुद्  हो  ।

 Mr  Speaker:  Both  the  hon  Mem-
 bers  and  the  hon  Minister  get  up  A
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 question  is  asked  and  at  क  answered.
 Actually,  I  had  called  another  hon.
 Member.  What  is  the  answer  of  the
 hon  Mhnister?

 Shri  Bathi:  He  did  not  ask  a  ques-
 tion

 Mr,  Speaker:  He  himself  answered
 it,

 Shri  Ram  Krishan:  May  I  know
 whether  the  Nepal  Government  have
 sent  any  team  or  Commission  to  the
 site?

 Shri  Hathi-  The  Nepal  Government
 actually  did  not  send  a  team  or  Com-
 mission  But  our  engineers  had  gone
 there  and  they  were  accompanied  by
 the  engineers  of  the  Nepal  Govern-
 ment

 Shri  Shree  Narayan  Das:  What  are
 the  special  features  of  the  suggestions
 made  by  the  Central  Water  and  Power
 Commission  to  the  Bihar  Government
 which  the  latter  are  considering?

 hri  Hathi-  They  are  of  a  technical
 nature,  regarding  the  design  of  the
 barrage,  the  canal,  revision  of  the  cost,
 the  present  prices  of  materials  etc

 et  विभूति  सिथ  हिन्दुस्तान  में

 जितनी  भी  स्करीम्स  चली  ई  उन  सब  में  सस्ती

 स्क्रीम  यह  है  श्रीर  बिहार  में  ब  तक  कोई

 भी  प्रोडक्टिव  स्कीम  नही  हुई  है  ।  में  जानना

 चाहता  हू  कि  क्‍या  केन्द्रीय  सरकार  इसमें

 बहुत  ज्यादा  उत्मुकता  दिखाने  के  लिये

 तैयार  है  या  नही  ?

 Mr  Speaker:  It  is  all  argument

 Shri  Hathi:  It  is  argument

 Pandit  D.  N.  Tiwary:  May  I  know
 evhether  the  Government  of  Bihar  has
 requested  the  Central  Government  to
 allow  it  to  construct  canals  pending
 negotiations  with  Nepal  so  that  the
 work  may  be  taken  up  ummediately?
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 Shri  Hathi:  It  ५9  not  possible  to  start
 eanals  before  the  negotiations  are  ac-
 ‘ually  completed  and  we  decide  upon
 the  site  of  the  barrage

 Conversion  of  Gudivada-Bhimavaram
 Section  into  Broad  Gauge

 #1067.  Shri  T  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  797  on  the  2nd  Septem-
 ber,  958  and  state’

 (a)  whether  the  work  on  the  con-
 version  of  Gudivada-Bhimavaram  sec-
 tion  into  Broad  Gauge  has  been  com-
 menced,

 (bj  if  so,  the  amount  spent  upto  the
 end  of  November,  4958  on  this  pro-
 ject,  and

 (९)  af  the  reply  to  part  (a)  be  in
 the  negative,  when  it  is_  likely  to
 commence?

 The  Deputy  Minister  of  Railways
 (Shri  १.  Ramaswamy):  (a)  and  (c)
 No,  Sir  The  financial  implications  of
 the  project  just  received  are  under
 examinaticn  and  sanction  ts  expected
 to  be  issued  shortly

 (b)  Does  not  arrse

 Shri  T  B  Vittal  Rao  A  sum  of
 Rs  26  lakhs  bras  been  piovided  in  the
 Budget  for  the  current  year  as  against
 an  estimated  expenditure  of  Rs  2  25
 crores  for  this  project  Am  I  to
 understand  that  this  amount  wil]  lapse
 because  there  7४  no  prospect  of  its
 being  utilised?

 Shri  S.  V.  Ramaswamy.  It  was  link-
 ed  up  with  some  two  other  items,  It  is
 only  now  that  the  line  clear  has  been
 given  and  it  will  be  taken  up

 Shri  Ranga.  Is  it  not  a  fact  that
 this  conversion  was  thought  of  in  order
 to  facilitate  the  export  of  rice  from
 the  almost  heaviest  rice  bow]  within
 the  rice-growing  area  of  Andhra?

 Shri  8  V.  Ramaswamy,  Apart  from
 that,  there  are  other  considerations
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 also,  namely,  operational  facilities.
 We  want  first  of  all  to  eliminate  the
 NMuxed  gauge  over  the  Krishna  bridge
 and  the  metre  gauge  yard  at  Bezwada
 These  are  some  of  the  main  con-
 siderations

 Shri  T  B.  Vittal  Rao.  If  xt  38  taken
 up,  may  I  know  whether  it  will  be
 tompleted  during  the  Second  Five
 Year  Plan  period?

 Shri  S.  द  Ramaswamy:  Efforts  will
 be  made,  Sir.

 Shri  Viswanatha  REeddy:  May  I
 know  whether  technically  this  project
 has  been  found  fruitful  and  whether
 the  conversion  will  be  given  a  tnal
 and  will  not  likely  be  given  up?

 Shri  S.  V  Ramaswamy:  Which?*

 Mr.  Speaker  This  Gudivada-Bhima-
 varam  section  The  hon  Member
 wants  to  know  whether  there  is  any
 prospect  of  its  heing  given  up

 Shr  S.  V  Ramaswamy  No,  Sir,
 there  is  no  such  prospect

 Shr  T.  B  Vittal  Rao  The  Estimates
 Committee  in  one  of  their  reports
 about  the  working  of  the  Railway
 Ministry  observed  that  there  are  huge
 amounts  provided  im  the  Budget  but
 they  are  not  utilised  and  so  they  lapse
 May  I  know  what  steps  are  being
 taken  by  the  Railway  Ministry  to  see
 that  these  budget  provisions  do  not
 lapse?

 Shri  S  झ  Ramaswamy  This  is  8
 general  question

 Shri  T.  छ  Vittal  Rao  It  i  a  speci-
 fle  question

 Shri  Tangamani;  What  will  happen
 to  these  Rs  26  lakhs?  Re  26  lakhs
 have  been  provided  in  the  current
 year  and  not  a  single  pie  has  been
 spent  so  far

 Shri  8  ह  Ramaswamy:  Is  my  friend
 worried  over  the  lapse  or  over  the
 hne?  If  he  is  worried  over  the  line,
 it  will  come  up
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 Shri  ्,  B.  Vittal  Rao:  If  there  is  no
 Money  spent  how  will  3t  come  up?

 Mr.  Speaker:  We  can  pass  any
 amount  any  time  but  the  work  has  to
 be  speeded  up

 Railway  Protection  Force  Act
 ok

 Shri  Sanganna:
 १8  Shri  H.  N.  Mukerjee

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Railway  Protection  Force  Act,  32957
 has  neither  yet  been  enforced  nor
 any  Rules  have  so  far  been  framed
 thereunder,  and

 *1068,

 (b)  if  so,  the  ieasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  The  draft  Rules  have  been
 framed  and  are  now  being  carefully
 acrutinized  by  an  officer  who  has  been
 placed  on  special  duty  for  this  pur
 pose  It  is  expected  that  the  final
 draft  will  be  ready  by  the  end  of  this
 year  when  it  will  be  discussed  with
 the  Ministries  concerned  An  endea
 vour  is  being  made  to  place  the  Rules
 before  the  Lok  Sabha  by  the  middle
 of  next  year

 Shri  Sanganna.  May  I  know
 whether  the  offence,  committed  on
 the  railway  lines  have  increased  or
 decreased?

 Mr.  Speaker.  We  are  guing  away
 from  one  thing  to  another

 Shri  Tangamani:  When  this  Act
 was  passed  in  July  1957,  why  2  years
 have  elapsed  before  the  rules  are
 framed  under  it?

 Shri  Shahnawaz  Khan:  The  fram-
 ing  of  the  rules  is  a  very  intricate
 business  I  might  say  that  the  Re
 serve  Police  Force  Act  was  passed  in
 049  and  the  rules  were  placed  on
 the  Table  of  the  House  in  February,
 055  after  5  years

 But,  I  might  submit  that  we  have
 placed  an  officer  specially  on  duty  for

 7  DECEMBER  2958  Oral  Answers  $4$2

 this  purpose  of  framing  the  rules
 as  expeditiously  as  possible,  and  we
 hope  that  by  the  middle  of  next  yeal
 they  will  be  placed  on  the  Table  of
 the  House

 Mr.  Speaker.  I  beleve  there  is  no
 purpose  in  having  a  Subordinate
 Legislation  Committee,  :f  as  the  hon
 Mimister  said  an  Act  was  passed  in
 i949  and  the  rules  were  framed  in
 4959  and  it  १४  taken  as  a  precedent
 He  has  also  said  that  it  is  only  one
 year  and  not  three  or  four  years  be-
 fore  the  rules  are  framed

 Whenever  an  Act  is  passed,  they must  have  in  contemplation  as  to  how
 they  are  going  to  work  out  or  imple- ment  that  Act  They  must  frame  the
 rules  within  a  reasonable  time  There
 is  no  use  in  saying  that  they  would
 follow  the  precedent  of  four  years  I
 would  like  to  give  a  direction  to  the
 Subordinate  Legslation  Committee
 to  be  vigilant

 The  Minister  of  Railways  (Shri
 Jagjivan  Kam)  Before  you  ruled,  I
 was  going  to  intervene  in  this  case
 That  should  not  be  treated  as  a
 precedent  and  if  it  i,  a  precedent,  it
 48  a  very  bad  precedent  I  personally
 feel  that  it  has  taken  too  much  time
 and  the  matter  should  have  been
 expedited  much  earlier  (Interrup-
 tron)  It  came  to  my  notice  that  the
 rules  have  not  been  finalised,  and,
 then,  I  advised  that  a  special  officer
 should  be  put  on  this  duty  so  that
 the  rules  might  be  finalised  within  श्र
 reasonable  tame

 There  are  some  difficulties,  of  course,
 but  they  could  have  been  taken  care
 of  earlier,  because  the  State  Govern-
 ments  will  have  to  be  consulted  But
 I  will  see  that  it  is  expedited

 Shri  Viswanatha  Reddy:  May  |  ex-
 plain  the  position  of

 Mr.  Speaker:  It  is  not  necessary
 The  hon.  Minister  has  said  that  he
 will  expedite  it

 Shri  Viswanatha  Reddy:  May  I  ex-
 plain  the  position  of  the  Subordinate
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 Legislation  Committee?  Very  =  re-
 peatedly  the  Committee  on  Subordi-
 nate  Legislation  bas  made  its  recom-
 mendation  that  these  rules  should  be
 framed,  and  also  laid  on  the  Table  of
 the  House.  Now,  it  is  for  this  House
 to  take  up  the  matter  and  give  direc-
 tions  to  the  Government.

 Mir.  Speaker:  The  hon.  Minister  has
 said  that  he  will  expedite  it.  Let  us
 wait  till  the  next  session.

 Shri  Harish  Chandra  Mathur:  I  have
 a  submission  to  make,  Sir.  You  just
 now  gave  a  direction  that  the  Sub-
 ordinate  Legislation  Committee  should
 be  vigilant.  What  jurisdiction  has
 the  Subordmate  Legislation  Commit-
 tee  got  unless  and  until  the  rules
 come  before  the  Committee?  It  is  for
 the  Ministries  to  frame  the  rules.  As
 a  matter  of  fact,  this  matter  has  been
 teported  to  the  House  three  times.

 Mr.  Speaker:  I  would  like  the
 Subordinate  Legislation  Committee  to
 be  on  the  watch.  As  soon  as  an  Act
 is  passed,  if  there  are  provisions  for
 the  framing  of  rules  in  it,  let  them
 wait  for  the  rules  for  a  reasonable
 time.  If  nothing  happens  within  a
 reasonable  time,  let  them  write  to  the
 Ministry.  And  if  nothing  happens
 still,  let  them  bring  it  to  the  notice
 of  this  House  Whatever  is  said  in
 this  House,  I  hope  the  hon.  Ministers
 wil  be  quick  to  act.

 Shri  C,  K.  Bhattacharyya:  The  Rail-
 way  Ministry  should  have  moved  in
 this  matter.

 Mr.  Speaker:  The  hon.  Minister  has
 said  that  it  was  not  brought  to  this
 motice.  Now,  he  says  it  will  be  done

 Food  Committees  in  States

 §1069,  Shri  Kalika  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  All-parties  Food  Com-
 mittees  have  been  set  up  in  States;

 (b)  if  not,  the  causes  for  delay
 therein;  and

 (c)  whether  there  is  any  proposal
 750  hold  a  joint  conference  of  Central
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 as  well  as  State  Food  Committee
 members  to  assess  the  general  food
 situation  in  the  country  as  a  whole?

 The  Minister  of  Co-cperation  (Hr.
 P.  8.  Deshmukh):  (a)  and  (b).  Ir
 some  of  the  States  such  Committees
 have  been  set  up  while  in  some
 others  the  matter  is  receiving  the  at-
 tention  of  the  State  Governments  con-
 cerned.

 (९)  No,  Sir.

 Shri  Kalika  Singh:  What  has  been
 the  reaction  of  the  Kerala  State,  in
 particular,  about  this  proposal  for  the
 formation  of  a  committee?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  Kerala
 Government  have  set  up  committees.

 Shri  Hem  Barus:  May  I  know
 whether  it  is  a  fact  that  in  some  of
 the  States  such  as  U.P.  some  political
 parties  have  either  refused  co-opera-
 tion  with  the  food  committees  or  have
 withdrawn  from  the  food  committees
 after  initial  co-operation?  If  so,  what
 are  the  reasons  advanced?

 Shri  A.  P.  Jain:  So  far  as  I  know,
 one  political  party,  the  Socialist  Party
 has  refused  to  co-operate

 Shrimati  Renu  Chakravartty:  May  7
 know  if  it  has  been  brought  to  the
 notice  of  the  hon.  Minister  that
 though  these  all-party  food  commit-
 fees  have  been  set  up  in  the  States,
 the  implementation  cannot  be  done  at
 the  taluk  level  because  there  are  no
 a@il-party  food  committees  and  the
 Ministers  are  refusing  to  have  them?
 Further,  I  would  like  to  know  whether
 this  matter  would  also  be  discussed
 in  this  joint  conference,

 Shri  A.  P.  Jain:  In  the  first  place,
 there  is  not  going  to  be  any  jomt
 conference.  Secondly,  we  know  that
 some  of  the  State  Governments  have
 not  set  up  committees  either  at  the
 district  level  or  at  the  taluk  lev«l.
 The  whole  matter  has  to  be  decided
 by  the  State  Governments  and  they
 will  set  up  such  committees  as  they
 consider  proper  and  feasible.
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 बसे  ह ....।, ड  चस्थी  जैसा  कि  मती

 महोदय  ने  झमी  कहा  कि  उत्तर  प्रदेश
 की  सर्वदलीय  |  खाद्य  समिति  में
 सोशलिस्ट  पार्टी  ने  सहयोग  नहीं  दिया  तो
 क्या  केन्द्रीय  सरकार  राज्य  सरकार  को

 श्क्सा  सुझाव  दे  सकती  है  कि  उसका  सर्वेदलीय
 खाद्य  समिति  न  कह  कर  केवल  खाद्य  समिति

 ही  कहा  जाये  ?

 की  wo  लेन  में  आपके  सवाल
 को  पूरी  तरह  पर  समझा  नहीं  ।

 थी  'बगदीका  झबस्थी  मेरा  मतलब
 था  जेसा  कि  अभी  आपने  निवेदन  किया  कि
 सोशलिस्ट  पार्टी  ने  उस  सर्वदवीय  खाद्य
 समिति  में  भाग  लग  से  इन्कार  क्या  कमा
 स्थिति  में  उसके  दलीय  खाद्य  समिति  न

 कहा  जाय,  क्या  केन्द्रीय  सरवार  इस  तरह
 का  सुझाव  राज्य  सरकार  को  देगी  वि  इसका
 नाम  केवल  स्व्ग्य  समिति  रखा  जाय  सर्वे-
 इलीय  स्वाय  समिति  न  रखा  जाय  ?

 भरी  wo  प्र०  सेन  हमारा  ऐरा  काई
 इरादा  नही  है  ।

 Shri  Hem  Barua.  Sir,  I  was  30777
 that  my  question  was  not  fully
 answered  Has  any  political  party  in
 UP  after  offering  muitial  co-operation
 withdrew  from  this  Committee  and  if
 so  what  were  the  reasons  for  the
 withdrawal  as  also  for  the  refusal  to
 co-operate  in  the  case  of  the  Socialist
 Party’

 Shri  A.  P.  Jain.  All  that  I  have
 said  was  that  one  political  party  has
 refused  to  co-operate  It  is  for  the
 political  party  to  co-operate  or  not
 If  they  think  that  they  should  not  co-
 operate  I  cannot  help  it

 Shri  Bimal  Ghose:  May  I  know  if
 the  Central  Government  have  given
 any  direction  to  the  State  Govern-
 ments  with  regard  to  the  setting  up
 6६4  food  committees  at  all  levels  and
 #  not  have  the  Central  Government
 any  opinion  in  the  matter?
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 Shri  A.  P.  Jain:  A  general  recom-
 mendation  was  made  by  the  Prime
 Minister  in  his  fortnightly  letter  but
 he  realised  that  there  may  be  diffi-
 culties  in  some  States  because  the  mat-
 ter  relates  to  the  States  and  the  State
 Governments  are  to  decide

 aft  बिभूति  मिथ  में  जानना  चाहता
 हूं  कि  स्टेट  या  सेंटर  मे  जो  यह  कमेटी  बनाई
 गई  है,  वह  स्थायी  है  या  अरबायी  ?

 थी  wo  प्र०  लेम  स्थायी  है

 Shri  M  Banerjee:  May  I  know
 the  names  of  the  State  Governments
 where  such  food  committees  have  not
 been  formed  and  the  reasons  for
 that  and  also  the  steps  taken  by  the
 Central  Government  to  pursue  the
 matter?

 Shri  A,  P.  Jain:  Informal  commuit-
 tees  have  been  set  up  in  Assam,  Bom-
 bay,  Kerala  UP  and  West  Bengal  and
 the  other  States  have  not  set  up  them.

 Shri  S.  M  Banerjee:  My  question
 has  not  been  answered

 Mr  Speaker:  It  would  not  be
 answercd  They  have  left  it  to  the
 States  Why  should  we  assume  that
 we  are  all-important”  It  is  a  federal
 Constatution  Why  should  not  our
 counterparts  take  up  that  matter
 there?

 Shri  s.  M.  Banerjee-  That  35  also
 the  policy  of  the  hon  Prme  Minister

 Mr.  Speaker:  The  hon  Prime  Minis-
 ter  advises  The  hon  Members  will
 find  that  when  many  matters  of  such
 ymportance  came  up  before  us  by  way
 of  adjournment  motions  relating  to
 rice,  etc  and  to  what  happened  in
 UP,  we  suggested  a  course  of  action
 and  the  hon  Prime  Munster  imme-
 diately  took  7  up  We  have  said  that
 we  will)  have  an  all-party  meeting
 from  time  to  time  and  we  will  go  on
 looking  into  it  Then  it  is  for  the
 States  to  do  so  and  to  take  up  that
 matter  Advice  also  is  given.  What
 further  can  be  done?  I  do  not  want



 $457  Oral  Answers

 that  matter  to  be  pursued  here  Enough
 has  been  said  and  it  is  the  duty  of
 the  State  Governments  and  the  hon
 Members  there  to  pursue  it  Each  one
 of  us  has  five  hon  Members,  six  or
 seven  sometimes,  to  support  us

 Shri  Kalika  Singh:  May  I  know  ४
 the  State  trading  also  will  come  under
 the  scope  of  this  Committee?

 Shri  A,  P.  Jain:  So  far  as  we  are
 concerned,  we  have  discussed  the
 State  trading  in  food  grains  here  in
 the  Central  Committee  (Interrup-
 tions)

 Shri  Kalikg  Singh:  I  want  to  know
 whether  the  Committee  in  the  Centre
 considered  the  State  trading  in  food?

 Shri  A,  ए,  Jain:  I  have  said  that  we
 have  considered  :t  It  means  that  we
 considered  it  in  the  Committee  meet-
 ing

 Shri  8  M  Banerjee:  Sir,  State  trad-
 ing  in  food  is  a  very  important  matter
 It  has  not  been  discusid  here  Can
 we  possibly  have  about  an  hour  or
 two  to  discuss  this  matter  in  this
 House?

 Mr.  Speaker:  I  will  not  say  any-
 thing  This  is  not  the  way  in  which
 he  should  approach,  he  knows  what
 he  should  do  What  is  the  meaning
 of  asking  my  opinion  in  advance?  If
 the  hon  Member  wants  anything,  he
 may  send  it  in  writing

 Electric  Trains  between  Howrah  and
 Burdwan

 #1070.  Shri  Subiman  Ghose:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  electric  trains  between  Howrah
 and  Burdwan  take  near  about  2%
 hours  to  reach  the  destination;

 (b)  whether  it  is  a  fact  that  want
 of  toilet  rooms  in  the  multiple  coaches
 causes  serious  inconvemience  to  tha
 passengers,  and
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 (९)  of  so,  what  steps  Government
 propose  to  take  to  remove  the  incom-
 venience?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  and  (c)  Due  to  the  short  time
 taken  for  the  run  between  Howrah
 and  Burdwan,  the  passengers  should
 not  encounter  much  inconvenience  on
 account  of  the  non  provision  of  the
 toilet  room,  which  has  been  dispensed
 with  in  order  to  make  available
 maximum  accommodation  for  sub-
 urban  passengers  and  to  minimise
 overcrowding

 Shri  Subiman  Ghose:  Does  the
 Minister  think  that  2h  hours  time  is
 a  Short  time?

 Shri  Shahnawaz  Khan:  The  House
 iS  very  well  aware  that  there  is  very
 heayy  overcrowding  in  the  suburban
 section  A  committee  was  appointed
 to  go  into  this  question  of  overcrowd-
 Ing  on  suburban  trains_  It  was  one  of
 the  recommendations  of  that  commit-
 tee  that  every  inch  of  space  should  be
 ufalised  for  carrying  passengers  The
 Committee  also  had  recommended
 that  it  was  not  necessary  to  have
 toilet  rooms  and  lavatories  there

 Shri  Hem  Barua:  Is  i:t  a  short  span
 of  time?  It  is  24  hours

 Shri  Shahnawaz  Khan:  The  sub-
 urhan  trains  in  Madras  and  Bombay
 have  not  got  these  toilets  CUnter-~
 ruption)

 Some  Hon,  Members:  They  do  not
 take  24  hours

 Shri  Muhammed  Elias:  We  were
 told  before  the  introduction  of  the
 electric  trains  that  it  would  take  only
 one  hour  for  the  journey  between
 Howrah  and  Burdwan  May  I  know
 the  reason  why  so  fong  a  time  35  taken
 to  reach  the  destination?  The  Kalka
 mai]  takes  only  one  hour

 ‘The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  These  trains  are  not
 entirely  run  with  EMU  coaches  We
 have  trains  with  electric  coaches  and
 the  conventional  coaches  mixed.  As
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 soon  as  the  stock  of  EMU  coaches  in-
 creases  and  when  we  run  these  elec-
 tric  trains  entirely  with  the  EMU
 eoaches  and  rakes,  perhaps  the  time
 taken  will  be  reduced.

 Shri  Subiman  Ghose:  May  IJ  get  an
 idea  as  to  how  many  trains  up  and
 down  run  in  between  Howrah  and
 Burdwan  and  the  average  number  of
 passengers  carried  therein?

 Mr.  Speaker:  That  does  not  arise  out
 of  this  question

 Shri  Sabiman  Ghose:  In  that  case
 we  shall  be  able  to  understand  if  so
 many  people  can  control  their  natural
 ealls  for  23  hours

 Mr.  Speaker:  Nature's  call  is  for
 individuals  as  well  as  for  multitudes
 Even  if  one  suffers,  he  suffers  There
 may  be  old  persons,  there  may  be  per-
 sons  who  have  sugar  Many  other
 things  will  be  there  (Interrup-
 tions)  It  35  not  a  short  time

 +
 JS  Shri  Warior: 24077
 Xt  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Health  be
 pleased  to  state*

 (a)  whether  the  attention  of  _  the
 Government  has  been  drawn  to  the
 report  of  the  Expert  Committee  of  the
 World  Health  Organisation  on  Respira-
 tory  Virus  Discases,  and

 (b)  2f  so,  what  measures  the  Gov-
 ernment  propose  to  take  to  prevent
 the  spread  of  influenza  in  the  next
 few  years?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b)  Govern-
 ment  has  just  received  a  copy  of  the
 report  of  the  Expert  Committee  on
 Respiratory  Virus  Diseases  of  the
 ‘World  Health  Organisation  The
 publcation  of  this  report  has  not  yet
 been  authorised  The  recommenda-
 tion  made  in  the  report  would  be
 examined  in  due  course.

 Shri  Warior:  May  I  know  whether
 any  new  strain  has  been  detected  in
 st?
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 Shri  Karmarkar:  No,  Sir

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  Government  have  receiy-
 ed  reports  that  in  India  at  least  in
 some  parts  of  the  country  there  was
 heavy  incidence  of  influenza?  If  so,
 have  the  Government  examined  whe-
 ther  it  ४8  goimg  to  be  a  permanent
 feature  or  an  year’y  feature?

 Shri  Karmarkar:  No,  Sir  We  hope
 it  will  not  be  a  permanent  feature
 There  is  no  reason  to  conclude  that  it
 ts  any  early  feature

 Shri  C.  R.  Pattabhi  Raman:  ‘The
 Pasteur  Institute  has  isolated  the
 virus  What  steps  have  been  taken
 by  the  Government  to  produce  on  a
 mass  scale  the  vaccine  produced  there
 in  order  to  take  preventive  steps  at
 the  time  of  the  spread  of  the  influenza®

 Shri  Karmarkar:  Large-scale  pro-
 duction  has  not  been  found  to  be
 practical  but  we  are  examining  that
 question  further

 Survey  of  the  Power  Potential  of
 Brahmaputra  Basin

 *l072.  Shrimati  Mafida  Ahmed;  चा]
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state’

 (a)  whether  Government  are  con-
 templating  survey  of  the  Power
 potential  of  the  Brahmaputra  Basin
 and

 (b)  |  so,  what  concrete  sneps  are
 under  way  m  this  regard?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 Power  potential  studies  of  the
 Brahmaputra  basin  have  been  made
 These  studies  have  indicated  posszbi-
 lities  of  development  of  hydro-power
 to  the  extent  of  about  43  3  million  KW
 at  60  per  cent  load  factor  in  the
 entire  Brahmaputra  Valley  but  con-
 tain  no  specific  suggestion  for  im-
 mediate  development  of  any  scheme

 Shrimati  Mafida  Ahmed:  May  I  know
 whether  this  survey  was  conducted
 by  Indian  engineers  or  foreign  experts
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 and  whether  this  survay  was  made
 only  to  assess  the  data  or  to  formu-
 late  some  specific  schemes?

 हिल  Mathi:  The  survey  was  made
 by  our  Indian  engineers  not  only  with
 a  view  to  collect  data  but  actually  to
 locate  the  site  and  also  the  details  of
 water  conductor  systems  such  as  tun-
 nels,  channels,  etc.  All  such  investi-
 gations  are  being  made.  They  are
 conducting  investigations  on  indivi-
 dual  sites  also.

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  the  Central
 Water  and  Power  Commission  has
 also  made  a  survey  of  the  power  poten-
 tial  of  the  Brahmaputra  Basin  and
 arrived  at  a  certain  conclusion;  if  so,
 is  it  also  being  taken  into  considera-
 tion  for  formulation  of  the  scheme
 which  the  hon.  Deputy  Minister  just
 now  mentioned?

 Shri  Hathi:  The  reply  that  I  gave
 about  the  survey  relates  to  the  survey
 made  by  the  C.W.P.C.,  the  organisa-
 tion  which  the  hon.  Member  referred
 to.

 Shrimati  Mafida  Ahmed:  According
 to  the  estimate  made  by  Shri  Kunwar
 Sain,  ex-Chairman  of  C.W.P.C.,  the
 power  potential  of  the  Basin  itself
 will  be  sufficient  to  meet  more  than
 the  power  requirements  of  the  three
 States—Assam,  Bihar  and  West  Ben-
 gal—for  the  next  ten  years.  May  I
 know  whether  Government  have  any
 blue-print  to  harness  the  vast  resour-
 ces;  if  so,  what  are  the  main  objectives
 of  that  blue-print?

 Shri  Hathi:  As  I  mentioned  earlier,
 the  power  that  would  be  generated
 from  the  Brahmaputra  Basin  would
 be  3  million  KW.  That  would  be
 quite  sufficient  and  investigations  on
 certain  sites  are  actually  being  made.

 Shrimati  Mafida  Ahmed:  In  view  of
 the  fact  that  Assam  has  the  highest
 hydro-electric  power  potential  in  the
 eountry,  will  the  hon.  Deputy  Minis-
 ter  be  pleased  to  ascribe  the  reasons
 why  a  river  valley  project  has  not
 yet  been  approved  by  the  Govern-
 ment?
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 ae  ‘As  ३  said,  investignutions are  being  made  on  eight  sites,  and  on

 the  Kopili  Basin  investigations  have
 made  sufficiently  good  progress.  A
 preliminary  report  has  been  ह... and  a  final  report  is  now  being  pre
 pared,  On  the  other  sites  also  inves-
 tigations  are  being  made.

 Procurement  of  Rice  in  Andhra
 +

 Shri  Narayanankutty  Menon:
 Shri  A.  K.  Gopaian:
 Shri  Pinnoose:
 Shri  Vasudevan  Nair:
 Shri  Nagi  Reddy:
 Shri  Rajendra  Singh:

 Will  the  Minister  of  Feod  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have
 recelved  any  representation  from  the
 Government  of  Andhra  Pradesh  re-
 garding  the  procuring  of  mce  bv  the
 Central  Government  agencies  in  the
 State;

 °073.

 (b)  if  so,  what  is  the  nature  of  the
 representation;  and

 (c)  what  action  Government  pro-
 pose  to  take  on  the  representation?

 The  Minister  of  Co-operation  (Dr.
 P.  8.  Deshmukh):  (a)  to  (c),  The
 Government  of  Andhra  Pradesh  have
 represented  that  the  maximum  con-
 trol  prices  for  ricejpaddy  in  the  Delta
 Districts  of  Andhra  Pradesh  be  en-
 hanced  and  that  the  trade  be  permit-
 ted  to  export  fine  varieties  of  rice
 from  Andhra  outside  the  Zone.  These
 requests  of  the  State  Government
 could  not  be  acceded  to  in  view  of
 the  need  to  stabilize  the  prices  of  rice
 in  the  Southern  Rice  Zone  at  a  reason-
 able  level.

 Shri  Narayanankntty  Menon:  May  }
 know  whether  it  is  not  a  fact  that  as
 soon  as  procurement  by  the  Central
 Government  started  in  these  three
 districts,  the  Andhra  Government  in-
 formed  Central  Government  that  the
 prices  in  the  open  market  were  soar-
 ing  up  and  therefore  there  should  not
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 be  any  direct  procurement  by  the
 Central  Government?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  I  do  not  know
 to  what  period  of  time  the  hon.
 Member  refers,  but  at  one  time  the
 Andhra  Government  did  inform  us
 that  these  prices  were  low.

 Shri  A.  K.  Gopalan:  May  I  know
 whether  Government  will  consider
 taking  any  steps  to  procure  paddy
 directly  from  the  peasants  during  the
 harvesting  season  instead  of  going  in
 for  purchases  in  the  lean  months?

 Shri  A,  P.  Jain:  So  far  we  had  no
 discussions  with  the  representatives  of
 Andhra  Government  about  the  method
 of  procurement,  but  I  very  much  ap-
 preciate  the  suggestion  of  the  hon.
 Member.

 Shri  Narayanankutty  Menon:  May  I
 know  whether  it  is  not  8  fact  that  as
 soon  as  the  procurement  started  prices
 in  the  open  marked  soared  up;  if  so,
 what  was  the  difference  between  the
 Procurement  price  and  the  open
 market  price  during  the  second  half
 of  this  year?

 Shri  A.  P,  Jain:  When  we  started
 procurement,  sometimes,  what  might
 be  called,  the  open  market  prices  were
 higher,  but  at  other  times  they  were
 not  higher  and  millers  made  volun-
 tary  offers  at  procurement  prices.

 Shri  Nagi  Reddy:  May  I  know
 whether  it  is  not  a  fact  that  the  Gov-
 ernment  of  Andhra  have  protested
 quite  frequently  that  the  interest
 shown  by  Central  Government  in  the
 Procurement  of  rice  or  paddy  is  not
 to  be  found  when  it  is  a  question  of
 establishing  a  fertiliser  factory  for
 the  greater  production  of  rice  or  pad-
 dy  in  Andhra?

 Mr.  Speaker:  That  does  not  arise
 out  of  this  question.

 Shri  Thirumala  Rao:  Is  it  a  fact
 that  the  Kerala  Government  have  got
 itsown  agencies  to  purchase  rice  from
 the  open  market,  and  it  has  put  up
 the.  prices?
 294(AI)  LSD—2.
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 Shri  A.  P,  Jain:  This  is  a  question about  the  procurement  price,  whether the  Andhra  Government  wanted  a
 higher  procurement  price  which  the
 Central  Government  have  not  accept- ed.  I  think  the  question  asked  by  the hon.  Member  does  not  relate  to  this.

 Shri  Thirumala  Rao:  My  point  in
 putting  this  question  is  this.  Apart from  the  Andhra  Government  asking for  higher  Prices,  the  Kerala  Govern- ment  to  meet  their  own  needs  have offered  a  higher  Price  in  the  open market.  I  understand  that  is  in addition  to  the  rice  Procurement  by the  Central  Government.  I  want  to know  the  facts  with  regard  to  this.

 Mr.  Speaker:  To  that  extent  the Andhras  must  congratulate  them- selves.

 Shri  Thirumala  Rao:  I  am  not  com-
 plaining;  I  am  only  pointing  out  that to  some  extent  the  Kerala  Govern-
 ment  has  met  the  point  made  by  the
 Andhra  Government  by  paying  higher prices  in  the  open  market.

 Mr.  Speaker:  All  this  is  information to  the  House.

 Shri  Ranga:  Is  it  a  fact  that  Andhra
 Government  has  recommended  ta
 Government  of  India  that  if  they insist  upon  procuring  rice  and  making it  a  wholesale  monopoly  of  their  own
 they  should  agree  to  pay  remunera-
 tive  prices  to  the  agriculturists?

 Shri  A.  P,  Jain:  They  did  suggest a  higher  price,  but  we  consider  that
 the  present  rates  are  reasonable.

 Shri  Ranga:  Is  it  not  also  a  fact...
 Mr.  Speaker:  Order,  order.  We  are

 going  from  one  thing  to  the  other.
 Shri  Ranga:  What  is  it  that  the

 Andhra  Government  has  Said  to  the
 Government  of  India  with  regard  to
 procurement  of  rice?  They  may  make it  a  confidential  thing,  but  one  or  two
 small  things  have  come  in  the  Press, and  that  is  why  I  am  asking  this
 question.  Is  it  not  a  fact  that  the
 Andhra  Chief  Minister  as  well  as
 Food  Minister  have  made  it  clear  to
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 Government  of  India—they  have  aiso
 done  it  through  their  Press  statement:
 —that  at  the  price  which  the  Govern-
 ment  of  India  have  fixed  there  could
 be  no  incentive  for  higher  production
 in  Andhra?

 Shri  A.  P.  Jain:  Well,  Sir,  certain-
 ly  the  Andhra  Government  thought
 that  the  prices  fixed  by  Central  Gov-
 ernment  were  not  adequate,  and  there
 were  quite  a  number  of  reasons  for
 their  thinking  30;  but  after  taking
 everything  into  account  the  Central
 Government  has  decided  to  continue
 the  same  procurement  price  as  was
 fixed  last  time.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  Order,  order.  I  have
 allowed  a  number  of  supplementaries
 The  question  is  whether  any  repre-
 sentation  has  been  made  by  Kerala
 Government  to  Andhra  Government

 Shri  Vasudevan  Nair:  No,  Sir;  it  is
 by  Andhra  Government  to  Central
 Government

 hri  Narayanankatty  Menon:  Sir
 the  hon.  Minister  stated  that  some-
 trmes  the  open  market  prices  are
 lesser  than  the  procurement  price.  May
 {  know  whether  any  single  instance  of
 last  year  can  be  given  showing  that
 during  a  particular  month  the  open
 market  prices  were  lesser  than  the
 procurement  price?

 Shri  Ranga:  Why  should  they  be
 lower  than  the  procurement  price’
 These  people,  Sir,  want  to  exploit  the
 peasants

 Shri  Vasudevam  Nair:  The  hon.  Min-
 ister  stated  that  the  Andhra  Govern-
 ment  have  requested  Central  Govern-
 ment  to  allow  them  to  export  some
 vaneties  of  rice  outside  the  South
 Zone.  May  I  know  whether  Govern-
 ment  are  aware  that  even  today  there
 is  large-scale  smuggling  taking  place
 from  Andhra,  from  the  Soutn  Zone.
 and,  if  80,  what  steps  are  being  taken
 by  the  Central  Government,  with  the
 help  of  Andhra  Government,  to  stop
 the  large-scale  smuggling  from  the
 South  Zone?
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 Shri  A,  2,  Jain: At  one  time  we  had
 received  reports  of  a  fairly  lerge  smug-

 at  the  last  meeting  of  the  Ministers
 of  the  States  comprising  the  South
 Zone,  we  have  decided  to  establish  a
 five-mile  belt  of  ‘no  movement  without
 permit’.

 Rest  House  at  Chilka  Lake

 #4074,  Shri  Panigrahi:  Wil)  the
 Minister  of  Transport  and  Communies-
 tions  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  7732  on
 the  176.  April,  ‘1958,  and  state.

 (a)  whether  the  proposal  to  acquire
 the  palace  of  an  ex-ruler  for  the
 purpose  of  rest  house  for  tourists
 visiting  Chilka  lake  has  been  finalised,
 and

 (b)  what  other  projects  have  been
 submitted  by  the  State  Government
 for  development  of  tourism  there”?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  State
 Government  who  were  consulted  in
 the  matter  have  stated  that  the  pro-
 posal  for  purchasing  a  portion  of
 the  Rambha  Palace  has  not  yet  been
 finalised  and  the  question  2s  still  under
 their  consideration

 (b)  The  State  Government  have  not
 so  far  submitted  any  other  proposals
 for  the  development  of  Chilka  lake
 As  regards  the  development  of  toumsm
 in  other  parts  of  Orissa,  the  State
 Government  submitted  schemes  for
 the  construction  of  low  income  group
 rest  houses  (25  beds  each)  at  है...
 and  Bhubaneshwar  costing  Rs.  750
 lakhs  each  These  were  approved  and
 the  Central  Government  agreed  to
 bear  half  the  cost.  The  work  on  the
 two  rest  houses  is  reported  to  be  in
 progress

 Shri  Panigrahi:  As  regards  the  deve-
 lopment  of  Chilka  lake,  we  were  told
 that  it  forms  part  of  the  Part  II  ह...
 gramme,  in  regard  to  the  tourist  pro-
 gramme  of  the  Government  of  India.  ‘
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 “thay  ‘I  know  what  steps  or  measures
 ‘hve  been  taken  so  far  to  improve  the

 Jake  as  a  tourist  centre  and
 What  amount  has  been  spent?

 fj,  Shel  Raj  Bahadur:  Part  7  program-
 mes  necessarily  mean  participation  of
 the  State  Governments  to  the  extent
 of  50  per  cent  of  the  expenditure
 involved  on  each  one  of  the  schemes
 in  this  programme.  Since  we  have
 mot  received  any  specific  proposal  in
 this  behalf  from  the  State  Govern-
 ment  concerned,  we  cannot  go  much

 Shri  Panigrahi:  May  I  know  whether
 ‘auring  all  these  years  no  amount  has

 spent  on  the  development  of
 Chilka  lake  as  a  tourist  centre  though
 a  huge  number  of  tourists  go  there
 every  year?

 bri  Raj  Bahadur:  I  can  assure  the
 Member  that  we  would  be  recep-

 tive  and  responsive  to  the  demands
 made  on  us  in  this  behalf,  and  we  have
 got  to  wait  for  the  proposals  to  be
 made  by  the  State  Governments

 Shri  Panigrahi:  How  liong  is.  this
 request  made  to  the  State  Govern-
 ment  pending,  and  when  can  the  Gov-
 ernment  of  India  expect  an  answer
 from  the  State  Government?

 Shri  Raj  Bahadur:  We  have  been
 reminding  the  State  Government  in
 regard  to  the  need  for  submitting  the
 proposals  to  us  urgently.  As  far
 back  as  September,  1956,  we  wrote  to
 them  and  ever  since  then  we  have
 been  reminding  them.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Rallway  Line  from  Rourkela  to  Barsua

 91015.  Shri  Supakar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  082  on  the  0th  September,  958
 and  state:

 (a)  the  progress  made  so  far  in  the
 construction  of  railway  line  from
 Rourkela  to  Barsua  iron  mines;  and

 tb)  the  expenditure  incurred  there-
 wn  so  far?
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 The  Deputy  Minister  of  Railways
 (Shri  8.  झ  Ramaswamy):  (a)  An
 OV@rall  progress  of  70%  has  been
 achieved  to  the  end  of  October,  938

 (७)  About  Rs.  3  crores  upto  the
 end  of  September,  1888,

 राजस्थान  में  गेहूं  के  माथ  बढ़ना

 *rous.  wt  TUTE  ‘WTEC  :  क्‍या
 ष्ब्स  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सितम्बर
 और  भअ्रक्तूबर,  १९५८  के  महीनों  में  राजस्थान
 के  बीकानेर  तथा  श्न्य  जिलो  में  गेह  का  'माव
 २६  रुपये  से  २४५  रुपये  प्रति  मन  तक  रहा,
 और

 (ख)  इतने  ऊचे  भाव  के  क्‍या  कारण
 थे?

 साध  तथा  कृषि  मंत्री  (जी  fo  we
 बेन)  (क)  सितम्बर  और  अक्तूबर,

 १६५८  में  गेहू  के  भाव  १८  चये से २५ रुपये २५  रुपये
 प्रति  मन  तक  रहे

 (ख)  भाव  की  वृद्धि  का  प्रधान  कारण
 १६५७-४८  में  अनाज  की  उपज  में  कभी
 थी।

 ‘Cash  Your  Ideas’  Scheme

 *Jo77.  Shri  Vajpayee:  Will  the
 Mimster  of  Railways  be  pleased  to
 state.

 (a)  whether  the  “cash  your  ideas’
 scheme  imtroduced  for  employees  at
 the  Perambur  Integral  Coach  Factory
 has  been  extended  to  other  zonal
 railway  units  also;  and

 (b)  whether  the  experiment  has
 Ylelded  substantial  results?  !

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  A
 scheme  to  encourage  suggestions  was
 INtreduced  on  all  Railways  and  not
 only  in  the  Integral  Coach  Factory,
 Perambur.  It  was  however  not  call-
 ed  “cash  your  ideas”  scheme.

 (७)  Yes.
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 Power  Supply  in  Madhya  Pradesh

 91078.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 estimates  made  by  the  Central  Water
 and  Power  Commission  have  revealed
 a  severe  general  deficit  of  electrical
 power  in  eastern  Madhya  Pradesh;
 and

 (b)  if  so,  what  action  has  been
 taken  and  is  proposed  to  be  taken  to
 provide  more  power  facilities  in  the
 above  region?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,
 Sir.

 (9)  The  Government  of  India  are
 already  alive  to  the  urgency  of  meet-
 ing  the  power  shortage  in  the  State.
 In  order  to  improve  the  power  posi-
 tion  there,  it  is  proposed  to  imple-
 ment  two  major  power  Schemes  viz.
 Korba  Power  Station  Expansion  and
 Birsinghpur  Thermal  Power  Station
 Schemes.

 Medical  Staff  in  Manipur

 “1079.  Shri  L.  Achaw  Singh:  Wil)
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  an  acute  shortage  of  doctors,  health
 visitors  and  sanitary  inspectors  in
 Manipur;  and

 (b)  whether  there  is  any  proposa!
 to  ask  the  Eastern  Zonal  Council  to
 depute  some  medical  officers  for
 development  blocks  in  Manipur?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  There  is  a  shortage  of
 doctors,  health  visitors  and  sanitary
 inspectors  in  Manipur.

 (9)  The  question  of  inter-State
 exchange  of  doctors  and  other  techni-
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 cal  personnel  was  discussed  in  the
 Second  Meeting  of  he  Eastern  Zonal
 Council  and  the  Government  of  West
 Bengal  agreed  to  consider  favourably
 the  requirements,  among  others,  of
 Manipur  for  such  personnel  as  could
 be  made  available.

 Electrification  of  Tambaram-
 Villupuram  Section

 *1080.  Shri  Subbiah  Ambalam:
 Shri  Narasimhan:

 Will  the  Minister  of  Railways  be
 pleased  to  state  the  progress  made  so
 far  in  electricfication  of  the
 Tambaram-Villupuram  section  of
 Southern  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  33  per
 cent  of  Civil  Engineering  work  has
 been  completed.

 Foodgrains  in  Bombay

 *408l.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  foodgrains
 moved  out  from  Bombay  State  during
 the  last  six  months;  and

 (b)  the  quantity  of  foodgrains  sent
 to  Bombay  State  to  meet  the  food
 situation  during  the  same  period?

 The  Minister  of  Food  and  Agricut-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b)
 During  the  period  June  to  November.
 1958,  about  3.000  tons  of  Jowar  was
 moved  out  from  Bombay  State  on
 Government  account.  About  2,91,000.
 tons  of  rice  and  wheat  were  supplied
 by  Central  Government  to  Bombay
 State  during  the  same  period.

 Movement  of  foodgrains  also  take
 place  on  trade  account.  Statistics
 about  such  movements  are  not  avail--
 able.
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 Development  of  Paradip  Port

 f  Shri  Mahanty:

 4082  J  Shri  Ram  Krishan:
 |  Shri  U.  C.  Patnaik:

 lL  Shri  Panigrahi:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  the  Unstarred
 Question  No.  78  on  the  l2th  August,
 i958  regarding  development  of  port
 facilities  at  Paradip  and  state:

 (a)  whether  the  report  has  since
 been  received  from  the  Poona  Re-
 search  Institute;

 (b)  if  so,  whether  a  copy  of  the
 report  will  be  laid  on  the  Table;

 (c)  the  amount  of  loan  asked  for  by
 the  Government  of  Orissa  for  develop-
 ment  of  the  port;  and

 (d)  the  amount  sanctioned  by  the
 Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 {Shri  Raj  Bahadur):  (a)  No,  Sir.

 ६0)  Does  not  arise.

 ec)  and  (d).  A  request  for  a  loan
 of  Rs.  5  lakhs  was  received  on  the
 i0th  December,  1958.  It  is  under
 consideration.

 Street  Signal  Lights

 #1083.  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 {a)  whether  the  Indian  Telephone
 Industries  (P)  Ltd.,  Bangalore,  have
 manufactured  street  signal  lights;  and

 (b)  if  so.  what  steps  have  been
 taken  to  put  the  same  in  the  market?

 The  Minister  of  Transpori  and  Com-
 munications  (Shri  S.  छू  Patil):  (a)
 Yes,  Sir.

 <b)  Indian  Telephone  Industries  (P)
 iid.  have  contacted  various  Munici-
 pal  and  Traffic  Police  authorities  in
 the  country  and  the  equipment  is  also
 being  offered  to  some  of  them,  on  a
 trial  basis.
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 Railway  Labour  Unions

 Shri  Dasaratha  Deb:
 Shri  Rajendra  Singh:
 Shri  Tangamani:
 Shri  प्र  N.  Mukerjee:

 |  Shri  Muhammed  Elias:

 L  Shri  Prabhat  Kar:

 #1084.

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  have
 received  complaints  about  the  non-
 functioning  of  the  existing  machinery
 for  disposal  of  disputes  and  complaints
 from  the  Railway  Labour  Unions;

 (b)  if  so,  whether  it  is  a  fact  that
 due  to  the  non-functioning  of  this
 machinery  complaints  and  grievances
 are  piling  up  without  being  redressed
 in  time;  and

 (c)  what  steps  do  the  Government
 propose  to  take  to  make  the  machi-
 nery  efficient  and  worthwhile?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  IV,  an-
 nexure  No.  49].

 Private  Coach  Manufacturers

 Shri  Agadi:
 |  Shri  K.  N.  Pandey:

 71085.  <  Shri  M.  K.  Ghosh:
 |  Shri  S.  M.  Banerjee:
 [  Shri  K.  T.  K.  Tangamani:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Rail-
 way  Board  have  decided  not  to  place
 orders  for  rail  coaches  and  wagons
 with  the  private  manufacturers  of
 Allahabad  and  Bareilly  and  as  a  result
 of  this  two  factories  have  already
 closed  down  rendering  5,000  workers
 unemployed;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and
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 (b).  The  Railway  Administration  has
 decided  not  to  place  any  further
 orders  for  coach  construction  work  on
 any  private  manufacturers  on  account
 of  the  curtailment  in  the  Second  Plan
 Coach  Building  Programme

 Roads  in  Tripura

 *1086.  Shri  Bangshi  Thakur:  Wl)
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state

 (a)  whether  the  construction  of  an
 amportant  road  linking  Dharmanagar
 with  Kalasahar  in  Tmpura  has  been
 abandoned:  and

 (b)  if  not,  why  the  work  of  cons-
 truction  of  that  road  is  being  delayed?

 The  Minister  of  State  In  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.  Sir

 (b)  The  construction  of  the  road  1५
 proposed  to  be  taken  up  by  the  Tri-
 pura  Territorial  Council  in  the  next
 financial  year,  subject  to  availability
 of  funds  Survey  of  the  road  has
 been  completed

 Inclusion  of  Bombay  in  Southern  Rice
 Zone

 *1087.  Shri  Assar:  W:ll  the  Munister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  it  i8  a  fact  that  Bombay
 Government  and  people  of  Bombay
 have  demanded  the  inclusion  of
 Bombay  State  in  Southern  Rice  Zone
 and

 (b)  xf  so,  decision  taken  by  the
 Government  thereon?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b)
 The  Bombay  Government  had  sug-
 gested  that  import  of  rice  from  the
 Southern  Rice  Zone  into  the  State  of
 Bombay  should  be  permitted,  but  this
 could  not  be  agreed  to  in  the  interest
 of  stabilizing  the  prices  of  rice  in  the
 Southern  Rice  Zone
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 Chinese  Methed  ef.  Cultivation

 1988.  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Food  and  Agricufture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  intend  trying  Chinese
 method  of  intensive  cultivation  in  thd!
 Country;  ‘

 (b)  if  so,  the  details  of  the  Chinese,
 method  of  cultivation  and  the  relative  |
 advantage  thereof;  and

 (c)  how  does  it  differ  from  the.
 Japanese  method  of  paddy  cultiva+
 tton?

 The  Minister  of  Food  and  Agziezi-
 ture  (Shri  A.  P  Jain):  (a)  Yes.

 (b)  and  (ce).  A  statement  33  laid,
 On  the  Table  of  the  Sabha.  [See  Ap-
 Bendix  IV,  annexure  No  50]

 Supply  of  X-Ray  Films  to  Punjab
 |

 +1089.  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  whether  the  Punjab  Govern-
 ment  have  asked  the  Central  Govern-
 ment  for  supply  of  X-Ray  films;  and

 (b)  ४  so,  the  action  taken  thereon”

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  No  The  Punjab
 State  Government  however  had
 Yequested  the  State  Trading  Corpora-
 tion  for  supply  of  X-Ray  films.

 (b)  Arrangements  were  made  with
 the  State  Trading  Corporation  for  the
 Yelease  of  X-Ray  Films  Government
 have  also  arranged  for  further  import
 of  X-Ray  films

 Cochin  Port

 1090  «Shri  Kediyan:  Will  the
 Minister  of  Transport  and  Cemmunt!-
 Cationa  be  pleased  to  state:

 (a)  whether  any  proposal  has  been
 Made  by  the  National  Harbour  Board
 to  unclude  the  development  of  Cochin’
 Port  in  the  ‘hard  core’  of  the  Second
 Five  Year  Plan;  and
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 b)  if  so,  whether  the  proposal  has
 been  accepted  by  the  Government
 and  the  Planning  Commission?

 The  Minister  of  State  in  the  Minis-
 tery  of  Transport  and  Communications
 (Shri  है.  Bahadur):  (a)  Yes,  Sir

 (b)  The  proposal  will  be  considered
 at  the  time  of  formulation  of  the
 Third  Five-Year  Plan

 weet  गाड़ियों  के  निरीक्षण  के  लिए
 समिति

 roar.  थी  सरण्‌  पायो  क्या  परि-

 बहुन  तथा  संचार  मत्री  यह  बताने  की  कृपा
 करेते  कि

 (क)  क्‍या  दिल्‍ली  में  भारी  गाड़ियो
 का  निरीक्षण  करने  के  लिये  एक  विशेषज्ञ
 समिति  नियुक्त  की  गई  है  ,

 (ख)  यदि  हा,  तो  उन  विशेषज्ञों  के
 क्या  नाम  है  भौर

 (ग)  दुर्घटनाओं  को  रोकने  के  लिये
 उनके  द्वारा  दिये  गये  सुझावों  का  व्यौरा
 क्‍या  हे?

 परिचहुन  तथा  संचार  मंत्रालय  में  राज्य-
 जंजी  (भो  राज  बहादुर)  :  (क)  से  (ग).
 मागी  गई  सूचना  के  बारे  में  एक  विवरण
 संभा-पटल  पर  रख  दिया  गया  है  |

 विवरण

 मोटर  गाडी  भ्रधिनियम  १६३६  के

 अनुसार  हर  एक  गाडी  पर  नियत  अधिकारी
 का  उस  गाड़ी  के  दुरुस्त  होने  के  बारे  मे  निर्धारित
 फामे  पर  दिया  हुआ  प्रमाण  पत्र  लगा  रहना
 चाहिये  ।  दिल्ली  में  इस  कार्य  के  लिये  शुरू
 में  परिवहन  विभाग  के  दो  इन्सपैक्टरों  को

 नियुक्त  किया  गया  था  t  मई,  १९४८  में
 प्रक्लासन  ने  यह  तय  किया  कि  स्कूल  की  सारी
 बसों  शौर  १६४८  की  भारी  परिवहन  गाडियो
 तथा  उससे  पहले  के  माडल  की  गाड़ियों  की
 जांच  परिवहन  विभाग  के  इन्सपेक्टर  भौर

 पुलिस  विभाग  के  मोटर  गाड़ी  इल्मपेक्टर
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 दोनों को  मिल  कर  करनी  चाहिये  q  बाद  के
 माडल  की  बनी  भारी  गाड़ियों  की  जाय  परि-

 बहन  विभाग  के  दो  इन्सपैक्टरो  द्वारा  की  जाती
 है  ।  इस  समय  जो  इन्सपैक्टर  गाहिय,  की
 जाब  कर  रहे  है---उनके  नाम  नीचे  दिये  गये

 हैं

 ?  श्री  एन०  सी०  मुखर्जी,
 मोटर  गाड़ी  इन्सपैक्टर

 विभाग
 परिवहन

 >  श्री  डी०  कें०  कपिल

 मोटर  गाडी  इन्सपैक्टर  परिवहन
 विभाग

 3  श्री  प्रेम  भिह,

 “कनिक्ल  इन्मपैक्टर
 विभाग

 परिवहन

 ४  श्री  गुभन  सिंह,

 मोटर  ट्रासपोर्ट  इन्सपैक्टर  पुलिस
 विभाग

 गडक  दुर्धघटताभों  की  रोक  थाम  के  उपायो
 के  लिये  निरीक्षण  स्टाफ  का  काम  सुझाव
 देना  नहीं  है,  मोटर  गाडी  भ्रधिनियम  के
 अधीन  णासन  सम्बन्धी  काम  ही  इसके  जिस्मे
 हे  1

 Slilern  Hydro-Efectric  Project

 *1092,  Shri  Rami  Reddy:  Will  the
 Minster  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 construction  of  the  Upper  Sileru
 Hydro-Electric  Project  m  Andhra
 Pradesh  has  been  sanctioned,

 (b)  ॥  so,  in  how  many  stages  has
 It  been  decided  to  be  executed;  and

 (c)  the  amount  sanctioned  for  the
 same  during  the  Second  Five  Year
 Plan  period?

 The  Deputy  Minister  cf  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,
 Sir  The  project  report  of  Stage  I
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 has  since  been  examined  and  found
 technically  acceptable.  The  final  ap-
 proval  of  the  Planning  Commission  is
 expected  shortly.

 (b)  It  is  proposed  to  be  executed
 in  two  stages.

 (c)  A  provision  of  Rs.  350  lakhs  has
 been  made  in  the  Second  Plan.

 Air  Services  to  Tripura  and  Assam
 via  Dacca  and  Agartala

 71093.  Shri  Ram  Garib:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  an  Indian  Independent
 Air  Operator  has  asked  for  permis-
 sion  to  operate  from  Calcutta  to
 Tripura  and  Assam  via  Dacca  and
 Agartala:

 (hb)  whether  an  Indian  Independent
 Operator  has  offered  to  run_  the
 Janata  Air  Service  and  cheaper  air-
 lifting  of  freight  from  Calcutta  and
 Assam  and  Tripura;

 (c)  if  so,  whether  permission  has
 been  granted:  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Civil  Avia-
 tien  (Shri  Mohiuddin):  (a)  Yes,  Sir.
 A  non-scheduled  operator  has  asked
 for  permission  to  operate  non-
 scheduled  flights  between  Calcutta  and
 Belonia  via  Dacca  and  Agartala.

 (b)  Yes,  Sir.

 (c)  and  (d).  Permission  to  operate
 non-scheduled  flights  between  Cal-
 cutta  and  Belania  has  not  been  grant-
 ed  as  the  Indian  Airlines  Corpora-
 tion,  who  were  formeriy  operating  a
 scheduled  service  to  Belonia,  are
 contemplating  the  extension  of  their
 service  from  Agartala  to  Belonia.  As
 regards  the  offer  to  run  cheaper  pas-
 senger  and  freighter  services  between
 Calcutta  and  Assam  and  Tripura,  the
 Indian  Airlines  Corporation  are
 already  operating  adequate  number  of
 scheduled  air  services  in  the  area  and
 do  not  want  an  associate.  The  opera-
 tion  of  scheduled  air  services  is  ex-
 elusively  reserved  for  the  Corpora-
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 tion  under  the  Air  Corporations  Act.
 The  independent  operators  are  already
 operating  non-scheduled  flights  in
 the  area.

 Airways  (India)  Limited

 #1094.  Shri  Halder:  Will  the  Minis-
 ter  of  Transport  and  Cmmunications
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  38  on  the
 2lst  November,  958  and  state:

 (a)  whether  it  is  a  fact  that  Air-
 ways  (India)  Ltd..  have  been  allowed
 to  carry  on  business  along  a  parallel
 line  at  a  lower  rate  of  freight  than
 that  of  I.A.C.;

 (b)  whether  it  is  a  fact  that  even
 after  Airways  (India)  Ltd.  had  been
 taken  over  by  the  Government  com-
 pany  carries  on  business  under  the
 same  title  as  private  one;  and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  to  (c).
 Airways  (India)  Ltd.  holds  a  non-
 scheduled  permit  which  under  the
 existing  conditions  for  the  grant  of
 such  permits  entitles  the  Company  to
 operate  non-scheduled  flights  between
 two  points  not  connected  by  the
 scheduled  air  services  of  the  Indian
 Airlines  Corporation.  The  _  rates
 charged  by  non-scheduled  operators
 are  not  controlled  by  the  Government.

 Airways  (India)  Ltd.,  which  was
 one  of  the  private  airlines  taken  over
 by  the  Indian  Airlines  Corporation
 on  natinoalization,  holds  a  non-
 scheduled  permit  at  present.  There
 is  no  ban  on  such  airlines  engaging
 themselves  in  non-scheduled  opera-
 tions,  subject  to  the  conditions  laid
 down  by  the  Government  for  the
 grant  of  non-scheduled  permits.

 Export  of  Paddy  and  Rice  from  U.P.

 *1095  Sardar  Iqbal  Singh:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  the  export  of  paddy
 and  rice  from  U.P.  has  been  banned;



 -
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 Xb)  if  so,  the  reasons  therefor;

 {c)  whether  the  desired
 have  been  achieved;

 results

 ¢d)  the  present  prices  of  paddy  and
 rice  in  different  markets  of  U.P.;  and

 (९)  how  do  these  prices  compare
 with  prices  at  the  time  of  banning
 the  export  and  also  for  the  last  two
 years?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).
 Yes,  Sir,  the  export  of  rice  and  paddy
 from  U.P.  has  been  banned  with  a
 view  to  conserving  the  available  sup-
 ‘plies  within  the  State.  This  has  eased
 the  rice  supply  position  in  the  State.

 (d)  and  (e).  A  statement  giving
 the  requisite  information  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  IV,  annexure  No.  5l].

 India-Malaya  Steamer  Service

 #1096.  Shri  Tangamani:  Will  the
 ‘Nfinister  of  Transport  and  Communi-
 eations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question‘  No.
 172  on  the  l6th  August,  958  and
 state:

 (a)  whether  Government  propose
 to  acquire  a  new  vessel  for  plying
 between  India  and  Malaya;

 (b)  if  not,  the  period  by  which  it
 will  be  done;  and

 (c)  whether  number  of  sailings  of
 the  existing  two  vessels  has  been  in-
 creased?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 {Shri  Raj  Bahadur):  (a)  to  (०).  A
 statement  is  laid  on  the  Table  of  the
 Sabha.

 STATEMENT

 Since  answering  the  Starred  Ques-
 tion  No.  72  on  6th  August,  1958,  the
 British  India  Steam  Navigation  Com-
 pany  chartered  the  Mogul  Line  vessel
 “Rizwani”  for  one  round  voyage  from
 Madras  to  Singapore  and  back  to
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 clear  the  back  log  of  passengers  and
 Government  also  gave  them  permis-
 sion  to  carry  extra  passengers  by  this
 vessel.  It  is  understood  that  as  a
 result  of  this  specific  voyage,  on  which
 a  total  of  1,069  passengers  were
 carried,  the  back  log  of  passengers
 has  been  cleared  and  the  vessels  regu-
 larly  plying  in  this  service  are  now
 sailing  even  with  some  vacant  space.
 The  -Eastern  Shipping  Corporation
 and  the  British  India  Steam  Navi-
 gation  Company  are  also  pro-
 gramming  jointly  to  increase  the  total
 number  of  voyages  of  the  two  vessels,
 viz.,  5.5.  “State  of  Madras”  and  =  ‘S.S.
 “Rajula”,  from  28  to  30  during  the
 forthcoming  year  to  forestall  similar
 situation.  In  these  circumstances,  it
 does  not  appear  that  there  will  be
 any  need  for  acquiring  any  additional
 vessel  in  India-Malaya  Service  which
 in  any  case  cannot  at  present  be  done
 owing  to  foreign  exchange  difficulty.

 Midwives  in  Delhi

 #1097.  Shri  Rajendra  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  cases
 of  midwives  illegally  helping  to  end
 pregnancies  and  cases  of  abandoned
 babies  in  New  Delhi  Municipal  Com-
 mittee  area  are  on  the  increase;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  such  case  has  come
 to  the  notice  of  the  New  Delhi  Munici-
 pal  Committee.

 (b)  Does  not  arise.

 Indamer  Company

 #1098.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  465  on  the  5th  April,  958
 and  state:

 (a)  the  action  taken  by  Director
 General,  Civil  Aviation,  on  the  report
 of  the  Enquiry  Committee  set  up
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 under  the  Chairmanship  of  Shri  ह:  प
 Kathju,

 (b)  whether  Government  propose
 to  lay  the  findings  of  the  Committee
 on  the  Table,

 (c)  whether  the  directors  of  the
 Indamer  Company  have  been  penalued
 from  undertaking  fiying  operations  for
 any  period  of  time,

 (ad)  whether  any  of  the  directors
 have  switched  over  .o  Kalinga  Air-
 lines,  and

 (९)  whether  Kalinga  Aurlines  were
 LAC  Associates  operating  the  Nepal!
 air  routes  and  were  involved  in
 several  air  crashes  recently?

 The  Deputy  Minister  of  Civil  Avin-
 tion  (Shri  Mohiuddin):  (a)  The  non-
 scheduled  permit  of  the  Indamer  Com
 pany  was  not  renewed  after  28th
 February,  958  Action  was  also  taken
 against  the  Pilots  and  Aircraft  Main
 tenance  Engineers  who  were  respons
 ible  for  the  breach  of  certain  provi-
 sions  of  the  Indian  Aurcraft  Rules  3
 Jay  on  the  Table  of  the  Sabha  a  state-
 ment  indicating  the  action  taken
 {See  Appendix  IV  annexure  No
 5IA]

 (b)  No,  Sir  The  mam  findings  of
 the  report  have  already  been  stated
 an  reply  to  part  (b)  of  Starred  Ques-
 tion  No  465  answered  on  the  5th
 April,  958

 (०)  No,  Sur
 (d)  According  to  information

 received  from  Kalinga  Azrlines,  no
 director  of  Indamer  Company  has
 joined  the  Management  of  Kalinga
 Airlines

 (e)  The  Indian  Airlines  Corporation
 Associate  who  operated  the  internal
 services  in  Nepal  was  Shn  B  Patnaik.
 During  the  operations  of  services  by
 the  Assomate  there  were  five  accidents

 Non-Scheduled  Air  Operators
 91099.  Sardar  A.  S.  Saigal:  Will  the

 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state

 (a)  whether  non-scheduled  mr
 operators  are  granted  permits  only  on
 one  year  basis,
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 (b)  sf  so,  how  Government  propose
 to  help  them  to  offer  security  to  their
 industry  and  staff,

 (ce)  whether  non-scheduled  air
 operators  have  to  get  ‘No  objection’
 certificates  from  AII  and  IAC  to
 operate  to  neighbouring  countries  even
 outside  their  scheduled  routes,  +

 (a)  if  so  why,

 (९)  whether  it  ७8  a  fact  that  non-
 scheduled  eir  operators  are  not  allow-
 ed  to  advertise,  and

 (f)  if  30,  why?

 The  Deputy  Minister  of  Civil  Avia:
 don  (Shri  Mohiuddin):  (a)  Yes,  Sir

 (b)  The  conditions  for  the  grant  of
 non-scheduled  permits  have  been  lad
 down  keeping  in  view  the  provisions
 of  the  Aur  Corporations  Act  and  the
 Industrial  Policy  Resolution  There
 has  been  no  change  in  the  Govern-
 ment’s  basic  polcy  towards  non
 scheduled  air  operators

 (९)  Yes  Sir

 (d)  The  intention  3९  that  the  Corpo
 sations  should  have  the  first  option  to
 undertake  foreign  charter  flights

 (९)  and  (f)  Yes  Sir  The  restric
 tion  has  been  imposed  in  the  interests
 of  the  tuo  nationalised  Corporations

 Block  Advisory  Committees

 J  Shri  ५  C  Samanta, 770
 4 Shri  Subodh  Hansds:

 Will  the  Minister  of  Conmmaunity
 Development  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  2487  on  the  23rd  September,  4958
 and  state  which  of  the  State  Govern-
 ments  have  so  far  appointed  non
 officia]  Chairmen  in  their  Block  Adva-
 sory  Committees  after  the  instructions
 to  do  so  were  asued’

 The  Minister  of  Community  Deve-
 lopment  (Shri  8  K.  Dey):  A  state-
 ment  is  laid  on  the  Table  (See  कैला
 dix  IV  annexure  No  52]
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 Overbridge  near  Dungar  College,
 Bikaner

 -*J0L.  Shri  Karni  Singhji:  Will:  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  80  on  the  l2th  August,
 958  and  state:

 “(a)  whether  any  reply  has  since
 been  received  from  the  Government
 of,.Rajasthan  regarding  the  construc-
 tion  of  an  overbridge  near  Dungar
 College,  Bikaner;

 (bd)  if  so,  the  nature  thereof;  and

 (c)  the  action  taken  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  and  (c).  The  State  Government
 have  suggested  an  alternative  proposal
 for  diverting  the  railway  line  which
 is  to  be  examined.

 Repair  Materials  for  Rolling  Stock

 J  Shri  S.  M.  Banerjee:
 Lv  Shri  Tangamani:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 “L062.

 (a)  whether  it  is  a  fact  that  in
 Eastern  Railway  serious  difficulties  are
 being  experienced  in  regard  to  ade-
 quate  supply  of  repair  material  for
 rolling  stock;  and

 (b)  if  so,  what  steps  the  Govern-
 ment  propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  Does  not  arise.

 स्वदेशी  चिकित्सा  प्रणाली

 #9११०३.  श्री  फणि  गोपाल  सेन  ॥

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कपा  करेंगे

 कि:

 (क)  क्‍या  यह  सच  2  कि  गत

 चन्वंतरि  जयंती  समारोह  के  अवसर  पर

 देश  में  अनेक  जगहों  पर  पास  किये  गये
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 सेकड़ों  संकल्प  सरकार  को  प्राप्त  हुये  हें
 जिनमें  जनता  के  स्वास्थ्य  के  हित  में  और

 आयुर्वेद  को  प्रोत्साहन  देने  के  हेतु  आयुर्वेदिक
 औषधियों  पर  प्रतिबन्ध  हटाने  की  मांग  की

 गई  है  ;  और

 (ख)  यदि  हां,  तो  सरकार  ने  इसः

 विषय  में  क्‍या  निर्णय  किया  है  ?

 स्वास्थ्य  मंत्री  (श्री  करमरकर)  :

 (क)  जी  हां  ।  कुछ  संकल्प  प्राप्त  हुये  हें  ।

 (ख)  आयुर्वेदिक  दवायों  पर  कोई

 प्रतिबन्ध  नहीं  है,  अतएत्र  यह  प्रकन  नहीं
 उठता  ।

 Sale  of  Atta  in  Delhi

 [
 Shri  Jagdish  Awasthi:
 Shri  Yadav:
 Shri  Arjun  Singh

 |  Bhadauria:
 |  Shri  Jadhav:

 “1104. ¢  Shri  Manay:
 |  Shri  P.  R.  Patel:

 |  Shri  Fatehsinh  Ghodasar:
 Shri  Tridib  Kumar

 |  Chaudhuri:

 |  Shri  Tangamani:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  atta  now  sold  in
 the  open  market  in  Delhi  at  reduced
 rates  at  about  Rs.  6  per  maund  is
 inferior  in  quality  to  the  one  that  was
 sold  previously  at  Rs.  20  per  maund;

 (b)  whether  the  Government  are
 aware  that  as  a  result  of  the  inferior
 quality  of  atta  now  sold  in  Delhi
 markets,  people  have  been  compelled
 to  purchase  the  old  better  quality  at
 the  same  old  rate,  i.e.,  Rs.  20  a  maund:
 and

 (c)  if  so,  what  steps  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  atta  now  being  sold  in  Delhi  in
 retail  at  2  seers  8}  chataks  to  a  rupee
 or  about  Rs.  15-13-0  per  maund  is  pro-
 duced  from  imported  wheat  of  fairly
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 good  quality  supplied  to  the  roller
 flour  mills  and  is  quite  wholesome.
 ‘The  sale  of  this  atta  has  afforded  much
 needed  relief  to  the  population  in  the
 lower  income  group.  The  more  fasti-
 -dious  section  of  the  population  with
 special  preference  for  indigenous
 wheat  and  with  a  higher  purchasing
 power  is,  however,  purchasing  atta
 made  out  of  indigenous  wheat  which
 ‘too  is  available  in  the  market.

 (c)  Does  not  arise.

 Poisonous  Chemicals

 *J06.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be

 pleased  to  state:

 (a)  whether  any  work  has  been  or
 is  being  done  to  determine  the  toxicity
 or  hazard  to  people  consequent  on  the

 large  scale  use  of  poisonous  insecti-
 cides,  weedicides,  fungicides,  pesti-
 cides  and  other  agricultural  chemicals;

 (b)  whether  Government  of  India
 are  keeping  track  of  such  work  done
 in  countries  like  U.K.  and  U.S.A.;  and

 (c)  if  so,  how?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.
 Some  work  has  been  done  to  determine
 the  toxic  residues  of  pesticides  (insecti-
 cides  and  fungicides)  on  some  fruits,
 vegetables  and  tea.  Before  allowing
 the  import  of  a  new  pesticide  into  the
 country,  its  toxicity  and  the  way  it

 may  affect  public  health  is  considered.

 (b)  and  (c).  Yes,  Sir.  It  is  done  in
 the  manner  indicated  below:

 (i)  through  various  reports  and
 publications  received  from
 foreign  government  depart-
 ments  and  scientific  institu-
 tions;

 (ii)  by  direct  contact  and  discus-
 sions  with  scientific  institu-
 tions  and  scientists  of  foreign
 countries;  and

 (iii)  through  the  literature  supplied
 by  the  manufacturers  of
 pesticides.
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 Silt  Deposits  in  Bombay  Port

 #1107.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  what  is  the  present  position  of
 the  silt  deposits  in  the  Port  of  Bombay;

 (b)  what  steps  are  being  taken  to
 remove  the  silt;

 (c)  the  approximate  expenditure
 that  will  have  to  be  incurred  for  the
 same;  and

 (d)  where  the  silt  will  be  deposited
 after  removal?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  A  statement  is
 laid  on  the  Table  of  the  Sabha.

 STATEMENT

 (a)  There  has  been  a  _  progressive
 siltation  in  main  harbour  channel  of
 Bombay  Port.  The  depths  in  the
 channel  at  present  are  less  by  about
 5  to  6  feet  than  those  shown  on  the
 Admiralty  Chart  of  92l,  and  the
 depths  now  available  in  certain
 portions  are  27  feet  below  chart  datum.

 (b)  The  Bombay  Port  Trust  propose
 to  undertake  a  large  scale  programme
 of  dredging  to  improve  the  depths  in
 the  harbour  channel  to  facilitate  entry
 by  dee-drafted  vessels.

 (c)  About  Rs.  8  crores.

 (d)  An  area  three  miles  west  of
 Malabar  Point  has  been  tentatively
 selected  as  a  suitable  dumping  ground
 for  the  silt  deposits,  but  a  final  deci-
 sion  will  be  taken  after  the  results  of
 the  proposed’  radio-active  tracer
 experiments  are  available.

 Nagarjuna  Sagar  Project

 ह...  J  Shri  D.  V.  Rao: alas
 Lt  Shri  Ramam:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Andhra  Pradesh  have
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 forwarded  to  the  Centre  a  complete
 scheme  of  irrigation  and  hydro-electric
 development  of  Nagarjuna  Sagar  Pro-
 ject;  and

 (b)  if  so,  whether  it  has  been
 approved  by  the  Planning  Commis-
 sion?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  joint
 project  report  on  the  Nagarjunasagar
 Project  submitted  by  the  Andhra  and
 Hyde:abad  Governments  in  954  was
 a  complete  scheme  for  the  develop-
 ment  of  irrigation  and  generation  of
 hydro-electric  power.  It  is  as  a  result
 of  a  detailed  consideration  of  this
 scheme  that  the  present  Nagarjuna-
 sagar  Project,  as  sanctioned,  was
 included  in  the  Plan.  No  other  scheme
 of  irrigation  and  hydro-electric  power
 development  has  been  received  by  the
 Government.

 (b)  Does  not  arise.

 दुर्गम  क्षेत्र  समिति

 #११०८.  श्री  भक्त  दर्शन  :  क्या

 ाल  तथा  कृषि  मंत्री  १  दिसम्बर,  १६५८
 के  अतारांकित  प्रइन  संख्या  ६४२  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  के  पहाड़ी  क्षेत्र  में  खाद्य

 सम्बन्धी  आत्मनिभेरता  प्राप्त  करने  के  लिये

 जो  दुर्गम  क्षेत्र  समिति'  नियुक्त  की  गयी

 हैं  क्या  उसके  निर्देश  पदों  और  कार्य  विधि

 अदि  का  एक  विवरण  सभा  पटल  पर  रखा

 जायेगा;

 (ख)  उस  समिति  ने  अपने  कार्य  में

 अब  तक  क्या  प्रगति  की  है;  और

 (ग)  उसे  कब  तक  अपनी  रिपोर्ट

 दें  देते  को  कहा  गया  है  ?

 खाद्य  तथा  क्रृषि  मंत्री  (श्री  द. ६  प्र०

 लेन)  :  (क)  और  (ख).  फ्छी  हुई  जानकारी

 -का  एक  विवरण  सभा  को  टेबल  पर  रख

 दिया  गया  है|
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 विवरण

 समिति  के  निर्देश  पद  निम्त  प्रकार

 हल

 (१)  निम्न  क्षेत्रों  मे ंखाद्य  उत्पादन  की

 कमी  के  प्रदन  पर  अध्ययन  करना:--

 (=)  हिमाचल  प्र  a  के चिनी  और

 पूंगी  क्षेत्र;

 (ख)  पंजाब  की  कुलू  घाटी;

 (ग)  उत्तर  प्रदेश  के  पहाड़ी  जिले;

 (च)  बम्बई  का  रतनामिरि  जिला;

 (=)  आसाम  के  पहाड़ी  क्षेत्र  ;  तौर

 (च)  त्रिपुपु  और  एन०  ई०  एक

 ए०  के  प्रदेश।

 कार्य  विधि

 यह  समिति  अपनी  कार्य  रवि  स्वयं

 निश्चित  करेगी  और  जहां  तक  भुमकिन

 होगा  वहां  तक  के  क्षेत्रों  को ख़ते  जायेगी

 तथा  खाद्य  समस्या  का  परीक्षण  ब्यौरे

 सहित  करेगी  1

 अब  तक  की  गई  उच्चति

 एक  प्रइन  पत्र  तैयार  किया  गया  और  २७

 सितम्बर,  १६५८  को  सम्बन्धित  राज्य

 सरका  को  भेज  दिया  गया,  इसमें  परिवहन

 और  खाद्य  समस्याओरों  आदि  के  सम्बन्ध  में

 ब्यी  सहित  जानकारी  मांगी  गई  है  ।

 उत्तर  अभी  तक  कंवल  बम्बई,  त्रिपुरा  और

 एन०  ई०  फ०  ए०  से  प्राप्त  हु  हैँ।  जवाब

 7  ने  बालें  राज्यों  को  लगातार  स्मरण

 कराया  जा  रहा  हैँ।  सम्बन्धित  राज्यों  के

 उत्तरों  के  प्राप्त  होने  पर,  यह  समिति  उनकी

 समस्याश्रों  के  अध्ययन  के  लिये  क्षेत्रों  को

 देखने  जायेगी  |

 (ग)  जून  १६५६  के  अंत  तक  |

 Colony  for  Residents  of  Jamuna  Bazar
 Area

 1109.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
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 No.  56  on  the  360  August,  1988,  and
 state  the  further  progress  made  with
 regard  to  the  building  of  a  colony

 across  the  Jamuna  Bridge  in  Delhi  to
 ‘house  the  residents  of  Jamuna  Bazar?

 The  Minister  of  Health  (Shri
 Karmarkar):  A  statement  is  laid  on
 the  Table  of  the  Sabha  [See  Appen-

 eix  IV,  annexure  No  53  }

 Cost  Structure  of  Sugar

 (  Shri  Ram  Krishan:
 |  Shri  Bahadur  Singh:

 Pandit  D.  N.  Tiwary:
 *1110.  4  Shri  N.  R.  Munisamy:

 Shri  Bibhuti  Mishra:
 Shri  Jadhav:
 Shri  Kambhar:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  asked  the  Tariff  Com-
 mussion  to  examine  afresh  the  cost
 structure  of  Indian  sugar  and  submit
 report  on  the  fair  price  payable  to  the
 Sugar  Industry,

 (b)  77  so,  whether  the  Commission
 has  started  its  work,  and

 (c)  ४  so,  the  progress  made  so  far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  ह  Jain):  (a)  Yes,  Sir

 (b)  Yes,  Su

 (c)  The  Commission  8  collecting
 mecessary  data

 Hostel  for  Children  at  Secunderabad

 1111,  Shri  T.  B.  Vittal  Rao:  Will
 tthe  Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  087  on  the  9th  March,
 2958  and  state.

 (a)  when  the  construction  of  a  sub-
 sidised  hostel  for  00  children  of  rail-
 ‘way  employees  schooling  at  Secundera-
 ‘bad  wil]  be  taken  up;

 (b)  what  is  the  estimated  cost  of  the
 building;  and

 (९)  when  it  Is  likely  to  be  com-
 pleted?
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 The  Depaty  Minister  of  Saltwaye
 (Shri  Ss.  V.  Ramaswamy):  (a)  in
 8bout  January,  1989.

 (०)  Rs.  5.00  lakhs  approximately.

 (c)  By  about  December,  1959.

 Calcutta-Aliahabad  Steamer  Service

 3112  Shri  Kalika  Singh:  Will  the
 Munster  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  »s  a  fact  that  Steamer
 Transport  Service  is  to  be  launched
 hetween  Calcutta  and  Allahabad
 Shortly,

 {b)  if  (80,  the  details  thereof,  and

 (c)  what  particular  benefit  will  be
 available  to  traders  and  people  in
 enera)  in  the  districts  of  Ballia,  Ghazi-
 Pur,  Varanas)  and  Mirzapur  from  this
 Steamer  Service?

 The  Minister  of  State  in  the  Mbuis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir

 (b)  and  (c)  Do  not  arise

 Indian  Airlines  Corporation  Building
 *3i3.  Shri  Rajendra  Singh:  Will  the

 Minister  of  Transport  and  ह*.......
 Cations  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  Indian
 Airlnes  Corporation  have  a  proposal
 to  construct  their  own  building  in  Cal-
 cutta;  and

 (b)  if  so,  what  3s  the  estimated  cost
 thereof?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  Yes,  Sir

 (b)  Rs  25  lakhs

 All  India  Institate  of  Hygiene  and
 Public  Health,  Calcutta

 *l4  Shri  Subiman  Ghose:  Will
 the  Minister  of  Health  be  pleased  to
 State.

 (a)  whether  it  is  a  fact  that  trainess
 from  other  Asian  countries  come  २७
 Singur  Health  and  Training  Centre,
 All  India  Institute  of  Hygiene  and
 Public  Health;  and
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 (४)  tf  0,  what  is  the  number  of
 trainees,  their  categories  and  their
 qualifications?

 The  Minister  of  Health  (Shri
 KMarmarkar):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  IV,
 annexure  No  54.)

 :
 af

 ot  *ILI8.  Shri  Vajpayee:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  area  of  Madhya  Pradesh
 territory  likely  to  be  submerged  owing
 to  the  construction  of  the  Rihand  Dam
 in  UP  and  the  population  likely  to
 be  affected  on  this  score,

 (b)  whether  Uttar  Pradesh  and
 Madhya  Pradesh  Governments  have
 worked  out  any  agreed  formula  in
 regard  to  the  payment  of  compensation
 and  rehabilitation  grants  to  the  per-
 aong  affected,  and

 (९)  4  so  the  details  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  An  area
 of  46  sq  miles  of  Madhya  Pradesh
 termtory  will  be  submerged  owing  to
 the  construction  of  the  Rihand  Dam  in
 Uttar  Piadesh  The  population  likely
 to  be  affected  on  this  score  is  not
 known  exactly  It  is  expected  to  be
 about  15,000

 (b)  and  (c)  An  agreed  formula  has
 not  yet  been  arrived  at  between  the
 Governments  of  Uttar  Pradesh  and
 Madhya  Pradesh  in  regard  to  the  pay-
 ment  of  compensation  and  rehabilta-
 tion  of  the  affected  people.  The  matter
 is  under  the  consideration  of  the
 Central  Zonal  Council

 Hirakad  Project
 “M16.  Shri  Panigrahi:  Wl)  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  question  of  trans-
 fer  of  contro!  of  Hirakud  Project  to
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 Orissa  was  finally  decided  in  the  meet-
 ing  of  the  Hirakud  Control  Board
 which  met  in  the  first  week  of  Novem-
 ber,  ‘1958;  and

 (b)  of  so,  whether  any  terms  and
 conditions  have  been  finalised?

 The  Deputy  Minister  of
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise

 Fertilizer

 “217,  Shri  Assar:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state

 (a)  whether  Government  are  aware
 that  taking  advantage  of  shortage  of
 fertilizer,  bogus  fertilizer  factories  are
 mixing  dust,  sea-shell,  powdered  fish,
 refuse  and  other  such  materials;  and

 (b)  if  so,  what  steps  are  being  taken
 by  the  Government  to  stop  this?

 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  P.  Jain):  (a)  Two  cases
 of  supply  of  sub-standard  of  spurious
 material  of  superphosphate  have  been
 reported  by  the  State  Governments  to
 the  Government  of  India

 (b)  With  a  view  to  check  such  prac-
 tices,  the  Government  of  India  promul-
 gated  a  Fertilizer  (Control)  Order,
 39587  and  the  Order  is  being  imple-
 mented  by  the  State  Governments.
 The  State  Governments  have  also  been,
 advised  to  purchase  superphosphate
 directly  from  manufacturers  for  distri-
 bution  to  the  cultivators  through  their
 agents  or  Co-operatives

 Pulling  of  Alarm  Chains

 .  Shri  H  ्र  Mukerjee:
 1s.  4  shri  Muhammed  Elias:

 Wili  the  Minister  of  Railways  be
 pleased  to  state.

 (a)  whether  it  १5  a  fact  that  on  all
 the  Railways  only  @  very  smal)  pro-
 portion  of  those  detected  for  needlessly
 pulling  alarm  chains  8  prosecuted  and



 proportion  again  of  those  prosecuted  is
 convicted;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.

 (b)  Does  not  arise  in  view  of  answer
 to  part  (a).

 India-Nepal  Postal  Agreement

 aY119,  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  negotiations  with  regard
 to  an  agreement  between  India  and
 Nepal  for  postal  and  telegraphic  com-
 munications  between  the  two  countries
 have  been  finalised;

 (b)  if  so,  the  precise  nature  of  con-
 clusions  reached;  and

 (c)  if  so,  what  arrangements  are
 there  to  deliver  telegrams  from  the
 border  telegraph  offices  on  this  side  to
 the  people  on  the  other?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 No.

 (b)  Does  not  arise.

 (c)  Telegrams  for  Nepal  are  trans-
 mitted  over  the  wireless  from  New
 Delhi  or  Patna  to  Indian  Embassy  Post
 Office  at  Kathmandu  where  they  are
 handed  over  to  the  Nepalese  authori-
 ties  for  further  disposal.

 Air  Accidents  in  Nepal

 #1120.  Shri  Ram  Garib:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 accidents,  that  the  Indian  Airlines
 Corporation  Associates  had  in  Nepal,
 4  of  the  Dakotas  belonged  to  the  Indian
 Airlines  Corporation;  and

 (b)  whether  these  Dakotas  were  also
 manned  by  the  Captains  of  the  Indian
 Airlines  Corporation?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  Two  captains  of  Indian
 Airlines  Corporation,  whose  services
 had  been  lent  to  the  Associate,  were
 involved  in  the  four  accidents.

 “Chutney”  Industry

 *4i2l.  Shri  Tangamani:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  400  on  the  22nd
 August,  958  and  state:

 (a)  whether  Government  have  taken
 decisions  on  the  report  of  the  sub-
 committee  of  Fruit  Products  Advisory:
 Committee  regarding  “chutney”  in-
 dustry  and  measures  for  increasing
 exports  of  chutney;

 (b)  what  is  the  value  and  quantity
 of  chutney  exported  during  six  months
 ending  September  1958;  and

 (c)  what  is  the  estimate  for  the  six
 months  ending  March  1959?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.
 Besides  the  various  steps  taken  to
 promote  exports  of  chutney  as  indicat-
 ed  in  the  reply  to  the  Starred  Question
 No.  400  on  the  22nd  August,  1958,
 following  further  steps  have  been
 taken.

 (i)  Draw-back  of  import  duty  on
 glass  and  glass-ware  used  far
 exported  products.

 (ii)  Under  the  Development  Coun-
 cil  for  Fruit  Processing  Indus-
 try,  the  Export  Promotion
 Committee  has  been  constj-
 tuted  to  look  after  the  exports
 of  various  fruit  products
 including  chutney.

 (iii)  The  Regional  Laboratories  are
 being  established  for  checking
 up  quality  standards  of
 chutney  at  Bombay  and
 Calcutta—major  exporting
 centres.

 (iv)  50  per  cent.  reduction  on  rail-
 way  freight  on  _  exported
 chutney  has  also  been  allowed
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 (b)  About  350  tons  of  chutney
 valued  at  about  Rs  6,838,000

 (c)  Approximately  400  tops  valued
 at  about  Rs  7,68,000

 Haffkine  Institute,  Bombay

 j  Shri  Halder: #1122,
 4  Shri  Muhammed  Elias:

 Will  the  Mhunister  of  Health  be
 pleased  to  state

 (a)  whether  the  Haffkine  Institute
 of  Bombay  is  of  opinion  that  there  Is
 danger  of  plague  in  the  cities  of
 Calcutta  and  Howrah,  after  making  a
 research  on  350  rats  which  were
 brought  from  Calcutta  to  Bombay,  and

 (b)  if  so,  what  steps  Government
 propose  to  take  in  this  regard?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b)  The  tests  so
 far  carried  out  at  the  Haffkine  Inst:
 tute  Bombay,  are  not  sufficient  to
 give  a  definite  opinion  in  the  mattei

 Bhakra  Dam

 #1123  Shri  Daljit  Singh’  Will  the
 Ministe:  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 will  be  an  increase  of  expenditure  to
 the  extent  of  Rupees  ten  crores  in  the
 construction  of  Bhakra  Dam,

 (b)  whether  Punjab  Government
 have  submitted  a  plan  for  five  addi-
 tional  power  units  at  Bhakra  for  the
 consideration  of  Union  Government,
 and

 te)  sf  so,  the  details  thereof?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir

 (b)  and  (c)  A  statement  giving
 the  information  35  laid  on  the  Table
 of  the  House

 STATEMENT

 The  Government  of  Punjab  have
 recently  submitted  a  proposal  that
 work  on  the  Bhakra  Right  Power  Plant

 294  (Ay)  LSD—3
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 may  be  taken  up  immediately  This
 Power  House  35  not  included  m_  the
 Bhakra  Nangal  Project  as  sanctioned
 at  present  The  proposal  of  the  State
 Government  3s  to  install  4  generatmg
 units  of  90,000  KW  each  The  total
 approximate  estimated  cost  of  the
 Power  House  is  Rs  0  crores  of  which
 about  one  half  will  be  im  _  foreign
 exchange  The  proposal  will  have  to
 be  considered  by  the  Planning  Com-
 musSion  before  a  decision  can  be  taken
 in  the  matter

 TERA  Plants  in  Manipur
 *i24  Shri  L.  Achaw  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 ¢a)  whether  it  is  a  fact  that  all
 TERA  plants  (a  kind  of  Cotton  tree)
 in  Manipur  have  been  declared  pro-
 tected  plants  by  a  recent  notification
 of  the  Manipur  Admunistration  under
 the  Indian  Forest  Act,  1927,

 (b)  whether  it  is  a  fact  that  apart fiom  cotton  produced  by  the  plants,
 ~

 can  be  utilsed  for  match-wood, an

 (c)  if  so,  steps  taken  by  the
 Administration  to  establish  plantations of  TERA  plants’

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c)  The
 information  has  been  called  for  from
 the  Manipur  Administration  and  will
 be  laid  on  the  Table  of  the  Sabha  as
 soon  as  it  i5  available

 Cooperative  Sugar  Factories  in  Madras
 *ll25.  Shri  N.  R.  Munisamy:  Will

 the  Minister  of  Food  and  Agricultare
 be  pleased  to  state

 (a)  the  amount  of  foreign  exchange
 that  has  to  be  provided  for  all  the
 applications  for  setting  up  of  Coopera-
 tive  Sugar  factomes  in  Madras  State;

 (b)  how  much  has  so  far  been
 sanctioned

 (ce)  whether  the  sugar  factory  in
 North  Arcot  District  made  any  pro-
 Wress  as  per  schedule  indicated  to  the
 Central  Government,
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 (6)  if  not,  the  reasons  for  the  delay;
 (e)  whether  the  amount  expected  of

 the  shares  was  subscribed  to  the  full;
 and

 (f)  whether  any  permits  have  been
 granted  for  import  of  equipment  and
 machinery?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a),  (b)  and
 (f).  The  requisite  foreign  exchange
 to  the  extent  of  Rs  °5  crore  has  been
 provided  to  the  three  cooperative
 sugar  factories

 (c)  and  (d)  The  factory  was
 expecta’  to  cnmpikeie  de  propa  dy:
 3lst  December,  3958  but  due  to  the
 delay  in  securing  plant  and  machinery
 the  factory  is  now  expected  to  go
 into  operation  dumng  1959-60  season

 (e)  Out  of  subscribed  capital  of
 Rs  !°83  lakhs  for  the  North  Arcot
 District  Co-operative  Sugar  Factory,
 the  share  holders  have  paid  Rs.  0  3
 lakhs  In  addition  the  State  Govern-
 ment  has  contributed  Rs  0  lakhs
 towards  the  share  capital

 Cancer  Patients  in  Delhi  and
 New  Delhi

 °26.  Shri  Jadhav:  W:ll  the  Manis-
 ter  of  Health  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 562  on  the  4th  December,  958  and
 state:

 (a)  the  number  of  cancer  patients
 in  Delhi  and  New  Delhi  at  present  and
 the  number  during  the  last  five  years,

 (b)  the  names  of  hospitals  where
 there  are  special  beds  for  treating
 such  patients;

 (c)  what  are  the  causes  of  this  dis-
 ease;  and

 (6)  what  precautionary  measures
 are  being  taken  to  check  this  disease”

 The  Minister  of  Health  (Shri  Kar-
 wmarkar):  (a)  In  the  absence  of  statis-
 tical  data  with  regard  to  prevalence  of
 cancer,  it  is  not  possible  to  give  the
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 Accurate  number  of  cancer  patients.
 The  number  of  cancer  patients  (all
 types)  treated  in  the  Irwin  and  Lady
 Nardinge  »Medical  College  Hospitals
 uring  the  years  1956,  957  and  958
 are  as  follows:

 Information  for  the  previous  years  is
 Hot  available

 Years  No  of  cases
 treated

 956  325
 957  539
 958  (upto  30-9-1958)  570

 (b)  A  statement  showing  the  names
 $f  the  hospitals  where  treatment  of
 Cancer  patients  38  undertaken  35  laid  on
 the  Table  of  the  Sabha  [See  Appen-
 fix  IV,  annexure  No  55  ]

 (c)  The  factors  leading  to  causation
 Sf  cancer  have  not  yet  been  accurately
 established.

 (d)  A  statement  containing  the
 Feguisite  information  35  laid  on  the
 Table  of  the  Sabha  [See  Appendix  IV,
 4nnexure  No  55  j

 Airworthin  Section

 *I27.  Shri  Haider;  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state.

 {a)  whether  it  398  a  fact  that  the
 existing  Certificate  of  Airworthiness
 Section  of  IAC,  Calcutta  is  proposed
 to  be  wound  up  by  the  corporation,

 (b)  whether  there  is  a  proposa)  to
 Open  a  Certificate  of  Airworthiness
 Section  jointly  by  the  private  operators
 of  Calcutta;  and

 (९)  :f  so,  the  reason  therefor?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  No,  Sir

 (b)  No  such  proposal  has  so  far
 received  by  the  Government  of

 India

 (c)  Does  not  arise.
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 Railway  Line  between  Madhopur  and
 Kathura

 8
 Shri  D.  0.  Sharma:
 Shri  Raghunath  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  669  on  the  27th
 September,  3958  and  state:

 (a)  whether  the  proposal  to  extend
 the  ratilway  line  from  Madhopur  to
 Kathura  m  Jammu  and  Kashmir  State
 has  since  been  finalised,

 (b)  if  so,  the  estimated  cost  of  the
 project;

 (c)  whether  the  Survey  work  has
 been  undertaken’

 (da)  af  not,  when  it  353  hkely  to  be
 undertaken?

 The  Deputy  Minister  of  Railways
 (Shri  8.  ्,  Ramaswamy)  (a)  to  (d)
 The  proposal  for  extension  of  the
 railway  from  Madhopur  across  the
 Ravi  38  under  examunation

 Report  of  Ad  Hoc  Committee  on
 Transport  Administration  in  States

 (  Shri  Ram  Krishan:
 Shri  Tangamani:
 Shri  85.  M.  Banerjee:
 Shri  Narayan  Das:
 Shri  T.  B,  Vittal  Rao:
 Shri  Bhakt  Darshan:
 Shri  Naval  Prabhakar:
 Shrimati  Mafida  Ahmed:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  59  on  the  720  August,  4958  and
 state

 (a)  whether  Government  have  since
 received  the  report  of  the  Ad  hoc
 Committee  set  up  to  advise  on  the
 re-organisation  of  transport  admunis-
 tration  in  the  States,

 (b)  2f  so,  the  details  thereof,  and

 (९)  if  the  reply  to  part  (a)  above  be
 in  the  negative,  the  progress  of  work
 so  far  done  by  the  Committee”

 +4129,
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadar):  (a)  No

 (b)  Does  not  arise

 (c)  Seven  meetings  of  the  Com-
 mittee  and  four  meetings  of  the  Sub-
 Committees  appointed  by  it  have  been
 held  so  far  The  recording  of  oral
 evidence  and  gathering  of  information
 has  been  completed  Discussions  on
 the  recommendations  to  be  made  will
 take  place  at  the  meeting  of  the  Com-
 mittee  proposed  to  be  held  at  New
 Delhi  from  the  8th  to  2lst  December,
 958  The  report  of  the  Committee  75
 expected  to  be  ready  by  March,  2899

 Class  IV  Railway  Employees  Promotion
 Committee

 (Shri  T.  8.  Vittal  Rao:
 Shri  D.  C.  Sharma:
 Shri  Bhakt  Darshan:
 Shri  Naval  Prabhakar:
 Shri  Rajendra  Singh:

 *1130.

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  453  on  the  l2th
 August,  958  and  state’

 (a)  whether  the  report  of  the  Class
 IV  Railway  Employees  Promotion
 Committee  has  since  been  considered,

 (b)  77  so,  the  nature  of  decisions
 arrived  at,  and

 (c)  when  action  is  lkely  to  be
 intuated  on  the  recommendations
 accepted  by  the  Railway  Board?

 The  Depnaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 recommendations  of  the  Committee
 are  under  active  consideration

 (b)  and  (c)  As  soon  as  decisions
 are  arrived  at  by  Government,  neces-
 sary  instructions  will  be  issued  to  rail-
 way  administrations  and  a  summary
 of  the  decisions  will  be  laid  on  the
 Table  of  the  Sabha.
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 Janata  Trains

 *3l,  Shri  Tangamani:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  targe  number  of  Janata  Trains  on
 Broad  Gauge  compared  to  Metre
 Gauge  of  Indian  Railways;

 (b)  whether  Government  propose  to
 introduce  Janata  Trains  on  Metre
 Gauge  during  the  current  year;

 (९)  what  is  the  decision  of  Govern-
 ment  regarding  the  demand  for  a
 Janata  Express  between  Madurai  and
 Madras;  and

 (ad)  whether  there  is  any  Janata
 Express  at  present  plying  on  Metre
 Gauge  of  Southern  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  A  triweekly  Janata  Express
 train  has  been  introduced  between
 Delhi  and  Ahmedabad  with  effect  from
 1-10-1958.  There  are  no  further  pro-
 posals  for  the  introduction  of  Janata
 trains  on  the  Metre  Gauge  during  the
 current  year.

 (०)  There  is  no  proposal  at  present
 to  introduce  a  Janata  Express  train
 between  Madurai  and  Madras  on  the
 Southern  Railway.

 (d)  No.

 Indian  Multipurpose  Food

 Shri  H.  N.  Mukerjee:
 Shri  Tangamani:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have
 started  producing  Indian  Multi-purpose
 Food  in  sufficient  quantities;

 #1132,

 (b)  what  is  the  estimated  manufac-
 tured  quantity  for  the  current  year;

 (c)  which  State  consumes  most  of
 this  food;

 (d)  what  is  the  food  value  in  two
 ounces  of  Multipurpose  Food;  and

 i?
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 (९)  the  cost  per  ontnce  of  Multi-pur-
 pose  Food?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ड्  Jain):  (a)  No.  The
 Multipurpose  Food  is  being  produced
 in  a  pilot  plant  of  the  Central  Food
 Technological  Research  Institute,
 Mysore.

 (b)  -1,50,000  pounds  approximately.

 (c)  Madras  and  Uttar  Pradesh  are
 the  largest  consumers.

 (d)  A  Statement  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 IV,  annexure  No.  56.]

 (e)  Approximately  5  naye  paise.

 Increase  in  Air  Fares

 1133.  Shri  Vajpayee:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  whether  the  Indian  Airlines  Cor-
 poration  propose  to  make  another
 increase  in  air  fares  shortly;

 (b)  ४  so,  the  reasons  necessitating
 this  increase;

 fe)  whether  several  measures  such
 as  dispensing  with  serving  breakfast
 and  lunch  to  passengers  on  some  routes
 are  contemplated  to  cut  down  expén-
 diture:  and

 {d)  af  so,  the  details  of  such
 measures?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  No,  Sir.

 (७)  Does  not  arise.

 (c)  and  (d).  As  a  result  of  recent
 studies  regarding  wastage  of  food,  the
 Indian  Airlines  Corporation  has  decid-
 ed  to  gradually  discontinue  hot  full
 meals  on  short-haul  Dakota  operations
 and  serve,  instead,  a  variety  of  snacks,
 with  both  hot  and  cold  drinks.  On
 Viscount  services,  hot  meals  continue
 ta  be  provided  on  journeys  which
 cover  normal  meai  times
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 ६६ ५  थी  शीनारायण  दास:  गया
 खिय्ई  झौर  विद्युत  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  हूँ  कि  बिहार  में  कोसी
 नदी  पर  जो  तटबन्ध  इस  बीच  निर्माण  किये
 गये  हूँ  उन्हें  कोसी  के  निचले  भाग  तक

 ब्रढ़ानें  को एक  योजना  विचाराधीन  है;

 (@)  यदि  हा,  ता  इस  याजना
 की  मुख्य  विशेपताये  क्या  हें;

 (ग)  इस  बोजना  पर  अनमानत  क्तिना
 ब्यय  होगा;  और

 (घ)  दस  विषय  म  सरकार  कब  तक
 निर्णय  कर  लगी”

 सिचाई  भोर  चिद्यत्‌  उपमंत्रो  (भी
 हाथो):  (क)  जी  नहीं,  श्रमी  तक  बिहार
 सरकार  स  एसी  कोई  याजना  हमार  पास

 नहीं  आई  किन्तु  राज्य  सरवार  न  सूचित
 किया  हूँ  कि  काशी  नदी  के  दोनों  आर  के
 तटबन्धो  का  नदीं  क  बाय  की  ओर
 म्राग  तक  बढ़ाने  के प्रस्लान  की  द्ुग्तबीन
 की  जा  रही  है  t

 (4)  से  (4)  ग्रभी
 उठने।

 प्रष्न  नह

 Procurement  of  Rice  tn  Orissa

 Shri  Panigrahi:
 Shri  Tangamant:
 Shri  Kumbhar:

 #1135,

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  whether  the  Government  of
 India  after  discussing  with  the  Orissa
 Government  have  agreed  to  allow  the
 Qrusa  Government  to  procure  nice  at
 Rs.  ‘18°50  per  maund  as  against  the  pre-
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 vious  authorisation  ta  buy  at  Rs.  5
 per  maund  for  the  ensuing  crop  season;

 (b)  whether  the  Government  of
 India  have  intimated  the  State  Gov-
 ernment  to  purchase  rice  at  this  new
 rate;

 (c)  at  so,  the  quantity  of  rice  that
 the  Government  of  India  propose  to
 purchase  from  Orissa,  and

 (d)  whether  the  Orissa  Government
 have  been  asked  to  sell  certain  quan-
 tity  of  rice  to  West  Bengal  Govern-
 ment  also?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (b).
 No,  Sir,  the  procurement  price  for
 common  rice  suggested  by  the  Govern-
 ment  of  India  3९६  Rs  5  00  per  maund.

 (c)  The  entire  exportable  surplus
 should  be  purchased  by  the  Orissa
 Gevernment

 (d)  Yes  Sir

 Procurement  Price  of  Rice

 #4136,  Shri  Ls  Achaw  Singh:  Will
 the  Minister:  of  Food  and  Agriculture
 be  pl  ased  to  state.

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  decided  to
 tause  the  procurement  price  of  rice
 this  vear,

 tb)  whether  some  States  have
 demanded  an  inciease  in  the  procure-
 ment  price  of  rice;  and

 (c)  if  so,  which  are  those  States  end
 what  alc  the  procurement  prices  pre-
 vailing  im  those  States?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir

 (b)  and  (c)  The  State  Governments
 of  Andhra  Pradesh,  Orissa,  Punjab  and
 Madhya  Pradesh  wanted  higher  pro-
 curement  prices  for  rice  to  be  fixed
 A  statement  showing  the  procurement
 prices  m  these  States  is  laid  an  the
 Table  of  the  Sabha  {See  Appendix
 IV,  annexure  No  57}
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 Overbridge  at  Lahori  Gate,  Delhi

 ‘168t,  Shri  D.  C.  Sharma:  णा  the
 Minister  of  Railways  be  plessed  to
 refer  to  the  reply  given  to  Starred
 Question  No.  828  on  the  2nd  Septem-
 ber,  1988,  and  state:

 (a)  the  further  progress  made  in
 the  reconstruction  of  the  railway  over-
 bridge  at  Lahori  Gate,  Delhi;  and

 (b)  the  time  by  which  it  is  expected
 to  be  completed?

 The  Deputy  Minister  of  Railways
 (Shri  S.  झ,  Ramaswamy):  (a)  The
 Northern  Railway  has  completed  its
 portion  of  the  work  but  the  work  of
 Public  Works  Department  for  widen-
 ing  the  approeches  is  held  up  due  to
 certain  difficulties  in  obtaining  vacant
 possession  of  the  land.

 (b)  Does  not  arise  at  this  stage.

 Remodelling  of  New  Delhi  Station

 1882,  Shri  D.  C.  Sharma:  W)ll  the
 Minister  of  Railways  be  plessed  to
 refer  to  the  reply  given  to  Starred
 Question  No.  952  on  the  5th  Septem-
 ber,  958  and  state  the  further  pro-
 gress  made  in  the  completion  of  re-
 modelling  of  New  Delhi  Station?

 The  Deputy  Minister  of  Reilways
 (Shri  Shahnawaz  Khan):  The  final
 phase  of  the  work  also  has  since  been
 completed.

 Export  of  Sugar

 f  Shri  9.  C.  Sharma:
 ‘1683,  <  Shri  Damani:

 L  Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  quantity  of  sugar  exported
 upto  the  5th  December,  958  after  the
 promulgation  of  Sugar  Export  Pro-
 motion  Ordinance,  1958:

 (b)  the  names  of  the  countries  to
 which  it  has  been  exported;

 (c)  whether  all  sugar  factories  have
 given  their  share  to  export  sugar
 quota  according  to  Government  notifi-
 cation;  and
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 (d)  if  not,  the  name  of  sugar  facto-
 ries  which  have  not  given  their  ह...
 quota?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain).  (a)  and  (b).
 The  quantities  of  sugar  sold  for  ex-
 port  and  actually  shipped  upto  .  3७४४
 December,  1988,  are  as  under:

 tons  tons)

 x,  Aden  नि  नि  6,550  $,008
 2.  Arabian  countries  2,000,  725
 3.  Sudan  .  9,289  9,289
 4.  Dnboun  °  1,408  249
 ca  East  Africa  &  500 6.  Malaya  &  Singa-

 Pore  26,220  ‘18,015
 7.  Burmese  3047  3,041
 8.  Ceylon  ‘015  ‘1,016

 Total  50,075  37.343

 (०)  and  (d).  The  sugar  factories
 have  been  delivering  their  export
 quotas  in  accordance  with  the  instruc-
 tions  issued  to  them  by  the  Export
 Agency.  No  complaints  have  so  far
 been  received  for  non-delivery  of  the
 export  quota  by  any  factory.

 Integral  Coach  Factory,  Perambur

 1684,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  passenger  coaches
 turned  out  during  the  year  958  upto
 the  30th  November  1958,  month-wise,
 by  the  Integral  Coach  Factory,  Per-
 ambur;  |

 (b)  how  do  the  figures  compare
 with  those  for  the  corresponding
 period  in  ‘1957;  and

 (c)  the  further  steps  taken  to  step
 up  the  production  at  the  Factory?

 The  Deputy  Minister  of  Railways
 (Shri  S.  झ,  Ramaswamy):  (a)  to  (c).
 A  statement  fs  laid  on  the  Table.  [See
 Appendix  IV,  annexure  No.  58].
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 Family  Planning
 ‘1685.  Shri  D.  C.  Sharma:  जापा  the

 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  doctora  sent  to
 more  advanced  countries  to  study
 methods  of  birth  control,  country-
 wise,

 (b)  the  stitutes  where  they  studied
 the  methods;  and

 (c)  the
 abroad?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Two  doctors  were  sent
 to  the  United  States  of  America

 duration  of  ther  stay

 (b)  They  completed  the  studies  at
 North  Carolina  University  by  August,
 956

 (c)  About  twelve  months

 Slums  in  Delhi  and  New  Delhi

 ‘1686.  Shri  D.  C  Sharma:  Will  the
 Manister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  170  on  the  l2th  August,  1958,
 and  state  the  action  taken  on  the
 report  of  the  survey  conducted  by  the
 Bharat  Sewak  Samaj,  of  the  slums
 in  Delhi  and  New  Delhi?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  report  has  been  brought
 to  the  notice  of  the  Delhi  Develop-
 ment  Authority  A  statement  showing
 the  recommendations  made  by  the
 Bharat  Sewak  Samaj  and  the  com-
 ments  of  the  Delhi  Development
 Authority  thereon,  with  which  the
 Government  agree,  is  laid  on  the
 Table  [See  Appendix  IV,  annexure
 No  59]

 Remodelling  of  Pathankot  Railway
 Station

 1687.  Shri  D.  C  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  amount  of  money
 has  been  allotted  for  the  remodelling
 of  the  Pathankot  Railway  Station  in
 4958-59;  and
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 (b)  if  so,  the  nature  of  improve-
 ments  proposed  to  be  effected?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 Sir  A  sum  of  Rs  28  lakhs  has  been
 allotted  for  the  remodelling  of  the
 Pathankot  Railway  Station  during  the
 year  1958-59

 (9)  The  following  :mportant  works
 are  proposed

 qd)  Covered  shed  on  transit
 platform

 (2)  50’  long  covered  shed  and
 goods  office

 (3)  A  gate,  office  and  boundary
 wall  around  the  gocds  shed

 (4)  A  separate  shed  for  outagency
 packages

 (5)  Improved  Yard  hghting

 (6)  Improvement  of  front  veran-
 dah  to  station  building

 (7)  Additional  Ist  and  2nd_  class
 waiting  rooms  for  tourists

 (8)  Converting  existing  Ist  class
 waiting  room  (along  with
 ticket  collector’s  office)  into
 retirmg  room

 (9)  Extending  III  class  waiting
 hall

 Alarm  Chain  Pulling  on  Northern
 Railway

 Shri  D.  C.  Sharma:
 1688,  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  the  number  of  instances  pull-
 ing  of  alarm  chains  per  month  on
 the  Northern  Railway  from  the  Ist
 July,  ‘1958,  up  to  date;

 (b)  how  many  of  them  were  cases
 of  misuse,  and

 (c)  how  many  persons  have  been
 prosecuted  and  how  many  of  them
 convicted?
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 The  Deputy  Minister  of  Ratiways
 (Bhri  ह  Ramaswamy):  (६)  ठ  (८).

 A  statement  is  laid  on  the  Table.  [See
 Appendix  IV,  annexure  No.  60].

 Dethi  Ring  Road

 1689.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 ग्रा7  का  the  2th  August,  958  and  state
 the  further  progress  since  made  with
 regard  to  the  construction  of  the  Ring
 Road  in  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  A  statement
 showing  the  uptodate  progress  on  the
 Ring  Road  round  Delh:  is  laid  on  the
 Table  of  the  House  LSee  Appendix
 IV,  annexure  No  6]]

 Air  Accidents

 tego  J  Shri  D.  Cc.  Sharma:
 Vv  Shri  Raghunath  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  lay  a
 statement  showing

 (a)  the  details  of  air  accidents
 which  have  taken  place  since  Ist  July,
 958  in  which  arrcrafts  of  the  Air-
 India  International  or  the  Indian  Air-
 lines  Corporation  were  mvolved,

 (b)  the  extent  of  los.  sustained  by
 the  Air-India  International  and  the
 Indian  Airlines  Corporation,  separate-
 ly,  as  a  result  of  such  accidents,

 (९)  the  reasons  for  each  accident,
 and

 (d)  the  further  steps  taken  to  check
 their  recurrence?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  to  (d)  A
 statement  giving  the  requisite  infor-
 mation  is  placed  on  the  Table  of  the
 Sabha.  [See  Appendix  IV,  annexure
 No.  62).
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 Report  a  the  Telegraph  Enquiry
 Cosomittes

 Shri  D.  ©.  Sharma:
 Shri  Tangamani:

 369i.  <  Shri  S.  M.  Banerjee:
 Shri  Ram  Krishan:
 Shri  Bhakt  Darshan:

 Will  the  Minster  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  43  on  the  3207  August,  4988  and
 state:

 (a)  whether  the  Telegraph  ह
 quiry  Committee  has  since  submitted
 its  report;

 (b)  if  so,  what  are  its  recommenda-
 tions;  and

 (c)  the  action  taken  thereon?

 The  Minister  of  Transport  and
 Communications  (Shri  S,  K.  Patil):
 (a)  Yes

 (b)  and  (c)  The  report  is  under
 examination  of  Government  and  it  1s,
 difficult  to  say  at  this  stage  what  re-
 commendations  have  been  made

 Holiday  Homes

 1692.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  111  on  the  2th  August,
 958  and  state  the  progress  since
 made  in  the  finalisation  of  the  scheme
 for  providing  cheap  holiday  homes  to
 the  officers  on  similar  lines  as  have
 been  provided  for  the  non-gazetted
 staff?

 The  Deputy  Minister  of  Railways
 (Shri  V  Ramaswamy):  The  propo-
 sals  received  from  Railway  Adminis-
 trations  are  under  consideration

 Decrees  against  Northern  Railways

 reps,  J  Shri  D.  0.  Sharma:
 LL  Shri  Daljit  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  how  many  decrees  passed  by  the
 civil  courts  during  the  year  ‘1984-55,
 ‘1955-56,  ‘1956-57,  1957-58  and  1958-89
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 tugto  है... ल  November,  958)  ware  put
 ह... ह  execution  against  Northern  Rail-
 way  and  with  what  results,  year-
 wise;

 (b)  what  was  the  total  amount  of
 costs  of  adjournment  of  suits  allowed
 by  the  civil  courts  against  Northern
 Railway  during  the  same  period;  and

 (०)  whether  :t  was  not  possible  to
 avoid  such  costs’

 The  Deputy  Minister  of  Railways
 (Shri  १.  Ramaswamy):  (a)

 1954-55.  30
 1955-56  36
 1956-57  74
 ‘1957-58  35
 1958-59  38
 (upto
 30-31-58)

 Decrees  were  Satisfied  during  the
 respective  years  immediately  on  re-
 ceipt  of  execution  notices  and  no  at-
 tachment  orders  were  passed  on  ac-
 count  of  non-satisfaction  of  the
 decrees

 (b)  Rs  nP
 ‘1954-55,  21,116  50
 1955-56  11,346  06
 ‘1956-57  13,532  00
 1957-58  9,801  00
 1958-59  6,475  46
 (upto  30-11-1958

 (c)  No,  Sir

 Railway  Protection  Force

 ‘1694,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  strength  of  the  Railway
 Protection  Force  on  the  Northern
 Railway  as  on  the  30th  November,
 ‘1958;

 (b)  the  number  of  Chief  Security
 Officers,  Inspectors  and  other  Junior
 Officers;  and

 (c)  the  total  expenditure  incurred
 in  maintaining  the  force  durmg  1958-
 88,  upto  the  30th  November,  1958?
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 The  Deputy  Miulster  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 The  required  information  is  given
 below:—

 Chief  Security  Officer
 Security  Officer
 Commandant  A.W
 Assistant  Commandant  A  W.  7
 Assistant  Security  Officers  30
 Inspectors  38
 Sub-Inspectors  46
 Subedars  92
 Other  staff  7,503

 Total  strength  7,793
 (९)  The  expenditure  accounted  as

 incurred  during  1958-59  (upto
 30-11-58)  7६  Rs  53,64,000

 Alarm  Chain  Pulling

 695  J  Shri  D.  C.  Sharma:
 तू  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state  the  number  of  occa-
 sions  when  alarm  chains  were  pulled
 during  1955-56,  1956-57  and  i957-58  on
 all  Indian  Railways,  zone-wise?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  A  state-
 ment  is  laid  on  the  Table  [See  Ap-
 pendix  IV,  annexure  No  63]

 Grand  Trunk  Express
 1696,  Shri  D.  C,  Sharma:  Will  the

 Ministe:  of  Railways  be  pleased  to
 state.

 (a)  the  amount  of  money  spent  on
 improving  lime  capacity,  signalling
 wolks,  doubling  of  lines  and  other
 improvements  of  track  to  speed  up
 the  Grand  Trunk  Express  between
 Delhi:  and  Madras  during  the  First
 Five  Yea:  Plan  period,  and

 (b)  during  the  first  two  years  of
 the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Ap-
 proximately  Rs  640  lakhs  for  the
 works  for  providing  more  throughput
 for  all  trains  including  goods  traffic.

 (b)  Approximately  Rs  360  lakhs
 for  the  purpose  as  in  (a)  above.



 १६६९७.  शी  पस्  देव  :  कया  रेले  मंत्री

 एक  ऐसा  विवरण  समा-पटल  पर  रखने  की
 कृपा  करेंगे  जिसमें  निम्नलिखित  जानकाी
 दी  हुई  हो

 (क)  १६५७  शौर  १६५८  में  अरब  तक
 बिना  टिकट  यात्रा  करने  वाले  कितने  यात्री
 पकड़े  ग्रये;  भौर

 (ख)  उनमें  से  कितनों  को  दण्ड  दिया
 गया?

 रेलवे  उपसंत्री  (भी  धाहनवाज  सां)  :

 (क)  और  (ख).  सूलना  मंगायी  जा  रही  है
 शौर  समा  पटल  पर  रख  द  जा  गी।

 Selection  Posts  on  Northern  Railway

 ३698  Shri  Ram  Krishan:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  numerous  selection
 posts  are  vacant  on  metre  gauge  and
 broad  gauge  sections  of  Northern  Rail-
 way  at  present;

 (b)  if  so,  how  many  and  for  how
 many  years;  and

 (c)  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 <S8hri  Shahnawaz  Khan):  (a)  No  posts
 are  vacant  but  some  have  been  filled
 as  an  ad-hoc  measure  pending  regular
 selections.

 (b)  The  number  of  posts  thus  filled
 is  630  and  the  period  ranges  from  4  to
 6  years.

 (c)  The  delay  has  been  due  to  the
 non-finalisation  of  seniority  hsts  of
 staff  of  the  various  integrating  units
 and  non-availability  of  service  re-
 cords,  etc.  Selections  in  certain  cases

 at  present  filled  ad  hoc  have  how-
 ever  already  been  held  end  in  others
 are  being  arranged.

 Express  Train  between  Delhi  and
 Faziika

 1699,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  te
 refer  to  the  reply  given  to  Unstarred
 Question  No.  270  on  the  440  March,
 958  and  state  the  latest  position
 with  regard  to  the  provision  of  an
 Express  Train  Service  between  Delhi
 and  Fazilka?

 The  Deputy  Minister  of  Railways
 (Shri  8.  १.  Ramaswamy):  There  is  no
 change  in  the  position  already  indi-
 cated

 First  Class  Coaches

 1700.  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  Ist  Class  coaches
 on  the  metre  gauge  section  of  Northern
 Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  On  1-4-1958
 the  Northern  Railway  had  the  follow-
 yng  Ist  Class  coaches  on  line:

 S  Bogie  7
 \  ह  57

 Composit  coaches  with  (
 lst  Class  accommoda-  —  4  50

 tion  _

 Full  Ist  Class

 Visitors  to  Bhakra  Nangal  Project

 70l.  Shri  Ram  Krishan:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3240  on  the
 5th  May,  958  and  state  the  total
 number  of  persons  who  visited  the
 Bhakra  Nangal  Project  since  January
 ‘1058,  month-wise?
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 Tho  Depaty  Minister  of  Irrigation
 and  Power  (Shri  Hathi):

 Number
 Month  of

 visitors

 ym.
 7958  9,663 ‘pruary,  7958  ‘10,121

 »  79९8  45287
 ie

 s  195  75,774
 Y  7958  16,485

 चाधह,  7958  ३4905
 uly,  7958  25,006

 August,  7958  18,693
 September,  3958  73504

 ber,  7958  195373

 Tora.  1;89,975

 D.V.C.  Canals

 4702  «Shri  Subiman  Ghose:  W2!l  the
 Munister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  2962  dated
 27th  September,  958  and  state’

 (a)  whether  it  3३5  a  fact  that  the
 right  bank  of  the  Damodar  Valley
 Corporation  Canal  by  the  side  of  Grand
 Trunk  Road  near  Chhanu_  village,
 PS  Meman,  District  Burdwan,  West
 Bengal,  was  washed  away  during  July-
 August,  1988;

 (b)  if  so,  the  reasons  therefor?

 (c)  whether  it  is  a  fact  that  for  the
 lands  in  the  villages  of  Baidyadanga,
 Rasulpur,  Raypur,  Chaknara,  Ulara,
 Jyotkaun,  water  could  not  be  supplied
 for  irrigation  from  Damodar  Valley
 Corporation  Canals  during  the  last
 rains;  and

 (d)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes.

 (by  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 (c)  and  (d).  No.  The  fields  m  the
 villages  of  Baidyadanga  and  Rasulpur
 and  also  parts  of  Chaknara  and  Jyot-
 kaun  received  sufficient  irrigation
 water,  and  the  rest  of  the  area,  viz.,
 parts  of  Chaknara  and  Jyotkaun  and
 the  villages  of  Ulara  and  Rajpur  re-
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 ceived  water  after  a  temporary  diver-
 sion  was  put  acroas  the  Gangur  near
 the  off-take  of  the  old  Behula.  This
 diversion  would  not  have  been  neces-
 sary  had  the  villagers  excavated  a  field
 channel  starting  from  the  upstream
 side  of  Regulator  at  ch.  45  for  a  length
 of  approximately  three-quarters  of  a
 mule,

 Overbridge  at  Kesinga  Raitway
 Station

 1703,  Shri  ह  K.  Deo:  Wil!  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  the  scheme  to  construct
 an  overbridge  at  Kesinga  railway
 station  in  Kalahand:  has  been  con-
 sidered  by  the  Railway  Board;  and

 (b)  if  so,  at  what  stage  the  scheme
 stands?

 The  Deputy  Minister  of  Railways
 (Shri  §  द  Ramaswamy):  (a)  Yes,
 Sir.  The  Railway  Administration  has
 considered  the  proposal

 (b)  The  State  Government's  appro-
 val  to  the  site  and  cost  is  awaited

 Applications  for  the  Posts  of  Postmen
 and  Mallguards

 1704.  Shri  Kumbhar:  W:!]  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived  post-wise  by  the  Posts  and
 Telegraphs  Department,  Orissa  Circle,
 for  the  posts  of  postmen,  village
 postmen  and  maiulguards  till  the  end
 of  October,  1958;

 (b)  the  number  of
 selected;

 (c)  the  number  of  scheduled  castes
 and  scheduled  tmbes  among  them;

 (a)  whether  the  scheduled  castes
 and  scheduled  tribes  selected  are  ac-
 cording  to  the  reserved  quota  fixed  for
 them;  and

 (e)  sf  not,  the  reasons  therefor?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  s.  K.  Patil):  (a)
 Postmen  and  Village  Postmen—2a6.
 Mailguards—22.

 candidates
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 (b)  Mwamination  for  recruitment  छि
 the  Postmen,  Village  Postmen  end
 Mailguards  cadres  was  held  on  the  9h
 November,  1958,  and  the  declaration
 of  results  may  take  about  two  months.
 Campletion  of  necessary  formalities,
 before  appointment,  may  take  another
 three  to  four  months,

 (९)  to  (ec).  Do  not  arise.

 Hospitals  and  Dispensaries  in  Union
 Territories

 1705.  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  the  reserved  quota  in
 services  for  the  scheduled  castes  and
 scheduled  tribes  has  been  filled  up  so
 far  in  various  hospitals  and  dispen-
 saries  in  Union  Territories;  and

 (b)  if  not,  the  reason  thereof?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b)  The  infor-
 mation  is  as  follows:

 Laccadive,  Mimicoy  and  Amindiwi
 Islands  —No  quota  has  yet  been  re-
 served  in  the  services  for  Scheduled
 Castes  and  Scheduled  Tribes  in  this
 Union  Territory.  All  the  inhabitants
 have  been  deciaied  to  be  Scheduled
 Tribes.  The  question  of  reservation
 of  quota  for  Scheduleq  Tribes
 does  not,  therefore,  arise  All  the
 islanders  who  are  qualified  to  hold
 the  posts  have  been  employed.  Heing
 backward  in  education  only  very  few
 persons  are  qualified  to  hold  even
 lower  grade  posts  The  Class  II  and
 most  of  the  Class  ITI  posts  are  filled
 up  by  deputation  of  officers  from  the
 Kerala  State  When  qualified  per-
 sons  are  available  on  the  Islands,  the
 present  staff  who  are  taken  on  deputa-
 tion  basis  from  the  Kerala  Govern-
 ment  will  be  replaced  by  them

 Tripura.—Due  to  non-availability
 suitable  candidates,  the  reserve  quota
 for  Scheduleq  Castes  and  Scheduled
 Tribes  has  not  been  filled

 Himachal  Pradesh.-Due  to  non-
 availability  of  suitable  candidates,  the
 reserved  quota  for  Scheduled  Castes

 rh
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 and  fichedulied  Tribes  hea  nat  heen
 filled  up  by  them.

 Delki.—Due  to  non-aveilability  of
 suitably  qualified  candidates  the  re-
 served  quota  for  Scheduled  Castes  and
 Scheduled  Tribes  in  respect  of  Class
 IIY  posts  could  not  be  filled  up  by
 them.  In  respect  of  Class  IV  posts,
 however,  the  number  of  vacancies  fill-
 ed  by  Scheduled  Castes  and  Scheduled
 Tribes  are  more  than  the  reserved
 quota.

 Manipur  —In_  this  Union  Territory
 the  number  of  Class  III  and  Class  IV
 posts  filled  by  Scheduled  Castes  and
 Scheduled  Tribes  are  more  than  the
 reserved  quota.

 Andaman  and  Nicobar  Islands.—No
 quota  has  yet  been  reserved  in  services
 for  Scheduled  Castes  and  Scheduled
 Tribes  in  this  Union  Territory  as  there
 are  no  such  castes  and  tribes  in  this
 territory.

 Cash  Security  Deposits  of  Employees

 1706.  Shri  Kumbhar:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  2009  on  the  I5th  Septem-
 ber,  958  and  state:

 (a)  whether  the  required  informa-~
 tion  regarding  cash  security  furmshed
 by  the  Station  and  Assistant  Station
 Masters  on  the  South  Eastern  Railway
 has  since  been  collected,  and

 (b)  if  so,  when  it  will  be  laid  on  the
 Table”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  A  statement  35  laid  on  the  Table.
 |See  Appendix  IV,  annexure  No.  64].

 Sweepers  Colony  at  Berhampur-
 Ganjon  Raliway  Station

 17101,  Shri  U.  C.  Patnaik:  Will  the
 Minister  of  Railways  be  pleased  to
 state  what  steps  have  been  taken  for
 the  establishment  of  a  Sweepers
 Colony  at  the  Berhampur-Ganjon  Rail-
 way  Station  on  the  South  Eastern
 Railway?
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 The  Deputy  Minister  of  Raillways
 (Shri  है.  द  Ramaswathy):  Sweepers
 and  other  scavenging  personnel  are
 allotted  quarters  along  with  other
 Class  IV  staff  in  general  and  there  is
 No  such  practice  as  establishing
 sweepers  colonies  At  Berhampore
 20  per  cent  Scavenging  staff  are  al-
 ready  housed  in  railway  quarters

 Ballock  Carts

 1708,  Shri  U.  C.  Patnaik:  Will  the
 Minister  of  Transport  and  Communi-
 tations  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  J37l  on
 the  38.0  September,  958  regarding
 Bullock  Carts  and  state

 (a)  the  names  of  the  fou)  Statcs
 where  the  scheme  was  workéd  out,

 (b)  the  amount  spent  :n  each  State,

 (९)  steps  taken  to  persuade  State
 Governments  to  take  advantage  of  the
 grants  aggregating  Rs  50  lakhs  sanc-
 tioned  under  the  pilot  scheme  =  in
 1956,  and

 (d)  the  reasons  for  not  taking  up
 the  scheme  by  State  Governments?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Bihar
 Bombay,  Madras  and  Madhya  Pia-
 desh

 (b)  Bihar—Rs  2,500
 Bombay—Res  1,525
 Madra>—Hs_  ‘1,850

 Madhya  Pradesh—Information
 will  be  Jaid  on  the  Table  of
 the  Sabha  when  received
 from  the  State  Govern-
 ment

 (९)  and  (d)  The  object  of  the  pilot
 scheme  was  to  demonstrate  the  actual
 users  the  advantages  of  the  use  of
 pneumatic  tyres  and  to  collect  reliable
 data  for  determining  the  relative  effi-
 wiency  and  economy  of  the  pneumatic
 tyred  carts  as  compared  with  the
 ordinary  iron-tyred  carts  As  stated
 in  the  reply  to  Starred  Question
 No,  387]  referred  to,  subsequently  it
 was  noticed  that  the  conversion  of  iron
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 tyred  wheels  into  pneumatic  tyred
 ones  had  already  started  m  large
 cities  and  areas  where  good  metalled
 roads  existed  such  as  sugar  cane  greas
 of  Uttar  Pradesh  This  showed  that  it
 was  not  necessary  to  demonstrate  the
 utility  of  the  change  where  the  roads
 were  good  Accordingly,  the  pilot
 scheme  was  not  pursued  further

 Survey  of  Farming  Practices  in
 Bombay  State

 4708  0s  Shri’  Pangarkar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  a  pilot  survey  of  use  of
 fertilizers  and  other  farming  practices
 35  being  conducted  in  Bombay  State,

 (b)  if  so,  the  names  of  the  districts,
 and

 (c)  the  progress  made  so  far?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  Yes  A
 scheme  for  collection  of  a  data  on
 cultural  and  manuria]  practices  in
 Bombay  State  is  in  operation  since
 First  September,  955

 (9)  The  following  districts  have
 been  covered  so  far  by  the  survey’
 Kaira,  Kolaba,  Kolhapur,  Dharwar,
 Broach  Nasik,  Ahmednagar,  Buyapur,
 Baroda,  Sholapur,  Panchmahals,
 Thana,  Sabarkantha,  East  Khandesh,
 Ratnagir:  and  Surat

 (c)  The  collection,  compilation  and
 statistical  analysis  of  the  data  is  in
 progress

 Wagons

 1710.  Shri  Pangarkar:  Wil!  the
 Minister  of  Railways  be  pleased  to
 state  the  daily  average  number  of
 wagons  loaded  from  stations  on  the
 Central  Railway  for  stations  on  the
 Western  Railway  during  ‘1957-58  and
 ‘1958-59  (upto  the  30th  September,
 1958)?

 The  Deputy  Minister  ef  Railways
 (Shri  S.  है ३  Ramaswanty):  Daily  ave-
 rage  number  of  wagons  in  terms  of
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 B.G.  loaded  from  stations  on  the  Cen-
 tral  Railway  for  stations  on  the
 Western  Railway  was  as‘follows:

 1957-58  1958-59,
 (Upto  30-9-58)

 837  70

 Cancer

 vw.  Shri  Pangarkar;  W2ll  the  Minis-
 ter  of  Health  be  pleased  to  state

 (a)  whether  cancer  is  a  curable
 disease,  and

 (b)  if  so,  what  73  the  specific  line  of
 treatment?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Cancer  35  curable  if
 detected  in  the  very  early  stage

 (b)  There  2s  no  specific  line  of  treat-
 ment  The  treatment  may  be  surgi-
 cal  or  by  radiation  or  chemotherapy

 Family  Pianning  Centres

 1712,  Shri  Pangarkar:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tron  No  1142,  on  the  lith  March,  958
 and  state  the  number  of  family  plan-
 ning  centres  opened  in  the  Bombay
 State  during  the  year  1958-59  so  far?

 The  Minister  of  Health  (Shri
 Karmarkar):  Seven  urban  family
 planning  centres  and  one  rural  have
 so  far  been  opened  in  Bombay  State
 during  ‘1958-59

 BCG.  Teams  in  Bombay  State

 1713.  Shri  Pangarkar:  ए  the  Minis-
 ter  of  Health  be  pleased  to  state

 (a)  the  present  strength  of  BCG
 Teams  in  Bombay  State,

 (b)  the  number  of  medical  officers
 working  for  mass  टप  campaign,
 and

 (c)  the  number  of  such  units  work-
 ing  in  different  parts  of  the  State’

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  22  Teams.

 (b)  20  Medical  Officers
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 {c)  During  the  month  of  September,
 1958,  B.C.G  Teams  were  working  at
 the  following  places:—

 No.  of
 teams

 Place  of  working

 Bombay  Distnct
 Sholapur  District
 Surat  District
 Aurangabad  District
 Akola  District
 Nalar  District
 Saurashtra  District
 Halad  District
 Kutch  District ee

 ot

 WON

 A
 यो

 भय

 Schools  for  Children  on  the  Ceatral
 Railway  Zone

 W4,  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  schools  at  pre- sent  being  run  at  various  stations  on
 the  Central  Railway  Zone,

 (b)  the  number  of  children  receiv-
 ing  education  in  these  schools,  and

 (c)  the  number  of  schools  to  be
 opened  during  the  Second  Five  Year
 Plan  period  on  the  Central  Railway Zone?

 The  Deputy  Minister  of  Railways (Shri  Ss.  ्,  Ramaswamy).  (a)  2)
 (b)  4703

 (c)  Opening  of  28  new  primary
 schools  on  the  Central  Railway  during the  Second  Plan  period  has  been  ap-
 proved  The  position  18,  however, being  reviewed  with  a  view  to  open
 many  more  primary  schools

 Poultry  Farms  in  Bombay  State
 1715.  Shri  Pangarkar:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleas- ed  to  state  the  amount  allotted  during the  years  1957-58  and  ‘1958-89  so  far
 to  the  Bombay  State  for  the  establish-
 ment  of  Extension-cum-Development
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 eentres  under  the  All  India  Poultry
 Development  Scheme?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):

 Grant  ०४  Total
 TT  गल्प  in  bi in  lakhs)

 1987-58  2  78  ०  86  ३६64

 3938-59  ०  26  27  व  53

 Marine  Fish  Farming
 1716  Shri  V.  FP  Nayar.  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  the  Government  of
 India  has  investigateqd  the  possibility
 of  Marine  Fish  Farming  in  India,

 (9)  if  so,  the  steps  taken  to  increase
 marine  fish  culture,  and

 (c)  whether  Government  of  India
 has  deputed  any  specialist  or  team
 of  specialists  to  study  the  problems
 of  marine  fish  farming  27  Java,  Indo-
 nesta  or  the  Phihppines?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  The  Cen-
 tral  Marme  Fisheries  Research  Sta-
 tion,  Mandapam  has  taken  up  invest-
 gations  on  marine  fish  farming

 (b)  Does  not  arise  at  this  stage  in
 view  of  the  position  explained  at  (a)
 above,

 (९)  A  few  officers  of  the  State  Gov-
 ernments  were  sent  to  Indonesia  in
 3952  for  studying  brackish  water  fish
 farming  methods

 Moliuses  of  West  Coast

 nn.  Shri  V.  P  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  present  position  regarding
 commercial  molluscs  of  the  West
 Coast,  and

 (b)  what  i8  the  annual  yield  of
 molluscs  on  the  West  Coast?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  Shell  fish
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 resources  of  commercial  species  other
 than  chank  and  pearl  oysters,  utilis-
 ed  for  food  including  mussels,  oysters,
 clams  and  cephalapods  are  more
 plentiful  on  the  West  Coast  than  on
 the  East  Coast  The  pearl  fisheries  on
 the  West  Coast  are  confined  to  the
 Gulf  of  Kutch  and  are  much  hmited
 m  their  extent  and  less  productive
 than  on  the  East  Coast  Chank
 fisheries  on  a  small  scale  exist  in  Gulf
 of  Cutch,  off  Kathiawar  and  off  Vizhin-
 Jom  an  Kerala  The  Gulf  of
 Kutch  fisheries  of  §wandownpane
 osyters  have  deteriorated  in  re-
 cent  years  Clams  are  the  best  utfiliz-
 ed  for  human  food  There  33  a  good
 demand  for  edible  oysters  in  Bombay
 but  although  the  resources  are  plenti-
 ful  their  utihsation  aS  very  much
 limited

 (b)  the  estimated  annual  yield  of
 molluscs  in  the  West  Coast  is  as
 follows

 (x)  Pearl  oy  ters
 (2)  Windowpane  oy-

 351300  numbers  ,

 sters  ,§0,000  oe
 (3)  Chanks  (37,000 gy,
 (4)  Clams  3,300  metric  tons
 (5)  Edible  oysters
 (6)  ds  and  Cut-

 ey  fish

 24,00,000  numbers  ,

 560  metric  tons,
 (7)  Shells  for  lime  etc.  4,82,850  tons  (Ap-

 (  Sub-fossl  prox  )
 Deposits)

 Oil  Sardine  Shoals

 ‘1718,  Shri  दि 4  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  at  the  instance  of  Gov~
 ernment  of  India  or  any  other  State
 Governments,  any  information  has
 been  collected  about  the  occurrence  of
 oil  sardine  shoals  beyond  30  miles
 from  the  shore,  and

 (b)  whether  any  work  has  been  done
 to  find  out  from  where  the  oil  sardines
 move  to  the  coastal  waters  on  the
 West  Coast?

 The  Minister  of  Food  and  Agrical~
 ture  (Shri  A.  P.  Jain):  (a)  Informa-
 tion  of  the  occurrence  of  Sardine
 Shoals  outside  the  40  mules  zone  has
 not  been  obtained  regularly  so  far.
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 (b)  This  work  3s  engaging  the  atten-
 tion  of  the  Central  Marme  Fisheries
 Research  Station

 Fisheries
 a

 V9,  Shri  V.  F.  Nayar’  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state

 (a)  whether  at  the  instance  of  the
 Ministry  of  Food  and  Agriculture
 special  attention  is  now  being  paid
 m  the  Community  Development
 Blocks  and  National  Extension  Service
 Schemes  under  the  Ministry  of  Com-
 munity  Development,  for  Develop-
 ment  of  fisheries,  and

 (b)  3f  so,  the  results  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b)
 A  scheme  for  opening  2  to  5  centres
 for  intensive  fishery  development  in
 each  State  as  recommended  by  the
 conference  of  State  Munsters  for
 Fisheries  held  at  Mysore  m  July,  958
 is  under  consideration  of  Ministry  of
 Community  Development

 Fisheries  in  River  Valley  Schemes

 ‘1720,  Shri  द  P  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state

 (a)  whether  any  special  amount  has
 been  ear-marked  for  the  development
 of  fisheries  in  River  Valley  Schemes
 of  the  Central  Government  for  the
 current  five  year  plan,  and

 (b)  ४  so  what  are  the  details?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (b)
 Information  i5  being  collected  and  will
 be  placed  on  the  Table  of  the  House  in
 due  course

 Transport  of  Fish

 17221.  Shri  द  ड्,  Nayar:  Wil)  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  the  facilities  which  exust  today
 in  the  matter  of  Rail  and  Road  Trans-
 port  of  fish  from  coastal  areas  to  in-
 Jand  areas  in  non-perishable  condi-
 tion;  and
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 (b)  the  quantity  of  fish  extimateg  to
 be  transported  in  refrigerated  or  in-
 sulated  conditions  in  India,  per  day?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Arrange-
 ments  exist  for  transport  of  fish  in
 fast  trams  from  producing  to  consum-
 ing  centres  Suitable  approach  roads
 are  being  constructed  by  the  State
 Governments  to  facilitate  expeditious
 movements  of  fish  from  landing  cen-
 tres  to  the  main  roads  and  rail  heags
 Ten  insulated  road  vans.  procured
 under  the  foreign  aid  programme  have
 been  allotted  to  the  State  Govern-
 ments  for  transportation  of  fish  in
 their  States

 (b)  Fish  is  not  now  transported  in
 refrigerated  or  insulated  rail  cars,
 efforts  are  being  made  to  procure  a
 few  such  rail  cars  to  work  on  an  ex-
 perimental  basis  in  a  few  selected
 routes

 Death  of  Indian  Seaman  on  Board  a
 Glasgow  Freighter

 1122  Shri  H  N  Mukerjee.
 Shri  Muhammed  Elias:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  his  attention  has  been
 drawn  to  a  press  report  dated  Novem-
 ber,  9,  that  an  Indian  seaman  operat-
 ing  on  board  a  Glasgow  freighter
 “fonsbank”  died  of  burns  after  the
 ship  caught  fire  some  450  mules  south
 of  Durban,

 (b)  whether  there  are  any  Indians
 among  the  survivors,  and

 (c)  what  steps  are  being  taken  to
 ensure  that  proper  compensation  8
 paid  to  victims  of  the  accident?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes  The
 ship  referred  to  it  ‘Forresbank’  No
 Indian  seaman  was,  however,  involv-
 ed  The  crew  on  the  ship  wes  engag-
 ed  in  Pakistan
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 b)  There  were  two  Indian  officers
 (Engineers)  on  broad  but  they  escaped
 without  any  injury.

 (९)  Does  not  arise.

 कन  भयेदणा  संस्था  का  डिप्लोभा

 a  द... द  1 थ
 थमी  विभूति  लिय :
 श्री  मेक  राभ  नेगी  :

 क्या  are  तथा  कुथि  मं  यह  बताने
 की  कृपा  करंग  ि

 (क)  क्‍या  वन  गवंषणा  सब्था,

 देहरादून  का  डिप्लोमा  सब  मामलों  में  न्य
 विदेशी  डिप्लोमाओो  के  समकभ  समझा
 जाता  है:  भौर

 (ख)  यदि  नही,  तो  उसके  क्‍या  कारण
 वि.

 १७२३,

 सास  त्या  कृषि  मंत्रों  (भी  श्र०

 लेन)  :  (क)  जी  हा,  यह  डिप्लोमा  विदेशी
 विश्वविद्यालयों  में  डिग्री  कोर्म  के  बरार्र
 माना  जाता  हूँ,  क्योंकि  इस  डिप्लोमा  के  प्राप्त
 करने  वालों  को  झोक्‍्सफोर्ड  के  एडवान्स
 डिप्लोमा  कोर्म  (Advanced  Diploma
 Course)  में  भी  कर  लिया  जाता

 है।  यह  केवलमात्र  क्‍न  विज्ञान  में

 प्रेज एटो  के  लिये  खुला  हुआ  है  भौर
 उनको  भअमेरिकों  के  विश्वविद्यालयों
 में  वन  विज्ञान  की  एम०  ए०  डिश्री  में
 भर्ती  कर  लिया  जाता  है।  खाद्य  और  उषि
 संगठन  भी  हरादून  में  दिये  ग  प्रशिभण
 को  मान्यता  ता  है।

 (ख)  प्रदइन  ही  नहीं  होता।

 Shahganj-Mau  Railway  Line
 17m,  Shri  Kalika  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:  D

 (a)  what  programmes  of  works,
 machinery  and  rolling  stock  have
 been  undertaken  on  the  Shahganj-
 Mau  branch  line  of  North-Eastern
 Railway;

 (9)  which  of  the  stations  on  this
 line  are  undergoing  improvements
 294Ai  LSD—4.
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 and  what  works  and  amenities  are
 being  provided  in  ‘1958-59;

 (०)  whether  multiple  track  between
 Shahganj  and  Mau  and  Varanasi  and
 Mau  is  feasible;  and

 (d)  if  so,  whether  the  proposal  has
 been  examined?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Works
 of  improvement  to  line  capacity,  com-
 mercial  facilities,  and  amenities  {n-
 cluding  electrification  are  included  in
 the  list  of  works  for  1958-59  ang  also
 of  1959-60,  at  the  stations  on  Shahganj-
 Mau  Junction  Branch.  Relaying  of
 the  existing  aly  lbs.  rails  and  fasten-
 ings  with  60  lbs.  rails  has  also  been
 included  in  the  list  of  works  for  ‘1959-
 60.

 (b)  The  following  works  are  in  hand
 or  proposed  at  the  various  stations:

 i.  Shahganj:  Additional  yard
 facilities.

 2  Mau  Jn.:  Additions  and  al-
 terations  in  the  yard,  exten-
 sion  of  goods  shed  and  office,
 parcel  godown  and  office,
 strong  room,  extension  of
 waiting  hall  and  provision  of
 2  benches

 3  Azamgarh:  Minor  alteration  in
 the  yard,  extension  of  goods
 shed  and  office,  parcel  godown
 and  office,  strong  room,  ben-
 ches  in  the  waiting  hall  and
 two  units  bathing  cubicles.

 4  Rani-Ki-Sarai:  New  goods  shed
 and  electrification.

 5.  Khorason  Road:  Electrification

 i  Muhammadabad  (Gohna):  Elec-
 trification.

 (c)  ang  (d).  Necessity  for  provid-
 ing  mulwple  tracks  between  Shahganj
 and  Mau  and  Varanasi  and  Mau  35
 not  yet  justified.
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 Rallway  Scheols

 ‘1728.  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  2022  on  the  5th  April,  2958  and
 state:

 (a)  whether  replies  have  been  re-
 ceived  from  the  State  Governments
 concerned  regarding  the  provision  of
 facilities  and  financial  help  for  the
 students  balonging  to  Scheduled
 Castes  and  Scheduled  Tribes  in  Rail-
 way  Schools  on  S  E  Railway,  and

 (b)  2f  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ  Ramaswamy):  (a)  and  (b)
 No  The  Railways  have,  however,
 been  directed  that  the  fee  concessions
 as  prescribed  by  the  State  Govern-
 ments  within  whose  territories  the
 Railway  Schools  lie  should  be  extend-
 ed  to  Scheduled  Castes  and  Scheduled
 Tribes  students  even  if  it  be  not  obli-
 gatory  for  non-Staie  Government
 Schools  under  State  Governments  re-
 gulations  to  grant  the  concessions  and
 that  the  loss  on  this  account  should  be
 borne  by  the  Railway  Admunistrations
 until  it  38  possible  to  get  it  made  good
 by  the  State  Governments  concerned

 Electrification  of  Punjab

 1726.  Shri  Daljit  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  the  total  amount  of  national  as
 well  as  foreign  exchange  paid  to  the
 Punjab  Government  under  the  Second
 Five  Year  Plan  for  spending  on  such
 works  as  would  increase  the  produc-
 tion  of  electricity,  and

 (b)  the  heads  for  which  the  amount
 was  utilised?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 A  statement  giving  the  requisite  in-
 formation  is  laid  on  the  Table  [See
 Appendix  IV,  annexure  No  65  ]
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 Falling  of  Wagons  in  Brokmaputra
 River

 1127,  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Railways  be  pleased  to
 state’

 (a)  whether  Government  are  aware
 that  on  the  4th  November,  958  one
 wagon  of  a  goods  tram  fell  mto  the
 Brahmaputra  River  and  another  wagon
 was  derailed  on  the  barge  at  Amingaon
 Wagon  Ferry  Ghat;

 (b)  ४  so,  the  amount  of  loss  sus-
 tained,  and

 (c)  the  nature  of  goods  that  were
 loaded  in  the  wagons?

 The  Deputy  Minister  of  Railways
 (Shri  5.  ्,  Ramaswamy):  (a)  Yes,  at
 about  035  hours  on  4th  November,
 958  while  being  loaded  on  the  Barge

 (b)  The  damage  to  the  Rolling
 Stock  and  the  Barge  has  been  assessed
 at  Rs  800

 (c)  The  wagon  which  fell  mto  the
 Brahmaputra  river  was  loaded  with
 396  tins  of  Mustard  0

 Sale  of  Food  Packets  between  Delhi
 and  Howrah

 Shn  H.  N.  Mukerjee:
 728  4  Shri  Muhammed  Elias;

 L  Shri  Prabhat  Kar:

 Will  the  Muster  of  Railways  be
 pleaseg  to  state

 (a)  the  reasons  for  there  being  no
 visible  arrangement  for  the  sale  of
 cheap,  hygienic  food  packets  at  im-
 portant  stations  even  when  long  dis-
 tance  trains  ply  between  Delhi  and
 Howrah,  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Arrange-
 ments  already  exist  for  the  sale  of
 food  packets  through  bearers  of  Rail-
 way  Refreshinent  Rooms  and  authoris-
 ed  train  side  vendors  at  important
 stations  between  Delhi  and  Howrah
 These  stations  are  Howrah,  Asansol,
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 Patna,  Mogalsarai,  Allahabad,  Kanpur,
 Lucknow,  Moradabad  and  Delhi

 (b)  Does  not  arise  in  view  of
 answer  to  part  (a).

 Howrah-Delhi  Air-conditioned  Train
 Service

 Shri  H.  N.  Mukerjee:
 ‘1720,  4  Shri  Muhammed  Elias:

 Shri  Prabhat  Kar:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  inade-
 quacy  of  certain  arrangements  in  the
 third  class  air-conditioned  and  vesti-
 buled  train  service  between  Howrah
 and  New  Delhi,  and

 (b)  7  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Kailways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  Some  improvements  have  been
 carried  out  in  the  Chair  Cars  during
 the  last  Workshop  repairs  Other
 improvements  are  under  considera-
 tion  and  those  found  feasible  for
 adoption  will  be  effected  m  due  course

 Claims  on  चे,  E.  Railway
 Shri  H.  N.  Mukerjee.
 Shri  Muhammed  Elias.
 Shri  Prabhat  Kar:
 Shri  P  C.  Borooah,

 Will  the  Minister  of  Railways  be
 pleased  to  state

 2730

 (a)  the  total  number  of  pending
 compensation  claim  cases  received  by
 the  North-East-Frontier  Railway  from
 the  North-Eastern  Railway  and  the
 total  amount  claimed;

 (b)  the  total  number  of  such  cases
 disposed  of  since  the  transfer  and  the
 amount  paid  as  compensation,  and

 (c)  the  reason  for  delay  in  the  dis-
 posal  of  the  pending  cases?
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 The  Deputy  Minister  of  Railways
 (Shri  8.  च्  Ramaswamy):  (a)  3,460
 cases  and  Rs  28  lakhs  approximate-
 ly

 (b)  2,271  cases  have  been  disposed
 of  upto  3lst  October,  958  of  which
 i,l7  cases  were  settled  by  payment
 of  Rs  9  lakhs  approximately

 (९)  The  bifurcation  of  the  North-
 Eastern  Railway  into  the  North-
 Eastern  and  the  North-East-Frontier
 Railways  ang  the  consequent  transfer
 of  claims  files  from  Gorakhpur  to
 Pandu  mevitably  led  to  8  certain
 amount  of  delay  In  addition,  it  took
 some  time  to  obtain  adequate  trained
 staff  to  handle  claims  work  at  Pandu
 Hence  there  has  been  some  delay  in
 the  disposal  of  the  pending  cases

 The  matter  is  however  being  closely
 watched  and  special  steps  are  being
 taken  to  lquidate  the  arrears

 Supervision  of  Ticket  Checking  Staff

 1731  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Railways  be  pleased
 to  lay  a  statement  on  the  Table  show-
 ing

 (a)  the  number  of  occasions  on
 which  higher  officials  exercised  check-
 ing  on  each  of  the  following  branch
 Lines  of  the  NEF  Railway  during  the
 period  from  the  lst  January,  958  to
 30th  October,  ‘1958,

 Q)  Dhubri-Golokganj-Fakiragram

 (u)  Rangiya-Rangapara
 Tezpur

 North-

 (au)  Chaparmukh-Silghat

 (iv)  Furkating-Jorhat-Marian

 (v)  Nagonimara-Simaluguri-Moran-
 hat,  and

 (b)  whether  they  travelled  incog-
 nito  or  with  prior  intimation  to  the
 subordinates  entrusted  with  the  duties

 of  checking  tickets?
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 The  Deputy  Minister  of  Rallways
 (Ori  है.  6 /  Ramsewamy)

 @®  Name  of  Section  No.  af
 occasions

 Dhubri-~Gokalganj-Fakire
 7

 mange  were
 Nerth  -

 Chaparmukh-Silghat  5

 Furkating-Jorhat-Mariani  38

 Nee  Sings
 TOTAL  नि  I9x

 (b)  On  42  occasions  the  checks  were
 by  surprise  while  on  the  remaining  50
 occasions  the  checks  were  conducted
 while  the  officials  concerned  were  on
 their  normal  tours.

 Contracts

 ‘11R2.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  order  has  been
 issued  to  Railway  Administrations  to
 settle  contracts  of  the  value  of  less
 than  Rs  6,000  with  Registered  Labour
 Co-operatives  without  calling  for
 tenders  on  the  same  lines  as_  those
 issued  by  the  Muimstry  of  Works,
 Housing  and  Supply;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shei  Shahnawas  Khan):  (a)  General
 instructions  have  been  issued  to  all
 Railways  However,  at  the  instance
 of  Bombay  and  Punjab  Governments,
 in  which  States  the  co-operative  ex-
 periment  has  been  initiated,  more
 specific  instructions  have  been  issued,
 as  an  experimental  measure,  to  the
 Western,  Central,  Southern  and
 Northern  Railways.

 (b)  Does  not  arise.

 Tinsukia-Makum  Express  Road
 T733.  Shrimati  Mafid,g  Ahmed:  Will

 the  Minister  of  Transport  and  Com-
 municatiags  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  for  an  Express
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 between  Tinsukig  and  Makum: an,

 (०)  if  so,  the  decision  taken  thereon?
 The  Minister  of  State  in  the  Mints-

 try  of  Transport  and  Communications
 (Shri  Eaj  Bahadur):  (a)  No  Madam.
 But  representations  have  been  receiv-
 ed  for  widening  and  surfacing
 National  Highway  No.  37  between
 Tinsukia  and  Makum.  ‘his  Section
 of  National  Highway  No.  37  is  not  an
 Express  way.

 (b)  Financial  sanction  for  an  egti-
 mate  amounting  to  Rs.  4.6]  lakhs  has
 since  been  accorded  for  widening  the
 formation  and  surface  width  of  miles
 30316  to  3080  of  the  Assam  Trunk
 Road  National  Highway  No.  $7  bet-
 ween  Tinsukia  and  Makum  on  the  {st
 October,  1958.

 Oak  Grove  School
 1734.  Shri  Dinesh  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2995  on  the  27th  Septem-
 ber,  958  and  state:

 (a)  whether  the  new  principal  rec-
 tuited  through  the  Union  Public  Ser-
 vice  Commission  has  since  joined  Oak
 Grove  School,  Jharipani;  and

 (b)  if  so,  his  qualifications?
 The  Deputy  Minister  of  Railways

 (Shri  झ,  Ramaswamy):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table.
 [See  Appendix  IV,  annexure  No.  66].

 State  Trading  in  Foodgrains
 ‘1735.  Shri  E.  Madhusudan  Rao:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  the  Gov-
 ernment  is  considering  any  proposal
 to  convene  a  conference  of  all  the  in-
 terests  concerned  before  taking  any
 final  decision  on  the  proposed  State
 trading  in  wholesale  foodgrains?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  A  working
 Group  of  officials  has  been  constituted
 to  work  out  the  details.  The  Gov-
 ernment  will  consider  the  whole
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 matter  on  receipt  of  their  report  and
 in  the  light  of  the  views  that  have
 been  or  are  being  expressed  by  differ-
 ent  interests,

 Potatoes

 1736.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  about
 800  maunds  of  potatoes  preserved  in
 Kanaihatshal  cold  storage  maintained
 by  DVC  were  damaged;

 (b)  the  loss  of  amount  involved
 thereby,

 (c)  whether  the  responsibility  could
 be  fixed  for  the  damage,  and

 (d)  2f  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 quantity  of  potatoes  that  got  damaged
 was  about  700  maunds  only  and  not
 800  maunds

 (b)  The  value  of  the  damaged  seed
 potatoes,  on  the  basis  of  sale  price  at
 storage  time  is  about  Rs  6,000  Under
 the  terms  and  conditions  of  storage,
 the  Damodar  Valley  Corporation  are
 not  hable  for  any  loss  or  damage

 (c)  The  damage  was  due  to  sprout-
 ing  of  the  potatoes  The  causes  that
 leg  to  the  sprouting  are  not  clearly
 known  though  interruption  and  tem-
 porary  failure  of  power  supply  by  the
 West  Bengal  State  Electricity  Board
 over  which  the  Damodar  Valley  Cor-
 poration  has  no  control  may  be  one  of
 the  reasons  for  sprouting

 (d)  Does  not  arise

 Tourist  Lodge  at  Gauhati

 727.  Shrimati  Mafida  Ahmed:  W]]
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  a  scheme  to  construct
 a  tourist  lodge  at  Gauhati  (Assam),

 (b)  if  so,  the  estimated  cost  of  the
 project;
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 (०)  whether  financial  sanction  has
 been  accorded,  and

 (6)  if  so,  when  the  project  is  likely
 to  be  started?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (d)  The
 Second  Five  Year  Plan  for  tourism
 contains  schemes  for  the  construction
 of  two  Rest  Houses  for  the  use  of
 tourists  at  Gauhati,  one  of  the  stand-
 ard  suitable  for  foreign  and  upper
 class  Indian  Tourists  estimated  to  cost
 about  Rs  250  lakhs  and  to  be  financed
 entirely  by  the  Central  Government,
 the  other  for  low  and  middle  mcome
 group  Indian  Tourists  estimated  to
 cost  about  Rs  66  lakhs  to  be  financ-
 ed  jointly  by  the  Central  and  State
 Governments  in  equal  proportion
 For  the  latter  the  State  Government
 have  already  issued  the  financial  sanc-
 tion  and  the  work  33  7  progress  The
 need  for  putting  up  the  former  during
 the  current  Plan  Period  78  being  re-
 viewed  in  the  light  of  the  curtailment
 of  the  allotment  for  the  Central  Sec-
 tor  of  tourist  plan  from  Rs  200  crores
 to  Rs  30  lakhs  and  the  number  of
 foreign  tourists  at  present  visiting  or
 likely  to  visit  Gauhati  in  the  near
 future

 Report  of  Educational  Advisers  on
 Ratiway  Schools

 ‘1738.  Shri  P  G  Deb:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state’

 (a)  the  main  features  of  the  report
 of  the  Educational  Advisers  appoint-
 ed  by  the  Ratlway  Board  in  July,  956
 for  surveying  of  school  facilities  and
 standards  adopted  for  children  of
 Railway  employees,  and

 (b)  the  Government's
 thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 A  statement  showing  the  more  im-
 portant  recommendations  made  by
 the  Educational  Advisers  and  the
 Government’s  decisions  thereon  75  laid
 on  the  Table,  [See  Appendx  IV,
 annexure  No  67]

 decision



 §537  Written  Answers

 Apart  from  these  recommendations
 of  a  general  nature,  the  Educational
 Advisers  have  also  made  recommen-
 dations  m  respect  of  certain  individual
 Railway  schools  in  regard  to  accom-
 modation  and  equipment  Railway
 Admunistrations  are  bemg  asked  to
 examine  these  recommendations  m  the
 lght  of  yardsticks  prescribed  by  the
 State  Governments  concerned  in  this
 matter  with  a  view  to  implementing
 them  after  making  necessary  provi-
 sion  in  the  Budget  for  each  year

 Multipurpose  Schools

 1739.  Shri  ह  G.  Deb:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state

 (a)  whether  the  Government  pro-
 pose  to  establish  one  multipurpose
 school  3n  each  State  for  better  rail-
 way  admunistration  in  the  country,
 and

 (b)  if  so,  whether  one  multipurpose
 school  will  be  established  at  Sambal-
 pur  or  Rourkela  for  the  above  pur-
 pose?

 The  Deputy  Minister  of  Railway
 (Shri  दि 4  Ramaswamy):  (a)  No,
 Government  are  only  proposing  to  con-
 vert  some  of  the  existing  Railway
 Haigh  Schools  into  multipurpose  ones

 (b)  No,  there  is  no  Railway  High
 School  at  either  station

 National  Highway  No  6

 1740,  Shri  P.  G.  Deb:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  the  progress  of  the
 construction  of  National  Highway
 No  6  between  Keonjhar  and  Samar-
 pur  in  Orissa  is  at  par  with  the  pro-
 gress  of  others  in  the  State,

 (b)  if  not,  what  is  the  reason  for
 such  slow  work,  and

 (०)  what  measures  Government  pro-
 pose  to  expedite  the  construction?

 The  Minister  of  State  in  the  Minis-
 tey  of  Transport  and  Communications
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 (Shri  Raj  Bahadur):  (a)  to  (c).  लाका
 sumably  the  Member  is  referring  to
 Section  of  National  Highway  No.  6
 between  Keonjhar  and  Sambalpur.
 The  progress  on  works  already  sanc-
 tioned  has  been  satisfactory  so  far,  but
 Sanction  to  new  works  are  being  res-
 tricted  due  to  paucity  of  funds.

 Burdwan  Station

 1741,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 State  the  number  of  incoming  and  out-
 8oing  passengers  at  Burdwan  Station,
 Eastern  Railway  in  957  and  1958?

 The  Deputy  Minister  of  Railways
 (Shri  8  झ  Ramaswamy):  The  number
 of  outward  and  inward  passengers
 Gealt  with  at  Burdwan  station  is  as
 under

 Year  Outward  =  Inward

 2957  15525878  10,46,518
 कि  (upto  375  Oct

 ™
 ome

 2958)  '1§,36,507  950,604

 New  Station  between  Majdia  and
 Bagoola

 Shri  Subiman  Ghose:
 742  <  Shri  H.  N.  Mukerjee:

 Shri  Tangamani:

 Will  the  Minister  of  Railways  be
 Pleased  to  state

 (a)  whether  it  38  a  fact  that  several)
 representations  from  the  local  public
 have  been  received  by  the  Railway
 authorities  for  opening  a  new  station
 hetween  Majdia  and  Bagoola  on
 Sealdah-Banpur  line,  Eastern  Reail-
 Way,  and

 (०)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  S  V.  Ramaswamy):  (a)  Yes
 Some  representations  have  been  re-
 Geived

 (b)  The  suggestion  is  being  examin-
 ed
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 Assistance  for  various  Agricultaral
 Schemes

 1.  Shri  झ,  P.  Nayar:  Will  the
 Minister  of  Feod  and  Agriculture  be
 pleased  to  lay  on  the  Table  a  state-
 ment  showing  the  total  Central  finan-
 cial  aid  given  so  far  by  way  of  grants,
 loans  and  subsidies  to  the  various
 States  from  the  commencement  of  the
 First  Five  Year  Plan  for  “G.M.F.”.
 Schemes,  Purchase  of  foodgrain,
 animal  husbandry  projects,  poultry
 farming,  fisheries  and  forestry
 schemes?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  A  statement
 containing  information  about  financial
 assistance  given  upto  ‘1957-58  is  laid
 on  the  Table.  [See  Appendix  IV,  an-
 nexure  No.  68.]  According  to  revised
 procedure  sanctions  for  the  year  1958-
 59  will  be  issued  only  towards  the  end
 of  the  current  financial  year.

 टेलीफोन  राजस्व  कार्यालय  (उत्तर  ज्रदेधा)
 में  कलककों  को  ती  के  लिये  परीक्षा

 ove.  sit  मारायण  बोन :  ब्या

 परिजतन  तथा  संचार  मत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  टेलीफोन
 राजस्व  कार्यालय  (उत्तर  प्रदेश)  लखनऊ
 में  क्‍्ल्को  की भर्ती  के  लिये  प्रतियोगिता
 परीक्षा  का  अग्रेजी  का  प्रश्त  पत्र  २२  सितम्बर,
 १६९५८  को  परीक्षा  होते  से  पहले  ही  मालूम

 हो  गया  था  ,  भीर

 (ख)  यदि  हा,  तो  इसके  लिये  उत्तरदायी
 कर्मचारियों  के  खिलाफ  क्या  कार्यवाही
 की  गयी  ?

 परिवहन  तथा  संचार  मंत्री  (श्री  स०
 का०  पाटिल)  :  (क)  श्रोर  (ख)  लेखा
 झऊतर,  टेलीफोन  आय,  उत्तर  प्रदेश,  लखनऊ  के
 दफ्तर  में  भवर  श्रेणी  (  Lower  Division  )
 के  क्लर्कों  की  भतों  के  लिये  आयोजित  परीक्षा
 के बारे  में  दुराचार--विषेयक  कुछ-एक
 आरोप  देखते  में  जाये  हें  ।  डाक-तार  महा-

 37  DECEMBER  1988  Written.  Answers  $540

 अध्यक्ष,  सलनऊ  को  इस  मामले  में  जांच-

 पडताल  करने  के  लिये  कहा  गया  है  उक्त

 अधिकारी  कं  रिपोर्ट  की  प्रतीक्षा  की  जा

 व्ही  है  1

 Roads  in  Delhi  and  New  Delhi

 1746.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 condition  of  roads  in  Delhi  and  New
 Delhi  areas  13  fast  deteriorating;

 (9)  uf  so,  whether  Government  have
 asked  for  a  report  from  the  Central
 Public  Works  Department  and  the
 Municipal  Corporation  of  Delhi  in  this
 regard;  and

 (c)  will  the  report  be  laid  on  the
 Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  Ministry
 of  Transport  and  Communications  ere
 in  admunistrative  charge  of  National
 Highways  and  the  Ring  Road  only.
 The  other  roads  in  Delhi  and  New
 Delhi  are  the  responsibility  of  the
 Delhi  Municipal  Corporation  and  the
 New  Delhi  Municipal  Committee.

 During  the  heavy  rams  of  the  last
 monsoon  the  condition  of  roads  in
 Delhi  and  New  Delhi  had  deteriorated
 because  of  abnormal  damages.  Con-
 siderable  repairs  have  since  been
 carried  out  and  further  work  on
 repairs  is  in  progress  in  order  to  bring
 the  roads  to  normal  condition.

 (b)  and  (c).  Do  not  arise.

 Taps  at  Charkhi  Dadri  Station

 1747,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  295  on  the  2nd  Septem-
 ber,  958  and  state  the  progress  since
 made  in  providing  water  taps  at
 Charkhi  Dadri  Station?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  A  tubewell
 has  been  sunk  and  the  water  taps  will
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 toon  be  provided,  As  already  stated
 im  reply  to  Unstarred  Question  No.
 3288  for  2nd  September,  ‘1958,  it  is
 expected  to  complete  the  work  by  May,
 ‘1959,  provided  all  the  materials  are
 received.

 Theft  of  Consignments

 Shri  Ram  Krishan:
 mad  Shri  Bodiyan:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  wheather  it  is  a  fact  thet  four
 sainiks  and  a  sub-inspector  of  the  Ral-
 way  Force  were  arrested  recently  at
 Delhi  in  connection  with  the  theft  of
 consignments;

 (b)  77  so,  whether  any  stolen  pro-
 perty  has  been  recovered  from  them,
 and

 (c)  the
 recovered?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c)
 Yes  They  were  arrested  on  suspicion
 under  sections  ‘379,  409  and  20B
 IPC  in  a  case  in  which  the  Govern-
 ment  Raihway  Police  had  earher  made
 arrest  of  some  other  persons  No
 stolen  property  was  recovered  from
 the  possession  of  these  men  of  the
 Railway  Protection  Force

 Family  Planning
 110.  Shri  Bam  Krishan:  Will  the

 Minister  of  Health  be  pleased  to  state

 value  of  the  property

 (a)  whether  it  us  a  fact  that  under
 the  Contributory  Health  Service
 Scheme  in  Delhi,  जा  addition  to  the
 medical  aid  facilities,  advice  is  also
 given  on  family  planning  to  the  bene-
 ficiaries,  and

 (b)  if  so,  the  nature  of  arrange-
 ments  made  so  far  for  giving  advice
 on  family  planning?’

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes,  Sir

 (b)  Family  Planning  clinics  are
 attached  to  nine  Contributory  Health
 Service  Dispensaries  where  advice  is
 given  on  family  planning  methods  and
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 free  and  subsidised  supply  of  chemical
 and  mechanical  contraceptives  is  also
 arranged  for  persons  requiring  such
 assistance.

 Re-modelling  of  Cuttack  Railway
 Station

 Shri  Sanganna:
 1150.  <  Shri  B.  C.  Mullick:

 Shri  Mahanty:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  387  on  the  450
 August,  958  and  state  the  progress  so
 far  made  in  the  work  of  remodelling
 the  Cuttack  Rallway  Station?

 The  Depaty  Minister  of  Railways
 (Bhai  gs.  च्  Rameswamy).  ७७५४०  now
 Rs.  4,000  have  been  allotted  for  addi-
 tions  and  alterations  to  third  class
 waiting  hall  A  further  estimate  for
 about  Rs.  95,000  3s  still  under  con-
 sideration

 Additions  and  alterations  to  the  II
 class  waiting  hall  have  been  com-
 pleted

 Apprentice  Scheme  for  Train
 Examiners

 1751.  Shri  Bahadur  Singh:  Wil!  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  various  high  level
 Committees  such  as  Issac  and  Latham
 Committee  and  the  Accident  Inquiry
 Committee  recommended  to  Govern-
 ment  to  start  apprentice  scheme  for
 Train  Examiners,

 (b)  if  so,  whether  these  recommen-
 dations  were  accepted,  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawazs  Kham);  (a)  Issac
 and  Latham  Committee  recommended
 introduction  of  apprenticeship  where
 it  was  not  already  in  force.

 (b)  and  (c)  No  action  was  neces-
 sary  on  the  above  recommendation  as
 the  scheme  of  apprentice  Train  Exami-
 ners  was  already  in  existence  on  the
 Railways
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 Eye  Grafting
 1952,  की.  .  La  Paicheudheri:

 Will  the  Minister  of  Health  be  pleased
 to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  a  statement
 by  a  French  Army  Veterinary  Surgeon
 appearmg  in  the  ‘Hindustan  Times’
 dated  the  26th  September,  1958,  that
 dog’s  corneas  have  been  successfully
 grafted  into  the  human  eyes,

 (b)  7१  so,  whether  Government  have
 taken  any  steps  to  get  details  of  this
 new  innovation  in  eye  surgery,  and

 (c)  with  what  result?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes

 (b)  No  Heterogenous  grafts  have
 been  implanted  successfully  in  many
 cases  even  previously  but  they  have  in-
 variably  degenerated  and  the  results
 are  very  short  hved  The  success
 clamed  by  the  French  Veterinary
 Surgeon  may  be  regarded  as  quite
 premature

 (९)  Does  not  arise

 हिमाचल  प्रदेश  ह अ  ौगी  का  कारसाना

 १७५३-  भी  पद्म  बेच:  क्‍या  aE  तथा
 कृषि  मत्री  यह  बताने  की  कया  करेगे  कि

 (क)  वर्ष  १६५८-५६  के  लिये  हिमाचल
 प्रदेश  के  राज्य  बजट  में  जिस  चीनी  के  कारखाने
 के  खोलने  की  व्यवस्था  की  गयी  है,  वह
 कारखाना  कहा  खोला  गया  है,  और

 (ख)  उस  पर  कितना  व्यय  हुआ  है
 और  उस  सम्बन्ध  में  शब  तक  क्‍या  प्रगति

 हुई है *

 सत्त  तथा  कृषि  मंत्री  (भी  Wo  To  जन)  :

 (क)  हिमाचल  प्रदेश  शासन  ने  १६५८-५६
 के  बजट  में  किसी  चीनी  फैक्टरी  के  खोलने
 की  व्यवस्था  नही  की  है

 (ख)  प्रश्न  नहीं  उठता  ।
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 fare  प्रदेश  भें  श्लीमः-निर्धारण  कायें

 qoRy.  ot  a  देख  :  गया  ere  तथा
 कृषि  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  हिमाचल  प्रदेश  में  वनो  के
 सीमा-निर्धारण  का  कार्य  कब  से  चालू  हुआ
 है  ,  धौर

 (ख)  यह  काम  कहा  कहा  दो  रहा  है  भौंर
 ब  तक  कितना  काम  हो  चुका  है;  भौर

 (ग)  इस  कार्य  के  पूरा  होने  में  विलम्ब
 के  क्‍या  कारण  है  ?

 साथ  तथा  कृषि  मंत्री  (शी  wo  प्र०

 लेन)  (क)  १६५१  से

 (ख)  सन्‌  १६५१  से  अक्तूबर,  १६५८
 तक  सुकेत  विभाग  (चम्बा  सकिल)  में  भौर
 राजगढ़  भौर  नहान  विभागों  (सिरमूर
 सकल)  में  निम्न  कार्य  किये  गये  है

 (थम्बा  सकल)

 वन  एकड़

 परिसीमना  २३३  ६४२०२

 ग्रन्तिम  निरीक्षण  14.4  3५१६६

 सीमा,  थम्बो  का

 निर्माण  श्श्र्ष  ८२२६८
 संख्या

 सर्वे  किया  हुआ  १४६  ७०४०३

 (सिरमूर  सकिल  )

 सीमा  के  थम्बों  का

 निर्माण  १५८४७
 संख्या

 उन  स्थानों  के  नामो  को  इबट्ठा  किया
 जा  रहा  है,  जहा  पर  कार्य  हो  रहा  है  भौर
 यथासमय  सभा  की  टेबिल  पर  रख  दिये
 जायेंगे  t

 (ग)  कार्य  के  करने  से  कोई  देरी  नहीं
 हुई  है
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 दिपत्यल  प्रदेश  में  कृषि  उल्वाद  विकय
 बोलना

 १७४५४.  शनी  पफ्स्  देव  :  गरा  खास  तथा
 क्थि  मंत्री  यह  बताने  की  श््प्पा  करेगे  कि

 (क)  हिमाचल  प्रदेश  में  कृषि  उत्पाद
 व्क्िय  योजना  कब  से  चालू  की  गई  है  ,
 नार

 (ख)  उक्त  योजना  के  भ्रन्तर्गत  कौन-
 कौन  सी  वस्तुये  बेची  जायेगी  ?

 साथ  तथा  कृषि  मंत्री  (थी झ० sto  So

 जग)  (क)  शौर  (ल)  कोई  कप्रि  पणन
 योजना  जिस  में  पदार्यों  के  बेचने  का  उपबन्ध

 हो,  हिमाचल  प्रदेश  में  नहीं  है।

 तथापि  मार्कट-इन्देलिजन्‍न्स  (  Market

 Intelligence  )  के  विकास  के  लिपे
 एक  योजना  सितम्बर,  १६९५७  में  आरम्भ
 की  गई।  यह  योजना  प्राइस-कोटेशन्स

 (Price  Quotations)  की.  रिपोर्ट  देते
 के  लिये  केन्द्रों  की  स्थापना,  प्रतिदिन  मार्केट

 न्यूज  बुलेटीन  का  प्रसारण  =  (Broad-cast
 of  Daily  Market  News  Bulletion),
 बाजार  के  भावों  का  सप्ताहिक  रिव्य  का
 निकालना  और  नियतकालिक  मार्केट  न्यूज
 बलेटीनो  के  प्रकाशन  तक  भीमित  है  ।

 हिमाचल  प्रदेश  में  मघुमक्ली  पालन

 १७४६.  भी पद्म देव:  क्या  लाश  तथा
 कुथि  मत्री  यह  बताने  की  ब्  करेगे  कि

 (क)  हिमाचल  प्रदेश  में  मधुमक्खी
 वालन  के  विकास  से  सम्बन्ध  में  शब  तक  क्या

 कार्यवाही  की  गई  है  ,  शौर

 (@)  शहद  निकालने  के  पुराने  तरीकों
 के  स्थान  पर  नये  तरीके  चालू  करने  के  लिये ‘
 सरकार  ने  बया  उपाय  किये  +?

 wre  तथा  कृषि  मंत्री  (भो  Bo  Zo

 er)  (a)  हिमाचल  प्रदेश  में  चम्ब
 स्थान  पर  मधुमक्खी  पालन  के  विकास  के
 लिये  अप्रैल  १६५४  के  एक  योजना  झभारम्म
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 की  गई  ।  इस  योजना  के  अस्तगत  निम्न
 बदम  उठाये  जा  रहे  हूँ  —

 (१)  प्रामों  में  मबुमक्ली  पालने  के

 सुधरे  हुए  तरीकों  का  परिचय  ।
 दिलचस्पी  रखने  वाले  ग्रामीणों
 को  लगभग  Yoo  सुधरे  हुए
 बाक्स  हाइग्स  (  box  hives  )
 ale  वाल  हाइव्स  (  wall
 hives  )  war  तक  दिये  गये

 हूँ

 (२)  ग्रामीणों  को  शहद  निकालने  में
 श्लौर  उसके  पणन  में  सहायता
 देना ।  बामीनों  के  काल  हाइको
 से  लगभग  (१५००  पौड  शहद
 निकाला  गया  है,  उसको  साफ
 किया  गया  हैं  शोर  ग्रामीणों  ने
 सहकारीता  के  आवार  पर
 अपने  आप  वें  चने  के  लिये  उसको
 बोतलो  में  भरा  हूँ  ।

 (३)  मधुमक्खी  पालने  के
 वर्तमान  तरीको  मे  प्रशिक्षण  देना  |

 हिमाचल  प्रदेश  के  अनेक  रिजन्स

 (  Regions  )  से  ढप  व्यक्त्यो
 को  प्रशिक्षित  किया  गया  है  |

 (ख)  पुराने  देसी  मधु  पेटिकाम्रों  को
 वाल  हाइबूस  में  बदल  दिया  गया  है  ,  जिन
 में  निकाले  जा  सकने  वाले  फ्रेम  लगे  हुए  हूँ
 श्र  इन  हाइवों  से  शहद  निकालने  वाले
 वर्तमान  सेन्‍्ट्रीफ्यूगल  ढंग  के  द्वारा  शहद
 निकाला  जाता  है  ।

 Shahdra-Saharanpur  Light  Railway
 4957  Pandit  D.  N.  Tiwary:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Passenger  income  on  the  Shahdra-
 Saharanpur  Light  Railway  has  greatly
 decreased  due  to  competition  by  buses;
 and
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 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  The
 Shahdara-Saharanpur  Light  Railway
 Company  has  represented  that  road
 competition  started  in  December,  957
 and  consequently  passenger  earnings
 have  declined  It  has  been  indicated
 by  the  Company  that  during  the  period
 from  December,  7957  to  September,
 ‘1958,  the  drop  in  the  passenger  earn-
 ings  as  compared  to  the  correspond-
 ing  period  of  the  previous  year,  is
 46  per  cent

 (b)  The  matter  has  been  referred
 to  the  Ministry  of  Transport  and  Com-
 munications,  who  are  primanly  con-
 cerned  with  Road  transport,  and  who
 are  examining  the  matter  in  consulta-
 tion  with  the  Planning  Commission

 Competition  between  Buses  and
 Railways

 158.  Pandit  D.  N.  Tiwary:  Will  the
 Minster  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  the  Government  has  a
 Proposal  to  discuss  with  the  State
 Transport  Authorities  for  regulating
 the  issue  of  permits  for  plying  buses
 on  those  roads  which  run  parallel]  to
 the  Shahdra-Saheranpur  Light  Rail-
 way  lines,  and

 (b)  if  not,  whether  any  scheme  has
 been  evolved  to  discourage  such  com-
 petition  to  arrest  the  fall  in  the  income
 of  the  Railways?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  The
 question  of  affording  protection  to  the
 Shahdare-Saharanpur  Light  Railway
 against  competition  from  road  trans-
 port,  so  as  to  enable  the  Railway  Com-
 Pany  to  continue  m  operation  on  an
 economic  basis  has  been  under  discus-
 sion  with  the  State  Government  of
 Uttar  Pradesh  and  the  Railway
 Management  A  few  proposals  are
 under  consideration  of  Government  in
 this  connection  and  it  is  expected  that
 a  satisfactory  solution  will  be  reached
 in  due  course
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 Celilery  Siding
 ‘1y59,  Shri  T  B.  Vittal  Rao:  Will

 the  Minster  of  Railways  be  pleased to  state:

 (a)  when  the  Colliery  siding  from
 Kalyan  Kham  (Smgaren  Colleries
 Company)  to  Bellampalli  will  be
 completed,

 (b)  the  total  estimated  cost  of  thus
 siding,  and

 (९)  whether  adequate  marshalling
 yards  exjst  at  Bellampall  for  trans-
 Porting  the  increased  production  of
 coal  from  Tandur  Collieries?

 The  Deputy  Minister  of  Railways
 (Shri  V  Ramaswamy):  (a)  The
 construction  of  this  assisted  siding  78
 included  in  the  1959-60  programme It  38  expected  to  take  2  months  to
 complete  from  date  of  commencement

 (by  Approximately  Rs  4835  lakhs

 (oe)  Yes

 Railway  Station  at  Ramavaram
 ‘160.  Shri  T  है.  Vittal  Rao:  Will

 the  Minister  of  Railways  be  pleased
 to  Tefer  to  the  reply  given  to  Unstar-
 red  Question  No  2349  on  the  i8th
 September,  958  and  state  the  grounds on  which  the  proposal  for  opening  a
 railway  station  at  Ramavaram  between
 Bhadrachellam  Road  and  Colliery
 siding,  Central  Railway  was  found  to
 be  unacceptable?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V  Ramaswamy):  Q)  The
 station  required  will  be  on  an  assisted
 siding  solely  meant  for  the  carriage  of
 800Gs  for  specific  parties  who  bear
 part  of  costs  and  is  not  meant  for  the
 carriage  of  passenger  traffic

 (मं)  Running  of  passenger  trains  on
 the  siding  would,  to  some  extent,
 interfere  with  the  day-to-day  working,
 shunting  and  placements  of  goods
 W&Zons  in  the  colliery  siding

 (प्रा)  The  track  leading  to  the  pro-
 posed  colliery  siding  is  not  of  the
 requisite  standard  for  the  safe  opera-
 tion  of  passenger  trains
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 (iv)  The  expenditure  to  be  incurred
 for  raising  the  standard  of  the  track,
 so  as  to  make  it  fit  for  passenger  train
 operation,  and  in  providing  additional
 loops  and  other  necessary  terminal
 facilities  at  Ramavaram  for  passenger
 train  operation,  is  not  found  justified
 in  relation  to  the  additional  passenger
 earnings  that  are  expected  to  accrue.

 National  Co-operative  Marketing
 Federation

 Shri  Ram  Krishan:
 £76].¢  Shri  Rami  Reddy:

 Shri  E.  Madhusudan  Rao:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  ६७  state:

 (a)  whether  it  is  a  fact  that  a
 National  Co-operative  Marketing
 Federation  has  been  established
 recently;  and

 (b)  af  so,  the  main  object  of  the
 Federation?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jam):  (a)  Yes.  A
 society  called  the  “National  Agricul-
 tural  Co-operative  Marketing  Federa-
 tion  Ltd.”,  has  been  registered  as  a
 Co-operative  institution  on  2nd  Octo-
 ber,  1958.

 (b)  The  main  objective  of  the
 Federation  is  to  co-ordinate  and  pro-
 mote  the  activities  of  the  affihated
 Co-operative  institutions  engaged  in
 marketing  and  processing  of  agricul-
 tural  and  allied  produce  and  assist  and
 help  them  in  internal  trade  as  well  as
 in  export  and  import  of  commodities.

 Damaged  ‘Skymaster’  Plane

 Shrimati  Parvathi
 1162,  Krishnan:

 Shri  Nagi  Reddy:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  506  on  the  23rd  September,
 १958  regarding  accident  to  Night  Aur
 Service  Skymaster  and  state:

 (a)  whether  it  is  a  fact  that  the
 damaged  skymaster  plane  was  left  in

 .
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 the  open  unprotected  for  more  than  a
 month;

 (b)  whether  the  plane  has  been  put
 into  operation  after  necessary  repairs
 and  replacements;  and

 (c)  if  so,  what  was  the  expenditare
 involved?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  The  air~
 craft  remained  at  the  site  of  agcident
 for  about  20  days,  because  the  Inspec-
 tor  of  Accidents  had  to  complete  his
 preliminary  enquiry  before  releasing
 the  aircraft.  Also,  the  Insurance  Com-
 pany  with  which  the  aircraft  was
 msured,  had  to  carry  out  a  survey.
 Finally,  special  arrangements  had  to
 be  made  to  remove  the  aircraft  from
 she  site.  Necessary  security  guards
 were  posted  to  guard  the  aircraft
 during  the  time  it  remained  at  the  site
 of  the  accident.

 (b)  No,  Sir.

 (c)  The  cost  of  repairs  to  the  air-
 craft  which  is  imsured,  35  estimated  at
 about  Rs.  24  lakhs.

 Late  Running  of  G.T.  Express

 1163.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  480  on  the  25th
 August,  1958,  and  state:

 (a)  what  are  the  causes  for  the  late
 running  pinpointed  by  the  Officers  and
 Inspectors  specially  deputed  to  travei
 by  Grand  Trunk  Express;

 (b)  what  is  the  result  of  the  special
 drive  stated  to  have  been  instituted
 recently;

 (९)  how  many  directives  were
 issued  to  the  General  Managers  since
 952  to  improve  the  performance  of
 the  Grand  Trunk  Express;  and

 (da)  the  particulars  of  instances
 where  disciplinary  action  was  taken
 against  the  staff?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 causes  pinpointed  by  the  Officers  and
 Inspectors  specially  deputed  to  travel
 by  G.T  Express  trains  are:

 (7)  More  time  utilised  for  cautious
 driving  over  and  above  that
 provided  m  the  Time  Table

 (n)  Alarm  chain  pulling  by  un-
 authorised  persons  Apart
 from  what  !s  stated  above,  due
 to  heavy  rains  and  breaches
 on  the  XKazipet-Balharshab
 section,  train  services  between
 Delhi  and  Madras  were  dis-
 located  from  3ist  August,
 958  Nos  15  ‘Dn /16  Up
 Grand  Trunk  Express  trains
 were  diverted  to  run  by  a
 longer  route  ०५०  Waltair-
 Raipur-Nagpur  upto  llth  Sep-
 tember,  958  Even  after  the
 restoration  of  through  com-
 munication,  with  effect  from
 2th  September,  ‘1958,  speed
 restrictions  had  to  be  imposed
 These  unavoidable  factors  and
 other  operational  causes
 affected  the  punctual  running
 of  the  trams  during  Septem-
 ber  and  October  958

 (b)  The  performance  of  the  Grand
 Trunk  Express  trains  has  improved  m
 November  and  December  (upto  l0th)
 958  During  the  period  No  5  Dn
 Grand  Trunk  Express:  arrived  New
 Delhi  right  time  on  30  days  and  No  6
 Up  GT  Express  arrived  Madras
 Central  right  time  on  27  occasions

 (९)  It  3९  not  feasible  to  specify  the
 exact  number  of  directives  issued  from
 952  onwards  General  directives  are
 issued  from  the  Railway  Board  to  the
 General  Managers  from  time  to  time
 to  improve  the  performance  of  all
 passenger  carrying  trains  At  the  Con-
 ference  with  the  General  Managers,
 the  punctual  running  of  trains  is
 stressed  upon  and  the  General  Mana-
 gers  are  asked  to  take  steps  to  improve
 punctualhty  performance  <A_  dally
 punctuality  statement  on  performance
 of  all  Mall/Express  trains,  including
 the  GT  Express  trains,  is  received  in
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 the  Board's  office  These  are  scruts-
 nised  and  all  avoidable  detentions  are
 taken  up  with  the  Railways

 (d)  A  statément  showing  the  nature
 of  disciplinary  action  taken  against  the
 staff  is  laid  on  the  Table  [See  Appen-
 dix  IV,  annexure  No  69]

 Overbridge  between  Miller  Ganj
 Area  and  Ludhiana  Town

 1164  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  630  on  the  5th
 September,  958  and  state  the  progress
 since  made  in  regard  to  the  construc-
 tion  of  an  overbridge  between  the
 Miller  Gan)  area  and  Ludhiana  town?

 The  Deputy  Minister  of  Ralfways
 (Shri  8  V  Ramaswamy):  The  Punjab
 Government’s  acceptance  of  the  revis-
 ed  plan,  estimate  and  allocation  of
 their  share  of  the  cost  ४8  awaited  for
 the  proposal  for  replacing  the  level
 crossing  on  the  GT  Road  by  an  over-
 bridge

 Lubricants

 i765  Shri  Raghnnath  Singh:  Will
 the  Mmuster  of  Railways  be  pleased  to
 stite  whether  it  is  a  fact  that  Indian
 Railways  propose  to  import  lubricants
 from  foreign  countries?

 The  Deputy  Munister  of  Railways
 (Shri  S  V  Ramaswamy):  No  The
 Railways’  requirements  of  lubricants
 are  normally  procured  through  the
 Director  General,  Supphes  and  Dis-
 posats,  who  functions  under  the
 administrative  control  of  the  Ministry
 of  Works  Housing  and  Supply

 Level  Crossing  on  Ex-Bikaner  Section
 of  Northern  Railway

 4766  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  pty  a  fact  that  there
 is  no  level  crossing  on  the  Ex-Bikaner
 Section  of  the  Bikaner  Division  on
 Northern  Railway  and  due  to  which
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 accidents  of  serious  nature  take  place;
 and

 (b)  if  so,  whether  Government  pro-
 pose  to  provide  level  crossing  on  this
 section?

 The  Deputy  Minister  of  Railways
 (Shri  8.  ्  Ramaswamy):  (a)  No,  Sir
 Level  crossings  are  provided.

 (b)  Does  not  arise.

 The  provision  of  new  level  crossings
 is  considered  on  specific  request  from
 the  State  Government  and  their
 acceptance  to  bear  the  full  cost  as
 per  extant  rules.

 Telephone  Machinery

 ‘2167.  Shri  Ram  Krishan:  Wl  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  any  assessment  has
 been  made  of  requirements  of  Tele-
 phone  apparatus,  instruments  and
 other  machinery  for  the  rest  of  the
 Second  Five  Year  Plan  period;  and

 (b)  how  Government  propose  to
 meet  the  requirements  of  the  telephone
 machinery?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 Yes.

 (b)  From  production  of  the  ्,  &  T
 Workshops,  Government  owned  enter-
 prises  like  the  Indian  Telephone
 Industries  and  by  procurement  from
 the  open  market  where  necessary.

 Hassan-Mangalore  Rail  Link

 hri  Ram  Krishan:
 aad

 4
 Suri  Siddananjappa:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  436  on  the  i6th
 August,  i958  and  state:

 (a)  whether  the  survey  report  of
 the  Hassan-Mangalore  Railway  line
 has  since  been  examined;  and
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 (b)  if  eo,  with  what  result?

 The  Depaty  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  and  (b).
 The  report  is  still  under  examination.

 Electricity  Dues  from  Pakistan

 19
 bri  Ram  Krishan:

 au  Shri  Bahadur  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  282  on
 the  20th  August,  958  and  state:

 (a)  whether  the  Punjab  (India)
 Government  has  taken  up  with  the
 Government  of  Pakistan  at  Secretariat
 level  the  matter  in  regard  to  the  sum
 of  Rs  4,40669  due  in  respect  of  the
 year  1957-58;  and

 (b)  if  so,  the  results  of  the  talks
 held?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 The  matter  was  taken  up  by  the  Chief
 Engineer,  Electricity  Branch,  Punjab
 (India),  with  his  counterpart  in  West
 Pakistan  As  the  payment  of  the
 amount  due  has  not  so  far  been  made,
 the  matter  has  now  been  taken  up  with
 the  Pakistan  Government  at  Secre-
 tanat  level

 Running  Staff  on  Railways

 1710.  Shri  Rajendra  Singh:  Will  the
 Minster  of  Railways  be  pleased  to
 state:

 (a)  whether  it  35  a  fact  that  recom-
 mendations  of  the  Running  Staff  Pay
 and  Allowances  Committee  which  had
 the  approval  of  Railway  Board  have
 not  been  implemented  in  North  Eastern
 Zone;  and

 (9)  7  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 Recommendations  as  accepted  by  Gov-
 ernment  have  generally  been  imple-
 mented
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 Constraction  ef  Culverts  and  Bridges

 on  Rallways

 277i,.  Shri  Raghunath  Singh:  Wil!
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  33  a  fact  that  the
 Finance  and  Revenue  Minister  of  U.P.
 has  alleged  that  Railways  are  responsi-
 ble  for  flood  and  water-logging  of  vast
 areas  of  Western  U.P.;  and

 (b)  if  so,  what  steps  are  being  taken
 to  construct  more  culverts  and  bridges
 for  free  flow  of  water?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  and
 (b).  The  cause  of  water  logging  be-
 tween  Raya  and  Mathura  Cantt.  on  the
 North  Eastern  Railway  was  attributed
 to  inadequacy  of  waterway  under  the
 railway  embankment.

 The  Civil  and  Railway  Authorities
 have  jointly  decided  to  share  equally
 the  cost  of  providing  a  culvert  of  lx6’
 span  and  another  of  2xi0  spans  in
 replacement  of  the  existing  one  of
 2५5  spans  in  the  area.  The  necessary
 drawings  are  under  preparation  and
 the  work  is  expected  to  be  taken  up
 as  soon  as  possible.

 बड़ीनायथ  और  केदारनाथ  को  जाने
 बाली  सड़क  पर  विभाम-गृह

 शी  भक्त  दर्शन  :
 शी  सबल  प्रभाकर  :

 क्या  परिथहम  तथा  संचार  मंत्री  २५
 फरवरी,  १६९५८  के  अताराकित  प्रदन  संख्या
 ५५७  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेगे  कि  बद्रीनाथ  झौर  केदारनाथ  को
 जानें  वाली  सड़क  पर  विआम-गृहो  के  निर्माण
 तथा  विकास  में  अब  तक  क्या  प्रगति  हुई
 है  ?

 परियहन  तथा  संचार  मंत्रालय  में  राज्य
 संत्री  (भी  राज  बहादुर)  :  तारीख
 फरवरी,  १६५८  के  भतारांकित  प्रदन  संख्या
 ५५७  के  उत्तर  में  उल्लिखित  १५  लकड़ी

 १७७२.

 के  कमरों  (  Log  Cabins)  के  बारे
 में  उत्तर  प्रदेश  सरकार  ने  सूचना  दी  है  कि  ये
 अगोरा,  गौना,  बिराही  ौर  झौसला  में
 बनकर  तैयार  हो  चुके  हूं  भोर  फुरकिया  में
 यह  काम  पूरा  होने  वाला  है  ।  सुखी,  मल्ला,
 ग्वालदम,  लोयबल,  झाला,  धरारी,  भैरोंघाट्ट',
 गगोत्री,  पादुकेश्वर  भौर  भुईघर  में  ऐसे

 कमरे  तैथार  करने  के  लिये  जगहें  चुन  ली  गई
 हूँ  ।  राज्य  सरकार  ने  मृचित  किया  हैं  कि  इस
 काम  में  अधिक  उन्नति  नहीं  हो  सकी  है
 क्योकि  जहा  ये  जगड़ें  बफं  से  ढकी  रहती  है
 वहा  शाने  जाने  का  रास्ता  भी  बहुत
 लराब  रहता  हैं,  फिर  भी  इस  दिदा  में  यथा
 संभव  प्रग्रत्न  किये  जा  रहे  हें।  राज्य  सरकार
 बद्रोनाय  केदारनाथ  के  रास्तो  पर  तीर्थ  यात्रित्रों
 के  लिये  कई  जगहों  पर  बड़े  विआमगढ़  बनाने
 का  विचार  कर  रही  है  ।

 झ्रनाज  को  गुकसान

 श्री  भक्त  बदन  :

 १७७३.  |  भरी  नवल  प्रभाकर  :
 श्री  साधन  गुप्त  :
 श्री  Go  Mo  गोपालन  :

 क्या  |... ह  मत्री  २७  सितम्बर,  १६५८
 ताराकित  प्नदन  संख्य  १६४३-क  के  उत्तर

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  मुजफ्फरपुर  (बिहार)  मे  वर्षा  में
 भीग  जाने  के  कारण  जो  ४१६  मन  गेहूं
 बेकार  हो  गया  था  उसके  सम्बन्ध  में  की
 गयी  जांच  के  क्‍या  परिणाम  निकले  हैं  ;

 (@)  इसके  लिये  उत्तरदायी  कर्मचारियों
 के  स्विलाफ  क्‍या  कार्यवाही  की  गयी  है  ;

 (ग)  मुजफ्फरपुर  के  झलावा  झर
 किस-किन  स्थानों  से  इसी  प्रकार  धनाज
 के  खराब  होने  की  खबरें  मिली  हे  बौर
 कितना  अनाज  खराब  हुभा  है:  झौर

 (घ)  ऐसे  मामलों  में  क्‍या  कार्यवाही
 की  गयी  है?

 के

 के
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 रेले  उपभंत्री  (श्री  Zo  To  रामस्वाती)  :

 [क)  जाच से  पता  चला  है  कि २१-७-१६५८
 को  रेलवे  रसीद  सं०  ४१३१२०  इन्वायस
 सं०  १८  पर  विदालापत्तनम  से  मुजफ्फरपुर
 wo  को  ४१६०  बोरों  में  १०५७६  मन

 गहे  बुक  किया  गया  था  1  ये  बोरे  कटनी

 मुरवारा  भौर  मइग्राडीह  के  रास्ते  भेजने

 के  लिए  tc  ससे  माल-डिब्बों  में  लादे
 गये  थे  |  इनमे से  हर  डिब्बा  ३०>८२०'
 नाप  के  सजबूत  तिरपाल  से  ढका  हुआ  था

 इन  तिरपालो  से  डिब्दो  का  केवल  ऊपरी

 हिस्सा  ही  नहीं  बल्कि  उनके  चारो  और
 का  बहुत  सा  हिस्सा  भी  ढका  हुआ  था

 ये  तिरपाल  मजबूत  रस्सी  से  कसे  हुए  थे  ।
 सभी  माल-डिब्जे  एक  साथ  भेजे  गये  थे
 झौर  उन  पर  निगरानी  रखने  वाले  मोजूद
 थे।  गेह  भीग  जाने  से  जो  नुकसान  हुआ  उसके
 वजह  यह  थी  कि  (क)  रास्ते  में  माल

 अराने  के  लिए  कुछ  चोरों  ने  तिरपाल  काट
 दिये  श्लौर  (ख)  रास्ते  मे  माल-डिब्बो
 के  ऊपर  तिरपालों  में झोल  पड़  जाने  के
 कारण  उन  पर  बारिश  का  पानी  जमा  हो

 गया  जो  गेहू  कं बोरों  पर  टपकता  रहा।

 (ख)  तिरपाल  काटे  जाते  की
 रोक-थाम  के  लिए  जरूरी  कारंवाई  न
 करने  और  गलत  ढग  से  लगाने  के  लिए  कौन
 से  कमंचारी  जिम्मेदार  हे,  इस  गम्बन्ध
 में  अभी  जाच  हो  रही है ।

 (ग)  मुजफ्फरपुर  के  अलावा  जिन  जगह़ो
 पर  जितनी  मात्रा  में  प्रनाज  के  नुकसान  की

 सूचना  मिली  है  उसका  ब्यौरा  इस प्रकार  है

 जगह  का  नाम  मात्रा  हर  परेषण  में
 कितने  भप्रतिगत

 न्‌क्‍्सान  हुआ  |

 मोतीपुर  ३०८  ११  ५

 पूसा  रोड  उर  a

 समस्तीपुर  श्ररे  ३१  १
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 ढोली  १२५१  १६  १०.२

 जोड़  २०३२  ०

 (घ)  रेल-प्रशासन  को  जब  झनाज
 के  नुकसान  की  सूचना  मिली,  तो  खुले  माल-
 डिब्बों  में  श्रनाज  का  लदान  बसद  ि  दिया
 गया।

 उभयलिंगी  व्यक्ति

 अ  weer  वर्शान :
 [  our.  १५)  लबल  प्रभाकर  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  भारत  के
 अस्पतालों  में  उभयलिगी  व्यक्तियो  के

 उदाहरण  समय-समय  पर  मिलने  रहते  है  ,

 (ख)  क्या  स्त्री  से  पु  ष  व  पुरुष से  स्त्री
 बन  जाने  वाले  व्यक्तियों  के  मामले  किसी
 अ्रस्पताल  में  दृण्टिगोचर  हुए  है  ,

 (ग)  यदि  हा,  तो  पिछले  एक  वर्ष
 के  प्रन्दर  सारे  भारत  में  उपरोक्त  तीनो
 प्रकार  के  भ्रलग-अलग  कुल  कितने  मामले
 अस्पतालों  में  आये,  और

 (घ)  इस  प्रकार  के  मामलों में  क्षिकित्सा
 करने  व  ग्रन्य  प्रकार  की  सहायता  देने  के
 बारे  में  क्‍या  व्यवस्था  की  गयी  है?

 स्वास्थ्य  मंत्री  (शी  करमरकर)  :
 प्रपेक्षित  सूचना  राज्य  सरकारों  एवं  संघ-
 परिक्षेत्रों  स ेएकत्र  की  जा  रही  है  भौर  समा
 की  मेज  पर  रख  दी  जायेगी।

 Indian  Rallways
 775  Shri  Rajendra  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state.

 (a)  the  total  number  of  Class  I  and
 TT  officers  on  Indian  Railways  at
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 present;

 (b)  the  total  number  of  Class  ITI
 and  IV  employees  at  present,

 (c)  average  number  of  casual
 workers  employed  on  daily  basis
 during  ‘1957-58,

 (d)  the  total  number  of  Class  I  and
 II  officers  or  their  equivalents  on  the
 Indian  Railways  in  ‘1947-48,  and

 (e)  the  total  number  of  Class  II]
 and  IV  employees  in  1947-487,

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  3,546,  as
 on  38  March,  958

 (b)  As  on  3lst  March,  958—

 Class  III  4,18,348
 Class  IV  6,70,994

 (ce)  Information  35  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha

 (d)  1,735,  as  on  3lst  March,  948
 (९)  As  on  3Ist  March,  948

 Class  III  ‘1,74,018
 Class  IV  6,51,651

 Diesel  Engines  on  Railways

 1776  Shri  Rajendra  Singh  Will
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  the  number  of  diesel  engines  on
 different  Railways,

 (b)  the  age  of  each  engine,

 (९)  total  cost  incurred  on  each
 engine,

 (a)  cost  of  running  per  mule  of  every
 type  of  engine,

 (e)  total  hours  of  service  given  by
 every  one  of  them  during  a  year,  and

 (f)  total  foreign  exchange  involved
 in  the  purchase  of  these  engines  so
 far?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (f)
 A  statement  is  laid  on  the  Table  of
 the  House  [See  Appendix  IV,  an-
 nexure  No  70]
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 Central  Board  of  Irrigation  and  Power

 177,  Shri  Ram  Krishan:  Will  the
 Minister  of  Irrigation  and  Pewer  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  674  on  the
 20th  August,  958  and  state

 (a)  whether  the  recommendations
 made  at  the  meeting  of  the  Annual
 Research  Committee  of  the  Central
 Board  of  Irmgation  and  Power  have
 been  considered  finally,  end

 (9)  if  so,  the  nature  of  the  decisions
 taken?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha  [See  Appendix  IV,
 annexure  No  7]

 Farmers’  Mandals

 1778,  Shri  Ram  Krishan:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state  the  names  of  the
 States  which  have  established  farmers’
 mandals  so  far?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K  Dey):  The  follow-
 ing  States  have  established  Farmers’
 Mandals,  under  varying  local  names’

 a)  Andhra  Pradesh
 (2)  Assam
 (3)  Bombay
 (4)  Kerala
 (5)  Madhya  Pradesh
 (6)  Madras
 (7)  Orissa
 (8)  Punjab
 (9)  Rajasthan

 (10)  Uttar  Pradesh
 (1)  West  Bengal

 Tourist  Traffic  Advisory  Committee
 1719,  Shri  Ram  Krishan:  Will]  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state’

 (a)  the  nature  of  the  decisions  taken
 at  the  meeting  of  Tourist  Traffic  Advi-
 sory  Committee  for  Himachal  Pradesh
 held  on  i8th  October,  1958;  and



 ss6t  Written  Answers

 (b)  the  steps  taken  so  far  to  imple-
 ment  those  deciszons?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  A  statement
 giving  the  required  information  is  laid
 an  the  Table  (See  Appendix  IV,  an-
 nexure  No  72]

 (b)  The  meeting  of  the  Committee
 was  held  very  recently  and  the  Hima-
 chal  Pradesh  Administration  are  still
 examining  the  recommendations

 Bailway  Concessions  for  Students

 1780  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  i8  a  fact  that  the
 number  of  students  avaihng  of  the
 50  per  cent  railway  concession  has
 greatly  increased  duiing  1957-58  and
 ‘1958-59  so  far  and

 (b)  If  so,  the  number  of  student:
 who  availed  of  this  concession  during
 1957-58  and  1958-59  so  far?

 The  Deputy  Minister  of  Railways
 (Sbri  Shahnawasz  Khan):  (a)  and  (b)
 Statistics  in  regard  to  the  number  of
 students  who  availed  of  the  conces-
 sion  are  not  maintained  Collection  of
 this  information  will  involve  undue
 labour  and  time,  which  would  not  be
 commensurate  with  the  results  likely
 to  be  achieved  The  trend,  however
 has  been  towards  a  larger  number  of
 students’  concession  orders  being
 issued

 New  Insecticide  “Citicide”

 1781.  Shri  Ram  Krishan  Will  the
 Manister  of  Health  be  pleased  to  state

 (a)  whether  it  38  a  fact  that  the
 Regional  Research  Laboratory  at
 Hyderabad  has  produced  a  new  insecti-
 eide  “Citicide”,

 (h)  ४  so,  whether  it  33  also  a  fact
 that  this  new  derivative  is  more  effec
 tive  than  DDT,  and

 (c)  af  so,  on  which  pests?
 The  Minister  of  Health  (Shri

 Karmarkar):  (a)  Yes
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 (b)  Complete  information  is  net  yet
 available  lLamited  Jaboratory  tests
 have  shown  that  it  compares  favyour-
 ably  with  DDT  when  tested  under
 similar  circumstances

 (c)  It  ४5  claimed  to  be  effective
 against  beetles,  cockroaches,  bugs,
 ants,  ticks,  termites  (white  ants),  store
 grain  and  other  agricultural  pests

 Vestibule  Trains

 1782  Shri  Subiman  Ghose:  ‘Will
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  at  is  a  fact  that  the
 stoppage  of  vestibule  trains  (at  Up
 and  82  Down)  at  the  mtermediate
 stations  between  Howrah  and  Delhi
 and  vice  versa  is  only  for  loco
 requirement,

 (b)  whether  it  38  a  fact  that  the
 Eastern  Railway  authorities  have
 refused  to  stop  such  trams  at  Burdwan
 station  as  there  is  no  loco  require-
 ment  there,

 (c)  whether  there  33  any  proposal
 for  the  stoppage  of  such  -vestibulc
 trains  at  Dhanbad  station,  and

 .

 (d)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan)  (a)  and  (b)
 In  order  to  provide  faster  services,
 the  biweekly  airconditioned  Express
 trains  have  been  given  halts  only  at
 a  hmited  number  of  stations,  stop-
 pages  provided  being  g>verned  mainiy
 by  operational  requirements  Other
 fast  trains  between  Howrah  and
 Delhi  are  scheduled  to  stop  at  Bur-
 dwan  and  are  considered  adequate  to
 cate:  for  the  long-distance  traffic
 offering  at  the  station  Further,  Bur-
 dwan  station  is  also  served  by  subur-
 ban  electric  trains  to  and  from
 Howrah

 (९)  Nos  82  Dn/82  Up  Aircondition-
 ed  Express  trains  have  been  provided
 halts  at  Dhanbad  with  effect  from
 20/21-10-58

 (d)  The  volume  of  through  passen-
 gers  offering  at  Dhanbad  station  ‘has
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 Increased  dwe  .to  ‘icaation  of  some
 public  undertekings  like  Sindri  Fer-
 tétizers  and  Chemicals  Ltd,  Fuel
 Research  Institute  etc.

 Missing  Sailing  Vessels

 8३,  Suri  ‘Raghanath  Singh:  W2)!)
 the  Minister  of  Transpert  and  Com-

 vamumloations  be  pleased  to  state  whe-
 ther  it  is  a  fact  that  I5  sailing  vessels
 with  altogether  over  00  people  abroad
 which  left  Porbandar  Port  for  eithe:
 Bombay  or  Malabar  on  or  about  ]7th
 October,  958  are  reported  to  be  miss-
 ing?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Cemmunications
 (Shri  Baj  Bahadur):  The  enquiries
 made  by  Government  indicate  that
 the  news  of  the  reported  loss  of  the
 sailing  vessels,  as  far  as  known,  is
 unfounded

 खेती  के  तरीके

 oar,  भी  विभूति  मिन :  क्‍या

 सामुदाधिक  विकास  पंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  खेती  करने  के

 झावुनिक  तरीकों  से  कापकों  को  परिचित
 कराने  के  लिए  कोई  योजना  बना  रही  है,

 श्र  :

 (ख)  यदि  हा,  तो  वह  योजना  क्या  है
 झौर  वह  कब  तक  कार्यान्वित  की  जायेगी?

 सामुदायिक  विकास  संत्री  थी  go  कु०
 है):  (क)  तथा  (ख़)  सम्भवत  इसका
 निर्देश  ग्राम  सहायकों  के  कृषि  सम्बन्धी
 प्रशिक्षण  शिविरों  से  है  जो  कि  राज्य  सरकारों
 द्वारा  विकास  खण्डो  में  किसानों  को  खेती
 के  उन्नत  तरीकों  से  परिचित  कराने  के  लिए

 अभ्तूलर,  १९५७  से  चालू  हे।  इनका  प्रा
 विवरण  “Manual  of  Village  Leaders’

 Camps”  नामी  पुस्तिका  में  दिया  गया  है
 जिसकी  “तियां  संसद-पृस्तकालय  में  मिल
 सकती  हैँ

 है ६4  DECEMBER  1088  ‘Written  Anmvers  4364

 Cases  of  Thefts  aud  Rowbertes  on
 2  Railway

 ‘2785,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 lay  on  the  Table  a  statement  showing:

 (a)  the  number  of  cases  of  thefts
 and  robberies  that  have  taken  place
 on  Eastern  Railway  in  958  so  far
 with  the  following  details:  (i)  num-
 ber  of  cases  started,  (at)  number  of
 cases  charge-sheeted,  (Qu)  number  of
 cases  ending  in  final  report,  (:v)
 number  of  cases  ending  m  conviction,
 and  (v)  the  extent  of  loss  stffered
 by  the  Railway  and  the  passengers
 and  other  persons,  division-wise,  and

 (b)  the  steps  Government  have
 taken  or  propose  to  take  to  prevent
 recurrence  of  such  thefts  and  robber-
 tes  on  Eastern  Railway?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  state
 ment  is  given  below:—

 Statement

 Thefts  Robberies

 u;  No,  of  cases  started.  3109  40
 Gu)  No.  of  casescharge  744  9

 sheeted

 (i)  No  of  cases  ending  3229  =  26
 in  final  report.

 (av)  No  of  cases  ending:  :  199
 conviction.

 (v)  Extent  of  loss  suffered:
 (a)  by  Railway  Approximately

 Rs.  6,86,000
 (७)  by  passengers  and  Approximately

 other  persons.  Rs.  3,01,000

 Note--The  above  particulars  have
 been  compiled  from  “State-wiee”’
 figures  furnished  by  the  police
 authorities.  The  figures  according  to
 Divisions  of  the  Railway  are  rot
 available

 (b)  Apart  from  ‘he  steps  generally
 taken  as  a  preventive  measdre  train
 Guartis  on  important  trains  are  de-
 puted,  both  in  uniform  and  in  sinin
 clothes  Joint  raids  by  Railway  -Pro-
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 tection  Force  and  Civil  Police  per-
 sonnel  are  also  being  made  in  the
 affected  areas.

 Sobhasan  Station

 1786,  है, . द  P.  B.  Patel:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Sobhasan  station  near
 Mahsana  has  been  constructed;

 (b)  when  the  construction  was
 commenced  and  when  it  was  com-
 pleted;

 (c)  what  is  the  cost  of  construction
 of  the  Sobhasan  Railway  Station  in-

 cluding  quarters  etc;  and

 (a)  when  the  station  is  to  be  open-
 ed?

 The  Deputy  Minister  of  Railways
 (Shri  झा,  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  The  work  commenced  in  Decem-
 ber,  ‘1987,  and  was  completed  in  May,
 1958,  ¢

 (ce)  Rs.  3.28  lakhs  approximately.

 (d)  The  trained  staff  required  for
 the  manning  of  the  station  are  expect-
 ed  to  be  posted  shortly  and  then  the
 station  will  be  brought  into  operation

 Rice  for  Kerala  from  Foreign  Firms

 1787,  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kerala  Government  has  received
 offers  for  supply  of  rice  from  some
 foreign  firms;  and

 (b)  if  so,  the  names  of  the  firms
 and  their  countries  of  origin?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  Government  of  India  are  not
 aware  of  any  offer  received  by  the
 Kerala  Government  from  a_  foreign
 firm,  eds. ed
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 Assam-Tripura  Road  .

 1188.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Transport  and  Com-
 MRunications  be  pleased  to  state:

 (a)  whether  Government  have  con-
 Bidered  the  possibility  to  make  the
 Assam-Tripura  access  road  a  National
 Righway;  and

 (b)  if  so,  the  decision  arrived  at?

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  {b).  The

 Question  will  be  considered  on  merits
 i  due  course  as  and  when  funds  per-
 Mit  the  general  expansion  of  the
 National  Highways  System.  With  a
 View  to  providing  all-weather  com-
 Munication  facilities  between  Tripura
 ahd  the  rest  of  India  through  Shillong,
 the  Government  of  India  are  already
 financing/aiding  the  development  of

 १९  Passi-Badarpur-Churaibari-
 Agartala  section  of  the  Shillong-
 Agartala  road  The  Shillong-Passi
 S&ction  is  already  an  existing  all-
 Weather  road.

 Traffic  Officers  on  Central  Railway

 ‘1789.  Shri  Kodiyan:  Will  the  Minis-
 tér  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 Number  of  Technical  officers  trained
 8§  traffic  officers  in  Central
 Ra  ilway  have  been  employed  on  non-
 t€chnical  jobs  such  as  Assistant  Per-
 SOnnel  Officers  for  which  they  have
 Not  had  any  training;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  s.  द  Ramaswamy):  (a)  and  (b).

 No,  Personnel  posts  which  are  class-
 ed  as  general  posts  are  allocated
 between  various  Departments  and
 filled  by  suitable  officers  from  these
 Departments.
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 Deihi-Calcatta  Read

 1790,  Shri  Subiman  Ghose:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 abandon  the  Calcutta-Delhi  Road
 Project;

 (9)  xf  80,  the  reason  for  abandon-
 ing  the  scheme  and  when  the  decision
 to  do  so  was  taken;

 (c)  whether  it  is  a  fact  that  owners
 of  the  land  acquired,  are  being  serv-
 ed  with  notices  to  refund  the  com-
 pensation  received  by  them  within  8
 month  failing  which  their  lands  will
 be  confiscated,

 (a)  when  the  last  payment  of  the
 compensation  money  was  made  and
 what  amount  has  been  spent  for  the
 scheme;  and

 (९)  if  the  scheme  has  not  been
 abandoned,  when  the  work  is  expect-
 ed  to  be  finished?

 The  Minister  of  State  in  the  Munis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (e)  A
 statement  is  given  below

 STATEMENT

 There  33  no  such  project  as  Calcutta-
 Delhi  project  The  Member  as  pre-
 sumably  referring  to  the  portion  of
 the  road  from  Kamalpur  in  Hoogly
 district  to  Chotkhanda  (Memari)  in
 the  53rd  mile  of  द  Road,  National
 Highway  No  2  in  Burdwan  district.
 This  land  was  acquired  m  1946-47  as
 an  antislump  measure  and  was  ab-
 andoned  in  favour  of  more  _  suitable
 alignment,  which  was  approved  in
 April,  2952

 The  reason  for  abandoning  the
 scheme  was  that  the  alignment  of
 National  Highway  No  2  as_  contem-
 plated  in  the  Nagpur  Plan  involved
 the  construction  of  an  entirely  new
 section  of  the  road  Subsequently  it
 was  found  that  cheaper  alternatives
 were  possible  This  decision  was  taken
 in  April,  1952.
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 (c)  and  (d)  The  information  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course

 Sugarcane
 एश  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  2  fact  that  the
 cane  growing  areas  in  the  Murgunj,
 Marva  and  Gutha:  Police  Stations  of
 Surma  district  in  Bihar  covered  by
 the  Cane  Marketing  Unions  Ltd,  have
 so  far  been  neglected  for  several
 years  as  far  as  provision  for  irrigation
 and  other  cane  development  facilities
 are  concerned;

 (b)  whether  :t  is  a  fact  that  the
 efforts  of  the  Indian  Central  Sugar-
 cane  Committee  also  have  not  borne
 any  fruit  so  far,  and

 (c)  the  measures  proposed  to  be
 taken  to  remove  the  grievanc  of
 the  areas  concerned?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  These
 areas  fall  beyond  the  reserved  areas
 of  Bihar  sugar  factories  and  the  cane
 grown  in  these  areas  is  sold  and  sup-
 plied  to  the  UP  factories  and  the
 income  from  cane  cess  is  also  credited
 to  the  UP  Government  Due  _  to
 meagre  funds  available  with  them,  the
 Bihar  Government  have  been  unable
 to  undertake  specific  development
 work  in  these  areas  which  are  not
 reserved  for  supplying  cane  to  the
 Bihar  factories

 (b)  Yes,  Sir

 (ce)  The  two  State  Governments  con-
 cerned  are  being  requested  to  settle
 the  matter  by  joint  discussions.

 Ex-Oudh  Trihut  Section  of  N  E.
 Railway

 ‘1792  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  attention  of  (०४०
 ernment  has  been  drawn  to  the  sub-
 standard  state  of  the  rails,  coaches
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 anduggnera}.  amenities  existing,on  the
 ExeQOudh  Trihut  section  of:  the  North
 Eastern  Railway;  and

 (9)  if  so,  the  measures  taken  and
 proposed  to  be  taken  to  raise  it  up
 to-the  general  level  obtaining  on  other
 Ratlweys?

 The  Deputy  Minister  of  Railways
 (Sri  Shahnawaz  Khan):  (a)  The
 tails  on  the  Ex  oT  Railway  Section
 ave  not  of  sub-standard  state.  There
 has  been  no  suggestion  that  the
 standard  is  inferior  to  that  of  rails  on
 Metre  Gauge  system  of  other  Rail-
 waye.  Standard  amenities  common
 to  all  Railways  are  provided  in  the
 coaches  of  this  Railway.  Genera)
 amenities  are  also  provided  at  stations
 tn  consultation  with  the  Passenger
 Amenities  Committee  with  which
 public  opinion  is  associated  subject
 to  availability  of  funds  and  material

 (b)  Does  not  arise

 Bridge  Across  Gandak  River

 1793.  Shri  Jhulan  Sinha:  Wil)  the
 Minister  of  Transport  and  Communl-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 999  on  the  llth  December,  957  and
 state  whether  any  decision  has  since
 been  taken  with  regard  to  the  selec-
 thon  of  the  exact  site  of  a  bridge  across
 the  Gandak  river  on  that  Nationa)
 Highways?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Rej  Bahadur):  Not  yet.  The
 site  tentatively  selected  earlier  and
 being  surveyed,  has  been  rendered
 unsuitable  by  the  changes  in  the  con-
 figuration  of  active  channels,  caused
 by  the  floods  of  1958.  Further  sur-
 veys  are  now  being  undertaken  to
 select  another  site.

 Non-Payment  of  Officiating  Allowance

 1794.  Shri  Rajendra  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  700
 cases  of  nan-payment  of  officiating
 allowance  in  higher  grades  are  lying

 pending  in:  Deiht  Division:  ter:  the  last
 three  years  or  30;  and

 (b)  iftso,  the  reasons:  therefor?

 The  Deputy  Minister  of  Ratlways
 (Shri  द  Remagwamy):  (a)  Yes,
 Sir.

 (b)  All  these  cases  relate  to  run-
 ning  staff  and  the  grant  of  officiating
 allowance  has  been  delayed  fer  want-
 of  clear  evidence  regarding  their
 eligibility  to  the  allowance.

 Community  Development  in  Mysore
 State

 Shri  Wodeyar: ‘1795.
 {  a  ioe

 Will  the  Minister  of  Community
 Development  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  seen  the  remarks  of  Mr.
 Gorwala  m  his  report  on  Mysore  Ad~
 ministration  wherein  he  has  criticised
 the  working  of  Community  Develop-
 ment  in  Mysore  State;  and

 (b)  if  so,  the  reaction  of  the  Union
 Government  thereto?

 The  Minister  for  Community  De-
 velopment  (Shri  S  K,  Dey):  (a)  Yes.

 (b)  Government  do  not  agree  with
 his  remarks

 रेलवे  वायरलेस  कार्यालय,  बोकामेर

 १७६९६.  शो  पश्चतालाल  ‘wTSRT  :  क्‍या

 प्रसव  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  फरवरी

 में  बीकानेर  स्टेशन  पर  एक  रेलवे  वायरजेस

 प्रापरंटर  को  पीटा  गया  क्‍योंकि  उसने  कुछ
 व्यक्तियों  को  बेतार  पर  पाकिस्तान  से  बातचीत.

 नहीं  करने  दी  ;  झौर

 ख)  यदि  हां, तो  इस  सम्बत्य  में  क्या

 कार्यवाही  की  गयी  है?

 रेखरें  उपभंत्री  वों सें० eo  To  राजस्थानी)  :

 (क)  जी  नहीं  t
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 (at)  ware  नहीं  उठता।
 Reteenchment  of  Dally  Paid  Staff

 of  infiah  Agricultural  Research
 Institute

 1797,  Shel  Tangamani;:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  a  combined  seniority
 list  of  all  daily  paid  staff  of  the
 Indian  Agricultural  Research  In-
 stitute  in  Delhi  is  maintained  for
 purposes  of  retrenchment;

 (b)  whether  the  juniormost  persons
 in  the  combined  seniority  list  are
 retrenched,  when  required  accord-
 ing  to  section  25  G  of  the  Industrial
 Disputes  Act,  2947  and  Section  55  B
 of  the  Industrial  Disputes  (Central)
 Rules;

 (c)  if  not,  the  reason  therefor;

 (da)  whether  any  opportunity  and
 preference  is  given  to  the  retrenched
 workers  for  re-employment  as  requir-
 ed  under  Section  25  H  of  the  Industrial
 Disputes  Act,  947  and  Section  55C
 of  the  Industrial  Disputes  (Central)
 Rules;  and

 {e)  if  not,  the  reasons  therefor?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A  क्  Jain):  (a)  to  (e).  A
 statement  is  given  below:—

 STATEMENT
 (a)  The  work  of  the  Indian  Agri-

 cultural  Research  Institute  8  divided
 into  seven  main  _  Divisions.  The
 senionty  list  of  the  daily  paid  staff
 of  the  Institute  is  maintained
 Division-wise.

 (b)  and  (c).  Originally  a  combined
 seniority  list  was  maintained  for  the
 whole  Institute.  On  receipt  of  re-
 presentations  from  workers  and
 from  their  (unrecognised)  union,  it
 was  agreed  that  seniority  lists  of  datly
 raid  workers  will  be  maintained  se-
 parately  for  each  Division  Whenever
 any  retrenchment  takes  place,  the
 junior  most  persons  in  each  Divi-
 sion  are  retrenched  in  accordanre
 with  the-  seniority  lists  maintained  by
 the  Divistons
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 (  art  (९),  Preference  is:  abways
 given  to  the:  retrenched  workers  in
 each  Division  for  re-employment  and
 a@  close  watch  is  kept  to  ensure  that
 no  fresh  recruitment  is  made  in  any
 of  the  Divisions  till  all  its  retrenched
 men,  excepting  those  debarred  on
 grounds  of  unsuitability,  inefficiency,
 misconduct  etc,  are  re-employed.

 Theft  in  Goods  Train

 ‘1798.  Shrimati  Mafida  Ahmed:  Wil}
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  theff
 occurred  in  the  Barauni  bound  goods
 train  between  Katihar  and  Semapur
 stations  on  the  l6th  October,  1058.
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes.  A
 running  train  theft  occurred  on
 16-10-58  between  Katihar  4nd  Sema-
 pur  stations  in  which  24  bags  of  tea
 were  stolen  from  a  wagon  attached
 to  |  KT  Up  goods  train.

 (b)  Of  the  24  bags  stolen,  2]  have
 been  recovered.  Government  Rail-
 way  Police,  Thanabihpur  have  re-
 gistered  a  case  under  section  ‘370/
 11  IPC  and  nine  persons  have  been
 arrested

 The  train  was  escorted  by  a  Railway
 Protection  Force  Sainik.

 Divisional  Headquarters  at
 Khurda  Road

 एछा99.  Shri  Sanganna:  Will  the  Min-
 ister  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  0  on  the  22th  February, 958  in  respect  of  Divisional  Head-
 quarters  at  Khurda  Road  (South-
 Eastern  Railways)  and  state:

 (a)  whether  any  decision  has  since
 been  arrived  at;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Batiways.
 (Shrt  Suahnawas‘  Khan):  (a)  and  (b).



 5873  Written  Answers

 Goverment  have  come  to  the  con-
 clusion  that  the  introduction  of  the
 Divisional  system  on  this  Railway
 is  not  justified  at  present.

 Special  Multi-Purpose  Tribal  Blocks

 ‘1600.  Shri  Sanganna:  Will  the  Min-
 ister  of  Community  Development  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team
 of  officers  has  been  sent  to  make  a
 study  of  the  special  multi-purpose
 Tribal  Blocks  in  each  State  and  to
 submit  a  report  to  the  Government;
 and

 (b)  if  so,  what  is  the  actual  posi-
 tion  of  these  blocks?

 The  Minister  of  Community  De-
 velopment  (Shri  8.  K.  Dey):  (a)  A
 team  of  Officers  of  this  Ministry  has
 been  visiting  various  States  to  assess
 the  overall  progress  of  the  Community
 Development  programme  including
 that  in  the  Special  Multi-purpose
 Tribal  Blocks.

 (b)  Fair  progress  is  being  made

 Projects  and  Works  on  Railways

 110  JS  Sbrimati  Ma  Palchoudhur!:
 १  Shri  Tangamani:

 Will  the  Minister  of  Railways  be
 pleased  to  lay  on  the  Table  a  state-
 ment  showing:

 (a)  the  progress  made  in  projects
 and  works  costing  more  than  Rs.  20
 lakhs  each  which  have  been  approved
 by  the  Railway  Board  under  the
 Second  Five  Year  Plan;

 (b)  when  the  scheme  for  the  balance
 of  the  Plan  allotment  will  be  sub-
 mitted;  and

 (c)  the  projects  and  worke  which
 were  carried  over  from  the  First  Five
 Year  Plan  to  the  Second  Five  Year
 Plan?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V,  Ramaswamy):  (a)  The
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 progress  of  important  works  is  con-
 tained  in  Part  I  (Summary)  of  the
 Budget  Books  1937-58  onwards  which
 are  available  in  the  Parliament
 Library.

 (b)  The  schemes  to  be  taken  up
 during  1959-60  and  066-6l  will  be
 submitted  to  Parliament  in
 the  Budget  Books  for  the  respective
 years,

 (c)  The  carry  over  works  from  the
 First  Plan  to  the  Second  Plan  are
 available  in  the  Budget  Book  ‘1956-57,
 Part  Il,  under  the  head  “Works  in
 Progress”.  These  Budget  papers
 were  submitted  to  Parliament  and
 are  available  in  the  Parliament
 Library.

 Government  Aid  to  Mission  Hospitals

 1802.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Health  be  pleased  to
 state  what  is  the  amount  of  help  by
 way  of  grant  or  otherwise  given  by
 Central  Government  to  Hospitals  run
 by  foreign  or  Indian  Missionaries?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  The  following  amounts
 have  been  granted  to  hospitals  run
 by  forengn  or  Indian  Missionaries
 during  the  years  1956-87,  1957-58  and
 1958-59  (ending  October,  1958),

 Rs.
 1956-57  15,03,140
 1957-58  10,33,984
 1958-59  4,69,999

 (ending  October,  1988).

 Outdoor  patients  in  Rallway  Dis-
 pensaries

 1808,  Shri  B  Das  Gnpta:  Will  the
 Minister  of  Railways  be  pleased  to
 etate:

 (a)  the  average  daily  attendance  of
 outdoor  patients  in  the  Railway  dis-
 pensaries  of  Kharagpur  Branch,
 Kharagpur  New  Settlement,  Anara,
 Garluta,  Ranchi  and  Damodar  Stations
 in  the  South  Eastern  Railway;  and
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 (9)  the  number  of  Assistant  Sur-
 geons  working  in  each  of  the  above
 dispensaries?

 The  Deputy  Minister  of  Railways
 (Shri  8.  दै  Ramaswamy):  (a)  and  (b).

 Kharagpur  Branch  .  482  2
 Kharagpur  New  Set-

 tlement  442  2
 Anara  774  I
 Garbetta  44  2
 Ranchi  60  x
 Damodar  27  I

 t(Including  one  for  line)

 Breaches  on  Tuni-Waltair  Section

 ‘1804,  Shri  Rami  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  were  any
 breaches  on  the  Tuni-Waltair  section
 of  the  Southern  Railway  on  account
 of  the  floods  during  October,  1958;

 (b)  if  so,  whether  any  bridges  had
 been  damaged  on  this  line;

 (c)  the  nature  and  extent  of  damage;

 (a)  whether  any  train  services
 were  cancelled;  and

 (९)  the  relief  measures  and  alter-
 nate  arrangements  made  in  this
 connection?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द (ह  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  and  (c).  No  serious  damage  was
 done  to  any  bridge.  In  a  few  cases,
 the  aprons  were  washed  away  and
 pitching  disturbed.

 (a)  Through  communications  bet=
 ween  Yellamanchilli  and  Waltair  was
 interrunted  from  20-10-58  to  ‘27-10-58,
 Nos.  4  and  8  Madras-Howrah  and
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 Howrah-Madras  Mails  were  diverted
 via  Vijayawada,  Nagpur,  Bilespur  and
 Kharagpur.  All  other  passenger
 trains  were  run  up  to  Tuni  only.

 (e)  No  arrangements  were  possible
 for  transhipping  passengers  as  there
 were  heavy  breaches  beyond  Waltair
 also  in  both  directions  viz,  towards
 Raipur  and  Calcutta.

 Unhygienic  conditions  in  Krishna
 Nagar

 1805.  Shri  Knmbhar:  Will  the  Min-
 ister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 residents  of  Krishna  Nagar  part  of
 Diplomatic  Enclave  in  spite  of  paying
 taxes  as  other  ‘residents  of  New
 Delhi  live  in  unhygienic  conditions
 without  adequate  piped  water  sup-
 ply,  drainage,  lavatories  etc.;  and

 (b)  if  so,  the  steps  being  taken  for
 the  provision  of  these  basic  amenities?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  (a)  and  (b).  The  New
 Delhi  Municipal  Committee  have  re-
 ported  that  the  area  of  Krishna  Nagar
 (Blocks  38  and  48  of  Chanakya  Puri)
 is  provided  with  adequate  sanitary
 arrangements,  piped  water  supply.
 drainage,  lavatory  etc.  as  has  been
 done  in  the  case  of  other  new  localit-
 ies  namely,  Jorbagh  Nursery  and
 Golf  Link.  However,  there  are  cer-
 tain  unauthorised  huts  in  that  area
 without  these  amenities  but  no  house
 tax  is  levied  on  them.

 Thefts  at  Gomoh  Junction

 t80¢,  J  Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  a  large  number  of
 thefts  are  being  committed  at  Gomoh
 Junction  on  the  Eastern  Railway;

 (b)  if  so,  what  steps  have  been
 taken  to  minimise  the  number  of
 thefts  at  the  station;
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 (९)  how  many  cases  have  heen
 detected  by  the  Railway  Police  up
 tilE  now  since  ‘1956;  and

 (a)  whether  any  person  has  been
 convicted  for  these  offences?

 The  Deputy  Minister  of  Ratlways
 (Shri  Shahnawaz  Khan):  (a)  There
 were  four  cases  of  yard  theft  last
 year,  and  there  have  been  three  cases
 so  far  in  the  current  year

 (b)  Patrolling  and  checkmg  by  sur-
 prise  by  the  Railway  Protection  Forec
 have  been  intensified

 (c)  Out  of  the  9  cases  of  yaid  thefts
 which  occurred  during  the  years  958
 to  ‘1958,  only  one  case  has  been
 detected  so  far,  with  full  recovery  of
 stolen  property  and  arrest  of  the
 culprit

 (d)  None  so  far

 Car  Sheds  at  Kharagpur  Station

 is07  J  Shri  Subodh  Hansda.
 au  Shri  8  CQ  Samanta:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whethe:  it  ३१5  a  fact  that  the  car
 sheds  at  the  Kharagpur  Railway)
 Station  (South  Eastern  Railway)  are
 being  used  for  keeping  cvcles,

 (b)  if  »0  whether  these  sheds  were
 originally  built  for  cycle  or  cars
 and

 (c)  whether  any  fee  is,  charged
 from  those  who  keep  then  cveles  or
 cars  there’

 The  Deputy  Minister  of
 (Shri  8.  द  Ramaswamy):
 Sir,  since  3654

 Railways
 (a)  Ves

 (b)  Both  for  cycles  and  cars

 (c)  Yes,  Sir  A  small  amount  5
 charged  by  the  Contractor  who  has
 been  entrusted  to  look  after  the
 parked  cycles  The  Contractor  in
 turn,  pays  a  sum  of  Rs  3.06  nP  per
 month  to  the  Railway  Administration
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 ह... औ  Catching  Devies

 808  Shri  Sanganna:  Will  the  Min-
 ister  of  Health  be  pleased  to  state.

 (a)  whether  it  38  a-  fact  that  a  fly
 catching  device  invented  by  an  Assis-
 tant  m  the  Directorate  of  Information
 of  UP,  has  been  accepted  by  Govern-
 Ment  of  India  as  an  invention;

 (b)  whether  any  financial  assistance
 Nas  been  given  for  the  invention;  and

 (९)  what  steps  have  been  taken  for
 Popularising  the  device?

 The  Minister  of  Health  (Shri  D.  ह
 Macmackar}:  (a}  and  (०)  No

 (c)  The  Government  of  India  have
 not  taken  any  steps  for  popularising
 the  device

 Procurement  Drive

 869  Shri  Sanganna:  Will  the  Min-
 ister  of  Food  and  Agriculture  ७९
 P'pased  to  state

 (a)  whether  any  steps  have  been
 taken  by  Government  to  make  a  study
 of  effect  of  the  procurement  drive  in
 West  Bengal,  Andhra  Pradesh  and
 Orissa  where  prices  paid  to  farmers
 aig  less  than  those  paid  elsewhere;
 and

 (9)  if  so,  with  what  result?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (b)
 A  statement  is  laid  on  the  Table
 showing  the  procurement  prices  of
 cOmmon  rice  m_  difference  States
 {See  Appendix  IV,  annexure  No  7TZA]

 lt  will  be  seen  that  the  procure-
 Mé€nt  prices  in  Andhra  Pradesh,  West
 Bengal  and  Orissa  are  not  low  as
 compared  to  those  for  other  States.
 It  38  considered  that  the  procurement
 Prices  which  have  been  fixed  ensure
 8  reasonable  return  to  the  producer
 for  his  produce.
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 Selection  fer  Ginas-IV  Posts  in
 Bikaner  Division

 ii49.  Shri  Chuni  Lal:  Will  the  Min-
 ister  of  Ballways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  persons  were  selected  for
 Class  IV  posts  in  Bikaner  Division,
 in  1956;

 (b)  if  so,  the  total  number  of  per-
 sons  selected;

 (c)  the  total  number  of  the  selected
 persons  who  have  been  appointed  so
 far;

 (d)  the  number  of  selected  persons
 who  are  on  the  waiting  ist  up  ull
 now.

 (९)  whether  a  new  selection  test  is
 being  held;

 (f)  if  so,  the  reasons  therefor;  and

 (g)  what  will  be  the  state  of  the
 persons  on  the  wanting  list?

 The  Deputy  Minister  of  Railways
 (Shri  Shatmawaz  Khan):  (a)  No
 selection  was  held  in  956

 (b)  to  (d).  In  view  of  reply  to  part
 (a)  above,  these  do  not  arise.

 (९),  (£)  and  (g).  Yes,  as  there  are
 no  names  bn  the  waiting  list

 Capsizing  of  Goods  Trains

 48]i.  Shri  Agadi:  ह. ८11 क  the  Muinis-
 ter  of  Railways  be  pleased  to  state

 (a)  whethe;  eighteen  wagons  of  :
 goods  train  of  the  Southern  Railway
 capsized  on  the  9th  October,  1958,
 near  Tuggali  Railway  station  on
 Guntakal-Dronacheliam  section;

 (b)  if  so,  the  causes  of  the  accident,
 and

 (९)  the  estimated  loss  to  the  Gov-
 ernment  and  to  the  consigners?

 The  Deputy  Minister  of  Railways
 (Shri)  8S.  च  Ramaswamy):  (a)  On
 9-10-58  at  about  13:10  hours  while
 ३७  3424  Up  Goods  train  was  on  run
 between-  Pendekallu  and  Tuggali
 stations,  on  Southern  Railway,  lth
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 and  30th  wagons  derailed  while  320
 to  20th  vehicles  from  the  engine
 capsized.

 (b)  The  deraiiment  was  caused  by
 the  settlement  of  the  track.  Uneven
 loading  of  the  wagon  also  contributed
 to  its  derailment

 (c)  The  cost  of  damage  to  Railway
 Property  has  been  assessed  at
 Rs  6,800

 There  ways  practically  no  loss  to  the
 contents  of  the  wagons

 Development  of  Cambay  Port

 ‘siz,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 presént  position  regarding  the  deve-
 lopment  of  Cambay  Port  in  Bombav
 State?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  develop-
 ment  of  minor  ports  is  the  responsi-
 bility  of  the  State  Governments.  The
 Central  Government  gives  financial
 assistance  in  the  form  of  loans  for
 development  schemes  included  in  the
 Five  Year  Plans.  A  provision  of
 Rs.  3.68  lakhs  has  been  made  in  the
 Second  Five  Year  Plan  for  improve-
 ment  schemes  relating  to  the  Port  of
 Cambay  Information  regarding  the
 present  position  of  development  of
 the  port,  which  has  been  called  for
 from  the  Government  of  Bombay,  is
 awaited.  It  will  be  laid  on  the  Table
 of  the  Sabha  as  early  as  possible

 रक्सौल  स्टेशन  पर  माल  की  चोरी

 १८१३.  शी  विभूति  मिन  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्रति  बर्ष
 रक्सौल  स्टेशन  (प्रवत्तिर  रेलवे)  से  हवारों
 रुपये  का  माल  मालगोदाम  से  चुरा  लिया  जाता
 है;

 (ख)  यदि  हा,  तो  १६५६,  १६५७  भौर
 १६५८  में  १५  नवस्थर तक  कितने  का

 माल  चोरी  गया;
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 (7)  क्‍या  यह  सच  है  कि  इन  चोरियों

 में  रेलवे  कर्मचारियों  का  हाथ  रहता  है;  शौर

 (3)  यदि  हां,  तो  सरकार  इन  चोरियों
 को  रोकते  के  लिये  क्या  उपाय  कर  रही  है  ?

 रेलें  उपमंत्री  1६.  शाहनवाज  हां)  :

 (क)  भर  (ख)  जो  सूचना  मांगी  गयी  उसका
 वितरण  नीचे  दिया  गया  है:--

 ओरियो ंकी  खोये  माल  बरामद  माल
 लाबाद  की  कीमत  की  कीमत

 37756  कोई  नहीं
 ३957  3  25656/-  507/-
 358  3  I,700/-  ,°97/-

 (75-77-58  तक  )

 (ग)  जी  नहीं  1

 (घ)  रात  में  माल  गोदाम  ठीक  तरह
 से  बन्द  करके  उसमें  ताला  लगा  दिया  जाता

 है।  रेलवे  सुरक्षा  दल  के  सैनिक  वहा  २४
 चटे  पहरा  देने  क ेलिए  तैनात  किये  जाते  है
 रेलवे  सुरक्षा  दल  का  हवलदार  रात  को
 गइत  लगाकर  इस  बात  का  इत्मीनान  कर  लेता

 है  कि  रेलवे  सुरक्षा  दल  के  जो  कमंचारी

 ड्यूटी  पर  हैं  वे  सजग  हैं  या  नहीं 1

 महेलयूघाट  स्टेशन  का  विस्तार

 १८१४,  भी  विभूति  मिथ  :  क्‍या  रलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  वर्तमान  महेन्द्धाट
 के  विस्तार  &  लिये  कोई  योजना  बना  रही
 है  भौर  क्या  उसे  किसी  दूसरी  जगह  बनाया
 जायेगा;

 (ख)  यदि  हा,  तो  उसका  स्वरूप
 क्या  है  भौर  उस  पर  अनुमानत:  कितना  व्यय

 होगा;  भौर

 (ग)  यह  योजना  कब  तक  कार्यान्वित
 ? होगी?
 रेलवे  उपमंत्रों  (भी  सें०  Fo  राम-

 सस्‍्वानोी):  (क)  विचार  है  कि  महेन्दू घाट  स्टेशन
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 fro  wary  बी  सुपरिण्टेन्डिग  इंजिनौयर
 के  बंगले  और  दफ्तर  के  पास  एक  नंगी

 जगहू  पर  बनाया  जाय।

 (@)  इस  समय  यह  नहीं  बताया  जा
 सकता कि  इस  पर  झनुमानतः  कितना  खर्च

 होगा  क्योंकि  शमी  तक  इस  योजना  पर  भ्रन्तिम
 रूप  से  निर्णय  नही  किया  गया  है।

 (ग)  झभी  कोई  तारील  नहीं  बतायी
 जा  सकतो  |

 Grand  Trunk  Express
 1815.  Shri  Subiman  Ghose:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  how  many  days  from  April
 958  to  September,  1958,  the  Grand
 Trunk  Express  from  Madras  (15
 Down)  reached  Hazrat  Nizamuddin
 Junction  Station  in  time;  and

 (b)  what  are  the  maximum  and
 minimum  hours  of  late  arrival  at  this
 station  during  the  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  During
 the  period  from  April  to  September,
 ‘1958,  the  5  Down  Grand  Trunk  Ex-
 press  from  Madras  reached  Hazrat
 Nizamuddin  Station  m  time  on  =  22
 occasions  The  unpunctual  running
 of  the  train  during  the  period  was
 mainly  due  to  summer  time  condi-
 tions,  such  as,  scarcity  of  water,  sick-
 ness  amongst  staff  etc.  and  the
 breaches  in  September,  958  on  the
 Kazipet-Balharshah  section  which
 resulted  in  the  diversion  of  the  train
 by  a  longer  route  for  about  l2  days
 and  imposition  of  speed  restrictions
 after  restoration  of  through  communi-
 cation.

 (b)  During  the  period,  the  maxi-
 mum  and  minimum  hours  of  late
 arrival  at  this  station  as  well  as
 Tughlakabad,  the  interchange  station
 between  the  Northern  and  Central
 Railways,  were  22  hours  39  minutes’
 and  7  minutes  respectively.
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 Ticket  Printing  and  Issuing  Machines

 1816.  Sbet  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  automatic  Ticket
 Printing  and  Issuing  Machines  pur-
 chased  by  the  Indian  Railways  from
 M/s.  Eastern  Scales  (Private)  Ltd.,
 and  at  what  cost;

 (b)  whether  it  is  a  fact  that  this
 foreign  company  is  entrusted  with  the
 naintenance  of  these  machines;

 (९)  if  so,  what  is  the  amount  charg-
 ed  by  the  Company  and  what  amount
 has  so  far  been  paid  to  them;

 (a)  whether  there  are  any  Indian
 experts  for  maintaining  these
 machines;  and

 (e)  if  so,  their  number?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  0
 automatic  Ticket  Printing  and  Issuing
 Machines  costing  Rs.  0°8  lakhs
 approximately  have  been  purchased  by
 the  Indian  Railways  from  M/s.
 Eastern  Scales  (Private)  Ltd.

 (b)  and  (c).  Under  the  terms  of  the
 Agreement  executed  by  M/s.  Eastern
 Scales  (Private)  Ltd.,  with  the  Rail-
 ways,  servicing  and  maintenance  of
 the  machines  is  done  free  of  charge
 for  a  period  of  one  year  after  installa-
 tion.  After  the  expiry  of  one  year,
 the  firm  is  paid  at  the  following  rates
 if  the  servicing  and  maintenance  is
 entrusted  to  them:—

 Rs.  00.00  per  year  for  2-way  machine.

 Rs,  200.00  per  year  for  4-way  machine.

 Rs.  300.00  per  year  for  6-way  machine

 Rs,  400.00  per  year  for  8-way  machine.

 Rs.  500.00  per  year  for  0-way  machine
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 The  maintenance  and  servicing  of
 the  self  Printing  Machines  is  now
 being  done  departmentally  by  some  of
 the  Railways  with  staff  specially  train-
 ed  for  this  purpose  and  other  Rail-
 ways  are  considering  the  introduction
 of  similar  arrangements.

 An  amount  of  Rs.  3.20  lakhs  appro-
 ximately  has  so  far  been  paid  to  M/s.
 Eastern  Scales  (Private)  Ltd.  for
 servicing  and  maintenance  of  08  self
 Printing  Machines.

 (d)  and  (e).  The  Government  have
 no  information  that  there  are  any
 Indian  Experts  for  maintaining  these
 machines.

 Rail  Link  From  Berhampur  to
 Dnrgaprasad

 28i7.  Shri  U.  6.  Patnaik:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  exa-
 mined  the  Report  of  the  then  Chief
 Conservator  of  Forests,  Orissa  (Mr.
 Nicholson)  (in  or  about  1942-43)  justi-
 fying  his  proposal  for  a  new  railway
 line  from  Berhampur  or  Gopalpur  to
 Durgaprasad,  with  a  view  to  utilise
 the  timber-wealth  of  the  tribal  areas
 in  the  Eastern  Ghats;  and

 (b)  if  so,  what  is  their  reaction  to
 it?

 The  Deputy  Minister  for  Railways
 (Shri  s.  V.  Ramaswamy):  (a)  No  such
 report  appears  to  have  been  received
 by  the  Railway  Board.

 (b)  Does  not  arise.

 Railway  Lines  in  Orissa

 1818,  Shri  U.  C.  Patnaik:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  total  mileage  of  railway
 lines  in  Orissa?

 The  Deputy  Minister  of  Railways
 (Shri  8S.  V.  Ramaswamy):  The  route
 mileage  is  not  compiled  State-wise  but
 only  Railway-wise.
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 rvigation  Schemes  in  Maenipar

 ‘1819,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Community  ‘Development
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Iwan
 in  the  Block  budget  for  miner  irriga-
 tion  purposes  in  Manipur  is  being
 treated  as  grant;  and

 (b)  if  so,  what  was  the  emount
 sanctioned  for  such  purposes  during
 ‘1987-587

 The  Minister  of  Community  -Deve-
 lopment  (Shri  S.  K.  Dey):  (a)  Yes,
 except  that  loans  given  to  third  parties
 are  treated  as  loans  provided  by  the
 Central  Government.

 (b)  The  amount  sanctioned  and
 spent  on  the  blocks  including  special
 Multi-purpose  block  was  Rs.  1,486,800 oul  of  which  third  party  loans
 amounted  to  Rs.  34,300

 Hindumalkot  Bhatinda  Section

 820  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 raise  the  level  of  platforms  of  some
 stations  on  Hindumalkot  and  Bhatinda
 section;

 (b)  if  so,  names  of  such  stations;  and
 (c}  when  the  work  wil]  start?

 The  Deputy  Minister  of  Railways
 (Shri  ss.  V.  Ramaswamy):  (a),  (b)
 and  (c).  Proposals  for  raising  the
 Platforms  at  Bulluana,  Pakki  and
 Kilanwali  Punjab  were  examined  but
 for  want  of  funds  further  considera-
 tion  has  been  postponed  indefinitely

 Railway  Arrangements  for  Paja
 Festival  at  Calcutta

 462i.  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  what  specvial  arrangements  were
 made  by  the  Railway  Administration
 for  the  Puja  Festival  at  Calcutta  held
 in  the  month  of  October  1958;

 (bd)  -whether  any  «pecial  .revenue
 was  derived  by  Government  on  ac-
 count  of  this  festival;  and

 (c)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Railways
 (Shri  ‘Shahnewas  "Ehan):  (a)  The
 following  special  ‘arrangements  ‘were
 made  for  clearing  the  extra  rush  of
 traffic  during  the  ‘Puja  Holidays  at
 Calcutta  in  October,  1966:—

 ({)  30  Special  :trains  were  run
 by  the  Eastern  ‘Raiiway—2
 trom  Howvah  to  Amritsar,  $
 from  Howrah  to  Delhi,  i  from
 Howrah  to  Dinapore,  2  from
 Howrak  to  Debra  Dun,  4
 from  Sealdah  to  Varanasi  and
 l  from  Sealdah  to  ‘Sahibganj.
 6  Special  trains  were  also
 run  by  the  South  Sastern
 Railway—4  from  Howrah  to
 Puri,  |  from  Howrah  to  Wal-
 tair  and  from  Puri  to
 Howrah.

 (ii)  Consistent  with  the  avail-
 ability  of  coaches  and  train
 room,  the  composition  af  some
 Mail,  Express  and  through
 passenger  trains  was  augment-
 ed  on  the  Eastern  and  Soeuth-
 Eastern  Railways  during  the
 period  in  order  to  provide  in-
 creased  accommodation  for
 passengers,

 (iii)  Additional  ooking,  reserva-
 tion  and  luggage  counters
 and  enquiry  officers  were  pro-
 vided  at  Howrah  station.  Ad-
 ditional  booking  counters
 were  opened  at  Sealdah  sta-
 tion  also.

 (iv)  Passenger  Guides  were  post-
 ed  at  different  places  like
 the  booking  counters  etc,  at
 Howrah  station,  to  help  98 oo
 sengers.

 (v)  Additional  staff  were  posted
 in  ‘the  Announcing  Reem  at
 Howrah  station  which  func-
 tiorred  throughout.
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 हक)  and  (¢)  It  is  estimated  that
 additional  revenue  of  Rs  !  lakhs
 approximately  accrued  during  the
 Puja  Festival  on  outward  passenger
 traffic  from  Calcutta

 Unauthorised  Vendors  on  Railway
 Stations

 1822,  Shri  Pangarkar  Wil!  =  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  some
 unauthorised  vendors  are  permitted  on
 the  Railway  platforms  on  Purna-
 Hmgolh  Section  of  Central  Railway,
 and

 <b)  ४  (3,  the  achon  daken  vi  pro
 posed  to  bt  taken  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  S  दि  Ramaswamy)  (a)  No

 (b)  Does  not  arise

 Vacolnes

 823  Dr  Sushila  Nayar  Will  the
 Minister  of  Health  be  pleased  to  lay
 a  statement  showing

 (a)  the  quantity  of  Cholera  Vaccine
 Smal!-pox  Vaccine  and  Plague  Vaccin
 produced  in  the  country  during  each
 of  the  last  3  years,

 (b)  how  much  of  3¢  was  used  in  the
 count-y  and  how  much  was  expoited
 and  foreign  exchange  earned  if  anv

 (c)  whethe:  these  vaccines  wert
 found  to  be  surplus  and  whether  ther-
 Was  anv  wastage  of  these  vaccines
 and

 (d)  ४  so  the  cost  thereof  and  th>
 reasons  for  it?

 The  Minister  of  Heath  (Shri  D  P
 Karmarkar)>  (a)  to  (d)  The  required
 information  is  being  collected  and  w3!!
 be  laid  on  the  table

 Raral  Water  Supply  Schemes

 1824.  Dr.  Sushila  Nayar.  Will  th
 Minister  of  Health  be  pleased  to  state

 ta)  the  progress  made  in  the  im-
 plementation  of  rural  water  supply  so
 far,
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 «b)  the  short-fall  m  expenditure
 provided  for  this  scheme  in  the  Furst
 Five  Year  Pian  and  each  of  the  com-
 pleted  years  of  the  Second  Five  Year
 Plan  and

 (ce)  the  reason  fo:  the  short-fall  in
 expenditure?

 The  Minister  of  Health  (Shri  D.  P
 Karmarkar)  (a)  Under  the  National
 Watcr  Supply  and  Sanitation  Pro-
 gramme  for  rural  areas,  434  schemes
 estimated  to  cost  Rs  2  84  crores  were
 applovid  during  the  Fist  Five  Year
 Plan  period  and  a  sum  of  Rs  2  8  crores
 was  sanctioned  १0  the  implementation
 of  these  schemes  as  gran  in-aid  based
 on  50  per  cent  subsidy  against  the
 tota!  allocat.on  of  Rs  600  crores

 Du  ing  the  Second  Plan  period,  8
 sum  of  Rs  28  00  crores  approximately
 has  been  provided  in  State  Plans  for
 :ural  schemes  In  addition  to  the  spl)
 over  schemes  of  the  First  Plan,  sixty
 seven  new  schemes  estimated  to  cost
 about  Rs  369  crores  are  bemg  um-
 plemented  during  the  Second  Plan
 period  During  the  year  956  57  and
 1957-58  the  grant-in-aid  paid  for
 rural  schemes  was  Rs  84  95  lakhs  and
 Ry  3745  lakhs  against  a  budget  pro-
 visson  of  Rs  l  crore  and  Rs  1  5  crore
 icspect  vel}  Asum  of  Rs  2  00  cro  -
 has,  been  provided  during  tne  current
 fingncial  vear

 (b)  an@  (c)  The  short-fall  in  ex
 pcnditure  during  the  First  Five  Year
 Plan  period  was  mostlv  due  to  the
 fact  that  some  of  the  State  Govern-
 ments  had  neither  the  technical  per
 sonnel  nor  the  necessary  equipment
 or  matching  grants  to  implement  the
 schemes  There  3९५  no  short-fall  in  ex-
 penditure  afainet  the  provision  made
 for  rural  National  Water  Supplv  and
 Sygnitation  Programme  in  the  Second
 Five  Year  Plan  96700  so  far

 Rice  Mills  in  States

 7825  Shri  Wodeyar  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (ay  whether  the  Government  are
 xljowing  new  rice  mulls  to  be  esta-
 blished  in  the  States
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 (b)  whether  the  Central  Govern-
 ment  have  any  control  in  regulating
 the  establishment  of  new  rice  mills,
 and

 (c)  in  how  many  States  hand-
 pounding  of  rice  has  been  sponsored
 by  the  State  or  Central  Governments?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  and  (b)
 The  Rice  milling  Industry  (Regula-
 tion)  Act,  1958,  would  control  the
 tice  milling  industry  mn  the  States
 when  enforced  Pending  the  enforce-
 ment  of  the  Act,  the  installation  of
 new  rice  mills  is  regulated  under  the
 existing  rules  of  the  respective  State
 Governments

 (c)  Handpounding  of  rice  is_  en-
 couraged  in  almost  aj]  the  States

 Through  Traffic  between  Tildanga  and
 Nimtita  Stations

 i826.  Shri  Tridib  Kumar  Chaudhuri
 Will  the  Minicter  of  Railways  be  pleas
 ed  to  refer  to  the  answer  given  to
 Starred  Question  No  364  on  the  l8th
 September,  958  regarding  restora-
 tion  of  through  traffic  between  Til-
 danga  and  Nimtita  Stations  on  the
 BAK  loop  line  of  the  Eastern  Rail-~
 way  and  state’

 (a)  whether  the  Railway  author
 ties  have  obtained  any  indication  from
 the  concerned  authorities  of  the  Union
 and  State  Governments  about  the
 ahgnment  of  the  proposed  Farakka
 Canal,  along  the  west  bank  of  which
 the  proposed  25  mile  diveision  of
 railway  track  between  Nimtita  and
 Tildanga  stations  has  been  suggested
 in  the  Report  of  the  preliminary  Engi
 neernng  Survey,

 (b)  whether  the  said  Report  has
 indicated  in  which  ways  the  construc-
 tion  of  the  proposed  new  diversion
 would  be  dependent  upon  the  pro-
 posed  Farakka  Canal,  and

 (c)  whether  the  Railway  authorities
 have  taken  into  consideration  any  al-
 ternative  diversion  which  would
 restore  through  traffic  between  the
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 Kiul  Sahibguny  loop  below  Barharwa
 and  the  B.AK  loop  from  Nimtita?

 The  Deputy  Minister  of  Railways
 (Shri  S  ्,  Ramaswamy):  (a)  and
 (b)  Appreciation  of  the  Survey  Re-~
 port  led  to  the  conclusion  that  25  mile
 diversion  would  be  a  more  permanent
 solution  The  Farakka  Canal  details
 have  not  yet  been  finahsed  The  Ra:l-
 way  line  is  proposed  to  be  located  on
 the  west  Bank  of  the  canal,  which  will
 afford  it  protection  against  erosion  by
 the  Ganga

 (c)  Yes  Sir

 Overwork  by  Engine  Drivers

 1827  Shri  Nagi  Reddy;  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  the
 driveis  on  the  Amla  Depot  Main  Line
 m  the  Nagpur  Division  of  the  Central
 Railway  are  compelled  to  work  for  20
 to  30  hours  at  a  stretch,

 (b)  whether  Government  are  aware
 that  the  death  of  two  engine  drivers
 was  brought  about  by  over-work  and
 sheer  exhaustion  and

 (c)  af  so  what  steps  are  being  taken
 to  avoid  such  incidents  in  future?

 The  Deputy  Minister  for  Railways
 (Shri  S  V  Ramaswamy):  (a)  No

 (b)  Death  of  drivers  has  m  no  case
 been  attributable  to  overwork  and
 exhaustion

 (९)  Does  not  arise

 Central  Dairy  Scheme  for  Kerala

 828  Shri  V.  P.  Nayar:  Wil)  the
 Minister  of  Food  ang  Agriculture  be
 pleased  to  state

 (a)  whether  the  Government  of
 India  have  any  Central  Dairy  Scheme
 for  the  State  of  Kerala,  and

 (b)  ४  not,  why?
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 Fhe  Minister  af  क्य्क्ो  and  ैदघकिया-
 ककल  (Shri  A.  ह  उक्त):  (3)  and  (०)
 The  Government  of  In@ja  is  not  im-
 plementing  directly  any  dairy  scheme
 im  any  of  the  Mtates.  The  State  Gov-
 <@rnments,  however,  have  their  own
 dairy  development  schemes  as  part
 ‘of  the  Second  Five  Year  Plan  The
 Government  of  India  helps  them  by
 way  of  financial  and  technical  assist-
 ance.  The  most  umportant  scheme  m
 Kerala  is  the  establishment  of  the
 ‘Copperatiye  Milk  Supply  Union  at
 Trivandrum  It  will  handle  450
 maunds  of  milk  per  day  when  it
 «omes  fully  in  operation

 Animal  Husbandry
 ‘1828.  Shri  द  P.  Nayar:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  what  if  any,  is  the
 special  effort  made  by  the  Government
 of  India  to  develop  and  improve,  ani-
 mal  husbandry  in  areas/States  where
 the  consumption  or  availability  of
 milk  and  milk  products  are  very  low”

 The  Minister  of  Food  and  Agricu)-
 ture  (Shri  A.  P.  Jain):  Improvement
 and  development  of  Animal  Hus-
 handry  are  primarily  the  responsibi-
 ty  of  the  State  Governments  who
 ave  inatuated  various  schemes  to  suit
 their  areas  To  supplement  their  re-
 sources,  the  Central  Government  have
 also  sponsored  the  following  schemes
 and  have  becn  giving  technical  and
 financial  assistance  to  the  States  fo:
 their  implementation  by  them

 (l)  All-India  Key  Village  Scheme
 for  an  ali-round  improvement  of  pro-
 ductive  efficiency  as  well  as  draft
 capacity  of  Indian  cattle

 42)  Geushala  Development  Schemes
 fer  the  development  of  _  selected
 ‘Geushalas  as  Cattle  Breeding-cum-
 Milk  Production  Centres

 43)  Cross  Breeding  Scheme  m  hills
 and  areas  of  heavy  rainfall

 (4)  Scheme  for,  eradacation  of  rinder
 Pest.

 (5)  Scheme  for  development  of  An:-
 ét  Husbandry  in  Community  Deve-
 fepment  and  Nationa!  Extension  Ser-
 wice  areas.
 264  (Ai)  LSD—£

 27  BEGEMBER  i068  =  Wrinen  Anewers  5993

 (@)  Winancia)  assistance  to  heck-
 wand  end  trihel  areas  for  the  improve-
 ment  of  Anime]  Rusbandry

 (7)  Dary  Development  and  Milk
 Supply  Schemes  in  urban  areas

 (8)  Establishment  6f  new  Veter:-
 nary  College  and  expansion  of  exist-
 ing  institutions  for  training  of  terchai-
 cal  personne!  to  man  the  various
 schemes

 Railway  Tickets

 1830.  Shri  Aurobindo  Ghesal:  Will
 the  Mhnister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  obsolete  and  sur-
 plus  Railway  tickets  have  been  dump-
 ed  in  Railway  godowns:  and

 (b)  7  so,  from  what  year,  what  ३३
 the  price  of  those  tickets  and  what
 aie  those  godowns?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 Obsolete  and  surplus  Railway  tickets
 are  pending  destruction  on  two  Raul-
 ways  Only  On  one  Railway  these  are
 stocked  in  a  room  set  aside  for  the
 purpose  and  on  the  other  kept  in  sepa-
 rate  bundles  in  the  Ticket  Stock
 toom  On  one  Railway  they  are  from
 before  £950  and  on  the  other  from
 956  The  price  of  the  obsolete  and
 surplus  tickets,  representing  cost  of
 blank  card  board  and  printing  charges
 is  about  Rs  50  thousand

 Santha!  Pahariya  Seva  Mandal,  Bikar

 1831,  Shri  Subiman  Ghose:  Will  the
 Manster  of  Health  be  pleased  to  state
 the  amount  paid  to  Santhal  Pahariya
 Seva  Mandal  (Deoghar),  Bibar  by  the
 Central  Government  for  leprasy  con-
 trol  in  Santhal  Paraganas  during
 1957-587

 The  Minister  of  Health  (Shri  D  P
 Karmarkar):  A  non-recurring

 |  a
 of

 Ra,  80,000  was  sancticne®
 the

 Santhal  Pehariys  Sa  Mandal,  #¢o-
 ghar,  dus  i987-58,  sontewfe  मकिद



 ‘$593  Written  Answers

 conttruction  of  buildings  and  the  pur-
 chase  of  essential  eqiupments  for  com-
 bating  Leprosy  in  Santhal  Paraganas,
 under  the  Scheme  of  grants  to  volun-
 fary  institutions

 शामगंगा  पर  पुल

 १८३२.  भी  प्रकाद  जोर  शास्त्री  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि.

 (क)  क्‍या  यह  सच  है  कि  मुरादाबाद  के

 निकट  रामगगा  पर  बनाये  गये  पुल  को

 दोहरा  करने  की  योजना  सरकार  के  विचारा-
 धीन  है;  श्रौर'

 (ख)  यदि  हा,  तो  इसके  कब  तक
 कार्यान्वित  होने  की  श्ादशा  है  ?

 रेलवे  उपसंत्रो  (थो सें० सें०  चे०  रामस्वामी  iH

 (क)  सड़क  शौर  रल  यातायात  के  लिए
 अलग-अलग  डेके  बनाने  के  कई  वैकल्पिक

 सुझावों  पर  रेलब  और  परश्विहन
 मत्रालय  (सडक  PRT—Roads  Wig)
 विचार  कर  रह  है  |

 (खि)  अन्तिम  रूप  स  श्रभी  कई  ।नर्णय

 नहीं  किया  गया  है,  लेकिन  रकम  शौर
 सामान  की  स्थिति  कोदेखते  हुए  तीसरी
 पचवर्षीय  योजना  से  पहल  इस  योजना  पर
 अन्तिम  निर्णय  होन  की  सम्भावना  नहीं  हे  |

 Bogus  Police  Warrants

 1833,  Shri  Aurobindo  Ghosal:  Will
 the  Ministe:  of  Railways  be  pleased
 to  state:

 (ay  whether  any  forged  police  war-
 rants  on  which  tickets  had  been  issued
 during  ‘1954,  955  and  1956,  from  How-
 rah,  Chandernagore  and  =  Chinsurah
 Railway  Stations  of  the  Eastern  Rail-
 way,  have  been  detected;

 (b)  if  so,  their  number;  and

 {c)  the  amount  involved?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  Certain
 cases  of  tickets  having  been  issued  in
 exchange  of  forged  poli¢g  warrants
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 were  detected  in  4858  at  Howrah  and
 in  956  at  Chandernagore  stations  but
 not  at  at  Chinsurah.

 (b)  and  (ec),  A  statethent  is  given
 below:—

 Statement
 No  case  of  forged  police  warrants

 was  detected  during  1954,
 HOWRAH  CHANDER-

 NAGORR

 T955  TgS4  7955  956
 ‘The  number  >t

 forged  pole
 warrants  de-
 tected.  88  Nal  Nil  r4t

 Ths  prue  of
 the  tivkets:
 issued  in  ex-
 change  of  the

 ee

 forged  pole
 warrants  Rs  YO,  Nil  Nil  Rs.6,300/-

 appruxi-  approxi-
 matcly,  mately.

 Theft  of  Articles

 1834,  Shri  Aurobindo  Ghosal:  Wil!
 the  Ministe:  of  Railway,  be  pleased
 to  state’

 (a)  whether.  any  theft  of  msured
 aiticles  was  detected  in  the  Down
 Bombay  Mail  on  the  4th  November,
 958  at  Howiah  Station,

 (b)  if  so,  what  i5  the  amount  of
 insured  articles  stolen,  and

 (९)  the  action  taken  m  the  mafter7

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  About  Rs  800

 (c)  The  Government  Railway  Police,
 Howrah  have  registered  a  case  under
 section  379  TPC  and  the  case  is  under
 investigation.

 Electrification  Scheme  for  Manipur
 1835,  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  the  rural  electrification
 scheme  for  Manipur  has  been  imple
 mented;
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 ६9)  whether  the  scheme  submitted
 wy  the  Manipur  Administration  has
 been  approved  by  the  Government  of
 India;  and

 (९)  the  number  of  sub-divisional
 towns  and  villages  to  be  electrified
 during  the  Second  Five  Year  Plan
 period?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (c).
 Rural  electrification  of  about  76  loca-
 Hties  in  Manipur  is  envisaged  in  the
 Second  Five  Year  Plan  This  is  in  the
 process  of  implementation

 (b)  Against  the  total  plan  provision
 of  Rs.  95:00  lakhs  for  power  develop-
 ment,  schemes  amounting  to  about
 Ra  42  lakhs  have  been  received  from
 Manipur  These  are  under  examina-
 thon

 Artificial  Insemination  Scheme

 1836.  Shri  L.  Achaw  Singh:  Wil
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state.

 (a)  whether  artificial  insemination
 {Key  village)  scheme  for  cross  breed-
 ing  of  cow,  has  deteriorated  the
 qaahty  of  Manipur  bulls,  and

 (b)  whether  the  cross  breeds  lack
 the  stamina  and  toughness  required
 for  agricultural  purposes?

 The  Minister  of  Food  ang  Agricul-
 tare  (Shri  A  P.  Jain):  (a)  and  (b)
 Cros  biveding  of  cows  is  not  under-
 taken  under  the  Key  Village  Scheme
 A  pilot  research  scheme  for  cross-
 breeding  of  cattle  has,  however,  been
 started  in  Manipur  from  January,
 19867.  The  calves  born  under  the
 scheme  have  not  yet  reached  a  stage
 of  maturity  when  their  suitability  for
 agricultural  purposes  can  be  assessed

 Sale  of  Fertilizers  in  Manipur

 ‘1837.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Foog  and  Agriculture  be
 pleased  to  state:

 {a)  whether  manure  mixture  sold  at
 the  agricultural  farms  in  Manipur  is
 readily  accepted  by  the  peasants;
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 (b)  whether  it  is  a  fact  that  they
 are  accepted  by  middle  class  people
 and  government  officials  for  garden-
 ing  purposes  only;  and

 (c)  the  total  quantity  of  fertilizers
 received  for  distribution  and  sale  and
 the  actual  quantity  sold  during  1958?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The
 manure  mixture  is  not  readily  accept-
 able  to  the  peasants  as  it  has  been
 recently  intrdouced  in  the  Manipur
 territory

 (b)  A  small  quantity  of  manure
 mixture  has  been  purchased  by  per-
 sons  belonging  to  middle  class  and
 government  officials  for  gardening.

 (c)  77  tons  received  and  35  tons,
 l3  cwts  sold  upto  October,  958

 Purchase  of  Trucks  for  Manipur  Ad-
 ministration

 ‘1838.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  price  of  the  40  trucks  pur-
 chased  by  the  Manipur  Administration
 at  Calcutta;

 (०)  the  cost  of  body  construction  of
 these  trucks;

 (९)  the  total  cost  of  these  trucks  in-
 cluding  the  incidental  charges  and
 transport  and  tour  expenses  of  the
 Officers  who  went  to  bring  them;  and

 (d)  whether  drivers  of  the  Manipur
 State  Transport  were  employed  to
 take  them  from  Gauhat:  to  Imphal?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  price  of
 the  0  trucks,  which  were  purchased
 at  Jamshedpur,  i5  Rs  2,69,840.

 (b)  Rs  48,000

 (c)  No  officer  was  specially  deputed
 to  bring  the  vehicles.  Ag  all  the
 trucks  have  not  so  far  reached  Imphal,
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 it  net  possible  to  indicate  the  total
 cost  of  the  vehicles

 ९6)  No

 Loan  for  Manipur

 Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  agricultural  loan  sanc-
 tromed  for  Manipur  3s  distributed  to
 individuals  or  cooperative  societies,
 and

 (b)  what  are  the  respective  amounts
 of  agricultural  loans  distributed  during
 1966?

 The  Minister  of  Foed  and  Agrical-
 tare  (Shri  A  P  Jain):  (a)  To  indi-
 viduals

 (b)  No  amount  has  yet  been  distri-
 buted  during  the  current  financial
 year

 Cooperative  Societies  in  Manipur
 1840.  Shri  L,  Achaw  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  the  large-sized  co-
 operative  societies  registered  in  ‘1956-
 87  m  Manipur  are  now  supplied  with
 working  capital  loan  for  agricultural
 credit  business,  and

 (b)  if  not,  when  they  are  going  to
 be  supplied  with  the  working  capital
 for  such  business’

 The  Minister  of  Foog  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b)
 ‘Necessary  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  Sabha  as  soon  as  it  is  available

 डिड्डी  नियंत्ररा

 १८४१  की  परनालाल  बॉकपाल  कया
 साथ  तथा  कृषि  मत्री  यह  बताने  की  हुपा
 करेंगे  कि

 (क)  टिड्डी  नियत्रण  =  विभाग
 क  कितने  कर्मचारियों  को  टिड्डी  नियंत्रण
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 कार्ये  करने  के  लिये  जनवरी,  १६४५४५'  से  लेकर

 अक्तूबर,  १६५८  तक  की  ह... ट  में  सऊकों
 झरबिया  जैसे  देशों  को  गेजा गया ,

 (ख)  उनमें  भनुसूचित  जाति  के
 कितने  व्यक्ति  थे

 (ग)  उन  यूनिटों  पर  कुल  कितना  व्यय

 हुश्न

 (3)  क्‍या यह  सच  हूं  कि  उक्त  विभाव

 क  कुछ  लोग  एक  भ्सें  से  एक  ही  स्थान

 में  काम  कर  रहे  हू  शौर

 (ड)  क्‍या  यह  सच  हूं  कि  प्रत्येक  वर्ष

 टिदुडी  नियत्रण  कार्य  के  लिये  दो  दल  जेजे

 जाते  हूँ  और  क्या  इन  दलो  मे  उन्हीं  व्यक्तिर्ो
 को  बार-बार  भेजा  जाता  है  ?

 ewe  तथा  कृषि  मंत्री  (लो  -
 So  Wt)  (क)  oF  1

 (ख)  9

 (ग)  ७,७५,१४६  रुपय  जिसमें  स्टाफ
 और  सामान  के  भारत  से  सऊदी  प्ररबिया
 जाने  और  वापिस  बाने  क॑  परिवहन  चार्जेज,

 उपनियुक्ति  के  समय  के  लिये  यात्रा  भत्ता,
 शौर  इस्तेमाल  की  गई  कीट  नाझी  झ्ौषधिया
 तथा  सऊदी  श्ररबिया  में  स्थानीय  झोपरदान

 के  व्यय  शामिल  हूं  1

 (ध)  जी  हा,  मगर  दूर  दूर  के
 लकिस्ट  झ्ाउट  पोस्ट्स  (Locust  out  posts)
 के  कुछ  स्थानो  में  कार्य  करने  वाले

 स्टाफ  को  आमतौर  पर  लगभग  दो  वर्षों
 के  बाद  बदल  दिया  जाता  है।

 (७)  जी  नही।  प्रत्येक  वर्ष  एक  दल

 को  ही  भेजा  जाता है।  कुछ  लोगो
 को  एक

 बारसे  अधिक  च्ेजा  गया है,  ताकि  मिशन  में

 कुछ  भ्नुभवी  व्यक्षित  रहें।
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 Chmaling  in  Freight  Desking

 reer.
 Shri  Nagi  Reddy:
 Shrimati  Parvathi  Krishnan:

 ‘Will  the  Minister  of  Rafiways  be
 pleased  to  state

 (a)  whether  the  Government  have
 received  complaints  against  certain
 contractors  on  Dero!  Station  on
 Western  Railway  declaring  chemical
 wood  as  fire  wood  and  paying  lower
 Yates  of  freight,  and

 (क)  प्रथम  परचवर्षीष  मोजना  के
 अन्तर्गत  उत्तर  प्रदेश  की  आर्थिक  महत्व
 को  जिन  तंतीस  सड़कों  के  विकास  क॑  लिए
 ढाई  करोड़  रुपयो  का  विशेष  अनुदान  कुछ
 वर्ष  पहले  स्वीकार  किया  गया  था,  उनमें  से
 प्रत्येक  के  निर्याण  में  और  क्‍या  प्रगति  हुई,

 (ख)  उनमें से  प्रत्येक  के  लिए  भारत
 सरकार  द्वारा  ह. अ  तक  कितना  पश्नुदान  दिया
 जा  चुका  है  ,

 (७)  if  so,  the  action  taken  thereon”  (ग)  उन  सड़कों  के  शेण  निर्माण-
 The  Deputy  Minister  of  Railways  कार्य  को  शीघ्रातिशीघक्र  पूरा  करने  के  बार  में

 4682  S.  V  Ramaswamy).  (a)  Yes,
 Sur

 कौन  से  विशेष  कदम  उठाये  जा  रहे  हूं.

 (घ)  क्‍या  उन  सड़कों  को  भागे  बढ़ाने
 अथवा  उत्तर  प्रदेश  को  न्य  सड़को  के  लिए
 इस  बीच  कुछ  और  अनुदान  स्वीकार  किया
 गया  है,  भौर

 (b)  The  ‘person  in  whose  name  the
 complaint  was  received  has  demed  its
 authorship  and  the  further  enquiries
 made  have  not  revealed  that  there
 was  any  truth  in  the  allegations  made

 ted  फाटकों  पर  धुर्घटनायें

 १८४३.  थ्री  मक्त  दर्शन  :  क्‍या  रेलवे
 मत्री  ५  मई,  १६५८  के  अताराकित  कन
 शय्या  ३०२२७  के  उसर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेगे  कि  जिन  रेलवे-फाटको
 पर  चोकीदार  नही  होते  वहा  फाटक  लगाने
 के  बारे  में  क्या  कार्यंबाही  को  गई  हूँ  तांबि

 दुर्घरनाभो  की  पुनरावलि  नहों?

 रेलवे  उपसंत्री  द्भी  सें०  Fo  रामस्थामी)
 साधारण  तौर  पर  कोटद्वार-नजीबाबाद
 सेक्शन  पर  रात  के  समय  गाडिया  सही
 चलती,  इसलिए  सम्बन्धित  समपार  को
 साकल  से  बन्द  कर  दिया  गया  है।  सुबह
 ६  बजे  से  शाम  के  ६  बजे  तक  या  यदि
 आखिरी  गाडी fo  ६  के  ०  एन०  री  मे
 भा  रही  हो,  तो  उसके  गुजरने  के  समय  तक
 उस  पर  एक  चौकीदार  रहता  हूँ

 सड़कों  के  निजि  के  लिए  अनुदान

 १८४४.  शमी  भक्त  दर्शन:  क्या  बस्थिहन
 कका  संचार  मत्री  २२  भ्रगस्त  १६५७  के

 अलारांकितप्रषन  संख्या  ७६८  के  उत्तर  के

 &...... |  भें यह  बताते  की  क्षा  करेंगे  कि

 (2)  यदि  हा  तो  क्‍या  उन  नये  अनुदायों
 पर  प्रकाश  डालने  वाला  एक  विस्तत  विवरण
 सभा  पटल  पर  रखा  जायेगा  ?

 परिवहन  तथा  सचार  समजालय  में  राज्य-
 मती  थो  राज  बहादुर)  (क)  झौर  (ख)
 एक  विवरण  लोक  सभा  पटल  पर  रख  दिया
 गया  है।  [वेलिये  परिशिष्ट  ४,  सुनम्य
 का  ७९]

 (ग)  बर्तेमान  कार्यक्रम  के  अनुसार
 चालू  योजना  की  अ्रवधि  में  श्रधिकतम  कार्सो
 के  पूरे  हो  जाने  की आशा हैं ।  इस  कार्यक्रम
 के  अनुसार  किये  जाने  वाले  कामों  में  प्रमति
 कोच  की  उपलब्धि  पर  निर्मर  है।

 (च)  जी  नहीं ।

 (8)  सयाल  पैदा  नहीं  होता  ।

 Rail  Reservation  Indicaters

 ‘1085.  Shei  Ram  Erishan.  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  at  us  a  fact  that  Gev-
 ernment  propose  to  set  up  rafi
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 reservation  indicators  at  the  Railway
 reservation  offices  on  big  stations;  and

 (b)  if  so,  the  names  of  the  stations
 on  which  indicators  have  been  up  or
 are  being  set  up  railway-wise?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)
 and  (b).  Arrangements  already
 obtain  at  important  stations  on  each
 Railway  to  indicate  the  reservations
 made  for  each  train  by  means  of
 charts.  These  charts  furnish  parti-
 culars  such  as,  names  of  the  persons,
 the  coach  and  the  compartment  in
 which  reservation  is  made,  whether
 an  upper  or  a  lower  berth  has  been
 reserved  and  the  berths  vacant.  The
 charts  are  generally  displayed  on  the
 various  platforms  and  also  in  some
 cases  at  the  Reservation  Offices.

 In  addition,  at  certain  more  im-
 portant  stations,  particulars  of
 accommodation  reserved  for  certain-
 important  trains  and  that  vacant  are
 notified  at  prescribed  hours  each  day
 on  the  notice  boards  at  the  Reserva-
 tion  Offices

 Statements  giving  the  details  of  the
 stations  where  Reservation  charts  are
 notified  and  those  where  particulars
 of  accommodation  available  at  pres-
 eribed  hours  28  displayed  are  laid  on
 the  Table.  [See  Appendix  IV,  An-
 nexure  No.  74].

 Rail  Coaches  and  Wagons
 1846.  Shri  Agadi:  Will  the  Minister

 of  Railways  be  pleased  to  state:

 (a)  the  number  of  rail  coaches  and
 wagons  manufactured  and  _  supplied
 by  private  industrialists  of  Allahabad
 and  Bareilly  during  ‘1957-58;

 (b)  whether  it  is  a  fact  that  rail
 coaches  and  wagons  manufactured  by
 the  private  manufacturers  are  cheaper
 by  30  per  cent  than  those  manufac-
 tured  in  Railway  workshops  and

 (c)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  of  Railways

 ‘(Shri  Shahnawaz  Khan):  (a)  No
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 wagons  have  been  manufactured  by
 the  private  contractors  at  Allahabad
 and  Bareilly  so  far.  The  total  number
 of  coaches  built  by  these  contractors
 for  the  North-Eastern  Railway  during
 1957-58  was  59.

 (9)  and  (c).  The  costs  of  coaches
 built  in  Railway  workshops  are  gene-
 rally  higher  to  those  built  by  small
 contractors  because  the  overhead
 charges  ३33  the  big  industrial  under-
 takings  of  the  like  of  Izatnagar  and
 Gorakhpur  Workshops  are  higher  to
 those  of  the  petty  contractors,  Inci-
 dentally,  the  sidings  facilities  provid-
 ed  and  inspection  work  undertaken
 by  the  railway  does  not  figure  in  the
 contract  rate.

 गाड़ी  की  टक्कर

 श्री  रघुनाथ  सिह  :

 reve,  {  भी  सुबिमन  घोष  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हूँ  कि  s

 नवम्बर,  १९५८५  को  देहरादून  एक्सप्रेस
 पूर्वोत्तर  रेलवे  के  बन्देल  स्टेशन  पर  खड़े
 एक  डिब्ज  से  टकरा  गई  जिसके  फलस्वरूप
 रेलवे  अमिस्टेट  मेंफेनिकल  इजोनियर  |  गले
 की  हड्डी  टूट  गई  और  उनकी  पत्नी  को
 चोटें  अ्ाईं;  और

 (ख)  यदि  हा,  तोइस  दुर्घटना  का
 क्या  कारण  था  ?

 रेंलओे  उपमंत्रों  (ओ  सें०  Fo  रामस्वाती )
 (क)  जी  हा,  ८५-११-५८  को  सुबह  लगभग
 ६  बजकर  १५  मिनट  पर  १०  डाउन  दून
 एक्सप्रेस  पूर्व  रेलवे  के  हावड़ा-बर्दवान
 सेक्शन  में  बण्डेल  स्टेशन  के  प्लेटफार्म
 लाइन  नं०  ४  पर  ले  ली  गयो  जिस  पर  पहले
 से  एक  निरीक्षण-यान  (  Inspetion

 Carrege)  खड़ा  था।  दोनों  में  टक्कर
 हो  गयी  जिसकी  वजह  से  प्रसिस्टेण्ट  मके-
 निकल  इंजीनियर  की,  जो  उस  निरीक्षण
 यान  में  बेठे  हुए  थे,  हंसली  की  द्ड्दी  ढ््ढ
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 गयो  और  उनकी  पली  को  मामूली  चाट
 आायी।

 (ल)  सरकारी  निरीक्षक  ने  जो
 अंतरिम  रिपोर्ट  दी  हूँ  उसके  अनुसार  यह

 दुर्घटना  दून  एक्सप्रेस  को  गलती  से  प्लेटफार्म

 लाइन  नं०  ४  पर  लेने  के  कारण  हुई।

 Irregular  Train  Services  on  Poona-
 Lonavalla  Section

 1848,  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  train
 services  on  Poona-Lonavalla  section
 (Central  Railway)  are  irregular;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  action  taken  by  Government
 in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan):  (a)  and  (b)
 There  has  been  some  irregularity  in
 the  running  of  trains  on  the  Poona-
 Lonavalla  section,  the  major  cause
 being  frequent  pulling  of  alarm  chain
 resorted  to  mostly  by  the  workers
 employed  in  the  Defence  Department
 Installations  at  Dehu  Road  for  un-
 authorised  stoppages  of  trains  to  the
 inconvenience  of  other  passengers  On
 a  heavily  worked  section  hke_  the
 Poona-Lonavalla,  when  one  train  runs
 late,  the  running  of  the  following
 trains  3s  also  upset  The  local  trams
 also  suffer  detention,  sometimes,  as
 precedence  has  to  be  given  to  other
 more  important  through  trains  run-
 ning  on  the  section.

 (c)  The  following  steps  have  been
 taken  to  improve  the  train  services  on
 the  section:—

 di)  The  staff  of  the  Security
 Department  have  been  deputed
 to  travel  by  the  trains  most
 affected.

 (ii)  The  Defence  Department
 authorities  at  Dehu  Road  have
 been  addressed  to  instruct  the
 workers  not  {o  stop  trains  un-
 authorisedly.
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 (iii)  The  vacuum  disc  on  the  Work-
 men’s  rakes  has  been  recently
 discontinued  to  prevent  such
 unauthorised  stoppages.

 Konkan  Railway

 1849,  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have’  received  any  resolu-
 tions,  letters  from  Gram  Panchayats,
 Municipalities  and  other  institutions
 demanding  the  construction  of
 Konkan  Railway;

 (b)  whether  it  35  a  fact  that  survey
 of  Diva-Dasgaon  Railway  s  already
 completed;

 (c)  whether  it  is  a  fact  that  Bombay
 Government  have  also  recommended
 the  scheme  of  Diva-Dasgaon  Railway;
 and

 (d)  uf  so,  decision  taken  by  the
 Government?

 The  Deputy  Minister  of  Railways
 (Shri  S  V  Ramaswamy):  (a)  to  (c)
 Yes,  sir

 (d)  This  proposal,  along  with  other
 new  line  proposals  of  the  State  Gov-
 ernments,  is  under  review  from  time
 to  time.

 Prices  of  Foodgrains

 1850.  Shri  Bimal  Ghose:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Government  is
 considermg  the  proposal  of  fixing  floor
 and  ceiling  prices  for  wheat  and
 paddy,  and

 (b)  if  so,  whether  it  is  intended  to
 fix  such  prices  on  all-India  or  on
 State-basis”

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह:  Jain):  (a)  and  (b).
 Maximum  controlled  prices  for  rice
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 aid  piidy  have  béen  fixed  Yor  certain
 kiktes,  But  no  such  prices  for  wheat,
 have  been  fixed  No  floor  prices
 either  for  wheat  ot  paddy  have  so  far
 been  fixed,  but  the  State  Governments
 are  arranging  to  purchase  paddy  in
 certain  states  at  reasonable  prices  to
 ewistire  that  the  cultivator  gets  a  far
 return  for  his  produce

 जामसर  रेलवे  स्टेशन

 १८५१.  भी  पश्चालाल  बॉच्पाल  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  जामसर
 जिप्सम  कम्पनी  बीकानेर  ने  रेलवे  प्रशासन
 को  जामस  रेलवें  स्टेशन  शाद  के  मकान
 उठाने  का  नोटिस  दे  दिया  है  ,

 (ख)  ब्या  रेलवे  के  मकानो  के  नीचे  का
 भी  जिप्सम  निकालने  का  कम्पनी  को  ग्रधिकार
 है  ,  भौर

 (ग)  यदि  हा,  तो  रेलवे  स्टेशन  का
 उठाने  का  हर्जाना  कौन  देगा  ?

 रेलयें  उपमत्री  (ओ  शाहमवाज  सा)
 (क)  १६५३  में  कम्पनी  ने  पूछा  था  कि

 स्टेशन  को  उसकी  मौजदा  जगह  से  हटाने  की
 लागत  क्या  होगी  लेकिन  जब  सर्वे  के  छिये
 आवश्यक  फीस  जमा  करने  के  लिये  उससे

 कहा  गया  तो  कम्पनी  की  ओर  से  आगे  कोई
 जवाब  नहीं  मिला  ।  १६९४४  में  कम्पनी  ते
 राजस्थान  सरकार  और  रेलवे  पर  १३  लाख
 रुपये  हुजनि  का  दावा  कर  दिया  जिसका
 कारण  यह  बताया  गया  कि  रेलवे  ने  १६५२
 में  जो  जमीन  ली  और  जिस  पर  रेलवे  क्वाटेस
 बनाये  गये  उसके  नीचे  जिप्सम  की  खान  थी
 जिसका  मुक्सान  कम्पनी  को  हो  |

 (@)  जी  नही  ।

 (ग)  सवाल  नहीं  उठता  ।
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 जीन  की  सरीव

 रैपर  भी  पन्नालाल  बासवाल

 क्या  लबे  मंत्री  यह  बताने  की  हा  करेंगे  कि

 (क)  बया  यह  सच  है  कि  उत्तर  रेलवे

 हनुमानगढ़  के  भाखडा  परियोजना  क्षेत्र  में
 जमीन  खरीदना  चाहती  है  ,

 (ख)  यंदि  हा,  तो  कितने  एकड़  जमीन

 खरीदी  जायेगी  और  किस  प्रयोजन  के  लिये  ,

 और

 (ग)  राजस्थान  सरकार  ने  इस  जमीन

 की  प्रति  वर्ग  फूट  की  क्यो  कीमत  जागी

 है?

 रेलवे  उपभत्री  (कल  शकहनयाज  सा)  :

 (क)  जी  हा

 (a)  कर्मचारियों  के  रहने  के  लिये

 मकान,  याड  के  विस्तर  भौर  दूसरी  सबिस

 इमारतो  अदि  के  लिये  लगभग  १२०

 एकड  |

 (ग)  इस  पर  ध्रभी  पत्र-व्यवहार  किया

 जारहाहै।

 Bridges  on  Rivers  in  Orisia

 ‘1853.  Shri  B.  0,  Mullick:  Wil  the
 Minister  of  Transport  and  Ceommuni-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Government  of  Orissa  have  sub-
 mitted  a  revised  scheme  to  Central
 Government  for  the  grant  of  finance
 for  the  construction  of  bridges  on
 Mahanad,  Brahman:  and  Baitarni
 rivers  in  Orissa;

 (b)  af  so,  the  action  taken  thereon;
 and

 (c)  whether  the  total  amount  to  be
 requred  for  the  construction  of
 bridges  on  the  above  rivers  will  be
 borne  by  the  Centre?

 The  Minister  of  Sthte  in  the  Mints-
 try  of  Transport  and  Compsunications
 (Shri  Raj  Bahadur):  (a)  Presumably
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 the  Member  ww  referrmg  to  the
 ridges  across  the  rivers  Mahanadi,
 Brahmahi  and  Battarni  of  Nationel
 Highway  Ne  3  (Madras-Cuttack-
 Balasore-Baharagora-Road)  because
 the  bridges  over  the  rivers  Mahanad:,
 Brahman  and  Baitarn:  on  Nationa!
 Highway  No  6  (Bombay-Nagpur-
 Sambaipur-Calcutta-Road)  have  al-
 ready  been  completed  The  estimates
 for  the  above  bridges  on  National
 Highway  No  5  have  been  received
 from  the  State  Government

 (b)  The  construction  of  the  bridge
 across  the  river  Mahanadi  :s  shortly
 to  be  sanctioned  The  proposal  for
 fe  construction  of  the  bridge  over
 the  river  Brahman:  38  being  examined
 and  ts  likely  to  be  sanctioned  during
 1950-00,  subject  to  the  availability  of
 funds,  but  the  construction  of  bridge
 over  the  river  Baitarn:  is  not  hkely  to
 be  Sanctioned  during  the  current  plan
 period  for  want  of  funds

 (c)  As  the  development  and  main
 tenance  of  the  National  Highways  5
 fhe  responsibihty  of  the  Centre,  the
 entire  expenditure  on  these  projects
 will  be  borne  by  the  Government  of
 India

 Damage  Due  to  Floods

 854  Shmn  M  S  Murty:  Will  the
 Mimister  of  Railways  be  pleased  to
 state

 (a)  what  is  the  extent  of  damage
 done  to  the  Railway  track  and  pro-
 perty  in  Visakhapatnam  and  Srikak-
 fem  Districts  of  Andifira  Pradesh  by
 the  recent  floods  in  October,  ‘1958,  and

 (b)  the  action  taken  or  proposed  to
 be  taken  to  repair  the  same?

 fhe  Deputy  Minister  of  Railways
 (Shri  8  ह  Ramaswamy):  (a)  and  (b)
 Sach  information  is  not  compiled
 State-wise  or  district-wise  However
 a  statement  giving  the  information  in
 respect  of  Vizianagram-Waltair  and
 Waltair-Tuni  Sections  of  South
 astern  and  Southern  Railways  res-
 pectively,  is  laid  on  the  Table  of  Lok
 @fehh

 [fee
 Appendix  IV,  annexure
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 Catesers  on  Northern  Railway
 ‘1855.  Shri  Daljit  Singh:  Will  the

 Minster  of  Railways  be  pleased  te
 State

 (a)  the  number  of  caterers  on
 Delhi-Amritsar  main  hne  of  the
 Northern  Railway,  and

 (b)  the  number  of  cemplemts  re-
 ceived  against  them  during  1957-58
 and  1958-59,  so  far?

 ity  Minister  of  Railways
 CT ae  Ramaswamy):  (a)  00

 (b)  27  complaints  were  srece:ved
 during  1957-58  and  32,  durmg  1958-69
 upto  31-10-1958.

 .

 Tractor  Testing  Stations

 1856.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  number  and
 places  where  the  Tractor  Testing
 Stations  are  functioning  in  the  coun-
 try?

 The  Minister  of  Feoti  and  Agrical-
 ture  (Shri  A  P.  Jain):  No  Tractor
 Testing  Station  is  functioning  im  the
 sountry  at  present  It  is,  however,
 broposed  to  expand  the  Tractor  Train-
 Ing  Centre  at  Budni  for  the  purpose
 of  Tractor  Testing

 रोहलक  रोड  पर  ऊपरो  पुल
 थी  ह... ड  Tae  s

 रैच
 {3  सस्ता  बन :

 क्या  रेलवे  मत्री  यह  बताने  की  क्षपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  यातायात
 में  सुविधा  पहुचाने  की  दृष्टि  से  सराय  रोहिला
 रेलवे  स्टेशन  के  निकट  पुरानी  रोहतक  रोड
 शौर  नई  रोहतक  रोड  को  जोडने  के  चलिये
 एक  ऊपरी  पुल  बनाने  की  बोजना  है,

 (ख)  क्या  इस  सम्बन्ध  में  सरकार  को

 कोई  झापन  प्रोच्त  हुआ  है.  भौर

 (ग)  बदि  हा,  तो  सरकार  ने  कस
 सम्बन्ध  में  क्या  कार्य  वाही  की  है  ?
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 रेलने  सपमंत्री  (थी सें० Fo  Zo  रामस्थानी)  :

 (क)  जी  नही  ।

 (ख)  ऊपरी  पुल  बनाने  के  लिये
 आवेदन  पत्र  मिला  है  ।

 (ग)  इस  सझाव  पर  तभी  विचार
 किया  जायेगा  जब  दिल्‍ली  प्रशासन  इसके
 लिये  निश्चित  रूप  से  कहे  और  इस  बात  पर
 राजी  हो  जाये  कि  वर्तमान  नियमों  के  भ्रनुसार
 यह  सच  देने  के  पये  तैयार  है  1

 Development  of  Fisheries  in  Manipur
 3858  Shri  L  Achaw  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  whether  any  sum  has  been
 sanctioned  for  1958-59  for  the  develop-
 ment  of  fishemes  in  Manipur,  and

 (b)  whether  any  loan  has  been
 granted  to  any  individual  or  co-
 operative  society  for  this  purpose?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ही  Jain):  (a)  Yes
 Rs  18,800

 (७)  No  loan  to  any  individual  or
 Co-operative  Soceity  has  been  sanc-
 tioned  so  far

 Fisheries  in  Manipur
 1859.  Shri  L  Achaw  Singh:  जार

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  number  of  fisheries  which  have
 been  allotted  to  individuals  ol  bodies
 of  persons  for  pisciculture  sn  Mani-
 pur;  and

 (b)  the  total  acreage  of  land
 dereserved  from  the  fisheries  during
 the  years  1957-58  and  1958-59  so  far
 in  Manipur?

 The  Minister  of  Food  and  Agrioul-
 tare  (Shri  A.  P  Jain):  (a)  and  (b)
 Information  35  being  collected  and
 will  be  laid  on  the  Table  of  the
 House  in  due  course
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 Forests  in  Manipar
 1860.  Shri  L.  Achaw  Singh:  ‘Will

 the  Minister  of  Food  and  Agricultasp
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  proper
 demarcation  and  survey  of  Grass
 Mahal  and  Forest  Reserves  has  not
 been  done  in  the  valley  of  Manipur
 and  villagers  have  been  harassed  very
 often  for  alleged  encroachment  of
 these  reserves,  and

 (b)  if  so,  what  steps  are  being
 taken  to  properly  demarcate  Forest
 Reserves  and  Grass  Mahal  in  the
 Territory  of  Manipur?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  and  (b)
 Survey  and  demarcation  operations
 for  Grass  Mahals  and  Forest  Reserves
 are  being  carried  on,  on  a  planned
 basis  Unauthorised  settlers  in  the
 Grass  Mahals  and  Forest  Reserves
 are  evicted  to  safeguard  forest  rreas.

 Spleen  and  Blood  Survey  in  Manipur
 86l.  Shri  L  Achaw  Singh:  Will

 the  Minister  of  Health  be  pleased  to
 State

 (a)  whether  it  is  a  fact  that  a
 spleen  and  blood  survey  was  under-
 taken  by  the  Manipur  Administration
 in  Manipur,  and

 (b)  if  so,  what  are  the  findings?
 The  Minister  of  Health  (Shri

 Narmarkar):  (a)  Yes

 (b)  These  surveys  indicate  that  as
 8  resuit  of  Malaria  Control  Operations
 spleen  rate  has  dropped  from  43‘]  per
 cent  in  1953-54  to  59  per  cent  in
 ‘1958-59  and  child  parasite  rate  and
 infant  parasite  rate  have  fallen  from
 05  per  cent  and  0°8  per  cent  respec-
 tively  in  (1954-55.  to  002  per  cent  and
 00  per  cent  in  1958-59  respectively

 Leprosy  in  Manipur
 i862  Shri  L.  Achaw  Singh:  Will

 the  Minister  of  Health  be  pleased  to
 State:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  fnet
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 that  leprosy  xs  highly  prevalent  in  the
 Tamengiong  sub-division  of  Manipur;

 (b)  whether  it  is  true  that  out  of
 4968  persons  surveyed  and  examined
 an  Tamenglong  only  6  persons  were
 found  to  have  the  infection  during
 the  first  part  of  1958;  and

 (c)  uf  so,  the  names  of  the  places
 where  the  survey  was  undertaken?

 The  Minister  of  Health  (Shri
 Warmarkar):  (a)  No

 (b)  and  (c)  The  whole  of  the
 Tamenglong  sub-division  has  been
 surveyed  and  35,503  persons  were
 examined.  Of  these,  46  cases  of
 Leprosy  with  112  healthy  contacts
 were  detected  Out  of  the  above
 35,503  persons,  4968  persons  were
 examined  m  the  early  part  of  958
 and  two  cases  with  6  healthy  contacts
 ‘were  detected

 Land  Revenue  Department  in  Manipur
 8863  Shri  L  Achaw  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state-

 (a)  whether  there  :s  a  proposal  to
 reorganise  the  Land  Revenue  Depart-
 ment  in  Manipur,

 (b)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 large  number  of  pending  cases  m  the
 Department,  and

 (c)  aft  so,  what  is  the  nature  of  the
 reorganisation”?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P  Jain):  (a)  Yes

 (b)  Yes.

 (९)  Eleven  more  administrative
 units  covering  hills  as  well  as  the
 valley  will  be  opened  very  shortly;
 two  of  these  units  will  be  under  Sub-
 Divisional  Officers  and  the  rest  will
 be  in  charge  of  Sub-Deputy  Colliec-
 tors.  The  selection  of  officers  has
 been  made  and  they  will  undergo  two
 months’  training  with  effect  from  the
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 ist  December,  958  thereafter  they
 will  be  posted  to  their  circles  and
 vested  with  Criminal,  Revenue  and
 Admunistrative  powers

 For  speedy  disposal,  cases  are  now
 also  reaching  courts  directly  and  not
 through  the  Additional  District
 Magistrate  as  was  being  done  until
 recently

 S.  S.  “City  of  New  York”

 864  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  whe-
 ther  n  3s  a  fact  tnat  the  “S  s.  City
 of  New  York”  ran  aggpund  in  the
 Hooghly  river  near  Sibpore  Ghat,
 Howrah  on  the  4th  November,  9587

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communicatiens
 (Shri  Raj  Bahadur):  Yes  The  vessel
 ran  aground  at  Hastings  Bar  on  the
 night  of  the  3th  November,  958  A
 preliminary  enquiry  to  ascertain  the
 facts  of  the  case  and  the  damage
 sustained  by  the  vessel  is  being  con-
 ducted

 Community  Development  Blocks

 १865  f Shri  झा  N  Makerjee:
 Shri  Muhammed  Elias:

 Will  the  Minster  of  Community
 Development  be  pleased  to  state:

 (a)  whether  any  special  efforts  are
 being  made  in  the  Community
 Development  Blocks  for  supplying  to
 cultivator  household  knowledge  of
 umproved  seeds,  fertiliser,  loans  and
 better  methods  of  cultivation,  and

 (b)  what  special  steps  have  been
 taken  to  rectify  the  errors  and
 deficiencies  pointed  out  by  the  Fifth
 Evaluation  Report  on  the  Community
 Projects?

 The  Minister  of  Community
 Pevelopment  (Shri  8,  K.  Dey):  (a)
 Yes,  sir
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 @)  Some  of  the  special  measures
 Jeken  to  educate  the  farmers  to  adopt
 vetter  cultivation  methods  ere:—

 (a)  Emphasis  on  demonstrations  in
 cultivators’  own  fields.

 Gi)  Concentration  of  efforts  for  the
 supply  of  improved  seeds,  fer-
 tuhzers,  plant  protection  materi-
 al  and  equipment,  and  for  the
 production  and  utilization  of
 organic  and  green  manures

 (m)  Establishment  of  seed  multipl-
 cation  farms  for  producing
 nucleus  seeds  and  their  further
 multiplication  by  Registered
 Seed  growers.

 (१४)  Tramimg  camps  for  farmers  in
 the  agricultural  groups  of  sub-
 jects

 Dernilment  ef  a  Goods  Train

 1866,  Shri  Raghanath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state.

 (a)  whether  it  ४5  a  fact  that  traffic
 on  the  Hubli-Belgaum  section  of  the
 Southern  Railway  was  dislocated
 owing  to  the  derailment  of  a  goods
 train  between  Devaray:  and  Londa
 stations  on  the  9th  November,  ‘1958,
 and

 (b)  77  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Ss.  झा,  Ramaswamy):  (a)  and
 (b),  On  9-11-1958  (and  not  on
 10-11-68)  at  about  22-36  hours  while
 No.  2794  Up  Goods  train  was  on  run
 between  Devaray  and  Londa  stations,
 one  wagon  of  the  train  derailed.  As
 a  result,  the  following  passenger
 trains  suffered  detention:

 (i)  No.  204  Down  Poona-Bangalore
 Express—-275  minutes  at  Londa.

 ii)  No  203  Up  SBangalore-Poona
 Express—338  minutes  at
 Alnavar

 (ii)  No.  209  Up  Hubli-Poona
 Passenger—l36  minutes  at
 Alnavar.
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 The  obstruction  was  cleared  at  O7-8p
 hours  on  10-11-68.  No  one  was
 injured.

 The  approximate  cost  cf  damage  to
 the  Railway  property  has  been  assed-
 sed  at  Rs  1,900,

 Facilities  on  Stations  on  N.E.  Bafiway

 1867.  Shri  Biskwanath  Roy:  Will
 the  Mmuster  of  Railways  be  plensed
 to  state:

 (a)  whether  any  steps  have  been
 taken  for  providing  facilities  like
 drinking  water,  waiting  halis,  latrines
 etc  at  the  Railway  stations  which
 have  none  ao  far  on  the  NLE.  Railway;

 (b)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  lack
 of  these  facilities  at  Turtipar,  Satraon
 and  Gokulnagar  stations  of  the  same
 Railway;  and

 (c)  whether  any  proposal  is  under
 consideration  for  providing  goods
 shed  at  Turtuipar  Station?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V  Ramaswamy):  (a)  Mini-
 mum  passenger  amenities  fer  all
 stations  which  include  mter  alia
 drinking  water  supply,  passenger
 halls  and  latrines  are  being  provided
 on  a@  programmed  basis  in  consultation
 with  the  Railway  Users’  Amenities
 Committee  with  which  public  opinion
 7६  associated

 (b)  The  position  at  each  station  is
 as  under:—

 (l)  Turtipar—A  waiting  hall,  6
 platform  benches,  2  oi]  lamps,
 gharas  for  drinking  water  and
 one  pan  type  8  seated  latrine
 already  exist.  Provision  of
 one  hand  pump  and  a  waiting
 hall  is  included  in  the  list  of
 works  for  1958-59.

 (2)  Satraon—A  waiting  hall,  6  plat-
 form  benches,  one  oil  lamp,
 gharas  for  drinking  water  and
 one  pan  type  8  seuted  latrine,
 already  exist.  Provixion  of  one
 hand  pump  is  included  in  the
 list  of  works  for  1988-30,  and
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 provision  of  waiting  hall  and
 one  hand  pump  in  the  goods
 shed  is  mcluded  in  the  list  of
 works  for  1969-0.

 48)  Gokulnagar  (flag  station)-—6
 platform  benches  and  gharas
 for  drinking  water  already
 exist

 (c)  No  Sir  There  5  ne  proposal
 for  openmg  of  Turtspar  Stetion  for
 goods  booking

 Advisory  Committees

 1868.  Shri  Thanulingam  Nadar.  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  total  expendi-
 ture  meurred  by  the  various  advisory
 committees  constituted  by  the  Minis
 try  of  Food  and  Agniculture  in  the
 year  1957-58?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A  ह  Jai)  No  advisory
 Commuttees  were  constituted  in  the
 year  1957-58  A  statement  containing
 information  about  expenditure  incur
 red  in  1957-58.  by  Advisory  Com-
 maittees  constituted  by  this  Ministry
 earlier  is  however,  laid  on  the  Table
 of  the  Lok  Sabha  [See  Appendix  IV
 annexure  No  75  ]

 Posts  and  Telegraphs  Buildings

 1869.  Ch  Ranbir  Singh  Will  the
 Minister  of  Transport  and  Communi
 cations  be  pleased  to  lay  on  the  Table
 of  the  House  the  detarled  programme
 ef  office  buiidings  and  staff  quarters
 fo  be  constructed  by  the  Posts  and
 Telegraphs  Department  during  958

 The  Minister  of  Transport  and  Com-
 manications  (Shri  K.  Patil):  A
 statement  is  laid  on  the  Table  of  the
 Lak  Sabha  [See  Appendix  फ्भ्
 annexure  No  76]

 P.  and  T  Building  at  Secunderabad

 ‘1870.  Ch  REanbir  Singh:  Will  the
 Manister  of  Transport  and  Commuai-
 eations  be  pleased  to  state

 (a)  whether  the  scheme  to  construct
 a  Telgegraph  Office  building  and  staff
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 quarters  at  Secunderabad  (Deccan),
 has  been  sanctioned  and  approved,
 and

 (b)  if  80,  when  the  project  is  ex-
 pected  to  be  completed?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8  K.  Patil).  (a)
 and  (b)  No  proposal  for  the  cons-
 truction  of  a  Telegraph  Office  build-
 ing  at  Secunderabad  has  been  sanc-
 tioned  or  approved  A  scheme  for  the
 construction  of  staff  quarters  at  the
 station  has  been  sanctioned  and  the
 work  is  in  progress  This  scheme  is

 sapected
 to  be  completed  during  1959.

 P  &  T.  Building  at  Salem
 1871  Ch  Ranbir  Singh  Will  the

 Munster  of  Transport  and  Communica-
 tiens  be  pleased  to  state

 (a)  whether  the  scheme  to  construct
 a  building  for  the  Departmental  Tele
 graph  Office  at  Salem  has  been  approv
 ed  and  sanctioned

 (b)  whether  the  land  has  been
 acquired  and  construction  has  been
 started  and

 (९)  if  so,  when  the  building  35  ex
 pected  to  be  completed  and  made
 available  for  use?

 The  Minister  of  Transport  and  Com
 munications  (Shri  8  K  Patil)  (a)
 Yes

 (b)  Departmental  land  38  available
 The  work  is  already  m  progress

 (c)  The  building  is  nearing  com
 pletion  It  is  expected  ६७  be  available
 for  use  early  in  1959-60

 ह  &  T.  Building  at  Jaipur
 4  Ch  Ranbir  Singh.  Will  the

 Munster  of  Transport  and  Communica-
 tions  be  pleased  to  state

 (a)  whether  the  scheme  to  construct
 Telegraph  Office  building  and  stall?
 quarters  at  Jaipur  has  been  approved
 and  sanctioned,

 tb)  how  much  land  has  deen  acquir-
 ed  for  that,
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 ce}  when  the  construction  is  expect-
 ed  to  start;  and

 (a)  when  the  building  and  quarters
 will  be  made  available  for  use?

 The  Minister  of  Transport  and  Com-
 weanications  (Shri  5.  K.  Patil):  (a)
 Yes

 (b)  4  acres  for  a  combined  building
 for  General  Post  Office  and  Central
 Telegraph  Office  and  staff  quarters

 (c)  Construction  has  already  start-
 ed

 (d)  The  office  building  and  quarters
 are  hkely  to  be  made  available  for  use
 during  1959-60

 Building  for  D.T.O.,  Calcutta

 ‘1873,  Ch,  Ranbir  Singh:  Will  the
 Minister  of  Transport  and  Commu-
 mications  be  pleased  to  state

 (a)  whether  the  scheme  to  construct
 Telegraph  Ofhce  building  for  Calcutta
 Bara  Bazar  DTO  has  been  approved
 and  sanctioned,

 (b)  whether  land  for  the  said  build
 ing  has  been  acquired  and  construc
 fion  started,  and

 {c)  १7१  so,  when  the  building  ॥५  ex
 pected  to  be  made  available  fo:  use’

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil).  (a)  and
 (db)  A  plot  for  the  proposed  Telegraph
 Office  building  has  been  selected  and
 the  acquisition  proceedings  have  been
 started

 (९)  It  is  not  possible  at  this  stage  tc
 sndicate  any  definite  date  when  the
 new  building  will  be  available  fo:
 use  It  may  take  a  couple  of  years
 after  the  land  is  available

 Telegraph  Staff  Quarters  at
 Korhikode

 1874.  Ch.  Ranbir  Singh:  Wil!  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  the  scheme  to  construct
 telegraph  staff  quarters  at  Kozhikode
 Ras  been  approved  and  sanctioned,
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 (9)  whether  land  has  been  acquired
 and  construction  started;  and

 (c)  when  the  project  is  expected  to
 be  completed  and  the  buildings  made
 available  for  use?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 and  (b;  Negotiations  for  the  purchase
 of  some  land  from  the  Ministry  of
 Defence,  which  was  understood  to  be
 surplus  to  their  requirements,  were
 started  However,  it  3९५  understood
 that  this  land  35  not  available  Post-
 master-General  has  been  asked  to
 search  for  another  site

 (c)  Does  not  arise

 Commanity  Development  Work  in
 Madras

 4875  Shri  Sambandam:  Will  the
 Minister  of  Community  Developmeat
 be  pleased  to  state

 (ay  whether  Madras  Statc  Govern-
 ment  after  spending  the  whole  amount
 allottea  for  the  second  yea  of  the
 Second  Five  Year  Plan  for  Commu-
 mt.  Development  work  has  requested
 the  Central  Government  for  further
 allotment  and

 (b)  गा  so,  what  steps  have  been
 taken  so  far  in  this  regard?

 The  Minister  of  Community  Deve
 lopment  (Shri  K.  Dey):  (a)  No

 (b)  Does  not  arise

 गर्दी,  बस्तियों  का  हटाया  जाना

 श्८७६
 {3

 स्बल  प्रभाकर  :
 क्री  भक्त  ददन :

 क्या  स्वास्थ्य  मत्री  १५  नवम्बर,  १६५७
 के  ताराकित  प्रत  सख्या  १७६  के  उत्तर  के
 सम्बन्ध  से  यट  बताते  की  क्या  करेगे  कि

 (क)  LEY QUE  धौर  १६५४-५६
 में  ब  तक  दिल्‍ली  में  गन्दी  बस्तियों  को  हटाने
 के  लिये  टाऊन  स्लॉनिग  कमीएन  द्वारा  इस
 बीच  कितती  ले-आउट  योजनाये  तेयार  की
 गयी  हे  ;
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 (a)  उनसे  ग्स्दी  बस्तियों  के  क्या  नाम
 1 ह  भौर

 (ग)  उन  पर  अनुमानत:  कितना
 स्यय  होगा  ?

 स्वास्थ्य  मंत्री  (शी  कश्मरकर)
 (क)  प्राठ  योजनाये  |

 (ख)  और  (ग)  गन्दी  बस्तियों  के
 दाम  तथा  जिन-जिन  जगहों  के  लिये  योजना
 तैयार  की  रई  है,  उनके  पुनविकास  पर  होने
 बाले  भ्रनुमानित  खर्च  का  एक  विवरण  सभा
 पटल पर  रख  दिया  गया  है।  [देखिये  परिक्िष्ट
 ४,  अनबन्ध  सल्या  ७७]

 दिल्ली  में  दूध  की  बरितियां

 श्री  नबल  प्रभाकर  :
 १८७७.  श्री  भक्त  दहन  :

 क्या  सवाद  टथा  क्च  मत्री  यह  बताने
 की  क्ञ्पा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  म
 दूध  की  बस्तिया  बनाई  जा  रही  है  ,  और

 (ख)  ये  कहा-कहा  बनायी  जायेगी  ?

 wre  तथा  कृषि  मंत्री  श्री  Wo  Bo
 tr):  (कफ)  और  (ल)  माननीय  सदस्यों
 का  भ्रदन  शायद  दिल्ली  मिल्क  सप्लाई  योजना
 के  प्रन्तगंत  बनाये  जाने  वाले  एक  केन्द्रीय
 डेरी  और  दूध  हाट  धौर  ठिठसा  करने  8
 केन्द्रों  वे  सम्बन्ध  में  है।  मुख्य  डेरी  पद्चिचम
 बटेल  नगर  म  बनाई  जा  रही  है  और  मई
 १६५६  +  पअ्रन्त  तक  इसके  पूरा  होने  की  ग्राशा

 है  ।  तीस  दूध  इकट्ठा  और  ठिठरा  करने  के
 केन्द्र  स्थापित  किये  जा  रहें  हे  ।  दिल्‍ली  में
 चआर  केन्द्रो,  पजाब  मे  दो  और  उत्तर  प्रदेश  में
 एक  के  लिये  भूमि  ले  ली  गयी  है  ।

 दिल्ली  मिल्क  योजना  में  २०००  दूध
 देने  वाले  पशुओं  को  हटाने  झौर  पुन.  बसाने

 के  लिये भी  उपबन्ध है  हूटाने का  ढंग,  उनको

 पुनः  बसाने  के  स्थान  शौर  इसके  लिये  प्रन्य
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 ब्यौरे  के  साथ  उत्तरदायित्व  रखने  वाले
 अधिकारी  के  प्रदन  विचाराधीन  है  |

 Team  to  Study  Agricultural  System  in
 China

 1878.  Shri  Ramakrishna  Reddy:  Wi))
 the  Ministe:  of  Foud  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  Government  pro-
 pose  to  send  a  delegation  to  China  to
 study  the  intensive  agricultural  sys-
 tem  there  so  as  to  develop  increased
 agricultural  production  in  this  coun-
 try,

 (b)  whether  the  delegation  consists
 of  purely  officials  or  non-officials  re-
 presenting  agricultural  interests,  and

 (c)  when  the  delegation  is  hkely  to
 leave  for  China?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ग्  Jain):  (a)  Yes  It  is
 proposed  to  send  two  delegations  §  (3)
 for  studying  irrigation  and  water  con-
 servancy  piojects  being  adopted  by
 Chinese  Farmets  and  (ay  for  studying
 the  ieported  spectacular  increase  in
 food  pioduction,  especially  rice  pro-
 duction  in  that  country

 (b)  The  first  delegation  would  con-
 sist  of  official  experts  only  The  com-
 position  of  the  second  delegation  :s
 yet  to  be  decided

 4९)  The  team  of  water  conservancy
 and  irrigation  experts  is  likely  to  leave
 for  China  in  the  middle  of  January,
 959  The  second  delegation  would  be
 going  to  China  sometime  during
 March  959

 Telephone  Facilitie.  in  India-Tibet
 Road

 1879,  Shri  Hem  Raj:  W:!l  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state

 (a)  whether  it  35  a  fact  that  no
 telephone  facilities  exist  on  the  India-
 Tibet  Road  at  Matiana,  Narkanda,
 Kotgarh,  Thanedar,  Nethar,  Rampur,
 Saralian  and  beyond  to  the  border  of
 Tidet;  and
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 ६)  if  ao,  by  whet  time  the  telephanc
 system  will  be  extended  on  this

 -national  highway?

 «The  Minister  of  Transport  ह! ह  Com-
 munications  (Shri  ra  K.  Patil):  (a)
 and  (b).  Telephone  facilities  exist
 at  all  places  excepting  Rampur,  Nethar
 and  Serahan.  Public  Call  Office
 facility  at  Rampur  has  already  been
 sanctioned  and  is  expected  to  be  pro-
 vided  by  the  end  of  March,  1959.  Pro-
 posals  for  tele-communication  facilities
 at  the  remaining  two  places  are  being
 examined  and  will  be  sanctioned  if
 found  justified.

 Transport  in  Himachal  Pradesh

 Shri  Hem  Raj:  W:l]  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  there
 is  too  much  congestion  of  passenge:
 and  goods  traffic  on  the  different
 reads  on,  which  Himachal  Pradesh
 Government  Motor  Transport  service:
 are  operating;

 (b}  if  so,  whether  it  35  also  a  faci
 that  the  passengers  have  to  waste  two
 to  three  days  even  for  getting  then
 reservation  for  their  seats;

 (९)  whether  it  s  a  fact  that  no
 route  permits  for  private  carriers  are
 granted  by  the  Himachal  Pradesh
 Administration;  and

 (d)  if  so,  the  reasons  therefor’

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communication:
 (Shri  Raj  Bahadur):  (a)  There  5
 congestion  of  passenger  traffic  at  the
 time  of  some  fairs  and  festivals  in
 certain  parts  of  Himachal  and  abnor-
 ma]  rise  in  goods  traffic  during  the
 potato  season  and  additional  vehicle.
 are  hired  to  clear  the  congestion

 (b)  Some  inconvenience  to  pas
 sengers  is  caused  sometimes  Efforts
 are  therefore  being  made  to  put  in
 more  vehicles  on  the  roads
 «  ९०)  No.

 .(d)  Does  not  arise.
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 288l.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  te  state:

 (a)  the  fare  that  is  charged  by  the
 Himachal  Pradesh  ‘Transport  6
 Rassengers  and  goods  separately  on
 different  routes;

 (b)  whether  it  is  a  fact  that  the
 Motor  Transport  Fleet  of  the  Hima-
 Cal  Pradesh  Administration  is  insuffi-
 Client  to  cope  with  the  goods  and  pas
 Senger  traffic;

 (c)  whether  it  38  a  fact  that  the
 Himachal  Pradesh  Administration
 engage  trucks  on  25  per  cent  commis-
 Sion  from  private  owners;  and

 (ad)  .f  so,  whether  it  is  also  a  fact
 that  the  commission  has  now  _  been.
 fnhanced  to  374  per  cent?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communieations
 (Shri  Raj  Bahadur):  (a)  A  statement
 Biving  the  information  required  is
 laid  on  the  Table  of  the  Lok  Gabha
 [See  Appendix  IV,  annexure  No.  78]

 (b)  The  demand  for  passenger  ax
 Well  as  goods  transport  varies  from
 *eason  to  season  and  the  fleet  strength
 1g  just  sufficient  for  handling  the
 average  traffic  During  the  potato
 Season,  which  lasts  for  6  to  8  weeks,
 additional  vehicles  are  hired  to  meet
 the  abnormal]  demand.

 (९)  Yes  Some  private  trucks  ase
 engaged  for  short  periods  during  the
 Rotato  and  fruits  season,  when  there
 i8  a  temporary  increase  in  the  traffic

 (a)  No

 Repairing  of  Ships

 [Shri  Nagi  Reddy: ‘1882,
 |  shri  D.  झ,  Rao:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  there  are  complaints
 from  Indian  firms  doing  repair  work
 for  ships  in  Calcutta  port  abeut  fhe
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 discriminatory  practices  of  foreign
 Agency  houses  in  favour  of  foreign  re-
 pair  firms;

 (b)  whether  it  is  a  fact  that  Gov-
 ernment  owned  shipping  Corporations
 also  prefer  non-Indian  firms  for  car:y-
 ing  out  repairs  to  the  ships,  and

 (c)  if  so,  what  steps  Government
 propose  to  take  in  the  matter’

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communicaticns
 (Shri  Raj  Bahadur):  (a)  No  coir
 plaint  has  been  received  from  Indian
 firms  in  this  regard

 (b)  No.
 (c)  Does  not  arise

 Team  of  Advisers

 1883,  Shri  C,  Godsora:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  team
 composed  of  advisers  to  the  Union
 Ministry  of  Community  Developme  :t
 visited  the  State  of  Bihar  and

 (b)  if  so,  what  are  the  main  recom
 mendation,  submitted  by  them  to  the
 Government?

 The  Minister  of  Community  Deve
 lopment  (Shri  S.  K.  Dey):  (a)  Yes

 (b)  A  copy  of  the  tour  notes  of  the
 team  and  the  summary  record  of  then
 discussions  with  the  officers  of  the
 Stute  Government  are  laid  on  the
 Table  of  the  House  [placed  in  the
 Library  See  Index  No.  LT  1135/58)

 Hingoli-Khandwa  Rail  Link

 Shri  T,  B.  Vittal  Rao:
 884.4  Shrimati  Parvathi

 (Krishnan:
 Will  the  Minister  of  Railways  he

 pleased  to  state.

 (a)  when  the  lhne  between  Kanhar-
 gaon  to  Shivapur  of  the  Hmgoli-
 Khandwa  rail  link  will  be  opencd  for
 passenger  traffic;  and
 294A,  LSD—?
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 (b)  how  many  stations  on  the
 above  section  will  be  interlocked’

 The  Deputy  Minister  of  Railways
 (Shri  द  Ramaswamy):  (a)  The
 section  is  expected  to  be  opened  by
 the  end  of  December  959

 (b)  All  the  nine  stations  in  this
 section  will  be  interlocked  to  Standard

 ॥  ५

 New  Flag  Station

 1885.  Ch.  Ranbir  Singh:  Will  the
 Minister  of  Railways  be  pieased  to
 state

 (a)  whether  it  is  a  fact  thot  a  re-
 presentation  on  behalf  of  the  villagers
 of  Bahadurgarh,  Sila  Kher:,  Singhana,
 Rajhalas  Hath,  Chhapar  and  Jaipur
 of  District  Sangrur  (Punjab)  has  been
 received  for  opening  a  new  flag  sta-
 tion  between  Budha  Khera  and  Saficon
 station  on  Panipat—Jind  branch  hne
 of  Northern  Railway;

 (b)  whether  it  1s  also  a  fact  that
 villagers  have  offered  shram  dan  and
 necessary  cash  contribution  for  con-
 struction  of  the  flag  station,  and

 (c)  if  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  and
 (b)  Yes

 १९)  The  proposal  is  under  detailed
 investigation.

 Railway  Siding

 1886.  Ch.  Ranbir  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  1s  a  fact  that  the
 cultivators  of  village  Somar  Gopalpur
 and  surrounding  villages  of  District
 Rohtak  have  requested  that  a  railway
 siding  be  provided  at  Somar  Gopalpur
 station  on  Delhi-Bhatinda  lnes  to
 facihtate  the  transport  of  sugarcane
 to  the  Haryana  Sugar  Co-operative
 Factory,  Rohtak
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 ्)  whether  it  is  a  fact  that  tive
 lakh  maunds  of  sugarcane  was  sup-
 plied  to  the  factory  in  the  last  season
 by  these  villages;

 (c)  if  so,  whether  Government  pro-
 pose  to  provide  the  siding  facility  at
 the  station;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ब  Ramaswamy):  (a)  Yes.
 Sir.

 (b)  Not  known  to  the  Railway

 (९)  The  provision  of  a  siding  at
 Somar  Gopalpur  Station  has  heen
 included  in  the  Railway’s  Works  Pro-
 gramme  for  1958-59.

 (d)  Does  not  arise.

 प्रेत  मशीनों  का  गायब  होना

 १८८७.  भी  सरज्‌  वाच्डे :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  १६५६  में

 पूर्वोत्तर  रेलवे  प्रेस,  गोरखपुर  की  कुछ  प्रेस
 महीनें  तथा  सादे  कागज  के  ४  हज़ार  रिम
 गायब  हो  गये  थे  ;

 (ख)  यदि  हा,  तो  उसका  क्‍या  ब्यौरा
 है  ;  भौर

 (ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाहो
 की  गई  है  ?

 रेलवे  उपमंत्री  (श्री  शाहनवाज  खां)  :

 (क)  से  (ग).  पूर्जोत्तर  रेलवे  प्रेस,  गोरखपुर
 की  इस  तरह  की  कोई  प्रेस-मशीनें  गायब

 नही  हुई  लेकिन  जुलाई,  १६५६  मे  चोरी  की
 एक  घटना  हुई  थी  जिसमें  टाइप  ढालने  के
 तांबें  के  साचे  (matrices)  टाइप  की  कुछ
 चातु,  स्टीरियो  प्लेटें  और  मेज  के  दो  पंले
 चोरी  गये।  कुल  ४,४२५  रुपये  का  नुकसान
 हुआ  ।  इस  तरह  की  शोरियों  की  रोकथाम
 के  लिये  जरूरी  कार्यवाही  की  गई  है।  मार्च/
 अपैल,  १६५८  में  स्टाक  की  जाच-पड़ताल
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 के  दौरान  में  विभागी  जांच  भी  की  गई  थी
 जिस  से  पता  लगा  कि  सादा  कागज़  कुछ
 कम  है।  २०००  रिम  कागज़  कम  निकला  t

 एक  सीनियर  कलक  को,  जिसके  श्राचरण
 की  इस  मामले  और  दूसरे  मामलों  में  जाच
 की  जा  रही  थी  नौकरी  से  हटा  दिया  गया

 है  t

 Sleeping  Accommodation  for  Second
 Class  Passengers

 1888,  Shri  Assar:  will  the  Miruster
 of  Railways  be  pleased  to  state:

 (a)  whether  it  725  a  fact  that  thcre
 is  no  sleeping  accommodation  on
 Railway  trains  for  second  class  pas-
 sengers;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  It  has  not  so  far  been  decided
 to  provide  sleeping  accommodation  in
 TI  class  as  this  class  of  accommodation

 ५  being  abolished  in  stages

 Sugarcane
 3889,  Shri  Jadhav:  Wl]  the  Minister

 of  Food  and  Agriculture  be  955८०  to
 १८६९९  to  the  reply  given  to  Unstarred
 Question  No  2572  on  the  23rd  Scpiem-
 ver,  958  and  state:

 (a)  the  total  amount  of  deposit.
 taken  from  the  agriculturists  who  have
 supphed  sugarcane  to  the  factories,
 with  a  break-up  of  each  factory;

 (b)  the  amount  of  interest  the  fac-
 torics  are  going  to  give  to  the  agricul-
 turists  on  their  deposits,  and

 (c)  whether  any  directive  has  heen
 given  by  the  Central  Government  to
 the  State  Government  to  take  step
 for  the  return  of  the  deposits  to  the
 cane  supplying  agriculturists”

 The  Minister  of  Food  and  Agr’cuil-
 ture  (Shri  A.  P.  Jain):  (a)  Out  of  a
 total  deposit  of  Rs  9°9  lakhs  Rs  2°06.
 058  and  6°55  lakhs  were  taken  by
 Lakshmiwadi,  Sakarwad:  and  Faval-
 gaon  factories  respectively.
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 (b)  Ravalgaon  factory  pays  interest
 at  6%  per  annum  No  interest  is  paid
 by  Lakshmiwad:  and  Saka:  wad:  fac
 tories

 (९)  No,  Sir  The  deposits  are  made
 under  mutual  agreements  ance  ‘re  re-
 turned  after  the  close  of  the  eason

 Ravalgaon  Sugar  Factory

 1890.  Shri  Jadhav:  Will  the  Minis
 ter  of  Food  and  Agriculture  be  pleac-
 ed  to  state

 (a)  for  how  many  days  did  the
 Ravalgaon  Sugar  Factory  i  during
 the  crushing  season  of  1957-58,

 (b)  how  much  cane  ऋए १९5.  cru,hed
 during  the  above  season,

 (c)  how  much  of  the  care  crusned
 was  of  factory  ownership,  how  riucn
 was  supplied  by  the  agricul‘urists  and
 how  much  was  supplied  by  the  Dab
 had:  Co-operative  Sugar  Factory

 (d)  whether  the  Ravalgaon  Sueat
 Factorv  has  made  recently  inv  change
 in  the  cane  crushing  capac.t  and

 (७)  ॥  so  what  is  its  crusniie  capa
 city  at  present”

 The  Minister  of  Food  and  tgricu!
 ture  (Shri  A  ह  Jain)  (a)  73]  days

 (b)  १  62,305  tons

 (ec)  (1)  75,875  ay)  75,0I9  ind  (in)
 Wai  tons  respectively

 (a)  The  factory  has  been  scrantcd
 a  licence  to  increase  its  capacity  from
 850  to  7200  tens  of  cane  pcr  diy
 The  expansion  :s  to  be  completed  by
 1959-60

 (९)  About  900  tons  canc  per  da

 Homoeopathic  Enquiry  Committee

 ‘1891.  Shri  Mohan  Nayak  wil  the
 Minister  of  Health  be  pleas:d  to  stat
 what  steps  have  been  taken  to  impie
 ment  the  recommendation:  of  the
 Homoeopathic  Enquiry  Committec?

 The  Minister  of  Health  (Shri  Kar-
 markar):  The  recommendations  of
 the  Homoeopathic  Enquiry  Committee
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 were  examined  by  another  Committee
 appointed  m  955  under  the  chairman-
 ship  of  Dr  D  T  Dave  The  Dave
 Committee  recommended  the  estab
 hshment  of  a  Central  Council  of
 Homoropathic  System  of  Medicine  with
 the  object  of  achieving  uniform  stan-
 dards  in  respect  of  education  and
 practice  of  Homoeopathy  The  recom-
 mendations  of  the  Dave  Committee
 were  referred  to  all  the  State  Gov-
 ernments  for  their  remarks  The  Cen-
 tral  Council  of  Health  at  their  meet-
 ing  held  m  January,  1958,  recom-
 mended  that  it  should  be  left  to  the
 individual  State  Governments  to  take
 such  steps  as  they  considered  practi-
 cable  and  desirable  for  the  develop-
 ment  of  Homoeopathic  System  cf
 Medicine

 Telephone  Receivers

 1892,  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state

 (a)  whether  it  78  a  fact  that  the
 Calcutta  telephone  authorities  ire
 ‘yvestigating  the  allegation  of  :.ain-
 tentnce  of  about  2  telephone  receivers
 et  77  the  stlver  katri  ir  Cotton
 Street  Calcutta,

 (b)  ४  so,  whether  the  investigation
 s  over,  and

 (c)  the  mam  pornts  of  the  report
 of  the  investigation?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  ्,  Patil):  (3)
 No

 (b)  and  (c)  Do  not  arise

 Employment  in  Merchant  Navy

 fShri  A  K.  Gopalan:
 aees  ‘Shr:  Kunhan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  the  Director  Gezeral
 of  Shipping  has  objected  to  the  Em-
 plovment  of  boys  who  have  passed
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 part  ‘A’  of  the  8nd  Ciass  Engineering
 Examunation  of  the  Ministry  of  Trans-
 pert  in  the  Merchant  Navy,  and

 (b)  if  so,  the  reasons  for  the  same?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  As

 a  rule  boys  who  have  passed  part  ‘A’
 ef  the  second  class  Engineer’s  Exa-
 mination  of  the  Ministry  of  Transport
 and  sponsored  by  shipowners  are
 allowed  to  be  signed  on  as  uncertifica-
 ted  Jumor  Engineers  in  the  Indian
 Merchant  Navy  It  may,  however,  be
 added  that  since  the  beginning  of  this
 year,  permission  is  not  being  granted
 im  the  case  of  ex-Indian  Naval  Dock-
 yard  General  Apprentices  who  have
 not  obtained  proper  release  from  the
 Navy  The  number  of  such  cases  in
 which  permission  has  been  withheld
 is  only  seven  The  decision  to  with
 hold  approval  in  the  case  of  ex-Indian
 Naval  Dockyard  General  Apprentices
 who  had  not  completed  their  contract
 with  the  Navy  was  taken  in  order  to
 prevent  unauthorised  drift  of  technical
 personnel  from  the  Defence  Navy

 Dharamsala  Out-agency

 1894,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state

 (a)  whether  Government  have  re
 ceived  any  representations  for  the  re-
 opening  of  the  Dharamsala  Out-
 agency,  and

 (b)  7  so,  the  decision  taken  thereon?

 The  Beputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  Yes

 (9)  Tenders  were  invited  to  re-open
 and  operate  the  Dharamsala  Out-
 agency  but  there  was  no  response

 Master  Plan  for  Exploration  of  Water
 Resources  in  Kerala

 1895.  Shri  P.  C.  Boroogh:  Wil!l_  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  have  exa-
 mined  the  Master  Plan  for  expioration
 of  Water  Resources  in  Kerala;

 (b)  if  so,  the  result  and  recom-
 mendations  thereof;  and

 (९)  af  not,  the  reasons  for  the  delay?
 The  Deputy  Minister  of  Irrigation

 and  Power  (Shri  Hathi):  (a)  The
 Master  Plan  is  under  study

 (b)  Does  not  arise.

 (c)  The  Master  Plan  outlines  pos-
 ible  schemes  for  development  of

 water  resources  of  Kerala  under  ir-
 rigation,  Power  production,  drainage.
 reclamation,  inland  navigation,  water
 supply,  minor  ports,  fisheries  etc  The
 object  of  such  studies  is  to  provide
 data  to  the  State  Government  to
 select  schemes  for  detailed  investiga-
 tion  with  a  view  to  their  inclusion  and
 implementation  m  the  future  plans
 \s  such,  no  immediate  actzon  on  the
 report  Is  necessary  except  its  examina-
 tion  which  will  take  some  time

 Acquisition  of  Land  for  a  Co-operative
 Society

 Dr.  Sushila  Nayar:
 896  <  Shri  Kodsyan:

 Shri  Hem  Barua:
 Will  the  Minister  of  Health  be  plcas

 ‘d  to  state:

 (a)  whether  Government  proposc  to
 acquire  land  in  the  revenue’  estate  of
 village  Basantnagar  in  union  territory

 f  Delhi  for  the  purpose  of  handing
 t  over  to  the  Government  Scrvant,

 Co-operative  House  Building  Soriety
 (b)  if  so,  what  terms  and  conditzons

 have  been  laid  down  by  Government
 sr  handing  over  the  land  to  the
 jociety,  and

 (०)  whether  it  38  proposed  to  safe-
 guard  the  building  rights  of  individual
 genuine  building  plot  holders  whose
 plots  may  be  acquired  for  handing
 wer  to  the  Society  either  under
 Section  6  of  the  Land  Requisitian  Act,
 894  or  under  the  Delhi  Development
 Authority  Act,  19587

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  Chief  Commissioner,
 Delhi  had  issued  three  notifications
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 under  Section  4  of  the  Land  Acquisi-
 tion  Act,  894  for  acquiring  about  259
 acres  of  land  in  this  area  for  the  Gov-
 ernment  Servants  Co-operative  House
 Building  Soc:ety  Ltd  They  have  now
 requested  for  issue  of  final  notification
 under  Section  6  of  that  Act  for  the
 acquisition  of  about  00  acres  in
 that  area.  Necessary  action  will  be
 taken  by  the  Chief  Commissioner,
 Del  keeping  in  view  the  objeclions
 filed  by  the  affected  Societies  and  indi-
 viduals.

 (b)  It  35  proposed  to  ask  the  Chief
 Commissioner,  Delhi  to  ensure  that
 no  land  belonging  to  any  other  bona-
 fide  co-operative  house  building
 society  is  acquired  for  the  Government
 Servants  Co-operative  House  Building
 Society.

 (c)  Government  do  not  propose  to
 exempt  the  lands  of  individual  house
 burlders.

 पर्यटक  गाड़ियां

 १८६७.  श्री  सरज  पांडे  :  क्‍या  रेलवे
 मंजी  यह  बजाने  की  कपा  करेंगे  कि  :

 (क)  इस  समय  भारतीय  रेलों  के
 पास  कितनी  पर्यटक  गाडिया  हूँ  ,  और

 स्व)  वे  जनता  को  किस  हिसाब  से
 दी  जाती  हूं  ?

 रेलवे  उपमंत्री  (ध्यो  शाहनवाश  खां)  :

 (क)  आायद  मानवीय  सदस्य  का  मतलब
 तीसरे  दर्जे  के पर्यटन  यान  (toursst  ca  )
 से  है।  भारतीय  रेलवे  में  तीसरे  दर्ज  के
 ५२  पर्षेटन  यान  हूँ  जिनमे  से  ३४५  बडी  लाइन
 पर  और  20  मीटर  लाइन  पर  चलते  हूँ  t

 (a)  तीसरे  दर्जे  के  पर्यटन  यान  के
 किराये  की  दरे  इस  प्रकार  है

 सफर  का  जितने  लोग  मकर  करेंगे  उन  से
 किराय।  पूरा  या  रियायती  किराया

 लिया  जायया,  लेकिन  यह  किराया

 एक  रुपया  प्रति  मील  से  कम  न

 होगा।
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 गाडी  खड़ी  चाहे  गाड़ी  में  सवारिया  बैठी  हो
 करने का  या  न  बैठी  हों,  प्रगर  वह  उस
 किराया  पार्टी  के  कब्जे  में  है,  तो  हर  २४

 (hire  we  या  उससे  कम  के  लिये  १०
 charges)  हपये  लिये  जायेंगे  |

 नोट  --खड़ो  गाड़ी  का  किराया  तभी
 लिया  जायेगा  जब  गाडी  एक  जगह
 पर  ८  घटे  से  अधिक  रुकी  रहे  t
 पर्षटन  यान  या  सैलून  जब  चल  रहा
 हो,  उस  अवधि  में  यह  किराया

 नहा  लिया  जायेगा  1

 खाली  गाडी  जितनी  दूरी  तक  गाडी  खाली

 ले  जाने  का  जायर्गा,  उतर्त।  दूरी  का  किराया
 किराया  ५०  नये  पैसे  प्रति  मील  के  हिसाब

 से  लिया  जायेगा---

 (i)  जिस  स्टेशन  पर  गाड़ी
 खडी  रहती  है  वहा  से  उस  स्टेशन
 तक  का  किराया  लिया  जायेगा
 जहा  वह  मागी  गई  है।  (प्रगर
 कोई  दूसरी  जगह  न  बताई  गई  हो,
 तो  वह  गाड़ी  रेलवे  के  प्रधान
 कार्यालय  के  स्टेशन  पर  खड़ी
 रहती  है  5)

 (४)  जिस  स्टेशन  पर  गाड़ी
 खाली  की  जायगी  वह़ा  से
 उप-खण्ड  (i)  में  बताये  गये
 यान  खड़े  करने  के  स्टेशन  तक
 सब  से  नजदीक  चालू  रास्ते
 का  किराया  लिया  जायगा

 पर्यटन  थ  न  यदि  पर्यटन  यान  दे  दिया  जाय
 की  माग  और  उसका  इस्तेमाल  न  हो  तो

 रह  करते  उसके  खड़े  होने  के  स्टेशन  से
 पर  किराया  मांगे  गये  स्टेशन  तक  का  एक

 तरफ  का  किराया  लिया  जायगा
 जिसकी  दर  ५०  नया  पैसा  प्रति
 मील  होगी।  कम  से  कम  किराया
 Xo  रुपये  होगा  ।  इसके  झल,वा

 हर  एक  घंटा  या  उससे  ह... ल
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 समय  के  लिये  एक  दुपया  प्रति

 गाड़ी  प्रति  मील  के  हिसाब  से

 विलम्ब-शुल्क  लिया  जायेगा  1
 कम  से  कम  विलम्ब-शुल्क  Yo
 रुपये  होगा  ।  यह  विलम्ब-शुल्क
 गाड़ी  देने  के  समय  से  ले  कर  उस
 समय  तक  के  लिये  लगाया  जायगा,
 जब  तक  इस  बात  -की  सूचना  न
 मिल  जाय  कि  गार्डी  की  जरूरत

 नही  है  1

 कुल  मिला-  किराया  ऊपर  बताई  गई
 कर  कम  से  दरों  से  लिया  जायगा,  लेकिन  कुल
 कम  कि-  मिला  कर  कम  से  कम  किराया

 राया  १००  रुपये  होगा।  यह  न्यूनतम
 किराया  केवल  एक  बार  लिया

 जायगा,  चाहे  सम्बन्धित  रेल-
 प्रशासनों  को  तादाद  कुछ  भी

 हो।

 Ayurvedic  and  Unani  Tibbia  College,
 Delhi

 1898.  Shri  P.  R.  Patel:  Will  the  M.n-
 ist  r  of  Health  be  pleased  tu  state

 (a)  the  amount  of  grant  or  aid  given
 by  the  Central  Government  to  the
 Ayurvedic  and  Unan  Tibbia  College
 of  Delhi  during  1956-57,  and  I957-5t
 and

 (b)  what  steps  the  Central  Govein-
 ment  have  taken  to  get  recognition  ot
 th>  medical  degrees  of  the  Ayuivedi.
 and  Unan  Tibbia  College,  Delhi  ४७६
 State  Governments?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  A  grant  of  Rs  5,000/-
 was  paid  to  the  Ayurvedic  and  Unani
 Tibbia  College  of  Delhi  during  1956-57
 No  grant  was  paid  during  1957-53

 (b)  No  steps  have  been  taken  by
 the  Central  Government.

 Water  Supply  for  Delhi

 1899,  Sardar  Iqbal  Singh:  Wali  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  construct  Link  Canal  System  to
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 utilize  Bhakra  Canal  water  for  Delhi
 water  supply;

 (b)  7  so,  details  of  this  scheme;

 (c)  total  cost  of  this  scheme;  and

 (d)  when  the  work  on  this  scheme
 will  start  and  when  it  will  be  com-
 pleted?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No  such
 scheme  is  under  consideration  with
 the  Government  of  India.

 (b)  to  (d).  Do  not  arise.

 Loan  for  Purchase  of  Foodgrains
 1900.  Sardar  Iqbal  Singh:  W:ll_  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  the  Himachal  Pradesh
 Admuinistiation  have  given  loan  to  the
 people  for  the  purchase  of  foodgrains
 in  that  State,

 {b)  2f  so,  the  total  amount  given  in
 this  regard;

 (c)  total  wheat  purchased  with  this
 subsidy;

 (d)  whether  the  amount  has  been
 utiliscd  properly;  and

 (९)  af  so,  in  what  manner?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.

 (b)  Rs  50,000
 0)  This  was  not  a  subsidy  but  a

 Joan.  Information  about  the  total
 quuntity  of  wheat  purchased  with  the
 loan  is  not  readily  available.

 (d)  and  (e)  The  loan  was  advanced
 only  to  such  persons  as  were  in  dire
 need  of  2  for  purchase  of  food-grains
 In  most  of  the  cases  the  loan  was  not
 #iven  in  cash  but  foodgrains  of  an
 equal  value  were  supplied.

 Ticketless  Travelling
 Sardar  Iqbal  Singh:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 1901.

 (a)  whether  Government  have  esti-
 mated  the  total  annual  loss  of  revenues
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 to  Railways  on  each  Railway  due  to
 tucketless  travelling,

 (9)  what  steps  railway  have  taken
 especially  in  areas  where  ticketless
 travelling  328  on  a  great  scale,  and

 (c)  with  what  results?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  An
 assessment  was  made  in  ‘1957,  by  means
 of  check,  conducted  by  a_  Special
 Central  Ticket  Checking  Organisation,
 and  the  loss  estimated  on  the  results
 of  the  checks  conducted  by  this
 Organisation,  railway-wise,  is  fur-
 nished  m  the  statement  laid  on  the
 Table  {See  Appendix  IV  annexure
 No  79)

 (b)  More  intensive  application,  in
 these  areas,  of  the  normal  and  special
 checks  made  by  the  Ratlways
 generally  to  reduce  the  ineidence  of
 ticketless  travel

 (०)  The  extent  of  ticketless  travel-
 ling  in  the  areas  has  not  been
 assessed  again  by  means  of  a  check
 as  referred  to  in  the  answer  to  part  (a)
 of  the  question

 Filtration  Plant  at  Rohtak  Road,  Deli

 1902.  Sardar  Iqbal  Singh:  Will  the
 Ministcr  of  Health  be  pleased  to  state

 (a)  whether  there  is  any  proposal
 to  construct  a  Filtration  Plant  at
 Rohtak  Road,  Delhi,

 (9)  7  ‘$0,  details  of  this  proposal,
 and

 (c)  whether  Government  have
 approved  this  proposal?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  technical  Committee
 which  has  been  set  up  to  consider  the
 questions  of  stabilisation  and  aug-
 mentation  of  Delhi’s  water  supply
 have  such  8  proposal  under  con-
 sideration

 (b)  and  (c)  Details  have  not  been
 worked  out  so  far
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 Lower  Selection  Grade  in  Posts  and
 Telegraphs  Department

 1903.  Shri  Tangamani:  जात  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  3575  on  the  8th  May,  i958  and
 state

 (a)  whcthe:  any  further  represen-
 tations  have  been  received  from
 the  National  Federation  of  Post  and
 Tclegraph  Employees  regarding  -elec-
 tion  policy  for  cadre  of  Lower  Selec-
 tion  Grade  in  Posts  and  Telegraphs
 Department,

 (b)  what  steps  Government  propose
 to  take  tn  the  matter,  and

 (९)  what  is  the  present  percentage
 of  selection  in  addition  to  promotion
 bv  semority  -cum-fitness?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)
 Yes  In  July,  958

 (b)  The  orders  were  modified  in
 certain  respects  after  a  discussion  of
 the  mattcr  with  the  National  Federa-
 tion  of  P  &  T  Workers

 (c)  33  V3  per  cent

 Amenities  at  Stations

 904  Shri  Tangamani:  Wl]  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  Government  propose  to
 provide  minimum  basic  facilities  to  all
 the  stations  befoie  funds  are  spent  in
 providing  extra  amenities  to  certain
 important  stations,

 (b)  what  is  the  amount  set  apart
 for  the  current  year  and  the  nature  of
 the  amenities  and

 (c)  how  much  :s  to  be  spent  on  the
 Southern  Railway  and  names  of
 stations  provided  with  extra  ame-
 nities?

 The  Deputy  Minister  of  Railwaya
 (Shri  S.  V.  Ramaswamy):  (a)  The
 allocation  of  priorities  and  screening
 of  needs  is  regulated  through  the
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 Railway  Users  Committees  and  every
 endeavour  is  made  to  secure  as  judi-
 cious  and  balanced  a  distribution  of
 funds  available  ar  is  practicable

 (b)  A  provision  of  Rs.  2°47  crores
 has  been  made  in  the  Budget  for
 1958-59  A  statement  showing  the
 nature  of  the  various  amenities  works
 ty  laid  on  the  Tabic  (See  Appendix
 IV,  annexure  No  80  ]

 {c)  Out  of  the  above  provision  a
 sum  of  Rs  3968  lakhs  has  been
 allotted  to  the  Southern  Railway  A
 statement  showing  the  names  of  the
 iumportant  stations  where  extra  amen.-
 ties  are  proposed  to  be  provided  dur-
 ing  the  current  year  is  laid  on  the
 Table  [See  Appendix  IV,  annexure
 No.  80  ]

 Amenities  at  Stations

 1905.  Shri  Tangamani:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  nature  of  amenities  to  be
 provided  for  immediately  on  the  basis
 of  Railway  Admunuistration  survey
 1955-56?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  policy  35
 to  provide  on  a  _  policy  basis.  the
 following  minimum  amenities‘—

 (a)  at  ali  stations  irrespective  of
 their  size  or  status:

 G2)  A  waiting  hall.

 (a),  Benches

 (in)  Suitable  arrangements  for
 lighting  the  waiting  hall  and
 booking  office

 (iv)  Drinking  water  supply
 (v)  Improved  type  latrines
 (vi)  Pucca  platform  surface

 (vn)  Proper  booking  arrangements
 (vim)  Planting  shady  trees

 (b)  at  halt  stations  whether  worked
 by  contractors  or  departmentally-

 (3)  A  rail  level  platform  of  suit-
 able  length  having  regard  to
 the  length  of  the  trains  stop-
 ping  at  the  halt  station
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 (ii)  A  email  waiting  shed  which
 will  serve  also  as  booking
 office.

 (iu)  Lighting  where  trams  stop  at
 night.

 (iv)  Planting  of  shady  trees

 Electrification  of  Stations

 Shri  Tangamani:
 906  Shri  H.  N.  Mukerjee:

 Shri  Muhammed  Elias:
 Shri  Prabhat  Kar:

 Will  the  Mimster  of  Railways  be
 pleased  to  state.

 (a)  whether  Government  propose  to
 electrify  stations  in  towns  where
 electricity  is  available,

 (b)  if  so,  when  the  work  is  likely
 to  be  completed,

 (९)  how  many  such  stations  are
 there  without  electricity;

 (d)  how  many  will  be  electrified
 during  the  current  year,  and

 (e)  the  names  of  stations  m  South-
 ern  Railway  to  be  electrified  and  the
 names  of  stations  which  will  be  taken
 up  for  electrification  during  the
 current  year?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Yes

 (b)  to  (e)  On  378  March,  958
 there  were  about  650  unelectrified
 stations  on  Indian  Railways  where
 power  was  available  These  included
 27  stations  on  Southern  Railway  as
 listed  in  a  statement  laid  on  the  Table
 {See  Appendix  IV,  annexure  No  8]  ]
 All  these  stations  are  expected  to  be
 electrified  during  the  Second  Plan
 period  subject  to  the  approval  of
 Passenger  Amenities  Committee,  avail-
 ability  of  funds  and  power  at  reason-
 able  rates

 During  the  current  year  (1958-59),
 2i5  stations,  including  40  stations  on
 Southern  Railway  listed  in  a  statement
 laid  on  the  Table,  are  likely  to  be
 electrified.  {See  Appendx  IV,
 annexure  No.  61)
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 Passenger  Guides

 1907.  Shri  Tangamani:  Wl]  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  passenger  guides  are
 provided  at  important  Railway
 Stations,  and

 (b)  if  so,  the  nature  of  duties
 required  to  be  performed  by  them?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  A  statement  is  given  below:—

 Statement

 The  duties  of  Passenger  Guides
 mainly  are.~

 (3)  to  direct  passengers  to  the
 correct  booking  window  and
 platform;

 qa)  to  furnish  correct  and  uptodate
 information  regarding  tram
 timings,  change  of  trains,
 catering,  connections  at  junc-
 tion  stations  ahead  and  to
 assist  the  passengers  in  find-
 ing  accommodation  in  trains
 by  guiding  them  to  the  com-
 partments  where  room  may
 be  available

 (in)  to  prevent  overcharging,
 harassment  or  exploitation  of
 passengers  by  licensed  porters,

 (iv)  to  help  to  keep  the  circulating
 areas  of  stations,  platforms
 and  trains  free  from  the
 nuisance  of  beggars,  un-
 authorised  hawkers  and
 vendors  etc.

 (v)  to  see  that  amenities  provided
 at  stations  and  on  trains  are
 being  properly  used  and  _  to
 ensure  that  the  waiting  halls,
 platforms,  circulating  areas
 are  kept  neat  and  tidy,

 (vi)  to  see  that  undesirable  ele-
 ments  do  not  loiter  about  the
 platforms,  tonga  stands  ete
 and  to  ensure  that  female
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 passengers  are  afforded  all
 possible  assistance;

 (vu)  to  persuade  passengers  to
 form  queues  at  booking
 counters,  at  entrance  and  exit
 gates  and  on  the  platforms
 before  entraining,

 (vi)  to  prevent  passengers  from
 indulging  in  dangerous  habits
 such  as  travelling  on  foot-
 boards,  on  buffers  and  on
 carriage  roofs,

 (ax)  to  mix  freely  with  the  pas-
 sengers  and  ascertain  their
 wants  and  render  them
 general  assistance  as  needed
 दै.  them

 Camping  Coaches

 +1908.  Shri  Tangamani:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  camping  coaches  are
 provided  for  convenience  of  holiday
 travellers,  pilgrims  etc  at  selected
 places,  and

 (b)  if  ४०,  the  names  of  such  stations?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Lonavla,  Nasik  Road,  Manmad,
 Malda  Court,  Puri,  Bulsar  and  Broach
 stations

 Extra-Departmental  Staff  of  Posts  and
 Telegraphs  Department

 i909.  Shri  Tangamani:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  233  on
 the  2lst  November,  958  and  state

 (a)  whether  decisions  on  the  report
 of  working  of  the  Committee  ६०
 enquire  into  the  working  conditions
 of  Extra-Departmental  Staff  of  the
 Posts  and  Telegraphs  Department  have
 since  been  taken:

 (b)  whether  the  recommendations
 will  be  enforced  with  retrospective
 effect,  and
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 fo
 if  so,  from  which  date?

 The  Muister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patil):  (a)  No;
 the  report  is  still  under  consideration

 (b)  and  (c)  They  will  be  con-
 sidered  when  decisions  are  taken

 Rice  Prices  in  Mardas  State

 9l0.  Shri  Tangamani:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  what  is  the  present  price  of  rice
 in  Madras  State,

 (b)  whether  Government  propose  to
 start  fair  price  shops  in  Madras  State,
 and

 (e)  what  is  the  total  quantity  of
 rice  transported  out  of  the  South  Zone
 duimg  six  months  ending  September,
 19587

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  follow-
 ing  were  the  wholesale  market  prices
 of  rice  in  certain  centres  of  Madras
 State  on  l2th  December  958

 orice
 Centre  Vanety  per

 aaund

 Rs.

 Kumbakonam  Katasamba  23  00
 Tirunelveb  Il  Sort  26  00
 Madras  Sirumani  23  88

 Coimbetore  Coarse  20  50

 (b)  There  38  no  such  proposal  at
 present

 (९)  About  42,000  tons

 Amenities  at  Stations

 9ii.  Shri  Ram  Krishan:  Wil]  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  78  a  fact  that  Gov-
 ernment  3५  considering  a  scheme  to
 provide  minimum  basic  amenities  at
 all  stations;  and

 (b)  7  so,  at  what  stage  the  scheme
 is?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Minimum  amenities,  where  they  do
 not  exist,  are  being  provided  accord-
 ing  to  the  annual  programmes  of
 amenity  works  as  drawn  up  by  the
 Railway  Administrations  in  consulta-
 tion  with  the  Railway  Users’  Ameni-
 tues  Committee  on  each  Railway  with
 which  public  opinion  is  associated.

 The  Railway  Administrations  have
 been  instructed  to  complete  the  works
 of  providing  amenities  within  the
 mimimum  period  possible  according  to
 these  programmes.

 Bungalows  for  Officers

 1912.  Shri  Hem  Barua:  Will  the
 Minster  of  Railways  be  pleased  to
 state

 (a)  what  is  the  number  of  bungalows
 built  for  officers  working  m  the  North
 East  Fiontier  Railway  six  months
 prior  to  the  inauguration  of  the  new
 Zone  and  after  and  what  are  the
 modern  amenities  provided  for  them,
 and

 (b)  the  total  cost  involved  m  pro-
 viding  these  amenities  to  the  officers?

 fhe  Deputy  Minister  of  Railways
 .Shri  5.  द  Ramaswamy):  (a)  4
 ungalows  were  constructed  before

 inauguration  and  40  after  inaugura-
 tron  Sanitary  fittings  have  been  pro-
 vided  in  the  bathrooms  and  lavatories.

 (b)  Rs  50  lakhs  approximately
 for  the  sanitary  fittings

 Nurses  in  Railway  Hospitals
 1913.  Shri  Hem  Barua:  Wil  the

 Minister  of  Railways  be  pieased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 number  of  nurses  in  the  Railway
 Hospital  at  Gauhat:  is  not  adequate;

 (b)  ४  so,  the  reasons  therefor;

 (c)  the  number  of  vacancies’  in
 the  nursing  department  of  the  North
 East  Frontier  Railway  hospitals  for
 the  last  six  months;  and
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 (a)  the  reasons  for  not  filling  up
 these  vacancies  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  6  V.  Ramaswamy):  (a)  to  (a).
 The  Railway  Service  Commission  Cal-
 cutta  were  unable  to  recruit  enough
 nurses,  the  response  to  advertisement.
 being  poor  Recruitment  has  how-
 ever  since  been  made  by  the  Rail-
 way  and  seven  nurses  have  since
 joined  against  the  8  vacancies  exist-
 ing  for  more  than  six  months

 बरहन-एटा  रेलवे  लाइन

 १६१४.  श्री  जगदीश  अवस्थी  :  क्या
 रेलवे  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  रेलवे  पर  बरहन-एटा  रेलवे
 लाइन  का  निर्माण  कार्य  किस  हद  तक  पूरा
 हो  चुका  है  ,

 (4)  उक्त  कार्य  की  पूर्ति  में  क्‍या
 कठिनाइया  हैं

 (ग)  उन  कठिनाइयो  को  दूर  करने
 के  लिये  सरकार  क्‍या  कायत्राही  कर  रही
 है  ;

 (घ)  शेष  कार्य  कब  तक  समाप्त  हो
 जायेगा  ;  और

 (3)  इसके  निर्माण  में  शब  तक  कितना
 व्यय  हुआ  है  ?

 रेलवे  उपमंत्रो  (श्री  सें०  Fo  रामस्वापो  ):
 (क)  सडक  के  ऊपर  एक  पुल,  गंगर्मनो  के

 रहने  के  लिये  कुछ  मकान  और  एक  घूम  चक्कर

 (turn  table  )  के  झलावा  कुल  निर्माण
 कार्य  पूरा  हो  चुका  है  ।

 (ख)  और  (ग)-  भाग  (क)  को
 देखते  हुए  सवाल  नहीं  उठता

 (घ)  लाइन  माल  यातायात  के  लिये

 १--१२-५८  को  खोल  दी  गई  ।

 ($)  RR Po- ks  तक  Lov  लाख

 रुपये  |
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 Electrification  of  Quarters  at  Dum
 Dum  Airport

 95  Shrimati  Renu  Chakravartty:
 Shri  Muhammed  Elias:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refe-
 to  the  reply  given  to  Unstarred
 Question  No  676  on  the  3rd  April,
 7956  and  state:

 (a)  whether  it  is  a  fact  that  class
 IV  employees’  quarteis  at  Dum  Dum
 Airport  have  not  been  electiified  as
 yet;  and

 (9)  .f  so,  the  reasons  for  the  same’

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohiuddin):  (a)  and
 (b)  It  has  not  been  possible  to  pro-
 vide  electricity  in  these  quarters  as
 the  additional  load  required  for  this
 purpose  cannot  be  made  available
 until  the  electric  supply  at  Dum  Dum
 has  been  re-organised  The  work  of
 re-organising  the  electric  supply  will
 be  taken  up  as  soon  as  the  necessary
 foreign  exchange  for  this  purpose  has
 been  made  available

 Chowkidars  in  the  Civil  Aviation
 Department

 Shri  Muhammed  Elias:
 39i6  Shrimati  Renu  Chakra-

 varity:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  87  on  the  7th  August,  956  and
 state

 (a)  whether  it  is  a  fact  that  as  yet
 many  Chowkidars  in  Civil  Aviation
 Department  continue  to  have  ten
 hours  duty  per  day  and  others  have
 no  fixed  duty  hours  and  no  fixed  day
 off;

 (b)  if  so,  whether  the  eight  hours
 work  day  will  be  introduced  for  all
 Chowkidars,  and

 (९)  if  not,  why?
 The  Deputy  Minister  of  Civil

 Aviation  (Shri  Mohiuddin):  (a)~The
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 Chowkidars  in  the  Civi]  Aviation  De-
 partment  have  been  placed  in  the
 following  three  categories:—

 @  Continoes  Dury,  that  is,  Hours  of  work—
 thease  who  are  employed  54
 on  shift  dunes  at  impor-  Pernod  of  rest—
 tant  points  on  the  aero-  one  day  off  in  a
 dromes  in  connecnon  week.
 with  aircraft  operations
 and  where  work  is
 strenuous,

 (i)  Intermittent  Duty,  that  Hours  of  work—
 is  those  who  are  employ-  75
 ed  at  less  important  Period  of  rect—
 peints  at  aerodromés  one  day  off  in  a
 where  their  duty  is  not  fortnight.
 very  strenuous.

 (tif)  Casual  Dury,  that  18),  Hours  of  work—
 those  who  are  employed  no  fixed  hours.
 at  minor  aerodromes,  Penod  of  rest—
 vacant  buildings,  com-  no  off.
 municauon  stations,
 etc.,  where  they  are
 generally  provided  with
 family  accommodations
 at  the  premises  The
 watch  and  ward  work
 at  these

 ee
 docs  not

 consist  of  mcre  than  be-
 ing  present  on  the

 remuises  and  docs  not
 involve  any  strain.

 (b)  and  (c).  The  duty  hours  of
 Chowkidars  in  the  Civil]  Aviation  De-
 partment  were  fixed  after  caretul
 examination  of  the  practice  obtaining
 in  othe:  Government  Departments
 and  no  change  in  ther  duties  35
 contemplated  in  the  near  future.

 taff  Quarters  at  Aerodromes  in
 Tripura  and  Assam

 (  Shri  Muhammed  Elias:
 1917.  <  Shrimati  Renu  Chakra-

 |  vartty:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  what  is  the  position  regarding
 the  construction  of  staff  quarters  at
 aerodromes  in  Tripura  and  Assam  ex-
 cept  those  at  Agartala  and  Gauhati;

 (b)  which  are  the  aerodromes  in
 these  areas  where  the  construction  of
 staff  quarters  has  started  and  the
 the  numbers  of  quarters  completed,
 and
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 (c)  the  aerodromes  where  work
 has  not  started  at  ali?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohiuddin):  (a)  to
 (०)  A  statement  giving  the  requisite
 information  is  laid  on  the  table  of

 the  House.  {See  Appendix  IV,  annex-
 ure  No.  82.]

 ervice  Code  and  Recruitment  Rules
 of  Civil  Aviation  Department

 i98,  J  Shri  Muhammed  Elias:
 Vv  Shrimatt  Renu  Chakravartty

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  Service  Code  and
 Recruitment  Rules  of  Civ:]  Aviation
 Department  have  been  finalised;

 (b)  af  not,  when  it  can  be  expected
 to  be  finalised;  and

 (c)  reasons  for  the  delay?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohiuddin):  (a)  ६6
 {c)  The  Recruitment  Rules  _  for
 Various  gazetted  and  non-gazetted  ser-
 vices  of  the  Civi]  Aviation  Depart-
 ment  87९  in  the  final  draft  stage.
 These  will  shortly  be  introduced  after
 the  process  of  consultation  with  the
 Union  Public  Service  Commission  has
 been  completed.  The  Recruitment
 Rules  have  heretofore  existed  in  the
 form  of  several  executive  orders  and
 administrative  imstructions  issued  by
 the  Government  from  time  to  time
 and  are  now  being  codified  in  the  form
 5१  Recruitment  Rules

 Passenger  Amenities

 Shri  H.  N.  Mukerjee:
 1919,  4  Shri  Muhammed  Elias:

 Shri  Prabhat  Kar:

 Will  the  Minister  of  Railways  be
 bleased  to  state:

 (a)  whether  funds  provided  for
 Dassenger  amenities  on  the  different
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 raalway  systeme  have  been  allowed
 to  lapse  during  1956-57  and  ‘1957-58,
 and

 (9)  7  so,  to  what  extent?

 The  Deputy  Minister  ef  Railways
 (Shri  Shahnawas  Khan);  (a)  During
 1956-57  and  i957-58,  there  was  an
 overall  excess  of  Rs  42  06  lakas  and
 Rs  5566  lakhs  respectively  over  the
 provision  made  for  all  Railways  to-
 gether  Against  this  provision,  the
 expenditure  incuried  on  certain  Rail-
 ways,  wz,  North  Eastern  Southern
 and  South  Eastern  Railways  during
 ‘1956-57,  and  South  Eastern  Railway
 during  ‘1957-58,  was  slightly  less

 (b)  For  1956-57  the  exper.diture
 was  lower  to  the  extent  of  Rs  220
 lakhs  on  the  North  Eastern  Railway,
 Rs  32  lakhs  on  the  Southern  Re:l-
 way  and  Rs  279  lakhs  on  the  South
 Eastern  Railway  which  together  cun-
 sttuted  about  5  per  cent  of  the  pro-
 vision  made  while  in  1957-58  it  was
 only  on  the  South  Eastern  Rarw-v
 that  an  amount  of  Rs  22  thousand
 remained  unutilised

 ¢

 Thefts  on  Goods  Wagons

 Shri  H  च  Mukerjee:
 29220  {  Shri  Tangamani:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  १  band
 of  gangsters  regularly  break  open
 goods  wagons  on  Agatpara  Rail  sid-
 ting  in  Eastern  Railway,

 (b)  whether  :t  is  a  fact  that  people
 helped  the  Railway  authorities  in
 apprehending  some  members  cf  th>
 gang  on  the  27th  October,  ‘1958,

 (c)  what  is  the  fate  of  the  public
 who  help  to  arrest  such  dacoits,  and

 (d)  whether  Government  propose
 to  take  firm  action  m  the  matter?

 The  Deputy  Minister  of  Railwav<
 (Shri  Shahnawaz  Khan):  (a)  and
 (9)  Yes.
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 (९)  One  Kartic  Ch  Chakravorty
 who  gave  information  to  police  was
 later  threatened  with  assault  by  some
 miscreants  A  police  picket  wa»  post-
 ed  in  the  area,  where  he  residcs,  for
 his  safety  Shri  Chakravorty  has
 also  filed  a  complaint  in  the  court
 against  those  who  had  threatened  him
 earher

 (ay  The  State  Police  authorities
 are  taking  action  to  liquidate  the
 gang  A  case  under  section  l]_  of
 West  Bengal  Security  Act  has  been
 sent  to  court  against  0  members  of
 the  gang  Five  of  them  have  already
 been  arrested

 Alr  Accidents

 1921  Shri  Tangamani:  Will  =  the
 Minister  of  Transport  and  Commuani-
 cations  be  pleased  to  refer  to  the  re
 ply  given  to  Unstarred  Question  No
 995  on  the  3rd  December,  1957  and
 state

 (a)  what  steps  have  been  taken  ६०
 replace  the  aircrafts  damaged  cue  te
 such  accidents,  and

 (b)  the  result  of  the  experience  of
 Preventive  measures  taken  towards
 mimimising  accidents?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohiuddin)  (a,  Of
 the  six  aircraft  involved  in  the  acci-
 dents,  three  were  repaired  an!  put
 back  into  commission  One  ancraft
 was  built  up  by  the  Corporstion
 around  a  bare  shell  avaiable  with
 them  The  larger  question  of  re-
 placement  of  Dakotas  is  also  under
 consideration

 (b)  No  statistics  can  naturally  be
 provided  to  show  how  manv  accidents
 have  been  prevented  but  the  number
 of  accidents  per  00  million  passenger
 miles  flown  on  India’s  domestic  sche-
 duled  services  have  progressivelv  de-
 creased  since  955  as  would  appear
 from  the  figures  gtrven  below

 Year  Accidents  per  00
 million  passenger

 mules
 955  2-82
 956  2  0i
 3957  0  83



 3649,  Written  Answers

 Posts  and  Telegraphs  Colony,  Madurai

 3822  Shri  Tangamani:  Willi  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 6l  on  the  2lst  November,  958  and
 state:

 (a)  by  what  date  the  Posts  and
 Telegraphs  colony  in  Madura:  will
 be  completed,  and

 (b)  the  steps  taken  for  expediting
 the  construction  of  the  said  colony?

 The  Minister  of  Transport  and
 Communications  (Shri  8.  K  Patil)
 (8)  and  (b)  As  all  the  funds  ear-
 marked  for  the  construction  of  quar-
 ters  have  been  utihsed  and  no  more
 funds  are  available  it  has  not  been
 possible  to  include  the  project  of  con-
 structing  residential  quarters  at
 Madurai  m  the  Second  Five  Year
 Plan  The  work  will  be  taken  up
 early  in  the  Third  Five  Year  Plan
 However,  to  ensure’  that  no  delay
 takes  place  in  starting  this  work  in
 1961-62,  a  plot  of  land  for  the  quar
 ters  has  been  selected  and  apprcval
 to  acquire  the  plot  has  been  accord-
 ed

 Telephone  Exchange,  Madurai
 1928,  Shri  Tangamani-  Will  =  the

 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Qucstion  No
 58  on  the  i8th  November,  958  and
 state

 (a)  whether  the  installation  of  the
 automatic  Telephone  Exchange  at
 Madurai  (Madras  Circle)  will  be
 completed  during  the  current  ‘ear,
 and

 (b)  the  steps  taken  for  speeding  up
 the  construction?

 The  Minister  of  Transport  and
 Communications  (Shri  8  K  Patil)
 (a)  No

 (b)  The  work  of  installation  of  an
 auto  exchange  at  Madura:  has  been
 included  in  the  programme  of  auto-
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 installations  for  the  year  960-6i
 The  present  position  of  the  case  is:

 १  the  project  estimate  for  the  work
 has  been  sanctioned

 2  a  plot  of  land  for  the  exchange
 building  has  been  acquired  The
 CPWD  have  called  for  and  obtain-
 ed  tenders  for  the  construction  of  the
 building

 3  advance  order  for  the  supply  of
 the  equipment  on  Indian  ‘T-lephone
 Industnes  (ITI)  has  been  paced
 The  delivery  of  the  equipment  is
 scheduled  to  be  completed  in  4980

 Practice  of  Surgery  by  Vaids
 924  Shri  Warior:  Will  the  Mmuis-

 ter  of  Health  be  pleased  to  state

 (a)  whether  any  directive  has  bcen
 issued  to  State  Governments  that
 perm:ssion  should  not  be  given  to
 Ayurvedic  Vaids  to  practice  surgery
 and

 (b)  ४  so  the  reasons  thereof?

 The  Minister  of  Health  (Shri  Kar-
 markar)  (a)  No

 (b)  Does  not  arse

 Pension  Payments  at  Pos  Offices

 1925  Shri  Daljit  Smgh  Will  =  the
 Minister  of  Transport  and  Commani
 cations  bc  pleased  to  state

 (a)  whether  it  3६  a  fact  that  pen-
 sionei~  have  to  ६7७६९]  for  four  or  five
 miles  to  get  their  pensions  from  sub-
 Post  Offices  in  backward  areas  and

 (9)  if  so,  the  action  taken  to  make
 payment  of  such  pensions  through
 Branch  Post  Offices?

 The  Minister  of  Transport  and
 Communications  (Shri  8.  K  Patil)
 (a)  It  is  possible  that  in  some  28५९३
 they  have  to  go  to  a  post  office  mort
 than  4  or  5  miles  away

 (b)  The  Branch  Post  Offices  doing
 Savings  Bank  work  have  already
 been  authorised  to  disburse  pension  to
 P  &  T  pensioners  drawing  pensions
 upto  Rs  50  pm
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 Ministry  ef  Irrigation  and  Power

 ‘1926.  Shri  Daljit  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  the  number  of  Com-
 mittees  appointed  by  the  Mimstry  of
 Irrigation  and  Power  which  are
 functioning  at  present?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The
 following  two  Committees  set  up  by
 the  Ministry  of  Irrigation  and  Powcr
 are  still  functioning-—

 l.  Committee  to  examme  the
 organisational  structure  of
 the  Central  Water  and  Pov.
 Commission

 2,  Committee  to  investigate  whc-
 ther  full  value  for  the  money
 spent  on  the  Bokaro  Thermal
 Power  Station  has  been
 obtained

 traits/Bombay/Karachi/Persian  Gulf
 Conference

 1927,  Shri  Raghunath  Singh:  Will
 the  Minster  of  Transport  and  Com-
 munications  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  the
 Straits/Bombay  /Karachi/Persian  Gul
 Conference  was  constituted  in  July,
 1958,  with  the  joint  collaboration  of
 Japanese  American,  British  and  Dutch
 Lines;  and

 (b)  if  so,  how  it  will  affect  Indian
 Shipping?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir

 (b)  As  far  as  can  he  envisaged  now,
 it  does  not  appear  that  the  interests
 of  Indian  Shipping  will  be  adverselv
 affected  by  the  formation  of  this  new
 Conference

 Train  Derailment

 3१28  Shri  Snbiman  Ghose:  Will
 the  Minister  of  Railways  be  pleascd
 to  state:

 (a)  whether  it  is  a  fact  that  re-
 cently  three  wagons  of  a  goods  tram
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 were  derailed  at  Sitarampur  Station
 (Eastern  Railway);

 (b)  ४  so,  the  details  thereof;  and

 (c)  whether  compensation  has  been
 paid  to  the  family  of  the  deceased?

 The  Deputy  Minister  of
 (Shri  S.  V  Ramaswamy):  (a)  and
 (b)  Yes  On  23-l-58  at  about  43  35
 hours  while  train  No  5th  Toposi
 Supply  pilot  was  entering  Sitaranmpur
 Station,  4  wagons  of  the  train  deioil-
 ed  in  the  yard  The  derailed  wagons
 struck  against  the  signal  post  on  wh.cl.
 two  Khalasics  were  working’  Both
 the  Khalasies  were  injured  Sub-
 sequently,  one  of  them  succumbed  to
 his  Injuries  while  the  other  has  res-
 umed  his  duty

 Railways

 (c)  Not  yet,  but  arrangement;  are
 being  made  to  pay  a  sum  of  Rs  1,800
 due  under  the  Workmen's  Compensa-
 tion  Act,  to  the  family  of  the  deceased

 Food  Production

 929
 \  Shri  H.  ्  Mukerjee:

 ve:
 ¢  Shri  Muhammed  Elias:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state

 (a)  the  figures  of  food  production
 for  each  year  during  the  decade
 947—57;  and

 (b)  the  basis  on  which  calculation
 about  the  increase  of  food  production
 during  the  next  decade  are  being
 made?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  re-
 quired  data  are  given  tn  the  stale-
 ment  lad  on  the  Table  [See  Ap-
 pendix  IV  annexure  No  83]

 (b)  The  requirements  of  increased
 food  production  are  calculated  for
 each  Plan  period  taking  into  account
 such  factors  as  (:)  hkely  increase  in
 the  total  population,  (an)  likely  in-
 eagase  in  the  urban  population,  (iii)
 likely  effects  on  food  consumption  of
 increase  in  national  income  and
 changes  in  its  distribution,  (iv)  the
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 need  to  improve  per  capita  consump-
 tion  as  well  as  the  dietary  pattern
 and  (v)  the  need  to  counter  possi-
 bilities  of  imflationary  pressures  re-
 sulting  from  hkely  increase  in  the
 level  of  investment.

 Drain  from  Kalaspur  to  Brahmani
 River,  Orissa

 1980.  Shri  B  C.  Mollick:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  whether  the  estimated
 cost  of  Rs  20  lakhs  asked  by  the
 State  Government  of  Orissa  from  the
 Centre  for  the  construction  of  a  drain
 from  Kalaspur  to  Brahmani  river  in
 the  district  of  Cuttack,  Orissa  has
 been  sanctioned?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  No  proposal
 has  been  received  in  this  connect.on
 from  the  Government  of  Orissa

 Fashion  Film

 93t.  Shri  Ram  Krishan:  Will  the
 Minister  of  Transport  and  Comruunl-
 cations  be  pleased  to  state  the  pro-
 gress  made  so  far  in  the  production  of
 a  fashion  film  against  an  Indian  back-
 ground  bv  a  party  of  the  “Harper's
 Bazaar”  magazine?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  fashion  film
 against  Indian  background  was
 actually  taken  by  the  Independent
 Television  Unit  from  London  for  the
 “Harper’s  Bazaar”  magazine  The
 shots  taken  in  India  will  form  part
 uf  the  film  which  the  Independent
 Television  are  producing  on  India,
 Thailand  and  Austraha  The  film  unit
 wil)  return  to  London  only  towcords
 the  end  of  this  month.  Thereafter,
 the  work  of  developing,  proce<sing,
 commentary-writing  and  editing  of
 the  film  will  be  completed  The  film
 is  expected  to  be  ready  by  May,  959
 when  the  Harper’s  Bazzar  will  be
 bringing  out  a  special  number  of  their
 magazine  featuring  India,  Thailand
 and  Australia.
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 Co-Operative  Movement

 1982,  Shri  Bam  Krishan:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  the  nature  of  the
 Steps  proposed  to  be  taken  for  ex-
 pansion  of  co-operative  movement  dur-
 mg  the  remaining  period  of  the
 Second  Five  Year  Plan?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्,  Jain):  The  schem*s
 of  co-operative  development  included
 in  the  Second  Five  Year  Plan  ara  at
 Present  under  implementation  The
 Ptogramme  for  1959-60  is  under  dis-
 cussion  with  the  State  and  wil  be
 finalised  by  the  end  of  January,  ‘1959.

 At  it)  meeting  on  November  8  and
 a  ‘1958,  the  National  Development
 Council  considered  the  role  of  the
 c¢0-operative  movement  m  intensifying
 agricultuial  production  and  general-
 ly  in  rebuilding  the  rural  economy
 and  suggested  certain  p:ogrammes
 and  targets  to  be  fulfilled  withir  the
 next  two  years  of  the  Second  Plan
 Period  The  organisational,  adminis-
 trative  and  financial  measures  neces-
 sary  for  implementing  the  National
 Development  Council’s  Resolution  are
 being  worked  out  by  a  Working
 Group  consisting  of  representatives
 of  the  Government  of  India,  Planning
 Commission,  Reserve  Bank  of  India
 and  State  Bank  of  India

 Railway  Stations

 933  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  Government  propose
 to  increase  the  number  of  Railway
 Stations  in  Punjab  State  during  1959-
 60,  and

 (b)  if  so,  the  names  of  such  stations
 under  consideration  and  the  time  by
 which  the  work  will  be  started’

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  Yes.

 (9)  A  statement  is  laid  on  the
 Table.  {See  Appendix  IV,  annexure
 No.  84.]
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 Railway  Time  Tables

 Shri  Goray:
 3034.4  Shri  Jadhav:

 Shri  Hem  Barua:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  how  many  times  during  a  year
 the  Railway  Time  Tables  are  chzng-
 ed;

 (b)  how  many  copies  of  Time
 Tables  of  each  Zonal  Railway  were
 printed  during  the  last  year,  and
 how  many  of  them  were  sold;

 (c)  what  were  the  total
 expenses  incurred;  and

 printing

 (d)  what  was  the  income  from  the
 source  of  advertisements?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Nor-

 mally,  the  Railway  Time  Tables  are
 changed  twice  a  year,  namely  on
 Ist  April  and  Ist  October.  Time
 Tables  are  also  revised  on  Ast
 January  and  Ist  July,  if  the  alter-
 ations  in  timings  are  such  as_  to
 war  ant  reissue  of  the  Time  Table.

 (b)  The  information  is  furnished
 below:—.

 No.  of  No.  of
 copies  copies

 Railway  printed  sold
 during  during

 7957  7957

 Central  2554)540  (533,007
 Eastern  304,000  2,55:474
 Northern  /2,51,500  2,37:420
 Southern  4:22,000,  3584,779
 Western  I,38,0C0  —-,27,67
 North-Eastern  1,18,600  77905
 South-Eastern  121,490,  —  1,04,265
 North-East-Frontier.  Net  in  existence  in

 1957

 (c)  Rs.  ‘15,07,274  Approx.

 (d)  Rs.  1,289,736  Approx.
 204(Ai)  L.S.D.—8.
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 Kottayam  Head  Post  Office

 1935.  Shri  Maniyangadan:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  how  many  sub-Post  Offices  and
 Branch  Post  Offices  are  there  now
 under  the  Kottayam  Head  Office  in
 Kerala;

 (b)  whether  it  is  a  fact  that  this
 Head  Post  Office  cannot  _  efficiently
 cater  to  the  needs  of  all  these  sub-
 offices;

 (c)  the  number  of  Sub-Post  Offices
 under  a  Head  Office  in  other  parts
 of  the  Madras  Postal  Circle;

 (d)  whether  there  is  any  proposal
 to  create  another  Head  Post  Office
 within  the  present  Kottayam  Division,
 and

 (e)  if  so,  when  it  will  be  estabiish-
 ed?

 Yhe  Minister  of  Transport  and  Com-
 munications  (Shri  8.  छू  Patit)-  (a)
 69  Sub  Offices  and  28  Branch  Offi-
 ces.

 (b)  The  question  of  affording  relie®
 to  this  Head  Office  is  already  under
 examination.

 (e)  35  to  50  Sub  Offices.

 (a)  Yes.

 (6)  No  definite  date  can  now  be
 stated.

 Tronk  Calls

 1936.  कली  Daljit  Singh:  जया  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  direct  line  for  trunk  calis  from
 Hamirpur  to  other  main  cities  of
 Punjab;  and

 (9)  if  so,  whether  Government
 propose  to  consider  the  desirability
 of  removing  difficulties  of  the  people
 of  this  area  in  this  regard?
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 The  Minister  of  Transport  and
 Cemmunications  (Shri  5.  EK.  Patil):
 (a)  Hamirpur  is  a  Public  Cali  Olfice

 connected  via  4  other  Public  Call
 Offices  to  Dharamsala  telephhone  cx
 change  Trunk  calis  to  other  main
 erties  of  Punjab  are  established  vta
 Dharamsala  Exchange

 (b)  The  question  of  prov'ding
 better  facilities  ३९  under  examination

 Roads  in  Himachal  Pradesh

 1937.  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Commauni-
 eations  be  pleased  to  state

 (a)  the  total  mileage  of  district
 reads  constructed  by  the  Himachal
 Pradesh  Administration  during  ‘1958,
 So  far,  and

 (b)  the  total  money  spent  on  these
 Toads?

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Sabha
 in  due  course

 Purchase  of  Railway  Engines  and
 Wagons

 1938.  Shri  Daljit  Singh:  W4l)  the
 Minister  of  Railways  be  pleased  to
 state  the  amount  of  foreign  exchange
 spent  by  Indian  Railways  on  purchas
 ing  the  new  railway  engincs§  and
 wagons  duiing  the  la.t  five  years?

 The  Deputy  Minister  of  Ratlways
 (Shri  Shahnawaz  Khan):  The  infor-
 mation  in  :espect  of  amount  of  foreign
 exchange  spent  by  the  Indian  Railways
 for  purchasing  the  new  tal.way
 engines  and  wagons  for  lhe  5  years
 ‘1953-54  to  1957-58  are  given  as  under.

 (Figures  in  crores  of  Rs  )

 Imported  railway  engines  (Laco-
 motives)  ‘ Imported  wagons  Rs  39°4

 Note  These  figures  are  exclusive  of  loco motives  and  wagons  received  under

 aa
 through  TCM  and  Colombo

 an
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 Drinking  Water  for  Hoshiarpur
 District,  Panjab

 3939  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  Gov-
 uinment  have  submitted  any  scheme
 for  the  supply  of  diinking  water  in
 Hoshiwrpur  District  of  Punjab,

 tb)  af  so  the  details  and  nature  of
 the  scheme,

 (c)  whether  the  scheme  has  been
 approved  by  the  Central  Government
 ard  also  regarding  Lajpat  Ra:  Water
 Works,  and

 (a)  3६  so,  the  amount  sanctioned  for
 each  scheme  so  far?

 The  Minister  of
 Karmarkar):  (a)  Yes

 (b)  The  details  of  the  schemes  are
 as  Stated  below

 Health  (Shri

 Estimated  . cost

 Re.
 x  Hostuarpur  ws

 Scheme  2  28  Lakhs
 2  Durahra  WS  Scheme  323  49  lakhs
 3  Bhabaur,  Bass,  Rarai

 and  Bhat  W  5
 Scheme  i  45  lakhs

 4  Chintpurni  wv  5
 Scheme  3  94  lakhs

 5  Jlosharpur  Drainage  6  79  lakhs
 6,  Dasuya  Dramage  ३  <9  lakhs

 (c)  Two  schemes,  namely,  Hoshiar-
 pur  Drainage  and  Durahia  Water  sup-
 ply  schemes  have  so  far  been
 appioved

 With  regard  to  Lajpat  Rai  Water
 Works,  an  estimate  costing  Rs  4.89
 lakhs  for  providing  electrically  driven
 pumping  sets  at  Tehliwala  was
 received  and  scrutinised  by  the  Cen-
 tral  Public  Health  Engineering  Organi-
 sation  It  was  found  that  the  scheme
 did  not  quabfy  for  central  assistance

 (ad)  Amounts  are  sanctioned  for  all
 the  approved  schemes  collectively  and
 not  for  mdividual  schemes  It  3  left
 to  the  State  Governments  to  allocate
 the  sanctioned  amount  for  each
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 scheme  A  sum  of  Rs  60625  lakhs  has
 been  sanctioned  to  Punjab  Govern
 ment  up  to  March,  1958,  for  then
 approved  urban  water  supply  schemes

 Recruitment  of  Supervisors  for
 Railway  Works  Department

 SShri  Halder:
 |  Shri  Dasaratha  Deb.

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 3940

 (a)  whether  it  Ss  a  fact  that  on  the
 25th  November,  958  candidates  were
 called  for  interview  at  Calcutta  for
 50  supervisors  posts  for  the  supervi-
 sion  of  works  in  the  Railway  Works
 Department,

 (b)  whether  it  १8  also  a  fact  that  a
 good  number  of  interview  seekers  were
 driven  out  with  the  help  of  police,  and

 fe)  37  so  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 4Shri  S  V  Ramaswamy):  (a)  Yes

 (b)  No

 (c)  Does  not  arise

 रेलये  की  शिक्षा  संत्थात्ो  में
 अध्यापकों  के  बेतन  क्रम

 १६४१.  श्यी  जगदीश  अवस्थी  :  कया
 देलये  मत्री  २७  सितम्बर,  १६५८  के  झ्रताराकित
 श्रहन  सब्या  २९०३  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  रेलवे  प्रशासन  द्वारा  चलायी  जाने
 वाली  सभी  शिक्षा  सस्याओं  के  प्रशिक्षित
 इनातक  अध्यापको  के  वेतन-क्रमो  के  बारे  में
 जया  इस  बीच  जानकारी  एकत्र  कर  ली  गई

 है  ;  और

 (ख)  यदि  हा,  तो  वहू  सभा  पटल  पर
 कब  रखी  जायेगी  ?

 है ५... अ  डपभकों  (शी  Fo  रामस्थामी )  :

 4्‌क)  शौर  (ल).  रेजवे  से  जो  सूचता  भाई
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 है  उससे  मालूम  होता  है  कि  ट्रेड  ग्रेजुएट
 अ्रध्यापकों  के  वेतन-मान  के  सम्बन्ध  में  रेलव
 बोर्ड  के  ता०  ३१-५-५५  के  पत्र  न०  Fo

 (एस)  Ot  ०पी०सी/१११  में  जो  श्रादेश
 दिया  गया  था  उस  पर  पूर्वोत्तर  और
 मध्य  रेलो  को  छोड  कर  दूसरी  सभी  रेलो  में
 प्रमल  किया  जा  चुका  है  इन  दो  रेलो  में
 भी  इस  श्रादेश  पर  भ्रमल  किया  जा  रहा  है

 झावकारी  विभाग  को  पदाधिकारियों
 हारा  यात्रियों  की  तसाजशी

 १६९४२.  श्री  जगदोश  अबस्थो  :  क्‍या
 रेलवे  मत्री  यह  बताने  को  कृप।  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सवारी  गाड़ियों
 में  यात्रा  करने  वाले  यात्रियों  की  झावकारी
 विभाग  के  पदाधिकारी  द्वारा  उन  क्षेत्रों  के
 बड़े-बड़े  स्टेशनों  पर  तलाशी  ली  जाती  है
 जहा  राज्य  सरकारों  द्वारा  मद्य  निषेध  कर
 दिया  गया  है,

 (ख)  यदि  हा,  तो  ये  तलाशिया  रेलवे
 विभाग  के  किस  विनियम  के  अन्तगंत  की  जाती

 है  ,  और

 (ग)  क्या  रेलवे  प्रशासन  इन  तलाशियों
 के  कारण  रेलवे  यात्रियो  को  होने  वाली

 असुविधा  को  दूर  करने  के  कुछ  उपायों  पर
 बिचार  कर  रही  है  ?

 र्लगे  उपमत्री  (शो  शाहनवाज  खां)  :

 (क)  और  (ल)  रेलवे  स्टेशनों  पर  सदिग्ध
 यात्रियों  की  तलाशी  किसी  रेलवे  विनियम

 (  regulation  )  के  प्रधीन  नहीं,
 ब्रान्तीय  मच-निषेष  और  भझाबकारी
 अधिनयमो  के  बोन  लो  जात,  है  1

 (ग)  रेल-अ्शासनों  को  ऐसी  कोई  रिपोर्ट

 नही  मिली  है  कि  जिससे  यह  पता  चल  सके
 कि  इन  तलाशियों  के  कारण  यात्रियों  को

 अनुचित  रूप  से  तग  किया  जाता  है।  इस
 लिये  विद्षेष  उपाय  करने  का  सबाल  नहीं
 उठता  ।
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 jugar  Cane

 IMs.  Shri  Jadhav:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  275  on  the  27th  Novem-
 ber,  3958  and  state:

 (a)  what  was  the  State-wise
 (including  the  Unien  Territories)
 acreage  under  cultivation  of  sugar
 cane  in  the  years  ‘1956-57  and  ‘1957-58;
 and

 (b)  how  does  the  cultivation  com-
 pare  with  per  acre  yield  and  recovery
 per  cent.,  in  the  above  years,  taking
 into  consideration  the  actual  produc-
 tion  of  sugar  of  all  varieties  and  the
 Gux2

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  information  asked  for  is  given  in
 the  statement  laid  on  the  Table.  [See
 Appendix  IV,  annexure  No  85]

 Indigeneas  System  of  Medicine

 1944.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Health  be  pleased  to
 atate:

 (a)  whether  the  Government  have
 received  any  representation  from  the
 All  India  Homoeopathic  Medical
 Association  requesting  not  to  accept
 the  recommendations  of  the  All  India
 Medical  Council  (50th  Session)  regard-
 ing  the  promotion  of  the  study  of  the
 indigenous  and  homoeopathic  medi-
 cine;  and

 (b)  if  so,  whether  the  Government
 intend  to  consult  All  India  Homoeo-
 pathic  Medical  Association  and  the
 Ayurvedic  and  Unani_  Associations
 before  accepting  the  recommendations
 of  the  All  India  Medical  Council?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  As  the  Indian  Medical  Council
 have  not  made  any  recommendation,
 the  question  of  consulting  the  All  India
 Homoeopathic  Medical  Association  and
 the  Ayurvedic  and  Unani  Associations
 does  not  arise.
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 Private  Schools  un  South  Easter
 Railway

 1945,  Shri  Panigrahi:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Railway  Board  has.
 sanctioned  financia)  assistance  in  1957~
 48  to  private  schools  situated  on  South
 Eastern  Railway;

 (b)  if  so,  how  many  educational
 institutions  have  been  benefited  by
 such  assistance;

 (c)  whether  any  assistance  has  been
 given  to  private  educational  institu-
 tions  from  Railway  Staff  Benefit  Fund
 in  1957-58  and  1958-59;  and

 (d)  if  so,  what  are  the  educational
 institutions  m  SE.  Railway  zone  which
 fave  received  grant  from  Railway
 Staff  Benefit  Fund  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ्,  Ramaswamy):  (a)  The
 South  Eastern  Railway  Administration
 pave  sanctioned  financial  assistance  to
 private  schools.

 (b)  2t.

 (c)  957-58—Yes,  grants  sanctioned
 put  the  Staff  Benefit  Fund  Account  not
 yet  debited

 4958-59—Nil  up  to  date.

 (a)  Andhra  High  School,  Kharag-
 pur.

 Bhola  Girls  Middle  School,  Motibagh

 Sleeper  Control  Officer

 1946,  Shri  Panigrahi:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Sleeper  Control
 Officer,  South  Eastern  Railway,  Cal-
 cutta  went  to  Burma  recently  for
 mspection  of  the  Burma  sleepers;

 (b)  if  so,  the  number  of  sleepers
 that  have  been  arranged  for  import-
 ing  from  Burma  recently;

 (c)  whether  Government  are  aware
 that  sleepers  of  inferior  quality  have
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 been  arranged  for  purchase  in  the
 recent  deal;  and

 (d)  whether  the  Railway  Board
 have  ordered  inspection  of  these
 Burma  sleepers?

 The  Deputy  Minister  of  Railways
 (Shri  8.  च  Ramaswamy):  (a)  Yes,
 Sir  The  Sleeper  Control  Officer  of
 the  South  Eastern  Railway  was
 deputed  to  visit  Burma  with  a  view
 to  co-ordinate  with  the  State  Timber
 Board,  Government  of  the  Union  of
 Burma,  the  maintenance  of  a  proper
 standard  of  inspection  according  to
 the  Indian  specification,

 b)  4,35,000  Nos  track  sleepers  and
 300  sets  of  special  size  crossing  sleepers
 have  been  arranged

 (ec)  and  (d)  Inspection  is  m  pro
 gress  m  Calcutta  of  the  first  consign-
 ment  of  sleepers  shipped  As  regards
 any  sleepers  not  conforming  to  the
 specification  found  as  a  result  of  this
 inspection  suitable  action  will  be
 taken  according  to  the  terms  of  the
 contract

 Tube  Wells  in  Orissa

 1948.  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  amounts,  if  any,  allotted  to
 the  Orissa  State  Government  during
 the  Second  Five  Year  Plan  period  so
 far  for  the  construction  of  Tube-wells,

 (b)  the  amount  given  so  far,  year-
 wise,

 (c)  the  names  of  the  places,  district-
 wise,  where  these  wells  have  been
 constructed;  and

 (d)  the  actual  cost  of  each  well?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No  allot-
 ment  has  been  made  by  the  Central
 Government  to  the  Orissa  Government
 for  tubewell  construction  during  the
 Second  Five  Year  Plan  period.  There
 is,  however,  a  provision  of  Rs  759
 Yakhs  in  the  Second  Five  Year  Plan
 of  the  State  Government

 td)  Nil.
 (e)  and  (da).  Do  not  arise
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 Caterers  on  the  South  Eastern
 Railway

 4949,  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  caterers  serving
 on  the  various  trains  on  the  South
 Eastern  Railway;

 (b)  the  number  of  complaints
 received  during  this  year  against  these
 caterers,  and

 (९)  the  action  taken  thereon?

 The  Ddputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  The
 vestaurant  cars  an  trams  on  the  South
 Eastern  Railway  are  all  worked
 departmentally.

 (b)  and  (c)  A  statement  of  com-
 plaints  received  during  the  period
 April  to  November,  £958  and  of  the
 action  taken  thereon  ३8  laid  on  the
 Table  [See  Appendix  IV,  annexure
 No  86}

 Milk  Supply  Schemes  in  Tripura

 ‘1950.  Shri  Dasaratha  Deb:  Wll  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 fa)  the  total  amount  spent  so  far
 for  implementing  the  Milk  Supply
 Scheme  for  Tripura;

 db)  the  total  amount  earmarked  for
 the  purpose  in  Second  Five  Year  Plan,

 (c)  the  total  yield  of  milk  from  the
 scheme  implemented,  and

 (d)  if  the  Scheme  has  not  been
 implemented,  the  reasons  therefor?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  ह  Jain):  A  statement
 containing  the  available  information  is
 given  below’.

 (a)  An  expenditure  of  Rs  033  lakhs
 was  incurred  by  the  Tripura  Adminis-
 tration  during  ‘1957-58  for  the  purchase
 of  some  equipments  and  on  the  con-
 struction  of  dairy  building  for  the
 Milk  Supply  Scheme  at  Agartala.
 Information  regarding  the  expenditure
 incurred  during  the  current  financial

 ba
 on  this  scheme  is  not  yet  avall-

 abje
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 (b)  Rs.  2.46  lakhs,

 (ec)  The  scheme  aims  to  handle
 80  maunds  of  milk  daily  initially,  but
 ह.  offer  scope  for  expansion  to  handle
 upte  200  maunds.

 Ga)  The  scheme  is  being  imple-
 manted.  The  dsiry  burlding  is  near-
 ing  completion  and  a  part  of  the
 equipment  has  been  purchased.

 Sresion  ef  Khowal  River

 395i.  Shri  Dasaratha  Deb:  Wl]  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:  e

 (a)  whether  any  representation  was
 received  by  Tripura  Administration
 for  construction  of  Spuns  at  Durga-
 nagar,  on  Khowai  River  to  prevent
 erosion;

 (b)  if  so,  the  action  taken  thereon,

 {c)  whether  it  is  &  fact  that  a  portion
 of  Durganagar  has  become  now
 Pakistan  area  due  to  such  erosion’

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 reply  is  in  the  affirmative

 (b)  The  matter  is  still  under  con-
 sideration

 (c)  The  reply  as  in  the  negative

 Reclamation  ef  Rudra  Sagar  in  Tripura

 1952,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  there  is  any  scheme
 adopted  m  the  Second  Five  Year  Plan
 for  the  reclamation  of  Rudra  Sagar,
 Suk  Sagarjala,  Burima  and  Rangapeni
 in  Tripura;

 (b)  whether  these  are  ali  paddy
 growing  areas;

 (c)  af  so,  the  steps  taken  to  imple
 ment  these  schemes;  and

 (d)  if  these  schemes  have  deen
 abandoned,  the  reasons  therefor”

 ‘Thm  Minister  of  Bood  and  Agricnt-
 dure  (Shet  A.  P.  Jain):  (a)  Mo.
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 (b)  Suk  Sagarjala,  Rangapani  and

 Burima  are  paddy  growing  sorqes.
 Some  area  in  Rudra  Sagar  is  alee
 available  for  Boro  paddy  cultivation
 when  the  water  level  recedes  in
 summer  months.

 (c)  and  (d)  Do  not  arise  in  view
 of  the  reply  to  part  (a)  of  the  ques-
 tion.

 Pests  and  Telegraphs  Employees.

 1958.
 Shri  Subimarz  Ghose:
 Shri  Aurebinde  Ghosal:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  what  are  the  categories  of  the
 staff  in  the  Postal  Department  who
 have  been  brought  on  Sunday  duty
 since  the  passing  of  the  order  for
 granting  one  day  off  in  every  week  to
 all  Postal  employees,

 (b)  whether  it  38  a  fact  that  such
 employees  have  not  been  paid  com-
 pensatory  monetary  allowance  as
 ordered  by  the  Government  for  the
 Jast  3  or  4  years;

 (९)  ॥  so,  the  reasons  for  such  non-
 payment;  and

 (d)  if  the  reply  to  part  (b)  be  in
 the  negative,  from  which  date  they  are
 being  paid  and  at  what  rate?

 The  Minister  of  Transport  and  Com-
 manications  (Shri  8,  K.  Patil):  (a)  ह
 Postal  clerks,  Signallers,  Sorting  Post-
 men  and  Mail  Peons  and  Packers

 a)  Chowkidars,  Bhisties,  Malis  and
 Sweepers

 (b)  and  (c)  The  categories  at  (a)  (i)
 are  always  granted  a  weekly  off  or
 overtime  allowance  in  Meu.  Fhose  at
 ta)(is)  are  not  entitled  to  any  mom-
 tary  compensatory  allewance.  But
 they  are  granted  a  weekly  off,  #  1
 can  be  done  without  additional
 expenditure.

 (@)  The  categerses  of  staf!  mention:
 ed  at  (a)(i)  are  paid  Overtime  Allow.
 ance,  where  necessary,  with  effect
 from  35th  December,  1952  ‘The  vate.
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 at  which  they  are  paid  sre  shown  in
 on  the  Table  of

 Will  the  Minster  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  56]  on  the  9th
 April  958  and  state

 (a)  whether  the  survey  for  electri-
 fication  of  railway  line  between  Igat-
 puri  and  Bhusawal  has  been  com-
 preted;  and

 (b)  if  ‘50,  when  the  work  of  con-
 struction  will  start?

 The  Depaty  Minister  of  Railways
 (Shri  S  द  Ramavwamy):  (a)  Esti-
 mate  for  carrying  out  Survey  has  been
 sanctioned  recently

 (b)  The  Civil  Engineering  Works
 such  as  removal  of  infringements,
 reapacing  of  tracks,  providing  adequate
 clearances  under  foot  and  road  over
 bridges  etc  will  be  undertaken  during
 the  Second  Plan  period  Electrical
 work  namely  installation  of  Overhead
 equipment,  modification  to  Signalling,
 Telecommunication  and  _é  Electrical
 equipment  and  ordering  of  Electric
 Lecos  etc  will  be  taken  up  in  the
 Third  Plan  when  power  is  expected
 to  be  available

 Indian  Railway  Officials  in  Pakistan

 Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Eafiways  be  pleased  to
 state

 (a)  whether  it  wa  fact  that  some
 officials  of  Eastern  Railway  and  Direc-
 torate  of  Rati  movement  lIado-Pakistan
 cross  traffic  are  posted  to  perform  their
 duties  in  East  Pakistan  at  Darsana  and
 Santahar  respectively,  and

 (b)  ४  so,  the  steps  taken  to  ensure
 aafety  of  their  life  and  personal  pro-
 parties  in  tame  of  martial  law  there
 in  October,  958°
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 The  Deputy  Minister  of  Railways
 (Shri  8.  झ  Ramaswamy):  (a)  Yes,
 Sur

 (b)  No  occasion  for  taking  any
 special  steps  for  the  safety  of  hfe  and
 property  of  the  Indian  Railway  staff
 concerned  has  arisen  so  far

 Doubling  of  Line

 1956.  Shri  Ram  Krishan:  Will  the
 Mmuster  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  contract
 for  the  construction  work  of  doubling
 the  Railway  line  from  Delhi  Sara:
 Rohilla  to  Garh:  Harsaru  has  been
 given  to  retired  officials,  and

 (b)  ४7  so  the  reasons  therefor?

 {The  Deputy  Minister  of  Railways
 (Shri  5  द  Ramaswamy).  (a)  and  (b)
 Only  two  works  ()  the  construction
 of  two  cabins  and  (a)  the  supply  of
 2’  and  i”  stone  ballast  at  an  approxi-
 mate  cost  of  Rs  30,000  and  Rs  ,8i,000
 respectively  were  let  out  to  two  con-
 tractors  who  happened  to  be  retired
 officials,  the  first  of  the  railways  and
 the  second  of  the  Punjab  Government
 Their  rates  were  the  lowest  offered  on
 open  tenders

 नई  बिल्ली  की  सडकें

 १६५७  आओ  मक्‍त  दर्दान  क्‍या  स्वास्थ्य
 मग  २६  बभ्नेल,  १६९५८  के  अतारोकित  ह... छ
 संख्या  २८०६  के  उत्तर  के  सम्नन्ध में  यह  बताने
 की  कमा  करेंगे  कि

 (क)  क्‍या  इस  बीच  नई  दिल्‍ली  की

 कुछ  भौर  सड़कों  के  काम  बदल  कर  उनके
 आरतीय  नाम  रखे  गये  है  ,

 ख)  यदि  ही,  तो  ह... द  चिभिन्‍त  सड़कों
 को  कौन-कौन  से  नये  ताम  दिये  गये  है  ,

 (ग)  उसके  छियास  ौर  किन-किन

 सड़कों  के  गयें  नामकरण  करने  का  शरण

 स्थिराभीन  है  ,
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 (थ)  यदि  इस  बोच  इस  सम्बन्ध  में
 कोई  प्रगति  नहीं  हुई  है  तो  उसका  क्‍या  कारण

 है  ;  भौर

 (#)  कब  तक  नई  दिल्‍ली  की  सब

 सड़कों  के  भारतीय  नाम  प्रचलित  हो  जाने
 की  भाशा  की  जाती  है  ?

 स्वास्थ्य  मंत्री  (६  करमरकर)  :

 (क)  जी,  नहीं  ।

 (ख)  यह  प्रश्न  नहीं  उठता  ।

 (ग)  से  (ड).  नई  दिल्‍ली  नगर-
 पालिका  ने  बताया  है  कि  इस  समय  ऐसा  कोई
 प्रस्ताव  उनके  विचाराधीन  नही  है  ।

 Terminal  Building  at  Jorhat
 Aerodrome

 1958.  Shri  P.  C.  Borooah:  will  the
 Minister  of  Transport  ang  Communi-
 cations  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  to
 reconstruct  the  Terminal  Station
 Building  at  the  A:rport  at  Jorhat  in
 Assam;

 (b)  if  so,  the  cost  involved,  and

 (c)  when  the  work  is  going  to  be
 started?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  Yes,  Sir

 (b)  Rs.  .38  lakhs

 (c)  The  work  on  the  construction  of
 the  Terminal  Station  Building  will  be
 started  as  soon  as  the  land  required
 for  the  purpose  has  been  released  by
 the  Indian  Air  Force.  The  land  is  ex-
 pected  to  be  released  shortly

 Family  Pianning

 1959,  Shri  Kumbhar;  Will  the  Minis-
 ter  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  426  on  the  ist  December,  1958,  and
 state  the  amount  given  for  family
 planning  to  Orissa  State  so  far  by  the
 Centre?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  amount  sanctioned
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 for  family  planning  to  Orissa  State  by
 the  Government  of  India  since  ‘1964-
 55  is  Re.  1,197,772,

 The  above  amount  includes  the  allo-
 cation  for  Orisse  State  for  implement-
 ing  the  Family  Planning  Programme
 during  1958-59  of  Rs.  77,000.  )/2th  of
 this  amount  is  released  to  the  State
 Government  every  month  as  Jump-sum
 ways  and  means  advance,

 Hirakaud  Dam

 1960.  Dr.  Samantsinhar:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  maximum  storage  capacity
 of  the  Hirakud  Reservoir  and  the
 volume  of  water  stored  this  year  dur-
 ing  the  rains;

 (b)  volume  of  water  required  annu-
 ally  for  working  the  electric  power
 plant;  and

 {c)  the  average  quantity  of  water
 evaporating  annually?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 storage  capacity  of  the  Hirakud  Re-
 servoir  35  560  million  acre  feet.  The
 reservoir  was  filled  to  capacity  +.e.
 660  million  acre  feet  water  has  been
 stored  this  year.

 (b)  The  annual  water  utilisation  for
 production  of  power  at  Power  House
 No  I  is  748  million  acre  feet  as  per
 the  working  table  prepared  in  1953.
 This  includes  the  water  utilised  direct-
 ly  from  the  inflow  in  the  river  during
 the  monsoon  and  non-monsoon  periods
 besides  draw-off  from  storage.

 (०)  The  average  annual  loss  due  to
 evaporation  from  the  reservoir  is  esti-
 mated  at  0.590  million  acre  feet

 gate  tae  में  चोरियां

 १६६१.  स्वामी  रामानस्द  शास्त्री  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  पूर्वोत्तर  रेलवे  में  रेलवे  सुरक्षा
 बल  का  संगठन  कब  हुआ  था  ;  भौर
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 (@)  बचे  १६५४,  १६५५,  १९५६,
 ११५७  भौर  १९५८  में  उक्त  रेलवे  में  कितनी
 वोरिया  हुईं  ;  और

 (पर)  रेलवे  को  कितनी  हाति  हुई  ?

 रेलबे  उपमंत्रो  शी  शाहनवाज  खां)  :

 (क)  मई,  १६५४  में  ।

 (@)  चोरियों  की  तादाद  इस  प्रकार

 है  —

 १६५४  १६९५५  ९५६  १६५७  १६५८

 (अक्तूबर
 तक  )

 6६  ७०८५  ५६६  ६२६  ३०६

 (ग)  रेलवे  को  जो  नुकसान  हमा
 उसका  प्रनुमान  इस  प्रकार  है

 वर्ष  कोप दा लिये  रेल-सम्पत्ति
 रेल  को  जो  को चारोसे
 माल  सौपा  नुकसान
 गया  उसकी
 चोरी  से

 नुकसान

 १६४५४  B90  ०००  २,३४,०००
 १६५५  ३,३५,०००  3,20,000
 १६५६  १,८८,०००  ३,२८,०००
 १६५७  ३,३६,०००  २,३७,०००
 १६५५८  १,२७,  ०००  २,६०,०००

 (अक्नूबर  तक  )

 नोट  :--ऊपर  (ख)  व  (ग)  में  जो

 झांकड़े  दिये  गये  है  उनमें

 पूर्वोत्तर  सीमा  रेलेबे  के  बनने  के
 बाद  के  आकड़े  शामिल  नहीं  है  ।

 Tefts  on  Railways

 1963,  Shri  K.  C.  Jena:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  theft  cases  have  taken
 place  on  Indian  Railways’  goods  trains
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 and  parcel  vans  since  952  up-to-date
 zone-wise  and  year-wise;

 (b)  how  many  of  these  cases  have
 been  placed  in  the  category  of  “Run-
 ning  Train  Theft’  by  the  Railway
 authorities;

 (c)  how  many  of  the  Running  Train
 Theft  cases  have  been  brought  to
 courts  for  trial  and  the  total  amount
 claimed  by  the  proprietors  of  the  goods
 and  how  many  of  those  cases  the  Gov-
 ernment  won  since  952  up-to-date;

 (d)  the  amount  of  money  paid  as
 compensation  quring  this  period  by
 the  Government  for  the  theft  cases
 during  the  period;  and

 (e)  the  amount  realised  as  freight
 on  goods  and  the  amount  spent  on
 court  tnals  of  the  theft  cases  during
 that  period?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (e).
 Information  to  the  extent  available  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Poultry  Farming  in  Himachal  Pradesh

 1964,  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have
 launched  a  Subsidiary  Scientific  Model
 Poultry  Farming  Scheme  for  Himachal
 Pradesh  during  the  current  financial
 year;  and

 (9)  7  so,  the  details  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 No  scheme  entitled  “Subsidiary  Scien-
 tific  Model  Poultry  Farming  Scheme”
 has  been  launched  m  Himachal
 Pradesh.  The  existing  State  Poultry
 Farm  at  Kamlahi  is,  however,  propos-
 ed  to  be  developed  to  take  over  the
 functions  of  Regional  Poultry  Farm.
 The  work  is  expected  to  start  from
 April,  1959.  The  main  features  of  this
 scheme  have  already  been  explained
 in  reply  to  Unstarred  Question
 No.  872  in  the  Lok  Sabha  on  the  दंत
 December,  1968.
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 Fruit  Canning  Industry  in  Himachal
 Pradesh

 2965  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state’

 (ap  whether  Government  have  a
 proposal  to  start  a  frwt  canning  fac-
 tery  in  Hunachal  Pradesh,  and

 (b)  of  so,  the  details  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  (a)  and  (b)
 Under’  a  Central  Scheme  included  in
 the  Second  Five  Year  Plan,  financial
 assistance  to  the  tune  of  Rs  20,000
 and  Rs  21,000  have  been  agreed  to
 for  the  current  §  financial  year
 and  next  financial  year  res-
 pectively,  to  the  Himachal  Pradesn
 Admunistration  for  setting  up  small
 scale  frwt  preservation  units  No
 unit  has,  however,  been  set  up  so  far
 by  the  Administration,  which  is  res
 ponsible  for  the  same,  but  7  ७  likely
 that  this  may  be  set  up  at  Simla  or  m
 sts  suburbs  to  cater  for  the  needs  of
 fruit  growers  of  Mahasu  District  and
 for  imparting  training  in  the  prepara
 tion  of  fruit  and  vegetable  products

 Diesel  Cars  on  Northern  Railway

 1966.  Shri  Daljit  Singh  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  diesel  cars  run-
 ning  on  the  Northern  Railway  at
 present,

 (b)  whether  any  representation  has
 been  made  to  run  a  diesel  car  on
 Jatlundur-Pathankot  lne,  and

 (c)  7  so  the  action  taken  thereon’

 The  Deputy  Minister  of  Railways
 (Sirf  8.  ्,  Ramaswanty)-  (a)  None

 (b)  Yes

 (७)  Due  t  insufficient  number  of
 ७७०७०  Gauge  Diesel  rail  cars,  it  36  not
 Proposed  to  operate  them  cn  the
 Jullundur  City-Pathankot  section
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 Pakistani  Seamen

 Shei  Raghunath  Singh:  ‘Will
 the  Minister  of  Tranapert  ang  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  39
 Pakistani:  seamen  were  arrested  while
 they  were  trying  to  get  the:rr  dues
 from  an  Austrahan  ship  at  Calcutta,
 and

 (b)  ४  so,  what  are  the  facts  of  the
 case?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  ®aj  Bahadur):  (a)  and  (b)
 Yes,  Sur,  thirty  nme  Pakistan:  seamen
 were  arrested  at  Dum  Dum  Alrport
 on  the  30th  November  3958  on  arrival
 from  Austraha  The  seamen  in  ques-
 tion  were  being  repatriated  as  passen-
 gers  after  discharge  in  Austraha
 They  were  arrested  as  they  did  not
 possess  re-entry  visas  as  required
 under  the  Indian  Passport  Act.  The
 police  authorities  have  now  decided
 to  withdraw  the  prosecution  cases
 against  them  as  the  Shipping  Master
 has  certified  that  these  are  bona-fide
 seamen  and  that  through  inadvertance
 the  required  re-entry  visas  had  not
 been  entered  in  their  registration
 books

 हिन्दी  अनुवादक  और  सहायक

 १६६८  थी  6 |. ह  प्रभाकर  क्या

 परिवहन  तथा  संधार  मत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  मसजालय  में  कितने  हिन्दी  श्न्‌-
 बादक  और  सहायक  (असिस्‍टेंट)  है
 और

 (@)  उनके  लिये  क्या  योग्यतायें  नियत
 2  हे

 परियहन  तथा  सथार  मत्रालय  में  राज्य-
 शंती  (भी  राज  बहादुर)  (क)

 हिग्दी  प्रभ्गादक  हिम्दी  eer
 feteniery $
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 (सु)  इस  मंत्रालय  का
 दफ्तर  गृह

 मंत्रालय  करो  नियो  तत  सैण्ट्रल  सैक्रेदरियट

 सुविस  स्कीम  में  सम्मिलित  है  जो
 स  स्कीम

 के  शामिल  सभी  दफ्तरों  में  हिन्दी  झसिस्‍्टेंटो

 की  भरती  वे  सवाल  पर  विचार  कर  रहा

 ।  जब  सक  इसका  कोई  फंसला  नहीं  हो
 खाता  है  तब  तक  के  लि  मौजूदा  असिस्टेट

 ar  प्रपर  डिबोजन  या  लोअर  डिबीजन

 क्लकों  में  से  ही  हिन्दी  का  ज्ञान  रखने  वाले

 असिस्ट  हिन्दी  असिस्‍्टेंटो  के  रूप  में  भस्थायी

 रूप  से  नियुक्त  कर  लि  गये  है

 माल  डिब्बे  बनाने  का  ठेका

 १६९६६.  श्री  जगदीश  झबस्थी :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेग  कि

 (क)  क्‍या  यह  सच  है  कि  बेगन  भ्रथवा

 बाल  डिब्बों  के  कुछ  पुर्जे  बनाने  का  ठेका

 सिंह  इजीनियरिंग  बक्स,  कानपुर  को  दिया

 गया  है  ;

 (ख)  यदि  हा,  तो  यह  ठेका  कब

 दिया  गया  और  उसकी  शर्तें  क्‍या  है.  और

 (ग)  उक्त  फर्म  द्वारा  अब  तक  कितन

 माल-डिब्बे  अयवा  माल-डिब्यो  br  पुज

 बना  कर  दिये  मय हूँ

 रेलवे  उपभंत्रो  (औ  स०  fo  राम-

 स्थामी)  :  (क)  जी  हा  ।

 (ख)  एक  बयान  सजा-बटल  पर  रखा

 जाता  है  |  दिखिथ  परिशिष्द
 ४  कक

 संदमा  ८८]

 (सम)  कोई  नहीं

 Bombay-Agra  Read

 1970.  Shri  Jadhav.  Will  the  Mins-
 ter  of  Transport  and
 be  pleased  to  state

 (a)  whether  the  work  of  broadening
 the  Bombay  Agra  Road  will  be  taken
 we  during  the  Second  Five  Year  Plan
 poricd,
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 (b)  af  so,  when  and  what  amount
 will  be  spent  over  the  same;  and

 {e)  from  what  side  the  work  will
 begin?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications.
 (Shri  Raj  Bahadur):  (a)  Due  to  non-
 availability  of  funds  the  work  has
 been  assigned  low  priority  and  is
 therefore  not  lkely  to  be  taken  up
 before  the  end  of  the  current  plan
 period

 (b)  and  (c)  The  total  cost  of  widen-
 ing  and  improvements  to  two  lane
 width  38  estimated  at  Rs  300  lakhs.
 The  work  will  be  taken  up  at  various
 sections  depending  on  the  volume  of
 traffic

 Manmad-Nardana-Indore  Railway
 Line

 1971,  Sart  Jadhav:  Wii  the  Minis-
 ter  of  Railways  be  pleased  to  refer
 to  the  replies  given  to  Unstarred
 Questions  Nos  555  and  3572  on  the
 3lst  May,  957  and  the  8th  May,  1958,
 respectively  ang  state  whether  Gov-
 ernment  propose  to  resurvey  the
 Manmad-Nardana-Indore  Railway  Pro-
 3९९६  in  view  of  the  changed  circum-
 stances  after  the  first  survey,  90  that
 the  project  may  be  taken  up  im  the
 Third  Five  Year  Plan’

 The  Deputy  Minister  of  Railways
 (Shri  8S.  V  Bamaswamy):  It  3  too
 early  to  say  as  to  whether  a  resurvey
 will  be  taken  up

 Handling  Contracts  at  Gauhati

 1972.  Shri  Hem  Barus:  Will  the
 Mimuster  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  Government  are  aware
 of  certain  anomalies  regarding  alloca-
 then  of  Handlimg  and  Transport  Con-
 tract  at  the  Central  Food  Godown,
 Gauhat:  during  the  year  ‘1958-59,

 (b)  uf  so,  whether  Gevermment  have
 received  representeshems  regarding
 allocation  of  contract  for  the  year  1988-
 58;

 ($675-

 a
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 (०)  if  so,  whether  any  enquiry  has
 been  made  into  the  matter;  and

 (8)  if  so,  with  what  result?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  to  (d).
 Some  representations  were  received
 alleging  certain  irregularities.  The
 matter  is  under  investigation.

 Nagarjuna  Sagar  Project
 Shri  D.  V.  Rao:
 Shri  Raman:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  arrangements  are
 being  made  for  the  permanent  hous-
 ing  accommodation  to  those  employed
 in  the  Nagarjuna  Sagar  Project  area;

 (b)  if  so,  the  number  of  employees
 provided  with  houses  so  far;  and

 (९)  how  many  more  will  be  provid-
 ed  in  the  near  future?

 1973,

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes.

 (b)  2284.

 (e)  310.

 Embezzlement

 1974,  Shri  B.  N.  Kureel:  Will  the
 Minister  of  Transport  and  Communi-

 -cations  be  pleased  to  state:

 (a)  whether  public  money  was  em-
 bezzled  from  the  Kachehri-Post  Office

 -Savings-bank  Ra:  Barreh  (U  P.);

 (b)  if  so,  the  total  amount  involv-
 ed;

 (ce)  the  persons  held  responsible  for
 embezzlement;

 (d)  the  number  of  persons  affected;
 and

 (e)  whether  Government  have
 arranged  the  payment  of  money  to  the
 persons  concerned?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  है,  K.  Patil):  (a)
 Yes.
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 (b)  Rs.  76,405  during  a  period  of  7
 years.

 (c)  One  person  committed  the  act
 but  3l  other  persons  are  involved  for
 facilitating  it.

 (d)  78  Savings  bank  depositors,
 (e)  Not  yet.  Claims  cannot  be  en-

 tertained  until  Court  cases  are  con-
 cluded.

 Division  Head  Quarters  at  Olavakkode

 Shri  A.  K.  Gopalan:
 Shri  Kunhan:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  have  received  any  complaints
 from  the  public  that  letters,  represen-
 tations  etc,  sent  to  the  Division  Head-
 quarters  at  Olavakkode  in  Southern
 Railway  do  not  bring  any  response
 even  after  a  long  time;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  improve  the  effi-
 ciency  of  the  Division  Headquarters?

 1975,

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Revision  of  Seniority  in  Assistants
 Cadre  in  Railway  Board

 i97¢.  J  Shri  A.  K.  Gopalan:
 ay  Shri  Knonhan:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  097  on  28th
 August,  958  and  state:

 (a)  whether  the  question  of  revision
 of  seniority  in  the  Assistants  cadre  in
 Railway  Board  has  since  been  finalis-
 ed;  and

 (b)  if  not,  the  reasons  for  delay?
 The  Deputy  Minister  of  Railways

 (Shri  8.  V.  Ramaswamy):  (a)  Not  yet.

 (b)  Detailed  examination  is  being
 made  of  the  representations  made  by
 the  different  groups  of  staff  concern~
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 weet  «  aire  तक  सड़क

 १९७७.  भी  क्त  वर्शन:  क्या
 दरिषहम  कका  संचार  मत्री  क्रमशः  १२
 नेवस्बर,  १६४५७  के  श्रताराकित  प्रश्न
 संख्या  ७४  और  २५  फरवरी,  १६९५८  के
 अताराकित  प्रदन  सख्या  ५५७  के  उत्तरो

 ह
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे

 (क)  डकी  से  बद्रीनाथ  तक  की
 सडक  का  सुधार  व  विकास  करने  के  लिए
 उत्तर  प्रदेश  सरकार  को  विशेष  वित्तीय
 सहायता  देते  का  जो  निरचय  किया  गया
 था,  उसके  अन्तगंत  उस  सड़क  के  प्रत्येक
 खड  8  सुधार  व  विकास  के  कायें  में
 भ्रव  तक  क्‍या  प्रगति  हुई  है  ;

 (ख)  उस  सडक  के  प्रत्येक  भाग  के
 लिए  शब  तक  कुन  क्तिता  अनुदान  दिया
 जा  चुका  हैँ  ,

 (ग)  प्रत्येक  खड  के  शोष  कार्य  के
 कब  तक  पूरा  हो  जाने  की  ह: 11:11 ल  की
 जाती  है  ,

 (घ)  क्‍या  इस  सडक  के  शौर  अधिक
 विकास  झौर  सुधार  के  लिए  चालू  वित्तीय
 वर्ष  में  कुछ  और  वित्तीय  सहायता  देने
 का  निदचय  क्या  गया  हूँ  या  विचार
 किया  जा  रहा  है  ,  और

 (ड)  यदि  हा,  तो  कितनी  घनराणि
 झौर  किस  प्रकार  के  कार्य  के  लिए  दी
 जायेगी  ?

 परियहन  तथा  सवार  मंत्रालय  में
 शाज्य-मंत्री.  थी  राज  बहादुर) :.  एव
 विवरण  सभा  पटल  पर  रख  दिया  गया
 है  (देखिये  परिदिष्ट  ४,  प्रमुवस्थ  सख्या
 se]
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 Woed  for  Construction  of  Gliders
 ‘1978.  Shri  Daljit  Singh:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  speciat
 type  of  wood  i3  available  in  Spite  and
 Lahaul  areas  of  Punjab,

 (b)  whether  this  wood  can  be  used
 In  construction  of  gliders  too,  and

 (c)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Civil  Avia-

 tion  (Shri  Mohiuddin):  (a)  to  (०)
 Government  have  no  _  information
 about  the  availability  of  the  special
 type  of  wood  m  Spit:  and  Lahaul
 which  can  be  used  for  the  construction
 of  gliders,  but  they  are  aware  that  the
 Kulu  spruce  is  generally  comparable
 in  quality  to  spruce  obtained  from
 foreign  countries  for  the  construction
 of  ghders  The  Kulu  spruce  was  used
 by  the  Technical  Centre  of  the  Civil
 Aviation  Department  for  the  construc~
 tion  of  a  two  seater  “Ashwini”  glider
 prototype  which  was  recently  test
 flown

 Scarcity  Conditions  in  Punjab

 979  Shri  Daljit  Singh.  Will  th
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  scarcily
 conditions  are  prevailing  in  hilly
 areas  of  Punjab,  and

 (b)  ४  so,  the  quantity  of  foodgrains
 supplied  by  the  Centre  during  Novem-
 ber  and  December  and  to  be  supplied
 during  the  rest  of  the  months  during
 the  scarcity  period?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jam):  (a)  and  (b)
 No,  sir  Small  quantities  of  food-
 grains  are,  however,  being  distribut~
 ed  by  the  State  Government  in  the
 hilly  areas  to  help  the  local  people
 About  3,400  tons  of  wheat  and  250  tons
 of  rice  were  allotted  from  Central
 Government  stocks  for  this  purpose
 for  the  period  January  to  November,
 3958
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 Commanity  Development  in  Himachal
 Pradesh

 1980,  Shri  Daljit  Singh:  Will  the
 Mimster  of  Community  Development
 be  pleased  to  state

 (a)  the  number  of  Communitv
 Development  Projects  at  present  work-
 ing  4  Himachal  Pradesh;  and  .

 (b)  the  names  of  places  where  they
 are  located?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)  and
 (b)  <A  Statement  :s  laid  on  the  Table
 {See  Appendix  IV,  annexure  No  90]

 Orchards  in  Punjab

 1981,  Shri  Daljit  Singh:  Will  che
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  the  Punjab  Govein-
 ment  have  approached  the  Centra}
 Government  for  assistance  for  the
 development  of  orchards  in  Punjab

 (b)  whether  the  State  Government
 have  submitted  any  scheme  fur  the
 purpose,  and

 (०)  if  so,  the  details  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  है  Jain):  (a)  Yes

 (b)  Yes  A  scheme  was  submitted
 by  the  State  Government  in  ‘1957-58.

 (०)  The  scheme  aims  at  the  deve-
 lopment  of  fruit  orchards  by  provid-
 sng  financial  assistance  for  planting
 new  orchards  and  by  making  neces-
 sary  technical  advice  available  to
 fruit  growers

 The  details  of  the  scheme  are  as
 follows:
 Particulars
 he  Targets  OOO  acres  were  to  be

 ‘planted  under  new  or-
 chards  durmg  1957-58.

 2  Subsidy  Rs  X00/-
 tioned  by  the

 cf

 .  aero
 vernment  J  Rs,  £2,00,000/

 3.  Share  of  the  State
 Govt.  Rs.  64,100/-.

 PEP’  fe  which  was  rmeétged  inte
 Punjab  State  during  thar  year.  The
 detaila  of  that  scheme  (which  ग
 not  started)  art  as  follows  :—

 Particulars
 i  Targets

 chards  during  I
 Z 3,000  22768  oF

 existing  orchards  were
 to  be  rejuvenated

 Amounts  «anc  Snbudy  Rs.  25,600/-
 toned  by  the  Long-term  Loan  Rs.
 Central  Govern-  —_6,00,000/-.
 ment  Short-term  Loan  Nil.

 3.  Share  of  the  Rs.  25,600/-.
 State  Govern-
 ment

 Cashewnut  Cultivation  in  Punjab

 ‘1982,  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  Government  have  a  pro-
 posal  to  smplement  any  scheme  for
 cashewnut  cultivation  in  hilly  areas  of
 Punjab,

 (b)  whether  any  amount  has  been
 allotted  in  this  regard,  and

 (९)  if  so,  the  details  of  the  scheme?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  ह  Jain):  (a)  No

 (b)  and  (c)  Do  not  arise

 Cerruption  Cases

 983  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  number  of  corruption  cases
 pending  on  the  Northern  Ralway  as
 on  the  30th  November,  19587

 The  Deputy  Minister  of  Railways
 (Shri  Shahmawas  Kham):  The  total
 number  of  corruption  cases  pen
 on  the  Northern  Railway  as  on
 November,  3958  is  311,
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 Raliway  Bridges  damaged  during
 Rains

 1964,  Shri  Daljit  Singh:  Will  the
 Minister  of  Bailways  be  pleased  to
 state:

 (a)  the  number  of  Railway  bridges
 damaged  on  the  Northern  Railway  and
 the  extant  of  damage  owing  to  floods
 during  the  current  year;  and

 (b)  the  places  and  the  period  for
 which  railway  traffic  was  consequently
 dislocated?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  No
 hndge  was  damaged  orang  jo  floods
 in  the  current  year

 (b)  No  dislocation  was  caused  by
 damage  to  bridge  structures  as  such
 as  mentioned  in  (a)  above

 Waiting  Reoms

 ‘1985.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  numbér  of  waiting  rooms
 with  places  constructed  during  1958-
 59  so  far  on  the  Northern  Railway;
 and

 (b)  the  number  of  waiting  rooms
 .tpaired  and  the  cost  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Seven
 waiting  rooms  have  been  constructed
 during  1958-59  so  far,  at  stations
 mentioned  below

 q@)  Jwalamukhi  Roag
 (i)  Ellanabad

 (in)  Malhabad
 (iv)  Rajaka  Sahaspur
 ६५०)  Jalesar  City
 (vi)  Awagarh
 (vit)  Etah

 (b)  No  separate  records  or  accounts
 for  waiting  rooms  are  kept,  as  they
 ferm  a  part  of  the  station  building,
 the  repairs  and  maintenence  cxpendi-
 ture  of  which  is  again  bulked  with

 ‘service  buildings  in  general.
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 शसच्य  भेक  सरकार  हारा  मोटे  चावल
 फो  जरीद

 १६८६-  शी  To  Wo  sat  क्‍या
 खाद्य  तथा  कृषि  मत्री  यह  बखाने  की  है....! ल
 करेगे  कि

 (क)  मध्य  प्रदेश  में  नियत  की  गई
 दर  से  मध्य  प्रदेश  सरकार  कितना  मोटा
 चावल  खरीदेगी  ,  और

 (ख)  ग्वालियर  झौर  भिण्ड  जिलों  में
 पैदा  होने  वाली  चावल  की  ऊची  किस्म
 की  खरीद  के  लिये  क्‍या  कोई  दर  निर्धारित
 की  जा  रही  है  ?

 त्दादा  तथा  कृषि  मंत्री  भो  wo
 go  जन):  (क)  शरीर  (ख)  कोई
 निश्चित  मात्रा  निर्वारित  नही  की  गई  हैं,

 परन्तु  खपत  सें  बचा  ड्रा  जितना  निर्बात

 हो  सकता  हैं  वह  सब  केन्द्रीय  सरकार  के

 हिसाब  में  खरीदा  जायेगा  ।  अच्छी  किस्म
 का  चावल  भी  खरीदा  जायेगा,  जिसके
 भाव  निर्धारित  किये  जा  रहे  है  1

 Ropeway  Between  Jammu  and
 rinagar

 1988.  Shri  Hem  Raj:  W:ll  the  Minss-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  the  Jammu  and  Kash-
 mir  Government  have  approached  the
 Central  Government  for  a  loan,  sub-
 tidy  or  grant  for  the  construction  of
 a  ropeway  for  connectmg  Jammu  and
 Srinagar;  and

 (b)  7१  so,  the  gmount  asked  for?

 The  Minister  of  State  In  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.

 (b)  Does  not  arise

 उसर  रेलवे  को  बीकानेर  डिजोजन
 में  बास्थायी  कर्मवारी

 श€ ९...  भी  पन्नालाल  Weary  :
 क्या  रेले  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उत्तर  रेखवें  के  बीफतनेर  डिबौ-
 जन  के  विभिन्न  विभागों  में  ऐसे  भ्रस्थायी
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 कर्मंघारियों  की  सख्या  कितनी  है  जिन्होंने
 १  से  ३-४  वर्ष  तक  नौकरी  की  है  ,

 (ख)  क्‍या  यह  सच  हूँ  कि  कई  नये
 सोग  नियुक्‍त  किये  गये  किन्तु  भ्रस्थायी
 कमेंचारियो  की  स्थायी  नहीं  किया  गया  ,
 और

 (ग)  यदि  हा,  तो  इसका  क्‍या  कारण

 है?

 रेलवे  उपमत्री  (श्री  सें०  do  राम-

 स्वामी)  (क)  २२०१।

 (ख)  आमतौर  पर  पक्‍की  जगहों  पर
 भी  सभी  निपूरब्तिया  प्राबेशन  पर  की
 जाती  हें,  इसतिए  शुरू  में  वे  अस्थायी

 होती  हूँ  ।  जब  कमो  अागे  जगह  होती  है,
 तो  उन  पर  नपी  नियुक्षिया  की  जाती

 हैं  ।  पहने  से  नियुक्त  एमंचारियो  के
 स्थायी  होते  में  त्या  निप्ुक्‍तिया  का  कोई
 असर  नहीं  पडता  ।  ज्यों  ज्यों  स्थायी

 जगहे  होती  हूँ  ।  उन  पर  कर्मचारियों  को
 स्थायी  किया  जाता  हूँ  ।

 (ग)  साल  नहीं  उठता  ।

 National  Highway  between  Hyderabad
 and  Bangalore

 1990.  Shri  Agadi:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state

 (a)  whether  a  scheme  for  National
 Highway  between  Hyderabad  and
 Bangalore  has  been  approved,

 (9)  ४  so,  what  are  the  Districts  that
 tte  covered  by  this  Highway,  and

 (c)  the  expenditure  estimated®

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Hydeiabad-
 Bangalore  road  is  a  section  of  Bana-
 ras-Kanya  Kumamn  road,  which  has
 already  been  declared  National  High-
 way  No  7

 (b)  The  Section  passes  through
 Hyderabad,  Mahboobnagar,  Kurnool,
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 Anantpur  Districts  of  Andhra  Pradesh,
 and  Koler  and  Bangalore  Districts  of
 Mysore

 (९)  The  total  estimated  cost  of
 development  works  on  this  section  is
 Rs  2336  lakhs

 Railway  Tickets

 ‘1991  f  Shri  H  N.  Mukerjee:
 *\  Shri  Tangamani:

 Will  the  Minister  of  Railways  be
 pleased  to  state.

 (a)  whether  there  is  any  truth  on
 the  report  in  “Hindusthan  Standard”
 (Calcutta  Edition  November  4,  958)
 that  an  enormous  number  of  railway
 fekets  of  the  face  value  of  a  very
 large  sum  of  money  have  been  found
 lying  in  the  Howrah  Ticket  stock
 Office,

 (b)  whether  it  has  been  the  practice
 to  change  by  ink  the  price  of  tickets
 printed  long  ago  and  sell  them  to  the
 public,

 c)  whether  such  practice  has  not
 d  to  much  corruption  and  loss  tn

 always,  and
 (d)  whether  proper  accounts  ‘ave

 been  kept  of  such  stock  and  of  the
 inner  of  their  disposal?
 The  Deputy  Mimster  of  Raflways

 (Shri  Shahnawaz  Khan).  (a)  Yes
 about  3I2  lakhs  of  surplus  and  obso-
 lete  tickets,  pending  destruction  arc
 kept  duly  bundled  in  safe  custody  in
 the  Ticket  Stock  rooms  at  Howrsh
 station

 (b)  In  the  event  of  any  revision  in
 passenger  fares,  pending  supply  of
 fresh  tickets  showing  the  current  fares,
 the  practice  has  been  to  issue  tickets
 to  passengers  from  the  existing
 stock,  correcting  the  faies  in  ink  by
 hand  But  the  tickets  referred  to  in
 answer  to  part  (a)  of  the  question  are
 obsolete  tickets  not  intended  to  be  so
 used

 (९)  No
 (d)  Yes,  proper  accounts  are  kept

 of  such  stocks  and  their  disposal
 About  25,000  tickets  are  being  des-

 troyed  daily  under  competent  supervi-
 sion
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 Train  Accident

 Shri  विजधडनचता:  ज़ा  the  Minis
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  2lst
 November  958  an  accident  took  place
 at  Dusi  Railway  Station  on  the  South
 Eastern  Railway  zone  as  a  result  of
 which  a  bolilerman  died;

 (b)  whether  any  enquiry  has  been
 made  into  the  causes  of  the  accident;

 (९)  whether  any  compensation  has
 been  given  to  the  dependents  of  the
 deceased;  and

 (d)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (०)  Yes.

 (c)  No,  not  yet.  Compensation
 papers  are  under  preparation.

 (d)  Does  not  arise.

 Oll  Sardines

 1993,  Shri  द  ह:  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  precise
 information  relating  to  many  funda-
 mental  aspects  of  the  biology  of  Oo
 Sardines  is  not  yet  available;  and

 (b)  if  so,  the  steps  taken,  if  any  to
 get  such  information  which  is  neces-
 sary  for  the  development  of  Oil  Sar-
 dine  fishery?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b)
 Investigations  on  various  aspects
 relating  to  Oil  Sardines  are  in  pro-
 gress.

 Goods  Train  Collision

 1994,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:  ae

 (a)  whether  it  is  a  fact  that  on  the
 25th  October,  953  at  Bisra  Station
 near  Rourkela  of  South  Eastern  Rail-
 way  a  goods  train  collided  with  the
 brakevan  of  a  standing  goods  train

 294  (Al)  LSD.—9.
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 the  guard  of  the  train  was  killed;

 an
 (b)  if  so,  the  causes  of  the  accident?

 The  Deputy  Minister  of  Railways (Shri  8,  ह “ह  Ramaswamy):  (a)  On
 25-10-1958  at  about  €°52  hours  while
 No.  00  Up  Goods  train  was  standing
 at  Bisra  Station,  train  No.  603A  Up
 Goods  entered  the  same  line  and  col-
 lided  with  the  rear  of  60l  Up  Goods
 train.  As  a  result  of  this,  the  Brake-
 van  of  607  Up  Goods  train  and  a
 vehicle  next  to  it  capsized.  The  Guard
 of  60]  Up  was  thrown  off  the  Brake-
 van  and  he  died  instantaneously.

 (b)  603A  Up  Goods  train  was  ad-
 mitted  on  a  blocked  line.

 Labour  Camps  in  Delhi

 Shrimat!  Sucheta
 1995,  Kripalani;

 Shri  E.  Madhusudan:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  how  many  labour  camps  are
 there  in  Delhi  and  what  is  the  popula-
 tion  of  each;

 (b)  whether  any  scheme  has  been
 drawn  up  to  shift  these  camps  to  per-
 manent  sites;  and

 (c)  if  so,  whether  Government  pro-
 pose  not  to  disturb  these  camps  till
 they  are  shifted  to  the  permanent
 sites?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  survey  has  yet  heen
 carried  out  by  any  authority  to  find
 out  the  number  of  labour  camps  in
 the  whole  of  Dethi.  The  New  Delhi
 Municipal  Committee  had  carried  out
 a  survey  in  4950  of  all  the  huts  in
 their  jurisdiction.  A  statement  show-
 ing  the  name  of  the  locality.  the
 number  of  huts  existing  at  that  time
 and  the  number  of  huts  existing  at
 present  is  laid  on  the  Table.  [See
 Appendix  IV,  annexure  No.  9i).

 (b)  and  (c).  No  scheme  has  been
 drawn  up  so  far.  However,  a  Com
 mittee  has  been  appointed  to  go  into
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 the  problem  of  the  growth  and  2xis-
 tence  of  labour  bashes,  jhonpris  and
 jhuggts  is  m  the  urban  areas  of  Delhi
 and  to  make  concrete  suggestions  for
 its  solution,  including  the  selection  of
 suitable  sites.  The  report  of  Commit-
 tee  is  awaited.  Necessary  action  will
 be  taken  on  receipt  of  the  recommen-
 dations  of  the  Committee.  In  the
 meantime  no  camps  are  being  remov-
 ed

 Manjri  Type  Schools  in  Tripura

 995-A.  Shri  Dasaratha  Deb:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  State:

 (a)  the  total  amount  allotted  for  the
 Second  Five  Year  Plan  period  for
 establishing  Manjri  type  of  schools  by
 Tripura  Admunistration,

 (b)  total  amount  spent  so  far,

 (c)  if  no  money  has  been  spent,
 whether  this  scheme  has  been  aban-
 doned;  and

 (d)  ४  so,  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P,  Jain):  (a)  Rupees
 three  lakhs

 (b)  Nil

 (c)  Yes,  Sir.

 (dd)  The  reasons  are  that  qQ  some
 facilities  for  training  in  agricultural
 methods  already  exist  in  Tripura  and
 (a)  the  plan  ceiling  for  agriculture
 had  to  be  reduced  and  all  the  schemes
 in  the  agricultural  sector  had  to  be
 adjusted  within  the  revised  ceil.ng
 fixed  by  the  Planning  Commission

 ¥Wair-Price  Shops  in  Sihar

 3995-B.  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Food  and  Agri-
 calture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 supply  of  foodgrains  to  fair  price  shops
 in  rural  areas  in  the  state  of  Bihar
 has  been  stopped  recently;

 (b)  if  so,  the  reasons  thereof;
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 (c)  the  number  of  such  shops  as
 are  still  being  supplied  foodgrains  for
 sale;

 (d)  the  off-take  of  foodgrains  during
 October,  November,  and  during  the
 first  week  of  December;  and

 (e)  whether  the  State  Govérnment
 of  Bihar  has  ceased  asking  for  the
 supply  of  foodgrains  for  the  coming
 months?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह.  Jain):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  number  of  fair  price  shops
 functioning  in  the  State  of  Bihar  on
 79-i-958  was  17,045

 (d)  October  :  About  02  thousand
 tons

 November  :  About  6]  thousand  tons
 December  :  About  8  thousand  tons

 (First  week  only).

 (e)  No,  Sir

 Floor  Price  of  Jute  and  Mesta

 295-C.  Shri  Ram  Krishan:  Will  the
 Minister  of  Food  and  Agrictlture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Central  Jute  Committee  has
 urged  upon  Government  to  fix  :imme-
 diately  the  floor  price  of  each  grade
 of  jute  and  mesta;  and

 (9)  if  so,  the  nature  of  the  decision
 taken  in  this  respect?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes

 (b)  No  decision  has  yet  been  taken

 Export  of  Grapes  and  Mango  Picktes

 995-D.  Shri  Jadhav:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  what  amount  of  Foreign  Ex-
 change  was  earned  by  the  export  of
 stapes  and  mango  pickles  in  the  years
 ‘1957-58  and  1958-59  so  far;

 (b)  the  different  States  and  Union
 Territories  exporting  the  above
 articles;
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 ६९)  whether  it  is  a  fact  that  Nasik
 District  in  Bombay  State  is  the  big-
 gest  centre  of  mangoes  and  grapes;

 (a)  whether  Government  propose  to
 consider  the  desirability  of  encourag-
 ing  the  co-operative  societies  there  ‘o
 ‘export  the  above  articles;  and

 (e)  the  countries  to  which  the  above
 articles  are  being  exported?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a).  The  in-
 formation  is  available  in  the  publica-
 tion  of  Monthly  Statistics  of  the
 Foreign  Trade  of  India,  published  by
 the  Ministry  of  Commerce  and  Indus-
 try.  A  statement  of  exports  of  grapes
 and  mango  pickles  extracted  from  the
 journal  is  laid  on  the  Table
 {See  Appendix  IV,  annexure  No.  92]

 (b)  Grapes

 Bombay
 Mango  pickles

 l  Bombay.
 2  West  Benga!
 3  Madras.
 4.  Mysore.
 5.  Delhi.
 6  Punjab.

 (९)  No.  It  38  a  centre  of  produc-
 tion  for  grapes  only  and  not  for
 mangoes.

 (ay  Yes,  Sir.

 (e)  The  information  is  available  in
 the  trade  journal  referred  to  at  (a)
 The  names  of  the  countries  are  how-
 ever  indicated  in  the  statement  laid
 on  the  Table  [See  Appendix  IV,  an-
 nexure  No  92]

 Telephone  Equipment
 995-E.  Shri  N.  B.  Munisamy:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  items  which  are  now  im-
 ported  for  the  Indian  Telephone  In-
 dustries  in  Bangalore  and  the  value
 thereof;  and

 (9)  whether  the  telephone  equip-
 reent  is  exported  to  Burma?
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 The  Minister  of  Transport  and  Com-
 munications  (Shri  Ss.  K.  Patil):  (a)
 and  (b).  The  informatjon  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Recovery  of  Agricultural  Loans
 1995-F,  Shri  L.  Achaw  Singh:  wih

 the  Minister  of  Food  and  Agriculture
 he  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  3rd
 Evaluation  Report  wherein  it  78  stat-
 ed  that  the  machinery  of  recovering
 loans  has  not  been  strengthened  for
 handhng  the  greatly  increased  volume
 of  recovery  works  involved  and  ar-
 rears  have  been  mounting  due  to  lack
 of  adequate  co-ordination  between  the
 advancing  agency  and  the  recovering
 agency  for  the  agricultural  loans;  and

 (b)  7  so,  the  steps  taken  in  the
 matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ह  Jain):  (a)  and  ‘b)
 Yes  The  attention  of  States  has  Yeen
 drawn  to  the  necessity  for  improving
 collection  of  arrears  to  recoup  their
 resources

 Stray  Cattle  in  New  Delhi

 995-G.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  stray
 cattle  are  causing  nuisance  in  New
 Delhi;

 (b)  whether  it  is  also  a  fact  that
 these  stray  cattle  hail  from  the  neigh-
 houring  localities;  and

 (c)  if  so,  the  measures  proposed  to
 ke  taken  in  this  regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  b).
 Yes.

 (९)  (9)  Five  Strav  Catching  Squads
 under  the  New  Delhi  Municipal  Com-
 mittee,  Delhi  Municipal  Corporation
 and  the  Delhi  Cantonment  Board  ar-
 range  regular  raids  to  round  up  stray
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 cattle.  These  squads  are  catching  on
 an  average  about  1,606  stray  cattle
 per  month;

 Ql)  The  services  of  the  Central
 Cattle  Catching  Party  appointed  at
 the  instance  of  the  Ministry  of  Food
 and  Agriculture  have  aise  been  placed
 at  the  disposal  of  the  local  bodses;

 (ui)  With  a  view  to  discou?aging
 cattle  owners  from  letting  loose  their
 cattle,  the  penalty  for  release  for  im-
 pounded  cattle  has  been  erhanced
 from  Rs,  20  to  Rs  30  per  cattle;  and

 99)  Under  the  Delhi:  Milx  Supply
 Scheme,  it  is  praposed  to  rehouse  as
 many  of  these  cattle  as  possible  The
 details  of  the  echame  are  being  work-
 ed  out.

 12  hrs.

 PAPERS  LAID  ON  THE  TABLE.

 AMENDMENT  TO  MOTOR  VEHICLES  RULES
 FOR  MANIPUR

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahader):  I  beg  to  lay  on
 the  Table,  under  sub-section  (3)  of
 Section  33  of  the  Motor  Vehicles  Act,
 1939,  a  copy  of  Notification  No.  B-TP/
 24/56/57-8  dated  the  26th  November,
 i958  making  certain  amendment  to
 the  Motor  Vehicles  Rules  for  Manipur,
 1951,  pubhshed  in  the  Manipur  Gaz-
 ette.  [Placed  in  Library  See  No.
 LT-3232}58  ]

 Avuorr  Rerort,  Derence  SERvices

 The  Minister  of  Revenue  and  Civil
 Expenditure  (De.  B.  Gopala  Reddi):
 I  beg  to  lay  on  the  Table,  under  Arti-
 cle  5()  of  the  Constitution  a  copy
 of  the  Audit  Report,  Defence  Services,
 32968  Qneluding  Report  on  the  Appro-
 priation  Accounts  of  Defence  Services
 and  the  Commercial  Appendix  thereto
 for  the  year  1986-87).  [Placed  in
 Library.  See  No  LT-i32/58).

 एल  DECEMBER  98  Calling  Attention  t  $853
 Matters  of  Urgent

 Publie  Iynportanor
 Reery  to  Menroranvust  on  Descanes

 yor  Grants  (Rar.ways)
 The  Deputy  Minister  of  Rallways

 (Shri  Shahnawas  Khan):  I  beg  to
 lay  on  the  Table  a  copy  of  the  state-
 ment  containing  reply  to  a  memoran-
 dum  received  from  a  Member  in  con-
 nection  with  Demands  for  Grants
 (Railways)  1958-59.  [Placed  in  Lib-

 rary.  See  No.  LT-38/58.]

 2.02  hes.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTY-TRIRD  REePoat

 Sardar  Hukam  Singh  (Bhatinda):
 I  beg  to  present  the  Thirty-third
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 32.03  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 DEVELOPMENT  OF  AIRPORTS

 Mr  Speaker:  Shr:  Naushir  Bharu-
 cha  to  call  the  attention  of  the  Min-
 ister  of  Transport  and  Communica-
 tions  to  the  programme  for  the  deve-
 lopment  of  airports  at  Bombay,  Cal-
 cutta  and  Delhi  for  reception  of  jet
 aircraft  JI  find  the  hon.  Member  is
 absent.  Usually,  when  hon.  Members
 are  absent,  such  statements  are  laid
 on  the  Table  for  the  information  of
 the  House  as  a  whole.

 The  Deputy  Minister  of  Civil  Avia-~
 tion  (Shri  Mohiuddin):  I  beg  to  lay
 the  statement  on  the  Table  of  the
 House.

 Statement

 Government  are  taking  adequate
 action  for  the  development  of  the
 three  international  airports  at  Bom-
 bay,  Delhi  and  Caleutta  to  make  then
 fit  for  jet  transport  operations.
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 (Amendment)  Bilt

 At  Santa  Cruz  Airport,  Bombay,  a
 acheme  costing  Rs  4  crores  has  been
 sanctioned  for  the  extension  of  run-
 way  to  10,500  it  initially  and  to
 12,000  ft.  later  on,  :f  necessary.  The
 high  cost  of  the  scheme  is  due  to  the
 reasons  that  it  includes  the  cost  of
 acquisition  of  additional  land  to  enable
 the  runway  being  extended  to  12,000  ft.
 in  future,  of  necessary,  and  also  the
 cost  of  cutting  the  tops  of  four  hills
 located  to  the  east  of  the  airport  to
 bring  them  down  to  a  safe  height.

 At  Delhi,  a  scheme  costing  Rs.  °5
 crores  for  the  construction  of  a  new
 runway,  10,500  ft  long  at  Palam  Air-
 port,  has  been  sanctioned  to  facil:tate
 the  operation  of  jet  transport  aircraft
 ‘The  work  is  expected  to  be  completed
 before  the  end  of  960  and  in  the
 meantime,  the  existing  instrument
 runway  38  undergoing  special  repairs
 to  enab‘e  it  to  handle  all  the  traffic
 coming  to  Palam  before  the  new  run-
 way  is  completed

 At  Calcutta,  a  scheme  _  costing
 Rs  3  23  crores  has  been  sanctioned
 for  the  extension  of  runway  and  con-
 struction  of  a  new  terminal  building
 at  Dum  Dum  Arrport  The  runway
 at  Dum  Dum  is  being  extended  to
 8,500  ft  initially  and  it  will  be  fur-
 ther  extended  to  10,500  ft  later  on,
 if  necessary

 Government  are  keeping  a_  close
 watch  on  the  execution  of  the  works
 at  all  the  three  airports  so  that  the
 construction  works  may  proceed
 according  to  schedule

 38.04  hrs.

 DELHI  LAND  REFORMS  (AMEND-
 MENT)  BILL*

 The  Minister  of  Home  Affairs  (Pan-
 ait  G.  B.  Pant):  I  beg  to  move  for
 leave  to  mtroduce  a  870]  further  to
 amend  the  Delhi  Land  Reforms  Act,
 1984,

 Mr,  Speaker:  The  question  is°

 oo  “That  leave  be  granted  to  intro-
 duce  a  Ball  further  to  amend  the
 Delhi  Land  Reforms  Act,  1954".

 The  motion  was  adopted.

 Pandit  G.  8,  Pant:  I  introduce  the
 Baill

 —

 DELHI  PANCHAYAT  RAJ  (AMEND-
 MENT)  BILL®

 The  Minister  of  Home  Affairs  (Pan-
 ak  G.  B.  Pant):  I  beg  to  move  for
 leave  to  mtroduce  a  Bull  further  to
 amend  the  Delhi  Panchayat  Ra)  Act,
 954

 Mr.  Speaker:  The  question  is

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Delhi  Panchayat  Ra)  Act,  1954”

 The  motion  was  adopted

 Pandit  G.  B.  Pant:  I  introduce  the
 Bul!

 42.05  hrs.

 COMMITTEE  OF  PRIVILEGES
 Sixth  REpPoRT

 Sardar  Hukam  Singh  (Bhatinda):  I
 beg  to  move

 “That  this  House  agrees  with
 the  Sixth  Report  of  the  Committee
 of  Privileges  laid  on  the  Table  on
 the  12th  December,  1958”,

 Mr  Speaker:  Motion  moved.

 “That  this  House  agrees  with  the
 Sixth  Report  of  the  Committee  of
 Privileges  laid  on  the  Table  on
 the  2th  December,  1958"

 Sardar  Hukam  Singh:  Some  infor-
 mation  may  be  required  about  this
 report.  Earlier,  this  House  adopted  the
 3rd  report  of  the  Committee  of  Pri-
 vileges  Shri  Valvi,  an  hon  Member
 of  this  House,  was  required  to  be

 *Published  in  the  Gazette  of  India  Extraordinary  Part  TI—Section  2.
 dated  ‘17-12-88.
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 .-{Sardar  Hukam  Singh)
 present  before  the  Privileges  Com-
 thittee  of  the  Bombay  Legislature.  He
 Was  required  to  be  present  as  a  witness
 in  proceedings  before  that  commit-
 tee.  The  legislature  sent  a  message
 to“you,  Sir,  and  therein  a  request  was
 made  that  Shr:  Valv:  might  be  given
 permission  to  appear  before  that  com-
 mittee.  You  referred  that  message  to
 the  Pnvileges  Committee  and  _  the
 Privileges  Commuttee  recommended
 that  the  necessary  permission  might
 be  given.  The  House  adopted  that
 report  and  that  is  the  3rd  report  of
 the  Committee  of  Privileges.

 Now,  some  doubts  had  arisen  as  to
 whether  the  same  procedure  prevalent
 between  the  two  Houses  of  the  Bri-
 tish  Parliament—the  House  of  Com-~
 mons  and  the  House  of  Lords—could
 be  adopted  by  us  here  so  far  as  our
 various  State  legislatures  are  concern-
 ed  We  agreed  in  the  previous  report
 that  so  far  as  the  two  Houses  of  Par-
 liament  were  concerned,  the  same  pro-
 cedure  might  be  adopted,  that  is,  if
 one  House  or  any  of  its  committees
 required  the  presence  of  a  Member
 of  another  House,  then,  a  me>s-age
 might  be  sent  to  the  Presiding  Officer
 and  the  message  should  state  the  pur-
 pose  for  which  the  Member’s  presence
 was  required,  because  that  also  shall
 be  examined  by  the  other  House.
 Then,  that  :eference  might  be  made
 to  the  Committee  of  Privileges  and  the
 Committee  of  Privileges  might  exa-
 mine  it  and  make  a  recommendation,
 and  then  the  leave  of  the  House  might
 be  given  in  the  form  that  if  the  Mem-
 ber  so  wished  permission  is  given  and
 he  could  go.

 Some  of  the  Members  had  expressed
 certain  doubts  whether,  in  a  federal
 system  such  as  we  have  got  m_  this
 country,  the  same  system  could  be
 adopted  Therefore,  we  examined  the
 whole  position  in  our  Committee

 Mr.  speaker:  The  position  as  bet-
 ween  the  Centre  and  the  States...

 Sardar  Hukam  Singh:  Yes;  between
 the  two  Houses  of  Par.iament  and  bet-

 ween  the  Blouses  of  Parliament  and
 the  ‘State  legislatures  inter  se,  as  well
 as  between  one  House  of  the  State
 legislature  and  the  other.  We  also
 sought  the  opimion  of  the  Attorney-
 General  in  that  case  and  he  assisted
 us  with  his  opinion.  He  said  that
 because  we  have  not  enacted  any  laws
 so  far  as  the  rights  and  privileges  of
 the  Members  are  concerned,  we  ought
 to  be  guided  by  the  system  that  those
 two  Houses  of  Parliament  in  Britain
 have,  namely,  the  House  of  Commons
 and  the  House  of  Lords,  and  that
 therefore  we  should  follow  the  same
 system  This  was  his  advice  that  we
 received  and  then  we  discussed  it,  and
 we  came  to  the  conclusion  that  until
 some  specific  law  is  made  by  our  Par-
 lament  we  have  to  follow  the  same
 procedure  that  is  prevalent  in  Eng-
 land,  because  the  whole  thing  ८  based
 on  this  idea,  namely,  that  every  House
 is  indcpendent  and  if  it  wants  to  pro-
 tect  its  independence  and  guard  its
 independence,  against  all  encroach-
 ments,  then  this  independence  is_  not
 confined  only  to  these  two  Houses  but
 every  House  of  the  State  legislature
 Thercfoire,  we  have  agreed  with  that
 advice  and  made  this  recommenda-
 tion  which  35  contained  in  this  6th
 report  of  ours,  and  we  have  made
 thice  rccommendations.  The  first
 recommendation  As.

 “The  Committee  are  of  the  opi-
 nion  that  the  House  should  not
 permit  any  one  of  its  Members  to
 give  evidence,  before  the  other
 House  of  Parhament  or  a  Commit-
 tee  thereof  or  before  a  House  of
 State  Legislature  or  a  Committee
 thereof,  without  a  request  desir-
 ing  his  attendance  and  without  the
 wonsent  of  the  Member  whose
 attendance  is  required...  >

 “Further,  such  requests  from
 the  other  House  of  Parlhament
 or  a  Committee  thereof  or
 by  a  House  of  State  Legisla-
 ture  or  a  Committee  thereof  ought
 to  express  clearly  the  cause  and
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 purpose  for  which  the  attendance
 of  the  Member  is  desired.”

 This  38  also  necessary,  so  that  the
 Commuttee  and  the  House  might  see
 whether  for  that  purpose,  the  Mem-
 ber  ought  to  be  allowed  to  go  there
 as  a  witness  or  not,  so  that  he  might
 net  be  confronted  with  such  questions
 on  such  matters  for  which  the  House
 might  not  think  it  desirable  for  him
 to  appear  before  that  House.  The
 second  recommendation  383  as  follows:

 “The  Committee  recommend
 that  no  Member  of  the  House
 should  give  evidence  before  the
 other  House  or  a  Committee  there-
 of  or  before  a  House  of  State
 Legislature  or  a  Committee  there-
 of  without  the  leave  of  the  House
 being  first  obtained.”

 Shri  Ranga  (Tenali).  That  means,
 when  the  House  38  not  in  session,  the
 Speaker  will  give  the  permission.

 Sardar  Hukam  Singh:  I  am  coming
 to  that.  The  third  recommendation
 is.

 “When  a  request  is  received
 seeking  leave  of  the  House  to  a
 Member  to  give  evidence  before
 the  other  House  or  a  Committee
 thereof  or  befoie  a  House  of
 State  Legislature  or  a  Com-
 mittee  thereof,  the  matter  may
 be  referred  by  the  Speaker  to  the
 Committee  of  Privileges.  On  a
 report  from  the  Committee,  a
 motion  may  be  moved  in  the
 House  by  the  Chairman  or  a  Mem-
 ber  of  the  Committee  to  the  effect
 that  the  House  agrees  with  the
 report  and  further  action  should
 be  taken  in  accordance  with  the
 decision  of  the  House.”

 This  matter  also  was  considered,
 viz,  when  a  message  33  received  by
 the  Speaker  when  the  House  is  not  in
 session,  whether  the  same  procedure
 should  apply  or  there  ought  to  be  a
 different  procedure.  We  came  to  the
 conclusion  that  even  if  the  House  1s.

 -not  in  session,  the  same  procedure
 should  apply.  There  were  certain
 opinions,  of  course,  that  in  anticipa-
 tion  of  the  sanction  of  the  House,  the
 Speaker  could  give  that  permission

 {for  the  moment.  But  then  again,  the
 motion  shall  have  to  be  placed  before
 the  House  and  the  same  principle
 followed  in  every  case.

 ’
 These  are  the  recommendations  con-

 tained  in  the  report.

 Mr.  Speaker:  Hon.  Members  may
 be  under  the  impression  that  appar-
 ently  7  appears  to  be  a  small  matter,
 but  I  would  request  them  to  read  the
 report;  it  78  a  very  important  matter
 The  confict  arises  very  often.  When
 hon  Members  pass  some  legislation
 here,  it  ought  not  to  be  open  te  the
 other  House  to  take  a  Member  of  this
 House  to  task  and  call  him  before
 that  House  or  that  commuttee  and
 terrorise  him”  I  am  saying  it  as  an
 instance  Takmg  any  other  House,  it
 might  terrorise,  question  and  cross-
 examine  the  Member  as  to  why  he
 voted  in  favour  or  not  in  favour  of  a
 particular  thing  It  will  seriously
 interfere  with  the  independence  of
 Members  of  this  House.  It  is  not  an
 easy  matter  Normally,  when  any-
 body  is  asked  to  appear  before  a  court
 of  law  to  give  evidence,  we  do  not  go
 into  that  matter,  we  leave  it  to  him
 and  his  vakil  to  defend  himself.  But.
 between  one  House  and  another
 House,  it  is  not  so  easy.

 If  we  pass  some  legislation  here
 and  if  one  State  Legislature  does  not
 like  it—supposing  it  is  on  a  concur-
 rent  subject—it  might  ask  the  hon.
 Deputy  Speaker  to  go  there  and  ex-
 plain  why  he  voted  this  way  or  that
 way  It  is  impossib’e.  Otherwise,  the
 privileges  of  the  House  would  be  actu-
 ally  nullified  if  we  do  not  put  in  these
 restrictions  We  are  only  copying  the
 practice  m  the  House  of  Commons.
 After  so  much  of  experience  there,
 they  have  come  to  the  conclusion  that
 without  the  permission  of  the  House.
 no  member  of  the  House  ought  to  go
 and  appear  before  the  other  House.  I
 is  not  as  if  it  is  entirely  within  the

 competence  of  the  individual  to  go.
 Of  course,  first  of  all  he  must  consent
 to  go;  even  then,  the  House  must

 agree  to  his  going  and  giving  evidence.
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 Sardar  Mukam  Singh:  Otherwise,
 it  would  be  contempt  of  the  House

 Mr.  Speaker:  The  House  must
 have  knowledge  of  the  purpose  for
 which  he  is  invited.  With  all  these
 restrictions,  it  758  open  to  the  Hause
 to  give  or  not  to  give  the  permussion
 Let  it  not  be  left  enurely  to  the
 Speaker  When  this  House  is  not  in
 sersion,  why  should  they  be  in  a
 hurry?  Let  them  wait  trl!  this  House
 meets  3  do  not  know  if  any  other
 Legislature  can  say,  “we  will  have
 the  examination  only  on  such  and  such
 day”  Ido  not  want  to  take  this  res-
 ponsibility  I  would  hke  this  House
 १७  consider  Yne  matter  ‘Shri  Ranga
 seys  that  when  this  House  is  not  in
 session,  the  Speaker  must  give  that
 permission,  as  ३१९  this  House  is  bound
 hand  and  foot  always  to  go  on  supply-
 img  information  to  any  other  House,
 even  though  it  might  be  inconvenient
 to  us

 So,  this  is  maimly  to  safeguard  the
 privileges  of  this  House  and  make  it
 possible  for  any  hon  Member  here
 to  speak  out  his  mind,  without  his
 bemg  forced  by  anybody  else  to  dis-
 close  the  reasons  for  his  having  acted
 @ne  way  or  the  other  That  is  the
 reason  behind  this.

 Shri  Goray  (Poona)  We  were  told
 just  now  that  the  practice  followed
 in  Britain  has  been  taken  into  consi-
 deration  But  was  the  practice  follow-
 ed  in  the  USA  taken  into  considera-
 tion,  because  m  USA,  there  is  a
 Federal  Government  and  it  is  more
 analogous  with  the  sort  of  Govern-
 ment  we  have?

 Mr,  Speaker:  There  is  a  special
 article  in  the  Constitution—article
 05(3)—which  says,  so  long  as  we
 have  not  passed  any  law  relating  to
 privileges,  the  powers  and  privileges
 ef  aur  Hause  are  equated  to  those  of
 the  House  of  Commons  at  the  com-
 Toencement  of  the  Constitution  Of
 course,  if  the  suggestion  had  been
 Yagde  to  the  hon  Deputy  Speaker
 earlier,  he  would  have  called  for

 informetion  for  the  purpose  of  enabl-
 ing  us  to  come  to  a  conclusion.  But
 it  has  not  been  made  earlier  and  the

 has  been  submitted.

 Shel  Ranga:  When  I  made  that
 interruption,  I  had  only  one  idea  in
 mY  taind,  v:z,  possibly  there  might
 be  some  urgency  and  it  would  be  in
 the  interest  of  our  own  Members  and
 ovr  own  House  to  give  the  permission
 at  once  That  was  why  I  made  that
 suggestion  that  the  Speaker  might  be
 given  that  residuary  power  But  I  am
 very  glad  indeed  that  you  have  elu-
 crated  thre  write  dupe.  th  ‘hres  hanes
 recommendations  made  by  the  Privi-
 jeges  Committee

 I  am  also  extremely  glad  that  this
 ras  8  unanimous  recommendation  on
 the  part  of  the  Privileges  Committee
 [  am  whole-heartedly  in  favour  of
 hese  recommendations  and  I  am  also
 extremely  glad  that  with  a  vigilant
 eye  the  privileges  of  thi,  House  are
 yntended  to  be  protected  effectively
 J  am  convinced  that  these  three
 recommendations  made  by  the  Privi-
 jeges  Committee  would  certainly
 strengthen  us  and  also  strengthen  the
 Members  of  the  other  House  also
 vis-a-vis  anybody  else  who  might
 possibly  try  to  dwarf  the  privileges
 and  freedom  of  this  House

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  I  want  a_  clarification  I
 believe  at  the  Speakers’  Conference,
 vou  were  pleased  to  refer  the  matter
 to  all  the  State  Legislatures  as  to
 what  should  be  the  procedure  aft  some
 State  Legislature  has  something
 against  some  Member  of  this  House.
 I  believe  certain  State  Legislatures
 have  enacted  legislation  saying  that  :f
 they  have  anything  agamst  any  Mem-
 ber  of  this  House,  they  will  refer  it
 to  this  House  Such  legislation  has
 already  been  passed  by  certain  States.
 So,  it  is  only  right  that  we  should  also
 enact  some  legislation  m  this  respect.
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 Mr,  Speaker:  The  hon.  Member
 refers  to  another  matter  and  she  is
 evidently  under  the  impression  that
 both  of  them  are  related.  This  one
 relates  to  a  witness;  the  other  one
 relates  to  contempt,  where  somebody
 38  summoned  and  asked,  “Why  did
 you  make  a  statement  of  this  kind?
 There  78  a  breach  of  privilege.”  In
 the  matter  relating  to  Shri  N.  C.  Chat-
 teryee,  there  was  a  unanimous  agree-
 ment  between  the  two  Houses  If  any
 Member  of  a  particular  House  or
 Legislature  says  something  against  the
 other  House  or  some  other  legislature
 takes  exception  to  a  statement  made
 by  a  member  of  this  House,  they  do
 not  have  jurisdiction  straightway
 against  him  They  must  look  into  that
 matter  and  if  they  feel  that  prima
 facte  a  breach  of  privilege  of  the
 House  has  been  committed,  they  refer
 it  to  this  House,  because  he  is  a  mem-
 ber  of  this  House  and  we  look  into  it
 and  submit  whatever  action  we  con-
 sider  necessary  So,  there  are  safe-
 guards  I  would  request  the  hon
 Member  to  look  into  all  that  and  seo
 if,  in  spite  of  them,  something  more
 is  necessary  They  are  sufficient  and
 adequate  for  the  present  Let  us  look
 into  70  as  and  when  particular  points
 arise

 The  question  As;

 “That  this  House  agrees  with
 the  Sixth  Report  of  the  Committee
 of  Privileges  laid  on  the  Table  on
 the  ‘12th  December,  1958.”

 The  motion  was  adopted.

 22.20  hrs.

 APPROPRIATION  (NO  5)  BILL

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 I  beg  to  move*

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the

 Bil

 service  of  the  financial  year,
 i958-59,  be  taken  into  considera-
 tion”

 Mr.  Speaker:  The  question  is:

 “That  the  Bull  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 service  of  tbe  financial  year,
 ‘1958-59,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.
 Mr.  Speaker:  I  will  now  put  the

 clauses  to  the  vote  The  question  is:
 “That  clauses  2  and  3,  the  Sche-

 dule,  clause  1,  Enacting  Formula
 and  the  Title  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clauses  2  and  3,  the  Schedule,  clause
 I,  Enacting  Formula  and  the  Title  were

 added  to  the  Bill.
 Dr.  B.  Gopala  Reddi:  I  beg  to

 move

 “That  the  Bill  be  passed”.
 Mr.  Speaker:  The  question  ts:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 42  24  hrs
 DELHI  RENT  CONTROL  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  the  further  clause  by  clause
 consideration  of  the  Bill  to  provide
 for  the  control  of  rents  and  evictions,
 and  for  the  lease  of  vacant  premises  to
 Government,  in  certain  areas  in  the
 Union  Territory  of  Delhi,  as  reported
 by  the  Joint  Committee.  The  time
 allotted  for  this  Bill  is  ten  hours,  out
 of  which  64  hours  were  taken  for
 general  discussion  and  44  minutes  for
 clause  by  clause  consideration.  We
 have  now  got  2  hours  46  minutes.  Now
 tt  is  220  We  will  conclude  it  by
 about  3  o’Clock.

 We  have  to  take  up  clause  6.  Are
 there  any  amendments?

 “Moved  with  the  recommendation of  the  President.
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 Shri  Braj  Raj  Singh  (Firozabad):
 They  were  all  moved  yesterday.

 Shri  Parulekar  (Thana):  I  do  not
 wish  to  repeat  the  arguments  advanc-
 ed  on  an  earlier  occasion  7  support  of
 the  amendment  for  the  deletion  of
 sub-clauses  (2)  (a)  and  (2)  (b)  of
 clause  6,  because  it  will  serve  no
 useful  purpose,  except  to  give  an
 opportunity  to  the  hon  Mumuster  to
 répeat  the  arguments  which  he  had
 advanced  earlier  on  several  occasions

 2.23  hrs.

 (Mr  Depury-Spreaker  wn  the  Chair]

 On  this  occasion  I  wish  to  draw  the
 attention  of  the  House  to  two  issues
 of  an  important  nature,  which  are
 covered  by  sub-clauses  (2)  (a)  and
 (2)  (b)  of  cause  6  Sub-clause  (2)
 (a)  lays  down  that  the  buildings
 constructed  between  June  95]  and
 June  955  will  not  be  covered  by  those
 provisions  in  the  Act  which  relate  to
 the  restriction  on  rent  They  will  have
 a  free  holiday  from  the  restrictions  of
 these  provisions  for  seven  years  I
 understand—and  I  say  so  subject  to
 correction—that  thousands  of  buildings
 have  been  built  during  this  period  by
 the  Rehabilitation  Ministry  and  they
 were  then  sold  to  displaced  persons,
 either  by  auctioning  them  or  by  allott-
 ing  them  I  further  understand  that
 the  landlords  who  have  purchased
 these  buidings  in  auction  charge
 excessive  rents  to  the  tenants  These
 buildings  were  first  constructed  by  the
 Government  for  the  benefit  of  the
 displaced  persons  and  at  a  later  stage
 they  were  auctioned  and  sold  out  or
 were  allotted  to  the  displaced  persons
 I  came  across  a  case  in  which  a  build-
 ing  of  such  a  nature,  which  wag  con-
 structed  during  this  period  of  ‘1951-55,
 fetched  a  rent  of  Rs  60  per  month
 It  was  auctioned  for  Rs  18,000  80,
 the  rent  yielded  to  the  landlord  0  7
 per  cent  gross  return  Now  the  rent
 has  been  increased  to  Rs  300  per
 month  by  the  landlord  who  purchased

 ‘that  building  m  the  auction  So  the
 net  gross  return  now  25  2i°7  per  cent
 [  would  like  to  ask  the  hon  Munster
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 why  the  buildings  which  had  been
 constructed  by  Government  for  the
 benefit  of  disp  aced  persons  should
 come  under  the  purview  of  this  hoh-
 day  referred  to  in  sub-clause  (2)  (a).
 My  submission  is  that  such  buildings
 which  were  constructed  for  the  bene-
 fit  of  the  displaced  persons  should  not
 get  the  benefit  of  sub-clause  (2)(a)
 and  the  rents  of  such  buildings  should
 be  standard  rents

 I  now  come  to  another  category  of
 eases,  which  are  covered  by  sub-
 clause  (2)  (b)  In  this  connection,  I
 would  like  to  draw  the  attention  of  the
 House  to  sub-clause  (f)  of  clause  4.
 That  sub-clause  says  that  if  the  build-
 ings  not  fit  for  human  habitation,  then,
 with  the  permission  of  the  Controller,
 it  can  be  puled  down  and  a  new
 building  can  be  constructed  Suppose
 the  Controller  has  g:ven  permussion
 for  pulling  down  a  particular  bu:ld-
 mg  After  pulling  it  down,  the  land-
 lord  constructs  a  new  building  Now
 I  wuuld  like  to  ask  the  hon  Mhunister
 whether  the  landlord  of  such  a  build-
 ing  can  c  aim  the  benefit  of  sub-clause
 (2)  (b)  and  say  tnat  as  this  is  a  new
 building  there  would  be  a  holiday  for
 five  years  and  that  he  8s  entitled  to
 charge  any  rent  he  pleases  If  that
 is  so,  then  I  would  submit  that  the
 con  equences  of  these  provisions  taken
 together  will  result  in  a  great  catas-
 trophe  in  Delhi

 In  this  connection,  I  would  lke  to
 refer  to  an  order  issued  under  the
 Slum  Areas  Act  of  956  It  75  a  very
 lengthy  order  and  it  will  not  be
 necessary  to  read  the  whole  of  the
 order  But  I  understand  that  accord-
 ing  to  this  order  about  80  per  cent  of
 the  bu:  dings  in  old  Delhi  are  unfit  for
 human  habitation  Suppose  the  land-
 lords  of  these  bwidings  take  advan~
 tage  of  sub-clause  (f)  of  clause  4,
 approach  the  Controller,  get  an  order
 for  pulling  down  all  these  buildings
 and  then  after  pul  ing  them  down  con-
 struct  new  buildings  and  then  claim
 the  benefit  of  sub-clause  (2)  (b).
 Then  the  Rent  Control  Act,  which  we
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 would  be  passing  today  with  the  object
 of  fixing  a  reasonable  standard  rent
 to  the  tenant,  will  be  nullified  and
 practically  all  the  landlords  in  such
 cases,  which  will  be  about  80  per  cent.
 in  the  whole  of  Delhi,  wili  get  the
 benefit  of  sub-clause  (2)(b)  and  will  be
 free  to  charge  any  rent  they  like  to
 the  tenants,  thereby  defeating  the  very
 object  of  the  Bill.  Therefore,  I  have
 moved  my  amendments.  I  would  par-
 ticularly  like  to  draw  the  attention  of
 the  hon.  Minister  to  amendment  No.
 ‘118,  which  seeks  to  give  protection  to
 the  tenants  of  such  buildings.  The
 landlords  of  such  buildings  should  not
 be  free  to  claim  the  benefit  of  sub-
 clause’  (६५  Oy  and  the  rent  af  such
 buildings  should  be  standard  rent.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Now  two  points  of  an  important  nature
 have  been  raised,  to  which  I  have  to
 reply.  One  question  was  raised  by
 Shri  Nayar.  He  made  a  reference  to
 his  own  dissenting  minute  and  said
 that  instead  of  74  per  cent.,  63  per
 cent.  should  be  taken  into  account.
 So  far  as  we  are  concerned,  the  whole
 matter  was  fully  examined  by  the
 Joint  Committee  and  they  came  _  to
 certain  conclusions.  They  granted
 exemptions  also,  as  the  House  is
 aware,  in  respect  of  pre-!944  houses
 below  Rs.  600  and  in  respect  of  post-
 944  houses  below  Rs.  1,200.  My  hon.
 friends  who  put  in  this  particular
 minute  of  dissent  have  agreed  that
 clause  6,  as  it  has  now  been  improved
 by  the  Joint  Committee,  represents  a
 very  important  mode  of  improvement,
 so  far  as  this  question  is  concerned.
 Under  the  circumstances,  I  would  like
 to  submit  to  you  that  what  has  been
 done  in  this  respect  is  fairly  satis-
 factory.

 Then  the  other  question  that  was
 raised  by  my  hon.  friend  is  with  re-
 gard  to  what  is  called  the  rent  holi-
 day.  That  expression  is  not  a  very
 accurate  expression  at  all.  it  has  been
 dealt  with  in  sub-clause  (2)  of  clause
 6  and  also  in  (a)  and  (b).  So  far
 as  these  two  clauses  are  concerned,
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 may  I  point  out  that  in  respect  of
 clause  6(2)  (a)  there  was  more  or
 le88  a  similar  undertaking,  to  a  cer-
 tain  extent,  given  under  the  Act  of
 1952?  That  was  the  reason  why  it
 proved  to  a  certain  extent  as  an  in-
 centive  for  the  construction  of  certain
 heuses.  What  was  considered  was
 that  in  such  cases  we  ought  to  take  into
 account  the  prevailing  rent  before  this
 Bill  was  thought  of  or  before  the
 people  thought  that  a  new  Bill  was
 going  to  be  passed.  That  is  the  reason
 why  an  earlier  date  has  been  put  in.

 You  will  kindly  see  that  in  clause
 (2)  (a)  the  date  that  has  been  put  in
 छ  the  month  of  March.  1958.  In  such
 cases  with  a  view  to  provide  an  in-
 centive  for  persons  to  construct  build-
 ings  which  could  be  let  out  for  tenants
 tis  particular  date  before  this  parti-
 cular  Bill  was  thought  of,  ie.,  before
 tne  people  believed  that  a  Bill  was
 going  to  be  brought  forward,  has  been
 purposely  mentioned  as  the  date  on
 which  the  rent  should  be  taken  into
 account.  Therefore,  my  submission
 t?  you  in  this  connection  is  that  the
 object  first  was  that  a  date  should  be
 taken  into  account  and  the  rent  that
 nad  been  agreed  to  or  stipulated  bet-
 ween  the  parties  should  be  con-
 sidered  as  a  reasonable  rent.
 yor  example,  that  date  that  has  been
 put  in  which  is  long  before  people  be-
 came  aware  of  the  Bill  would  consti-
 tute  as  a  reasonable  date.  There-
 ore  I  submit  that  so  far  as  clause
 6९2)  (a)  is  concerned,  it  is  in  partial
 implementation  of  what  was  contained
 in  the  earlier  Act  of  1982.

 So  far  as  clause  6(2)  (b)  is  con-
 cerned  that  had  already  to  be  granted
 7  pursuance  of  what  was  done  under
 the  Act  of  4952  and  what  is  now
 yecessary  in  the  furtherance  of  what
 was  done  then.  That  is  the  reason
 why  it  has  been  made  out.  Here,  it
 pas  also  been  made  clear  that  the.rent
 on  which  it  has  been  let  out  on  any
 date  after  the  9th  day  of  June,  ‘1955,
 07  when  it  was  first  let  out  if  it  was
 pot  let  out  then,  would  be  considered
 gs  the  rent  for  the  period  that  is
 granted  there.  Therefore  the  expres-
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 {Shri  Datar]
 sion  that  in  such  cases  there  38  a  rent
 holiday  is  absolutely  misleading
 In  the  first  place  what  hes  been  done
 is  that  the  rent  has  been  stabilised
 and  has  to  remain  as  it  2s  for  a  certain
 period  of  years  with  a  view  to  en-
 courage  the  people

 Then  the  next  point  that  was  raised
 by  my  hon  friend  regarding  clause
 4(l)  (f)  is  met  by  clause  20

 Shri  Parulekar:  That
 cover  it

 जिल  Datar:  The  hon  Member  will
 jnndly  see  clause  20,  which  says

 does  not

 “In  making  any  order  on  the
 grounds  specified  in  clause  (f)  or
 clause  (g)  of  the  proviso  to  sub-
 section  (l)  of  section  14,  the  Con-
 troller  shall  ascertain  from  the
 tenant  whether  he  elects  to  be
 placed  in  occupation  of  the  premises
 or  part  thereof  from  which  he  is  to
 be  evicted  and  :f  the  tenant  so
 elects,  shall  record  the  fact  of  the
 election  in  the  order  and  specify
 therem  the  date  on  or  before  which
 he  shall  deliver  possession

 Therefore,  the  case  that  was  contem-
 plated  by  my  hon  friend,  wiz,  14(1)
 (f),  that  has  been  provided  for  If  he
 does  not  elect  then  naturally  2t  will  be
 the  question  of  new  construction  and
 will  be  governed  by  clause  6(2)  (b)
 So,  the  question  35  whether  there
 ought  to  be  any  restriction  m  favour
 of  the  tenant  and  he  has  been  given
 an  option  If  he  does  not  use  the
 option,  naturally  it  has  to  be  treated
 as  a  new  construction  entitled  to  the
 restrictions  or  the  rights  that  have
 been  given  in  this  section  Let  not
 hon  Members  believe  that  something
 out  of  the  common  run  has  been  done
 far  the  landlord  The  landlord  has
 te  construct  buildings  and  there  must
 be  some  incentive  for  the  landlord  to
 eonstruct  such  buildings  When  he
 constructs  the  building  then  only  in
 respect  of  rent  rt  has  been  stated  that
 these  conditions  have  to  be  followed,
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 or  rather  the  rent  has  to  be  stabilised
 Let  not  the  msmuations  contained  in
 the  expression  ‘rent  holiday’  be  taken
 into  account  There  is  nothing  that
 is  done  Therefore  I  do  not  feel  called
 upon  to  answer  the  general  question
 of  a  socialistic  pattern  of  society  and
 the  allegation  that  we  are  supporting
 a  particular  class

 Shri  ्,  BR.  Patel  (Mehsana)  How
 Is  it  that  there  is  no  ceilmg  on  pro-
 perty  holding  and  rents?

 Shri  Datar:  I  do  not  lke  to  pursue
 that  particular  matter

 Some  hon  Members  have  suggested
 that  they  did  not  mind  ३१  the  value  of
 the  land  is  raised  400  per  cent  or
 something  like  that  That  is  one  point

 econdly,  they  say  that  it  does  not
 matter  My  hon  friend,  Shri  Bharu~
 cha,  contended  that  it  does  not
 matter  if  we  fix  it  at  25%  as
 the  ceiling  May  I  point  out  in  this
 connection,  as  it  was  hinted  at  by
 the  hon  Home  Minister  yesterday,
 that  what  is  set  down  as  a  ceiling  be-
 comes  a  floor  and  things  start  hke
 that  Therefore  it  would  not  be  good
 to  accept  as  the  ceiling  even  the  805
 called  figure  of  25%

 Shri  Parulekar  I  would  hke  to
 seek  a  clarification

 Suppose  an  old  building  7  pulled
 down  and  a  new  construction  3s  built
 What  is  therc  in  this  Act  to  prevent
 the  landlord  from  claiming  the  benefit
 of  sub-clause  2(b)?  What  clause  ४
 there?  He  says  that  such  a  new  buwld-
 ing  will  not  come  under’  sub-clause
 2(b)  He  pointed  out  to  me  clause

 ey
 l)  It  does  not  cover  that  point  at

 a

 Shri  Datar:  Clause  20

 Shri  Parulekar:  Clause  26(i).  If
 he  elects  he  can  go  there  What  about
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 the  rent  holiday?  The  building  will
 enjoy  the  rent  holiday.  The  land-
 lord  will  say,  “This  is  a  new  building
 which  has  been  constructed  and  there-
 fore  I  claim  the  benefit  of  sub-clause
 2(b)  and  am  free  to  charge  what-
 ever  rent  I  like”

 Shri  Datar:  ‘You  will  kindly  see
 clause  20(8)  in  this  respect.

 Shri  Parulekar:  I  have  seen  every-
 thing.

 Shri  Datar:  It  says:

 “Tf,  after  the  tenant  has  delivered
 possession  on  or  before  the  date
 specified  in  the  order,...."
 This  covers  the  case  of  (f)  also.

 “and  the  landlord  fails  to  com-
 mence  the  work  of  repairs.  .the
 Controller  may,  on  an_  application
 made  to  him  in  this  behalf.
 order  the  landlord  to  place  the
 tenant  in  occupation  of  the  pre-
 mises...  a”

 So  far  as  the  question  of  rent  is  con-
 cerned,  I  believe  the  hon.  Member
 wants  to  know....

 Mr.  Deputy-Speaker:  Suppose,  the
 tenant  has  made  an  application.  Sup-
 pose  he  says  that  he  wants  to  occupy
 a  certain  portion  of  the  building  Then
 what  about  the  rent?  How  would
 that  be  determined?

 Shri  Datar:  The  proportionate  rent
 would  be  taken  into  account  Partly  he
 is  mght  He  1s  right  to  this  extent
 that  in  clause  6(2)  we  have  stated
 that  that  would  be  taken  into  account
 as  the  standard  rent,  :.e,  the  rent
 that  has  been  stipulated  by  the  parties
 as  the  standard  rent  for  the  whole
 building  The  proportionate  rent
 would  be  taken  for  the  proportionate
 portion.

 Mr.  Deputy-Speaker:  There  would
 be  an  increase,  no  doubt.

 I  will  put  all  the  amendments  to
 the  vote  of  the  House.
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 The.  question  is:
 Pages  4  to  6,—

 for  clause  6,  substitute—

 “6,  ql)  Where  such  premises  have
 been  let  out  at  any  time  before  Ist
 day  of  June,  1947,  the  basic  rent
 shall  be  determined  in  context  with
 the  rental  value  as  assessed  by  the
 defunct  Municipal  Committee
 (Delhi)  for  house  tax  purposes.

 (2)  Where  such  premises  have
 been  let  out  at  any  time  on  or  after
 lst  day  of  June,  1947,  the  basic
 rent  shall  be  six  and  one-fourth
 per  cent  of  the  purchase  price  of
 the  land  and  the  constructional  cost
 of  the  portion  occupied  by  the
 tenant.

 (3)  In  the  case  of  any  premises
 whether  residential  or  not,  con-
 structed  prior  or  after  the  corh-
 mencement  of  this  Act,  the  annual
 rent  shall  be  calculated  at  the  rate
 Jaid  down  under  sub-section  (2).

 (4)  In  the  case  of  the  premises
 which  are  let  out  for  the  furtherance
 of  public  interest,  the  rent  shall
 also  be  fixed  in  accordance  with
 sub-sections  (l)  and  (2)"

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Pages  4  and  5,—

 for  lines  30  to  37  and  |  to  22  res-
 pectively,  substitute—

 “(A)  in  the  case  of  residential
 premises,  the  rent  calculated  at  six
 and  one-fourth  per  cent.  of  the
 aggregate  value  comprising  of  the
 reasonable  cost  of  construction  and
 the  value  of  the  land  on  which  the
 building  is  constructed  at  four  hun~
 dred  per  cent.  of  the  value  of  the
 Jand  in  September  939  or  its  market
 value  at  the  time  of  construction
 whichever  Is  less;

 The  motion  was  negatived.
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 Mr,  Deputy-Speaker:  The  question
 is:

 Page  6—

 omit  lines  ]  to  26.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question

 Page  6,—

 omit  lines  42  to  19,

 The  motion  was  negatived.

 Mr  Deputy-Speaker:  The  question
 is:

 Page  6—

 omit  lines  20  to  26

 The  motion  was  negatived

 Mr  Deputy-Speaker:  The  question
 is.

 Page  6,  line  26,—

 for  “such  letting  out"  substitute
 “completion  of  the  construction”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question  is

 Page  6,—

 efter  line  26,  add—

 “Provided  that  premises  rebuilt  or
 reconstructed  shall  not  be  entitled
 to  the  benefits  of  clause  (b)  of  sub-
 section  (2).”

 The  motion  was  negetiwed.
 Mr.  Deputy-Speaker:  The  question

 4s:

 “That  clause  6  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  6  was  added  to  the  Bill.

 Bill.  «

 Clause  7  (Lawful  increase  of  stan-
 dard  rent  in  certain  cases  and  ह.
 cevery  of  other  charges).

 Shri  Datar:  Sir,  I  beg  to  move:

 Page  6,  lines  30  to  $2,—

 for  “Where  a  landlord  with  the
 written  approval  of  the  tenant  or
 of  the  Controller  has  at  any  time,
 whether  before  or  after  the  com-
 mencement  of  this  Act,”  substitute—

 “Where  a  landlord  has  at  any  time
 before  the  commencement  of  this  Act
 with  or  without  the  approval  of  the
 tenant  or  after  the  commencement  of
 this  Act  with  the  written  approval  of
 the  tenant  or  of  the  Controller,”

 This  amendment  has  been  brought
 in  to  clarify  the  position.  A  defect
 was  pointed  out  by  an  hon  Member,
 I  believe  by  Shri  Bose  Therefore
 what  we  did  was  to  bring  in  this
 amendment  It  was  only  an  inadver-
 tent  mistake  It  had  remained  as  it
 is  though  under  the  new  principle  that
 we  have  accepted  about  subletting
 we  have  recast  the  whole  position
 Only  for  that  purpose  it  has  been
 brought  in

 Mr  Deputy-Speaker:
 amendment?

 Any  other

 inri  Jadhav  (Malegaon)
 move’

 {  beg  to

 Page  7,  omit  Lines  5  to  8

 A  proviso  has  been  given  in  ths
 clause  which  provides  that  nothing  in
 this  sub-section  shall  affect  the  liabi-
 lity  of  any  tenant  under  an  agree-
 ment  entered  into  before  the  Ist  day
 of  January,  1952.  If  there  is  an  agree-
 ment  to  pay  the  taxes,  that  agree-
 ment  is  held  as  valid  and  it  has
 been  permitted  by  this  proviso,  I  am
 at  a  loss  to  know  why  these  exemp-
 tions  are  given  to  a  few  persons  and
 what  benefit  the  Government  is  going
 to  get  by  this.  I  want  to  ask  the  hon.
 Minister  what  percentage  of  the  people are  benefited  by  this.  Therefore.  if
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 the  liability  to  pay  the  taxes  is  there,
 if  there  is  scope  for  this,  it  will  in-
 crease  the  standard  rent  by  so  much
 per  cent.  I  ask  that  this  proviso
 should  be  omitted.

 Shri  Datar:  We  have  now  made  it
 clear.

 Shri  M.  C.  Jain  (Kaithal):  I  have
 also  given  an  amendment  similar  to
 that,

 Mr.  Deputy-Speaker.  The  amend-
 ment  is  similar  to  the  one  already
 moved.  He  may  say  a  few  words.

 Shri  M.  Cc  Jain:  I  only  endorse
 the  views  expressed  by  my  colleague
 that  this  proviso  should  be  deleted
 There  is  no  reason  why  the  tenants
 should  be  made  responsible  to  pay  the
 taxes,  even  if  there  was  any  contract
 between  the  landlord  and  the  tenant
 prior  to  January  ‘1952.  The  liability
 to  pay  the  taxes  should  devolve  on
 the  landlord.  The  taxes  are  upon
 the  property  and  the  property  is
 owned  by  the  landlord.  Therefore,  I
 submit  that  the  tenant  should  not  be
 burdened  with  this  responsibility.  I
 hope  the  hon.  Minister  will  be  able
 to  accept  this  amendment.

 Mr,  Deputy-Speaker:  If  the  rent  had
 been  fixed  originally  subject  to  that
 agreement  that  the  taxes  would  be
 paid  by  the  tenant  without  an  increase
 in  the  rent.  will  it  be  fair  that  the
 Jandlord  should  be  burdened  with
 the  taxes?  He  may  not  get  even  any-
 thing  out  of  the  rent  if  the  tax  amount
 is  as  much  as  the  rent  itself.

 Mr.  M,C.  Jain:  The  fixing  of
 rent  is  now  controlled  by  clause  6.
 The  landlords  have  been  given  so
 many  facilities.  Despite  any  contract
 which  he  had  with  the  tenant  pre-
 vious  to  ‘1982,  the  landlord  has  now
 fresh  rights.  Under  certain  circum-
 stances,  he  can  get  an  increase  in  the
 rent  and  get  the  standard  rent  fixed
 All  those  previous  agreements  and
 contracts  have  to  cease.  Under  this
 law,  the  landlord  gets  fresh  rights
 Therefore,  the  responsibility  which
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 was  upon  the  tenant,  should  also
 cease.  It  should  not  remain.  when  the
 landlord  gets  fresh  rights.

 Shri  Datar:  You  Sir,  have  already
 kindly  made  the  whole  position  clear.
 I  would  only  add,  for  the  first  time,
 in  the  rent  law  it  was  made  clear
 that  it  is  the  landlord  only  who  should
 pay  the  taxes.  This  has  been  made
 clear  in  the  earlier  sub-clause  (2)  of
 clause  7.  It  was  .considered  that,
 especially  before  1952,  if  the  parties
 had  come  to  a  certain  agreement  in
 respect  of  the  payment  or  obligation
 to  pay  the  taxes  by  the  tenant  him-
 self,  that  would  naturally  have  been
 readjusted  in  respect  of  the  quantum
 of  rent  itself.  Under  the  circumstances,
 what  has  been  done  is,  the  general
 policy  to  be  followed  is,  except  where
 it  is  necessary  to  control  or  restrain
 certain  acts,  the  contractual  obliga-
 tions  should  be  considered  as  sacred.

 Shri  Jadhav:  Under  pressure  of  cir-
 cumstances?

 Shri  Datar:  No  question  of  pressure.
 It  is  only  now  that  the  law  has  been
 made  clear.

 राजा  महेन्द्र  प्रताप  (मयुरा)  :  माननीय
 डिप्टी  स्पीकर  साहब,  में  कहना  चाहता  हूं
 कि  इस  तरह  की  बहुत  सारी  क्लाजिज
 रख  कर  आप  वकीलों  को  बहुत  ज्यादा
 मौका  देते  हे  कि  वें  बहुत  सारा  पैसा
 बनायें  |  सीधी  सादी  और  साफ  साफ  बात  यहां
 भाती  चाहिये  थी  ताकि  उनका  आपस  में  ही
 फेसला  हो  जाता  ।  मेरा  यह  कहना  है  कि  इसमें
 ज्यादा  मारेलेटी  का,  इखलाक  का  खयाल  रखा
 जाना  चाहिये  था।  सरकार  कानून  बना  कर  जब
 अपने  हाथ  में  काम  ले  लेती  है,  तब  भोर  भी
 ज्यादा  तकलीफ  होने  लगती  है  ।  मेरा  कहना
 यह  है  कि  होना  यह  चाहिये  कि  जो  किरायेदार
 है  भौर  जो  लेडलाडड  हे  वे  खुद  ही  फैसले  कर  लें
 और  हमारा  यह  काम  नही  होना  चाहिये  कि
 हम  बहुत  ज्यादा  कानून  बना  कर  उनको
 उलझनों  में  डालें।  हमें  चाहिये  कि  जो  भव्वाम
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 [राणा  महेन्द्र  शताप]

 है  उनको  मौका  दें  कि  ये  झपना  इंतिजाम  ाप

 करें  1

 मुझे  दो  ही  बातें  कहनी  हे  I  में  कोई  ज्यादा

 लकरीर  नही  करना  चाहता  ।  एक  तो  यह  हैं

 विकानून बना  कर  हम  बहुत  ज्यादा  उसझनें  पेदा

 मे  करें  भौर  झापको  चाहिये  कि  झाप  वड़ीलो
 को  ज्यादा  पसा  कमाने  के  लिए  प्रोत्साहित  न  करें
 शौर  उनका  ज्यादा  खयाल  न  करे  ।  दूसरे  मुझे
 यह  कहना  है  कि  ज्यादा  कानूनो  को  अपने  हाथो
 में  लेने  की  कोशिश  झाप  मत  करें  झभौर  यह  भी
 झौर  [1  भी  पावर  भ्रपने  हाथ  मे  झाप  न  ले  ।

 होना  यह  भाहिये  कि  जो  प्रव्वाम  हे  उनको
 जिस  में  फायदा  मालूम  देता  हे  जो  उनके  फायदे
 की  चीज  है  उसको  करने  का  उनको  मौका  दिया
 जाए  |

 उपाध्यक्ष  महोदय:  माननीय सदस्य  को  में
 मशिवरा  दूगा  कि  जो  ला  कमिशन  बना  श्रा  ह,
 उसके  सामने  बतौर  गवाह  के  जा  कर  वह  ये
 बातें  कहें  t

 The  question  As:

 Page  7,  om:t  lines  5  to  8

 The  motron  was  negatived

 Mr.  Deputy-Speaker:  The  question
 is

 Page  6,  lines  30  to  32,—

 for  “Where  a  landlord  with  the
 written  approval  of  the  tenant  or
 of  the  Controller  has  at  any  time,
 whether  before  or  after  the  com-
 mencement  of  this  Act,”  substs-
 tute—

 “Where  a  landlord  has  at  any
 time  before  the  commencement  of
 this  Act  with  or  without  the
 approval  of  the  tenant  or  after  the
 commencement  of  this  Act  with
 the  written  approval  of  the  tenant
 or  of  the  Controller,”

 The  motion  was  adopted.

 Mr.  Daputy-Speaker:  The  question
 Bt a

 “That  cause  7,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  7,  as  amended,  was  added  to
 the  Brill.

 Mr.  Deputy-Speaker:  The  question
 4s:

 “That  clause  8  stand  part  of  the
 Bill”

 The  motion  was  adopted.

 Clause  8  was  added  to  the  Bill.

 Clause  oe  (Controller  to  fix  standard
 rent  etc.)

 Shri  M.  C.  Jain:  I  beg  to  move:

 Page  8,  om:t  lines  6  to  18.

 I  am  asking  that  this  proviso  should
 be  omitted  I  think  the  hon  Munster
 will  accept  this  amendment  Clause
 9  gives  powers  to  the  Rent  Controller
 to  fix  the  standard  rent.  But,  this
 proviso  restricts  his  power  to  fix  the
 rent  only  for  one  year  prior  to  the
 date  of  the  application  Under  clauses
 4  and  5  which  have  been  passed,  the
 provision  is  that  only  the  legal  rent
 could  be  realised,  the  rent  which  78
 legally  recoverable.  A  rent  which  us
 more  than  the  standard  rent  cannot
 be  realted  Therefore,  this  proviso
 creates  an  ambiguity  and  confusion,
 Whereas  in  the  previous  clauses,  a
 rent  mote  than  the  realisable  rent,  the
 legal  rent,  cannot  be  realised,  anaer
 this  clause,  the  Rent  Controller  ie
 forbidden  to  fix  the  standard  rent
 prior  to  a  period  which  goes  more
 than  one  year  from  the  date  of  appli-
 cation.  Therefore,  my  amendment  is
 that  this  proviso  should  be  deleted.
 If  this  proviso  is  deleted,  the  Rent
 Controller  is  authorised,  his  power  is
 not  taken  away,  rather  he  3  em-
 powered  to  fix  the  standard  rent  not
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 only  for  one  year,  but  for  three  years
 previous  to  the  date  of  the  applica-
 tion,  in  which  case  the  rent  can  be
 realised  for  all  the  year.  If  the
 proviso  stands,  if  the  amendment  is
 not  accepted,  the  Rent  Controller  will
 not  be  abie  to  fix  the  standard  rent
 for  a  period  prior  to  that  date.  There-
 fore,  I  ‘hink  the  hon.  Home  Minister
 will  see  the  reasonableness  of  the
 amendment  and  will  be  kind  enough
 to  accept  it.  It  will  give  further  some
 small  concession  to  the  tenants  and
 c'ause  9  will  be  in  accordance  with
 the  previous  clauses  which  we  have
 passed,

 Shri  Datar:  In  such  cases,  ordinarily
 the  practice  is  that  from  the  date  of
 the  application  the  rent  75  to  be  fixed,
 but  the  Joint  Committee  considered
 the  whole  question  and  they  stated
 that  one  year  back  should  be  the
 period  that  should  be  taken  into  ac-
 count.  That  38  the  reason  why  the
 standard  rent  that  is  to  be  fixed  will
 be  not  only  from  the  date  of  the  appli-
 cation,  but  will  relate  back  to  a  period
 of  one  year.  That  is  quite  reasonable,
 and  it  would  not  be  possibile  or  good
 to  take  :t  back  further  on

 Mr.  Depaty-Speaker:  His  fears  are
 that  the  Controller  will  not  be  able  to
 fix  the  standard  rent  for  a  period  ear-
 her  than  one  year.

 Shri  Datar:  Yes,  but  what  the  Joint
 Committee  has  done  is  this:  he  shou  da
 fix  the  rent  not  only  from  the  date  of
 the  apphcation,  but  for  a  year  pre-
 ceding  that

 Shri  M,  C.  Jain:  I  want  that  the
 Rent  Controller  should  be  able  to  fix
 the  standard  rent  for  the  whole  three
 year  period  which  the  period  of  hmi-
 tation  allows  If  this  proviso  stands,
 clauses  4  and  5  which  we  have  pas-
 sed....

 Mr.  Deputy-Speaker:  The  hon.  M2-
 nister  says  that  :t  will  be  unfair  that
 the  standard  rent  fixed  at  this  mo-
 ment  should  be  made  applicab'e  to  a
 period  previous  to  one  year.
 204  (Ai)  L.S.D.—0

 WwW  DECEMBER  i986  Dethi  Rent  Control  5736
 Bil

 Shri  Datar:  He  should  fix  it,  but
 so  far  as  the  quantum  of  the  standard
 rent  is  concerned,  that  is  confined  to
 One  year.

 Shri  P.  R.  Patel:  The  case  would  be
 like  this,  that  the  landlord  cannot  get
 more  rent  than  standard  rent,  and  if
 he  takes  more,  then  it  is  illegal  under
 the  law  The  maximum  period  given
 is  one  year.  Naturally,  that  would
 be  al'owing  the  landlord  to  expro-
 priate  the  money  if  he  has  taken  more
 rent  illegally  for  more  than  one  year.

 Mr.  Deputy-Speaker:  The  question is‘

 Page  8,  omit  lines  6  to  8
 The  motion  was  negatwved.

 Mr.  Deputy-Speaker:  The  question
 75

 “That  clause  9  stand  part  of  the
 छाए,

 The  motion  was  adopted
 Clause  9  was  added  to  the  Bill

 Mr.  Deputy-Speaker:  The  question
 Is,

 “That  clauses  0  and  I!  stand
 part  of  the  B:l!]”

 The  motion  was  adopted
 Clause  4  (Protection  of  tenant  agasmst

 Bull.

 Mr.  Deputy-Speaker:  There  are  no
 amendments  to  clauses  2  and  13.

 The  question  35

 “That  clauses  12  and  43  stand
 part  of  the  Bull”

 The  motion  was  adopted
 Clauses  2  and  3  were  added  to  the

 Bill

 Clause  4—(Protectton  of  tenant  aga-
 inst  eviction)

 Mr.  Depaty-Speaker:  There  are  a
 number  of  amendments
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 Sart  Parulekar:  I  beg  to  move:

 Page  30,  line  3,—

 for  “on  or  after  the  9th  day  of
 June,  1952”  substitute  “after  this  Act
 comes  into  force”

 Page  l,—

 after  line  20,  add—

 “Provided  that  after  the  com-
 pletion  of  such  work  within  a
 reasonable  time  the  tenant  is
 given  the  possession  of  the  pre-
 mises,  if  so  desired.”

 Page  ll.—
 after  line  5,  add—

 “Provided  that  when  the  termi-
 nation  of  service  or  employment
 of  such  tenant  is  under  dispute,
 he  shall  not  be  evicted  until  the
 dispute  is  disposed  of  by  a  com-
 petent  authority.”

 Page  10,—

 omit  lines  34  to  38.
 Shri  P.  R.  Patel:  I  beg  to  move:

 Page  10,  line  4l,—

 after  “a”  insert  “suitable”.

 Shri  Assar  (Ratnagiri):  I  beg  to
 move:

 Page  10,—
 omit  lines  8  to  4

 Shri  0.  M.  Kedaria  (Mandvi—
 Reserved-—-Sch.  Tribes):  I  beg  to
 move:

 (l)  Page  ii,  line  27,—

 after  “default”  insert  “within  twelve
 months”

 (2)  Page  i,  line  28,—~

 for  “for  three  consecutive  months”
 substitute—

 “on  three  occasions  within  a
 period  of  eighteen  months”.
 Shri  Datar:  I  beg  to  move:

 Page  l!,  line  36,—
 for  “sub-let”  substitute  “let”,
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 Shri  M.  C.  Jain:  I  beg  to  move:

 Page  0,—

 after  line  41,  add—

 “Provided  that  the  possession  of
 a  residential  premises  can  only
 be  recovered  under  this  clause.”

 Shri  P.  R.  Patel:  My  amendment  is
 8  very  small  one.  I  want  to  insert
 the  word  “suitable”  in  clause  4(l)
 (h),  so  that  it  would  read  “or  been
 allotted,  a  suitable  residence”,

 Shrimati  Subhadra  Joshi  (Ambala):
 It  was  there  before,  and  it  was  re-
 moved  later  on.

 Mr.  Deputy-Speaker:  He  wants  to
 restore  that.

 Shri  P.  R.  Patel:  I  want  to  restore
 it  In  section  8(h)  of  the  old  law,
 the  wording  is  “suitable  residence”.

 Mr,  Deputy-Speaker:  It  is  admit-
 ted.  It  was  there  and  it  was  re-
 moved.

 Shri  P.  R.  Patel:  I  will  give  you
 a  concrete  case  Suppose  a  man_  is
 in  possession  of  a  house,  and  he  is
 allotted  some  residence  which  38  not
 suitable  Suppose  there  is  a  family
 of  ten  persons  and  a  small  house  is
 allotted  which  is  not  convenient  or
 sultable  Should  the  man  lose  his
 house?  That  is  the  only  question.  I
 hope  the  hon.  Minister  will  agree  with
 me.

 Shri  Radha  Raman  (Chandni
 Chowk)  The  hon.  Member  has  men-
 tioned  that  the  word  “suitable”  may
 be  added  to  the  word  “residence”.  It
 may  be  recalled  that  in  the  Joint
 Committee  this  question  was  discus-
 sed  threadbare,  and  it  was  decided  that
 the  word  “suitable”  should  not  be
 added  to  it.  The  reason  was  that
 when  a  house  is  allotted,  it  is  to  be
 taken  that  allotment  will  be  made
 on  the  basis  of  suitability.  Houses
 are  not  allotted  without  consideration
 of  suitability.  Sometimes  people
 build  houses  also,  and  they  want  te
 live  therein,  If  they  build  only  with
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 the  intention  of  letting  it  out,  they
 should  not  be  given  that  privilege
 Therefore,  I  say  the  word  “suitable”
 should  not  be  added  here,  because  :t
 wilt  take  away  the  meaning,  and  it
 will  lead  to  so  many  muisuses  by  the
 persons  who  do  not  want  to  vacate
 the  houses  they  are  occupying  They
 may  say  that  the  allotment  is  not
 surtable,  but  it  will  be  made  on  con-
 siderations  of  suitability,  and  77  they
 build,  they  should  also  build  for  the
 purpose  of  living  therein,  not  for  let-
 ting  7  out

 Mr,  Deputy-Speaker  They
 build  only  suitable  houses

 should

 Shri  M.  C  Jain  Clause  4  relates
 to  the  conditions  under  which  the
 Controller  can  evict  a  tenant  Sub-
 clause  i(e)  of  this  clause  provides
 that  possession  can  be  recovered  of
 the  residential  premises  Ict  out  if  they
 are  required  bona  fide  by  the  landlord
 for  occupation  as  a  residence  for  him-
 self  or  any  member  of  his  family
 dependent  on  him  But  sub-clause
 il(h)  provides  that  the  tenant  can  be
 evicted  7  he  has  whether  before  0
 after  the  commencement  of  this  Act,
 built  acquired  vacant  possession  of,
 or  been  allotted  a  residence  My
 point  7283  that  the  tenant  should  be
 dispossessed  onlv  if  it  १९  a  residential
 quarter  not  from  his  shop  or  anv
 other  quarter  which  he  occupies  He
 should  not  be  evicted  from  his  non-
 residential  premises,  that  is  my
 amendment

 i3  hrs

 The  Rent  Controller  can  eect  a
 tenant  on  one  or  more  grounds  If  the
 tenant  does  not  suffer  from  one  dis-
 abihty  he  can  be  evicted  on  some
 other  There  725  a  conflict  between
 sub-clause  (९)  and  sub-clause  (h)
 Under  sub-clause  (e)  he  can  be  eject-
 ed  only  from  a  residential  quarter  if
 the  Jandlord  or  hs  family  needs  it
 Even  :f  a  landlord  or  his  family  needs
 a  premises  which  is  non-residential
 for  his  bona  fide  purposes,  under  this
 sub-clause  he  cannot  be  ejected  But
 under  sub-clause  (h)  if  it  stands  as

 77  DECEMBER  3958  Deth:  Rent  Control  5724
 Bul

 it  ३8  and  my  amendment  i8  not  accept-
 ed  the  tenant  can  be  ejected  if  he  has
 built  a  residential  house  or  acquired
 Ne  There  is  a  clear  divergence
 Which  I  think  the  hon  Minister  will
 @Apreciate  Therefore,  my  amendment
 tries  to  remove  this  disparity  and  if
 this  amendment  is  accepted  it  will
 be  in  accordance  with  sub-clauce  (e)

 tenant  can  be  ejected  only  from  a
 residential  premises  and  not  from  a
 NOn-residential  premises

 श्री  प्रासर  (रत्नागिरि)  :  उपाध्यक्ष

 महोदय,  में  ने  क्लाज  १४  पर  प्रमेंडमेंट  न ं०
 (३०  श्रौर  १३१  दिये  है।  मेरे  अमेंडमेट  देने

 का  विशेष  कारण  यह  है  कि  यह  दिया  गया
 है  कि  €  जन  १६५४२  के  बाद  अगर  कोई
 किरायदार  अपनी  जगह  को  सबलेट  कर  दे
 यो  दूसरे  को  दे  दे  ता मालिक  मकान  उस  जगह
 को  क्रायेदार  से  वापस  लेने  का  अधिकार
 रखता  है।  स  लिय  मेरा  सुझाव  यह  है  कि
 ६ जन  १६५२”  के  बजाय  “भाफ्टर  दिस

 एकट  बम्स  इनट  फा”  का  वाक्य  वहा  रख
 दिया  जाये  ।  जगह  का  सबलेट  करने  की
 मत्तारी  ता  पिछले  ऐक्ट  में  भी  थी,  लेकिन
 जगह  की  कमी  के  कारण  सबलेटिंग  नित्य
 को  व्यवहार  हो  गया  था  सन्‌  १६५२  के
 बांद  आज  ६  वर्ष  हो  गय  ।  जिन  लोगो  ने
 उच्  के  वाद  सेटिंग  की  है  उन  को  ६  ष
 के  बाद  घर  से  निकालना  बहुत  बड़ा  न्याय
 है  ।  श्राज  सबलेटिंग  वालो  की  सख्या  इतनी
 बड़ी  है  कि  उन  लो  )  को  बेउर  करने  से  या घर
 से  बाहर  निकालने  से  एक  बहुत  बडी  समस्या
 खड़ी  हो  जायेगी,  शौर  उन  लोगो  साथ

 अन्यायपूर्ण  व्यवहार  तो  होगा  ही  t  इस  लिये
 मेरा  सुझाव  है  कि  उन  को  घर  से  बाहर
 निकालने  के  लिये  इस  ऐक्ट  के  फोर्स  में  भाने
 के  बाद  का  समय  लिखा  जाय  भौर  उसे  सं  कार
 किया  जाय  t

 Mr  Deputy-Speaker:  Shri  Parule-
 kar

 Shri  Radha  Raman  rose--
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 Mr.  Deputy-Speaker:  Mr.  Radha
 Raman  spoke  just  now.

 Shri  Radha  Raman:  I  have  some-
 thing  to  say  about  another  amend-
 ment.

 Mr.  Deputy-Speaker:  He  cannot  be
 allowed  to  speak  on  every  amend-
 ment.  All  these  amendments  are  be-
 fore  the  House  together.

 Shri  Parulekar:  Mr  Deputy-Speak-
 er,  Sir,  I  will  first  deal  with  my
 amendment  No  29  which  relates  to
 sub-clause  (b).  This  sub-clause  deals
 wit  tie  quoeston  of  sods-terrannts.
 Sub-clause  (b)  lays  down  that  if  a
 tenant  has  sub-let  any  premises  m
 his  possession  after  June  952  with-
 out  the  consent  of  the  landlord,  one
 of  the  penalties  wil]  be  that  he  will
 be  evicted  Of  course,  there  are  other
 penalties  provided;  he  can  ‘¢  fined
 to  the  extent  of  Rs  1,000  The  second
 result  will  be  that  the  sub-tenant  will
 also  be  thrown  on  the  streets  It  35
 true  that  it  was  provided  im  the  ear-
 her  Act  of  952  that  no  sub-tenancies
 should  be  created  without  the  consent
 of  the  landlord.  But  realities  are
 more  stubborn  than  laws  which  are
 made  and  an  emergency  docs  not
 conform  with  the  provisions  of  any
 law  We  cannot  quarrel  with  reali-
 ties;  they  have  to  be  faced  and  they
 have  to  be  solved.

 It  is  a  fact—and  the  hon  Minister!
 think  is  aware  and  will  not  deny,—
 that  after  952  sub-tenancies  rumber-
 ing  about  thousands  have  ben  created
 without  the  consent  of  the  landlord
 What  ais  the  solution  which  he  offers
 for  this  problem?  Is  it  a  solution  0:
 the  prublem  to  say  that  we  have  en-
 acted  in  952  that  it  will  not  Le  legas
 to  create  sub-tenancies  withou.  the
 consent  of  the  landlord?  Is  ta  reply
 which  will  solve  the  problem?  No,  the
 problem  will  be  there  and  the  problem
 will  have  to  be  solved.

 What  will  be  the  result?  He  says
 that  this  is  an  improved  measure  and

 he  always  brings  forward  the  argu-
 ment  that  we  have  agreeg  that  It  is
 so  Yes,  Sir,  it  is  an  improvement.
 But  that  does  mean  that  it  is  an  im-
 provement  when  compared  to  the  Bill
 introduced  in  the  House.

 What  will  be  the  effect  of  this  sub-
 clause?  The  sub-tenants  will  be
 thrown  on  the  streets;  the  tenants
 will  be  evicted.  But  in  order  to  lega-
 lise  all  these  illegal  sub-tenancies  the
 sub-clause  gives  a  weapon  in  the
 hands  of  the  landlord  to  screw
 money.  Nobody  is  likely  to  be  thrown
 on  the  streets,  because  nobody  can
 live  without  shelter.  So,  they  wi))  be
 compelled  to  pay  extra  money  to  the
 landlord  to  get  legalised  what  is  ille-
 gal  This  is  what  is  going  to  be  the
 effect  of  this  Act

 Is  this  the  way  of  facing  realities?
 Is  it  the  way  of  so’ving  the  problems?
 Mv  amendment  is  to  the  effect  that  in
 future  sub-tenancies  must  not  be
 created  without  the  consent  of  the
 landlord  Even  that  is  not  a  satisfac-
 tory  solution  according  to  me  But
 when  I  am  faced  with  two  evils  I
 choose  the  lesser  evil  That  lesser  evil
 is  that  in  future  at  least  Jet  us  pro-
 vide  in  the  Bill  that  sub-tenancies
 must  not  be  created  without  the  con-
 sent  of  the  landlord  But  those  sub-
 tenancies  which  exist  today  without
 the  consent  of  the  landlord  must  be
 ‘egalised  Do  not  penalise  them:  do
 not  throw  them  on  the  streets  67
 foot-paths  or  into  the  clutches  of  the
 landlord,  so  that  in  order  to  legalise
 what  is  illegal  he  may  screw  money
 from  the  tenants.

 There  is  another  amendment  which
 I  have  moved,  namely  32  which  deals
 with  employees  who  have  been  pro-
 vided  with  accommodation  by  their
 employers  and  they  are  their  tenants
 Sub-clause  (i)  provides  that  as  soon
 as  their  services  are  terminated  there
 would  be  a  justifiable  ground  for
 evicting  them  On  appearance  it
 seems  to  be  avery.  reason-
 able  provision  The  employee  had
 been  given  shelter  because  he  was  in
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 service  of  the  employer  As  soon  as
 the  service  terminates,  he  should  have
 no  right  to  live  in  the  accommodation
 On  the  face  of  it  it  looks  reasonable
 But  this  is  the  provision  of  which  the
 employers  take  advantage  and  make
 the  employees  submit  to  conditions
 whenever  they  go  on  strike

 Supposing  for  a  just  grievance  they
 go  on  strike  The  employer  imme-
 diately  isxues  a  notice  saying  that
 their  services  are  terminated  and
 therefore  they  must  vacate  the  pre-
 mises  If  the  employees  do  not  vacate
 the  premises  the  employer  can  go  to
 the  Controller  and  say  that  their  ser-
 vices  have  been  terminated,  they  are
 no  longer  in  his  service  and  _  there-
 fore  they  shoud  be  evicted  This  35
 a  threat  under  which  m  many  cases
 an  employee  has  been  compelled  to
 surrender  his  just  grievance,  because
 the  other  alternative  open  to  the  em-
 ployee  is  to  agree  to  be  thrown  on
 the  streets  My  amendment  seeks  to
 say  that  when  the  termination  of  the
 service  of  such  a  tenant  ts  under  dis-
 pute  he  shall  not  be  evicted  until  the
 dispute  is  disposed  of  by  a  competent
 authority  I  do  not  deny  the  reason-
 ableness  of  the  proposition  that  after
 the  termination  of  the  service,  the
 tenant  should  be  evicted,  I  concede
 that  But  I  only  provide  a  safeguard
 So  long  as  the  dispute  is  not  finally
 settled,  the  employee  shoud  have  a
 night  to  remain  in  the  accommodation
 and  should  not  be  evicted  There  38
 another  amendment  which  I  _  have
 moved,  namely,  amendment  No  33  It
 is  a  very  reasonable  amendment  I
 have  to  judge  whether  the  hon
 Minister  38  reasonable  enough,  by  find-
 ing  out  whether  he  accepts  it  or  not

 Mr,  Deputy-Speaker:  Has  he  never
 tested  him  before?

 Shri  Parulekar:  I  have  tested  him,
 but  this  is  the  most  reasonable
 amendment,  and  this  will  be  the  last
 test.

 Sub-clause  reo)  of  clause  I4  says
 that  whenever  the  Delhi  Development

 Authority  or  other  municipal  author-
 tres  require  that  the  bu  ding  must
 be  repaired,  the  tenant  can  be  evicted
 with  the  permission  of  the  Controller,
 if  the  building  cannot  be  repaired
 without  the  premises  being  vacated.
 This  is  a  good  provision,  and  I  have
 no  quarrel  with  it  But  I  only  want
 8  proviso  to  be  added  to  at,  saying  that
 after  the  completion  of  such  work,
 the  tenant  should  have  a  right  to
 come  back  My  amendment  does  not
 go  beyond  the  four  corners  of  the
 purpose  of  this  legislation  as  it  has
 been  framed  by  Government  All
 that  it  seeks  to  provide  is  that  after
 the  work  has  been  completed,  after
 the  building  has  been  repaired,  the
 tenant  should  have  a  nght  to  come
 back  It  35  meant  only  to  safeguard
 the  interests  of  the  tenant,  so  that
 the  land  ord  may  not  have  the  night  to
 say  ‘No’  later  on

 Shri  Radha  Raman:  Subject  to  his
 paying  the  rent

 sit  झासर  मे  ने  अ्मेंडमेंट  न०  १३२
 दिया  है  1

 Mr.  Deputy-Speaker:  The  hon.
 Member  has  spoken  already

 Shri  Assar.  I  forgot
 ment  No  ३32

 my  amend-

 Mr.  Deputy-Speaker:  Should  I  be
 Penabsed  for  that?

 Shri  Assar:  I  have  to  speak  a  few
 words  on  this

 Mr.  Deputy-Speaker:  A  few  words
 are  as  good  as  many  words  If  chance
 is  to  be  given,  then  he  might  say  any
 number  of  words  that  he  hkes  But
 that  1s.  not  ordinarily  given  He  ought
 to  anticipate  what  all  is  to  be  done,
 and  then  he  should  confine  himself  to
 the  time  that  has  been  given  to  him

 Anyhow,  I  shall  give  him  an  op-
 portunity  I  shall  have  to  give  an
 opportunity  to  Shri  Radha  Raman
 also  in  that  case.
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 श्री  झासर  :  में  भपने  भर्मेंडमेंट  ई ह  १३२
 पर  यह  कहना  चाहता  हूं

 Mr.  Deputy-Speaker:  That  amend-
 ment  is  the  same  as  amendment  No.
 32  that  has  been  moved  _  alresdy
 Therefore,  the  hon  Member  need  not
 worry  about  it.

 श्री झासर :  म॑  इस  बारे  में  कुछ  कहना
 चाहता  हू  t

 उपाध्यक्ष  महोदय  :  अगर  उन  को  ग्रमे  डमेट
 को  मूव  करना  होता  तो  मे  वक्‍त  दे  देता  ।

 Shri  Radha  Raman:  I  only  want  to
 draw  the  attention  of  the  hon  Muinis-
 ter

 Mr.  Deputy-Speaker:  When  the
 amendments  have  been  moved,  and
 the  clause  and  the  amendments  are
 together  before  the  House,  hor
 Members  can  anticipate  what  the
 Movers  of  the  amendments  would
 speak,  and  they  should  beforehand
 Bive  their  defence  to  those  argumenis.
 More  than  one  opportunity  cannot  be
 afforded  Anyhow,  I  shall  make  an
 exception  at  this  moment.

 Shri  Radha  Raman  I  only  want  to
 draw  the  attention  of  the  hon  Minister
 to  amendment  No.  95  by  Shri  Shrec
 Narayan  Das,  which  reads:

 Page  l],  linc  9,
 insert

 Mr.  Deputy-Speaker:  It  has  not  been
 moved.  Shri  Shree  Narayan  Das  is
 not  present

 Shri  Radha  Raman:  I  was  just
 drawing  the  attention  of  the  hon.
 Minister  to  it  It  only  makes  8
 verbal  change  Thc  hon  Minster
 could  consider  it

 Mr.  Deputy-Speaker:  That  could  be
 done  even  by  a  whispe>  to  him,  just
 by  going  over  to  him.

 after  ‘notice’

 Shri  Mulchand  Dube  (Farrukha-
 bad):  The  Bill  seems  to  be  proceed-
 ing  on  the  assumption  that  oll  the

 Jandlords  are  rich  and  all  the  ten-
 ants  are  poor.  I  beg  to  submit  a  few
 words  on  behalf  of  the  poor  house-
 owners.

 Suppose  a  person  drawing  a  salary
 of  Rs.  200  or  so  per  month  working  in
 a  shop  succeeds  m  purchasing  a  house
 which  is  a  two-roomed  house.  BSup~
 pose  in  one  of  the  rooms,  some  busi-
 ness  38  being  carried  on.  When  that
 man  wants  the  house,  he  finds  that  in
 one  of  the  rooms,  some  business  ३8
 peing,  carried  on,  and  he  can  get
 possession  of  one  of  the  rooms  only.
 Suppose  he  has  a  family  consisting  of
 a  wife  and  two  children,  then  he
 wants  the  other  room  also  The  ques-
 tion,  therefore,  arises  whether  there
 38  any  provision  in  this  Bill  for  such
 g  thing

 I  would  draw  the  attention  of  the
 hon  Mhunister  to  sub-clause  (e)  of
 clause  4  which  reads:

 “That  the  premises  let  for  resi-
 dential  purposes  are  required
 boma  fide  by  the  landlord  for
 occupation  as  a  residence  for  him-
 self  or  for  any  member  of  his
 family  ”

 The  question,  therefore,  arises  whe-
 ther  if  a  business  is  being  carried  on
 m  one  of  the  rooms,  that  poor  house-
 owner  is  not  entitled  to  recover  pos-
 yession  of  that  one  room  for  his  family
 end  himself

 The  distinction  that  3s  running  in
 this  Bill  is  this  Premises  lct  for  resi-
 dential  purposes  are  treated  different-
 ly  from  those  let  for  commercial  pur-
 poses  There  might  have  been  justi-
 fication  for  keeping  this  distinctian  in
 4947  and  948  For,  948  was  a  period
 when  a  large  number  of  refugees  had
 come  from  the  Punjab  and  elsewhere,
 and  it  would  not  have  been  proper  to
 disturb  them,  if  they  had  once  cnter-
 ed  into  possession  of  some  house,  were
 carrying  on  some  business  and  were
 in  some  way  settled;  it  would  not  have
 peen  proper  to  disturb  them  and  again
 evict  them  from  that  place.  The  dis-
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 tinction  may  have  been  desirable  in
 948  But  the  question  is  whether  the
 same  circumstances  exist  at  present
 My  submussion  is  that  the  same  cir-
 cumstances  do  not  exist  at  present
 So,  the  hon  Minister  may  see  his  way
 to  make  some  provision  whereby  re-
 lief  could  be  granted  to  the  poor
 house-owners  also  who  have  no  house
 to  hve  m  and  who  will  not  be  able
 to  take  possession  of  the  house  which

 >
 may  acquire  according  to  this

 छा

 My  submission  is  that  tre  hon
 Minister  may  think  about  :t

 Shri  C.  M.  Kedaria  (Mandvi—Reser-
 ved—Sch  Tribes)  {  urge  upon  the
 hon  Munister  to  accept  my  amend-
 ments  Nos  05  and  06

 I  do  appreciate  the  spirit  of  the
 Bill  This  is  a  Bill  to  protect  or  safe-
 guard  the  interests  of  the  tenants  You
 know  that  when  calamities  come,  they
 come  by  bounds  And  if  a  person  As
 turned  out  of  the  tenement  because
 he  35  unable  to  pay  the  rent,  because
 of  his  unavoidable  circumstances,  it
 will  not  be  a  social  justice,  it  will  be
 just  like  a  drop  of  poison  ३37  a  full
 cup  of  milk

 So,  m  order  to  give  time  for  thc
 poor  creature  who  is  unable  to  pay
 the  rent  m  time,  I  have  provided  in
 my  amendments  that  sufficient  time
 may  be  given  in  genuine  cases  T
 request  the  Government  to  accept
 them

 Shri  Datar:  Four  points  have  been
 raised  in  the  course  of  the  discussion
 on  the  amendments  I  shall  take  Shri
 M  C  Jain’s  amendment  first  He
 says  that  some  further  provision
 should  be  made  in  sub-clause  (h)  of
 clause  4  But  may  I  point  out  to  him
 that  the  expression  used  1s.

 ro  built,  acquired  vacant  pos-
 session  of,  or  been  allotted,  a  resi-
 dence”

 The  word  here  is  ‘residence’,  and  that
 is  enough  to  meet  all  his  muisappre-
 hensions  in  this  respect

 The  other  pownt  that  was  raised  wa3
 by  my  hon.  frend  who  stated
 that

 Shri  M.  C.  Jain:  May  I  point  out
 that  the  tenant  only  gets  a  residence?
 He  should  be  ejected  only  from  the
 residence  and  not  from  non-residential
 premises  The  hon  Minister  has  not
 understood  my  point.

 Shri  Datar:  If  my  hon  friend  reade
 the  whole  sub-clause,  he  will  under-
 stand  it  It  will  be  understood  that
 when  he  builds  a  residence,  he  will
 build  a  suitable  residence;  when  he
 gets  vacant  possession  of  a  residence,
 it  iS  given  by  some  authority  Sim-
 larly  also,  m  the  case  of  allotment,
 the  question  of  suitability  will  be  taken
 into  account,  before  either  a  residence
 38  given  or  vacant  possession  of  a  resi-
 dence  38  given  So,  one  authority  wil)
 consider  the  question  whether  the  resi-
 dence  is  suitable  or  not  That  was
 the  reason  why  in  the  original  Bill,
 we  had  put  in  the  words  ‘suitable
 residence’  But  the  Joint  Commuttee
 considered  the  whole  question  and
 stated  that  it  should  not  be  open  to  the
 Controller  to  go  through  the  whole
 question  again  and  to  consider  atresh
 whether  it  35  suitable  It  is  presumed
 to  be  suitable,  and,  therefore,  that
 word  35  not  necessary

 Shri  ह  BR.  Patel.  So  the  will  of  the
 Controller  will  decide  the  matter

 Shri  Datar:  As  regards  amendment
 No  29,  may  I  point  out  that  the  hon
 Member  has  raised  the  question  of
 sub-letting  afresh?  Now,  he  asked
 me  to  be  reasonable  I  am  reasonable
 in  respect  of  all  the  amendments  that
 were  fully  considered  and  accepted  by
 the  Joint  Committee  This  as  not
 merely  a  Government  Bill  Let  the
 fon  Member  understand  that  this  is
 a  Bill  which  has  been  fully  considered
 by  the  Members  of  the  Joint  Com-
 mittee  Under  these  circumstances,  है
 am  prepared  to  go  to  the  fullest  extent
 so  far  as  the  Jomt  Committee  38  cen-
 cerned  But  I  can  only  say  that  all
 the  grace  that  my  hon  friend  and  some
 other  hon  Members  had  in  stating
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 {Shri  Datar]
 what  they  did  so  far  as  the  improve-
 ment  of  the  Bill  is  concerned,  is,  it  is
 rather  unfortunate,  being  taken  away.
 This  is  what  I  read  from  his  own
 dissenting  minute.  We  do  fee]  that
 the  Bill  has  been  improved  consi-
 derably  even  in  respect  of  the  evic-
 tion  clauses...

 Shri  S.  झ,  Parulekar:  No.  (Inter-
 ruptions),

 Mr.  Deputy-Speaker:  He  says  that
 even  that  improvement  does  not  give
 him  satisfaction.

 Shri  Datar:  Absolutely  uncondition-
 ed  expressions  had  been  used.  Now
 he  is  putting  in  objections.

 Shri  8.  द  Parniekar:  He  does  not
 understand  my  point.

 Shri  Datar:  It  :s  not  necessary  to
 pursue  that  matter

 Then  he  brought  in  a  point  that
 certain  employees  be  allowed  to  con-
 tinue  until  a  competent  authority  de-
 clares  on  the  point.  May  I  invite  his
 attention  to  sub-clause  (9)  of  clause
 a  It  covers  his  case.  It  says:

 “No  order  for  the  recovery  of
 possession  of  any  premises  shall
 be  made  on  the  ground  specified
 in  clause  (i)  of  the  proviso  to
 sub-section  (l),  if  the  Controller
 is  of  opinion  that  there  is  any
 bona  fide  dispute  as  to  whether
 the  tenant  has  ceased  to  be  in  the
 service  or  employment  of  the
 landlord”

 Therefore,  that  has  been  provided  for.
 Rt  cannot  be  provided  that  he  should
 continue  until  the  dispute  is  settled
 because  that  will  be  putting  a  pre-
 mium  on  wrong.  With  a  view  to  re
 tain  -possession,  oftentimes  disputes  on
 other  than  legitimate  grounds  are  pur
 posely  raised.  As  the  law  says,  a  man
 should  not  be  allowed  to  take  advan.
 tage  of  his  own  wrong.  Tilial  w  why
 this  provision  has  been  made  in  this
 case.

 So  far  as  the  question  of  ‘family*  ts
 concerned,  the  wording  is  very  clear
 im  sub-clause  (e)  of  clause  14(1).

 “premises  let  for  residential
 purposes  are  required  bona  fide
 by  the  landlord  for  occupation  as
 a  residence  for  himself”,

 That  was  the  original  wording  we
 had,  The  Joint  Committee  introduced
 these  words  “or  for  any  member  of
 his  family  dependent  on  him”.  This
 saving  clause  is  essential;  otherwise,
 family’  might  mean  any  person  with-
 in  the  2th  or  I4th  degree  or  what-
 ever  it  may  be.  Therefore,  it  was
 necessary  to  circumscribe  the  scope  of
 ‘family’.  That  is  why  this  wording  has
 been  put  in.  The  son  or  daughter  or
 others  who  are  dependent  on  him  can
 surely  come  in.

 As  regards  Government  amendment
 No.  186,  for  the  word  ‘sub-let’  in  line
 36,  page  ll,  we  want  to  substitute
 et’.

 Mr.  Deputy-Speaker:  The  question
 is-

 “Page  I,  line  36,—

 for  “sub-let”  substitute  ‘‘let”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  Now  I  sha!l
 put  all  the  other  amendments  to  vote

 The  question  is:

 Page  10,  line  3,—

 for  “on  or  after  the  9th  day  of  June,
 1952”  substitute  “after  this  Act  comes
 into  force”.

 The  motion  was  neygatived.

 Mr.  Deputy-Speaker:  The  question
 is;

 Page  ,—

 after  line  5,  add—

 “Provided  that  when  the  ter-
 mination  of  service  or  employment
 of  sueh  tenant  is  under  dispute,
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 he  shall  not  be  evicted  until  the
 dispute  is  disposed  of  by  a  com-
 petent  authority.”

 The  motion  was  negatwed.

 Mr.  Depaty-Speaker:  The  question
 is:

 Page  Il,—

 after  line  20,  add—
 “Provided  that  after  the  com-

 pletion  of  such  work  within  a
 reasonable  time  the  tenant  is  given
 the  possession  of  the  premises,  if
 so  desired”

 The  motion  was  negatsved.
 Mr.  Deputy-Speaker:  The  question

 is
 Page  10—
 omit  lnes  34  to  38

 The  motion  was  negatired.
 Mr.  Deputy-Speaker:  The  question

 is
 Page  10,  line  4i,—
 after  “a”  wmsert  “suitab'e”

 The  motion  was  negat:ved.
 Mr  Deputy-Speaker:  The  question

 is:
 Page  0,—
 omit  lines  8  to  34

 The  motion  was  negatwed
 Mr.  Deputy-Speaker:  The  question

 ia:

 Page  il,  hne  27.—

 after  “default”  wnsert  “within  twelve
 months”

 The  motion  was  negatived

 Mr.  Deputy-Speaker:  The  question
 is

 Page  li,  line  28,—

 for  “for  three  consecutive  months”
 substrtute—

 “on  three  occasions  within  a
 period  of  eighteen  months”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question

 Page  0,—

 after  line  4l,  add—

 “Provided  that  the  possession  of
 a  residential  premises  can  only  be
 recovered  under  this  clause”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 8

 “That  clause  l4,  as  amended,
 stand  part  of  the  Bul.”

 The  motion  was  adopted.

 Clause  14,  as  amended,  was  added  to
 the  Bill,

 Clause  5—(When  a  tenan:  can  get
 the  benefit  of  protection  agasnst  evic-
 tron)

 Shri  Jadhav  (Malegaon):  I  beg  lo
 move

 Page  4,—after  line  14,  msert—

 “(6GA)  If  the  decree  for  ejcct-
 ment  against  a  tenant  for  non-pay~
 ment  of  rent  under  the  Delh:  and
 Aymer  Rent  Control  Act,  1952,  is
 Pending  execution  at  the  com-
 mencement  of  this  Act  but  the
 tenant  38  still  m  possession  of  the
 premises  and  he  has  paid  all  ar-
 rears  of  rent-—arrears  and  current
 —and  continues  to  pay  his  rent
 regularly,  and  there  are  no  arrears
 of  other  dues,  then  the  tenant
 shall  not  be  evicted  in  execu‘ion
 of  decree”

 Shri  Asar:  I  want  to  move  No  77

 Mr.  Deputy-Speaker:  It  is  the  same
 as  amendment  No  १

 Shri  Vajpayee:  The  amendments  are
 the  same  But  the  hon  Mhnuster  is
 in  no  mood  to  accept  them

 An  Hon.  Member:  Then  what  is  the
 use  of  moving  them?
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 Sart  Jadhav:  As  many  as  22  hon.
 Members  have  signed  this  amend-
 ment.  It  is  a  most  important  a,end-
 ment.  In  the  Bill  as  it  has  cmerged
 from  the  Joint  Committee,  there  is  no
 provision  for  persons  who  have  paid
 tent  regularly.  For  mimor  faults,
 eviction  decrees  have  been  passed
 against  them.  They  have  not  been
 executed  for  non-payment  of  rent
 Subsequently,  they  continue  to  pay
 rent  regularly  for  a  long  t:me  having
 no  arrears  of  any  kind  They  con-
 tinue  to  be  39  possession  of  the  same
 premises  til]  the  enforcement  of  the
 present  Bill.  These  tenants  had
 agreed  to  the  decree  of  ejectment
 being  passed  agamst  them  on  the  con-
 dition  that  they  would  be  given  some
 time  to  vacate  the  premises  and  pay
 the  arrears  In  most  of  these  cases,
 they  have  paid  the  rent  in  time  They
 are  regularly  paying  it  Under  such
 cireumstances,  these  tenants  must  be
 given  protection  under  the  present
 Bull.

 I  may  humbly  try  to  bring  to  the
 notice  of  the  hon  Munster  that  this
 protection  is  to  be  given  to  the  ten-
 ants  whose  tenancies  are  there  Many
 of  them  may  be  even  Government
 servants.  I  raised  this  point  yester-
 day,  but  could  not  get  a  satisfactory
 explanation  in  the  reply  given  hy  the
 Home  Minister  The  House  was  not
 taken  into  confidence.  The  House  was
 not  told  what  was  the  number  of
 Government  servants  and  staff  of  the
 defence  services  provided  with  resi-
 dential  quarters.  As  far  as  my  con-
 jecture  goes,  more  than  25-30  per
 cent  of  Government  servants  have  not
 been  provided  with  quarters  What
 will  be  their  fate?  Under  such  cir-~
 cumstances,  the  amendment  which
 has  been  signed  by  22  Members  at
 the  same  time  must  be  taken  into  con-
 sideration  and  some  justice  done  to
 these  people.

 Shri  है,  ह थ  Parulekar:  I  will  not  say
 anything  as  regards  the  merits  of  this
 amendment  because  they  are  so  ob-
 vious.  But  this  amendment  has  been
 supported  by  all  sections  of  this

 House.  That  is  one  point  which  I!
 would  like  the  Minister  to  take  into
 account  It  is  supported  even  by
 Members  of  the  Congress  Party.  It  is
 Supported  by  all  parties.  That  itself
 should  be  proof  enough  te  show  that
 it  is  a  very  reasonable  amendment
 which  Government  ought  to  accept.

 If  the  hon  Munister  is  not  prepared
 to  accept  it  in  the  form  in  whith  it
 has  been  moved,  I  would  like  to  sug-
 Best  that  if  such  cases  are  allowed  to
 be  reviewed  under  the  new  Act,  it  will
 Bive  relief  to  the  tenants  who  come
 under  this  category.  I  thmk  this  mat-
 ter  was  also  discussed  in  the  Joint
 Committee  J  was  under  the  impres-
 sion—of  course,  I  cannot  say  it  for
 certain—that  something  of  this  nature
 would  be  provided  in  the  Bill,  So,  I
 would  request  the  hon  Minister  to
 consider  the  whole  issue  If  this
 clause  33  not  amended  in  the  way  in
 which  we  have  suggested  it  te  be
 amended,  I  understand  that  about  3,000
 tenants  will  be  affected.

 श्री  वाजपेयी  (बलरामपुर)  उपाध्यक्ष
 भहोदय,  यह  एक  ऐसा  सक्षोधन  है  जिसके
 कि  बारे  में  अधिकाश  सदस्यों  ने  चाहे  वह  किसी
 भी  दल  के  हो,  एक  मत  होकर  इस  सम्बन्ध  में
 अपने  विचार  प्रकट  किये  है  ।  इस  संशोधन
 को  स्वीकार  करने  में  शासन  की  भोर  से  यह
 आपत्ति  स्वी  की  जा  सकती  है  कि  न्यायिक

 दृष्टि  से,  न्‍्यायदान  की  दृष्टि  से  किसी  भी
 डिग्री  को  रोग्रोपेन  करना  ठीक  नही  है  जैसा
 कि  कल  पडित  ठाकुर  दास  भाव  ने  कहा
 था।

 में  आपका  ध्यान  इस  विधेयक  को  क्लाज
 ५५  की  तरफ  खीचना  चाहता  हु  -  इस  क्लाज

 में  इस  बात  की  व्यवस्था  की  गई  है  कि  जो  भी
 डिग्रिया  दिल्ली  टेनेन्ट्स  टेम्पोरेरी  प्रोटेक्शन

 ऐक्ट,  १६५६  के  प्रन्तगंत  होंगी,  उनको  रौधोपेन
 किया  जा  सकेगा  ।  अब  जो  संशोधन  रक्का
 गया  है  उसके  सम्बन्ध  में  सरकार  चाहे  तो  उस
 संशोधन  को  नली  स्वीकार  कर  के  धौर
 जिनके  खिलाफ  डिबिया  दिल्‍ली  और  अजमेर



 ३039  ह... ह  Rene  Controt  But  व  DECEMBER  2966  Deihi  Rent  Controt  Bilt  £)

 te  कंट्रोल  ऐक्ट,  १६५२  के  प्रन्तगगंत  जारो

 ही  चुकी  है  किन्तु  जो  मकानों  का  किराया

 दे रहेहें  भौर  जन्हों  मकानों  में  बने  है,  उनकी

 बेलती  करना  रोक  दे  |  यदि  मंत्री  महोदय
 को  यह  स्वीकार  करने  में  कोई  झ्रापत्ति  हो  तो

 मेरा  निवेदन  है  कि  क्लाज  ५५  के  प्रन्तगंत

 जो  व्यवस्था  दिल्ली  टेनेन्ट्स  टेम्पोरेरी  प्रोटेक्शन

 ऐक्ट,  १६५६  के  प्रन्तगंत  जारी  की  गई

 डिग्नियों  के  सम्बन्ध  में  की  गई  है  वी  व्यवस्मा

 दिल्‍ली  और  अजमेर  रेट  कंट्रोल  ऐक्ट,  १६५२
 के  सम्बन्ध  में  कर  दी  जाये  तो  बहुत  सो

 बेदवलिया  रुक  सकती  है  ।

 Shri  P.  R  Patel:  Mr.  Deputy-Speak-
 er,  Sir,  I  am  sure  the  hon.  Minister
 will  accept  this  amendment.  There
 should  be  some  exceptions  m  life  and
 I  hope  this  amendment  will  be  one
 except:an.

 Certain  decrees  were  passed  for
 non-payment  of  rent  regularly  That
 was  the  only  fault  The  decrees  are
 there  and  the  tenants  are  lhving  in
 the  houses.  They  arc  not  cyected  yet
 in  execution  of  the  decrees  The  only
 question  will  be  this:  whether  any
 protection  should  be  given  to  such
 tenants?

 What  is  the  intention  and  aim  of
 this  Bill?  This  Bill  is  intended  to
 give  some  protection  to  the  tenants
 it  is  not  brought  forward  to  give  some
 further  mghts  to  or  to  maintain  the
 existing  mghts  of  the  house-owners.
 We  put  restrictions  on  the  rights  of
 the  house-owners  This  question  is
 very  simple  The  tenants  are  not
 ejected  in  execution  of  the  decree  It
 means  that  the  decrees  are  there  but
 they  have  not  been  executed  and  the
 tenants  are  in  possession  of  the
 housés.

 The  second  thing  is  that  whatever
 protection  we  give  is  subject  to  their
 paying  the  rents  regularly.  We  want
 to  give  protection  only  to  bona  fide
 tenants  and  none  else.  Otherwise,  if
 about  3,000  to  5,000  tenants  are  eject-

 ed,  they  will  be  put  on  the  streets.
 Is  it  desirable  to  put  these  persons
 on  the  streets?  That  is  a  matter  to
 be  considered;  and,  I  hope  the  hon.
 Minister  will  consider  the  matter.

 The  next  question  is:  whether  a
 decree  should  be  re-opened?  I  would
 give  instances  so  far  as  the  different
 Acts  passed  by  the  different  States
 are  concerned  The  decrees  have  been
 re-opened  and  re-accounting  has  been
 done  on  the  principle  of  giving  benefit
 to  the  tenants,  the  agriculturists,  etc.

 What  is  there  in  the  Delhi  Tenants
 (Temporary  Protection)  Act,  1956?  It
 stays  execution  of  decrees  passed
 against  certain  types  of  tenants,  Even
 the  decrees  are  there.  We  say  that
 the  possession  of  the  tenants
 shall  not  be  disturbed;  we  give  pro-
 tection  to  them.  But,  in  that  Act  if
 the  decrees  that  have  been  passed
 for  the  non-payment  of  rent  were  not
 stayed  Such  decrees  had  been  stayed
 which  we  could  not  even  imagine,
 which  gave  even  some  relief  to  the
 tenants  But,  I  do  not  want  to  go
 into  these  matters,

 Yesterday  I  raised  the  point  and
 put  a  question  to  the  hon.  Home
 Minister,  Shri  Pant,  and  he  said  that
 the  protection  given  under  the  Act  of
 956  was  only  for  vacant  premises,
 Then  he  said:

 “I  think  other  lands  that  are
 attached  to  the  buildings  come
 within  it,  but  these  amaldars,  as
 I  tried  to  indicate,  stand  on  a
 different  footing  altogether.”

 But  my  humble  submission  is  that
 if  we  look  to  the  law  of  ‘1956,  that  is
 not  the  case.  I  would  submit  that
 it  only  says,  in  section  4,  that  so  leng
 as  the  Act  remains  in  force,  no  decree
 or  order,  whether  passed  before  or
 after  the  commencement  of  this  Act,
 for  the  recovery  of  possession  ef  any
 premises  shall  be  executed
 any  person  except  in  the  following—
 and  ceriain  decrees  are  given  ther.
 One  of  them  is  for  non-payment  of
 rent.
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 (Shri  है.  ह:  Patel]
 However,  in  clause  55.  that  prin-

 ciple  has  also  been  accepted  that  the
 decree  could  be  ne-opened  The
 Only  quesiion  could  be  whether  this
 principle  should  be  extended  to  decrees
 for  non-payment  of  ret,  and  not  for
 amy  other  purpose  The  only  fault
 of  the  tenant  was  that  he  could  not
 pay  the  rent  regularly  and  the  decree
 has  been  passed  We  are  not.  en-
 couraging  other  types  of  tenants  who
 misbehave  and  do  certain  things  I
 would  request  the  hon  Munister  to
 give  some  sympathetic  thought  to  ths
 amendment

 By  accepting  this  amendment  he
 would  be  giving  some  protection  to
 this  type  of  tenants  who  have  paid
 their  rents  or  who  would  be  prepared
 to  pay  their  rents  and  are  already  in
 possession  They  should  not  be  dis-
 possessed  I  hope  the  hon  Munster
 will  make  an  exception  so  far  as  this
 matter  is  concerned

 hri  M  C  Jain:  Mr  Deputy
 Speaker,  I  rise  to  support  this  amend-
 ment  I  do  not  want  to  repeat  the
 arguments  already  advanced  in  favour
 of  this  amendment

 Mr.  Deputy-Speaker:  They  need  not
 be  repeated

 Shri  M  C.  Jain:  But  I  beg  to  «ub-
 mit  that  if  we  look  into  the  provisions
 of  the  Delhi  and  Ajmer  Rent  Con-
 trol  Act,  1952,  with  r:egard  to  eject-
 ment  on  the  ground  of  non-payment
 of  rent,  according  to  the  relevant
 section  of  that  Act,  a  tenant  could  be
 evicted  if  he  did  not  pay  rent  on  the
 first  hearing  of  the  suit  So  in  such
 cases  where  the  tenant  did  not  pay
 on  the  first  hearing  a  decree
 was  passed  agaimnt  him  Now,
 under  clause  14,  the  provi-
 sion  has  been  amended  and
 even  if  the  tenant  pays  rent
 within  two  months  of  the  notice  by
 the  landlord  or  under  similar  circum-
 stances,  then  he  could  not  be  ejected
 So,  there  38  the  difference  with  re-
 gard  to  this  provision  about  the  non-
 payment  of  rent  under  the  previous

 Act  and  under  the  present  Act,
 There  are  decrees  passed  against  the
 tenants  simply  on  the  ground  that
 he  did  not  pay  rent  on  the  first
 hearing  Therefore,  I  trust  that  the
 hon  Mhnister  will  accept  this  amend-
 ment  because  it  provides  for  all]  these
 things  It  says  that  the  tenant  should
 still  be  in  possession  He  has  paid
 all  arrears  and  current  rent  He
 continues  to  pay  his  rent  regularly
 In  these  circumstances,  this  tenant
 shall  not  be  evicted  in  execution  of
 the  decree  If  this  amendment  5
 not  accepted,  :t  only  means  there  is
 a  bias  in  favour  of  the  landlords  I
 must  say  this  with  all  the  emphasis
 at  my  command  This  clause  34
 gives  the  landlord  power  to  eject  him
 on  the  ground  of  non-payment  of  rent
 under  certain  circumstances  under  the
 previous  Act.  These  circumstances
 gave  more  power  to  the  landlord
 The  hon  Mhnister,  I  hope,  will  see  the
 reasonableness  of  this  amendment  and
 will  accept  it

 Shri  C  K  Nair  (Outer  Delhi)  875
 I  also  support  this  amendment  be-
 cause  it  is  in  keeping  with  the  spirit
 of  the  whole  law  We  want  to  give
 protection  to  the  tenant  Even  those
 poor  people  who  have  been  ejected
 during  this  period  and  they  are  quite
 a  few—and  a  few  means  thousands—
 have  all  been  expecting  during  this
 period  that  there  would  be  some
 change  7  the  law  to  give  them  pro-
 tection  as  the  Bill  was  coming  and  38
 going  to  be  passed  today  If  they  are
 not  given  such  relief,  I  think  it  will
 be  going  against  the  spint  of  the  law
 So  I  request  that  this  particular  mat-
 ter  should  be  reconsidered  because
 we  want  to  give  protection  to  the
 tenants  Otherwise,  they  cannot  be
 benefited  The  landlord  will  simply
 go  on  because  of  a  small  technical
 ground  even  :f  they  have  been  pay-
 ing  the  rent  regularly  all  these
 months  and  even  if  they  have  not
 been  evicted  so  far  Why  should  they
 not  be  given  this  protection?  I
 strongly  support  this  amendment  and
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 request  the  Minister  to  reconsider  thus
 question  I  suppose  there  38  hardly
 anybody  against  this  amendment

 Mr.  Deputy-Speaker:  But  this  should
 not  be  anticipated

 Shrimati  Subhadra  Joshi:  Sir,  I  also
 rise  to  support  this  amendment.

 Mr  Deputy-Speaker:  I  thought
 otherwise

 Shrimati  Subhadra  Joshi:  I  rise  to
 impress  upon  the  Minister  that  this
 amendment  is  wanted  by  all  sections
 of  the  House  and  I  think  he  should
 reconsider  and  accept  it

 Mr.  Deputy-Speaker:  There  is  now
 sufficident  pressure  and  let  us  see
 how  the  hon  Munster  bears  t

 Shri  Datar:  Sir,  I  am  extremely
 sorry  that  I  cannot  accept  this  amend-
 ment  at  all  and  I  would  point  out  the
 reasons  Section  33(a)  of  the  952
 Act  .efers  to  the  tenant  who  has
 neither  paid  nor  tendered  the  whole
 of  the  arrears  ete  After  this  was
 done  we  had  an  Act  passed  by  the
 hon  Parhament  itself  and  that  Act
 was  the  Act  of  956  The
 execution  of  certain  decrees  was
 stayed  The  whole  question  was  con-
 sidered  and  so  far  as  the  decrees
 were  concerned,  this  Parliament  in
 its  wisdom  accepted  this  clause  on
 decrees  for  suspension  or  stay  of  exe-
 cution  This  was  done  under  section
 4  of  the  Act  of  956  passed  by  Parlia-
 ment  You  would  see  that  when  this
 interrm  Act  was  passed  for  giving
 immediate  protection  against  the  exe-
 cution,  then  naturally  this  question
 was  discussed  After  full  discussion
 of  that,  they  did  not  include  provi-
 sions  for  suspensions  of  the  decrees
 of  the  nature  in  respect  of  which  this
 amendment  is  now  being  brought
 When  even  by  the  Act  of  ‘1956,  no
 suspension  was  there  and  the  stay  of
 execution  was  not  suspended

 Shrimati  Subhadvra  Joshi:  The  Par-
 lament  is  wiser  today

 Shri  Datar:  I  may  point  out  that
 the  whole  question  was  considered
 very  carefully  by  the  Parliament  and
 when  they  wanted  to  suspend  the
 execution  for  a  certain  period,  if  the
 Parliament  thought  that  such  decrees
 should  also  be  included  they  could
 have  done  it  But  Parhament  has
 advisedly  not  included  such  cases
 (Interruptions  )

 Mr  Deputy-Speaker:  Patience
 should  be  the  greatest  reflection  of
 wisdom

 Shri  Paruiekar:  Are  we  not  cpen
 to  revise  the  decision?

 Mr  Depaty-Speaker:
 doubts  it  (Interruptrons  )

 Nobody

 Shri  Parulekar:  He  doubts  it.

 Shri  Datar:  These  decrees  are  hkely
 to  have  been  executed  and  possession
 taken  and  certain  other  matters  done
 through  the  court  must  have  happened
 or  must  have  been  enforced  In  these
 circumstances  any  amendment  of  the
 nature  that  the  hon  Members  desire
 me  to  accept  will  have  the  effect  of
 turning  the  whole  scales  and  may
 even  undo  what  has  been  done  After
 all,  here  in  this  Bill  we  have  given
 eufficient  protection  and  relef  After
 all  the  tenants  are  bound  to  pay  some
 rent  and  if  they  do  not  pay  rent  you
 cannot  put  a  premium  upon  their
 default  for  all  time  to  come  ‘The
 Act  was  passed  in  952  and  we  are,  in
 958  being  asked  to  just  give  some-
 thing  which  the  Parliament  did  not
 like  to  give

 I  may  also  say  that  an  identical
 provision  was  placed  before  the  Joint
 Committee  which  considered  the
 whole  question  but  it  did  not  accept
 it  We  have  also  a  number  of  dissen-
 ting  notes  by  the  hon  Members  in-
 cluding  my  fmend  Shri  Parulekar  and
 in  none  of  them,  if  I  remember
 rightlv,  has  there  been  a  provision  of
 the  nature  suggested  by  any  of  the
 dissentmg  hon  Members  In  these  cir-
 cumstances,  the  whole  question  was
 fully  considered  twice  and  it  would
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 {Shri  Datar}
 Be  too  late  in  the  day  (Interrup-
 tions)  Assuming  that  there  are  dec-
 rees,  if  you  put  a  premium  on  the
 habit  of  not  paying  at  all  and  if  you
 stilt  allow  a  person  to  remain  in  the
 house,  70  is  not  good  (Interrup-
 tiens  )

 Shri  Parulekar:  What  is  it  that  we
 are  undomg?’

 Shri  Datar:  For  instance,  a  deciec
 for  possession  has  been  passed  under
 section  3()  of  the  old  Act  If  pos-
 session  has  been  taken  by  the  land-
 lord  (Interruptions  )

 Mr.  Deputy-Speaker:  Order,  order,
 so  many  Members  should  not  speak
 at  one  and  the  same  time  Unless  I
 ask  any  hon  Member  to  speak,  all
 Members  should  not  stand  up  and  try
 to  shout

 Shri  Parulekar:  The  amendment
 says  that  when  the  decree  has  not
 been  executed  and  the  tenant  35  still
 in  possession  of  the  premises

 Mr.  Deputy-Speaker:  Does  the  bon
 Member  really  feel  that  there  is  want
 of  understanding  or  comprehending
 it?

 Shri  Parulekar:  That  is  why

 Mr  Deputy-Speaker:  No,  no,  then
 he  is  mistaken  [I  shall  put  the
 amendment  to  the  vote  of  the  House
 The  question  is

 Page  14,—

 after  line  14,  nsert—

 “(6A)  If  the  decree  for  eject-
 ment  against  a  tenant  for  non-
 payment  of  rent  urpier  the
 Delhi:  and  Ajmer  Rent  Control
 Act,  952  is  pending  execution
 at  the  commencement  of  _  this
 Act  but  the  tenant  is  still  in
 possession  of  the  premises  and
 he  has  paid  all  arrears  of  rent—
 arrears  and  current—and  conti-
 nmues  to  pay  his  rent  regularly,
 and  there  are  no  arrears  of

 other  dues,  then  the  tenant  shall
 not  be  evicted  in  execution  of
 decree”

 Those  m  favour  will  please  say
 ‘Aye’

 Some  hon  Members:  ‘Aye’

 Mr.  Deputy-Speaker:  Those  against
 will  please  say  ‘No’

 Several  hon  Members:  ‘No’

 Mr.  Deputy-Speaker:  I  think  the
 Noes’  have  it  The  motion  is  nega-

 tived

 Some  hon.  Members.  The  ‘Ayes,  have
 it

 Mr  Deputy-Speaker  Very  well
 This  will  be  held  over  till  2-30  Let
 us  take  up  the  next  clause

 Clause  6—  (Restrictions  on  sublettmg)
 Shri  Jadhav  |  beg  to  move

 Page  4,—

 omit  lines  24  ५०  27

 Page  4,—

 for  lines  28  and  29,  substitute—

 “(3)  Afte:  the  commencement
 of  this  Act  a  tenant  shal]  imt:-
 mate  in  writing  to  the  Con-
 troller  and  the  landlord  his  in-
 tention  to,—”

 Page  4—

 omtt  lines  34  to  37

 Sir,  by  my  amendment  No  67  I
 want  to  say  that  hnes  24  to  27.  on
 page  4  of  tRe  Bill  be  omitted  Sub-
 clause  (2)  of  clause  6~lines  24  to
 27—reads  as  under

 “No  premises  which  have  been
 sub-let  either  in  whole  or  in  part
 on  or  after  the  9th  day  of  June,
 ‘1952,  without  obtaining  the  con-
 sent  in  writing  of  the  landlord,
 shall  be  deemed  to  have  been  law-
 fully  sub-let.”
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 I  want  to  submit,  Sir,  that  there
 should  be  no  necessity  of  having  the
 consent  of  the  landlord.

 By  my  amendment  No  68  I  want
 that  lines  28  and  29  be  substituted
 by:

 “After  the  commencement  of
 this  Act,  a  tenant  shall  intimate
 in  wmiting  to  the  Controller  and
 the  landlord  his  intention  to.—”

 The  clause  will  then  read:

 (8)  After  the  commencement
 of  this  Act,  a  tenant  shall  intimate
 in  writing  to  the  Controller  and
 the  landlord  his  intention  to,—

 (a)  sub-let  the  whole  or  any
 part  of  the  premises  held  by
 him  as  a  tenant,  or  a

 It  should  not  be  incumbent  upon
 the  tenant  to  take  previous  consent,
 because  there  is  shortage  of  accommo-
 dation  and  he  may  have  to  accommo-
 date  some  of  his  friends,  relatives,
 government  servants  or  some  other
 people.

 Mr.  Deputy-Speaker:  All  the  argu-
 ments  have  already  been  advanced,
 hon  Members  should  now  be  brief

 Shri  Jadhav:  By  my  amendment
 No  69  I  seek  the  omission  of  I:nes  34
 to  37  I  think  no  further  argument
 is  necessary  in  respect  of  this

 Shri  Datar:  Sir,  these  two  amend-
 ments  seem  to  disturb  the  whole
 principle  that  was  accepted  so  far  as
 subletting  is  concerned  Subletting
 by  itself,  as  I  might  point  out,  was
 not  proper.  What  was  done  by  sub-
 letting  was  that  the  tenant  who  was
 in  possession  tried  to  get  more  rent
 and  therefore  either  transferred  wholly
 or  in  part  the  portions  that  he  had
 taken  on  a  smaller  amount  of  rent
 from  the  landlord.  Therefore.  there
 was  a  general  consensus  of  opinion
 among  the  landlords  and  tenants  that
 so  far  as  subletting  was  concerned  it
 ought  to  be  prohibited.  In  fact,  as
 in  the  origina)  Bill,  subletting  was  to

 be  allowed  only  when  there  was  per-
 mission,  and  now  the  permission  is  to
 be  written  after  1952.  Previously  the
 permission  was  to  be  oral  or  written.
 In  fact,  there  is  no  difference  in  prin-
 ciple,  about  the  inadvisable  nature  of
 subletting;  but  it  was  considered  that
 when  there  was  any  house  that  had
 been  sublet  before  49532  it  ought  to
 be  regularised.  For  that  reason,  what
 was  done  was  that  all  those  who  had
 been  sublet  or  who  were  sub-tenants
 before  9th  June,  1952,  they  were  pro-
 tected  in  the  sense  that  their  tenancies
 were  regularised.

 Under  the  circumstances,  when  the
 whole  question  was  fully  considered
 and  a  proper  via  media,  an  equitable
 via  media  was  accepted,  it  would  not
 be  proper  to  go  back  upon  what  has
 been  done

 By  his  second  amendment  the  hon.
 Member  wants  to  have  subletting  at
 the  sweet  desire  of  the  tenant  him-
 self

 Shri  Jadhav:  May  I  submit,  Sir,
 that  he  will  be  intimating  this  fact
 to  the  Controller

 Shri  Datar:  No  question  of  intima-
 tion  it  3s  a  question  of  permission.
 Assuming  that  intimation  is  given,
 that  does  not  cover  any  irregularity
 at  all  An  irregularity  should  not  be
 permitted,  and  the  irregularity  can  be
 removed  only  when  there  is  previous
 permission  of  the  landlord  himself
 Therefore,  !  cannot  accept  both  these
 principles

 Mr.  Deputy-Speaker:  I  shall  put  all
 the  three  amendments  to  the  vote  of
 the  House

 Mr.  Deputy-Speaker:  The  question
 js*

 Page  4,—

 omit  lines  24  to  327.

 The  motion  was  negatived,
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 Sir.  Deputy-Speaker:  The  question

 Page  we

 for  lines  28  and  29,  substitute—

 “(3)  After  the  commencement
 of  this  Act,  a  tenant  shall  inti-
 mate  in  writing  to  the  Controller
 and  the  landlord  his  intention
 to,—’”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:

 Page  4—

 omit  lines  34  to  $7,

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is

 “That  clause  46  stand  part  of
 the  Bull.”

 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill,

 Clause  W2-——(Notice  of  creation  and
 termimation  of  sub-tenancy.)

 Shri  Jadhav:  I  beg  to  move:

 Pages  4  and  5,—
 for  clause  12,  substitute—

 १7.  Where,  after  the  com-
 mencement  of  this  Act,  any  pre-
 mises  which  are  sub-let  either  in
 whole  or  in  part  by  the  tenant
 and  the  sub-tenancy  is  terminated
 afterwards  the  same  shall  be  noti-
 fied  within  one  month  to  the  land-
 lord  and  to  the  Controller”

 Sir,  I  do  not  want  to  advance  any
 further  arguments,  because  I  find  it
 difficult  to  convince  the  hon.  Minister.

 Mr.  Deputy-Speaker:  In  the  first
 one  there  was  ‘intimated’,  now  it  is
 ‘notified’.  I  shall  put  the  amendment
 to  the  vote  of  the  House.

 Mr.  Deputy-Speaker:  The  quastion
 ast

 Pages  4  and  16

 for  clause  1%,  subdstitute—

 ४९८9  Where,  after  the  com-
 mencement  of  this  Act,  any  pre-
 mises  which  are  sub-let  either  in
 whole  or  in  part  by  the  tenant
 and  the  sub-tenancy  is  terminated
 af.erwards  the  same  shall  be
 notified  within  one  month  to  the
 landlord  and  to  the  Controller.”

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question
 ss:

 “That  clause  1a  stand  part  of
 the  Bull.”

 The  motion  was  adopted.

 Clause  77  was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  question
 is.

 “That  clause  8  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clause  9—(Recovery  of  possession
 for  occupation  and  re-entry.)

 Shri  M.  C.  Jain:  I  beg  to  move:

 Page  ‘15,  line  $38,—-

 for  “may”  substitute  “shall”,

 Page  16,  line  8,—

 for  “may”  subst:tute  “shall”

 Sir,  this  clause  is  about  recovery  of
 possesson  Under  clause  l4  the  land~
 lord  gets  possession  or  recovers  pos-
 session  of  the  premises  alleging  that
 he  wanted  it  for  bona  fide  purposes  or
 that  he  wanted  to  rebuild  it  giving
 certain  reasons  This  clause  says  that
 if  the  landlord  does  not  fulfil  those
 conditions,  either  he  does  not  rebuild
 or  he  does  not  occupy  it  for  personal
 use,  the  tenants  have  got  certain
 rights.  The  rights  given  are  that  the
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 Controller  may  on  an  application
 made  to  him  7  this  behalf  by  such
 evicted  tenants  within  such  time  as
 has  been  prescribed  direct  the  land-
 lord  to  put  the  tenant  into  possession
 3  think  that  it  should  not  be  Jeft  to  the
 discretion  of  the  Controller  He  should
 put  the  evicted  tenant  in  possession
 of  the  premises  We  must  say  that
 the  possession  shall  be  given  to  the
 tenant  under  those  circumstances  My
 amendments  seek  to  get  this  done  I
 hope  that  these  amendments  will  be
 accepted,  otherwise,  Sir,  there  will  be
 endless  htgation  If  the  word  “shall”
 38  substituted,  then  the  case  will  be
 decided  finally  by  the  Rent  Control-
 Jer  If  this  amendment  35  not  accept-
 ed,  then,  supposing  the  Rent  Control-
 ler  does  not  decide  m  favour  of  the
 tenant  the  tenant  will  go  to  the  appel-
 late  court  This  will  open  the  flood-
 gates

 Mr  Deputy-Speaker.  This  “may”
 may  mean  ‘shall”  I  can  assure  the
 hon  Member  that  the  word  ‘may”
 here  3s  as  good  as  ‘shall’

 Shri  M.  C.  Jain  With  my  small
 experience  as  a  lawyer,  Sir,  I  think
 that  im  the  context  of  the  words  in
 this  clause  the  word  “may”  does  not
 mean  “shall”  and  this  75  within  the
 discretion  of  the  Rent  Controller
 44  hrs,

 Mr  Deputy-Speaker.  My  experience
 may  be  shorter  but  I  feel,  also  as  a
 lawyer,  that  this  ‘may’  would  mean
 shall’

 hri  C  K.  Nair  The  point  is,  sup-
 pose  he  is  not  in  a  position  to  re-enter
 What  w3ll  happen?

 Mr.  Deputy-Speaker:  Order,  order
 There  is  no  dispute  like  that

 Shri  Datar:  As  you  have  rightly
 pointed  out,  Sir,  the  word  ‘may’  in
 such  cases  means  ‘shall’  to  the  extent
 that  judicial  discretion  38  exercised  by
 the  authority  concerned  It  xs  not  an
 arbitrary  decision  where  “may”  may
 mean  ‘shall’

 Shri  Narayanankutty  Menon
 (Mukandapuram)  Now,  two  lawyers
 agree
 294  (#5)  L  S  D—il

 Shri  क,  P.  Nayar:  We  qualify  it  by
 saying  that  ‘shall’  shall  extend

 Shri  Datar:  There  might  be  certaim
 circumstances  where  in  equity,  the
 tenant  might  disentitle  himself  and
 that  is  for  the  judge  to  decide

 Shri  Narayanankutty  Menon:
 The  Bull  itself  does  not  come  to  the
 rescue  For  ‘may’  to  mean  ‘shail’,  it
 must  be  put  in  the  statute  itself

 Mr  Deputy-Speaker:  Order,  order
 I  shall  put  the  amendments  to  the
 vote  The  question  35

 Page  75  line  36—

 for  ‘may”  substitute  “shall”

 The  motion  was  negated

 Page  16,  line  8

 for  “may’  substitute  “shail”

 The  motion  was  negatiwed

 Mr  Deputy-Speaker:  The  question
 1५

 ‘That  clause  19  stand  part  of
 the  Bill”

 The  motion  was  adopted
 Clause  9  was  added  to  the  Bill.

 Clause  20—  (R  ery  of  possession
 for  repars  and  rebuilding  and

 re-entry)
 Shri  Parulekar:  I  beg  to  move

 Page  16,  line  30,—

 for  “may”  substitute  ‘‘shall”

 Page  16,  lines  33  and  34,—

 omit  “or  to  pay  to  the  tenant  such
 compensation  as  the  Controller
 thinks  fit”

 Mr.  Deputy-Speaker:  Clause  20  deals
 with  those  cases  where  a  tenant  is
 evicted  under  sub-clauseg  (f)  and  (g)
 of  clause  A  When  the  landlord
 wants  to  repair  the  building,  he  may
 evict  the  tenant  with  the  permission
 of  the  Controller
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 {Mr.  Deputy-Speaker]
 Sub-clause  qd)  of  clause  20  says

 that  after  the  tenant  is  evicted,  the
 tenant  has  a  right  to  record  the  fact
 that  he  elects  to  come  back  in  the
 same  premises  The  only  right  that
 has  been  given  to  the  tenant  after  he
 ig  evicted  ३४  that  of  recording  his  right
 to  choose  whether  he  wants  to  come
 back  to  the  same  premises  or  not
 After  he  has  chosen,  what  happens”
 Under  sub-clause  (3)  of  clause  20,
 the  Controller  ४७  free  to  order  his
 re-entry  into  the  premises  from  which
 he  has  been  evicted,  or  he  may  not,
 and  if  he  does  not,  all  that  the  tenant
 gets  35  compensation  So,  what  33  the
 use  of  giving  the  right  to  the  evicted
 person  to  just  record  his  choice  whe-
 ther  he  wants  to  come  back  or  not
 and  after  having  made  that  choice  he
 has  no  right  to  come  back  It  has
 been  left  to  the  discretion  of  the  Con-
 troller  He  may  order  his  re-entry  or
 if  he  does  not  order  his  re-entry,  the
 evicted  tenant  may  be  given  some
 compensation  What  the  evicted
 tenant  needs  is  not  compensation  but
 shelter,  and  that  is  not  being  granted
 under  this  sub-clause  That  is  why
 I  have  moved  two  amendments  One
 of  them  seeks  to  say  that  for  the  word
 “may”,  “shall”  shall  be  substituted,
 because,  here,  the  word  “may”  gives
 the  discretion  to  the  Controller
 Therefore,  my  amendment  is  that  the
 word  “shall”  shall  be  substituted  for
 the  word  “nay”  The  lines  which
 deal  with  the  compensation  may  be
 deleted  altogether,  because  :f  those
 words  are  kept  there,  then  the  Con-
 troller  38  free  to  give  compensation
 and  deny  him  the  shelter  That  5
 what  is  likely  to  happen  It  is  true
 that  the  law  prohibits  pugree,  but  it
 is  also  true  that  pugree  cannot  be
 prohibited  by  law  Nowhere  has  :t
 been  in  effect  prohibited  The  Rent
 Control  Act  has  been  in  existence  for
 several  years  in  Bombay  and  there  is
 not  a  smgle  case  where  the  tenant  gets
 re-entry  without  giving  the  pugree
 So,  it  ७७  no  use  saying  that  the  law
 prohibits  pugree  The  landlord,  after
 he  has  evicted  the  tenant  and  re-built
 the  building,  gets  an  opportunity  to

 get  pugree  and  give  it  to  other
 tenants,  and  what  the  evicted  tenant
 will  get  most  probably  is  the  compen-
 sation  That  is  why  I  have  moved
 these  two  amendments  It  is  not  yet
 too  hopeless  to  hope  that  the  Minister
 will  accept  these  amendments

 4°04  hrs.

 [Surr  BARMAN  77  the  Chasr.]
 Shri  M  C.  Jain:  I  support  both

 these  amendments  For  the  last  one
 hour  it  has  been  our  experience  that
 the  hon  Munster  has  been  opposing
 our  amendments  The  amendments  35
 this  case  may  be  rejected,  but  I  am
 sorry  to  pomt  out  that  he  does  not
 even  appreciate  the  force  of  our  argu-
 ments  Sometimes  he  confuses  the
 issues  involved  m  the  amendments

 So  far  as  these  two  amendments
 are  concerned,  they  are  connected
 with  sub-clause  (g)  of  clause  l4
 Under  sub-clause  (8)  of  that  clause,
 the  Rent  Controller  is  authorized  to
 evict  the  tenant  if  the  premises  are
 required  bona  fide  by  the  landlord  for
 the  purpose  of  building  or  re-building
 or  making  thereto  any  substantial
 additions  or  alterations,  etc  The  Rent
 Controller  issues  &  notice  to  the
 tenant  and  the  latter  agrees  and
 vacates  the  premises  Then,  withmn
 the  time  allowed,  the  landlord  does
 not  re-build  the  house  under  the  pre-
 text  of  which  he  got  possession  of  the
 premises  Now,  sub-clause  (3)  of  this
 clause  provides  that  when  the  tenant
 apphes  for  recovery  of  possession,  the
 Rent  Controller  35  given  the  discretion
 that  he  may  order  the  landlord  to
 place  the  tenant  in  occupation  Why
 this  ‘may’  should  be  put  m  there”
 Why  such  a  discretion  should  be  given
 to  the  Controller?  There  should  not
 be  any  discretion  gtven

 The  hon  Minister  has  just  pointed
 out  that  it  would  be  a  judicial  discre-
 tion  We  know  it  will  be  a  judicial
 discretion,  but  what  does  judicial  dis-
 cretion  mean?  That  discretion  gives
 rise  to  so  much  litigation  Is  it  our
 intention  cia  increase  htigation  or  is  2
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 our  function  to  reduce  or  minimize
 litigation?  The  Courts,—Civil,  Crimi
 nal  and  High  Courts,—are  all  burden-
 ed  with  so  much  work  We  can  stop
 this  thing  by  substituting  the  word
 “shall”  for  the  word  “may”

 Then  there  is  another  discretion
 given  to  the  Rent  Controller  Sub-
 clause  (3)  says

 a  or  to  pay  to  the  tenant
 such  compensation  as  the  Control-
 ler  thinks  fit”

 Why  this  avenue  of  corruption  should
 be  opened  here?  We  can  stop  this,
 and  stop  further  litigation  arising  on
 this  score  We  can  stop  chances  of
 corruption  and  stop  so  many  things  3
 these  amendments  could  be  accepted
 I,  therefore,  plead  with  all  the  empha-
 sis  at  my  command  and  with  all  the
 earnestness  that  these  two  amend-
 ments  at  least  may  be  accepted  by  the
 hon  Mhinister

 Shr}  Datar  I  am  sorry  ]  cannot
 accept  these  amendments  The  word
 ‘may”  here  has  been  purposely  used

 unhke  the  word  “may”  in  the  earher
 clauses  where,  as  the  Deputy-Speaker
 pointed  out,  the  word  “may”  may
 mean  ‘shall’,  except  in  cases  where
 there  are  certain  circumstances,  in
 equity,  as  pomted  out,  2  would  dis-
 entitle  a  person  from  getting  the  par-
 ticular  relief  But  here,  in  this  case,
 two  alternative  provisions  have  been
 made  One  is  that  whenever  recourse
 is  had  to  sub-clause  (3)  of  clause  20
 then  the  Controller  may  either  order
 the  landlord  to  place  the  tenant  in
 possession  or  to  pay  to  the  tenant  such
 compensation  as  he  thinks  fit  There-
 fore,  in  this  case,  there  is  a  clear
 alternative  provision  either  of  giving
 compensation  or  in  a  proper  case,  of
 giving  possession  The  word  “com-
 pensation”  hag  been  purposely  put  37
 here,  because  the  building  has  to  be
 reconstructed  or  rebuilt  or  substantia!
 additions  or  alterations,  etc,  have  to
 be  made  Hence,  in  such  cases,  3४६  44
 proper  to  invest  the  judiciary  or  the
 judicial  officer,  namely,  the  Controlier,
 with  a  judicial  discretion  in  this  mat-
 ter  That  is  the  reason  why  the  word

 “may”  hag  been  advisedly  used  in
 this  particular  case  It  is  always
 better  or  more  advisable  to  leave  the
 matter  to  the  Rent  Controller  who  uw
 a  responsible  officer  and  who  can  be
 expected  to  bring  his  full  judicial
 experience  upon  the  particular  point
 under  consideration  That  is  thé  rea-
 son  why  when  two  alternatives  have
 been  allowed,  it  725  open  to  the  judge
 to  accept  one  or  the  other  according
 to  the  circumstances  of  the  case

 Shri  Parulekar,  Under  .ub-clause
 (3),  he  is  given  the  right  to  elect
 What  is  the  use  of  that  right?

 Shri  Datar  That  will  also  be  taken
 mto  account

 Mr  Chairman:  The  question  is

 Page  6  lmne  30,—

 for  “may”  substitute  “shall”

 The  motion  was  negative.

 Mr.  Chairman:  The  question  25

 Page  i6  lines  33  and  34,—

 omit  ‘or  to  pay  to  the  tenant  such
 compensation  as  the  Controller  thinks
 fit”

 The  motion  was  negated

 Mr  Chairman:  The  question  is

 “That  clause  20  stand  part  of
 the  Bull”

 The  motion  was  adopted

 Clause  20  was  added  to  the  Bull,

 Mr  Chairman  The  question  उड

 ‘That  clauses  द्1  to  25  stand
 part  of  the  Bull”

 The  motion  was  adopted

 Clauses  2.  to  25  were  added  to  the
 Bull
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 Clause  26—(Recetpt  to  be  given  for
 rent  paid)

 Sri  Jadhav:  I  beg  to  move

 Page  18,  lines  25  and  26,—

 for  “the  tume  fixed  by  contract  or
 3n  the  absence  of  such  contract,  by
 the  fifteenth  day”  substitute  “or  by
 the  last  day”

 This  is  a  very  minor  amendment.  The
 clause  reads

 “Every  tenant  shall  pay  rent
 within  the  time  fixed  by  contract
 or  in  the  absence  of  such  contract,
 by  the  fifteenth  day  of  the  month
 next  following  the  month  for
 which  it  ts  payable”

 I  want  to  submit  that  instead  of  I5
 days,  it  should  be  the  last  day  of  the
 next  month

 Shri  Datar:  Ordinarily  the  छा  8९३९९
 35  to  pay  the  rent  on  or  before  the  5
 of  the  next  month  So,  he  gets  5
 days  more,  it  would  not  be  proper  to
 extend  the  period

 Mr.  Chairman:  The  question  is

 Page  18,  lines  25  and  26,—

 for  “the  time  fixed  by  contract  or
 in  the  absence  of  such  contract,  by
 the  fifteenth  day”  substitute  “or  by
 the  last  day”

 The  motion  was  negatived

 Mr.  Chairman:  The  question  ws
 “That  clause  26  stand  part  of

 the  Bill”

 The  motion  was  adopted.

 Clause  26  was  added  to  the  Bull

 Mr.  Chairman:  The  question  38
 “That  clauses  27  to  80  stand

 part  of  the  Bul”

 The  motion  was  adopted
 Clauses  27  to  30  were  added  to  the

 Bull

 Clanes  a  (Fixmg  of  fair  rate)
 Shri  1 ल  P.  Nayar  (Quilon):  I  bes

 to  move:

 Page  21,  after  line  22,  add—

 “Provided  that  charges  made
 for  services,  af  any,  so  levied  shall
 be  paid  in  full  to  the  employees”

 By  this  amendment,  I  want  to  add  a
 proviso  If  you  examine  the  clause,
 you  will  find  that  the  Controller  33
 vested  with  the  power  to  fix  service
 charges  and  such  other  items  a5  are
 necessary  for  boarding  and  lodging
 This  raises  a  very  important  question,
 in  view  of  the  experience  we  have
 had  in  several  boarding  houses  m  the
 city  For  example,  there  is  the  Gov-
 ernment-run  Ashoka  Hotel—it  3s  not
 as  if  this  provision  will  apply  to  that—
 in  which  we  know  that  5  per  cent
 of  the  total  bills  are  realised  from
 the  customers  as  service  charges  If
 you  go  to  the  Imperial  Hotel,  there
 also  it  35  about  0  per  cent  The
 Swiss  Hotel,  the  Maiden’s  Hotel  and
 all  the  first  and  sccond  class  hotels
 charge  apart  from  the  actual  bills,  a
 terlain  percentage  saying  that  ४  ४६
 the  service  charge

 So,  when  the  Controller  has  a  right
 to  fix  fair  and  reasonable  charges,  we
 submit  that  the  interests  of  the
 workeis  also  should  be  safeguarded,
 because  these  service  charges  are
 realised  only  because  the  workers
 take  the  food  to  the  room  and  do  such
 other  odd  jobs  But  m  several  cases,
 thc  amount  realised  as  service  charges
 is  never  again  paid  back  to  the
 workers  It  also  goes  to  swell  the
 profits,  which  are  even  otherwise
 Jarge,  of  the  hoteliers  So,  we  want
 to  ensure  that  such  amounts  aS  are
 collected  as  service  charges  are
 refunded  to  the  workers  in  full  Unless
 we  have  a  piovision  like  this,  there  is
 no  use  in  giving  the  necessary  power
 to  the  Controller  ta  fix  reasonable
 charges  either  for  boarding  or  for
 lodging

 If  you  read  the  clause,  it  35  very
 clear

 “Where  the  Controller,  on  a
 written  complaint  or  otherwise,



 है 2... अ  ऐसा  Rent  Control  Bill  वा  DECEMBER  3958  Delhi  Rent  Control  Bit!  5760

 hep  reason  to  believe  that  the
 charges  made  for  board  or  lodg-
 ing  or  any  other  service  provided
 an  any  hotel  or  lodging  house  are
 excesstve,  he  may  fix  e  fair  rate
 ta  be  charged  for  board,  lodging
 or  other  services  provided  in  the
 hotel  or  lodging  house  and  in
 fixing  such  farr  rate,  specify  sepa~
 rately  the  rate  for  lodging,  board
 or  other  services”

 So,  other  services  ara  also  contem-
 plated  Our  amendment  is  very
 simple  We  suggest  that  there  must
 be  a  proviso  which  will  read  hke  this

 ‘Provided  that  charges  made
 for  services,  if  any,  so  levied  shall
 be  paid  in  full  to  the  employees”

 I  fecl  it  is  very  clear  to  the  hon  Min-
 ister  and  I  also  hope  that  he  wiil
 accept  this,  because  there  can  be  pos-
 sibly  no  objection  at  all  It  3s  not  the
 Government  which  is  going  to  pay  it
 It  is  only  a  provision  to  ensure  that
 money  collected  for  work  done
 should  not  go  to  swell  the  profits  of
 the  hotehers  but  it  should  be  rcturn-
 ed  to  the  workers

 Shri  Datar  The  hon  Member  3s
 raising  a  larger  question  between  the
 emplover  and  the  employee  Here  we
 are  only  concerned  with  the  fixation
 of  proper  terms  and  conditions  bet-
 ween  the  customer  and  the  hotelie:
 So  far  as  the  relations  between  the
 employe:  and  the  employee  are  con-
 cerned  that  is  a  matter  which  35
 beyond  the  purview  of  this  pirticular
 Bull

 Mr  Chairman  What  are  these  se--
 vice  charges?  Are  they  really  meant
 in  heu  of  tips?  I  have  also  seen  that
 0  or  ३5  per  cent  35  charged  I  do
 not  know  what  is  the  meaning  of
 “service  charges”  as  used  m  the  Bill

 Shri  Datar  Phere  are  certain
 charges  For  example,  he  may  require
 a  car  or  a  taxi  There  are  innumer-
 able  other  services.

 Shri  V.  P.  Nayar:  Probably  the
 hon  Munster  himself  may  not  have
 had  experience  of  such  hotels  Cars
 are  provided  not  under  the  service
 charges,  there  are  separate  bills  for
 that

 Shri  Datar:  That  is  also  ७  service.
 Lodging  7४  one,  food  33  another  and
 there  might  be  certain  other  services
 which  they  might  require

 Mr.  Chairman.  What  it  means
 should  be  made  clear

 Shri  Datar  That  ought  to  be  clear—
 I  have  no  objection—but  not  in  this
 Bill  I  do  not  go  deeper  into  this,
 because  it  3९  foreign  to  this  particular
 question  It  35  quite  likely  that  in
 determining  the  particular  remunera-
 tion  or  the  pay  of  the  employees,  this
 question  might  have  been  taken  into
 account

 Shn  V  P  Nayar.  That  is  noi  the
 difficulty  Our  difficulty  35  because  of
 the  wording  of  the  clause  The  Con-
 troller  gets  the  right  to  fix  any  charge It  need  not  be  necessarily  for  board-
 ing  and  lodging  The  wording  35

 he  may  fix  a  fair  rate  to  be
 charged  for  board  lodging  or
 othei  seivices

 Shri  Datar  Provided  they  aie  not
 cxcessive

 Shri  V  P  Nayar  Somebody  gives
 a  complaint  that  the  service  charges
 are  excessive  Does  not  the  C_ntrol-
 ler  have  the  right  to  fix  the  service
 charges  under  this  Bill?

 Mr  Chairman,  Let  us  be  clear  as  to
 what  are  “service  charges”

 Shri  Datar  {  may  mention,  for
 example,  laundry  chaiges,  cleaning
 the  room  or  telephone  charges  I
 am  merely  pointing  out  some  of  them

 Shri  V  P.  Nayar:  I  do  not  think  the
 hon  Minister  ss  speaking  on  facts.
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 Shri  Datar:  I  am  just  pointing  them
 out  in  an  inferential  manner,  There-
 fore,  what  I  would  suggest  to  the  lion.
 Member  is  this....

 Shri  झ,  P.  Nayar:  Let  me  try  to
 make  him  understand  my  difficulty.

 Shri  Datar:  I  have  understood  it.

 Shri  द  P.  Nayar:  He  need  not  be
 adamant.

 Shri  Datar:  I  have  understood  his
 difficulty  fully.  His  contention
 appears  to  be  that  when  services  are
 taken  from  these  demoestic  servants,
 from  the  employees  no  proper  remu-
 neration  is  paid  to  them.  In  other
 words,  according  to  him,  putting  the
 most  charitable  interpretation  upon
 what  he  contends,  when  in  addition  to
 the  charges  for  boarding  and  lodging
 something  more  is  taken,  a  portion  of
 it  or  the  whole  of  it  has  to  go  to  the
 persons  who  actually  did  the  services.
 Now,  so  far  as  that  33  concerned,  as  I
 have  submitted,  it  is  beyond  the  pur-
 view  of  this  Bill;  which  deals  only
 with  the  fixation  of  proper  rates  bet-
 ween  the  customer,  on  the  one  hand,
 and  the  hotelier  or  hotel  keeper  on
 the  other.

 Mr.  Chairman:  The  customer  has
 got  to  pay  when  there  is  a  regulation.
 The  only  question  is  whether  the
 hotelier  pays  it  to  the  servants.

 Shri  Datar:  That  is  a  question  bet-
 ween  the  employer  and  the  employee

 Shri  झ,  P.  Nayar:  In  that  case,  why
 does  the  Controller  come  in?  Were
 you  specifically  mention  that  it  is  with-
 in  tie  purview  of  the  Controller  to  fix
 the  rate  for  “any  other  charges”.
 Will  not  “service  charges”  also  be  in-
 cluded  in  “any  other  charges"?  If
 Government  have  a  list  of  such
 charges  as  are  outside  the  pale  cf  “any
 other  charges”  then  there  is  no  diffi-
 culty.  Now  the  hon.  Minister  talks
 of  employer-employee  relationship.
 But  here  in  the  very  same  clause  the
 Controller  is  given  specific  power  even
 to  fix  the  service  charges.  If  the

 Controller  has  no  power  to  refund  the
 money,  we  do  not  want  that  power  to
 be  vested  in  him.

 Mr.  Chairman:  Cannot  Government
 do  it  with  their  administrative  machin-
 ery  by  giving  instructions?

 Shri  Datar:  I  shall  have  that  :natter
 examined.

 Shri  द  ग,  Nayar:  Then  let  the
 clause  be  held  over.

 Shri  Datar:  No  question  of  holding
 over.

 Shri  V.  P..  Nayar:  Why?  What  is
 the  difficulty?

 Shri  Datar:  It  is  a  technical  paint

 hri  द  P.  Nayar:  Then  you  must
 take  away  “other  services”,  which  is
 redundant  I  ocannat  appreciate  his
 difficulty.

 Mr.  Chairman:  “Other  services”
 must  be  there.  As  you  say,  there  are
 some  customs  even  in  Delhi  hotels.
 So,  “other  services”  will  be  there.
 The  only  apprehension  is  that  the
 hoteliers  do  not  pay  this  their  em-
 ployees.

 Shri  द  P.  Nayar:  I  know  you  have
 caught  the  point.  But,  unfortunately,
 the  hon.  Minister  has  not  got  it.
 There  is  a  further  difficulty  which  J
 want  you  to  realise.  Here  under  this
 clause  somebody  makes  a  complaint
 that  the  “service  charges”,  which  will
 necessarily  be  included  in  the  “other
 charges”,  charged  by  a  particular  notel
 is  high,  Then  it  33  open  to  the  Con-
 troller  to  say  that  it  is  not  high.
 There  also  the  question  of  employer-
 employee  relationship  comes  in,  be-
 cause  the  service  charges  are  levied
 for  work  done  by  the  employees.
 There  the  Controller  is  given  the  right
 to  say  whether  it  is  proper  or  im-
 proper.  But  Government  do  not  want
 to  give  him  the  power  to  ask  for  re-
 fund  of  that.  What  is  this?  On  the
 one  hand,  power  is  given....

 Mr.  Chairman:  It  is  implied.
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 ahi  V.  ह  Nayar:  Certainly  it  js  not.

 Mr.  Chairman:  When  the  hotelier
 doeg  not  pay  that  to  the  workers,

 aan  Government  not  take  administ:a-
 aive  steps  in  the  matter?

 Shri  झ  P.  Nayar:  Here  we  say  that
 tt  is  implied.  But  the  Government
 does  not  want  to  help  the  workers  at
 all.  I  am  giad,  the  hon  Munister  has
 promised  to  reconsider  :t  But  until
 such  decision  is  taken  on  this  part-
 cular  clause,  I  do  not  think  that  the
 clause  can  be  voted  upon,  as  :t  18,  be-
 cause  it  means  a  very  material  change

 Shri  Datar:  May  I  point  out  that
 a0  far  as  the  scope  of  the  present  Bill
 38  concerned

 Shri  झ,  P.  Nayar:  We  undersiand
 that

 Shri  Datar;  I  heard  the  hon  Mem-
 ber  without  any  interruption

 Shri  झ,  P.  Nayar:  Because  you  have
 nothing  to  interrupt  my  point  of  view

 Shri  Datar:  This  Bill  deals  with  the
 relationship  between  a  landlord  and
 tenant  or  between  those  who  are  in
 -दध्यडा,  relationship  like  a  landlord  and
 tenant  Suppose  I  go  to  a  hotel  and
 stay  there  temporarily  for  a  day  or
 two  That  constitutes  a  relationship
 which  is  more  or  less  on  the  same
 footing,  though  not  exactly  the  same,
 as  the  relationship  between  landlord
 and  tenant;  rather  quas:  landlord
 tenant  relationship  That  35  why
 Chapter  V  has  been  introduced  here
 Now  you  cannot  say  that  the  persons
 who  actually  serve  are  in  the  position
 of  a  tenant  or  a  sub-tenant.  So,  my
 ebyection  is  only  a  technical  objection
 2  cannot  go  into  that  question  now.
 In  case  my  hon.  friend  supplies  cer-
 tan  instances  wherein  the  poor  peo-
 Rie  have  not  been  treated  well,  then
 we  shall  look  mto  that  matter.  But  it
 cannot  be  introduced  here.

 Shri  Narayanankutty  Menon:  Sir,
 you  have  suggested  for  the  considera-
 tion  of  the  hon.  Minister  another

 thing—dealing  with  it  at  the  admin.s-
 trative  level.  Can  we  take  it  that  he
 will  do  it?

 Mr.  Chairman  It  is  impled

 Shri  ्,  1  Nayar:  Can  he  at  least
 not  give  that  assurance?

 Shri  Datar:  Certainly,  we  shall  cor-
 sider  it

 Mr.  Chairman:  Mere  putting  the
 clause  to  the  vote  does  not  mean  that
 Government  will  not  look  into  it.
 Government  has  to  look  mto  it,  if
 there  i5  any  aberration  from  duty.

 Shri  V  P.  Nayar:  We  are  conscious
 of  that  But  here  on  the  one  side  he
 is  empowering  the  Controller  to  look
 into  certain  things.

 Mr.  Chairman:  Does  he  want  the
 amendment  to  be  put  to  vote”

 Shri  Parulekar:  In  view  of  the
 assurance  given  by  the  hon  Minister,
 I  do  not  want  to  press  my  amendment

 The  amendment  was,  by  leave,
 withdrawn

 Mr.  Chairman:  The  question  35

 “That  clause  3i  stand  part  of  the
 Bil"

 The  motion  was  adopted

 Clause  3६  was  added  to  the  Bill.

 Mr.  Chairman:  The  question  38

 “That  clauses  32  to  34  stand  part
 of  the  Bill”

 The  motion  was  adopted

 Clauses  32  to  $4  were  added  to  the
 Bult

 Clause  35.—  (Appointment  of  Con-
 trollers  and  additional  Controllers)

 Shri  Vajpayee:  I  beg  to  move:

 Page  23,  line  5,—

 after  “thinks  fit”  insert—

 .  “out  of  the  list  approved  by  the
 High  Court”.
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 ति चालमेवी  :  समापति  जी,  दस  बारा

 का  सभ्यन्ध  कंट्रोलरों  की  निमुक्ति  से  हैं।  अभी
 हमने  जो  धारायें  €  पैकार  की  है  उनके  ध्नुसार
 कट्रोलरों  को  बड़े  व्यापक  अधिकार  दिये  गये
 है।  ये  किरायेदारों  को  बेदखल  भी  कर  सकते

 हैं,  उनको  कम्पेन्सेशन  देने  के  सम्बन्ध  में  भी
 अधिकार  दिये  गये  है  ।  उनके  व्यापक
 अ्रधिकारों  को  देखते  हुए  यह  प्रावदयक॑  जान
 पड़ता  है  कि  कट्रोलरो  की  तिवृकित  एरजी-
 क्यूटिय  द्वारा  न  होकर  हाई  कोर्ट  द्वारा  होनी
 चाहिये  |  स्वतव॒ता  को  प्राप्ति  के  बाद  से  एक
 ऐसी  प्रबुत्ति  दिखायी  देती  है  कि  एरजीक्यूटिव
 जूडीशियरी  के  अधिकारों  को  कम  करती  जा

 रही  है  और  प्पना  कार्य  क्षेत्र  बढाती  जा  रही
 है  f  में  समझता  हू  यह  प्रवृत्ति  लोकतंत्र  के
 लिये  बडी  घातक  है  1  कार्यपालिका  को
 मर्यादा  में  रहना  चाहिय  झौर  न्यायपालिका
 के  ा  कारो  पर  ग्रनतिक्रणण  नहीं  करना
 आहिये  ।

 यह  किराय  का  मामला  मकान  मालिक
 और  किरायेदारों  के  सम्बन्ध  का  मामला

 है  1  अगर  दोनों  में  यह  विश्वास  पैदा  किया
 जाना  है  कि  उनके  बीच  जो  भी  विवाद

 है  उनवा  स्यायपू्ण  नीति  से  हल  होगा  तो  में
 समझता  हू  श्रगर  कंट्रोलर  हाईकोर्ट  द्वारा

 नियुक्त  किये  जायें  तो  वह  मकान  मालिक
 न्ौर  किरायेदार  दोनो  मे  अधिक  विश्वास
 पैदा  कर  सकेगे  7  एग्जीक्यूटिव  का  मतलब

 है  सरकार  और  सभापति  जो  मै  न  उस  दि

 कहा  था  कि  लाकतत्र  मे  भरकार  पार्टी  को
 सरकार  है,  वह  पार्टी  के  लोगो  मे  दबाव  में

 रहती  है

 wt  awe  प्रभाकर  (बाह्य  दिललो--

 रक्षित--अ्रनुसूचित  जातिया)  हाईकोर्ट  के
 जजों  को  कौन  नियुक्त  करता  है  |

 शी  बाजपेयी  :  म॑  समझता  हु  कि  दिल्‍ली

 के  चुने  हुए  मेम्बर  हाईकोर्ट  के  जजों  के  पास

 दौड्घूप  नहीं  करेंगे  लेकिन  कद्गोलर  के  पास
 ”

 बहु  दौड़धंप  कर  सकते  हूँ  बीर  हू  उससे
 प्रभाकत  जी  हो  सकते  हैँ  |  इसलिये  छेरा
 निवेदन  है  कि  कट्रोलरों  की  नियुक्ति  सौचे
 हाईकोर्ट  के  अधीन  होनी  चाहिये  t  केकिन
 में  ने  जो  सशोधन  रखा  है,  उस  में  इतनी  बात
 नहीं  कही  है  ।  सरकार  के  रबये  को  देख  कर
 में  ने  कहा  है  कि  सरकार  जो  भी  कंट्रोलर
 नियुक्त  करे,  उन  के  पुष्टि  या  उन  के  नामों
 को  सूची  हाई  कोर्ट  ह्वारा  स्वीकृत  होनी  चाहिये  ।
 यद्पि  इस  घारा  के  ग्रन्तगंत  यह  व्यवस्था
 की  गई  है  कि  जो  कंट्रोलर  नियुक्त  किया
 जायेगा,  वह  सात  साल  तक  का  प्रेक्टिसिंग
 लाइयर  हो  या  उस  को  न्यायादान  का  भ्रनुमव
 हो,  लेकिन  में  समझता  हू  कि  यह  अ्रपर्याप्त
 है  और  इस  सम्बन्ध  में  हाई  कोर्ट  +  अधिकार
 को  पूर्ववत  रखा  जाना  चाहिय  ।  जैसा  कि
 पहले  दिल्‍ली  के  रेन्द  कंट्रोल  का  एडमिनिस्ट्रेशन
 पंजाब  हाई  कोर्ट  के  भ्रधीन  था,  उस  में
 परिवर्तन  नहीं  करना  चाहिय  और  कट्रोलर
 की  तियुक्ति  हाई  कोर्ट  के  द्वारा  होनी  चाहिय
 ग्रौर  वह  हाई  कार्ट  &  प्रति  उत्तरदा)  हो
 सरकार  के  प्रति  नहीं  ।

 Shri  Jadhav  Sir,  I  beg  to  move

 Page  23,  line  5,—

 after  “thinks  fit”  imsert—

 on  recomm«  ndation  of  the  Chief
 Justice  of  Punjab  High  Court”

 Page  23  line  12—

 after  ‘thinks  fit”  utsert—

 ‘on  .ecommcendation  of  the  Chief
 Justice  of  Punjab  High  Court”

 Page  23,  lines  39  and  20,—

 for  “he  has  for  at  least  five  years
 held  a  Judicial  office"  substitute
 “he  is  a  judicial  officer  of  five
 years  standing”

 While  moving  my  amendment:
 which  say  that  the  Controllers  and  th
 Deputy  Controllers  should  be  ap
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 Gs,  Chatenman:  On  the  recommenda-
 tion  of  the  Chief  Justice  of  Punjab
 High  Court.

 Shri  Jadhav:  Yes,  Sir.

 The  Controllers  and  Deputy  Con-
 trollers  should  be  appointed  on  the
 recommendation  of  the  Chief  Justice  of
 Punjab  High  Court  and  they  should
 be  officers  who  have  held  a_  judicial
 office  for  at  least  five  years.

 Mr.  Chairman:  They  will  be  appoint-
 ed  by  Government  on  the  recommen-
 dation  of  the  Chief  Justice.

 Shri  Jadhav:  Yes,  Sir.

 After  independence  we  are  trying
 “©  seperate  “he  ypodasiery  ftom  “ie
 executive.  We  have  tried  this  experi-
 ment  in  some  of  the  States  and  we
 are  proud  enough  to  say  that  this  ex-
 periment  has  worked  satisfactorily  in
 the  States  where  the  executive  and
 the  judiciary  have  been  separated.  Il
 do  nut  understand  why  Delhi  alone,
 which  is  the  Capital  of  our  country,
 should  try  to  concentrate  these  powers
 in  the  hands  of  an  officer  who  will  be
 amenable  to  the  pressure  of  the  hon
 Ministers  on  that  side  It  is  not  neces-
 sary  to  pul  forward  any  more  forceful
 arguments  for  this  I  know  the  result
 of  this  amendment  ३  very  well  know
 that  whatever  arguments  we  put  forth
 are  not  appreciated  by  the  hon.  Minis-
 ter  there  But  our  grievances  are  to
 be  ventilated  here  and  thev  have  to
 come  before  the  country  at  large  I
 will  try  my  level  best  and  request  the
 hon  Munister  if  he  can  submit  to  these
 arguments  and  accept  my  amend-
 ments.

 Shri  Datar:  This  question  was  raised
 in  the  course  of  the  general  discus-
 sion  of  this  Bill  and  has  been  fully
 replied  to  by  the  hon  Home  Minister
 also.  It  might  be  found  that  behind
 these  amendments  there  is  a  feeling
 which,  in  my  opinion,  is  absolutely
 unjustified.  The  feeling  is  that  this
 officer,  viz.  the  Rent  Controller,  or
 the  Rent  Control  Tribunal,  as  it  is,
 are  likely  to  be  influenced  by  the

 Seeks
 May  I  submit  that  there  is

 *Fastifledtion  for  any  such  feeling  at

 all,  So  far  as  all  such  appointments
 are  concerned,  when  they  are  judicial
 omcers,  they  are  already  under  Gov-
 ernment  and  if  they  satisfy  the  parti-
 cular  test  that  has  been  laid  down—
 certain  qualifications  have  been  laid
 down,  viz.,  that  he  must  have  five
 years’  judicial  experience  or  he  must
 be  a  lawyer  of  seven  years’  standing—
 they  will  be  appointed  as  Controllers.
 Now:  five  years’  judicial  experience
 means  that  they  must  have  held  a
 judicial  post  otherwise  they  cannot
 have  Judicial  experience.  So,  we  can
 trust  to  these  two  qualifications  that
 have  been  laid  down  im  respect  of  the
 Controllers,  viz.,  that  he  must  have
 either  judicial  experience  for  five  years
 or  he  must  be  a  lawyer  of  seven
 years’  standing  These  are  the  two
 conditions  of  eligibility  so  far  as  Rent
 CoMtroller  is  concerned.

 Then,  higher  qualifications  have  been
 jlasd  down  for  the  Tribunal.  There
 it  Will  be  found  that  ten  years’  judi-
 cif]  experience  ty  Jaid  down.  When,
 for  example,  a  new  person  has  to  be
 appointed,  as  you  are  aware,  we  al-
 w&ys  appoint  persons  to  these  high
 posts  only  after  receiving  the  recom-
 mendations  of  the  UP.SC.  That  is
 the  most  important  corrective  io  what
 my  hon.  friend  has  suggested.  We  do
 not  go  on  making  appointments
 straightaway.  It  is  the  U.P.S.C.  which
 call  for  applications  and  they  recom-
 mend.  As  you  are  aware  from  the
 various  reports  and  specially  this
 year's  report  of  the  UPS.C,  we  have
 accepted  their  recommendations  ain  all
 cgses.  So,  that  ought  to  set  at  rest
 ali  the  misgivings  that  my  hon  friend
 hgs  in  this  respect.

 Mr.  Chairman:  I  shall  put  all  the
 four  amendments  to  the  vote  of  the
 House  together.

 Mr.  Chairman:  The  question  is:

 Page  23,  line  5,—

 tfter  “thinks  fit”  insert—

 “out  of  the  lst  approved  by  the
 High  Court.”

 The  motion  was  negatived.
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 Mr.  Ohairman:  The  question  is:

 after  “thinks  fit”  insert—

 “on  recommendation  of  the  Chief
 Justice  of  Punjab  High  Court”

 The  motion  was  negatwwved

 Mir.  Chairman:  The  question  Js

 Page  28,  line  2,—
 after  “thinks  fit”  msert—

 “on  recommendation  of  the  Chief
 Justice  of  Punjab  High  Court”

 The  motion  was  negatived

 Mr,  Chairman:  The  question  is

 Page  23,  lines  8  and  20,—

 for  “he  has  for  at  least  five
 years  held  a  judicial  office”  sub-
 stitute  “he  28  a  judicial  officer  of
 five  years  standing”

 The  motion  was  negatived

 Mr.  Chairman:  The  question  Js

 “That  clause  35  stand  part  of  the
 Bn”

 The  motion  was  adopted

 Clause  85  was  added  to  the  Bill

 Clause  ib-  (When  a  tenant  can  get
 the  benefit  of  protection  agasnst
 eviction  )

 Mr.  Chairman:  We  shali  now  take
 up  clause  35  which  had  been  left  over
 I  shall  put  amendment  No  !  to  the
 vote  of  the  House

 The  question  35

 Page  4,—

 after  bne  14,  insert—

 “(6A)  If  the  decree  for  eject-
 ment  against  a  tenant  for  non-
 payment  of  rent  under  the  Del
 and  Ajmer  Rent  Control  Act,  952
 is  pending  execution  at  the  com-
 mencement  of  this  Act  but  the

 tenant  is  still  in  possessiqn  of  the
 premises  end  he  has  paid  all
 arrears  of  rent—srrears  and
 current—and  continues  to  pay  his
 rent  regularly,  and  there  are  no
 arrears  of  other  dues,  then  the
 tenant  shall  not  be  evicted  in  exe-
 cution  of  decree”

 Those  in  favour  may  kindly  say
 ‘Aye’

 Some  Hon  Members:  Aye
 Mr.  Chairman:  Those  against  mey

 kindly  say  ‘No’

 Several  Hon.  Members:  No

 Mr.  Chairman:  The  ‘Noes’  have  it

 ‘M37  bes.
 साल  Jadhav:  The  ‘Ayes’  have  3६

 Mr.  Chairman:  I  shall  have  the
 lobbies  cleared

 Shri  Vajpayee:  There  are  other
 amendments  also

 Shri  Datar-  One  is  sufficient

 4.39  hrs

 {Mr  Derury-Sprakrr  in  the  Chair  ]
 Mr.  Deputy  Speaker:  I  will  put

 amendment  No  ३  by  Shri  Khadilkar
 and  many  other  hon  Members

 Shri  Jadhav:  2i

 Mr.  Deputy-Speaker.  I  accept  the
 figure  21

 The  question  is

 Page  4,—

 after  line  14,  wmsert—

 “(6A)  If  the  decree  for  eject-
 ment  against  a  tenant  for  non-
 payment  of  rent  under  the  Delhi
 and  A)ymer  Rent  Control  Act,  3953
 is  pending  execution  at  the  com-
 mencement  of  this  Act  but  the
 tenant  23  307  n  possession  of  the
 premises  and  he  has  paid  all
 arrears  of  yrent—arrears  and
 current—and  contmues  to  pay  his
 rent  regularly,  and  there  are  no
 arrears  of  other  dues,  then  the
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 Shri  Pp.  C.  Sharma:  My  button  dad
 not  work.

 tenant  shall  not  be  evicted  in  exe-
 scution  of  decree”

 Hon  Members  should  now  be  ready
 to  press  their  respective  buttons
 There  was  complaint  the  other  day
 one  Member  could  not  press  or  the
 other  could  not

 The  Lok  Sabha  divided

 Mr.  Deputy-Speaker:  Did  not  work
 or  he  could  not  work  it?

 The  result  38

 Ayes  45,  Noes  i8

 Division  No,  7]  4.4  bral

 AYES
 Amer,  Shri  Jaipal  Singh,  Shri  Remem,  Shri
 Banexjec,  Shri  Psamathaneth  yorhi,  Shrimati  Subbadre  Rao,  Shri  D  V
 Banerjee,  Shr  S  M,  XKodiyen,  Shri  Reddy,  Shr  Neg:
 Beck,  Shri  Ignace  Mebenty,  Shsi  Sharma,  Pendiit  K  C

 Sherms,  5089  HC. Menon,  Shri  Narayanankuity
 Shastt;,  Shrs  Prakash  Vir

 Brej  Raj  Singh,  Shri
 Brij  Narayan  “Brjesh",  Pandit  Mote,  Shti
 Chokravartty,  Shrimat:  Renw  Mukeryee,  Shri  H  N  Sive  Raj,  Shei
 Dasgupta,  5950  B  Mulhck,  Shri  8  ०८  Sonule,  Shri  H  N
 Dige,  Shr  Naiz,  Shri  C  K  Soren,  Shri
 Bliss,  Shsi  Mubemmad  Nayar,  Shri  VP  Sugendh:  Shri
 Ghodaser,  Shri  Fatehsinh  Paruleker,  Shri  Supeker,  Shr:
 Ghose,  Shi:  Bimal  Pate],  Shri  29  R  Tangemens,  Shri
 Godsors,  Shri  5  C  Pati,  Shri  U  L  हि  Shri
 imem,  Shri  Mohamed  Pillai,  She:  Anthony  Wanot,  Sbri
 Jadha,  Shri  Ram  Ganb,  Shri  Yajmk,  Shri

 NOES
 Abdo!  Lateef,  Shri  Gend:,  Shin  M.  M  Palansyendy,  Shn
 Achar,  Shri
 Agarwal,  Shri
 Ajit  Singh,  Shr
 Ambalam,  Shii  Subbiah
 Anrudh  Sinha,  Shr:
 Arumugham,  Shri  S  R
 Ashenne,  Shri
 Atchamambs,  Dr
 Ayyakanouv,  Shr
 Bekliwal,  Shri

 Ghosh,  Shn  M.  K.  Pandey,  Shri  K  चे
 Gounder,  Shri  K.  Perisswam:
 Harveni,  Shr  Anear
 Hem  Raj,  Shr
 Iqbal  Singh,  Sarder
 Joshi,  Shn  A  Cy.
 Jyotsin,  Pandst  J  P
 XKalke  Singh,  Shu
 Kotoki,  Shri  Litadhes
 Keyai,  5087  P  है ह
 Kedana,  Shri  C  M

 Prabhakar,  Shri  Neval
 Prasad,  Shri  Mahadeo
 Radba  Raman,  Sbn
 Raghubir  Sabu,  Shn
 Reghunath  Singh,  Shr
 Rayeh,  Shr
 Ram  Knshan,  Shn
 Rem  Shanker  Lal,  Shri
 Ram  Subbag  Singh,  Dr
 Rematrishnen,  Shri  P  R.
 Ramansnd  Sheem,  Swam
 Ramaswamy,  Shri  P
 Rampure,  Shri
 Ranbir  Singh,  Ch.
 Rane,  Shr
 Rangareo,  Shri
 Reo,  Shri  B.  Madhusuden
 Reo,  Shri  Jaganaths
 Reddy,  Shr  Rami
 Reddy,  Shri  Viswanatha
 Roy,  Shr  Bishwansth
 Semanta,  Shi  S  C
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 dearma,  Shri  RC  Sithaten  Singh,  Shri
 Siddenanjapps,  Shri  Stva,  Dr.  Gangadhate
 Singh,  Shri  H.  P.  Snatek,  Shri
 Singh  Shei, K.  N.  bubbarayan,  Dr.  P.
 Sanbs,  Shri  Gajendra  Prasad  Subramanyam,  Shr  ह
 Sinha,  Shri  Serangdhara  Sumat  Prased,  Shri
 Sinha,  Shri  Satya  Narayan
 Smba,  Shri  Satyendra  Narayan

 Sunder  Lai,  Shri
 gurya  Prasad,  Shri

 Tétur,  Shr:  Mohamméd
 Teweri,  Shet  Dwablhensth

 Nardeo  Thimmaah,  Shri
 Trewart  Shn  R.  5.
 Verma,  Shri  M.  L.
 ह.  Shee  R  C,
 Vyas,  Shrr  Roedhelal
 Wediwa,  Shn
 Waenk.,  Sbri  Balkrighna

 The  motion  was  negatived
 Mr.  Deputy-Speaker:  The  question

 is:

 “That  clause  5  stang  part  of
 the  Bl”

 The  motion  was  adopted
 Clause  mp  was  added  to  the  Bilt
 Mr.  Deputy-Speaker:  The  question 38:

 “That  clauses  36  and  37  stand
 part  of  the  BL”

 The  motwn  was  adopted
 Clauses  36  and  37  were  added  to  the

 1:11

 Clamse  38.—;  Apppeal  to  the  Tribunal)
 Shri  V.  P.  Nayar:  I  have  amend-

 ment  No.  83.

 Mr.  Deputy-Speaker:  That  va,  {o
 clause  36

 Shri  V.  P.  Nayar.  Amendment  No
 84  I  beg  to  move

 Page  24,—

 after  line  34,  add—

 “Provided  that  the  Central
 Government  shall  appoint  such
 tribunal  only  on  the  recommenda-
 tion  of  the  Chief  Justice  of  the
 High  Court  of  Judicature,  Punjab,
 from  among  persons  qualified
 under  the  Constitution  of  India  to
 hold  the  post  of  a  Judge  of  a
 Migh  Court  in  India.”

 Shri  Narayanankutty  Menon:  Fe-
 garding  amendment  No  84,  the  prin-
 ciple  28  the  same  ag  in  the  case  of  the
 previous  clause  that  the  Controller

 should  be  under  the  superintendence
 of  the  High  Court  I  do  not  see  any
 reason  why  the  hon.  Minister  does  not
 accept  this  The  argument  advanced
 by  the  hon  Minister  every  time  was
 that  the  Rent  Controllers  are  appoint-
 ed,  selection  being  made  from  those
 who  have  got  five  years’  experience  of
 yudicial  service  and  these  are  highly
 expeiienced,  trained  and  respectable
 men  But,  7  any  judicial  element  is
 to  be  incorporated  into  the  function  of
 these  tribunals,  I  do  not  see  why  the
 hon  Minister  does  not  agree  that  these
 Rent  Control  courts  should  be  under
 the  superintendence  of  the  High
 Courts  The  difficulty  is\  this  The
 Rent  Controller  hay  to  admmuister  the
 various  provisions  of  this  particular
 Act  and  many  important  and  vital
 provisions  which  give  the  substance
 of  the  Act  as  far  as  the  tenant  is
 concerned,  depend  upon  the  coenstruc-
 tion  of  certain  words  used  in  this  Act
 While  the  hon  Minister  was  replymg
 ta  the  various  amendments,  he  said
 that  in  many  places.  ‘may’  can  be
 termed  a,  ‘shall’  He  introduced  even
 certain  new  additions  to  statute  inter-
 pretation  that  in  certain.  circum-
 stances,  24  may  mean  ‘shall’  As  he
 himself  knows  and  asx  he  himself
 argued,  the  very  conferment  of  the
 right  given  by  this  Act  has  to  depend
 upon  the  interpretation  of  the  various
 words  in  this  Act  Certainly  the
 Rent  Controller  who  decides  on  these
 provisions  will  have  to  interpret  this
 way  or  that  It  is  highly  necessary
 that  a  judicial  tribunal  should  go
 into  the  whole  question  at  least  in  the
 appeal  stage  or  revision  stage  There-
 fore,  I  appeal  to  the  hon  Minister
 that,  because  the  Rent  Controller  has
 been  given  by  this  particular  Act  the
 status  of  a  judicial  officer  and  his
 decision,  as  the  hon  Minister  said,
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 is  a  judicial  decision,  certainly  it  is
 far  more  safe  that  his  decisions  are
 subject  to  the  supervisory  jurisdiction
 of  a  ४7०99  bDke  the  High  Court  I
 appeal  to  the  hon  Munister  to  accept
 the  amendment

 Shri  Datar:  There  is  a  clear  pio-
 vision  and  higher  qualifications  have
 been  laid  down  I  should  hke  to  read
 out  clause  38  (5),  which  says

 “A  person  shall  not  be  qualified
 for  appointment  to  the  Tribunal,
 unless  he  Bb,  or  has  been,  a  dis-
 trict  judge  or  has  for  at  least  ten
 years  held  a  judicial  office  in
 India”

 As  you  arc  aware,  a  district  judge  can
 be  appointed  only  after  he  has  got
 «onsiderable  experience  Therefore,
 <ither  he  3५  today  a  district  judge  or
 hac  been  8  district  yudge  or  he  has  0
 years  judicial  experience  Therefore,
 we  have  purpocely  laid  down’  very
 high  qualifications  That  ought  to
 meet  what  my  hon  friend  has  sug-
 gested  in  this  ८85  *

 One  moie  point  On  a  question  of
 law  there  is  an  appeal  to  the  High
 Court  against  any  order  that  would  be
 passed  by  the  Rent  Control  Tribunal
 That  aleo  is  there  That  ought  to  satis-
 fy  my  hon  friend

 Mr.  Deputy-Speaker-  The  question
 n°

 Page  24,—

 after  line  34  add—

 ‘Provided  that  the  Central  Gov-
 ernment  shall  appoimt  such  tribu-
 nal  only  on  the  recommendation
 of  the  Chief  Justice  of  the  High
 Court  of  Judicature,  Punjab,  from
 among  persons  qualified  under  the
 Constitution  of  India  to  hold  the
 post  of  a  Judge  of  a  High  Court
 ain  India”

 The  motion  was  negatiwed

 Mr,  Depaty-Gpeeker:  The  question
 pt

 “That  clause  38  stand  part  of
 the  Bill”

 The  motion  was  adopted
 Clause  38  was  added  to  the  Bilt.

 Mr.  Deputy-Speaker:  The  question
 is

 “That  clauses  39  to  47  stand  part
 of  the  Bill”

 The  motion  was  adopted
 Clauses  39  to  47  were  added  to  the

 Bil

 Clause  48  (Penalttes.)
 Mr.  Deputy-Speaker:  May  I  remind

 the  House  that  we  have  to  finish  this
 Bill  by  83  o’clock?  Therefore,  xf  any
 particular  amendment  is  desired  to
 be  moved,  I  may  be  intumated  Other-
 wise,  I  will  put  the  whole  thing

 Shri  द  P.  Nayar:  I  beg  to  mcve

 Page  29,  वि
 after  line  22,  nsert—

 “(aa)  in  the  case  of  the  contra-
 vention  of  the  provisions  of  sub-
 section  2(a)  of  section  5,  with  um-
 prisonment  of  either  deseription
 which  may  extend  to  three  years
 or  with  fine  which  may  extent  to
 twice  the  amount  of  pugree  or  de-
 posit  taken  or  demanded,

 (aaa)  an  offence  under  sub-sec-
 tion  2(a)  of  section  5,  shall  be  a
 cognisable  offence,”

 Mr.  Deputy-Speaker:  We  can  dis-
 cuss  amendment  No.  86

 Shri  Narayanankutty  Menon:  This
 amendment  ३5  regarding  pugree  The
 whole  intention  of  the  Act  is,  and  this
 principle  has  been  recognised  that
 penal  provisions  will  have  to  be  intro-
 duced  to  stop  the  practice  of  giving
 the  dubious  sum  called  pugree  when
 houses  are  to  be  rented  That  purpose
 has  been  accepted  in  the  original  Act.
 But,  because  any  offence  committed  by
 this  taking  of  pugree  w  not  made  a
 cognisable  offence,  we  do  not  consider
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 {Shr  Narayanankutty  Menon]
 that  any  useful  purpose  will  be  serv-
 ed.  Because,  a  tenant  who  328  in  need
 ef  a  house  and  wants  to  get  a  house,
 voluntarily  agrees  to  pay  this  sum,
 because  of  his  anxiety  to  get  a  house
 We  cannot  later  on  expect  him  to  go
 to  a  court  after  paying  pugree  because
 rt  298  doubtful  where  he  pays  pugree
 whether  the  person  who  pays  will  not
 be  an  offender  under  that  section  If
 at  all  the  real  intention  of  this  clause
 is  to  be  served,  we,  on  this  side,  do
 not  even  have  even  the  faintest  hope
 today  that  even  if  the  offence  is  made
 eognisable,  the  whole  system  can  be
 prevented  unless  the  situation  s
 changed  But  some  appreciable  change
 can  be  made  if  this  particular  offence
 35  made  a  cognisable  offence,  whereby
 only  a  complaint  need  be  filed  and  the
 police  can  take  it  up  Otherwise,  the
 whole  purpose  of  making  the  giving
 of  pugree  an  offence  will  be  lost  and
 there  may  not  be  any  case  wherein
 the  person  who  78  compelled  to  pay
 pugree  will  later  on  go  to  the  court,
 take  all  the  difficulties,  and  also  the
 cost  of  litigation  and  attend  the  court
 for  a  long  time  in  order  to  see  that
 the  person  who  has  accepted  pugree
 9  penalised.  Therefore,  I  make  an
 earnest  appeal  to  the  hon  Mumister
 that,  mn  furtherance  of  the  principle  that
 he  has  already  accepted  that
 there  should  be  some  _  penal
 clauses  attached  to  this  Bill
 an  respect  of  this  anti-social  sys-
 tem,  this  offence  should  be  made  cog-
 nizable  so  that  there  may  be  some  ap-
 preciable  result  The  hon  Munster  in
 this  case  cannot  have  any  difficulty
 as  he  has  advanced  in  the  case  of  the
 previous  amendments,  because  the
 principle  has  been  already  accepted,
 and  drafting  difficulty  38  not  there  He
 will  agree  that  this  is  a  social  evil
 which  is  abhorred  by  all  and  we  will
 have  to  put  a  stop  to  it  to  the  extent
 possible  We  consider  that  only  by
 making  this  offence  cognizable  this
 evil  can  be  minimised  I  _  therefore
 appeal  to  him  to  accept  the  amend-
 ment.

 Shri  झ  P.  Nayar:  In  the  Joint  Com-
 mittee  the  hon  Minister  will  remember

 that  this  question  of  raising  the  pun-
 ishznent  and  makmg  the  offence  cog-
 nizable  was  specificaily  put  to  the  ex-
 pert  witnesses,  namely  the  represen-
 tatives  of  the  houseowners’  associa-
 tion  The  representative  of  the
 houseowners’  association  of  Delhr
 which  clammed_  ६०  have  the
 largest  representation  here  agreed
 that  the  punishment  prescribed,  name-
 ly  three  months  and  six  months  in  the
 two  sub-clauses  here,  may  be  raised
 to  seven  years,  but  his  objection  was
 that  it  should  not  be  given  over  to  the
 police  for  investigation  He  was  very
 much  against  anything  being  done  by
 the  police  m  the  matter  of  investiga-
 tion,  and  that  itself  suggested  to  the
 Committee  that  he  was  not  very  fair
 in  answering  our  questions  We  asked
 him  what  was  wrong  if  it  was  to  be
 mmvestigated  by  the  police,  because  t
 will  be  tried  not  by  the  police  but  by
 the  judiciary

 In  this  connection,  I  remember  the
 day  before  yesterday  the  hon  Law
 Minister,  who  is  happily  here,  while
 speaking  to  us  7  the  Central  hall,  ex-
 tolled  our  judicial  system  and  said  that
 there  was  nothing  70  our  judicial  sys-
 tem  of  which  we  need  be  ashamed,
 rather  it  was  something  of  which  we
 could  legitimately  be  proud

 So,  ४  this  offence  35  made  cognizable
 and  38  tried  by  the  judiciary  which  ५
 held  in  such  esteem  by  the  Treasury
 Benches  what  1s  the  harm?  After  all,
 the  police  who  investigate  do  not  re-
 turn  the  verdict  It  is  to  be  tried  in  a
 court  of  law  There  is  no  reason  why
 this  offence  should  not  be  made  cog-
 nizable  This  point  has  been  stressed
 in  the  Committee  too,  it  was  stressed
 again  when  I  spoke  yesterday  If  the
 Government  have  confidence  in  their
 Police  and  in  their  judiciary,  there  5
 no  reason  at  all  which  they  can  ad-
 vance  Therefore,  I  once  again  appeal
 to  the  hon  Minister  to  make  this  2
 cognizable  offence.

 Ihri  Datar:  May  I  point  out  that
 in  the  original  Bill  the  maximum
 punishment  was  three  months?  Then,
 this  question  was  considered,  and  the
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 point  that  the  hon.  Member  has  just
 now  suggested  was  also  discussed
 and  examined  in  the  Joint  Committee.
 They  came  to  the  conclusion  that  the
 maximum  punishment  should  be  ex-
 tended  to  six  months,  That  has  been
 done.

 So  far  as  the  question  of  cogniza-
 bility  38  concerned,  let  us  understand
 that  as  far  as  possible,  we  ought  to
 maintain  the  harmony  of  _  relations
 between  the  landlord  and  the  tenant,
 and  the  law  has  to  step  in  only  to
 the  extent  necessary.  If  the  offence  is
 made  cognizable,  the  police  have  to
 act  on  some  information  and  that
 information  35  likely  to  be  conveyed
 in  a  mischievous  manner  either  on
 behalf  of  the  landlord  or  the  tenant,
 whatever  it  may  be.  Under  the  cir-
 cumstances,  except  where  the  highest
 interests  of  the  society  as  a  whole
 require  it,  we  should  not  make  an
 offence  cognizable  That  328  the  reason
 why  I  am  afraid  I  cannot  accept  the
 amendment

 Shri  च्  P.  Nayar:  May  I  ask  a
 question  then?  The  hon  Minister  said
 yesterday  that  this  was  provided  as
 an  offence  even  under  the  3952  Act.
 Can  he  give  us  some  indication  of  the
 number  of  cases  which  have  ended  in
 conviction  for  the  offence  of  pugree,
 in  the  last  five  years  so  that  we  can
 know  how  effective  it  has  been?

 Shri  Datar:  I  have  not  got  the
 figures

 Shri  द  P.  Nayar:  I  do  not  want
 you  to  give  exact  figures.  An  approxi-
 mate  idea  Has  there  been  a  single
 instance?

 Shri  Datar:  I  cannot  give  any  ins-
 tance  We  ought  to  be  very  careful
 in  maintaining  harmony.

 Mr.  Deputy-Speaker:  The  question
 Is:

 Page  29,—
 after  line  22,  insert—

 “(aa}  m  the  case  of  the  con-
 travention  of  the  provisions  of

 sub-section  2(a)  of  section  5,  with
 imprisonment  of  either  descrip-
 tion  which  may  extend  to  three
 years  or  with  fine  which  may
 extend  to  twice  the  amount  of
 है:  or  deposit  taken  or
 demanded;

 (aaa)  an  offence  under  sub-
 section  2(a)  of  section  5,  shall  be
 a  cognizable  offence,”

 The  motion  was  negatived.

 ;
 Mr.  Deputy-Speaker:  The  question

 a,

 “That  clause  48  stand  part  of
 the  By))"

 The  motion  was  adopted.
 Clause  48  was  added  to  the  Biil.
 Mr  Deputy-Speaker:  The  question.

 tS:

 That  clauses  49  to  57  stand  part
 of  the  Bill.

 The  motion  was  adopted.

 Clauses  49  to  57  were  added  to  the
 Bill,

 Mr.  Deputy-Speaker:  The  question
 Is.

 “That  the  First  and  Second
 Schedules  stand  part  of  the  Bill.

 The  motion  was  adopted.

 The  First  and  Second  Schedules
 were  added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  question
 I+

 “That  Clause  l,  the  Enacting
 Formula  and  the  long  Title  stand
 part  of  the  Bull.”

 The  motion  was  adopted.

 Clause  1  the  Enacting  Formula  and
 the  long  Title  were  added  to  the  Bull.

 Shri  Datar:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 Passed.”

 Shri  Narayanankutty  Menon:  One
 Point  remains.
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 Mir,  Doputy-Speaker:  Would  he
 conclude  in  five  minutes?

 Shri  Narayanankatty  Menon:  Ex-
 actly.

 The  point  that  I  wish  to  stress  now
 has  been  put  before  the  House  both
 during  the  first  and  second  reading  of
 the  Bill,  and  it  is  regarding  the  ab-
 gence  of  any  provision  for  fixation  of
 prices  of  land  in  relation  to  the  rental
 values  of  the  buildings.

 The  hon.  Home  Minister  yesterday
 agreed  that  the  prices  of  land  not
 only  in  Delhi  but  in  all  cities  are
 staring  ‘hgh.  Shere  is  nv  reason  why
 the  landowners  who  had  the  fortune
 to  possess  title  to  certajn  vast  areas
 of  land  once  upon  a  time  should  bene-
 fit  themselves  by  the  fortune  that
 they  are  getting  now.  I  should  like
 the  hon.  Minister  to  examine  the  real
 values  of  these  lands  and  the  circum-
 stances  under  which  the  values  have
 been  soaring.

 The  hon.  Minister  will  agree  with
 me  that  the  land  now  owned  either
 by  private  individuals  or  by  the  Gov-
 ernment  itself  had  a  negligible  value
 originally.  In  and  around  the  big
 projects  which  are  coming  up  during
 the  Five  Year  Plan  periods  land  values
 have  been  soaring  high,  not  because
 of  any  contribution  material  or  eco-
 nomic  made  by  the  landowner  him-
 self.  It  is  because  of  the  vast  develop-
 ment  that  is  taking  place  today  under
 the  Second  Plan.  When  the  nation
 invests  a  large  amount  of  money  in
 order  to  build  a  city  or  an  industry
 in  a  particular  place,  the  landlords  in
 these  places  are  benefited  by  the
 soaring  prices  just  because  they  had
 got  vast  tracks  of  land  for  a  song  once
 upon  a  time.  There  is  no  morality
 behind  this,  the  landlord  getting  a
 higher  value  without  making  any
 effort  for  it.

 In  a  welfare  state  reasonable  res-
 trictions  are  introduced  in  order  that
 the  society  may  be  benefited,  but  here
 ‘we  are  not  even:  taking  away  any

 property  by  putting  a  ceiling  on  the
 land  prices.  Government  should
 determine  today  itself,  as  far  as  this
 particular  Bill  and  other  rental  bills
 are  concerned,  that  there  should  be  a
 ceiling  on  land  prices.

 3459  brs.

 (Suri  Barman  in  the  Chair]

 Secondly,  if  the  Government  is  pre-
 pared  to  tackle  this  housing  problem
 on  @  national]  basis,  they  will  have  te
 act  an.  these  lines  and.  foxept  the
 interests  of  the  great  landholders  who
 are  benefited  for  nothing,  because  the
 whole  purpose  of  this  legislation  will
 be  upset  and  negatived  unless  the
 Government  put  a  ceiling  on  land,
 because  in  determininig  the  fair  rent
 or  the  standard  rent,  the  high  cost  of
 the  land  enters  into  it  as  a  part.

 5  hrs.

 This  inflated  price  of  land  will
 cettainly  make  the  standard  rent  still
 fyrther  inflated.  Therefore,  I  hope
 that  even  though  it  has  not  been  pos-
 siple  in  this  Bill  to  incorporate  any
 provision  as  regards  a  ceiling  on  land
 price,  yet  Government  will  take
 immediate  measures  to  see  that  in
 pelhi  where  this  Bill  will  be  applica-
 ble,  a  ceiling  on  land  price  is  put  as
 sgon  as  possible.  Simply  because
 Delhi  happens  to  be  the  capital  city  to
 which  a  number  of  people  are  attract-
 ed,  and  where  a  number  of  people
 want  buildings  and  other  habitation
 places,  a  few  landlords  in  the  city
 gnould  not  be  allowed  to  benefit  by
 tpat  to  the  disadvantage  of  the  society
 ag  a  whole.

 So,  I  submit  once  again  that  imme-
 diate  suitable  measures  should  be
 tgken  by  Government  to  bring  for-
 ward  another  legislation  to  put  a
 ceiling  on  the  price  of  land.  In  the
 minute  of  dissent  appended  to  the
 report  of  the  Joint  Committee,  we
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 dave  made  a  suggestion  that  taking
 inte  consideration  all  questions  of
 economics  and  also  the  morality
 behind  it,  the  ceiling  can  be  400  per
 cent  of  the  939  value;  that  will  be  a
 reasonable  compensation  for  the
 inflated  prices  of  all  the  other  articles
 and  also  of  land,  and  the  landlord
 could  very  easily  be  satisfied  with
 that.  At  the  same  time,  this  menace,
 as  far  as  the  land  problem  and  the
 building  problem  are  concerned,  in
 the  capital  can  be  put  an  end  to  by
 this  ceiling  on  land  prices.

 ‘Shri  Datar:  This  question  was
 raised  before  the  Joint  Committee
 also,  and  this  is  what  they  have
 stated  in  their  report:

 “The  Committee  considered  the
 question  of  including  vacant  ldnd
 within  the  scope  of  the  definition
 of  premises  with  a  view  to  giving
 relief  to  amildars.  The  Commit-
 tee  feel  that  the  question  of  giving
 such  relicf  to  amildars  should  be
 separately  considered  Ps

 On  account  of  this,  what  has  been
 done  is  that  the  Act  of  956  which
 will  ordinarily  lapse  im  February,
 1959,  will  continue  for  one  year  in

 order  to  enable  Government  to  con-
 sider  the  whole  question  and  to  see
 what  can  be  done  in  this  respect.
 Yesterday  also,  in  his  reply  the  hon.
 Home  Minister  made  a  reference  to
 this  point.  Under  these  circumstances,
 what  my  hon.  friend  wants  will  be
 duly  considered,  and  such  action  as
 is  necessary  taken.

 Mr.  Chairman:  The  question  is:

 “That  the  Bill,  as  amended,  be
 ‘passed  ”

 The  motion  was  adopted.

 15.08  hra.

 INDIAN  TARIFF  (AMENDMENT)
 BILL

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  1934,  ह.
 taken  into  consideration.”.

 As  the  House  will  appreciate,  this
 Bill  mainly  seeks  to  amend  the  First
 Schedule  to  the  Indian  Tariff  Act,
 1934,  77  order  to  give  effect  to  Gov-
 ernment’s  decisions  on  certain  recom-
 meadations  of  the  commussion.  Han.
 Members  will  have  observed  from  the
 Statement  of  Objects  and  Reasons  that
 the  Bill  seeks  to  continue  protection
 beyond  the  3lst  December,  1958,  in
 the  case  of  soda  ash,  calc.um  carbide,
 caustic  soda,  sericulture,  aluminium,
 antimony,  engineers’  steel  files  and
 electric  motor  industries,  and  to  dis-
 continue  protection  with  effect  from
 lst  January,  1959,  in  the  case  of  cocoa
 powder  and  chocolate,  bichromates,
 bleaching  paste  and  bleaching  powder
 and  artificial  silk  fabrics  and  cotton
 and  artificial  silk  muxed  fabrics  as
 also  steel  rasps.

 As  the  House,  in  severa]  debates  on
 the  Indian  Tariff  (Amendment)  Bills
 in  the  past,  has  always  liked  that
 Government  should  revicw  the  work
 of  the  Tariff  Commission,  whenever
 such  Bills  come  up  before  the  House,
 I  would  like  to  take  the  opportunity
 to  briefly  review  the  work  of  the
 Tariff  Commission  in  the  past.

 Copies  of  the  Tariff  Commission's
 report  on  all!  these  industries  and  of
 Government’s  resolutions  on  those
 reports  have  already  been  laid  on  the
 Table  of  the  House,  and  notes  on  each
 of  these  industries  have  been  circulat-
 eq  for  the  information  of  the  hon.
 Members.

 As  the  House  is  aware,  early  im
 1940,  Government  announced  that
 industries  promoted  with  their  en
 couragement  during  war-time  might
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 feel  spsuxed  that  if  they  were  con-
 ducted  on  sound  business  lines,  they
 would,  by  such  measures  as  Govern-
 ment  might  devise,  be  protected
 against  unfair  competition  from  out-
 side  On  the  basis  of  this  assurance,
 43  industries  were  established  during
 the  war,  and  they  applied  for  protec-
 tion  towards  the  end  of  the  war  The
 Government,  therefore,  decided  to
 constitute  an  interim  tariff  beard  to
 examine  the  claims  of  these  mdustries
 for  protection,  pending  the  formula-
 tuon  of  our  long-term  policy  An
 mterim  board  was,  therefore,  consti-
 tuted  for  a  period  not  exceeding  two
 years,  by  a  resolution  m  November,
 1945,  Government  subsequently  recon-
 stituted  the  interim  tariff  board  for  a
 further  period  of  three  years  from  3rd
 November  1947  The  term  of  office
 of  the  interim  tarnff  board  was  further
 extended  up  to  the  date  of  setting  up
 of  a  permanent  tariff  commission  as
 recommended  by  the  Fiscal  Commis-
 sion

 By  the  time  the  Tariff  Commission
 was  constituted  in  1952,  the  First  Five
 Year  Plan,  as  the  House  is  aware,  had
 already  been  launched,  giving  a  direc-
 tion  and  a  purpose  to  the  industrial
 development  of  the  country  By  and
 large,  the  ‘industrial  policy  of  Govern-
 ment  is  governed  by  the  policy  state-
 ment  of  948  and  the  subsequent  state-
 ment  of  956

 Another  significant  development  that
 has  to  be  taken  note  of  75  the  adverse
 balance  of  payments  position  in
 recent  years  and  the  consequent  need
 to  regulate  imports  through  quantita-
 tive  restrictions  These  restrictions
 have  resulted  in  giving  domestic
 industries  effective  protection  by  way
 of  sheltered  markets  and,  therefore,
 protection  through  tariff  assumes  a
 somewhat  lesser  significance  in  these
 days  It  should  not,  however,  be
 forgotten  that  as  long  as  the  primary
 use  of  quantitative  restrictions  25
 hmited  to  correct  adverse  balance  of
 payments  domestic  industries  are
 hhkely  to  remain  under  constant  threat

 TT  DECEMBER  less  (Amendment;  Bilt  9736+

 of  insecurity  unless  adequately  safe~-
 guarded  through  protective  duties.
 algo

 There  are,  of  course,  certain  cate-
 Sories  of  industries  which  can  be
 developed  during  the  early  stages  of
 their  establishment  only  through  the
 balanced  mechanism  of  zmport  control.
 And  the  GATT  organisation  has.
 accepted  this  in  principle  m  regard  to
 the  underdeveloped  countries  The
 recent  resolution  of  the  General
 Agreement  on  Tradc  and  Tanffs  38
 also  proof  af  this  However,  it  is
 8enerally  recognised  that  regulation
 through  import  quotas  cannot  be  a
 desirable  form  of  protection  as  a  long-
 term  policy  and  38  not  in  the  long-
 term  interests  of  any  national  eco-
 nomy  Therefore,  all  these  measures
 have  got  to  be  under  periodical
 review  by  the  Tariff  Commission  We
 have  been  able  to  establish  and  justify
 in  the  past  our  case  for  imposition  of
 Quantitative  restnctions  mn  favour  of
 s€vera]  indigenous  industries  by  stres-
 Sing  the  fact  that  the  Tariff  Commis-
 Sion  gives  careful  thought  and  sympa-
 thetic  scrutiny  to  this  aspect  of  pro-
 tection  and  reviews  the  effect  of
 import  contro]  on  the  behaviour  of
 industries  as  well  as  on  the  welfare
 of  the  consumers

 Reports  of  the  Tariff  Commission
 have  brought  to  hght  all  cases  of
 regular  and  insufficient  nature  of
 imports  and  their  adverse  effect  on
 domestic  production,  quality  and
 Prices  The  agsistance  rendered  by
 the  commission  in  providing  an  objec-
 tive  analysis  of  the  effects  of  import
 Control  administration  in  the  cases  of
 Protected  industries,  therefore,  cannot
 be  over-emphasised,  especially  for  the
 Yeason  that  import  control  is  m  the
 hands  of  the  admmustrative  wing  of
 Government,  and  it  8  in  consonance
 with  the  democratic  principles  so
 Cherished  by  this  House  that  a  peri-
 Gdical  review  by  an  independent  body
 like  the  Tariff  Commission  is  eminent-
 ly  desirable  and  necessary.
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 As  stated  earler,  there  were  43
 industries  enjoying  protection  when
 the  cammuassion  was  constituted  in

 ~The  comnission  has  reviewed
 the  cases  of  these  industries,  and  pro-
 tection  to  23  industries  has  been  dig-
 eentinued  on  its  recommendations  I
 am  stressing  this  point  only  because
 there  38  a  general  impression  that
 always  there  is  a  case  for  protection,
 whereas  the  protected  industries  are
 not  enabled  to  stand  on  their  own
 feet,  and  de-protection  does  not  take
 place  But  it  35  not  so  While  pro-
 tection  to  23  industries  has  been  dis-
 continued  on  the  recommendation  of
 the  Tariff  Commussion,  protection  to
 ३7  new  industries  has  been  granted
 since  1952,  while  in  the  case  of  six
 new  industries  which  were  referred
 to  the  Tariff  Commission,  it  did  not
 recommend  any  grant  of  protection
 So,  automatically,  tpso  facto,  simply
 because  an  industry  has  been  referred
 to  the  Tariff  Commission,  it  does  not
 mean  that  protection  would  be  given,
 unless  the  commission  {s  satisfied  that
 protection  is  necessary,  no  protection
 is  recommended  by  the  Commission

 There  are  at  present  37  industries
 enjoying  protection,  of  which  artificial
 silk  fabrics,  bichromates,  and  cocoa
 powder  and  chocolate  are  sought  to
 be  de-protected  from  ist  January,
 3959  as  is  indicated  in  the  Statement
 of  Objects  and  Reasons  That  brings
 down  the  number  of  protected  indus-
 tries  to  34,  of  which  protection  to  the
 match  industry  38  only  of  academic
 interest

 It  may  be  mentioned  that  the  match
 industry  is  subject  to  excise  duty  hke
 other  well-established  industries,  and
 for  the  past  several  years,  no  imports
 of  matches  have  taken  place

 The  important  industries  enjoying
 protection  at  present  are  aluminium,
 caustic  soda,  soda  ash,  dye-stuffs,
 grinding  wheels,  machine  screws,  ball
 bearings,  copper  and  alummium  con-
 ductors,  ACSR  conductors,  bicycles,
 «otton  textile  machinery,  power  and
 @istribution  transformers,  calcrum

 47  DECEMBER  988  (Amendment)  Bul  $7et

 carbide,  electric  motors,  automobiles
 and  plywood  and  tea  chest  industries
 All  these  industries  have  shown  vary-
 ing  degrees  of  progress  durmg  the
 period  952—l958  As  a  matter  of
 fact,  on  the  whole,  all  the  protected
 industries  have  shown  very  consider-
 able,  accelerated,  progress  as  far  as
 production,  quality  and  prices—that
 3s,  lowering  down  of  the  prices  in  the
 last  several  years—are  concerned.  The
 Progress  in  the  case  of  some  of  the
 industries  has  been  really  remarkable
 The  number  of  units  for  the  manufac-
 ture  of  bicycles  in  the  organised  sec-
 tor  was  6  in  ‘1952  with  a  total  produrc-
 tion  of  1,97,000  cycles  only  At  pre-
 sent,  there  are  more  than  79  units  in
 the  organised  sector  and  45  mn  the
 small  scale  sector  producing  over  a
 million  bicycles  in  the  current  year,
 and  may  be  much  more,  4३  muilhon,
 next  year  The  cycle  industry  is  now
 well  established  in  the  country  and  is
 gradually  developing  an  export
 market  I  am  giad  to  inform  the
 House  that  recently  a  contract  5
 under  negotiation  for  exporting  about
 25000  bicycles  from  India  to  the
 Middle  East

 Another  industry  which  has  shown
 striking  progress  is  the  grinding  wheel
 industry  In  3952,  there  was  only
 one  unit  producing  386  tons  Now,
 there  are  5  units  with  500  tons  pro-
 duction  in  958  The  ball  bearing
 industry  is  another  industry  which
 has  been  able  to  increase  its  produc-
 tion  from  6  48  lakh  numbers  in  9§2
 to  23  7  lakh  numbers  m  958  There
 is  only  one  unit  in  this  industry  We
 are  trying  to  get  a  few  more  estab-
 lished  in  the  country

 Among  the  chemical  industries,  the
 production  of  soda  ash  has  increased
 from  43,372  tons  in  952  to  73,000  tons
 during  the  last  year  There  are  at
 present  two  units  producing  soda  ash
 in  the  country  Plens  for  expansion
 of  these  two  units  are  well  in  hand
 and  two  more  units  are  to  be  estab-
 lished  shortly,  raising  the  total  capa-
 city  of  soda  ash  praduction  to  2,830,000
 tons  per  annum  when  the  country  is
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 expected  to  be  more  or  less  self-suffi-
 cient  in  this  very  industry.

 While  all  this  is  highly  gratifying—
 and  I  have  enumerated  before  the
 House  in  a  short  manner  most  of  the
 industries  which  have  gone  ahead—
 it  must  be  admitted  that  the  progress
 in  regard  to  a  few  industries  is  not
 sufficiently  satisfactory  To  cite  one
 example,  mention  may  be  made  of
 the  dye-stuff  industry  In  the  case  of
 this  industry,  the  Government's  plan
 for  the  manufacture  of  intermediates
 did  not  progress  as  much  as  desired
 But  till  the  manufacture  of  intermedi-
 ates  is  established  on  a  large  scale,  it
 is  difficult  to  achieve  satisfactory
 progress  in  the  manufacture  of  dye-
 stuffs.  The  House  will  be  glad  to
 know  that  now  intermcdiates  produc-
 tion  has  been  almost  finalised  and  we
 are  covering  the  full  range  of  about
 86  intermediates  productions  in  _  the
 country  and  within  the  next  three
 years  or  so,  with  German  collabora-
 tion,  the  industry  wll  be  well-estab-
 lished  88  far  as  mtermediates  produc-
 tion  is  concerned

 Another  industry  where  the  prog-
 ress  appears  to  be  somewhat  slow  !s
 the  automobile  industry  Though
 assembly  of  motor  vehicles  to  a  very
 limited  extent  was  started  even  before
 the  war,  specific  rea]  phased  program-
 mes  were  actually  approved  only  in
 1954-55.  Therefore,  while  judging  the
 progress  of  this  ndustry,  it  has  to  be
 borne  in  mind  that  prior  to  1954-55,
 the  industry  was  more  or  less  a  pure
 assembly  thing  and  it  was  only  then
 that  the  Government  insisted  on  a
 phased  programme  to  bring  up  the
 indigenous  content  as  fast  as  possible.
 If  this  factor  is  taken  into  account,  it
 will  be  seen  that  the  progress  is  not
 so  unsatisfactory  as  it  appears.  All
 the  producers  of  automobiles  who
 have  now  been  rationalised  to  only  6,
 have  established  capacities  for  machin-
 ing  components,  while  casting  and
 forgings  also  are  now  made  in  the
 country  by  some  of  the  other  manu-
 facturers  Partly  Government  have

 ७  DECEMBER  १958
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 also  to  share  the  blame  for  this  delay
 in  increasing  the  indigenous  content
 which  has  taken  place  largely  due  te
 difficulties  resulting  from  scarcity  of
 foreign  exchange.  Till  a  few  months
 back,  we  had  not  been  able  to  release
 the  necessary  foreign  exchange  for
 tools,  jigs  and  machinery  for  the
 automobile  manufacturers  for  increas-
 ing  the  indigenous  content.  But  now
 we  have  granted  practically  all  their
 needs  of  foreign  exchange  for  machin-
 ery,  tools,  and  j.gs  and  it  is  expected
 that  by  the  end  of  1959,  in  the  case  of
 two  commercial  vehicles  and  one  car,
 70—75  per  cent  of  the  components  will
 be  indigenously  manufactured.

 Shri  द  है अ  Nayar  (Quilon):  Which
 fs  the  car?’

 Shri  Manubhai  Shah:  Hindustan

 By  1960-61,  all  the  vehicles  in  the
 country  wil]  have  reached  80  per  cent
 indigenous  content,  that  is,  practically
 all  the  vehicles,  commercial  vehicles,
 jeeps  and  cars,  because  now  we  have
 already  licensed  the  capital  goods,
 jigs  and  machiniiv  required  by  all
 these  units

 Sir,  protected  industries  are  expect-
 ed  to  charge  prices  in  fair  relationship
 to  costs  This  has  been  a_  subject
 which  has  been  causing  anxiety  to  the
 House  several]  times  Criticism  is
 often  heard  that  protected  industries
 are  taking  undue  advantage  of  protec-
 tion  and  increasing  the  prices  The
 Commission  is  keeping  a  close  watch
 over  the  prices  of  protected  industries
 and  from  the  available  information,  it
 is  clear  that  this  criticism  is  not
 always  based  on  facts.  The  Commis-
 sion  has  also  stressed  in  its  reports
 that  while  prices  invariably  tend  to
 increase  under  conditions  of  scarcity
 of  supply,  the  price  trouble  does  not
 always  start  at  the  level  of  the  pro-
 ducer  but  at  the  level  of  the  interme-
 diate  distributor,  and  is  aggravated  to
 an  increasing  extent  at  the  levels  of
 retai]  sellers  All  these  ultimately
 point  to  the  fact  that  it  is  impossible
 to  keep  prices  at  fair  levels  unless"
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 Government  create  a  vast  force  of
 enforcement  officials  with  police
 powers,  This  is  neither  good  nor
 desirable.  The  important  point  to  be
 understood  in  this  connection  is  that
 under  existing  conditions  of  general
 short  supply  of  most  commodities,
 when  fully  competitive  economic
 forces  are  not  in  active  operation,  :t
 would  not  be  proper  to  lay  the  entire
 blame  for  high  prices  always  at  the
 doors  of  the  producers.

 At  present,  there  are  four  consumer
 goods  industries  in  the  protected
 group.  They  are  sago,  buttons  (studs
 and  cuff  Iinks  made  of  plastics),  cal-
 cium  lactates  and  bicycles.  In  the  case
 of  bicycles,  there  is  keen  internal
 competition  and  cycles  of  different
 makes  are  available  at  reasonable
 prices  to  the  consumer  In  the  case
 of  one  popular  brand,  the  price  has
 come  down  from  Rs.  6.50  in  954  to
 Rs.  4850  in  1958.  We  have  not
 reccived  any  complaint  to  the  effect
 that  high  prices  are  being  charged  for
 bicycies  In  the  case  of  calcium
 lactate,  the  manufacturer  has  reduced
 the  price  from  Rs  325  per  lb  in  952
 to  Rs.  ]  80  per  lb  १0  958—a  very  con-
 siderable  reduction.  The  Commission
 has  also  not  received  any  complaints
 m  regard  to  the  prices  of  buttons  or
 sago

 In  regard  to  other  industries,  the
 complaints  are  mostly  from  buyers  m
 small  lots  an  the  market  Large-scale
 consumers  have  always  been  able  to
 obtain  their  requirements  from  indi-
 geuous  sources  at  prices  in  fair  rela-
 tion  to  the  costs  arrived  at  by  the
 Commission.  In  cases  where  the
 domestic  production  falls  short  of
 demand,  market  pirces  have  tended  to
 go  up  only  because  of  irregular  and
 insufficient  imports.  Even  so,  those
 consumers  who  have  been  regularly
 obtaining  their  requirements  from
 indigenous  sources  have  not  found
 difficulty  in  buying  the  products  at
 reasonable  prices.  This  has  been
 revealed  at  the  time  of  the  Commis-
 sion’s  public  inquiries,  particularly  in
 the  case  of  soda  ash  and  caustic  soda.

 77  DECEMBER  2988  (Amendment)  Bill  =  5792

 It  is,  therefore,  unfair  to  wholly  shift
 the  blame  for  high  prices  to  the  indus-
 try.  Naturally,  malpractices  do  take
 Place  at  different  stages  in  the  indus-
 try  and  in  the  trade  and  it  will  be
 difficult  to  stop  such  practices  com-
 Pletely  ag  long  as  shortages  continue
 ta  last.  Therefore,  the  positive  answer
 is  increased  production,  and  more  and
 More  increased  production.  Hence  all
 Our  energies  are  bent  towards  this
 Objective  in  spite  of  severe  handicaps
 Of  foreign  exchange.

 There  are  instances  where  manufac-
 turers  jointly  and  in  collusion  have
 attempted  to  exploit  the  situation
 Sometimes.  The  Commission  and  Gov-
 ernment  have  also  been  laying  empha-
 Sis  on  remedying  the  evils  arising
 from  faulty  distribution  organisations
 existing  in  certain  industries.  For
 instance,  in  the  case  of  the  soda  ash
 industry,  the  Commission  has  drawn
 Pointed  attention  to  the  marketing
 System  of  one  of  the  manufacturers
 and  has  shown  its  weakness  In  res-
 Ponse  to  complaints  received  from
 Consuming  industries,  the  Commission
 also  undertook  at  the  instance  of  Gov-
 ernment,  an  investigation  of  the  dis-
 tribution  system  employed  by  the
 ball  bearmng  industry  which  has  just
 been  completed  Gradual  reductions
 th  the  whole-sale  prices  of  certain
 Protected  commodities  have  also  been
 Noticed  I  am  glad  to  say  that  all
 thesc  different  healthy  measures  have
 led  considerably  to  holding  of  the
 Brice  line  m  several  sectors,  to  which
 I  will  come  presently,  the  important
 Gnes  being  sheet  glass  from  Rs.  3800
 Ker  00  sq.  ft.  in  952  to  Rs.  29.00  in
 1958,  engineers’  steel  files  (flat  bas-
 tard—8")  from  Rs  2.00  per  doz.  m
 3955  to  Rs.  650  per  doz.  in  ‘1958;
 Caustic  soda  from  Rs.  34.69  per  cwt.  in
 २955  to  Rs.  300  per  cwt.  in  ‘1958;
 Soda  ash  from  Rs.  22.56  per  cwt.  in
 3952  to  Rs.  9.50  per  cwt  in  3958.

 The  prices  of  engineering  goods  such
 as  electric  motors,  machine  screws,
 cotton  textile  machinery,  piston
 assembly  etc.  which  were  gradually
 going  down  have  lately  shown  some



 Indian  Tariff 373

 {Shri  Mannbhai  ®hahj
 ihgreade,  mainly  ts  a  result  of  rise  in
 the  prices  of  steel  and  other  basic  raw
 mé&terials.  I  would,  therefore,  appeal
 to  the  industry,  trade  and  the  consim-
 ers  to  fully  co-operate  with  Gov-
 exnment  in  holding  the  price  line
 ecause  legal  action  and  governmental
 control  and  action  alone  cannot  pro-
 duce  the  desired  results,  though  Gov-~
 erynment  have  always  been  ready,  and
 have  taken  several)  measures  when-
 ever  necessary,  to  hold  the  price  line,
 and  control  the  prices.

 As  the  House  is  aware,  the  Tariff
 Commission  and  the  Government  have
 been  continuously  taking  many  steps
 to  hold  the  price  line  in  different
 commodities,  particularly  the  manu-
 factured  articles  and  consumer  goods
 and  with  much  great  success.  The
 rise  in  the  wholesale  price  index  of
 manufactured  articles  has  not  been
 more  than  08.9  points  in  3958  from
 1952-53  as  a  base  year  400  The  index
 ‘was:

 in  953  -98°6
 in  4954  00°4
 in  955  94°4
 in  956  04°9
 in  957  07°9

 in  spite  of  the  world  rise  in  prices  and
 searcity  of  foreign  exchange.

 This  shows  that  the  genera)  overall
 efforts  of  the  Government,  the  indus-
 try,  trade  and  the  consuming  public
 has  been  meeting  with  a  great  amount
 of  success  and  the  rise  of  the  whole-
 gale  price  index  of  manufactured
 articles  has  been  only  8  points  in  the
 last  6  years.

 The  Commission  has  in  all  its
 investigations,  laid  considerable  ¢m-
 phasis  on  the  maintenance  of  quality
 in  the  products  of  indigenous  indus-
 tries,  and  has  supported  the  efforts  of
 the  Indian  Standards  Institution  to
 finalise  standard  specifications  wher-
 ever  possible.  In  all  appropriate
 cases  the  Commission  has  recommend-
 ed  the  adoption  by  industries  of  the

 wv  DECEMBER  i958  (Amendment)  Bit  5798

 certification  scheme  approved  by  the
 एड,

 It  ig  often  said  that  protected  indus-
 tries  make  excessive  profits.
 Commission  is  regularly  analysing  the
 balance-sheets  of  protected  industries
 and  in  its  periodical  reviews  for  con-
 tinuance  of  protection  also  examines
 costs  and  prices  to  see  whether  any
 industry  is  making  excessive  profits.
 It  is  sometimes  true  that  the  balance-
 sheets  of  a  few  of  the  companies  show
 relatively  larger  profits,  but  I  may
 submit  that  the  few  companies  where
 sometimes  larger  profits  are  shown  are
 generally  engaged  in  activities  other
 than  the  production  of  the  protected
 commodities.

 For  instance,  the  Delhi  Cloth  and
 General  Mills  which  has  various  act-
 vities  produces  caustic  soda  which  is
 under  protection.  It  will  be  wrong  te
 draw  the  conclusion  that  the  caustie
 soda  sector  of  that  unit  35  making  as
 good  profits  as  the  other  sectors  of  this
 unit  manufacturing  other  products
 merely  by  a  scrutiny  of  the  profit
 figure  shown  in  its  balance-sheet.
 Similarly,  there  are  a  number  of  other
 composite  industries,  as,  for  instance,
 Alkah  &  Chemicals  and  Rhotas  Ltd,
 who  have  made  good  profits  through
 their  operations  in  a  number  of  indus-
 tries  for  which  separate  profits  cannot
 be  estimated  Nor  is  it  true  that  pro-
 tected  industries  are  earning  excessive
 profits;  profit  rates  have  varied  sharp
 ly  within  industries  as  between  diff-
 erent  units,  depending  on  the  effi-
 ciency  of  the  unit.  In  the  paper
 industry,  for  instance,  Titaghur  Paper
 Mills  and  Orient  Paper  Mills  have
 made  high  profits  because  of  their
 greater  efficiency.  In  the  sugar  indus-
 try,  Godavari  Sugar  and  Walchand-
 nagar  Sugar  have  made  larger  profits
 than  most  others  for  the  same  reason.

 In  shipping,  the  Great  Eastern  Ship-
 ping  Company  has  made  larger  profits.
 Certain  of  the  tea  companies  have
 made  larger  profits  than  the  others;
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 and  when  one  considers  the  profits
 earned  by  any  of  the  companies  men-
 Woned  above,  one  would  think  that
 p¥ofits-in  ‘thesé'  mdustries  have  been
 very  tiigh  This  is  not  the  correct
 position

 Shri  झ,  ह  Nayar:  They  are  ali  cases
 wutside  the  Bill

 Shri  Manwbhai  Shah:  I  am  generally
 touching  updn  the  work  of  the  Tariff
 Commission  The  House  hag  always
 ‘Deen  touching  on  other  various  aspects
 of  the  work  of  the  Tariff  Commission
 and,  therefore,  I  am  taking  this  op-
 portunity  to  lay  before  the  House  the
 facts  as  already  revised  by  the  Tariff
 Commission  (Interruption  )

 This  is  not  the  correct  position  The
 average  rate  of  profits  has  been  much
 lower  In  the  case  of  composite  fac-
 tories  of  the  type  I  mentioned  above,
 total  prefits  cannot  be  ascribed  to  the
 protection  enjoyed  by  any  one  of  the
 products  of  the  company

 In  such  cases,  the  net  realisation  of
 the  company  from  the  particular  pro-
 duct  has  to  be  carefully  determined
 before  one  arrives  at  the  conclusion
 that  the  company  is  making  gh  pro-
 fits  on  the  protected  commodities
 Secondly,  in  any  industry  where  there
 ‘are  a  large  number  of  units,  say  lke
 the  plywood  industry,  where  the
 quantum  of  protection  38  determmed
 on  the  basis  of  a  representative  cost,
 it  १8  bound  to  happen  that  the  more
 efficient  units  wil]  make  larger  profits
 than  the  marginal  units

 This  338  a  fact  which  :s  sometimes
 overlooked  in  judging  the  overall  pro-
 fits  of  the  entire  orbit  of  different
 industries  m  which,  I  can  say  with
 confidence,  the  quantum  of  profits  has
 ‘been  rather  very  low  or  at  the  rea-
 sonable  level  To  take  one  or  two
 units  out  of  the  whole  orbit  winch
 has  made  a  tittle  more  profit  than
 others  m  a  particular  year  and  then

 to  suggest  that  all  the  industrres  do
 likewise  will  not  be  a  correct  compu-
 tation  and  assessment  of  facts

 ३१९  DECEMBER  पड  (Amendment)  ‘Bi  - 7... ह

 if  uniformity  is  enforced  there  will
 be  no  incentive  to  tlevelop  efficiency
 through  intermal  competition  wich
 @lone  ‘can  largely  Relp  to  bring  dewn
 Oost  prices.  En  every  mdustry  and
 particulanty  im  industries  ‘where  there
 ‘te  a  larger  number  of  units,  our
 objective  has  been  to  ensure  that  the
 general  level  of  profits  is  net  at  all
 high

 From  an  examnation  of  the
 balance-sheets  of  some  major  units
 wh'ch  are  primarily  engaged  in  the
 Manufacture  of  protected  commodi-
 ties,  it  s  found  that  7  companies  fa{i-
 ed  to  declare  any  dividend  through-
 out  the  period  3952—56,  9  other  com-
 panies  failed  to  declare  6  v.dends  up
 ९५  4954  out  declared  dividends  im
 later  yc.  varying  from  2  5  per  cent
 to  30  per  cent  In  the  case  of  ३0७
 other  companies,  the  rate  of  dividends
 steadily  mereased  from  3  to  8  per
 cent  in  32992  to  6  te  20  per  cent.  ne
 958  In  the  case  of  one  company,
 the  rate  of  dividends  dechned  from
 32  per  cent.  to  7)  per  cent  and  m
 the  case  of  another  two  companies
 from  5  per  cent  to  mil  Three  com-
 Panies  showed  fluctuating  fortunes
 during  the  period.

 A  few  general  observations  would
 be  appropriate  at  this  stage  Whee
 we  want  massive  industrial  develop-
 ment  at  an  accelerated  pace  for  our
 economy,  the  House  will  agree  that  it
 is  necessary  to  create  confidence  in
 the  industry  that  its  legitimate
 Interests  will  be  adequately  safe-
 guarded  The  confidence  can  be
 created  only  ४  an  impartial  body  lke
 the  Tariff  Commission  examines  its
 case  for  assistance  Further,  the  pro-
 tection  granted  to  an  industry  on  the
 recommendation  of  the  Tarnff  Com-
 Mission  enhances  its  position  in
 foreign  countres  especially  when  it
 finds  3४  necessary  to  apply  for  foreign
 technical’ and  financial  collaboration.
 The  development  of  mdustries  like
 bicycles,  grinding  wheels.  ACSR.
 conductors,  electrical  motors,  trans-
 formers,  dyestuffs,  aluminium  and  a
 score  of  other  industries  would  not
 have  been  possible  had  it  not  been  for
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 (Shri  Manubhai  Shah]  दे
 फिट  protection  and  developmental
 assistance  granted  to  all  these  indus-
 tries.  It  has  often  been  found  that
 when  once  protection  is  ensured  to  an
 industry,  foreign  manufacturers  take
 it  for  granted  that  Government  would
 do  everything  to  help  the  industry
 and  that  if  they  wish  to  retain  any
 interest  in  the  vastly  expanding  mar-
 ket  it  can  be  sustained  only  by  help-
 ing  domestic  industry  to  develop
 within  the  country.

 At  this  stage,  I  may  also  make  a
 reference  to  the  General  Agreement
 on  Tariffs  and  Trade,  popularly  known
 as  the  G.A.T.T.  When  the  General
 Agreement  on  Tariffs  and  Trade  was
 first  negotiated,  industries  which  were
 protected  or  were  likely  to  be  pro-
 tected  were  kept  out  of  the  articles
 for  which  concessions  were  negotiated.
 At  that  tume.  however,  it  was  not
 Possible  for  Government  to  envisage
 the  entire  range  of  developments  that
 were  likely  to  take  place  after
 independence,  with  the  result  that  we
 granted  various  tariff  concessions
 under  the  impression  that  the  manu-
 facture  of  the  articles  concerned
 would  not  be  developed  in  the  country
 for  some  considerable  time.  It  35  now
 gratifying  to  see  and‘it  is  now  being
 realised  that  in  the  interest  of  our
 national  economy,  we  have  to  obtain
 releases  frorasour  obligations  to
 G.A.T.T.  in  the  case  of  quite  a  few
 commodities  In  such  cases,  an
 examination  by  the  Tariff  Commission
 strengthens  the  Government’s  hands
 to  get  early  releases  from  such  obli-
 gations.  On  the  recommendation  of
 the  Commission,  we  have  already
 obtained  releases  in  the  case  of
 adaptor  bearings  and  dyestuffs.  The
 Commission  is  now  examining  the
 claim  of  the  zinc  and  lead  industry  to
 protection  which  are  also  at  present
 allowed  free  of  duty  and  are  bound
 under  the  G.A.T.T.  These  are  some
 of  the  few  general  observations  which
 I  wanted  to  make  in  order  to  acquaint
 the  House  with  the  general  work  of
 the  Tariff  Commission.

 8०.०  ४):  ध  958  (Amendmedt)  BL”  ह...

 Another  that  requires  special
 mention  “is  problem  of  newly
 established  industries.  In  most  tases
 when  a  new  industry  is  under  egtab-
 lishment,  it  will  not  be  able  to  cater
 to  the  entire  domestic  demand.  At
 times  it  starts  with  very  low  levels.
 of  output  which  may  not  meet  even
 20  per  cent.  of  the  domestic  demand.
 In  such  cases,  unless’a  fair  relation-
 ship  is  established  between  domestic
 prices  and  imported  prices,  consu
 mers  will  be  put  to  great  hardship.
 When  balancing  the  several  consi-
 derations  in  this  regard,  tariffs  can
 play  a  significant  role,  and  mention
 may  be  made  of  cases  like  caustic
 soda,  soda  ash,  titanium  dioxide,  cal-
 cium  carbide  etc.  where  the  Tariff
 Commission’s  determination  of  fair
 selling  prices  and  the  protective  duties
 recommended  by  it  have  helped  gene-
 rally  to  stabilise  the  internal  prices  of
 these  products  This  much  I  have
 said  about  prices  in  view  of  the  fact
 that  im  these  commodities  the  holding
 of  the  price  lne  is  very  vitally  essen-
 tial  to  the  national  economy.

 Sometimes,  it  78  also  said  that  the
 protection  given  to  industries  did  not
 often  result  »n  the  benefits  to  the
 consumer  and  that  the  facts  and
 figures  maintained  by  Commission  on
 the  progress  und  performance  of  pro-
 tected  industries  is  not  such  as_  to
 ensure  their  compliance  with  ethical
 standards  of  conduct  and  business
 propricty.  While  it  358  true  that  the
 Commission  has  been  given  powers  to
 cali  for  statistical  data  and  informa-
 tion  from  all....

 Shri  V.  P.  Nayar:  Sir,  I  want  to
 raise  a  point.  It  is  very  interesting  to
 hear  the  hon.  Minister  whose  know-
 ledge  in  the  various  industries  is  also
 very  well-known  But  our  difficulty
 is  this.  Only  two  hours  have  been
 allotted  and  he  has  already  taken  half
 an  hour  and  he  will  take  another
 half  an  hour.  He  has  covered  such
 a  wide  ground  that  it  becomes  abgo-
 lutely  essential  that  we  should  also
 give  a  reply.
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 Shri  Manubhal  Shah:  I)  will  not
 take  more  than  ten-minutes  It  so

 happens  thet  every  time  8  complaint
 is  recetved  from  the  hon  Members
 that  the  working  of  the  several  aspects
 have  not  been  mentioned  before  the
 House  and  it  attracts  adverse  atten-
 tion.  (Interruptions  )

 I  shall  now  deal  with  andustnes
 proposed  to  be  deprotected  from  the
 lst  January,  959  As  the  House  38
 fully  aware,  I  would  not  take  more
 tyme  of  the  House  m  dealing  with
 Cocoa  Powder,  chocolate  a  industry,
 bichromates  industry,  bleaching
 powder  and  bleaching  paste  industries
 and  steel  rasps  industry,  with  which
 the  House  ig  fully  fambhar  I  now
 turn  to  the  artificial  silk  fabrics  and
 cotton  and  artificial  silk  mixed  fabrics
 industry  This  industry  was  granted
 protection  for  the  first  time  in  1934
 as  part  of  the  scheme  of  protection  to
 the  artificial  silk  fabrics  industry  It
 is  now  sought  to  be  deprotected
 against  which  several  protests  have
 been  heard  m  the  country  In  1947,
 there  were  only  500  power  looms
 registercd  with  the  Textile  Commis-
 sioner  for  the  manufacture  of  art  silk
 fabrics  At  piesent,  there  are  about
 44000  power  looms  Thus  withm  a
 decade  this  industry  has  grown  from
 500  to  45,000  power  looms  The
 volume  of  indigenous  production  has
 increased  from  74  14  millon  yards
 in  3947  to  279  million  yards  in  2957
 The  industry  is  making  every  effort  to
 improve  the  quality  of  art  sulk  fabrics
 and  increase  the  range  of  production
 Since  the  Ist  January,  957  the
 imports  of  artificial  fabrics  have  been
 banned  but  special  umports  are  allow-
 ed  to  exporters  of  fabrics  under  the
 export  promotion  scheme  Such
 umports  also  enable  the  industry  to
 know  the  trend  of  production,  designs
 and  styles  in  vogue  in  other  countries
 Our  exports  have  been  steady  in  the
 neighbourhood  of  35  million  yards
 Government  have  taken  steps  to  pro-
 mote  exports  of  art  silk  fabrics  by
 grant  of  drawback  of  duty  on  import-
 ed  yarn,  refund  of  excise  duty  and

 7  DECEMBER  7958  (Amendment)  Bill  ,  00

 grant  of  umpert  heences  for  yarn
 against  corresponding  exports

 Mr.  Chairman:  I  want  to  make  ont
 observation  ‘The  pont  that  has  been
 raised  is  a  good  point  Generally  in
 the  amending  Bijls,  we  do  not  nor-
 mally  allow  the  hon  Members  to  go
 over  the  whole  field  of  taxes  or  other
 measures  If  the  hon  Munster  in  his
 opening  speech  covers  all  the  field
 of  commerce  and  taxation  and  tariff
 policy,  then  other  hon  Members  can.
 also  claim  to  touch  upon  those  points
 So,  ॥₹  the  hon  Mnunuster  confines  his
 remarks  to  the  material  pomts  in  the
 amending  Bull,  I  think  he  would  be
 able  to  finish  soon

 Shri  Manubhai  Shah.  Now,  only  a
 few  pages  are  there  I  took  more
 time  this  time  particularly  because  of
 the  observations  that  were  made
 Cnterruptrons  )

 Mr  Chairman:  I  was  not  speaking
 about  this  particular  speech  of  the
 hon  Mhiniter  I  have  only  stated
 that  we  generally  do  not  allow  Mem-
 bers  to  tread  over  all  the  grounds  in
 an  amending  छा]  but  confine  their
 remarks  to  the  particular  amendment
 or  amendments

 Shri  Nath  Pai  (Rajyapur)  Sur,  he
 wants  to  make  an  _  all-embracing
 speech  So,  we  would  be  grateful  and
 we  would  be  obliged—it  is  a  very
 vital  speech—that  we  should  be  grant-
 ed  extension  of  time  so  that  those  who
 want  to  participate  can  do  justice  to
 the  points  which  the  hon  Member  is
 rcferring  to

 Shri  Manubhai  Shah:  As  a  matter
 of  fact,  two  hours  33  a  very  short  time
 but  every  tume  only  two  hours  are
 granted

 Shri  द  P.  Nayar:  You  do  not  bring
 the  Bull  early  enough  and  it  is  being
 pushed  in  hke  this  (Interruptions  )

 Shri  Manubhai  Shah:  1  shall  con-
 clude  by  urging  upon  this  House  at
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 this  stage  that  the  industries  which
 are  sought  to  be  deprotected  have
 been  carefully  considered.  The  Tariff

 ‘Commission  has  asked  for  protection
 of  certain  industries  and  the  Gevern-
 ment  have  accepted  them.  Ali  the
 results  are  embodied  in  this  Bill  and
 I  would  be  grateful  to  the  House  for
 its  favourable  consideration.

 Mr,  Chairman:  Motion  move:

 ‘That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  ‘1934,  be
 taken  into  consideration.”

 Shri  V.  क्,  Nayar:  Sir,  before  I
 speak,  may  I  enquire  one  point  from
 you?  It  has  happened  on  many
 occasions  that  the  Tariff  Bill  was
 under  discussion  and  I  have  been  told
 that  I  can  take  fifteen  minutes.  Sub-
 sequently,  there  was  no  Member  te
 speak.  The  hon.  Minister  has  cover-
 ed  a  very  wide  field  and  I  request
 you  to  give  me  more  time.  I  shall
 confine  within  the  Act  and  yet  try
 to  answer  the  points.

 It  was  undoubtedly  a  very  interest-
 ing  speech  and  as  I  was  listening  to
 him  I  was  reminded  of  8  colloquial
 saying  that  soda  water  is  so-called
 because  it  contains  no  soda.  The  hon.
 Minister’s  speech  covered  a  very  wide
 field  but  did  not  touch  on  the  indus-
 tries  which  are  sought  to  be  protected
 in  this  measure.  I  think  he  has
 probably  left  that  to  me  We  are  not
 against  tariff  protection  and  in  cases
 where  indigenous  production  must  be
 protected  we  are  always  for  it  But
 we  suggest  that  in  giving  protection
 certain  other  vital  aspects  of  the
 industry  as  to  who  controls  the
 industry,  who  distributes  the  pro-
 tected  article,  who  takes  advantage  of
 the  protection—these  are  vital  factors
 which,  we  must  consider  The  House
 which  is  called  upon  to  extend  pro-
 tection  for  not  one  or  two  years  but
 five  years  at  one  stretch  should  also
 be  aware  of  the  competence  of  the
 persons  who  uadertake  the  enquiry
 and  recommend  to  the  Government

 77  Dec  t868
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 that  this  protection  has  to  be  extund-
 4  Gor  five  years.  3  have  no.gréue
 ageinst  any'  particular  person  ‘of  the

 ‘Pariff  Commission—whether  member
 or  secretary.  I  have  also  heard  that
 the  Secretary  of  the  Tariff  Conmis-
 sion  is  an  extremely  cothpetent  man
 although  owing  to  the  repetitions  m
 these  reports,  there  is  somethmg  of
 a  stereotype  nature  in  most  of  them.
 But  I  want  the  House  to  consider
 these  matters.  Who  has  really  gone
 and  made  enquiries?  What  are  their
 qualifications  to  make  an  enquiry  of
 the  kind  which  they  do?  Take,  for
 instance,  this  steel  file  industry—
 engineers’  steel  files  Should  not  one
 engineer  be  associated  with  :t  If  one
 does  not  know  the  difference  between
 caustic  soda  and  soda  ash,  would,  we
 not  expect  that  one  man  who  knew
 the  chemistry  of  that  should  go  and
 investigate.  We  find  that  the  Tarnff
 Commission  has  only  four  or  five
 members

 Shri  Manubhai  Shah:  For  the  infor-
 mation  of  the  hon  Member,  I  may
 say  that  the  whole  of  the  Develop-
 ment  Wing  of  the  Government  of
 India  +s  at  the  disposal  of  the  Tariff
 Commission  and  all  its  technical  offi-
 cers  are  associated  with  it  as  and
 when  necessary.

 Shri  झा,  है  Nayar:  In  that  case,  3६  :s
 absolutely  unnecessary  that  these
 Members  should  go  about  from  fac-
 tory  to  factory?  Is  it  only  to  clam
 travelling  allowance?  If  that  help  is
 given  by  the  Commerce  Munistry,
 what  is  the  use  of  their  going  from
 place  to  place?  If  he  is  a  man  who
 does  not  distinguish  caustic  soda  from
 soda  ash,  I  do  not  see  the  reason  why
 he  should  go  to  the  factory  at  Banga-
 lore  or  at  another  place  to  see  the
 factory  unless  it  be  that  he  wanted
 to  get  travelling  allowance....  (Inter-
 ruptions.)  I  am  very  much  concern-
 ed  about  it  because  here  is  an  answer
 to  a  question  of  mine.

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  Sir,  I  have
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 to  raise  a  point  of  order.  Is  it  fair  to

 Indian  Tariff

 Shri  द  ।  Nayar:  I  did  not  allege;
 i  am  going  to  prove

 Shri  Jaipal  Singh:  You  insinuate.

 Shri  ्,  P.  Nayar:  I  do  not  make
 any  wild  allegation  at  any  time.
 Unless  a  person  knows  the  nature  er
 the  character  of  a  particular  industry
 for  what  purpose  should  he  visit  the
 unit  of  production  unless  it  be  for
 receiving  travelling  allowance?

 Mr.  Chairman:.  Does  that  ‘person’
 refer  to  a  Member  of  the  House?’

 Shri  V.  P.  Nayar:  No,  certainly  not.

 Shri  Jaipal  Siagh:  It  refers  to  me,
 to  you  and  to  himself  also

 Shri  V.  P.  Nayar:  I  was  referring
 to  a  member  of  the  Tariff  Commis-
 sion

 Shri  Jaipal  Singh:  What  about  the
 Members  of  the  Pubic  Accounts
 Committee  and  the  Estimates  Com-
 mittee  and  the  other  Committees?

 Shri  झा,  P.  Nayar:  That  is  different
 and  I  will  show  that  If  the  hon
 Member  who  ३38  usually  patient  is
 patient  this  tine  also,  he  wl)  under-
 stand  it

 As  the  hon  Minister  gave  out  the
 details  of  the  Tariff  Commission's
 work,  I  want  to  place  certain  facts
 before  the  House.  The  Tariff  Com-
 mission  being  such  a  specialised  body,
 is  it  not  necessary  that  the  members
 of  the  Commission  should  have  spe-
 cialised  knowledge?  Secondly,  what
 is  the  basis  of  paying  the  members  of
 the  Tariff  Commission?  In  answer  to
 an  Unstarred  Question  No.  1404,  dated
 18-38-1958,  it  was  stated  that  of  the
 four  members  now  present,  Dr.  S.  K.
 Muranjan  gets  Rs.  2,250  minus  the
 pension  which  he  dcaws  from  some-
 where,  Shri  J.  N  Dutta  gets  Rs.  2,250

 37  DECEMBER  958  (Amendment)  डा  stog

 —there  are  no  comments  against  his
 name—another  gentleman,  Shri  R.  8.
 Bhatt  gets  Rs.  (2,200  amd  F  find  from
 the  marginal  note  that  he  receives
 only  a  pension  of  Rs.  OO,  In  one
 ease,  the  payment  is  made  minus  the
 pension  and  in  the  other  case,  it  is
 clearly  stated  here  that  he  is_im
 receipt  of  a  pension  df  Rs.  400  from
 the  late  Saurashtra  Government.  है
 do  not  know  when  he  was  appointed.

 Shri  Manubhai  Shah:  If  such  mat-
 ters  of  detail  are  of  interest  to  the
 hon.  Member,  I  may  say  that  he  was
 a  former  servant  of  the  Bhavnagar
 State  and  perhaps  he  might  be  draw-
 ing  a  pension,  but  his  pay  is  already
 mentioned  there.

 Shri  ६  ह  Nayar:  According  to  =e,
 such  an  old  servant  who  gets  Rs.  408
 as  pension  would  not  have  had  2  pay
 of  more  than  Rs.  800  at  the  time  of
 his  retirement  ‘You  are  giving  him
 Rs  2,250  here.  The  hon.  Minister  said
 that  he  35  an  old  officer.  That  is  pre-
 cisely  why  I  do  not  want  him  to  be
 in  the  Tariff  Commission;  I  want
 active  young  men  like  my  very  good
 frend,  Shri  Manubhai  Shah  (Inter-
 ruption).  And,  as  I  submitted  to  the
 House  the  other  day,  the  qualification
 of  the  Chairman  as  revealed  by  the
 biographical  sketch  in  the  Times  of
 India  Directory  is  that  he  has  made  a
 number  of  contributions  to  English
 and  Tamil  journals.  On  what  sub-
 jects?  Not  calcium  carbide,  soda  ash,
 engineers’  stee)  file  or  caustic  soda;
 his  contributions  were  on  classical
 poetry  or  music

 ६. है  6.  D.  Pande  (Naini  Tal):  He  is
 versatile  like  you

 Shri  झ  P.  Nayar:  I  do  not  want
 him  to  be  so

 Mr.  Chairman:  I  do  not  think  it  is
 mght  to  go  into  personal  matters  here.
 When  was  he  appointed?

 Shri  झ,  ¥.  Nayar:  This  is  according
 to  information  given  in  ans@er  46  2
 question  here,  and  I  am  entitled  te
 comment  on  that.
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 Mr,  Chairman:.  Was  the  appoint-
 ment  a  very  recent  one?

 Shri  V.  P.  Nayar:.  He  has  been
 given  extension  from  period  to  period.
 He  was  first  appointed  in  ‘1951  when
 he  retired  from  the  Imperial  Bank  as
 an  officer.

 Mr.  Chairman:  So  I  think  the
 question  as  to  whether  his  appoint-
 ment  was  justified  or  not  does  not
 arise  after  such  a  long  time.

 Shri  ्,  ह  Nayar:  His  appointment
 was  not  for  a  specific  term—and  he  35
 not  within  the  term.  Hs  appoimt-
 ment  has  been  extended  from  time  to
 time.  I  think  when  the  Tariff  Com-
 mission  has  members  like  this,  I  am
 entitled  to  make  this  comment,  the
 more  so  because  these  facts  which  I
 am  now  revealing  have  been  placed
 before  the  House  mn  answer  to  a
 question.  I  referred  to  the  Times  vf
 India  Directory—fortunately,  we  have
 8  copy  7  the  library

 I  want  to  know—because  I  will
 presently  come  to  the  methods  of
 making  an  cnquiry—whether  there  35
 a  policy  for  the  Tarff  Commission  I
 have  got  here  the  reports  on  various
 industries  protection  in  respect  of
 which  is  sought  to  be  contmued  till
 the  end  of  December,  963  I  find
 that  there  35  no  formula,  no  particu-
 lar  code  of  conduct  in  some  indus-
 tries  For  example,  all  the  members
 of  the  Tariff  Commission  go  and  visit
 one  unit,  in  some  industries  they  go
 along  with  the  Cost  Accountant,  in
 another  set  of  industries  no  member
 of  the  Tamff  Commission  goes,  no  Cost
 Accountant  goes,  but  only  the  Secre-
 tary  goes.  I  have  got  ail  the  details
 here—I  do  not  speak  without  arming
 myself  with  all  the  details.  I  do  not
 want  to  go  into  all  the  industries,  but
 take  this  case  of  soda  ash  industry
 Only  a  technical  director  along  with  a
 cost  accounts  officer  has  visited  the
 two  units  in  soda  ash—one  is  control-
 led  by  Tatas  and  the  other  by  Dalmia
 Jain.  In  that  case,  the  members  do
 not  go.  it  is  surprising  that  even  now
 we  are  told  that  the  Cost  Accoun-

 ए  DECEMBER  1988  (Amendment)  BIL  sas

 tant’s  report,  is  a  confidential  docur
 ment  and  it  cannot  be  revealed  to  the
 House.  Sir,  what  is  the  sense  in  ask-
 ing  us  to  extend  protection  for  ७
 perjod  up  to  the  end  of  ‘19687  _«

 hri  Manubhai  Shah:  I  would  like
 to  correct  the  wrong  impréssion  of
 the  hon.  Member  We  have  already
 stated  at  the  beginning  of  the  last
 session  that  if  any  hon.  Member  or
 the  Public  Accounts  Committee  calls
 for  any  report  of  the  Cost  Accountant
 it  will  be  made  available.

 Shri  V.  P.  Nayar:  I  think  it  was
 exactly  at  that  tume  the  hon.  Minister
 promised  to  me  in  the  House  that  he
 will  send  them  to  me,  but  I  have  not
 so  far  received  them

 Shri  Manubhai  Shah:  Unless  he
 asks  for  it,  how  can  I  send  it?

 Shri  V.  P.  Nayar:  It  must  be  made
 available  to  us  Why  don't  you  put
 it  m  print?  This  35  an  important
 document  Take,  for  example,  the
 aluminium  industry.  I  can  under-
 stand  if  Shr:  Manubhai  Shah  goes  to
 the  aluminium  industry  because  he
 knows  a  good  deal  about  it  But  what
 3५  the  purpose  if  a  director  of  investi-
 gation  goes  there  with  no  cost  accounts
 officer?  Sir,  I  am  not  submitting  any-
 thing  outside  this  report  Take  the
 case  of  engineers  steel  files.  The
 gentlemen  who  went  there  know  little
 about  engineers,  much  less  about  steel
 and  nothing  about  files  Yet  they  go
 because  the  head  office  is  in  Bombay
 and  the  units  are  in  Calcutta,  Banga-
 lore  and  other  places.  Therefore,
 what  I  ask  is,  what  other  inference
 would  be  possible?  That  is  a  very
 simple  question  I  ask.

 Then,  take  the  case  of  ealcium  car-
 bide  industry.  This  is  an  industry  in
 which  I  have  also  been  taking  3076९
 interest  and  I  know  the  problems  of
 this  industry.  Here  Shri  Muranjan
 goes,  Shri  Dutta  visits  the  Birla  Jute
 Manufacturing  Company  at  Calcutta
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 all  the  way  from  Bombay  and  some-
 body  else  goes  to  Kerala.  So  you  find
 that  there  is  no  particular  rule  laid
 own,  and  members  of  the  Tariff
 Commission  choose  at  random  the
 factories  which  they  visit  You  will
 be  surprised  to  know—it  is  rather
 amazing—that  in  order  to  assess  the
 exact  position  of  the  sericulture
 industry—it  33  not  so  very  highly
 technicel  how  the  cocoons  grow,  what
 is  the  role  of  the  mulberry  tree  etc
 three  members  went  all  the  way  to
 Jammu  and  Kashmir  At  what  time?
 At  the  best  possible  time  to  visit
 Kashmir—May

 An  Hon.  Member:  Good  show

 Shri  झ,  है अ  Nayar:  They  do  not  stop
 there  Another  member  goes  all  the
 way  to  Mysore  and  the  report  says
 that  he  visited  the  entire  Mysore
 State—a  big  State—m  two  days  He
 reaches  on  the  5th  and  leaves  on  the
 Wth

 Sir,  I  am  not  against  the  Tar:ff  Com-
 mission  reports  as  such,  but  there
 must  be  something,  some  _  standard
 which  should  be  laird  down  whereby
 a  man  who  does  not  know  about  a
 particular  industry  should  not  go  and,
 secondly,  a  Cost  Accountant  is  also
 associated  A  Cost  Accountant  must
 invariably  be  associated  and  he  should
 visit  these  places  With  all  the  skills
 and  tools  available  with  the  Com-
 merce  Ministry’s  Development  Wing—
 I  know  they  present  a  very  bewilder-
 ing  variety—I  think  those  people  who
 go  without  understanding  fhe  prob-
 ‘blems  of  the  industry  should  not  be
 asked  to  sign  the  report,  otherwise  it
 would  only  mean  that  it  is  signing  on
 dotted  lines—in  fact,  that  happends  to
 be  so.

 The  hon  Minister  then  puts  the
 ‘lame  on  others  He  says  that  the
 Tariff  Commission  has  found  out  that
 the  increase  in  cost  of  production  is
 not  due  to  producers  I  do  not  want
 to  take  much  time  of  the  House,  but
 I  would  like  to  quote  here  about  the
 vase  to  which  he  referred  although  he
 did  not  disclose  the  name.  The  Tariff

 ७  DECEMBER  i958  (Amendment)  Bill  5808

 Commussion’s  report  gives  an  interest-
 ing  story  how  the  prices  are  manipu-
 lated.  This  is  not  the  only  case,  if
 you  will  permit  me,  Sir,  I  can  give
 other  examples  also.  It  is  a  long
 quotation,  Sir,  but  the  whole  of  it  has
 to  be  read  because  the  hon.  Minister
 referred  to  one  of  the  units  in  the
 Production  of  soda  ash  not  conducting
 itself  properly  in  the  matter  of  distri-
 bution  This  is  what  the  Tanff  Com-
 misSjon  itself  says’

 “There  is  another  disquieting
 feature  about  the  distribution
 system  of  Dhrangadhara  Chem-
 cals  ३385  sole  buyers  namely,
 Dhrangadhra  Tradmg  Co.,  is  a
 Private  hmited  company  with  six
 shareholders  all  of  whom  belong
 to  the  family  of  the  managing
 agents  mm

 I  believe  it  385  the  concern  of
 Dalmia  Jain  The  managing  agents’
 commission  is  40  per  cent.  Apart  from”
 the  managing  agents’  commission  of
 0  per  cent.  it  35  distributed  through

 8  SOle  distributing  company—a  fiction
 of  a  company  Then,  what  principles
 are  there?  Let  us  see  what  the  re-
 port  says:

 “Though  Dhrangadhara  Che-
 mMucals  has  claimed  that  the  trad-
 ing  company  is  rendering  valua-
 able  services,”  (same  persons
 rendering  valuable  services)  “we
 are  not  convinced  that  the  actual
 Services  rendered  by  it  are  com-
 Mensurate  with  the  remuneration
 Paid  to  it”

 Can  anything  be  more  disquieting,  and
 this  is  the  sort  of  industry  to  which
 we  want  to  extend  protection  up  te
 the  end  of  963  The  report  then
 goes  on  to  say:

 “As  regards  the  distributors
 working  under  the  ‘sole  buyers’,
 it  will  be  seen  from  the  list  given
 in  Appendix  VI,  that  there  are
 three  of  them  in  Delhi,  one  con-
 trolling  Punjab,  Delhi  and  Hima-
 Chal  Pradesh,  the  second  control-
 ling  Uttar  Pradesh  and  part  of
 Madhya  Pradesh,  and  the  third
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 [Shri  ्  है:  Nayar]
 controlling  part  of  Madhya  हाक
 deab,  parts  of  Bombay  State  and
 parts  of  Andhra  Pradesh.”

 Wey  seem  to  be  building  up  a  ‘Cen-
 ‘al  Government’  here  in  the  matter
 of  distribution  As  we  have  a  Cen-
 tral  Government  for  governing  the
 country,  they  want  to  govern  the
 distribution  through  an  apparatus
 kept  in  Delhi  and  two  of  the  distri-
 butors,  namely,  Meenakshi  Chemical
 Agencies  and  Arantram  Lachhmandas
 Aggarwal,  are  distmct  from  each  other
 only  m  name  All  the  difference  As,
 @ne  company  is  known  as  Meenakshi
 Chemical  Agencies  and  the  other  is
 known  as  Anantram  Lachmandas
 Aggarwal.  If  you  have  these  two
 names,  nobody  would  think  of  any
 relationship  between  the  two,  but  the
 Tariff  Commission  says  there  are  diff-
 erent  only  in  name,  but  not  in  com-
 position

 Mr.  Chairman:  The  hon  Member's
 time  is  up

 Shri  झा,  P.  Nayar:  I  would  hke  to
 know  how  many  other  Members  would
 like  to  speak  JI  do  not  at  all  want
 to  go  outside  the  mdustries  listed
 here

 Mr,  Chairman’  Any  other  Member
 willing  to  speak?—None

 Shri  ्,  P.  Nayar.  Then  I  must  be
 gtven  some  more  time  _  I  leave  :t
 there  In  this  connection,  we  would
 only  mention  that  in  our  report  of
 955  we  had  referred  to  the  distribu-
 tion  system  of  Dhrangadhra  Co,  and
 the  report  recommended  that  the
 eompany  should  take  suitable  measures
 to  ymprove  their  trading  and  market-
 ing  organisation  so  as  to  remove  the
 complaints  regarding  the  unsatisfac-
 tory  working  of  the  distribution  sys-
 tem  Further,  it  said

 “The  company  did  not  consider
 it  necessary  to  make  any  substan-
 tial  modification  in  its  distribu-
 tion  system”

 Then,  I  come  to  the  most  vital  obser-
 vation

 i?  DECEMBER  2958  (Amendment):  BIR  Sim

 “Qa  the  other  hand,  by  a  special
 Resolution,  it  has  extended  the
 period  of  contzact  wath  Dhranga-
 dhra  Trading  Company  for  another
 five  years”

 They  knew  that  the  industry  would.
 be  protected  for  five  years  How
 else  will  they  have  the  check  to  ex
 tend  it  for  another  period  of  five  years,
 when  the  Tariff  Commission  said  that
 they  must  change  the  system.  The
 report  continues  to  say"

 “Our  above  observations  are  mten-
 ded  to  bring  to  hght  a  tendency,
 visible  in  quite  a  few  protected
 industries,

 Then  hon  Mmuster  said  that  there  is
 only  one  case,  but  the  Tariff  Commis~
 sion  says

 “  tendency,  visible  in  quite
 a  few  protected  industries,

 After  al],  we  do  not  have  hundreds  of
 protected  industries,  and  this  Commis-
 sion  itself  says’

 ms  visible  m  quite  a  few  pro-
 tected  industries,  to  concentrate
 economic  imfluence  and  monetary
 earnings  arising  from  supply  and
 distribution  in  the  hands  of  part-
 nership  firms  or  private  limited
 companies  the  constituent  mem-
 bers  of  which  are  related  to  or
 associated  with  managing  agents”

 Further,
 “This  tendency  breeds  considera-

 ble  dissatisfaction  in  trading  cir-
 cles  ”

 What  is  the  position  of  soda  ash?
 The  report  on  soda  ash,—of  45  per
 cent  of  the  country’s  production  of
 soda  ash—

 Mr.  Chairman:  In  spite  of  the
 defects,  the  Commission  has  done  a
 १०६

 Shri  द  P.  Nayar:  Perhaps  its  mem-
 bers  did  not  I  am  always  eager  te



 give  credit  where  it  38  due.  Even
 if  at  be  to  the  devil,  I  do  not  deny  it.
 So,  the  effect  of  this  monopoly,  of  this
 in

 a  basic  raw  material,  but  hundreds  of
 dhebies  in  this  country  Very  few
 Members  probably  know  that  45  per
 eent  of  the  soda  ash  38  consumed  by
 dhobies  To  them,  it  35  im  evidence,
 that  the  price  charged  in  retail  is
 sometimes  60  to  70  per  cent  For  the
 dhobies  also  it  is  a  very,  very  essen-
 taal  raw  material  for  washing  purpos-
 es  Therefore,  through  a  system  which
 the  Government  wants  to  protect  for
 another  five  years,  the  largest  number
 ef  consumers  are  hit  below  the  belt
 and  the  hon  Minister  gets  up  and  says
 that  it  has  to  be  protected  for  five
 years  Are  we  not  entitled  to  ask
 what  the  Government  propose  to  do?

 Even  apart  from  that,  I  submitted
 that  the  industmes  are  protected  in
 such  a  way  that  the  existing  monopo-
 lreg  are  given  more  monopolies  and
 mew  monoplhes  are  created  in  the
 place  of  old  ones

 In  the  case  of  soda  ash,  a  basic  raw
 material  about  which  the  hon  Miunis-
 ter  knows  better  than  I  do,  there  are
 two  units  Tatas  and  Dalmia-Jain
 Whom  do  you  expect  the  newcomers
 to  be?  One  concern  has  been  licensed
 for  Birlas,  and  one  again  for  Dalmia-
 Jam  The  third  which  will  never
 @ome  into  being  is  to  an  agent  in
 Bombay  called  Bhiwandiwala  and
 that  firm  seems  to  have  been  given  a
 heence  for  72000  tons  which  will
 certainly  swell  up  the  installed  capa-
 city  to  over  a  hundred-thousand  tons
 more  than  what  is  estimated  as  the
 requirements  of  the  country  in  960-6I
 bv  the  Plannng  Commission  If
 Bhiwandiwala  also  sets  up  a  factory
 with  about  a  capacity  of  72000  tons,
 what  will  be  the  positron?  The  esti-
 mated  demand  in  1960-61,  according
 to  the  hon  Munister,  is  240,000  tons
 This  does  not  include  the  heensed
 capacity  for  Bhiwandiwala

 (Amendmons)  Bill  =  53327

 Even  apart  from  that,  out  of  80,000
 tons  which  38  the  annual  import  of
 magad:  ash  and  light  ash,  you  find
 that  even  the  State  Trading  Corpora-
 tion  imports  some  quantity  This
 system  is  called  canalisation  The
 distribution  छ  canalised  through  four
 people—one  of  them  is  Tatas;  the
 second,  the  ICI,  the  third,  Shahu  Jain,
 and  the  fourth  is,  Chemical  and
 Alkali  Distributors  Is  this  the  way
 that  we  want  to  protect  the  industry?
 I  am  amazed  at  it

 I  say  that  looking  at  the  units  of
 production  in  caustic  soda,  which  is
 not  different  from  this,  there  are  also
 the  same  firms  I  have  some  figures
 here  Four  units,  together,  contro)
 about  92,000  tons  out  of  a  total  of
 115,000  tons  What  is  this?  Yet,  we
 are  asked  to  continue  protection  We
 want  industries  to  be  protected,  so
 that  there  will  not  be  any  unfair
 competition  to  the  ruin  of  the  indus-
 tries  m  India  Certamly,  we  are
 agreeable  to  it  m  principle  and  we
 have  never  grudged  our  support  on
 that  matter  But  we  do  not  want
 monopohes  to  be  created  by  extend-
 ing  the  protection  for  such  8  long
 period

 I  want  again  to  submit  certain  other
 aspects  about  this  industry  I  shall
 presently  come  to  calctum  carbide
 Then  I  should  like  to  take  up  sericul-
 ture  and  also  aluminium  There  are
 certain  common  points  which  I  would
 hke  to  bring  out,  because  it  is  diffi-
 cult  in  view  of  the  shortage  of  tume
 at  my  disposal  to  read  out  extensively
 from  the  reports  to  convince  the  hon
 Manister  that  what  he  has  preached  to
 us  today  is  not  quite  justified  by  facts

 Take  the  case  of  calcrum  =  carbide
 industry  Calcium  carbide  is  an  essen-
 tial  raw  material  for  the  production
 of  various  other  chemicals  The  cal-
 cium  carbide  mdustrv  has  a  unit  m
 Kerala  ft  has  a  umt  nearabout  Cal-
 eutta  It  has  also  another  unit  in
 the  extreme  south—in  Talaivnthu  The
 only  factory  which  38  now  working,  हैं
 presume,  78  the  Birla  concern,  and
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 every  highly  technical,  chemical  In-
 dustry  such  as  calcium  carbide  is
 owned  by  a  jute  manufacturing  mill.
 Apart  from  this,  I  would  like  to  men-
 tion  one  thing.  The  other  day,  I  con-
 fronted  the  hon.  Minister  of  Food  and
 Agriculture  with  a  specific  question
 fer  which  he  gave  an  answer  which
 confounds  me  now.  In  the  last  report
 of  the  Tariff  Commission  it  was  said
 wat  for  an  economic  production  of
 ‘calcium  carbide,  a  fertiliser  known  as
 ealcium  cynamide  was  necessary.  zd
 would  ask  the  hon.  Minister  what  is
 the  result  of  the  researches  made  in
 the  Indian  Institute  of  Agricultural
 Weseartn  vr  at  any  viner  pace  vbootl
 the  use  of  calcr:um  cynamide  as  a
 fertiliser.  The  hon.  Minister  warned
 thé  peasants  not  to  use  it.  He  said  :t
 was  dangerous  to  say  that  it  should  bc
 used.  It  is  said  that  our  peasants
 shave  not  acquired  that  standard  of
 education  regarding  fertilisers  and
 calcium  cynamide.  Now,  I  want  to
 ask  the  other  question  of  the  hon.
 Minister  who  knows  everything  about
 it.  If  he  wants  to  have  the  chemical
 industry,  what  exactly  is  the  program-
 me  for  the  manufacture  of  polyvinyl
 chloride,  vinyl  acetate,  acetylene,
 butanel,  etc?  Calcium  carbide  must
 necessarily  be  produced  if  we  want  to
 develop  our  plastic  industry,  and  80
 what  help  do  they  give  to  the  existing
 units?  There  is  a  unit  in  Kerala.  The
 report  of  the  Tariff  Commission  says
 that  in  relation  to  this  unit  and  the
 unit  at  Calcutta,  the  locational  advan-
 “tage  of  a  factory  in  Kerala  is  such
 that  because  of  the  cheapne  of
 electricity  alone,  the  production  of  the
 capacity  of  10,000  tons  unit  in  Kerala
 will  have  a  clean  profit  of  Rs.  &  lakhs.
 the  production  being  through  the  use
 of  electro-therma!  heating  of  lime  with
 a  carbonaceouc  material.  That  is  the
 process,  and  that  process  is  not  diff-
 erent  in  Calcutta  from  that  of  Kerala
 But  Kerala’s  electricity  is  so  cheap
 that  we  can  have  a  saving  of  Rs.  8
 ‘lakhs  on  10,000  tons  of  the  material.
 But  I  understand  that  although  this
 is  a  protected  industry,  and  though

 ‘they  have  given  all  assurances,  even

 qpe  mere  request  to  have  a  bigger
 capital  sanctioned  has  not  been  favou-
 rably  considered.  If  the  factory  has
 te  be  installed,  it  can  only  be  a  pub-
 yc  limited  concern.  The  paid-up
 cppital  is  Rs.  78  lakhs.  The  Govern-
 ment  have  accepted  a  scheme  which
 will  cost  Rs.  45  lakhs,  and  they  asked
 feT  a  capital  sanction  of  Rs.  50  lakhs
 te  Rs.  60  lakhs.  Therefore,  I  want  to
 stbmit  that  it  is  not  enough  to  say
 ¢pat  this  industry  is  protected.

 I  have  something  more  to  say.  Can
 y  continue  tomorrow?  +

 Mr.  Chairman:
 hxt.  time..

 He  can  continue

 36  hrs.

 pISCUSSION  RE.  EMPLOYMENT  OF
 RETIRED  OFFICIALS  IN  PRIVATE

 COMPANIES

 The  Minister  of  Railways  (Shri
 yagjivan  Ram):  Mr  Chairman,  before
 the  House  proceeds  with  the  discus-
 ston  on  this  issue,  us  a  sequel]  to

 uestions  and  answers  given  in  reply
 yo  Starred  question  No  405,  I  feel  it
 would  be  better  if  I  clarify  the  posi-
 yon  in  advance  in  regard  to  the  ex-
 chairman,  so  that  the  discussion  may
 ye  based  on  a  full  knowledge  of  the
 pacts

 I  would  request  the  House  tc  recall
 the  statement  made  by  my  predeces-
 इ०,  Shri  Lal  Bahadur  Shastri,  on  the
 gith  September,  1954,  when  he  had
 smnounced  some  important  changes  in
 gfe  constitution  of  the  Railway  Board,
 which  were  to  take  effect  from  Ist

 वि  October,  1954.

 This  officer’s  tenure  in  the  Railway
 poard  was  consequently  not  renewed
 after  the  30th  September,  954  and  ke,
 therefore,  relinquished  the  charge  of
 yhe  office  of  the  Chairman  of  the  Rail-
 way  Board  on  that  date  which  was
 pearly  a  year  before  he  was  due  to
 guperannuate.  From  ist  October,  4884
 ype  proceeded  on  leave  and  thereafter
 was  not  connected  with  the  working
 ot  the  Railway  Board  or  any  railway
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 admunistration  in  India.  Had  he  not
 है... अ  ह". ज  leave,  he  would  have  reverted
 as  the  General  Manager  of  a  Zonai
 Railway.

 While  he  was  on  leave,  a  call  came
 from  the  Ceylon  Government  request-
 ang  that  his  services  may  be  placed  at
 their  disposal  under  the  Colombo
 Plan.  This  was  agreed  to  and  he  was
 recalled  and  deputed  to  Ceylon  to
 advise  them  regarding  improvements
 in  their  railway  working  and  organ:-
 gation  During  his  deputation,  he  drew
 the  salary  of  a  General  Manager  and
 not  that  of  a  Member  of  the  Ra.  lay
 Board

 He  completed  his  assignment  in
 Ceylon  and  again  proceeded  on  leave
 from  28th  April,  955  While  on  leave
 he  addressed  on  3rd  May,  1955,  a  Ictter
 to  the  then  Chairman,  Railway  Board
 ang  |  think  !t  would  interest  the  House
 if  IT  read  out  extracts  from  this  letter

 “y  mentioned  to  the  Railway
 Minister,  and  also  to  you  that  |
 mtended  to  work  outside  the  pub-
 lie  sector  for  a  few  years  in  2on-
 nection  with  increasing  the  pace  uf
 mdustrialisation  m  the  country
 I  have  also  mformed  the  Prune
 Miamister  and  some  other  Ministers
 of  this  intention  and  have  reason
 to  believe  that  they  approve  of  my
 plans  Also,  under  the  rules  ap-
 plicable  to  me,  I  am  entitled  to
 adop'  this  course  after  retiring
 from  Government  Service  For
 my  own  guidance,  however,  I
 have  fixed  the  following  criteria
 in  respect  of  my  future  employ-
 tent:

 (a)  I  would  not  accept  a  post  for
 which  suitable  Indian  vounger
 than  me  was  available

 (b)  My  future  work  must  help
 in  creating  more  gamful  em-
 ployment  for  Indians

 (e)  My  activities  must  be  directed
 towards  increasing  the  pro-
 ductivity  of  engineermg  in-
 dustries
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 (a)  The  organisation  I  yom  should

 enjoy  the  highest  reputation
 and  preferably  be  one  with
 which  I  had  not  had  direct
 deahngs  m  my  official  capa-
 city  while  on  the  Ratlway
 Board

 (९)  If  possible,  I  should  replace
 a  high  level  non-Indian  na-
 tional  in  an  industrial  orga-
 nisation

 After  examining  requests  to  join  them
 from  half  a  dozen  reputable  organi-
 sations,  [  have  decided  to  accept  an
 offer  from  Messrs  Bird  &  Co  to  join
 their  Board  of  Directors  m  August,
 955

 I  have  not,  of  course,  at  any  time
 during  my  official  service  had  any  offi-
 cial  dealings  with  this  firm  and  my
 choice  1S  mainly  influenced  by  the
 five  factors  referred  to  above”

 This  letter  on  receipt,  was  put  up
 to  the  Railway  Minister  who  asked
 the  Chairman  Railway  Board  to  con-
 xcv  his  approval  to  the  ex-Cnairman

 I  should  now  hke  to  refer  to  the
 historical  background  of  tne  Sakriga-
 lighat  and  Maniharighat  handling  con-
 tract  The  House  may  be  aware  that
 Sakngalighat  and  Maniharighat  are
 the  two  rivering  transhipment  pomts
 on  the  right  and  the  left  banks  of  the
 river  Ganga,  the  forme:  being  under
 the  charge  of  the  Eastern  Railway  and
 the  latter  under  the  North-East  Fron-
 tuer  Railway  The  handhng  contracts
 for  these  transhipment  points  were
 given  by  the  respective  Railway  Ad-
 muinistrations  under  separate  agrce~
 ments  to  Messrs  Ballabhdas  Aggarwal
 The  contract  at  Sakrigahghat  was
 given  to  them  with  effect  from  ist
 August,  949  and  that  at  Mantharighat
 with  effect  from  5th  August,  1947,
 and  were  originally  valid  for  three
 vears  and  five  years  respectively

 Consequent  on  the  construction  of
 the  Assam  Rail  Link  and  the  diffcul-
 ties  which  arose  in  regard  to

 ae port  of  goods  through  Pakistan,
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 Sekrigalighat-Mantharighat  rouie  as-
 sumed  special  impertance  and  the
 traffic  grew  tremendously  The  con-
 tracts  to  Messrs  Ballabhdas  Aggarwal
 were  extended  by  the  respective
 Railway  Administrations  from  time  to
 time  and  suitable  adjustmems  were
 made  in  the  handhng  charges  after
 negotiations  with  the  contractor  Since
 these  contracts  had  continued  for  a
 fairly  long  time,  it  was  felt  that  the
 market  might  be  tested  by  inviting
 open  tenders  from  lst  April,  ‘1954,  but
 on  further  consideration  this  actson
 was  Geferred  for  the  time  being
 Punally,  the  then  Deputy  Mhnister
 decided  on  20th  April  2954  that  the
 old  contracts  which  had  been  in  vogue
 tor  a  very  long  time  should  be  ter-
 minated  and  that  the  marke’  should
 be  tested  towards  the  end  of  955  by
 the  issue  of  a  joint  tender  notice  bv
 the  two  Railways  so  as  to  appoint  2
 angle  contractor  for  these  points
 Aecordingly  six  months’  notices  of
 termination  were  served  on  Messrs
 Ballabhdas  Aggarwa!  in  September
 955  and  tender  notices  were  issued  on
 2ist  January,  956  and  the  tender«
 opended  on  2nd  March  4956

 T  hope  this  information  wil]  be  help-
 ful  to  the  House  for  discussion

 Shri  A  C.  Guha  (Barasat)  Before
 initiating  the  discussion,  I  may  just
 point  out  that  whatever  information
 the  hon  Railway  Mnanister  has  been
 pleased  to  place  before  the  House
 now  shoujd  have  been  circulated  to
 us  earher,  so  that  we  might  have  pre-
 pared  our  points  based  on  the  infor-
 mation  contained  in  the  statement
 made  just  now  Anyhow,  that  x  a
 thing  of  the  past

 Sw,  I  rawe  a  discussion  on  the  policy
 of  Government  with  regard  to  ex-
 Chairman  and  other  ex-Members  of
 the  Railway  Board,  as  also  retired
 high  officals  of  Government,  seeking
 @nployment  in  companies  which  have
 extensive  dealings  and  contracts  with

 ment  Here  algo,  I  would  like  to  man-
 tion  that  when  I  gave  the  notice,  I
 did  not  put  in  my  notice  any  name  of
 any  particular  individual  or  of  any
 particular  firm  My  intention  is  not
 to  discuss  a  particular  case  or  the
 appointment  of  any  particular  indivi- dual  But  my  intention  was  to  gis- cuss  the  general  policy  of  the  Govern-
 ment  and  its  implementation

 T  know  there  is  a  general  policy that  officials  on  retirement  at  least  for two  or  three  years  should  not  join  any private  service  without  the  permission of  the  Government  of  India  We  should
 consider  what  is  the  implication  of  this
 rule  It  is  apprehended  naturally that  officers  in  different  Ministries
 have  to  dea!  with  so  many  private
 firms  in  their  capacity  as  officials  of
 the  Government  They  might  have
 to  dispense  some  patronage,  they
 might  have  given  some  contracta_—
 and  their  subsequent  appointment  on
 retirement  may  not  be  influenced  by
 any  consideration  of  what  the  officers
 might  have  done  at  the  time  they
 were  employed  in  the  Government
 The  intention  of  this  rule  is  to  main- tain  the  integrity  of  the  services  and
 to  keep  the  services  beyond  any  doubt
 or  suspicion,  so  that  the  public  may
 have  full  confidence  m  the  integrity of  the  services  But  what  is  it  that
 has  been  happening  now?

 In  the  note  which  the  Railway  Min-
 istry  has  given,  I  think  they  have  men-
 tioned  only  about  four  or  five  oases
 Byt  the  Speaker  directed  that  all  the
 cases  should  be  given  Qne  han.
 Member  suggested  from  this  gide  that
 all  cases  starting  frpm  the  appoant-
 ment  of  Mr  Bakhle  should  be  given.
 But  the  Speaker  intervened  and  said
 that  a  list  should  be  supphed  from  a
 date  even  earlier  than  the
 ment  of  Mr  Bakhle.  of  those  who  have
 taken  private  employment  after  retire-
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 ‘merit  from  Government  departments
 AL  those  lists  should  have  been  sup-
 plied.  ‘Even  from  the  Railway  side
 the  ligt  that  has  been  supplied  35  not
 ethdustive.  I  know  of  several  other
 eases  of  high  railway  officials  on  retire-
 ment  having  been  appoirted  in  private
 firms.  But  their  names  have  not  been
 published  in  this  lust.

 Shri  Jegjivan  Ram:  We  have  :  >
 information.

 Shri  A.  C.  Guha:  As  I  have  stated.
 I  am  not  interested  in  any  particular
 case.  So,  I  do  not  like  to  mention
 those  names  I  am  concerned  with

 ‘the  general  policy  of  the  Government
 and  the  implementation  of  that  policy
 Wf  the  hon  =  Railway  Minister  se
 desires,  |  can  give  those  names  in
 private

 Shri  Jagjivan  Ram:  ]  do  not  mean
 im  private  Once  a  railway  officia'
 retires,  we  do  not  know  his  where-
 abouts  We  have  no  information  at
 all  That  3:5  whys  I  said  we  have  no
 information

 Shri  Snrendranath  Dwivedy:  Then
 it  is  better  to  give  it  in  public

 Shri  Cc  R.  Pattabhi  Raman  (Kum-
 ‘bakonam  )  T  take  it  that  what  the
 ‘hon  Minister  said  applies  only  to
 people  who  come  under  the  provident
 fund  rules  and  not  under  the  pension
 vules

 Shri  A.  0.  Guha:  Again,  there  as
 some  confusion  on  that  point  On
 6th  August,  957  during  the  question
 ‘time  there  was  some  heated  debate
 over  a  similar  matter.  Then  also  seve-
 ral  hon  Members  rose  and  a  number
 of  supplementaries  were  put—I  think
 near  about  20  or  something  like  that,—
 ‘and  the  Speaker  had  to  intervene  to
 ‘stop  the  Menibers  from  putting  more
 ‘supplementary  questions  on  that  par-
 ‘ticular  issue  on  6th  August  1957.  I
 talso  had  to  put  some  supplementaries
 ‘on  that  day,  and  in  reply  to  certain
 wupplementaries  of  mine  the  Railway
 “Minister  stated

 “I  have  no  information  at  pre-
 ‘Sént  I  shall  lodk  into  the  matter.”
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 I  think  this  is  an  assurance  to  Parlis-
 ment  I  do  not  know  whether  the
 Railway  Minister  has  implemented
 this  assurance.  The  Minister  of  Parlia-
 mentary  Affairs  should  look  into  this
 matter  and  see  that  any  assurance
 given  to  Parliament  is  properly  imple-
 mented

 Shri  Jagjivan  Ram:  What  was  the
 assurance?

 Shri  A.  C,  Guha:  On  that  day  the
 Railway  Minster  stated:  (Interrup-
 tions)  I  thmk  I  should  be  allowed
 to  speak  Now  you  are  simply  taking
 my  time  On  that  day.  the  Railway
 Mrmuster  stated

 “J  am  not  quite  sure.  But  when
 they  १05  a  private  firm  they  have
 to  take  permission,  I  think  from
 the  Railway  Board.  during  the
 leave  preparatory  to  retirement.”

 But  on  the  other  day  Ist  December,
 the  Railway  Minister  sad  that  no
 such  permission  under  the  existing
 rules  was  necessary

 Shri  Jagjivan  Ram:  Again  I  will
 clamfy  that  I  said  that  permission
 was  necessary  during  the  period  the
 officer  as  on  leave  preparatory  to
 retirement,  and  I  say  that  ts  correct.

 Shri  A.  C.  Guha:  Yes,  permission
 for  joining  a  private  firm  is  neces-
 sary  But  on  Ist  December  of  this
 year  the  hon  Minister  has  stated  that
 under  the  existing  rules  the  members
 of  the  Railway  Board,  being  not  under
 the  pension  rules,  are  not  required  to
 take  any  permission  from  the  Govern-
 ment  for  appointment  in  any  private
 firm

 Shri  Jagjivan  Ram:  Here  again,  I
 said  after  retirement  no  permission  is
 necessary.  But  during  the  period
 they  are  on  leave  preparatory  to
 retirement  permission  is  necessary

 Shri  A.  C.  Guha:  Then,  we  have
 not  got  any  list  from  other  Ministries.
 here  may  be  similar  cases  in  other
 Ministries  also.  There  was  a  demand
 in  the  House  on  that  Gay,  on  ‘st
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 December  this  year,  that  the  full  lst
 should  be  submitted  I  think  Shr:
 Feroze  Gandhi  made  some  demand
 like  that  But  we  have  not  got  hsts
 from  other  Ministries.  80,  we  can-
 not  say  anything  about  them

 Shri  Braj  Raj  Singh  (Firozabad)
 We  have  got  it  from  Commerce  and
 Industry  Munuistry.

 Shri  Feroze  Gandhi  (Rai  Barel)
 Shri  C  C  Desai  has  joimed  the  Birlas
 But  no  information  has  been  given

 Shri  A.  C.  Guha:  I  think  for  the
 benefit  of  the  House  other  Ministries
 also  should  have  suppled  the  list  of
 retired  officials  who  have  joined  pri-
 vate  firms,  so  that  there  might  be  a
 fuller  and  more  useful  debate  ३7  this
 matter  As  I  have  stated,  I  am  not
 concerned  with  any  particular  appoint-
 ment  I  am  only  concerned  with  the
 general  pohcy  and  the  implementa-
 tion  of  that  policy  If  the  Govern-
 ment  has  formulated  any  policy,  it  is
 expected  that  that  policy  will  be  fully
 implemented  in  spirit  But  what  do
 we  find?

 It  ४७  really  regrettable  that  on  a
 previous  occasion  the  then  Railway
 Minister  rather  extolled  and  congratu-
 lated  the  retired  official  and  congra-
 tulated  the  private  firm  which
 appointed  him  just  on  the  next  day
 after  his  retirement  Such  congratu-
 lations  from  the  Minister  in  charge  of
 the  Department  will  serve  as  an
 encouragement  for  the  private  firms
 to  recruit  officers  when  they  are
 already  in  service  and  to  negotiate
 with  them  and  also  will  act  as  an
 encouragement  for  the  officials  to  try
 to  secure  some  other  job  after  retire-
 ment  in  firms  with  which  they  might
 have  dealt  with  in  their  official  capa-
 cities  I  wish  such  congratulations
 from  the  hon  Minister  was  not  forth-
 commg  on  an  occasion  like  that

 Another  regrettable  feature  is  this
 According  to  the  note  that  has  been
 given  to  us,  m  practically  all  the
 cases  these  officials  jomed  the  private
 firms  almost  the  next  day  after  retire-
 ment  This  shows  that  while  they
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 were  in  service  they  were  negotiating
 with  those  private  firms.  I  think  my
 hon  friend,  Shri  Tyagi  raised  the
 question  whether  it  is  permissible
 under  the  Government  Servants’  Can-
 duct  Rules  for  an  official  already  in
 employment  under  the  Government  to
 negotiate  for  employment  mn  private
 companies  Even  for  sceking  better
 employment  in  other  Government
 departments  an  official  has  to  go
 through  the  proper  channel  with  the
 permission  of  the  department  concern-
 ed  But  in  all  these  cases  it  seems
 these  officials  were  given  free  scope
 to  negotiate  with  private  firms  while
 they  were  holding  responsible  posts
 in  the  ras'ways

 ३  do  not  hke  to  mention  much  about
 the  particular  handhng  contract.  But
 yet  I  should  say  one  thing.  It  has
 been  said  by  the  Railway  Munster
 that  the  tender  of  Messrs  Bird  &  Com-
 pany  was  the  lowest  tender  and  so  it
 was  accepted  But  I  am  sorry  this  78
 not  the  correct  position  I  have  got
 here  a  copy  of  an  affidavit  filed  by
 one  Shri  Anand  Mohan—I  think  he  35
 the  Chief  Commercial  Superintendent
 of  the  Eastern  Railway  —in  the  Cal-
 cutta  High  Court  There  it  is  stated

 “Subsequently  monthly  money
 value  of  the  tenders  were  calcul-
 ated  on  the  basis  of  traffic  figures
 shown  in  the  tender  papers  and
 were  found  to  be  as  follows:

 Messrs  Ballabhadas  Agrawal
 Rs  55,973-6-0

 Messrs  Bird  &  Co  Ltd
 Rs  57  858-2-0

 Messrs  Eshwardas  &  Sons
 Rs  58,041-6-0

 Sri  Debi  Prosad  Tulsian
 Rs  §9,704-15-0-

 H  C  DeandG  K  Agrawalla
 Rs  6,8i5-2-0""

 So,  even  according  to  this  affidavit
 filed  by  the  Chief  Commercial  Super-
 intendent,  Eastern  Railway,  Bird  &
 Co’s  tender  was  the  second  lowest  It
 was  not  the  lowest  tender.
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 There  is  one  thing  in  the  form  of
 calling  for  tenders.  There  are  some
 items  in  which  the  traffic  is  very
 heavy  or  in  case  of  supply  of  articles
 some  articles  to  be  supplied  are  rather
 heavy,  but  there  are  certain  items  in
 which  the  supply  or  traffic  would  be
 negligible  or  nil.  Here  there  is  one
 item,  No.  4,  in  which  the  traffic  was
 shown  to  be  nil.  There  Bird  &  Co.
 played  the  trick.  They  put  their  ten-
 der  lowest.  For  the  last  few  years
 there  was  no  traffic  under  this  item
 No.  4  and  the  traffic  was  shown  as
 nil  also  in  the  Railway  Board's  papers.
 Bird  &  Co.  put  a  very  low  figure  for
 that.  So  calculating  on  that  basis,
 their  tender  might  have  appeared  to
 be  lower,  but  in  reality  their  tender
 was  not  lower  if  we  considered  this
 item  No.  14  in  which  there  would  not
 be  any  traffic  and  so  no  payment
 would  have  to  be  made  on  _  that
 account.  That  is  the  trick  which  is
 sometimes  played  by  the  departments
 and  also  by  the  tenderers.  Through
 that  trick  the  tender  of  Bird  &  Co.
 might  have  appeared  to  be  the  lowest
 but  in  reality  it  was  not  the  lowest  as
 shown  by  the  affidavit  filed  by  the
 Chief  Commercial  Superintendent  of
 Eastern  Railway.

 There  is  another  thing.  Both  the
 Eastern  Railway  and  the  North  East-
 ern  Railway  agreed  to  acccpt  the  ten-
 der  of  the  other  firm.  I  feel  somewhat
 embarrassed  to  plead  the  case  of
 another  firm.  In  fact,  when  I  gave
 notice,  I  did  not  know  which  was  the
 firm  interested  or  which  were  the
 firms  who  submitted  tenders.  I  had
 nothing  to  do  with  it.  But  when  cer-
 tain  things  came  to  my  notice,  I
 thought  it  better  that  I  should  place
 them  before  the  House.  I  am  _  not
 pleading  for  any  particular  firm.  The
 other  tender  was  accepted  by  both  the
 Railways  and  the  Tender  Committee
 of  the  two  Railways  also  recommend-
 ed  the  acceptance  of  the  tender
 of  the  other  firm  =  and  —»not
 of  Bird  &  Co.  But,  suddenly  one
 gentleman,  Shri  Kalyanaraman,  Direc-
 ter  (Traffic)  of  the  Railway  Board
 accepted  this  tender  without  assign-
 ing  any  reason  and  also  without  hav-
 ing  the  concurrence  of  the  Department
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 concerned  of  the  two  Railways  or  of  the
 Railway  Board.  I  am  afraid  no  finan-
 cial  concurrence  was  procured  for
 the  acceptance  of  this  tender  and  just
 one  gentleman  of  the  Railway  Board
 accepted  this  tender  without  assigning
 any  reason.

 The  hon.  Railway  Minister  has  just
 now  stated  that  this  other  firm  which
 had  this  handling  contract  before  Bird
 &  Co.,  had  been  doing  this  job  without
 proper  tender  and  without  the  Rail-
 way  Board  having  sounded  the  mar-
 ket.  But  why  was  this  notice  served
 only  four  days  before  the  retirement
 of  that  gentleman.  Shri  Badhwar?
 Only  four  days  before  his  retirement
 this  notice  was  served  on  the  existing
 contractor.  To  terminate  their  con-
 tract,  six  months’  notice  was  neces-
 sary.  This  date  is  also  somewhat
 intriguing.

 As  I  have  stated  I  do  not  like  to
 mention  any  particular  firm  or  any
 particular  officer.

 Mr,  Chairman:  None  should  he
 mentioned.

 Shri  A.  C.  Guha:.  I  am_  not  inter-
 ested  in  that,  but  I  shall  like  to  men-
 tion  some  other  things.  When  a  policy
 has  been  enunciated,  it  is  expected
 that  the  policy  will  be  respected  in
 spirit  and  not  in  letter.  When  it  has
 been  laid  down  that  any  officer  after
 retirement  should  not  seek  empl!oy-
 ment  ain  any  private  firm  without  the
 permission  of  the  Government,  it  is
 expected  that  the  Government  will
 not  issue  permission  without  proper
 scrutiny.  At  the  same  time,  it  is  also
 expected  that  when  officers  are
 in  employment  they  are  not  to  be
 under  any  obbgation  of  any  private
 firm  in  some  other  way.  The  officer
 may  not  be  appointed  after  retire-
 ment,  but  his  son  or  his  daughter  or
 his  wife  may  be  appointed  in  a  high
 salaried  post,  almost  sinecure  post,
 which  would  put  him  under  some
 obligation  of  that  private  firm.  There
 have  been  several  cases  like  this  in
 the  Government  of  India.  I  expect
 the  ton.  Home  Minister  will  make  a
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 proper  enquiry  into  this  as  to  how
 many  of  the  daughters,  sons,  wives
 and  other  near  relatives  of  high  offi-
 cials  of  the  Government  of  India  have
 been  employed  by  different  private
 firms  in  high  salaried  posts,  which  can
 be  called  almost  sinecure  posts,  such
 as  consultants  and  the  like

 Shri  Braj  Raj  Singh:  Will  you
 include  Ministers  in  707

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Officials  should  include
 Ministers

 Shri  Feroze  Gandhi:
 also

 Son-m-law

 Shri  A.  C,  Gaha:  I  have  mentioued
 near  relatives  These  cases  also  go
 contrary  to  the  spirit  of
 the  rule  which  has  been  enunciated
 and  I  expect  that  there  would  be  a
 proper  enquiry  into  all  these  things
 It  has  been  laid  down,  I  think,  that
 officers  should  d‘sclose  their  private
 fortunes  and  the  private  funds  that
 they  have  accumulated

 Shri  Jaipal  Singh:  Ministers  also

 Shri  A  C.  Guha.  Yes  If  there  are
 such  cases,  theie  should  be  some
 enquiry

 Shri  Surendranath  Dwivedy:  There
 must  be  some  rule  about  it

 Shri  A.  C.  Guha:  If  this  has  gone
 into  the  highest  level  of  admunistra-
 tion,  surely  theie  should  be  some
 enquuy  When  4a  _  responsible  hon
 Member  ike  Shri  Jaipal  Singh  and
 others  have  been  suggesting  that,  I
 think,  the  hon  Home  Minister  may
 initiate  an  enqu.ry  into  such  case-
 also

 I  have  nothing  more  to  say  I  only
 wish  that  that  rule  may  be  respected
 not  in  letter  but  in  spint  and  permis-
 sign  should  not  be  given  lightly
 Without  a  proper  enquiry  no  permis-
 sion  should  be  given.  If  the  members
 of  the  Railway  Board  or  those  who
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 are  on  the  provident  fund  scheme,  are
 not  covered  by  this  rule,  I  think  that
 rule  should  be  extended  to  cover  such
 cases  also

 Mr  Chairman:  This  is  a  discussion
 for  2  hours

 Shri  Ferose  Gandhi:  It  is  ६००  much  |
 Two  hours  will  be  enough

 Shri  6.  0.  Punde:  Two  hours  will'
 he  enough

 Mr  Chairman:  {ft  :s  for  2)  hours.
 Half-an-hour  is  gone.  Two  hours
 remain  I  would  first  like  to  know  as
 to  how  much  time  will  the  hon  Munis-
 ter  take

 Shri  Feroze  Gandhi:  The  hon  Home
 Manister  will  be  replying  to  it

 Shri  0.  D.  Pande:  |  think,  ix  o'clock
 should  be  the  hmit

 Shri  Jagjivan  Ram.  I  will  not  take
 long

 Mr.  Chairman:  In  the  meantime  I
 have  got  as  manv  as  nine  names  on
 the  list,  apart  fiom  others  who  will
 be  thinking  of  speaking

 Shri  Keshava  (Bangalore  City)
 There  are  23  names  on  the  Iist

 Mr.  Chairman:  I  think  ten  minutes
 fo:  each  speaker  will  do

 Shri  Joachim  Alva  =  (Kanara).
 Preference  may  be  given  to  people  who
 asked  Questions  on  the  last  accasion

 Shri  Ferose  Gandhi:  May  I  know
 why  the  hon  Home  Munster  is  going
 to  reply  to  it?

 Shri  Jagjivan  Ram:  I  am  going  to
 reply  to  it  He  may  intervene  if
 necessary

 Shri  Tangamani  (Madurai)  Sur,
 this  discussion  arose  as  a  result  of  the
 reply  given  by  the  hon  Deputy
 Muuster  of  Ra:lways  on  the  Ist  Dec-
 ember,  3958,  in  that  that  the  policy
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 of  the  Government  with  respect  to
 ex-Chairmen  and  other  members  of

 ‘Qe  Railway  Board  as  also  the  retired
 high  officials  of  the  Government  scek-
 mg  employment  m  companies  enjoy-
 img  Government  patronage  be  taken
 into  consideration.

 i  would  hke  to  say  that  soon  after
 this  discussion  was  raised,  m  the  “Per-
 somal”  column  (Page  6)  of  The
 Statesman  of  December  13,  1958,  an
 advertisement  appeared  It  read

 “Ex-Indian  Foreign  Service
 Official,  Economist,  sound  know-
 ledge  of  International  Trade,
 market  suiveys,  company  law,
 travelled  abroad,  secretarial  ex-
 perience,  effective  Government
 contacts  seeks  change  ”

 This  kind  of  an  advertisement  is  now
 being  legally  allowed  There  are
 several  advertisements  like  this,  but  I
 would  only  mention  ths  to  give  as  a
 sample  We  were  given  a  list  of  four
 Raitway  Board  Members  and  also  six
 members  from  the  Commerce  ard
 Industry  Ministry  I  shall  come  to
 them  later

 Vigil  a  weekty  which  is  published
 in  Calcutta,  in  Volume  IX  No  44,
 dated  December  6,  ‘1958,  had  some-
 thing  to  say  about  this  This  is  what
 it  rays

 “This  matter  raises  an  important
 question  of  policy  which,  however
 not  restricted  to  the  re-employ-
 ment  of  retired  railway  officials
 It  touches  off  many  broader
 aspects  Not  only  officials  of  the
 Railuays  but  those  in  other  Mims-
 tmes  also  handle  transactions
 involving  lacs  of  rupees"

 It  continues  to  say
 “It  has  been  found  that  many  of

 such  persons  frequently  accepted
 post-retirement  employment  with
 private  firms  As  a  matter  of  fact,
 a  leading  pohtical  weckly  had
 sometime  ago  listed  the  names  of
 high-ranking  Government  servants
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 and  ther  sons  who  had  bteén
 employed  in  prize  posts  in  private
 firms  The  Government  service
 Conduct  Regulations  sequire  the
 previous  permission  of  the  Goy-
 ernment  when  Government  set
 vants  or  their  sons  desire  to  take
 up  such  employment”

 This  १8  beng  adopted  strictly  only  in
 the  case  of  officials  in  the  lowest  rung
 The  Weekly  which  8  referred  to  in
 this,  I  believe,  38  the  New  Age  of  22nd
 June,  958  I  will  come  to  this  On
 page  2,  it  gives  a  list  of  nearly  nine
 persons,  sons  and  sons-in-law  of  the
 Secretary  General,  External  Affairs  or
 ICS  officers,  etc  I  won't  read  the
 names  3  would  only  refer  to  that
 particular  issue  of  the  New  Age  of
 gand  June  958  page  2  It  clearly
 gives  the  names  of  the  officers,  sons
 and  sons-in-law,  and  where  they  are
 employed  It  also  grves  a  list  of
 certain  retired  ICS  officers  who  are
 now  employed  in  those  companies
 enjoying  the  patronage  of  the  Govern-
 ment  of  Inchha’  I  would  mention  cer-
 tain  names  because  it  is  published

 Shn  A  D  Gorwala  who  is  employed
 in  the  Bombay  Dyemg,  Shri  N  Dande-
 war  who  is  now  m  the  Associated
 Cement  Co  Having  been  a  servant  of
 the  Government,  after  retirement,  he
 writes  a  series  of  articles  in  the  Forum
 for  free  enterprise,  attackmg  the  State
 frading  Corporation,  and  attackimg
 the  very  policy  of  the  Government
 through  the  State  Trading  Corpora-
 tlon  Then,  of  course,  Mr  F  C  Badh
 war  of  whom  much  has  been  said  by
 the  previous  speaker,  Shri  K  C  Bakhle
 of  the  Tatas;  Shri  D  S  Bhakle  who
 ९  now  associated  with  the  Bombay
 Mill  Owners  Association,  झल  LP
 Mishra—somehow  his  name  3s  net
 given  in  the  het  of  Railway  Board
 Members  whe  have  secured  employ-
 ment  m  private  companies—he  is  in
 the  Hindustan  Motors

 An  Hoa.  Member  Not  in  the  Raul-
 aay  Board  |

 Shri  Tangamani:  He  was  in  the
 Railway  Board,  he  changed  subse-
 quently  Onginally  he  started  with
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 the  Railway  Board.  He  is  in  the
 Bindustan  Motors.  You  know  how  the
 Hindustan  .Motors  is  concerned  in
 Jaunching  a  big  attack  on  the  Defence
 Ministry  for  entering  into  contracts
 with  other  countries  for  the  produc-
 tion  of  trucks.  Then,  Shr  S.  K.  Sinha
 of  Martin  Burns,  which  35  having  the
 Light  Railway  also.  Somehow,  the
 nationalisation  of  the  Light  Railway  is
 being  delayed.  Shri  H  S.  Malik,  Shr
 s.  N.  Mazumdar  Shri  N  Dandekar,
 an  L.C.S.  officer,  who  retired  at  the  age
 of  43,  35  the  best  adviser  of  the
 Ahmedabad  Mill  Owners’  Association

 I  know  that  the  Government  of
 India,  through  the  Home  Ministry  has
 sent  a  circular  that  Government  per-
 mission  is  necessary  for  employment
 of  near  relatives  of  Class  I  officers  of
 the  Union  Government,  in  pmvate
 firms  enjoying  Government  patronage
 I  would  request  the  hon  Home  Munis-
 ter  to  see  whether  these  9  or  40  per-
 sons  who  have  been  listed  out  have
 got  the  requisite  permission.  This
 practice  started,  not  after  Indepen-
 dence,  70  had  started  even  before  In-
 dependence  I  would  mention  one  or
 two  mstances  to  show  how  this  prac-
 tice  had  started  much  eather  There
 was  Mr  V  S  Sundaram,  Indian  Audit
 and  Accounts  Service,  a  retired  man,
 who  had  done  a  lot  of  practice  then—
 of  course  my  hon  friend  Shri  C  R
 Pattabhi  Raman  is  laughing—he  is  a
 very  big  man  in  the  Delh:  Cloth  Mills
 and  through  him  some  people  are
 able  to  get  some  employment  also
 Then,  Shr:  T  Bhaskara  Rao  Naidu,
 I.C.S,  retired  and  joined  the  Burlas,
 Shri  L  P  Mishra—he  was  also  a  Mem-
 ber  of  the  Rajya  Sabha—Shr  M.  A
 Srinivasan,  my  friends  from  Mysore
 may  know,  a  Mysore  Civihan  and  the
 part  he  played  in  really  securing  a
 very  inflated  compensation  for  John
 Taylors  I  know  from  Madras,  a
 Secretary  of  the  Industry  and  Labour
 Ministry,  Shri  C  G,  Reddy.  He  is
 now  the  Secretary  of  the  South  India
 Mill  Owners’  Association.

 One  smportant  thing.  Shn  C.  C.
 Desai,  an  I  0.5.  officer,  who  represented
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 us  not  only  in  Pakistan  but  also  ip
 Ceylon,  has  now  joined  the  Birlas  end
 he  35  one  of  the  Members  of  the  L.LC,,
 as  a  nominee  of  the  Birlas,  not  as'a
 nominee  of  the  Government  of  India
 Such  instances  can  be  multiplied.  One
 more  point,  which  I  would  like  to  make
 is  on  the  question  of  these  four  per-
 sons  who  have  been  mentioned  by  the
 hon.  Mimster  of  Railways.  I  believe
 Shri  Vasist  35  one  of  them.  He  has
 been  associated  with  Khambattas.  What
 I  would  hke  to  know  is  whether  it  is
 a  fact  that  he  has  been  receiving  any
 representatives  from  the  Khambattas
 when  he  was  the  Adviser  of  the  Rail-
 way  Board  during  956  and  1957.  3
 request  the  hon  Munister  to  go  into
 the  Visitors  books  which  are  kept  in
 the  North  Block  and  find  out  on  how
 many  occasions  any  representative  or
 nominee  of  the  Khambattas  have  been
 meeting  him,  before,  of  course,  he  left
 and  ultimately  joined  the  Khambattas.
 I  would  certainly  beg  of  the  hon.
 Minister  of  Railways  and  also  the
 Home  Minister  also  to  go  a  little  more
 into  this  matter.  Because,  I  find  that
 the  present  employee  in  the  Railway
 Board  the  present  Adviser  of  the  Rail-
 way  Board  also  has  very  much  to  do
 and  38  still  having  a  lot  to  do  with
 Khambattas  If  details  are  wanted,  I
 have  got  information  and  also  I  will
 be  only  very  glad  to  supply  it  to  the
 hon  Railway  Minister  I  find  a  certain
 person  comes  from  America,  who  had
 nothing  to  do  with  Khambattas.  Sud-
 denly  in  a  special  chartered  plane
 Khambatta  comes  right  from  Bombay
 to  Delhi.  A  party  is  held  where  some
 of  these  ex-Members  of  the  Railway
 Board  and  also  the  person  who  is  now
 very  much  associated  with  the  Rail-
 way  Board  also  takes  a  very  active
 interest.

 Shri  Jaipal  Singh:  Dry  party?

 Shri  Tangamani:  Dry  party  or  wet
 party;  anyway  it  was  a  party  in  which
 I  do  not  know  ‘how  Khambatta  is
 interested.  I  know  how  persons  who
 are  associated  with  the  Railway  Board
 were  interested.
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 I  would  like  to  know  another  point
 about  the  contracts  which  he  has  men-
 tioned  and  the  affidavit  which  was  filed
 awn  the  Calcutta  High  Court  I  find
 on  going  through  the  records  and  pro-
 ceedings  of  the  Calcutta  High  Court
 that  there  was  a  view  given  by  the
 General  Manager  The  General
 Manager’s  view  was  one  thing  and  the
 Financial  Adviser—his  name  I  think,
 he  also  referred  to—his  advice  38  somre-
 thing  different  Why  has  this  differ-
 ence  of  opinion  arisen?  That  is  what
 I  would  bke  to  know  There  is  also
 a  directive  from  the  Judge  of  the  High
 Court  who  says  that  in  future  cases,
 at  least  take  the  case  of  3  or  4  people,
 go  into  them  in  some  detail  before  you
 accept  a  particular  tender  I  would
 hke  to  know  why  a  particular  person
 is  left  out  and  why  Bird  and  Co
 or  Peacock  &  Co,  or  whatever  the  Com-
 pany  is  chosen  or  preferred  in  its
 place  Why  I  am  saying  this  is,  not
 an  any  way  in  derogation  of  these
 officials  What  we  find  is  this  Even
 in  the  first  session  of  Parliament,  our
 Jeader  Shri  S  A  Dange  referred  to
 this  question  how  ICS  _  officers,
 peopie  who  are  high-ranking  Govern-
 ments  have  always  an  eye  to  a  private
 firm  where  they  secure  their  job  for
 what  the  private  firm  will  get  m  the
 future  or  for  services  rendered  This
 is  something  which  probably  God  only
 knows  We  would  also  like  to  say
 that  when  the  Government,  parti-
 cularly  when  they  entrust  a  particular
 officer  with  a  responsibility,  they  must
 also  see  that  that  officer  is  responsible
 to  the  Government  and  the  Govern-
 ment  policy  and  not  easily  accessible
 to  those  powerful  vested  interests
 That  35  very  easy  Can  an  ordinary
 employer  be  in  a  position  to  hire  these
 men?  Of  course,  not  When  we  find
 that  they  are  hired  by  persons,  who
 had  always  had  hnks  with  the  Govern-
 ment,  who  were  certainly  monetarily
 benefited  from  the  Government  it
 raises  a  serious  question  of  policy

 What  I  have  said  about  certain
 individuals  is  not  probably  exhaustive
 There  are  many  more  As  my  hon
 friend  Shr:  Guha  has  pointed  out,
 wzometimes  the  wives  of  big  officials
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 suddenly  get  certain  appointments,
 and  the  announcement  appears  in  the
 papers

 So,  I  request  in  all  humility  that
 this  matter  may  be  looked  into  and
 an  assurance  given  that  they  will  see
 to  it  that  the  department  ig  really
 toned  up,  and  that  Government  ser-
 vants  do  not  look  for  remunerative
 jobs  after  their  retirement

 6.4]  brs

 Shri  Jaipal  Singh.  |  regret  ६  cannot
 be  self-righteous  hke  my  hon  friend
 from  Barasat  and  my  hon  friend  from
 Madura:  I  have  been  a  service  man,
 yes,  an  imperial  serviceman  .  ३38  this
 country  and  abroad  I  have  served  in
 Princely  India,  I  have  served  with
 great  credit  in  the  private  sector  also
 I  feel  this  discussion  is  most  unfor-
 tunate  because  this  35  not  merely  a
 question  of  the  Railway  Board  This
 discussion  should  have  been  8  full-
 dress  debate  lasting  about  20  hours.
 I  do  hope  that  my  hon  friend  the
 Mimster  of  Parhamentary  Affairs  will
 sce  to  it,  see  to  it  from  his  proper
 seat,  and  if  he  cannot  do  it  from  his
 proper  seat,  then  let  him  do  it  from
 the  Prime  Ministers  place  I  will  have
 no  objection  so  long  as  he  succeeds,
 that  next  session  we  have  at  least  a
 full-dress  debate  lasting  20  hours,
 because  this  1s.  a  national  problem.

 This  is  something  that  does  affect
 merely  the  Railway  Munistry  It
 affects  the  Munsters,  it  affects,  may  I
 remind  Members  of  Parhament,  Mem-
 bers  of  Parhament  and  thei  behavi-
 our,  it  affects  ML  As,  provincial  ser-
 vants  everybody  else  We  are  raising
 a  matter  of  policy,  a  question  of  prin-
 ciple,  and  let  us  not  be  loose-tongued
 m  our  utterances

 Shri  Feroze  Gandhi-  We  have  never
 been  in  imperial  service  .

 Shri  Jaipal  Singh:  No  I  wish
 hon  friend  would  participate  in
 20-hour  debate  I  can  gve  him  an
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 information  or  two  that  woulg  be
 educative  as  to  the  dangers  a  discus-
 sion  of  this  sort  might  lead  to

 I  am  in  a  way  welcoming  this  dis-
 cusston  because  I  do  hope  it  will]  lead
 te  a  further,  bigger  and  more  exten-
 sive  discussion  of  this  very  very  vital
 problem

 l  have  been  a  Member  of  Parlia-
 ment  for  a  good  few  years  I  hear
 stories  in  the  lobby,  in  the  streets  of
 New  Delhi  and  elsewhere  about  ow
 own  conduct  or  misconduct,  behaviour
 or  misbehaviour  I  hear  plenty  when

 fT  हुए  geek  wo  omy  own  State  of  Dike
 about  Mmusters  and  others  I  hear
 about  Central  Munisters  I  think  it
 is  high  time  we  faced  facts

 The  pont  is  this,  it  is  very  easy  for
 us  to  throw  mud  _  In  this  particular
 case  ceftam  names  have  been  involv-
 ed  All  of  them  I  know  imtimately
 They  were  my  compeers  during  their
 university  career  I  have  known  them
 through  their  service  career  There
 are  plenty  in  the  Railway  Board  in
 other  services  whom  I  know  inti-
 mately  well  Now  the  Railway  Min-
 istry  have  given  dates  as  to  when  they
 had  to  leave  whether  they  had  the
 permission  of  Government  or  not
 what  they  did  what  they  wanted  to
 do  Iask  hon  Members  of  Parliament
 to  show  a  greater  sense  of  responsibi-
 hity  m  criticising  others  Service  con-
 ditions  being  what  they  are  do  we
 expect  in  all  honesty,  in  all  fairness
 that  a  Government  servant  getting
 the  meagre  pension  that  he  does
 should  be  honest  that  he  should  sit
 idle

 Shrt  Mahantv  (Dhenkana!l)  What
 about  a  High  Court  Judge”

 Shri  Jaipal  Singh  Some  hing  !
 know  of  a  High  Court  Judge  m  my
 own  State  who  75  practising  today  He
 is  allowed  to  practice  There  is  the
 famous  case  of  Shr:  P  R  Das  who  75
 today  practising  in  the  Patna  High
 Court  and  everywhere  else
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 An  Hon.  Member:  Not  now

 Shri  Jaipal  Singh:  I  am  not  con-
 cerned  with  High  Court  Judges  What
 about  Governors,  what  about  anybody

 ~else?  Now  that  I  have  been  challeng-
 ed  on  this  point,  how  do  I  know  that  3
 am  not  feathering  my  vest  for  some
 thing  in  the  future,  lest  I  do  not  get
 returned  in  49622  I  am  glad  I  am
 doing  it  I  shall  do  it  honestly  I
 shalt  be  honest  about  :¢  and  not  be
 veif-righteous  in  trying  to  think  that
 nobody  else  should  do  it  That  is  my
 whole  point

 We  must  remember  that  we  30  this
 country  are  committed  to  a  mixed
 economy  Here,  today,  in  this  parti-
 cular  discussion  we  have  been  talking
 of  a  one-way  traffic  of  Government
 service  men  government  servants
 going  to  the  private  sector  I  would
 like  to  point  out  to  Government  and
 to  this  House  that  there  must  be  two-
 way  traffic  At  the  present  moment
 in  this  country  we  are  confronted
 with  a  very  serious  problem  and  that
 i,  the  other-way  traffic

 The  Minister  of  Paritamentary
 Affairs  (Shri  Satya  Narayan  Sinha)
 The  hon  Member  5९  not  speaking  from
 his  seat

 Mr  Chairman:  The  hon  Member  m
 his  enthusiasm  was  standing  in_  the
 atsle  leaving  his  seat

 Shn  Jaipal  Singh  May  I  humbly
 submit  this  for  the  education  of  my
 hon  friend,  the  Minister  of  Parlia-
 mentary  Affairs,  that  under  the  House
 of  Commons  convention,  I  am  entitled
 to  go  there  and  address  the  House?  I
 can  do  that  He  may  not  know  it
 That  is  another  matter  But  if  you
 ask  me  to  speak  from  my  seat  I  am
 willing  to  do  :t

 Mr  Chairman  Let  us  follow  oui
 convention

 Shri  Jaipal  Singh.  The  point  is  ttis
 Under  our  pattern  of  mixed  economy
 there  has  to  be  a  two-way  traffic.
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 Now,  Government  servants  with  their
 expenence.  have  to  retire,  and  we
 have  to  retire  them;  otherwise,  we
 cannot  absorb  the  traffic  of  our  young-
 er  men  to  get  to  the  higher  places,
 hence  the  necessity  of  their  having  to
 be  retired  It  is  not  because  we  want
 to  get  rid  of  them  but  because  younger
 men  cannot  be  held  back  and  they
 must  come  up  that  these  semor  people
 have  to  be  retired  If  they  have  to  be
 so  retired,  and  if  they  are  technical
 men,  as  in  these  particular  instances
 are  they  going  to  be  a  dead  loss  to  the
 country?  Is  that  the  intention  of
 Members  of  Parliament,  or  of  this
 House  or  of  this  country?  Is  that
 what  we  want?

 Shri  Bimal  Ghose  (Barrackporc)
 Do  not  give  them  pension

 Shri  Jaipsl  Singh.  Very  well  Pen
 sion  2५  of  no  consideration  to  the
 particular  instances  that  have  been
 mentioned  here

 l  want  to  warm  my  hon  se  triends
 over  there  in  the  Treasury  Benches
 that  there  2४  an  instance—only  one
 instance  I  shall  quote—where  the
 traffic  has  been  the  othe:  way  round
 where  from  a  private  concern,  Gov-
 ernment  have  taken  over  one  particu
 lar  individual  I  shall  not  mention
 his  name  In  this  country,  if  my  hon
 friends  are  not  very  careful  over
 there,  if  they  listen  kmdlv  to  his
 advice,  I  do  not  know  what  will
 happen

 Before  he  left  the  private  concern
 he  came  forward  to  our  Minjsters
 there  and  told  them  ‘Look,  I  know
 all  about  this  tremendous  international
 concern  I  can  give  you  all  the  secrets
 IT  can  save  you  milhons  and  crores  of
 rupees’  and  so  on  and  80,  forth,  and
 he  got  employment  Today  he  is
 enjoying  the  rank  of  a  Joint  Secretary

 From  time  to  time,  we  in  this  House
 are  taken  into  confidence  and  told,
 ‘Look,  we  are  discussing  gas  here,  a
 little  bit  of  oil  there  and  the  hke’  So,
 the  hazard  is  not  only  on  one  side  In
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 this  particular  discussion,  unfortu—
 nately,  we  have  been  thinking  merely
 of  our  senior  service  men  wanting  ६०
 work  when  they  come  to  the  end  of
 their  service  Well,  we  know  what
 it  is  Aaraam  haraam  ha:  I  can  think
 of  many  of  my  fmends  who  would
 agree  that  Aaraam  haraam  hat
 This  House  would  be  well
 advised  really  to  congratulate
 our  senior  people  that  when  they  leave
 service,  they  are  available  im  _  the
 private  sector  just  as  we  want  people
 to  come  to  the  pubhc  sector  because
 the  pubhc  sector  todi,  ts  starved  of
 technical  personnel  I|  am  tired  of
 getting  more  and  more  nationalised
 concerns  which  cannot  run  by  the
 normal  type  of  service  men  And  why?

 An  Hon  Member  Get  rid  of  them

 Shri  Jaipal  Singh.  You  may  8०
 anywhere  you  hke,  whether  it  be  the
 DVC  or  the  Hindustan  Steel  or  any-
 thing  else  Why  are  they  not  bemg
 tun  on  commercial  principles?  We
 should  have  imported  more  personnel
 from  the  prvate  sector

 As  I  sav,  I  do  hope  this  House  will
 insist  on  my  hon  friend  the  Minister
 of  Parlhamentary  Affairs  that  next
 ses  ion  there  should  be  १4  serous
 debate  on  th's  pomt  But  today,  I
 am  only  conecrned  with  the  fact  that
 we  rf  ittacking  people  who  have
 followed  al!  the  rules  and  regulations
 of  Government  service  They  are  not
 here  to  defend  themselves,  and  not
 only  the  hon  Munster  here,  but  his
 predecessor  and  his  pre  decessore—
 there  are  so  many  of  them—are  not
 in  8  position  to  satisfy  this  House
 whatever  explanations  thev  may  give
 Many  Members  here  seem  to  have
 made  up  their  minds  that  officers
 while  they  are  in  service  do  nothmg but  prepare  for  ther  future  [f  we
 want  to  get  any  service  from  our
 government  servants,  this  १ढ  an  atti-
 tude  we  must  give  up

 An  Hon  Member:  It  3५  not  our
 attitude

 Shri  Jaipal  Singh:  It  is  the  attitude
 The  essence  of  this  discussion  25  that
 government  servants  all  the  time  are
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 (Shr:  Jaipal  Singh]
 unpatriotic,  that  they  are  letting  us
 down  while  they  are  sitting  in  their
 gad:  and  they  are  helping  themselves

 Some  Hon.  Members:  No,  no

 Shri  Jaipal  Singh:  helping  pri-
 vate  firms  with  a  view  to  get  some
 gqutd  pro  quo  I  say,  far  better  men
 are  available  I  want  to  say  that  as
 far  ag  the  private  sector  38  concern~-
 ed,  ait  १83  run  on  commercial  principles
 and  a  man  has  a  price,  a  market  price
 It  35  not  lke  government  service
 where  a  man  sticks  to  his  job,  whe-
 ther  he  75  good,  bad  or  indifferent  He
 hangs  on  by  sheer  semority  he  has
 over  others  That  35  not  the  case  in
 the  private  sector

 Now,  I  come  te  the  question  of
 contracts  As  I  said  m  the  TTK  con-
 troversy,  7  is  wrong  for  us  to  drag  in
 any  officers  Drag  m  the  Munster,
 xf  you  find  him  at  fault,  hang  him
 here  on  the  floor  of  the  House  (Inter-
 rupttons  )

 Some  Hon.  Members:  No,  no

 Shri  Braj  Raj  Singh:  They  are
 committed  to  non-violence

 Shri  Jaipal  Singh:  The  point  3७  that
 this  is  not  the  appropriate  forum  for
 discussing  mdividuals  This  is_  the
 forum  where  the  Ministry  is  respon-
 sible  I  stressed  this  when  the  कचक
 business  was  being  debated  on  the
 floor  of  the  House  I  said  that  we
 cannot  discuss  individual  officers  It
 is  just  not  right  It  75  not  the  parlia-
 mentary  convention  Here  we  must
 go  for  the  Ministry  as  such  But  what
 have  we  done?

 My  hon  friend,  the  hon  Member  for
 Barasat,  did  not  bring  m  names.  But
 in  the  agenda,  the  name  of  the  firm  35
 mentioned  My  hon  friend,  the  Mem-
 ber  for  Kanara,  the  other  day  in  the
 external  affairs  debate  in  his  usual
 verbose  exuberance,  told  us  that  he
 had  been  to  Bird  and  Company  in
 Calcutta—I  hope  he  had  been  there—
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 and  found  a  huge  list  with  so  many
 names  Evidently,  he  was  searching
 for  Indian  names  and  he  found
 couple  of  them  by  some

 Shri  Joachim  Alva:  I  saw  with  my
 own  eyes  the  list  in  Bird  and  Com-
 pany  I  do  not  make  8  statement
 which  is  not  true

 Shri  Jaipal  Singh:  Unfortunately,
 he  belongs  to  Kanara  and  I  belong  to
 a  place  nearer  Calcutta  I  can  assure
 him  that  xf  he  had  examined  the  list
 of  Indian  employees  who  are  now
 holding  semor  posts—whether  their
 name-plates  are  at  the  doors  or  not  is
 immaterial  to  my  point—he  would
 have  found  out  the  facts  The  point
 is  that  when  we  make  an  irresponsible
 statement  lke  that,  I  feel  we  are  not
 doing  our  duty  by  the  private  sector,
 which  m  its  performance,  may  I
 remind  this  House  has  to  its  _  credit-
 something  greater  than  what  the  pub-
 lic  sector  has  (Interruptions)

 Shri  C  D.  Pande:  Why  why?

 hri  Tangamani  Can  an  hon  Mem-
 ber  refer  to  another  hon  Member’s
 Statement  as  trresponsible?

 Shri  Joachim  Alva:  Before  you  call
 upon  the  next  speaker  may  I  point
 out,  with  your  permission,  that  here
 is  an  hon  Member  saying  ‘I  do  not
 know  whether  the  hon  Member  for
 Kanara  has  ever  been  to  Calcutta’?
 The  other  day  I  made  the  statement
 that  I  went  to  the  office  of  Bird  and
 Company  and  in  the  huge  board  there,
 there  were  not  enough  names  of
 Indians  mentioned  therein

 Mr.  Chairman:  He  has  already  said
 that

 Shri  Vidya  Charan  Shnkla  (Baloda
 Bazar)  I  thank  you  for  having  given
 us  an  opportunity  to  discuss  this  ques-
 tion  of  high  government  servants
 joming  private  firmg  after  retirement,
 private  firm  with  whom  they  have
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 been  dealing  while  m  government
 service  and  giving  large  orders

 I  will  not  try  to  say  anything  about
 the  lame  defence  put  up  by  Shri
 Jaipal  Singh  of  such  officers,  nor  will
 I  be  apologetic  about  mentioning  the
 particular  contract  out  of  which  this
 discussion  arose  As  my  hon  friend,
 Shri  A  C  Guha,  has  said,  almost  all
 the  government  officials  on  retirement
 and  in  average  good  health  would
 dehmitely  like  to  jom  some  good  com-
 pany  to  be  busy  to  do  something  to
 earn  their  livelihood  But  why  all  the
 competent  and  good  officers  of  the
 Railway  Board  do  not  find  employ-
 ment  but  only  a  few  of  them  find
 employment  with  big  firms?  Can  it
 be  assumed  that  only  such  officers  as
 have  been  mentioned  im  the  _  state-
 ment—-four  officers  of  the  Railway
 Board—who  have  joined  big  compa-
 nies  hhke  Martin  Burn,  Bird  &  Co,
 Cambatta  Industries  and  the  Tata
 Industries  are  the  only  efficient  offi-
 cers  who  have  retired  from  the  Rall-
 way  Board  Were  all  the  other  offi-
 cers  of  the  Railway  Board  who  have
 retired  not  competent  and  _  efficient
 enough  to  be  taken  up  bv  these  com-
 panies?

 Shr  Jaghivan  Ram.  How  does  tre
 hon  Member  know  that  other  persons
 have  not  found  places  m  business?

 Shnm  Vidya  Charan  Shukla:  Theie
 are  lots  of  competent  and  _  efficient
 government  servants  who  have  retir-
 ed  Not  all  of  them  have  been  pro-
 vided  with  jobs  in  firms  Probably,
 their  integrity  and  honesty  during
 their  term  of  office  comes  2  the  way
 of  their  getting  employment  with  these
 big  firms  (Interruption)  Even  to  a
 man  of  ordinary  common  sense  _  it
 would  be  clear  that  these  government
 servants  who  got  employment  with
 the  private  firms  got  them  by  favour-
 mg  these  private  firms  while  m
 service

 The  Deputy  Minister  of  Railways
 (Shri  Shshaawas  Khan):  They  got
 service  because  they  were  efficient.
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 Shri  Vidyrx  Charan  Shukla:  Do  you

 mean  to  say  that  al]  the  other  retired
 government  servants  who  did  not  get
 jobs  are  not  efficient

 An  Hon.  Member:  The  converse  is
 not  always  true

 Shri  Vidya  Charan  Shukla:  et  me
 come  to  the  contract  about  which  this
 question  arose  and  the  bigger  question
 is  being  discussed  in  this  House  Fuirst
 of  all,  I  seriously  object  to  the  way
 in  which  information  has  been  sup-
 plied  to  the  House,  the  technical  data,
 the  technical  prices  about  maundage
 and  the  various  figures  regarding
 maundage,  haulage  etc  to  Sakrigal:
 Ghat  and  Manihar:  Ghat  They  have
 been  given  as  though  we  would  work
 out  the  whole  thing  and  come  to  our
 own  conclusions  It  is  not  possible  for
 an  average  Member-—for  myself  or
 some  others—to  work  them  out  and
 find  out  what  the  real  facts  are

 My  hon  friend  Shri  Guha  mention-
 ed  that  the  Railways  are  in  possession
 of  the  worked  figures  which  show  that
 the  lowest  contract  was  of  the  parti-
 cular  contractor  who  was  asking  for
 Rs  55000  and  the  next  bid  was  that
 of  Bird  &  Co  for  Rs  57,000  Those
 are  the  monthly  figures

 Apart  from  that,  there  was  item  44
 in  the  tender  lst  which  was  not  taken
 up  for  consideration  while  working
 out  these  figures  That  particular
 item  was  used  later  on  to  make  the
 bid  of  Bird  &  Co,  less

 Shn  Jagjivan  Ram:  I  would  lke  to
 know  what  he  means  by  “later  on”  I
 would  lke  to  have  a  clarification
 Does  he  mean  after  the  opemng  of
 the  tender?

 Shri  Vidya  Charan  Shukia  Yes  In
 the  tender  it  was  shown  as  nil  Later
 on  while  calculations  were  made  by
 the  Tender  Committee  it  was  not
 considered  Even  the  General  Mana-
 ger  of  the  North  Eastern  Railway
 suggested  that  the  railway  admumstra-
 tion  should  negotiate  with  the  lowest
 tenderer  and  then  they  should  come
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 {Shri  Vidya  Charan  Shukla)
 fae  a  conclusion.  The  Genera]  -Manager
 of  the  Zastern  Railway  recommended

 that  the  lowest  tender  should  de
 accepted.  When  these  recommenda-

 ‘tions  came  to  the  Railway  Board  at
 Delhi  and  when  these  figures  were
 demanded  from  the  administrations  of
 the  North  Eastern  Railway  and  the

 4  Bastern  Railway,  the  Eastern  Rallway
 ‘administration  refused  to  give  the
 "figares  beeause  they  did  not  have:  any
 ‘figures  compiled  for  Sakrigali  Ghat
 and  Manihari:  Ghat  But  the  North
 Eastern  Railway  gave  some  figures.  I

 vdo  not  Know  from  where  they  got  the
 ‘figures  and  how  the  figures  were
 “@btained  because.

 Shri  Jagjivan  Ram:  From  the
 ‘claims  of  Vallabhdas  Aggarwal.

 Shri  Vtdya  Charan  Shekla:  These
 figures  were  not  maintaineg  at  the
 ghats.  That  is  borne  out  by  the  docu-
 ment  in  my  possession  They  were

 -supplied  later  on  I  do  not  know  what
 is  the  basis  of  that  information.  I  wil!
 be  obliged  to  the  hon.  Mhnister  in
 charge  if  he  gives  me  the  basis  on

 -which  these  figures  were  obtamed  and
 -ealculations  made  by  which  very
 calculations  this  particular  tender  of
 Bird  &  Co.,  was  said  to  be  the  lowest.

 है.  hrs.

 Sir,  it  is  for  anybody  to  judge  how
 all  these  things  came  about,  and  If
 would  definitely  like  the  hon.  Minister
 to  place  on  the  Table  of  the  House
 the  considerations  he  promised  to  give
 us  while  replying  to  a  question.  In
 the  paper  that  has  been  circulated  to

 ‘us  I  do  not  find  any  mention  of  those
 considerations  or  the  basis  on  which
 these  figures  of  the  tenders  were
 calculated.

 Shri  Jagjivan  Ram:  Sir.  again  I
 am  being  mis-quoted.  On  that  occa-

 -aion  I  said  that  the  only  consideration
 was  that  it  was  given  to  the  lowest

 -tenderer.

 Shri  Vidya  Charan  Shukla:  Accord-
 iti  to  the  affidavit  filed  by  the  Chief

 -
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 Commervia!  Superintendent  “the  ‘léw-
 est  tender  appears  to  be  that  of
 vVaNabhdas  ‘Aggarwal.  Later  ह... ह  these
 calculations  were’  made.  I  Want  “to

 -tlow  how  these  calculations  ‘wete
 made  and  how  these  figures  were
 obtained.

 Then,  the  Tender  Committee  négo-
 tiates  with  various  tenderers  whenéver
 there  is  doubt  about  any  particdtiar
 gender  being  the  lowest  or  not  being
 yowest  Whenever  there  are  chantes
 af  the  lowest  tender  being  accepted
 and  the  lowest  tenderer  ‘has  not  quétéd
 for  one  item  or  the  other,  the  Teriger
 Committee  recommends  ribgotiation.
 as  2  matter  of  fact,  the  Tender  Oam-
 mittee  did  recommend  this  for  nego-
 pation.  No  negotiation  took  place  in
 ¢ms  case.

 I  may  mention  that  there  were  othe:
 jowest  tenders  opened  more  or  less
 during  that  time  and  which  were
 negotiated  by  the  railway  authorities.
 jn  those  cases  the  tenders  were  not
 given  to  the  highest  or  the  lowest,  but
 gfter  negotiation  they  were  given  to
 the  person  who  gave  the  most  reason-
 able  figures  after  negotiation.  I  may
 say,  Sir,  that  such  tenders  which  were
 negotiated  related  to  the  goods  hand-
 jing  contract  at  Howrah  Station.

 Another  very  pertinent  point  about
 this  is,  recently  I  asked  a  question  in
 reply  to  which  Shri  S.  V.  Ramaswamy
 gaid  that  it  has  come  to  the  Govern-
 ment’s  notice  that  this  contract  of
 Manihari  Ghat,  Sakrigali  Ghat  and
 Samb  Ganj  has  been  sub-let  by
 Messrs.  Bird  &  Co.,  to  another  firm  and
 this  sub-letting  is  absolutely  egaizst
 the  terms  of  the  handling  contract.  He
 said  that  they  were  making  investi-
 gations  and  after  completing  the
 investigations  we  shall  be  told  about
 that.

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Kamswamy):  I  never
 said  that.  I  ‘sdfd  that  it  “wits  ‘thder
 consideration  ह... ह  imvestigation.



 waa  «=~ Disrwarion.  ve

 Shri  Vidya  Charan  Shukla:  I  can
 quote  his  very  words.  This  is  what
 me  said  “It  has  come  to  notice  that

 ~“Mabour  for  the  work  is  to  be  supplied
 @m  a  piece-rate  basis  while  the  firm

 ~will  provide  for  necessary  staff  for
 gupervision  ete  The  action  of  the
 contractor  in  relation  to  the  agree-

 “ment  and  what  further  action  38  to  be
 taken  by  the  Railway  Admunistration
 are  under  examination”

 ‘Shri  S.  V.  Ramaswamy:  That  5
 right—do  not  mis-quote  me

 ‘shri  Vidya  Charan  Shukla:  This
 was  said  m  answer  to  an  unstarred
 question  This  sort  of  sub-letting  is
 not  ४9  consonance  with  the  terms  of
 ee  corte  an  vous  aot  pounhble  far
 such  a  huge  foreign  concern  as  Messrs
 Bird  &  Co  to  supervise  al!  the  work
 that  they  take  They  are  managing
 agents  to  40  concerns  in  India  and
 secretaries  and  agents  to  over  37
 concerns

 Shri  Shahnawaz  Khan:  Is  that  any
 argument  why  the  contract  should  be
 given  to  Vallabhdas?

 Shri  Feroze  Gandhi:  Is  he  tne  same
 as  Ishardas  Vallabhdas?  Throw  him

 cont

 Shri  Vidya  Charan  Shukla:  |  am
 ‘sorry  I  object  to  the  insinuation
 theeause  I  have  nothing  to  do  with
 anybody  in  this  matter  I  am  only

 ‘speaking  on  the  facts

 Mr.  Chairman:  That  matter  ४  being
 investigated  I  think  the  hon  Mem-

 eber  shou'd  conclude

 Shei  Vidya  Charan  Shukla:  There
 ‘bes  been  another  complaint  by  the
 jabourers  who  are  working  under  this
 contract  by  Bird  &  Co  They  com-
 plained  that  although  Bird  &  Co  has
 been  charging  extra  money  for  the
 ektra  lead  which  they  are  handling,
 le  company  has  not  been  paying  a
 single  pie  to  the  labourers  Not  a
 afigle  pre  has  been  paid  to  the  labour-
 ers  working  there,  for  the  extra  lead,
 while  the  company  has  been  charg-
 akg  extra  money  for  that
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 Mr.  Chairman:  That  relates  to  the

 cOhtract  of  Bird  &  Co

 Nhri  Vidya  Charan  Shokila:  I  am
 S8ying  that  this  complaint  has  been
 Made  to  the  Railway  administration,
 and  the  Labour  Department  of  the
 Raiiwav  made  investigations  into  the
 matter  I  say  that  a  copy  of  that
 INVestigation  report  should  be  placed
 on  the  Table  of  the  House,  because
 the  labourers  are  being  cheated.  They
 are  not  being  given  what  is  due  to
 them,  although  the  contractors  charge
 for  al)  the  things

 Mr.  Chairman:  I  think  I  should
 cali  the  next  Member

 Shri  Vidya  Charan  Shukia.  I  just
 W&ant  to  appeal  to  you  that  some
 enquiry  must  be  made  into  these
 matters  so  that  these  things  are  not
 reheated  m  future

 Shri  Harish  Chandra  Mathur  (Pait)-
 I  धना  one  of  the  mgnatories  to  this
 Moauon  and  as  such  I  wish  to  make
 it  absolutely  clear  that  when  we
 tabjeg  this  motion,  there  was  no
 intention  to  condemn  any  particular
 officer  or  to  discuss  the  merits  er
 demerits  of  this  particular  contract  ह. उ
 which  we  are  bogged  down  unneces-
 Samly  As  a  matter  of  fact,  there  are
 only  two  parties  to  this  contract,
 though,  as  a  matter  of  fact,  there  are
 four  or  five  or  six  names  which  have
 been  put  in—Bird  &  Co,  Ballabhdas
 Aggarwal  etc  in  one  shape  or  the
 Other

 We  here  are  not  concerned  at  all  as
 to  whether  this  contract  has  been  pro-
 Perly  given  or  not  We  are  only  con-
 cefmed  with  the  general  policy  of  the
 Government  which  should  guide  the

 ernment  and  the  conduct  of  the
 Government  officers  But  becewe  ले
 fot  has  been  said  about  this,  I  ‘wish
 that  all  the  hon.  Members  of  -this
 House  would  take  all  that  has  been

 ao
 to  us  with  a  little  pinch  éf

 Salt
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 {Shri  Harish  Chandra  Mathur]
 I  got  a  bulk  of  papers  last  evening,

 giving  all  the  detatls  as  to  how  this
 contract  has  been  or  has  not  been
 properly  given  As  a  matter  of  fact,
 I  was  carried  away  by  that  umpression
 initially,  but  here,  I  had  an  occasion
 to  discuss  with  other  Members  of
 Parliament  and  as  I  got  down  to  at,
 I  found  that  I  must  say  my  views  of
 the  matter  I  do  not  want  to  take
 much  time  of  the  House  The  hon
 Minster  will  be  in  a  better  position  to
 explain  the  matter  and  he  will  be
 able  to  tell  us  that  the  contract  could
 not  have  been  given  anybody  else  but
 to  the  firm  to  which  3t  has  been  given
 and  if  aw  nad  been  given  to  BaNabnaas
 or  the  other  fellow

 Shri  Punnoose  (Ambalapuzna)  Si
 on  a  point  of  order  Is  2t  proper  that
 the  name  of  a  contractor  should  be
 brought  in?  Valuab'c  trme  of  the
 House  AS  takcn  by  saying  that  instead
 of  one  particular  contract  some  other
 contract  must  be  given  All  that  may
 be  done  outside  the  House  not  inside

 Shri  Harish  Chandra  Mathur  That
 is  exactly  what  I  started  upon,  and
 that  as.  exactly  my  point  We  should
 not  get  bogged  into  the  merits  or
 demerits  of  the  individual  contract
 Because  3६  has  been  mentioned  and  an
 impression  has  been  created  in  this
 House  I  shall  make  it  clear  that  the
 picture  1५  not  as  has  been  pa:nted
 before  us  I  hope  I  will  not  myself
 go  into  it  very  much  3  would  lke
 to  leave  it  to  the  hon  Minister  and
 he  will  be  able  to  tell  the  House  how
 if  the  contract  had  not  been  given  as
 it  had  been  given  the  Government
 would  have  lost  round  about  Rs  5
 lakhs  But  that  7५  absolutely  beside
 the  point

 My  complaint  as  a  matter  of  fact
 is  agaist  the  Government.  I  would
 like  to  invite  the  attention  of  the
 Chair  and  particularly  of  the  Home
 Minister  to  a  recommendation  made
 by  the  Estzmates  Committee  in  954—
 paragraph  4]—where  they  have  said
 in  connection  with  the  emplovment  of
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 retired  government  servants  in  busi-
 ness  and  have  pointedly  drawn  the
 attention  of  the  Government,  to  a  par-
 ticular  aspect  of  this  question  which
 we  are  discussing  today  The  Est:-
 mates  Committee  wanted  the  Govern-
 ment  to  frame  certain  rules  which
 would  apply  not  only  to  the  Govern-
 ment  servants  who  are  pensioners  but
 also  to  those  who  get  only  gratuity  as
 in  the  railways  If  that  had  been
 done  it  would  not  have  been  possible
 for  the  hon  Mhnuster  of  Railways  to
 say  that  he  has  got  no  information
 As  a  matter  of  fact  further  to  this
 recommendation  of  the  Estimates
 Committee  in  the  Rayya  Sabna,  a
 question  was  asked  of  the  hon  Home
 Minister  as  to  what  he  was  domg  to
 give  consideration  to  this  recommen-
 dation  and  the  hon  Home  Mhunister
 assured  us  mn  954  that  he  was  looking
 into  thc  matter  and  that  they  might
 revise  the  rules  I  do  not  know  if  since
 954  these  rules  have  been  revised
 and  made  applicable  also  to  those
 persons  who  retire  with  =  gratuity
 insteid  of  pension  as  in  the  case  of
 the  railways

 Apait  from  that  Government  have
 uicady  certain  very  good  rules  in  this
 particular  matter  as  to  what  is  the
 eriterion  before  the  Government  in
 granting  permission  to  such  retiring
 cmployees  who  seek  private  employ-
 ment  These  rules  lay  down  the  pohey
 perfectly  wcll  All  that  has  got  to  be
 done  is  that  they  should  be  made
 applicable  also  to  the  othe:  services
 In  these  rules  which  were  there  and
 which  have  been  possibly  renewed  on
 9th  Januarv  95]  it  35  clearly  latd
 down

 Criterta  for  grant  of  permission
 to  accept  private  or  commercial
 employment  It  may  be  noted  that
 requests  for  permission  to  accept
 commercial  employment  after
 retirement  or  other  private
 employment  during  leave  prepa-
 ratory  to  retirement  are  ordinarily
 decided  by  the  application  of  the
 following  criteria”
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 There  are  five  sets  of  criteria  which
 have  been  laid  down  properly  and  I
 do  not  think  we  can  very  much
 improve  upon  them.  One  is:

 “Will  his  commercial  duties  be
 such  that  his  official  knowledge
 and  experience  would  be  used  to
 give  the  employer  an  _  unfair
 advantage?  Will  his  duties  he
 such  as  might  bring  him  into  con-
 flict  with  Government?”

 Certain  cases  are  pointed  out  in
 which  it  is  said  that  there  will  be
 conflict.  Here  is  a  case  where  we
 might  say  that  these  concerns  in
 which  they  are  employed  are  such
 that  they  are  the  regular  contractors
 of  the  Government  and  the  Railway
 Ministry  in  particular.  I  do  not  think
 it  is  advisable  for  the  Railway  Minis-
 try  to  give  permission  to  their  officers
 to  get  into  those  firms  particularly
 which  have  constant  dealings  with  the
 Railway  Ministry,  because  one  might
 not  have  anything  to  do  with  a  parti-
 cular  contract,  but  his  indirect  influ-
 ence  is  always  there.

 We  find  that  these  officers  are  head-
 quartered  at  Delhi  all  the  time.  I
 think  the  present  officer  also  is  head-
 quartered  at  Delhi.  Bird  &  Co.’s  office
 is  not  in  De‘hi;  their  main  office  is  in
 Calcutta.  But  these  high-salaried
 officers  are  kept  in  Delhi,  so  that  it
 ig  much  easier  for  them  to  get  in
 touch  with  the  Ministries,  obtain
 information  and  unconsciously,  sub-
 consciously,  without  any  intention  to
 help  that  particular  firm,  an  officer
 who  is  dealing  with  his  ex-chief  boss
 will  certainly  be  influenced  to  that
 extent.

 I  think  the  hon.  Home  Minister
 would  do  well  to  amplify  these  criteria
 which  he  has  set  for  the  guidance  of
 the  Ministries,  so  that  when  we  accord
 permission,  we  would  take  care  to  see
 that  permission  is  given  for  re-
 employment  only  in  such  firms  which
 have  no  dealings  with  the  Ministries,
 where  the  officer  might  have  influence.

 294  (Ai)  L.S.D.—4.
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 (Mr.  Depury-Srzaxern  in  the  Chair]

 Nobody  would  have  any  objection  if
 this  gentleman  was  employed  by  a
 qextile  mill,  because  they  have  not  got
 very  much  to  do  with  the  railways.
 Tt  is  only  on  these  principles  that  we
 have  thought  it  necessary  to  bring  this
 motion.  We  wish  that  the  rules  should
 be  further  extended  to  apply  to  all
 employees  retiring  with  pension  or
 gratuity.  This  shou'd  have  been  done
 much  earlier.  We  wish  that  the  Cabi-
 net  discusses  the  application  of  these
 fules.  My  main  complaint  against
 Government  is  that  there  has  been
 great  indiscretion  in  granting  this  per-
 mission  to  these  officers.  As  we  go
 through  this  list  of  railway  officers
 before  us,  I  find  that  most  of  them
 have  been  employed  particularly  in
 such  firms  which  have  direct  dealings
 with  the  Railway  Ministry  itself.  I
 think  it  would  be  advisable.  because
 this  discussion  is  not  only  intended  to
 raise  the  moral  conduct  of  our  officers
 but  also  to  see  that  the  Government
 servants  and  our  administration
 inspire  greater  confidence  in  the  pub-
 lic  mind  Otherwise,  there  is  no  other
 purpose.  It  would  be  certainly  unwise
 to  quote  the  incidents  here;  it  would
 be  unwise  and  unfair  to  both  parties
 and  to  the  officers,  if  we  quote  ten
 incidents  and  say  we  have  got  more
 sketchy  information  about  them,  I
 think  it  is  bound  to  have  a_  great
 demoralising  effect.  It  would  not  be
 Proper  to  quote  them.  It  would  be
 unwise  and  unfair  to  quote  particular
 instances  about  which  we  have  our-
 selves  not  got  the  fullest  information
 and  about  which  the  Ministry  has  not
 got  the  fullest  information.

 But  this  is  a  very  important  subject
 and  it  does  require  greater  attention
 from  the  Home  Minister  as  well  as
 the  entire  Cabinet.  They  should  look
 imto  the  entire  matter  and  see  that
 permission  is  given  only  in  such  cases
 and  in  such  manner  that  it  is  above
 suspicion.

 At  the  same  time,  I  would  like  to
 say  that  we  cannot  ignore  the  other
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 {Shri  Harish  Chandra  Mathur]
 aspect  of  the  question  As  a  matter
 of  fact,  this  discussion  particularly
 forcefully  brings  us  the  burning  ques-
 tion  regarding  the  superannuation
 age  A  very  good  friend  of  mine  just
 now  mentioned  about  High  Court
 Judges  The  High  Court  Judges,  let
 us  remember,  retire  at  the  age  of  60
 The  High  Court  Judges  also  can  prac-
 tice  in  other  High  Courts

 An  Hon.  Member:  Now  they  can-
 not.

 Shri  Harish  Chandra  Mathur’  As  a
 matter  of  fact,  there  is  a  big  agitation
 that  the  officers  should  be  permitted
 to  go  up  to  58  In  fact,  one  Govern-
 ment  has  done  it  in  spite  of  the  oppo-
 sition  of  the  Central  Government—for
 mstance,  Uttar  Pradesh  But  if  for
 certain  reasons  we  cannot  raise  the
 superannnuation  age,  in  spite  of  the
 advantage  of  the  mature  experience
 of  the  officers,  ३  we  cannot  utilize
 their  ability  for  the  developmg  eco-
 nomy  in  the  national  interest,  I  wish
 to  emphasise  the  other  point,  and  that
 is  the  individual’s  own  right  to  work
 How  can  you  deny  a  healthy  person
 his  right  to  work?  How  can  you
 enforce  upon  him  idleness  and  stale-
 ness?  I  think  this  aspect  can  never
 be  ignored  and  we  must  see  that  the
 officers  with  their  mature  experience
 are  allowed  to  work  and  are  given
 permission  very  freely,  but  when  we
 give  the  permission  very  freely  this
 eriterion  has  got  to  be  tightened  in
 the  direction  in  which  I  have  indicat-
 ed

 Shri  Mahanty:  Mr  Deputy-Speaker,
 I  do  not  find  my  hon  frend  from
 Ranchi  here  I  admire  him  for  many
 of  his  qualities,  one  of  which  being  to
 confuse  the  issue  We  have  so
 thoroughly  confused  the  issues  involv-
 ed  that  it  will  be  my  first  effort  to
 extricate  those  issues  from  the  debris
 of  confusion  to  which  it  has  been  con-
 signed  The  issues  are  clear  No  1,
 the  propriety  of  railway  officials  join-
 ing  a  private  firm,  No  2,  the  propriety
 of  the  contracts  which  the  Railway
 Muimustry  had  entered  into  with  Messrs
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 Bird  and  Company,  and  No.  3,  the
 larger  question,  the  propriety  of  high
 retired  officials  seeking  employment
 mm  private  firms  These  three  issues
 have  to  be  considered  on  their  own
 merits  without  umporting  extraneous
 considerations,  instead  of  trying  to  go
 to  one  side,  as  it  was  sought  to  be  done
 by  my  hon  friend  from  Ranch.

 When  we  come  to  the  propriety  of
 the  railway  officials  yoming  the  firms,
 it  is  inter-iinked  with  the  latter  ques-
 tion,  the  propriety  of  the  contracts
 The  documents  which  have  been  cr-
 culated  to  us  by  the  Railway  Ministry
 showing  the  comparative  rates  quoted
 for  various  tenders  for  handling  works
 in  Manihar:  Ghat  and  Sakrigali  Ghat
 indicate,  according  to  my  opinion,
 that  there  was  no  propriety  in  this
 matter  For  instance,  6  items  have
 been  enumerated  :n  this  list  and  for
 these  6  items  of  work  as  many  as  5
 tenderers  had  submitted  their  tenders
 I  find  from  an  analysis  that  for  Il
 items  of  work  there  was  a  firm,  Sr
 Deb:  Prosad  Tulsian  which  had  given
 the  lowest  tender

 If  we  go  by  this  document  which
 has  been  circulated  to  us,  on  eleven
 items  of  work  Debiprosad  Tulsian  had
 submitted  a  tender  which  was  lower
 than  that  of  Messrs  Bird  &  Co  Only
 on  six  items  Messrs  Bird  &  Co  had
 given  lower  tenders  Therefore,  the
 hon  Railway  Minster  owes  us  a  reply
 as  to  why  on  those  eleven  items  of
 work,  Messrs  Bird  &  Co  have  been
 given  the  contract  That  forces  us  to
 infer  that  because  these  two  railway
 officials,  members  of  the  Railway
 Board,  after  their  retirement  had
 joined  Messrs  Bird  &  Co,  they  could
 get  these  contracts  easily  even  though
 their  tenders  were  higher  than  that  of
 the  firm  which  I  had  just  now  men-
 tioned

 Then  we  come  to  the  larger  ques-
 tion  of  retired  Government  officials
 seeking  private  employment.  It  has
 been  said  that  they  are  very  capable
 officers  They  cannot  contain  them-
 selves  with  the  paltry  pension  that
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 they  mught  be  getting  What  ere  we
 going  to  do  about  it?  What  about  the
 High  Court  judges?  It  is  well  known
 that  High  Court  judges  at  least  are
 more  competent  than  many  of  the
 public  servants,  who  today  adorn  the
 secretarial  offices  Here  are  the  High
 Court  judges,  who  cannot  practice
 after  retirement  and  willy  mlly  have
 to  fall  back  upon  the  meagre  pension
 that  the  Constitution  guarantees  I
 maintain—and  I  very  strongly  main-
 tain—that  unless  our  ICS  and  IAS
 officers—they  occupy  a  very  special
 position  even  under  our  Constitution
 in  view  of  the  fact  that  there  are  so
 many  provisions  to  guarantee  their
 service—maintain  a  propriety—it
 entails  on  them--both  while  they  are
 serving  and  after  their  retirement,  it
 cannot  be  one-way  traffic  It  must  be
 a  two-way  traffic  I  have  got  any
 number  of  instances  to  quote  how  the
 wives  daughters,  song  and  _  son-in-
 laws  of  the  officers  even  while  they
 are  present  incumbents,  have  been
 getting  any  number  of  jobs  under  the
 private  concerns

 Y  have  got  a  statement  of  the  Com-
 merce  Ministry  I  would  hke  to  ask
 the  hon  Home  Minister  What  about
 officers  belonging  to  the  Commerce
 Ministry,  who  were  subsequently
 taken  away  to  the  External  Affairs
 Ministry  and  as  soon  as  they  retired
 from  the  External  Affairs  Miunistry
 were  taken  away  by  the  leading  busi-
 ness  houses  of  this  country?  This  38
 nothing  short  of  a  scandal  We  are
 almost  faced  with  a  scandal  Why  do
 I  say  so?  I  say  १0  because  of  the  fact
 that  these  high  officers  have  got  a
 fraternity  of  their  own  AS  soon  as
 these  private  business  houses  get  hold
 of  the  services  of  these  officers  they
 can  jolly  well  manipulate  to  get  all
 their  business  interests  satisfied
 through  them  This  House  will  know
 that  at  the  beginning  of  the  Second
 Five-Year  Plan  the  foreign  exchange
 allocations  went  more  into  the  pmvate
 sector  than  in  the  pub‘ic  sector  Why?
 The  reason  for  that  is  that  these  high
 officers,  who  were  Secretaries  in  the
 Commerce  and  Industry  Ministry  and
 were  subsequently  taken  away  to  the
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 External  Affairs  Ministry,  as  soon  as
 some  suspicion  was  thrown  around
 them,  as  they  retired  from  the  Exter-
 nal  Affairs  Ministry  subsequently
 joined  these  private  firms  Therefore,
 I  am  of  the  opinion  that  a  code  of
 conduct  must  be  laid  down  here  and
 now  It  is  high  time  that  we  drew  up
 a  code  of  conduct  wherein  we  ensure
 that  such  officers  who  enjoy  special
 positions  under  the  Constitution  and
 for  whom  special  provisions  have  been
 made  in  the  Constitution,  who  enjoy
 many  such  other  facilities,  after  their
 retirement  do  not  join  any  private
 firm  Let  us  not  be  told  about  the
 private  sector  and  the  public  sector
 That  controversy  is  irrelevant  and
 immaterial  I  am  not  prepared  to
 believe  that  this  country  is  so  denud-
 ed  of  intelligence  that  it  cannot  be
 run  without  retired  Government  offi-
 cials

 When  I  come  to  Messrs  Bird  &  Co,
 I  say  <o  with  a  sense  of  responsibility
 to  expose  merely  the  modus  operandi
 of  these  firms,  particularly  of  Messrs
 Bird  &  Co  Messrs  Bird  &  Co  not
 only  employes  retired  Government
 officials  but  also  hon  Ministers’  sons
 In  my  State  Bird  &  Co,  because  they
 have  got  large  mining  interests,  first
 appointed  the  son  of  a  Minister  As
 soon  as  that  Minister  was  thrown  away
 m  the  election  that  officer  was  also
 thrown  out  He  was  the  Public  Rela-
 tions  Officer  He  was  thrown  out.
 Then  who  was  appointed?  Another
 person,  who  38  now,  of  course,  an  hon
 Minister  in  the  Centre  Why  I  am
 saying  so  34  not  with  any  sense  of
 irresponsibility  or  to  make  any  broad-
 sides  against  my  political  opponents,
 but  to  see  that  administrative  purity
 ig  maintained  and  that  these  kind  of
 things  in  the  private  firms  do  not  go
 on  at  the  cost  of  administrative  purity
 We  can  cite  many  such  instances  But,
 vou  will  immediately  pull  me  up  to
 order  because  they  will  not  be  rele-
 vant  at  this  moment.

 Mr  Deputy-Speaker:  I  am  doubt-
 ful  about  what  has  been  said  also.

 Shri  Mahanty:  Even  though  I  dis-
 agreed  with  what  Shri  Jaipal  Singh
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 said,  Y  am  referring  to  the  modus  ope-
 rand:  of  Messrs  Bird  and  Co_  It  3s  not
 merely  confined  to  the  appointment  of
 retired  Government  officials  in  the
 Railways  It  goes  still  further  and
 that  should  be  stopped  I  would  not
 take  more  time  of  the  House  Before
 I  conclude,  once  again,  I  repeat,  let
 not  the  hon  Home  Mhnister  try  to
 defend  that  which  is  mdefensible  If
 we  look  at  the  statement  of  the  Com-
 merce  and  Industry  Ministry,  you  will
 find  that  one  Mr  Malhotra  has  been
 discharged  from  service,  because  he
 did  not  seek  permission  May  I  ask
 the  hon  Home  Minister  to  state  if  one
 particular  officer,  whom  I  have  obhi-
 quely  mentioned  as  belonging  to  the
 External  Affaars  Munistry,  who  on
 retirement,  joined  Bird  &  Co  obtain-
 ed  the  permission  of  the  Government
 If  it  35  not  so  I  would  like  to  know
 from  the  hon  Home  Minister  why  go
 on  penalising  the  small  fries,  these
 babies  of  corruption,  while  the  grand-
 fathers  of  corruption  are  carrying  on
 jolly  well  Therefore  m  all  humuilsty,
 I  once  again  plead,  let  there  be  a  code
 of  conduct  laid  down  by  Parhament
 so  that  no  high  Government  official
 after  retirement  joins  a  pmvate  firm,
 which  vitiates  and  which  perverts  the
 administrative  purity  in  the  position
 in  which  we  are  placed  today

 Mr.  Deputy-Speaker  Is  it  possible
 for  me  to  call  all  those  names  that
 are  there,  more  than  20?

 Shri  Braj  Raj  Singh  Anybody,  you
 choose

 Shri  Joachim  Alva  The  issue  is  a
 very  narrow  one  I  do  not  know  whe
 ther  we  can  bolt  the  stable  after
 the  horse  has  run  away  The  retired
 officials  have  taken  their  present  jobs
 with  the  full  permission  of  the  Gov-
 ernment  Whether  Parliament  can  go
 behind  this  permission  ts  a  matter  to
 be  debated  However,  there  are  many
 large  considerations,  human  and
 otherwise,  and  it  is  on  these  conside-
 rations  that  we  must  judge  future
 issues  What  has  happened  about  the
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 past  is  a  thing  which  perhaps  we  will
 have  to  ignore  What  the  Government
 could  do  is  to  draw  up  a  questionnaire
 and  ask  the  officers  concerned,  what
 connection  they  have  had  in  the  past
 with  these  firms,  what  decisions  they
 have  passed  in  their  favour  in  the
 past  If  such  a  questionnaire  were
 drawn  up  and  then  permission  was
 g!ven,  then,  we  could  not  blame  either
 the  Government  or  the  officers  who
 JOlned  private  firms  We  have  on  the
 one  hand  small  people  drawing  Rs  100,
 Rs  200,  Rs  300  or  Rs  400  as  salares,
 who  cannot  buy  fruits  for  their  chil-
 dren  who  are  living  in  one  room—a
 family  of  seven  persons—who  cannot
 8९६  extension  of  service  Why  should,
 on  the  other  hand,  people  drawing
 Rs  3000  and  Rs  4000,  not  only  get
 extension  of  service,  but  ready  with
 Jobs  going  abegging  for  them?

 Here  is  Bird  &  Co  whose  accredited
 representative  Sir  Edward  Benthal
 &ave  any  amount  of  trouble  to
 Mahatma  Gandhi:  at  the  Round  Table
 Conference  He  demanded  the  pound
 of  flesh  I  shall  have  30  per  cent.
 representation  for  my  European  com-
 munity

 Mr.  Deputy-Speaker.  Why  say  that
 which  is  irrelevant?

 Shri  Joachim  Alva:  Why  I  am
 saying  this  3s  the  plums  of  our  con-
 tracts  are  going  to  these  firms  when
 there  are  Indian  firms  I  take  no  part
 about  Vallabhdas  or  this  or  that  I
 3©in  no  contractors  quarrel  It  is  a
 COntractors’  paradise  outside  this
 House  What  I  mean  to  say,  is,  the
 Government  owes  a  duty  to  this  Par-
 hhament  that  these  contracts  may  be
 only  given  to  Indian  firms,  under
 Indian  control,  with  Indian  money,
 under  Indian  management  and  not  to
 firms  who  have  hundreds  of  years  of
 Standing,  not  to  firms  who  are  colliery
 Owners,  who  have  the  might  of  the
 British  Ray  behind  them  This  is  the
 Problem  We  pass  away  these  con-
 tracts  to  Bird  &  Co.  who  have  big
 Machinery  Why  are  Bird  &  Co.
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 interested  in  ordinary  coolies  for
 transhipment?  Why  not  give  the
 work  to  Indian  firms  and  save  them
 from  the  mouth  of  starvation?  ‘You
 will  forgive  me  if  I  narrate  a
 small  episode.  I  have  made  it  a  point,
 with  the  permission  of  the  drivers  of
 railways,  to  travel  with  engine  drivers
 in  the  Northern,  Southern,  Eastern
 and  Western  Railway.  I  am  not  mere-
 ly  satisfied  with  that,  but  on  account
 of  my  interest  in  civil  aviation,  I  sit
 in  the  cockpit  of  big  aeroplanes  in
 India  and  foreign  lands.

 Shri  Nath  Pai  (Rajapur):  That  is
 very  dangerous,  you  should  not  do  it.

 Shri  Joachim  Alva:  I  am  coming  to
 my  point,  please  hear  me.  Even  in
 Soviet  Russia,  when  permission  was
 first  refused  to  me,  I  somehow  or
 other  managed  on  a  smaller  route  to
 go  into  the  cockpit.  That  I  do  because
 I  want  to  know  what  are  the  difficul-
 ties  of  the  engine  driver.  If  you  give
 me  a  lakh  of  rupees,  I  shall  not  be
 able  to  be  an  engine  driver,  or  to
 dig  coal  from  the  pit.  I  would  like
 all  MPs  to  get  permission  and  sit  with
 the  engine  driver  and  know  his  diffi-
 culties.

 Take  the  Frontier  Mail.  One  thou-
 sand  passengers  and  their  safety  are
 in  the  hands  of  the  driver.  I  asked
 the  driver:  what  are  your  difficulties?
 He  said:  4  want  warm  clothes  in  the
 cold  season,  I  want  something  else
 for  winter.  There  was  the  Indian
 naval  exercise  from  Cochin  to  Bom-
 bay  and  there  were  big  officials  from
 the  Railway  Board.  It  was  in  October
 3958  and  I  told  one  of  them  about  the
 difficulties  of  the  Frontier  Mail  driver
 and  said:  give  him  an  overcoat.  He
 said:  I  cannot  give  it,  it  is  not  avail-
 able,  it  is  not  given  in  England.  That
 gentleman  was  no  other  than’  Shri
 Badhwar.  Today  I  would  not  have
 Participated  in  this  debate  but  for
 that  reply,  which  I  have  neither  for-
 gotten  nor  forgiven.

 We  want  our  officials  to  have  a
 human  outlook,  to  understand  the
 difficulties  of  workers.  If  others’
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 Gaughters  are  considered  as  their  own
 daughters,  if  others’  children  are  con-
 sidered  as  their  own  children,  then
 there  will  be  a  better  world.

 Here  is  Bird  &  Co.,  I  had  gone  down
 to  Bird  &  Co.  in  95l.  I  was  the  first
 Member  of  Parliament  to  raise  the
 matter  of  Indian  executives  in  foreign
 firms.  I  black  listed  3  firms,  and  one
 of  them  wag  Bird  &  Co.  I  go  down  to
 this  Bird  &  Co.,  and  what  do  I  see?
 I  see  a  big  board  of  00  names,  and
 out  of  the  4300  names  only  two  Indians
 were  there.  One  was  a  retired  ICS
 officer  and  another  was  someone  else.
 Now  |  find  Shri  Badhwar  suddenly
 becomes,  subject  to  cvurrection,  the
 first  Indian  managing  director  of  Bird
 &  Co.  How  does  Shri  Badhwar
 become  the  first  Indian  managing
 director  of  the  company?  What  were
 the  inducements  held  out,  and  what
 were  the  past  associations?  I  shall
 make  no  comment,  but  I  want  to  know
 why  Bird  &  Co.  could  not  find  a  com-
 petent  man  like,  say  Shri  Lal  who
 has  been  made  Chairman  of  Imperial
 Chemicals.  He  was  an  accountant.
 An  accountant  is  always  a  good  man,
 a  competent  man,  and  he  has  been
 made  Chairman  of  the  company.  The
 British  magnates  have  not  got  today
 a  sub-manager  or  an  accountant  as  an
 Indian.  The  New  York  City  Bank
 has  got  one  Indian  as  a  sub-manager.
 You  must  go  into  all  these  points,  why
 these  firms  do  not  entertain  Indians,
 why  dogs  and  other  things  and  Indians
 also  are  treated  alike  and  only  some
 Indians  are  admitted.  Then  an  Indian
 gets  out  of  his  big  office,  and  he  is
 admitted.

 Shri  Shahnawaz  Khan;  Hon.  Mem-
 ber  ought  to  be  happy  about  it.

 Shri  Joachim  Alva:  Then  there  is
 one  larger  question  about  the  services,
 about  other  officials.  I  want  to  know,
 since  we  attained  independence  how
 many  ICS  officers  have  retired,  and
 how  many  of  them  have  offereg  to  do
 public  service.  If  they  want  to  do
 public  service,  they  want  to  become
 Ministers  straightaway,  they  de  not
 want  to  come  up  the  hard  way.  I
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 want  to  know  whether  even  five  per
 cent  of  the  retired  ICS,  with  all  their
 great  training,  ability,  courage  and
 character,  have  devoted  themselves  to
 public  service  We  have  heard  of  the
 great  Neta):  Bose  and  we  have  heard
 of  four  gallant  friend  Shri  Kamath,
 who  have  flung  away  their  careers  and
 taken  to  public  service  I  take  my
 hat  off  to  them,  but  I  want  to  know
 how  many  retired  ICS  men  have  tried
 to  serve  the  Government  in  a  free
 capacity  Here  are  the  Railway  Board
 Members  travelling  in  saloons,  in  the
 highest  luxury,  inspecting  the  lines,
 and  we  MPs  have  to  go  to  our  consti-
 tuencies  taking  lunch  at  4  o’ciock  and
 dinner  at  2  o'clock  m  the  morning
 We  are  asked  to  do  pad  yatra  We
 are  also  officials  with  the  credit  of
 national  service  Officials  have  no
 place  in  our  public  life  unless  they
 are  attuned  to  the  needs  of  national
 service,  unless  they  are  attuned  to  the
 needs  of  the  new  India,  but  if  officials
 go  along  with  us,  we  shall  achieve  the
 best,  we  shall  take  them  as  partners

 The  days  of  the  past  service  are
 gone,  the  days  of  the  big  service,  with
 servants  quarters  and  everything  else
 are  gone  We  want  people  to  serve
 the  public  The  House  should  know
 the  figures  as  to  how  many  ICS  men
 have  retired,  how  many  are  working
 for  public  service  One  ICS  man  retir-
 ed  and  took  a  very  good  job  in  the
 Bharat  Sewak  Sama),  as  if  there  were
 not  enough  others  Congressmen,  to
 do  it  These  are  important  matters
 which  should  be  conveyed  to  this
 House

 There  ts  another  point  I  wanted  to
 know  from  the  hon  Minister  what  the
 amount  of  provident  fund  drawn  by
 each  of  these  officers  was  Now,  if
 I  retire  from  Parhament,  or  if  you
 retire  from  Parhament,  I  wonder  whe-
 ther  we  are  fit  for  Rs  20  pension,  or
 whether  we  will  even  get  Rs  20  pen-
 sion  Even  when  we  are  asking  for
 bare  amenities  which  are  essential  for
 your  convenience  and  for  my  conve-
 nience,  they  are  denied.  I  am  one  of
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 those  who  have  been  saying~I  am
 speaking  as  a  very  impartial  man—
 that  Members  should  be  given  the  bare
 amenities,  otherwise,  they  cannot  fulfil
 a  national  job  It  does  not  matter  if
 four  hundred  Members  misuse  them,
 but  one  hundred  Members,  ४  they  are
 given  the  amenities,  will  do  a  good
 job

 I  had  demanded  figures  as  to  the
 provident  fund  drawn  by  these  offi-
 cers  If,  after  having  drawn  several
 lakhs  of  rupees,  these  officials  are  not
 satisfied,  God  save  us  The  figures
 supplied  to  me  by  the  Munistry  are
 as  follows  In  the  case  of  Shri  I  5
 Purl,  pensioner,  his  account  has  not
 been  settled  In  the  case  of  Shri  K  C
 Bakhle  he  drew  Government  contri-
 bution  or  bonus  of  Rs  62,925,  then,  he
 drew  special  contribution  to  provident
 fund  or  gratuity  of  Rs  25,000  Shri  F
 C  Badhwar  drew  Rs  81,507-9-0  as
 Government  contribution  or  bonus,
 and  Rs  25000  as  specia]  contribution
 to  provident  fund  or  gratuity  Shri
 Vasist  drew  Rs  87,921 58  as  Govern-
 ment  contribution  and  Rs  35000  as
 special  contribution  to  provident  fund
 or  gratuity  Their  own  contribution
 to  provident  fund  has  not  been  includ-
 ed  in  this  item  I  do  not  grudge  their
 being  paid  They  can  have  as  much
 as  they  like  But  what  I  grudge  is
 that  all  the  plums  are  going  to  them
 as  a  result  of  policy  settled  outside
 this  Parhament  I  submit  that  in  that
 case,  it  35  time  that  we  took  stock  of
 this  situation  It  is  time  that  we  lay
 down  healthy  rules  It  is  time  that
 those  rules  were  applied  to  them  and
 to  ourselves,  and  not  that  as  Shri
 Jaipal  Singh  says  we  draw  a  line
 between  MPs  and  Ministers,  let  all
 the  rules  apply  to  us  We  shall  be
 parties  to  them  also  But  st  is  time
 that  Government  drew  up  rules  about
 their  prized  officers  carrying  away  the
 plums  of  office  in  foreign  firms  which
 have  in  the  past  strangled  Indian
 nationalism

 The  Minister  of  Home  Affsirs
 (Pandit  G.  8,  Pant):  I  do  not  think
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 it  is  necessary  for  me  to  deal  with  the
 mutits  of  the  particular  case,  out  of
 which  this  discussion  has  arisen.  I
 may,  however,  mention  briefly  that  the
 officer  concerned  served  the  Govern-
 ment  loyally  and  honestly  for  more
 than  thirty  years.

 Shri  Braj  Raj  Singh:  The  British
 Government?

 Shri  C.  D.  Pande:  The  Government
 of  India.

 Mr.  Depnty-Speaker:  Whatever  it
 was.  He  served  the  Government  for
 thirty  years,

 Pandit  G.  B.  Pant:  The  Government
 that  was  connecteg  with  the  railway
 system  in  this  country,  and  that  was
 in  charge  of  the  transport  system.  He
 served  the  Government  with  integrity
 and  honesty.  He  was,  so  far  as  I  am
 aware,  recognised  by  all  as  a_  very
 efficient  and  able  officer.  This  Gov-
 ernment  also,  in  recognition  of  his
 services,  gave  him  a  special  award.

 Before  his  taking  up  this  job,  many
 months  before  that,  perhaps,  a  year
 before  that,  he  wrote  a  letter  I
 would  like  just  to  refer  to  some  of  the
 words  which  he  has  used  in  his  own
 letter.  I  would  quote  them.  “I  men-
 tioned  to  the  Railway  Minister

 Shri  Braj  Raj  Singh:  That  has  been
 quoted  already.

 Pandit  G.  B.  Pant:  If  that  has  been
 quoted  already,  then  I  should  have
 thought  that  that  would  have  proved
 to  every  Member  of  this  House  that
 so  far  as  this  particular  officer  is  con-
 cerned,  his  conduct  had  been  perfect-
 ly  honourable,  that  he  had  taken  more
 than  due  care  to  inform  the  Govern-
 ment  and  others  concerned,  of  his
 intention  of  taking  up  private  employ-
 ment;  and  though  the  letter  has  been
 quoted.  I  would  like  to  remind  the
 hon.  Members  of  some  of  the  condi-
 tions  which  he  had  imposed  for
 himself,

 “My  future  work  must  help  in
 creating  more  gainful  employment
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 for  Indians.  My  actvities  must  be
 chrected  towards  increasing  the
 productivity  of  engineering  indus-
 try”.

 “The  organisation  I  join  should
 enjoy  the  highest  reputation  and
 preferably  be  one  with  which  I
 had  not  had  direct  dealings  in  my
 Official  capacity  while  on  the
 Railway  Board  If  possible,  I
 would  replace  a  high-level  non-
 Indian  national  in  an  industrial
 organisation”.

 Then  he  follows  it  up  by  saying:

 “After  examining  requests  to
 jom  them  from  half  a  dozen
 reputable  organisations,  I  have
 decided  to  accept  an  offer  from
 Messrs,  Bird  and  Co.  to  joi  their
 board  of  directors  in  August
 1958”.

 So  many  months  before  he  joined  this
 firm,  he  gave  due  notice  to  Govern-
 ment  about  his  intentzons  and  he  also
 informed  the  Government  as  to  the
 principles  which  he  had  kept  in  mind
 in  making  his  choice.  It  was  many
 months,  perhaps  nearly  a  year  or
 more,  thereafter  that  the  question  of
 the  contract  that  was  given  to  Bird
 and  Co.  arose  and  tenders  were  invit-
 ed.  So,  so  far  as  this  particular  offi-
 cer  is  concerned,  I  hope  the  House
 will  agree  that  there  has  been  nothing
 to  which  any  reasonable  man  can  take
 any  objection.  He  has  not  only
 behaved  scrupulously  bat  throughout
 acted  with  a  very  high  sense  of
 honour,  decency  and  dignity.  (Inter-
 ruption)  I  have  no  desire  to  enter
 into  unnecessary  controversy.  But  I
 do  not  want  officers,  through  whom
 this  Parliament  has  to  function,  to  get
 the  impression  that  however  scrupu-
 lous  and  careful  they  may  be,  there
 will  be  no  word  of  appreciation  for
 them  and  whether  they  are  good  or
 bad,  whether  they  have  performed
 their  duties  honestly,  efficiently,  loyal-
 ly  or  otherwise,  Parliament  will  con-
 demn  all  indiscriminately.  I  do  not
 want  the  officers  outside  to  get  that
 impression.  For  after  all,  we  have  to
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 function,  whichever  Government  be
 in  power,  through  some  agency,  and
 that  agency  will  consist  of  paid,  sala-
 ried  officers  and  men.  And  they  al)
 belong  to  our  country  and  will  conti-
 nue  to  belong  to  our  country.

 So  we  are  here  not  merely  to  find
 fault  wherever  anything  wrong  has
 been  done.  Of  course,  Government
 can  be  taken  to  task  and  they  should
 be  taken  to  task  when  they  do  any-
 thing  wrong.  But  where  the  agents
 of  Parhament  are  concerned,  who
 function  as  well  as  any  other  indivi-
 dual  could  have  done,  they  should  be
 encouraged  and  heartened  by  what
 Parhament  says  about  them  So  far
 as  this  particular  case  is  concerned,
 m  fact  I  had  no  intention  of  dealing
 with  it  even  ag  briefly  as  I  have.

 I  would  hke  to  invite  the  attention
 of  hon  Members  to  some  of  the  wider
 and  larger  aspects  of  the  question
 which  have  to  be  borne  in  mind  when
 we  consider  matters  of  this  character
 Here  we  are  concerned  only  with
 officers  whose  connection  with  Gov-
 ernment  has  come  to  an  end  So  long
 as  an  officer  is  serving  directly  under
 Government,  he  is  governed  by  a  code
 which  has  been  prescribed—and  1
 think  a  sufficiently  strict  code  of  con-
 duct  for  him  But  so  far  as  that  goes,
 we  are  not  at  the  present  stage  con-
 sidering  that  question  or  making  any
 reference  to  the  very  serious  restric-
 tions  and  conditions  that  have  been
 imposed  for  the  due  and  efficient  and
 honest  discharge  of  duty  by  govern-
 ment  servants

 The  point  is  this  How  far  are  we
 going  to  interfere  with  and  restrict  the
 hberty  of  a  government  servant  after
 he  retires  from  service?  A  govern-
 ment  servant  is  just  like  any  other
 citizen.  He  is  not  disqualified  simply
 because  he  had  the  privilege  of  serv-
 ing  under  the  patronage  of  Parlia-
 ment.  That  is  an  additional  qualifica-
 tion  for  him;  but  it  should  not  be  his
 chsqualification.
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 Similarly,  we  have  to  keep  in  view
 this  fact  too  that  in  our  country  we
 want  to  make  the  best  and  fullest  use
 of  all  available  talent,  experience  and
 knowledge.  So  far  as  government
 servants  are  concerned,  they  have
 opportunities  of  studying  public  prob-
 lems  throughout  their  life.  When  they
 retire,  should  they  have  some  oppor-
 tunity  or  not  of  giving  the  community
 the  benefit  of  their  knowledge  and
 experience?

 So  far  as  this  question  goes,  I  hope
 there  will  be  no  two  opinions  that,
 whether  a  person  has  been  an  official
 or  whether  he  has  been  a  non-official,
 the  country  especially  when  it  38  try-
 ing  to  forge  ahead  and  to  march  for-
 ward  in  economic  advancement  and
 m  building  society  of  a_  socialist
 pattern  should  have  the  co-operation
 of  all  who  can  be  of  help  to  the  public
 and  who  can  assist  the  Government
 after  retirement  or  who  can  _  assist
 other  persons  who  are  engaged  m
 productive  agencies,  then  full  use
 should  be  made  of  them

 As  I  said,  government  servants  are
 just  like  other  citizens

 Shri  Mahanty:  May  I  know  about
 the  High  Court  Judges?  Are  they  not
 also  public  servants?

 Pandit  G.  B.  Pant:  The  High  Court
 Judges,  I  think,  after  retirement  do
 practice

 An  Hon,  Member:  No

 Mr.  Deputy-Speaker:  They  sre  for-
 bidden  to  practise  only  in  the  High
 Courts  where  they  have  been  judges
 and  not  in  other  High  Courts.

 Pandit  G  B.  Pant:  I  do  not  know
 if  the  hon.  Member  wants  to  place
 commercial  firms  on  the  same  footing
 as  High  Courts.  If  that  be  so,  then,
 he  should  have  lesser  objection  to
 their  joining  such  firms,  because  the
 pedestals  of  justice  cannot  be  sullied

 by  people  who  may  be  even  a  little
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 below  the  standard,  and  if  they  are
 up  to  the  standard,  then,  they  would
 raise  the  standards  of  justice  too,  But,
 that  ts  by  the  way

 I  think  they  are  free  to  do  what  they
 like  They  cannot  take  part  in  politics
 so  long  as  they  are  m_  government
 service  But,  after  retirement  they
 can  take  part  in  politics

 Shri  Braj  Raj  Singh:  Let  them  take
 part

 Pandit  G  B.  Pant:  I  am  gisd  you
 have  no  objection

 Shri  Braj  Raj  Singh:  But  how  many
 are  they  who  have  taken  part  in
 politics?

 Pandit  G.  B.  Pant;  If  they  are  to
 take  part  in  polities,  then,  they  can
 criticise  the  policies  of  government
 and  they  can  also  support  the  activi-
 ties  of  those  who  are  engaged  im
 dustry,  trade  or  commerce  There
 would  be  no  bar,  they  would  not  be
 asked  to  say  7]  of  us  and  ill  of  every-
 one  though  it  seems  to  be  the  rule
 with  some  of  us  here

 The  point  reduces  itself  to  this,
 whether  government  servants,  after
 retirement  in  this  country,  should  or
 should  not  be  allowed  to  do  some  good
 and  uscfu]  work

 Well,  so  far  as  other  countries  are
 concerned,  as  hon  Members  are
 aware,  m  the  United  States,  for  exam-
 ple,  there  As  a  regular  inter-change
 between  the  industria}  concerns  and
 the  branches  and  wings  of  govern-
 ment  service  Men  from  the  industrv
 are  appointed  as  government  servants
 and  those  from  government  are
 appointed  m  industries  Also,  so  far
 as  Russia  goes  there  3९  no  distinction
 between  the  two,  they  are  expected
 to  do  everything  (Interruption)  I
 have  no  quarrel!  about  that  As  I  was
 reminded,  I  thought  that  I  may  be
 accused  of  partiality  if  I  did  not  refer
 to  Russia  Well,  m  England  too  people
 are  allowed  to  join  private  service
 To  give  some  of  the  recent  examples,
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 Sir  John  Woods  who  has  permanent
 Secretary  to  the  Board  of  Trade  a  few
 years  ago  was  allowed  to  retire  pre-
 maturely  and  join  the  Boards  of  an
 English  electric  company  and  of  cer-
 tain  other  companies,  Sir  James
 Halimore,  Secretary  23  the  Ministry
 of  Supply  was  allowed  to  Jom  a  bank-
 ing  firm,  Sir  Lesly  Rowin,  one  of  the
 ablest  officers  of  the  Treasury,  joined
 Vickers  only  last  month  Bo,  other
 countries  do  trust  their  men

 What  sometimes  makes  me  sad  is
 the  feeling  that  every  person  in  this
 country  is  lacking  in  henesty  and
 integrity,  and  much  more  so  if  he
 happens  to  be  associated  with  public
 service  We  are  sometimes  told  that
 there  55  a  crisis  of  democracy,  I  say
 it  is  often  a  crisis  of  confidence  I
 think  we  must  have  greater  faith  in
 our  people  When  a  man  has  worked
 honestly  for  30  years,  and  after  that
 he  with  the  permission  of  Govern-
 ment  joins  a  firm,  then  to  condemn
 him  for  doing  something  as  if  it  75
 mean  and  ignoble  is  hardly  correct.

 Then,  you  have  also  to  see  other
 aspcets  You  want  the  foreigners  in
 the  foreign-owned  firms  to  be  replaced
 by  Indians  Well,  there  are  men  in  all
 grades  in  these  foreign  firms  There
 are  managers  at  the  top  who  have
 been  in  the  firm  for  30  years,  there
 are  others  who  have  been  there  for  20
 years  If  they  are  to  be  replaced
 rapidly,  other  people  must  be  avail-
 able  to  replace  them

 An  Hon.  Member:  Governmert  ser-
 vants  alone  have  experience

 Pandit  G.  B.  Pant:  Government  ser-
 vants  have  experience  They  have  8
 good  reputation  Even  foreigners
 believe  that  they  can  be  of  assistance
 to  them  What  of  foreign  firms  alone,
 we  are  receiving  requests  for  our  men
 from  UNO,  f:0m  UNESCO  and  from
 various  other  international  bodies  Our
 services  have  earned  a_  reputation
 which  has  spread  even  beyond  the
 borders  of  our  own  country  I  do  not
 thereby  mean  that  all  of  them  are
 white  without  any  spot  anywhere,  nor
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 that  there  are  no  blacksheep  m  the
 fold  But  generally,  I  think,  we  should
 all  agree  that  our  high  placed  and
 responsible  servants  and  officers  have
 earned  a  good  name  for  themselves
 So,  77  other  firms  wish  to  employ  them
 that  is  but  natural,  we  should  appre-
 ciate  that

 What  we  have  to  take  care  about
 is  this,  that  the  highest  standards  of
 morality  are  maintained  in  our  ser-
 vices  and,  if  possible,  in  our  country
 We  should  also  see  that  government
 servants  perform  their  duty  imparttal-
 ly,  honestly,  without  fear  or  favour
 That  is  what  we  should  all  try  to
 ensure  If  a  Government  =  ser-
 vant  tries  toshow  some  favours  to  a
 firm  in  order  that  he  may  thereafter  be
 given  some  job  there,  he  2s  conducting
 himself  m  a  dishonest  way,  and  he
 does  not  deserve  any  sort  of  sympathy
 But,  3!  a  Government  servant.  dis-
 charges  his  duties  well  and  umpartial
 ly,  and  after  that  he  seeks  the  permis-
 sion  of  Government,  what  is  to  be
 done?  And  you  also  know  that  the
 health  standards  are  going  up  The
 average  longevity  78  going  up  In
 other  countries,  the  age  e@  retirement
 is  very  high,  in  our  country  it  75  most-
 ly  55  only  ‘They  are  quite  in  vigour
 of  mind  and  body  when  they  retire  in
 most  cases  and  after  that,  they  should
 not  remain  idle  They  should  do  some
 work  I  would  welcome  those  who
 throw  themselves  into  public  service
 selfiessly  and  do  not  want  any  remu-
 neration  whatsoever  But  that  would
 be,  I  think,  not  a  hope  which  would
 be  realized  fully  in  the  case  of  every-
 one  who  retires,  some  may  do  so,  but
 all  cannot  So,  there  is  a  rule  already
 that  Government  servants  of  the  Cen-
 tral  Services,  the  All-India  Services,
 cannot  join  any  firm  within  two  years
 of  their  retirement  except  with  the
 permission  of  Government

 That  is  a  safeguard,  but  so  far  as
 this  particular  case  {s  concerned,  the
 officer  had  not  earned  any  pension,
 because  in  the  Ra:lways,  they  did  not
 at  least  grant  any  pension.  He  got  his
 gratuity  and  provident  fund,  and  he
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 was  not  required  to  seek  any  permus-
 sion  from  Government.  But  he  did.
 So,  so  far  as  that  goes,  there  is  already
 a  rule

 My  friend  Shri  Mathur  was  pleased
 to  observe  that  so  far  as  the  rules  go,
 they  are  all  mght  50,  the  question
 ss,  of  the  administration  and
 apphcation  of  those  rules  If  there  is
 anything  wrong  m  any  case,  th  I
 am  to  blame,  the  Minister  concerned
 may  be  to  blame,  but  the  officer  con-
 cerned  is  not.  He  has  had  my  per-
 mission  and  I  have  given  him  permis-
 sion  to  join  the  firm,  and  I  look  into
 the  matter  as  fairly  as  I  can  If  a
 man  of  55  wants  to  render  further
 service  and  also  to  help  himself,  then,
 unless  something  comes  in  his  way
 which  would  conduce  to  the  raising
 of  the  standards.  we  should  tell  him
 that  he  should  keep  aloof,  but,  of
 otherwise  there  is  no  objection,  I  do
 not  see  why  his  talents  should  not  be
 utihsed

 As  to  the  advice  given  by  the  Esti-
 mates  Committce,  action  was  taken  on
 it,  and  these  hon  Members  who  have
 seen  the  report  of  the  Estimates  Com-
 mittee  for  ‘1956-57  must  have  noticed
 that  the  Estimates  Committee  have
 themselves  said  that  several  steps  had
 been  taken  Then,  on  the  advice  of
 the  Estimates  Committee,  we  have
 imposed  a  similar  restriction  on  all
 engineers  Firstly,  ॥  was  confined  to
 Class  I  alone,  and  on  the  advice  of
 the  Estimates  Committee  that  it
 should  be  extended  to  Class  II  also,
 we  have  imposed  that  ban  on  Class
 II,—that  all  engineers  need  not  join
 any  contractor  and  they  should  not
 act  as  contractors  to  Government
 except  with  the  special  sanction  of
 Government

 38  hrs.

 Similarly,  for  income-tax  officers,
 we  have  the  rule  which  I  hope  will
 be  issued  shortly,  that  they  wil]  not
 be  allowed  to  practise  before  income-
 tax  officers,  so  that  having  served  in
 the  same  department,  they  may  not
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 again  practise  before  the  people  who
 have  been  perhaps  their  subordinates
 and  who  may  have  had  deglings  with
 them  previously.  It  is  also  a  rule  that
 permission  should  be  given  to  officers
 to  serve  only  in  firms  with  which  they
 had  no  dealings  in  their  official  capa-
 city.  So,  that  is  another  safeguard
 and  it  is  mow  applicable  not  only  to
 those  officers  who  get  pension,
 but  also  to  those  officers  who
 do  not  get  any  pension,  such  as_  the
 railway  officers,  who  get  only  gratuity
 and  provident  fund  That  was  another
 recommendation  of  the  Estimates
 Committee  that  those  officers  who  get
 only  gratuity  and  provident  fund  also
 should  be  brought  within  the  purview
 of  this.

 For  them  it  has  been  provided  that
 while  we  have  no  control  over  them
 because  they  do  not  get  any  pension,
 they  should  be  asked  to  give  an  under-
 taking  that  after  they  have  retired,
 they  wall  not  join  any  commercial]  or
 industrial  firm  for  two  years  without
 the  permission  of  the  Government

 Then,  certain  other  observations
 have  been  made  by  the  Estimates
 Committee  and  we  have  again  address-
 ed  the  Ministries  here  in  order  to  find
 out  ४  anything  more  can  be  done  I
 am  just  reading  out  from  a  memo-
 randum  which  we  have  circulated  o
 the  various  Ministries:

 “A  review  should  be  made  by
 all  the  Ministries  to  determine  to
 which  of  the  Class  II  posts  under
 their  control  orders  similar  to  this
 Ministry’s  Office  Memorandum
 No  should  be  extended
 keeping  in  view  the  need  to  main-
 tain  a  high  reputation  for  moral
 standards;  and,  whether  non-pen-
 sionable  officers  holding  all  such
 posts  would  also  be  asked  to  give
 a  suitable  undertaking  when  they
 are  paid  thelr  gratuity  or  provi-
 dent  fund.”

 There  are  also  certain  other  sugges-
 tions  made.  So,  these  questions  are
 constantly  under  review  and  we  are
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 as  anxious  as  any  hon.  Member  of  this
 House  can  possibly  be  that  our  public
 standards  should  not  deteriorate.  If
 possible,  we  should  raise  th  stil
 further.  And,  that  is  but  natural.  In
 a  free  country  we  have  to  trust  our
 people  and  we  have  to  see  that  they
 are  also  given  opportunities  for  work
 and  at  the  same  time  that  the  present
 great  undertaking  in  which  we  are
 engaged,  of  raising  our  production
 still  higher  and  higher,  does  not
 suffer  because  of  any  artificial  handi-
 caps  want  only  introduced  or  imposed.
 That  too  is  one  of  the  considerations
 which  we  have  to  keep  in  view.

 80,  while  I  would  weleome  any  sug-
 gestions  for  achieving  the  common
 objective,  for  enabling  us  to  work
 better  and  in  a  more  efficient  way,
 and  to  see  that  not  only  integrity,
 honesty  but  not  a  shadow  of  any  sus-
 Ppicion  about  any  Government  §ser-
 vant’s  incorruptibility  can  ever  arise,
 I  would  also  lke  hon.  Members  to  be
 a  little  generous  to  them  and  also  to
 those  of  us  who  have  to  act  in  asso-
 ciation  with  them,

 Shri  5.  M.  Banerjee:  I  want  to  ask
 one  question  The  hon.  Home  Minis~
 ter  has  stated  that  the  retirement  age
 is  only  55.  May  I  know  whether
 there  are  no  instructions  under  which
 re-employment  can  be  given  to  these
 officers  when  they  are  physically  fit  in
 the  public  sector  itself?

 oft  wa  राज  सह  प्रध्यक्ष  मरोदय,  इस
 वाद-विवाद  के  लिये  मै  उन  मानतीय  सदस्य  का
 जो  कि  रांचो  से  आये  है  प्रौर  गृह  महो  जो  को
 दो  बातो  के  लिये  वन्यवाद  देना  चाहता  हूं
 जो  मानतोय  सदस्य  राची  झाये  हैं  उन्होंने

 सुन्ाव  दिया  कि  इस  समस्‍या  पर  २०  घंटे
 तक  वाद-बिवाद  हो  ।  कम  से  कम  मै  वो  उन  का
 समन  करता  हूं  कि इस  पर  २०  घंटे  तक  बाद-
 विवाद  हो  |  उस  उद्ेश्य  के  लिये  नहीं  जिस
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 भी  ब्रज  राज  सिंह]  हि
 है  बारे  में  श्री  जयपाल  सिंह  जी  ने  कहा  बल्कि  तजुर्बे की जरूरत की  जरूरत  है।  मैं  मानता  हूं  कि  हमें
 [सरे  उद्देश्य  के  कि  कि  हम  यह  जानें  कि
 हमारे  मुल्क  में  जो  हमारी  स्थायी  सेवा  हैं  उन
 में घौर  जो  हमारी  जनते  करा  चुती  हुई
 सरकार  है,  जो  हमारी  |  जनता  के  चुने  हुए

 उन  के  तजुर्बे की की  जरूरत है,  लेकिन  क्या  उन  में

 से  ऐसे  कोई  साहब  नहीं  हैं  जो  सिर्फ  पपनी
 पेंशन  लेकर  ही  देक्ष  की  सेवा  करने  को
 तैयार  द्वों?  निर्माण  करने  शौर  उत्पादन

 प्रतिनिधि  2,  दोनों  में  क्या  सम्बन्ध  हो  ।  भौर
 अपने  गृह  मंत्री  जी  को  में  इस  लि  धन्यवाद
 देना  चाहता  हूं  कि  यह  चाहते  हैं  कि  हम  भपने
 देश  की  सविसेज  में  विध्वास  करें,  उन  के  लिये
 प्रपवे  भ्रन्दर  विश्वास  पैदा  करें।  मैं  उन
 को  विश्वास  दिलाना  चाहता  हूं  कि  इस  देश  का
 कोई  तागरिक,  जिस,  का  परब्जिक  की  ब्लेक  से

 कुड  भी  सम्यध  है,  कमी  यह  नही  चाहता  2  fe
 देश  की  जो  सेवायें  है,  जो  सवितेज  के  लोग  है
 उनके  लिये  कोई  भ्रविश्वास  पैदा  हो।  हमारी

 को  बढ़ाने में  हमें  योग  सकें  ?  में  निवेदन
 करना  चाहता हूं  कि  वी  बात  नहीं  है

 Shri  Harish  Chandra  Mathur:  Might
 I  inform  the  hon.  Member  that  last
 month  an  officer  has  retired,  who  was
 offered  Rs.  8,000  from  two  countries
 outside  and  a  firm  from  here  another
 Rs.  8,000  and  still  he  has  accepted  the
 job  for  Rs.  2,900  for  the  benefit  of

 कतई  यह  मंशा  नहीं  है  ।  लेकिन  में  अपने  गृह
 मंत्री  जी  को  इस  खतरे  से  भागाह  करना  चाहता
 हैं  कि जिस  तरह  से  वे  हर  उस  कारंवाई  का,
 जोकि  पब्लिक  सवितेज  की  तरफ  से  हुई  है,
 चाहे  वह  गलत  ही  क्‍यों  न  हो,  समर्थन  करते  हैं,
 वह  ठीक  नही  है।  वह  तरोका  नहीं  हूँ  जिस
 से  देश  की  जनता  में  इन  सविस्तेज  के  प्रति  कोई
 विद्वास  पैदा  हो  सके  ।  बल्कि  यह  तो  विल्कुल
 उल्टा  ही  तरीका  है।  जब  भी  कोई  ऐपी  बात
 शाये  तो  यह  कहा  जाय  कि  श  के  लोग  क्या

 यह  नहों  चाहेंगे  कि  जो  अनु  भव  प्राप्त  लोग
 ~

 जो  तजुर्बेकार  है,  उन  की  सेवाओं
 का  फायदा  उठाया  जाय,  यह  ठीक  नही
 है।  ऐपी  बात  नहीं  है,  कोई  नही  कहता  कि
 उन  से  फायदा  न  उठाया  जाय  ।  हम  चाहते
 है  कि  उन  के  झनुभव  से  फायदा  उठाया  जाय  I
 लेकिन  फायदा  तब  ही  उठाया  जा  सकता

 है  जब  उन  को  ४,०००  रुपये  की  तन्स्वाह  मिले,
 उस  के  बाद  पेंशन  हो,  वह  कोई  देश  में  आगे

 बढ़ने  का  तरीका  नहीं  है।  हम  न्  में  समाज-

 वादी  ढंग  का  समाज  बनाना  चाहते  है,  इस

 तरह  का  ढांचा  बनाना  चाहते  हैँ  जिस  की

 दुहाई  बार  बार  सरकारी  बेंवेज  की  तरफ  से
 दी  जाती  है  कि  हम  ॒श  का  निर्माग  कर  रहे  है
 और  देश  से  नव  निर्माण  के  लिये  हमें  उन  के

 Rajasthan.

 Shri  Braj  Raj  Singh:  He  must  be
 appreciated.

 fi  शुरू  में  कहा  कि  हमारी  कोई  मशा  नहीं
 है|  भ्रब  भी  हमारी  तरफ  से  कोई  ऐपी  मंशा  नहीं

 है  कि  हम  पूरी  सविसेज  को  डिनाउस  करे,
 उनको  बदनाम  करें।  जब  भी  यहा  कहा  जाता

 है  कि  हमारी  सवितेज  के  लोगों  को

 मांग  यू  एन०  प्रो०  से  शाती  है,  बाहर  के

 दूसरे  मुल्कों  स ेआती  है,  तो  हमारा  सिर  पचा

 हो  जाता  है  ।  हम  चाहते  हैं  कि इस  तरह  की
 माग  बराबर  आये  =  गैकि  इससे  हमारी
 प्रतिषा  बढ़ती  है  ।  लेकिन  जो  इस  प्रकार

 के  लोग  है,  उन  के  लिये  हम  नियम  भी  बनाने

 कलि  तैयार  न  हों,  यह  बहुत  फ पोस  की

 बात  @  ।  मै  निवेदन  करना  चाहता  हूं  कि  यहां
 दिल्ली में  ही  कुछ  रेसे लोग  है  जोकि  सी०  पी०

 डब्ल्यू०  डी०  में  काम  करते  थे  भौर  उन्होंने
 रिटायर  होने  के  बाद  रिएम्स्लायमेंट  लिया।

 डी०  एल०  ए5०  गाती  दिल्‍ली  लैंड  फाइनेंस
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 में।  हसी  तरह  से  एक  साहब  हैं,  मैं  उन  का  नाम
 महीं  लूंगा,  वह  भी  सी०  ‘Yo  डब्ल्यू०  डी०  में

 एक  झ्राफिसर  थे,  लैंकित  रन्‍्होंने  रिएम्प्लाय-
 मेंट  लिया  तीरथ  राम  एंड  सन्‍्स  में,  जो  कि

 एक  कॉस्ट्रकशान  कम्पनी  हुँ  झौर  गवनंमेंट
 बिल्डिंग  के  ठेके  का  काम  करती  है  ।  उन्होंने
 एक  बिल्डिंग  ऐसी  बनाई  कि  दूसरे  साल  ही
 उसका  एक  बडा  भा  कमरा  गिर  गया  |

 इसी  तरह  की  भौर  भी  बातें  कही  जा
 रुकती  है।  में  पूछना  चाहता  कि  क्या  इस

 तरह  की  बातों  को  सुधारने  को  हमें  जरूरत

 नही  है  ।  क्‍या  यह  नियम  बनाने  की  जरूरत

 नहीं  है.  कि  जिन  लोगों  का  सम्बन्ध  उस  विभाग
 से  हो  जिस  में  कि  उन्होंने  सविस  की  हो  उस  में
 उन  को  न  जाने  दिया  जाय  1  उसी  विभाग  से
 सबंध  रहे  होने  के कारण  उन  को  ही  काम  दिया
 जायेगा  i  मै  कहना  चाहता  हूं  कि  यह
 कोई  निर्माण  का  तरीका  नहीं  है।  उत्पादन
 का  काम  इस  तरह  नहीं  होगा  कि  €  औरंगजेब

 रोड़  में  एक  बड़ा  मारी  दफूतर  त्क्खा  जाय
 और  उस  पर  हजारों  रुपये  खर्च  किये  जायें

 बहुत  शान  के  साथ  |  हाई  गवर्न॑मेंट  भ्राफिशल्स
 जो  हैं,  उन  से  उनका  सम्बन्ध  हो  और  उन  लोगों
 से  सम्बन्ध  कम  हो  जो  दूसरे  लोग  है,  यह
 उचित  नहीं  है  -  मै  इस  लिये  श्रपने  गृह  मंत्री
 से  निवेदन  करना  चाहता  हूं  कि  जो  आशय

 वह  व्यक्त  करना  चाहते  हूँ  अपने  भाषण  में  वह  *

 भादाय  उन  के  भाषण  से  पूरा  होने  वाला  नहीं  हैं  1

 उन्हें  ऐसे  लोगों  से  आगाह  रहना  चाहिये
 जो  इस  उद्देश्य  को  पूरा  नहीं  करना  चाहते,
 बल्कि  उस  की  पीठ  में  छूरी  भोंकना  चाहते  हूँ।
 उसे  प्रसफल  करना  चाहते  है  1  यहां  पर  इस

 तरह  से  बहस  करने  के छे  हमा  )  यह  मंशा

 नहीं  है  कि  हम  हर  एक  व्यक्ति  को  बदताम
 करना  चाहते  है,  हर  एक  को  डिनाउंस  करना

 चाहते  है  भौर  ऐसी  वना  पैदा  करना  चाहते
 हैं  किइस  जनत॑  में  ऐसी  सेवाशों के लिये के  लिये
 कोई  स्थान  नहीं  है।  स्थान  हैं।  में  यह  मानता

 हैं  कि  कोई  भी  सरकार  हो,  इन  सेवाशों  की

 77  DECEMBER  i958  Employment  of  Retired  5872
 Officiais  in  Private

 Companies

 जरूरत  पड़ेगी,  हमें  उन  की  जरूरत  पड़ेगी  |
 लेकिन  जहां  पर  कोई  लैप्सेज  होगी  हैँ,
 कमियां  होती  है  तो  क्‍या  हमें  उनकी  तरफ
 सरकार  का  ध्यान  दिलाने  का  भ्रधिकार  नहीं
 हूँ  भौर  यह  कहने  का  भ्रधिकार  नही  है  कि  उन
 गलतियों  को  द्स्स्त  किया  जाना  चाहिये  ?
 में  निवेदन  करना  चाहता  हूं  कि  इस  तरह

 उस  उद्देश्य  की  ष्र्ति  नही ंहो  सकती  जिसको

 पूत्ति  हमारे  गृह  मंत्री  महोदय  चाहते  है।
 गृह  मंत्री  महोदय  अपने  सुन्दर  भाषण  में

 उद्देश्यों  भौर  प्रश्नों  को,  समस्याओं  को
 मिश्रित  करके  कहना  चाहते  हैं  कि  जहां
 बाहर  t  हमारे  लोगों  की  प्रतिष्ठा  होती  है,
 वहां  हम  उनकी  प्रतिष्ठा  नहीं  करना  चाहते  ।

 ऐसी  बात  नहीं  है।  मेरे  निवेदन  करने  की
 मंशा  तो  यह  हैँ  कि  हम  इस  तरह  के  नियम
 बनाथें  जिसमें  सब  कुछ  बिल्कुल  साफ  तौर

 पर  हो।  गृह  मंत्री  जी  ने  कहा  कि  वे  लोग  दो
 साल  तक  कही  काम  नहीं  कर  सकते  t

 यहां  दो  साल  का  तो  सवाल  ही  नहीं  है,
 जैसे  हाई  कोर्ट  के  जजों  के  लिये  किया
 गया  है,  वैसे  ही  इन  लोगों  के  बास्ते  भी  होना
 चाहिये  कि  जिस  डिपार्टमेंट  या  विभाग  से  वे
 लोग  सम्बन्धित  रहे  हो,  जिसमे  उन्होंने  सेवायें

 की  हों,  कम  से  कम  उनमें  वे  कोई  सेता
 बाद  में  न  ले।  हिन्दुस्तान  में  निर्माण  का
 काम  चल  रहा  हैं,  बहुत  बड़ा  क्षेत्र  पड़ा

 हुआ है,  उसमें  वे  काम  कर  सकते हूँ  1
 जो  चाहें  करे  t  यह  नहीं  मूलना  चाहिये  कि

 हमारे  देश  में  सेवा  की  बड़ी  भ्रच्छी  परम्परा

 रही  है।  सविसेज  से  कहता  चाहिये  कि
 रिटायरमेंट  के  बाद  वाणप्रस्थ  झाम  शुरू
 हो  जाता  है,  भाप  उसके  बाद  झाइये  और

 मुल्क  की  सेवा  .कीजिये।  हमारे  यहां  हमेशा
 से  ब्रिना  पैसे  के  सेवा  करने  की  परम्परा.रही
 हैं  और  उनको  भी  ऐसा  ही  करना  चाहिये

 सेवा  करने  के  लिये  कहा  जाय कि  पेंशन

 दीजिये,  फिर  ऊंची  सन्ल्याहें  दीजिये,  उसके
 बाद  सेवा  हो,  यह  हमारे  सुल्क  को  परम्परा

 नहीं  है।  इस  लिये  मेरा  निवेदत  है  कि  इस
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 [at  ब्रज  राज  सिंह]
 समस्‍या  पर  हमें  गम्भीरतापूर्कक  विचार
 करना  है।  झगर  किसी  दा्स  का  किसी
 विभाग से  सम्बन्ध  रहा है  तो  वहू उस
 विभाग  में  सेवा  नहीं  करेगा,  दूसरी  जगह
 करेगा  |

 जहां  तक  निर्माण  का  सवाल है,  निर्माण
 में  पोगदान,  उत्पादन  में  योगदान,  बड़ी

 खुशी  की  बात  होगी,  लेकिन  जिन  प्रादभियों

 के  सम्बन्ध  में  बार  बार  चर्चा  की  गई  है,
 जित का का  सम्बन्ध  बड  एंड  कम्पनी  से  था,

 गह  मंत्री  जी  ने  भी  कहा;  रेलवे  मंत्री

 महोदय  से  भी  कहां  कि  वे  उत्पादन

 बढ़ाने  के  काम  में  लगना  चाहते  है,  मे

 जानता  चाहूंगा  कि  इस  बडे  कम्पनी  के

 द्वारा  कितना  उत्पादन  बढ़ा  हूँ  उनके  बहा
 जाने  से  ।  बड़ें  कम्पनी  का  उत्पादन  कितना
 बढ़ा  है  जिससे  मुल्क  की  बहबूदी  हुई  हो  ?

 में  किसी  खास  व्यक्ति  का  नाम  नहीं  लेना

 चाहता,  मेरी  मंशा  यही है  कि  जिस  उद्देश्य
 को  झाप  प्राप्त  करना  चाहते हे,  उसकी  पूर्ति
 के  लिये  जो  भी  भावश्यक  हो  वह  काम  करना
 चाहिये!  भ्रगर  उसके  लिये  रिटायर्ड  भ्रादभियो
 की  जरूरत  पड़ती  है  तो  ऐसा  तियम  किया
 जाना  चाहिये  कि  जिस  विभाग  में  उन्होंने  काम
 किया  हो,  प्राइवेट  एन्ट्र्राइज  में  जा  कर  उससे

 सम्बन्धित  कार्य  वे  ने  करें  -  इस  चीज  में

 हमें  बड़ा  खतरा  दिलाई  पडता  है  कि  ऐसे
 लोग  जितनी  सेवायें  करते  हू,  ये  सब  दिल्ली

 में  करते हैं।  झगर  वें कोई  भाफिस  कायम

 करेंगे  तो  दिल्ली  में  कायम  करेगे  |  यह  लोग

 दिल्‍ली  में  इसलिये  रहते  हे  कि  दिल्‍ली  में  रह

 ५ 2  DECEMBER  ७88  Employment  of  Retired
 Officials  in  Private  5074

 Companies

 झगर  यह  कहा  चाप  कि  सिर्फ  वही
 लोग  रक्खे  गये हे,  जिनके  पास  भ्रनुभव है,
 जिनको  ऐसे  कामों  का  तजुर्बा  है,  जो  झच्छा
 काम  कर  सकते  है  तो  में  निवेदन  करूंगा  कि
 झाज  देश  में  ce  फी  सदी  ऐसे  लोग  है  जिनका
 राज्य  से  सम्बन्धित किसी  कार्य  से  सम्बन्ध  नहीं
 है।  कोशिश  कर  के  उन  (134  फी  सदी

 झादमियों  में  से  चाहे  वे  राजतरीतिश  हों,  चाह
 वे  सेवा  करने  के  लिये  आये  हों,  चाहे  जिस

 क्षेत्र  से  झाये हों,  श्राप  प्रादमियों  को  ले  सकते

 है।  हमारे  मुल्क  में  झआदमियों  का  कोई
 झकाल  नही  हो  गया  है।  हमारी  वीरों  को

 पैदा  करने  वाली  भूमि  है  |  उसमें  दूसरे  भी

 भ्च्छे  लोग  निकल  सकते  है।  हम  उनकों

 मौका न  दें  और  कहें  कि  हम  उन  लोगों  से

 फायदा  नहीं  उठा  सकते,  यह  ठीक  बात  नही

 हैं।  अगर  वे  सेवा  करना  ही  चाहें  तो  सेवा

 करने  के  भौर  तरीके  हो  सकते  है,  सेवा  का

 एक  यही  तरीका  नहीं है  |

 में  झ्राशा  करता  हु  कि  सरकार  इस  वाद-

 विवाद  से  कम  से  कम  यह  सबक  लेगी  कि  जो

 गलत  बातें  हो  रही  हैँ  उन  पर  ध्यान  रबखेंगी

 और  यह  भी  प्रयन्न  करेगी  कि  जो  नियम

 हाईकोर्ट  के  जजों  क  लिये  लागू  हो  सकते  हे

 वह  नियम  कम  से  कम  झाई०  सी०  एस०  और

 ऊंचे  केडर के  लोगों  पर  भी  लागू  हो  भोर

 इस  तरह  के  काम  न  हों,  जिससे  लोगों  में

 दुर्भवना  फैलती  हैं  भौर  सरकार  की

 बदनामी  होती  है  |

 Shri  Jagjivan  Ram:  Sir,  I  have  not
 much  to  say  now,  after  what  has  been
 said  by  the  hon.  Home  Minister.  Most
 of  our  officers  in  the  Railways  are
 serving  the  Railways  according  to  an
 agreement  executed  between  the
 officers  and  the  Government  and  in
 the  case  of  officers  who  are  serving
 for  the  past  so  many  years,  the  agree-
 ments  were  executed  on  behalf  of  the
 Secretary  of  State  and  the  officers.
 The  basic  difference  between  other

 कर  उनके कुछ  पुराने  सम्पर्क  चलते हैं  भौर
 उनके  जरिये  वे  ऐसे  काम  करा  लेते है,  जो

 शायद  वैसे  न  ही  पाते  |  यह  साबित  करना

 कि  वह  नताजायज  काम  थे,  यह  हमेशा
 आसान  नहीं  होता  ।  लेकिन  झगर  ऐसे
 कम  किये  जाते हे  तो  लोगों  में  दुमाविना  पैदा

 होती  हूँ  ।  इसको  ह्त्म  करने  की  कोशिश
 की  जानी  चाहिये  |
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 Government  officers  and  the  officers  in
 the  Railways  38  this  Whereas  in  the
 other  departments,  the  officers  hold
 pensionable  posts,  on  the  Railways,
 the  services  of  an  officer  can  be  ter-
 minated  by  six  months’  notice  given
 to  him  by  the  Government,  or  ne  can
 give  up  his  work  by  giving  six  months
 notice  to  the  Government  of  his  inten-
 tion  to  give  up  the  Railway  job,  and
 do  something  as  he  likes  I  am  sure,
 at  least  my  hon  frend  Shri  A  ९
 Guha  is  aware  of  these  rules,  because
 he  had  to  deal  with  these  matters  first
 He  cannot  claim  that  he  has  no  know-
 ledge  of  these  things  After  having
 firsthand  knowledge  of  these  things,  to
 raise  these  objections  was  not  quite
 charitable  to  the  officers  or  to  the  Gov-
 ernment  He  was  repeating  whether
 in  their  case  a  two  year  period  or  a
 three  year  period  was  necessary  or
 not  I  am  afraid  he  was  himself  con-
 fused  when  he  was  trying  to  confuse
 what  I  had  said  on  a  previous  occasion
 in  this  connection  The  matter  35
 quite  clear  and  quite  simple  Once  a
 Railway  officer  or  official  completes
 his  period  of  work  or  superannuates,
 and  once  his  provident  fund  and
 gratuity  has  been  finally  settled,  we
 have  no  hold  on  him  He  3s  as  good
 a  citizen  as  any  other  citizen  and  he
 is  free  to  engage  himself  in  any
 avocation  that  he  likes

 In  the  case  of  this  particular  officer,
 as  I  have  stated,  before  the  discussion
 started,  he  took  ample  precaution  to
 inform  the  Government  well  m
 advance  and  to  seek  the  permission  of
 the  Minister  concerned  and  the  per-
 mission  was  given  So,  there  was  no
 lapse  on  his  part  though  he  went  out
 of  his  way  to  seek  permission  where
 it  was  not  necessary  even  to  seek  We
 cannot  blame  him

 I  need  not  go  into  the  question
 whether  after  retirement,  a  man’s
 administrative  or  technical  experience
 should  be  utilised  m  the  country  or
 not  That  has  been  very  ably  and
 very  Wluminatingly  dealt  with  by  the
 hon.  Home  Minister  himself  We  are
 short  of  manpower,  especially  of
 experienced  administrative  and
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 technical  manpower  and  their  service
 has  to  be  utilised  If  the  Government  do
 not,  due  to  certain  considerations  that
 come  in  the  way,  grant  them  extension
 or  re-employ  them,  the  question  3
 whether  their  talent  should  be  wasted
 or  it  should  be  utilised  m  the  private
 sector  There  are  occasions  where  we
 extend  the  service  of  the  officers  or
 give  them  re-employment  But,  there
 are  other  occasions  when  we  could  not
 do  so,  not  because  we  do  not  find  the
 Officer  efficient,  but  we  feel  that  there
 are  officers  below  hirn  who  can
 reasonably  fill  the  gap  and  if  we  do
 not  retire  the  person  concerned  and
 promote  the  people  below  him,  perhaps,
 discontent  may  be  caused  in  a  num-
 ber  of  officers  who  may  look  for  pro-
 motion  m  the  chain  of  one  retirement
 These  considerations  come  in  our  way
 Where  an  officer  may  deserve  exten-
 sion  on  account  of  his  ability  and
 efficiency,  these  considerations  make
 us  retire  him  If  these  persons  are  to
 be  utilised  either  m  the  private  sector
 or  in  the  public  sector,  I  think  :t  will
 be  good  for  the  country  and  to  the
 benefit  of  the  country  And  it  ४8  to
 the  credit  of  the  Railway  Board  and
 Railway  officials  that  practically  all
 the  Members  or  Chairmen  of  the  Ral-
 way  Board  who  have  retired  have  been
 taken  for  running  commercial  or
 industrial  undertakings  either  in  the
 private  sector  or  in  the  public  sector
 None  of  them  today  35  sitting  idle
 They  have  been  taken  either  by  the
 publhe  sector  or  by  the  private  sector

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Perhaps  we  have  to  ask  for  one  more

 Shri  Jagjivan  Ram:  The  Minister  of
 Commerce  and  Industry  says  that  he
 has  to  ask  for  one  more  from  the  Raal-
 ways  That  goes  to  the  cred:t,  effici-
 ency  ability  and  technical  skill  of  the
 officers  who  have  been  m  the  Railway
 Board  either  as  Members  or  as
 Chairmen,

 Shri  Braj  Raj  Singh:  What  about
 past  contacts?

 Shri  Harish  Chandra  Mather:  Will
 you  not  recognise  their  right  to  work?
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 Shri  Jagjivan  Eam:  As  regards
 their  past  contacts,  the  Railway  Minis-
 try  or  the  Railway  Board  does  not
 function  in  a  vacuum.  It  has  to  deal
 with  businessmen  in  this  country.  They
 have  to  come  in  contact  with  them,
 not  only  because  they  are  our  con-
 tractors  or  suppliers,  but  I  say  that  any
 person  who  deals  with  anything  in  this
 country  either  in  the  matter  of  trade
 or  commerce  or  industry  has  to  deal
 with  railways  They  have  to  deal  with
 the  railways,  and  if  hon.  Members
 think  that  there  will  be  parties  avail-
 able  in  this  country  who  will  have  no
 dealings  with  the  railways,  I  am  afraid
 they  are  not  appreciating  the  reality.
 Everybody  in  this  country  who  counts
 in  trade,  commerce  or  industry  has
 to  deal  with  the  railways  in  one  way
 or  the  other.  They  cannot  function
 without  the  railways,  and  therefore
 they  have  to  see  high  officers,  either
 the  General  Manager  or  the  Com-
 may  not  be  in  connection  with  some
 mercial  Superintendent  or  the  Chief
 Operating  Superintendent  who  in  time
 may  come  to  the  Railway  Board  ag
 Member,  Transportation  or  Commer-
 cial,  and  they  have  occasionally  to  see
 the  Members  To  see  the  high  officers,
 contracts  or  some  supplies,  but  m  con-
 nection  with  their  own  difficulties

 Shri  T.  B.  Vittal  Rao  (Khammam).
 For  adequate  supply  of  wagons

 Shri  Jagjivan  Ram:  May  be  for
 adequate  supply  of  wagons,  may  be
 for  quick  transport  of  certain  goods
 which  may  affect  certain  industries  in
 Hyderabad  or  even  Kerala  So,  they
 have  to  have  their  contacts,  and  ३  my
 hon.  fmend  Shri  Bra)  Raj  Singh  thinks
 they  will  not  have  their  contacts,  I  am
 afraid  that  he  is  not  appreciating  the
 real  working  of  the  railways

 Shri  Braj  Raj  Singh:  They  must
 have  contacts.

 Shri  Jagjivan  Ram:  Then  it  will  be
 wrong  to  connect  the  question  of  con-
 tract  with  the  officer  concerned.  It
 will  be  unfair.  I  have  placed  before
 the  House  the  sequence  of  the  dates
 when  the  Officer  relinquished  office
 and  when  the  contract  was  awarded.
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 In  addition  to  that  I  may  say  that  १६
 no  stage  had  this  officer  anything  to
 do  with  any  contract  of  this  sort.  In
 the  Railway  Board  we  have  different
 portfolios  for  different  Members.  It
 functions  on  a  functional  basis,  and
 this  particular  officer  had  not  to  deal
 with  the  commercial  side  in  the  Rail-
 way  Board.  That  was  to  be  dealt  with
 by  the  Member,  Transportation  and,
 of  course,  the  Financial  Commissioner.

 As  has  been  said,  tenders  were
 invited.  Certain  extracts  have  been
 quoted  by  my  hon.  friend  Shri  Guha
 from  some  affidavit  given  by  the  Chief
 Commercial  Superintendent  of  the
 Eastern  Railway  The  figures  which
 he  has  quoted  were  on  the  basis  of  the
 basic  rates  given  by  the  various  con-
 tractors  or  tenderers.  When  the  cal-
 culations  were  made  on  that  basis,  of
 course  Vallabhdas  Agarwal’s  was  the
 lowest  That  is  what  he  wanted  to
 make  out  Then,  my  hon  friend  Shri
 Mahanty  has  also  quoted  certain
 particulars  to  show  that  the  quota-
 thons  for  ccrtain  items  in  the  tender
 from  other  tenders  were  lower  than
 Bird  &  Co  That  is  correct,  But
 calculations  were  made  on  the  basis
 of  all  the  items  taken  together,  and
 on  the  quantity  of  goods  to  be  handled.
 When  that  calculation  was  made,  the
 figures  quoted  by  Ballabhdas  Agarwal
 were  the  lowest,  and  those  of  Bird  &
 Co  were  the  second  lowest;  and  those
 of  the  three  other  parties  were  much
 higher  than  they  When  the  question
 of  iead  factor  was  taken  into  con-
 sideration,—that  was  a  very  important
 factor,  it  is  true  that  for  the  past  years
 on  the  Eastern  Railway,  they  had  not
 figures  of  the  lead  factor,  but  on  the
 North-Eastern  Railway,  they  had  the
 figures  of  lead  factors  of  the  previous
 years;  and  after  examination  in  the
 hight  of  that—it  was  found,  as  it  is
 clear  from  the  statement  that  was
 placed  on  the  Table  of  the  House  and
 also  circulated  to  the  hon.  Members,
 that  the  rate  of  lead  given  by  Bird  &
 Co  was  considerably  lower  than  that
 of  Ballabhdas  Agarwals’s.  When  the
 lead  factor  in  the  light  of  the  previ-
 ous  figures  was  taken  into  considera-
 tion  and  examined......
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 Shri  A.  C.  Guha:  What  payment  has
 been  made  on  the  lead  factor  during
 these  last  two  years,  under  the  con-
 tract  of  Bird  &  Co?

 Shri  Jagjivan  Ram:  I  am  coming  to
 that  also  It  was  found  that  Bird  &
 Co's  was  the  lowest

 Shri  Sinhasan  Singh  (Gorakhpur)
 In  the  specification  of  the  tenders
 invited,  was  the  lead  factor  given  any
 quantum?  Was  any  quantum  of  pro
 perty  taken  on  the  lead  factor?

 Shri  Harish  Chandra  Mathur:  It  was
 shown  as  nil

 Shri  Jagjivan  Ram.  I  must  admit
 that  i:t  was  by  mistake  that  in  the
 tender  they  had  shown  it  as_  nil,
 because  under  no  contingency  was  the
 lead  factor  going  to  be  nil

 Shri  Smhasan  Singh.  If  :t  had  been
 given  as  ml,  then  fresh  tenders  should
 have  been  invited  giving  that  lead
 factor  to  the  other  contractors  also

 Shri  Jagjivan  Ram.  As  I  said,  :t  was
 a  mistake  But  the  tenderers  were
 wiser  than  the  admimiustration,  and
 they  knew  that  there  was  going  to  be
 lead,  and  therefore,  they  quoted  for
 the  lead

 Shri  Vidya  Charan  Shnkla’  In  the
 tender

 Shri  Jagitvan  Ram:  I  am  not  yield-
 ing

 Mr  Deputy-Speaker.  If  the  hon
 Minister  is  not  yielding,  then  the  hon
 Member  must  yield

 At  6-30  pm  we  have  another  dis-
 cussion  If  the  hon  Munister’s  state-
 ment  is  not  complete,  then  he  may
 lay  it  on  the  Table

 Shri  Jagjivan  Ram:  No,  |  have  no
 statement  to  Jay  on  the  Table

 I  was  saying  that  when  the  lead  was
 taken  into  consideration,  it  was  found
 that  Bird  &  Co's  was  the  lowest,  but
 it  has  been  substantiated  further  in
 the  light  of  the  experience  for  the
 past  two  years,  after  the  contract  has
 been  given  Calculation  has  been
 made  that  on  this  basis,  for  the  last  29
 months,  on  the  traffic  handled,  taking
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 into  consideration  the  lead  factor  also,
 the  amount  paid  to  Bird  &  Co  35
 Rs  23  lakhs  If  the  Ballabhdas
 Agarwals’s  tender  had  been  accepted,
 taking  the  lead  factor  into  considera-
 tion,  the  amount  that  would  have  been
 payable  to  them  would  have  been
 Rs  28,  lakhs  So,  there  is  no  doubt
 ‘hat  the  lowest  tender  was  accepted
 aftcr  due  consideration  in  the  Railway
 Board

 My  hon  friend  Shri  A  C  Guha  was
 not  properly  informed  vuhen  he  said
 that  it  was  decided  bv  one  officer  only,
 namely  by  Shr  Kilyanaraman  Of
 course,  he  deals  with  that  But  it  was
 decided  with  the  concurrence  of  the
 Director  of  Finance  and  with  the
 approval  of  the  then  Deputy  Minister

 About  Ballabhda  Agarwals,  I  shall
 not  say  much  FPcrhaps,  many  Mem-
 ber  are  aware  of  his  credentials  So
 the  less  said  the  better

 Shri  T.  B  Vittal  Rao  (Khammam)
 The  less  said  the  better

 Shri  Jagjivan  Ram:  Many  Members
 are  aware  of  his  credentials

 Shn  A.  C  Guha  I  have  never
 pleaded  for  any  particular  firm

 Shr:  Jagjivan  Ram:  I  do  not  mean
 that  Shri  A  C  Guha  spoke  about  any
 paiticular  firm

 Shri  Narayanankutty  Menon
 (Mukandapuram)  Anybody  who  has
 travelled  by  trains  will  remember  him
 for  his  life-time

 Shri  Jagjivan  Ram:  Then,  my  hon
 friend  Shr:  Vidya  Charan  Shukla
 raised  a  point  about  certain  sub-letting
 and  Jabour  troubles  I  may  inform
 him  that  I  have  received  certain  com-
 plaints  about  Sakrigal:  and  Manthar
 ghats,  and  about  Shalimar  I  am
 looking  into  both  of  them  The  fate
 of  both  contracts  will  be  decided  m
 the  same  way’  I  may  assure  him  that
 it  will  not  in  any  way  be  discrimina-
 tory

 I  think  I  have  covered  all  the  points
 As  regards  this  officer,  I  will  repeat,
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 in  addition  to  what  has  been  said  by
 the  Home  Minister,  that  he  has  served
 the  railways  and  the  country  with
 honesty,  integmty  and  efficiency.

 जाल  T.  B.  Vittal  Rao:  Let  us  take
 him  into  Hindustan  Steel.

 hri  Jagjivan  Ram:  At  no  stage  had
 he  to  deal  with  this  contract  at  any
 time.  It  will  be  unfair  or  uncharitable
 to  connect  him  in  any  way  with  this
 contract.  This  contract  was  decided
 purely  on  merits  and  was  given  to  the
 lowest  tenderer.

 Mr.  Depnty-Speaker:  The  discussion
 is  over.

 Shri  S.  M.  Banerjee:
 has  not  been  answered.

 My  question

 Mr.  Deputy-Speaker:  It  has  been
 answered  as  far  as  it  was  possible  to
 answer.

 Shri  S.  M.  Banerjee:  It  has  not  been
 answered.

 *“TUNGABHADRA  HIGH  LEVEL
 CANAL

 Shri  Nagi  Reddy  (Anantapur):  I
 rise  to  discuss  a  problem  which  is  a
 life  and  death  problem  to  millions  of
 people  in  Andhra  Pradesh  It  is  the
 problem  of  the  Tungabhadra  High
 Level  Canal  which  has  been  included
 in  the  Second  Five  Year  Plan,  but
 which  even  after  three  ycars  has  not
 yet  been  sanctioned  It  mainly  covers
 the  most  famune-affected  areas  of
 Rayalaseema—Bellary,  Anantapur  and
 Cuddapah  districts—and  it  is  for  that
 reason  that  the  Project  has  been  under-
 taken,  even  though  it  does  not  come
 up  to  the  standards  of  general  irriga-
 tion  projects.

 After  three  years  of  the  Second
 Five  Year  Plan,  we  were  told  by  the
 Central  Government  that  the  project
 was  not  being  taken  up  m  full  for  two
 reasons  One,  of  course,  is  the  reason
 given  to  me  in  October  when  I  was
 told  the  Project  was  not  being  taken
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 up  in  full  because  it  did  not  come  up
 to  the  standards  of  productivity
 generally  accepted  by  the  Irrigation
 Ministry.  Last  month,  we  were  toid
 that  the  project  was  not  being  taken
 up  for  immediate  construction  for  the
 reason  that  there  are  not  enough
 funds.  They  say  that  it  38  for  this
 reason  that  they  have  planned  a  self-
 contained  Project  which  is  smaller
 and  which  will  naturally  irrigate  not
 even  half  the  acreage  originally
 planned  I  hope  within  the  ten
 minutes  I  hope  to  have,  I  will  be  able
 to  convince  Government  of  the  neces-
 sity  of  this  Project  in  the  interests  of
 the  Government  themselves  and  the
 people.

 To  say  that  the  Project  is  not  pro-
 ductive  enough,  and,  therefore,  it  is
 not  beme  taken  up  in  futl,  is  an  argu-
 ment  which  reminds  me  of  one  thing.
 If  the  Government  go  through  the
 history  of  Rayalaseema,  especially  of
 these  three  districts,  they  will  find
 that  this  ३5  a  tract  which  is  subject  to
 famines  very  often  As  a  matter  of
 fact,  the  monograph  of  rural  problems
 in  Madras  published  in  3947  by  the
 Government  of  Madras  says  of  this
 tract

 “One  good  year  i5  being  follow-
 ed  by  two  or  three  bad  ones  The
 principal  famine  area  of  this
 province  is  this  area  Nowhere  is
 it  more  true  that  argiculture  is  a
 gamble”.

 Tt  was  for  this  reason  that  the  people
 of  that  area  have  been  fighting  for
 this  Project  for  the  past  50  years,  and
 it  is  unfortunate  that  even  after
 independence—ten  years  of  indepe-
 ndence—we  have  not  yet  get  this  High
 Leve]  Canal  The  Project  itself  was
 started  in  945  The  dam  is  construc-
 ted,  the  Low  Level  Canal  is  there  But
 the  High  Level  Canal  which  is  neces-
 sary  for  this  particular  famine  area,
 which  1s  characterised  as  an  area
 where  agriculture  isa  gamble,  is
 being  refused  sanction.  It  is  said  that
 in  36  out  of  28  years,  rainfall  in

 *Half-an-hour  discussion.



 $883  Tungabhadra

 Anantapur  district  has  been  below  20
 inches,  and  im  0  years  out  of  these  6
 years,  the  rainfall  has  been  below  6
 inches,  and  that  too  not  in  time
 Therefore  it  was  that  this  particular
 project  was  first  of  all  included  in  the
 Second  Five  Year  Plan  Now  to  say
 that  it  is  not  productive  enough  and,
 therefore,  we  cannot  take  the  project
 is  not  proper

 The  second  reason  that
 given  is  the  paucity  of  funds  Is  not
 the  Government  aware  that  every
 year  the  peasants  are  being  =  given
 revenue  remissions  which  go  to  lakhs?
 Is  at  not  a  loss  to  the  Government?  Is
 not  the  Goverment  aware  that  in
 1952-53,  they  had  to  spend  crores  of
 rupecs—if  I  remember  aright,  it  was
 about  Rs  4  crores--just  for  the  sake
 of  providing  pcople  with  gruel
 through  grucl  centre  and  just  for  the
 sake  of  providing  people  with  enough
 work  throurh  famine  rehef  works  and
 give  them  ware,  at  the  rate  of  6  annas
 for  a  hud  dav’s  labour—that  is,  for
 breaking  the  stones  for  roid  construc-
 tion?  If  the  Government  thinks  that
 it  i8  not  productive  enough  and  if  the

 has  been

 Government  thnks  that  there  75
 paucity  of  funas,  probably  Govern-
 ment  5  waiting  fo!  another  serious
 famine  of  the  type  for  them  to  spcnd
 much  more  as  more  waste  than  on  this
 most  imnortint  project  which  would
 five  not  only  relief  to  the  people  but
 also  give  a  certam  amount  of  relief  to
 the  Gover  iment  so  that  they  may  not
 spend  जेड  they  had  been  spending  in
 the  past

 I  have  been  told  by  a  good  number
 of  friends  that  that  there  was  a  time
 in  (1952-53  when  this  House  itself
 Treverberated  with  Ravalaseema  It
 was  a  time  when  great  men  came  to
 Rayalaseema  and  tried  to  just  to
 soften  the  misery  of  the  people  of
 those  areas  bv  kind  words  Even  our
 Prime  Minister  came  over  to  that  area
 when  all  of  us  met  hm  and  I  myselt
 told  him  in  person  that  all  the  great
 men  have  come  there  and  every  one
 of  them  had  been  requested  that  this
 project  should  be  taken  up  so  that  this
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 most  miserable  scene  need  not  be  seen
 m  future.  !

 We  were  promised  at  that  time  by
 the  Prime  Minister  himself  that  3  1s  a
 project  which  has  to  be  taken  into
 consideration  and  constructed  very
 fast  I  had  told  him  at  that  time  that
 4f  you  too  come  and  go  without  giving
 the  most  needed  relief  which  our
 peovle  want  naturally,  you  will  also
 be  forgotten  even  though  you  are  the
 greatest  leader  of  the  present  day’
 But  unfortunately  to  this  day  we  are
 seeing  that  this  has  not  been  done

 I  must  remind  the  Governmc  nt  that
 according  to  the  rcport  of  the  Enquiry
 mto  the  Rural  Iniecbtcdness  in  Madras
 State  in  1946,  this  area  has  the
 “lowest  rainfall  in  the  Madras  State”
 and  this  area  got  “the  lowest  per
 capita  income”  According  to  that
 report  it  is  “more  heavily  indebted
 than  any  other  area  in  the  whole
 State”

 If  the  Government  is  incapable  of
 fivine  rehef  to  that  narticular  area
 I  cannot  understand  how  Government
 is  FoInzZ  to  function  to  inercase  the  per
 eapita  income  of  the  peop  ९  in  general
 Therefore  ‘t  Ss  that  the  Famine  Code
 Revis  on  Committee  constituted  m
 193%  speaking  about  th,  Tuncabhadra
 project  gave  this  opinion

 “State  mtervention  has  till  now
 been  largerly  confined  to  measures
 dcsigned  to  save  hfe  and  mitigate
 suffering  A  bolder  pol  (४  is  now
 wanted  which  we  trust  will  not
 only  be  of  incalculab'e  benefit  to
 the  people  by  creating  the  much-
 needed  power  of  resistance  but,  in
 the  long  run,  save  the  resources
 of  the  State  from  the  existing
 drain”

 Therefore,  we  appeal  to  the  Govern-
 ment  to  take  immediate  steps  to  see
 that  the  whole  project  38  constructed
 But  the  Government  says  that  they
 will  construct  at  mn  stages  That,  I
 find,  is  the  most  dangerous  thing  that
 Government  75  trying  to  do
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 Government  says  that  new  estimates
 will  have  to  be  prepared  for  this  new
 stage,  that  is  the  first  stage.  For  that,
 the  Times  of  India  in  its  editoria]  has
 given  a  review  of  what  would  happen.
 It  says:

 “The  Union  Government  has
 asked  the  Mysore  and  Andhra
 Governments  to  submit  a  joint
 report  and  detailed  estimates  for
 the  first  phase  which  will  presum-
 ably  be  followed,  as  is  usual  in
 such  cases,  by  a  scrutiny  by  the
 Planning  Commission  and_  the
 Union  Ministry  for  Irrigation.
 These  processes  can  very  well
 drag  on  till  the  very  end  of  the
 Plan  period.”

 It  35  quite  natural  because  to  pre-
 pare  the  whole  scheme,  the  Andhra
 and  Karnataka  Governments  had  to
 come  together  and  had  to  have’  very
 prolonged  negotiations  for  many  years
 and  they  came  to  a  particular  agree-
 ment.  Now  that  agreement  will  have
 to  be  scrapped  and  a  new  agreement
 arrived  at,  for  which  estimates  will
 have  to  be  prepared.  Naturally,  this
 will  drag  on  for  many  years.  At  the
 rate  at  which  Government  is  now
 proceeding  I  have  no  hopes  that  they
 are  going  to  make  a  beginning  at  least
 to  construct  this  in  the  very  near
 future.

 Shri  Narayanankutty  Menon:  They
 rely  on  a  possible  disagreement

 Shri  Nagi  Reddy:  Therefore  is
 that  they  ended  by  saying:

 “The  whole  affair  makes  non-
 sense  of  the  repeated  official  calls
 for  stevping  up  agricultural
 production  re

 I  hope  Government  will  take  note  of
 this  particular  thing.

 Second'y,  Sir,  we  have  been  told
 that  1,83,000  acres  will  be  irrigated.
 But  the  important  point  is,  where  is  it
 going  to  be  done  and  how  is  it  going
 to  be  done.  If  it  is  according  to  the
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 original  plan,  this  l6  mile  canal—then
 the  Andhra  area  will  not  get  more
 than  80,000  acres.  If  we  have  to  divide
 the  waters  that  are  now  going  to  be
 given  by  what  is  called,  “self-contain-
 ed  project,”  as  per  the  ratio  of  35—85,
 then  the  trouble  will  be  that  Mysore
 will  not  get  more  than  60,000  acres
 and  Andhra  area  will  not  get  more
 than  120,000  acres,  not  even  half  of
 what  these  areas  should  get.  There-
 fore,  it  is  going  to  create  greater  prob-
 lems  between  the  two  States,  it  will
 create  bitterness  between  the  two
 States  as  far  as  these  calculations  are
 concerned.  The  Government  instead
 of  solving  the  problem  is  going  to
 create  a  new  problem,  for  which  it
 will  be  responsible,  not  only  between
 the  people  of  two  States  but  between
 the  Governments  of  these  two  States.

 In  the  end,  Sir,  I  would  only  like  to
 appeal  to  the  Government  in  one
 respect.  The  Government  does  not
 probably  remember  the  sentiments  of
 the  people  of  the  south.  I  am  glad
 that  for  once  at  least  one  of  the  papers
 in  the  south,  The  Mail  67  Madras,
 writing  about  Tungabhadra  waters  in
 its  editorial  said:

 “Not  to  carry  out  that  project  in
 its  entirety  will  be  tantamount  to
 wasting  precious  water,  and
 involving  unnecessary  expendi-
 ture.”

 It  ends  up  by  saying’
 “It  almost  seems  another  case  of

 discrimination  against  the  south.”

 —Andhra,  in  particular.  Therefore,
 Sir,  I  would  request  Government  to
 give  final  approval  to  the  whole
 scheme  at  once,  and  I  request  them
 to  begin  work  simultaneously  for  the
 Mid-Pennar  and  Gandikottah  projects
 which  are  parts  of  the  whole  scheme
 of  the  High  Level  Canal.  I  also  expect,
 Sir,  the  Government  to  give  me,  the
 people  of  Rayalaseema  and  the  Gov-
 ernment  of  Andhra  a  guarantee  that
 this  project  will  be  finished  by  the
 end  of  the  Third  Five  Year  Plan,
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 Shri  T.  8,  Vittal  Rao:  Otherwise,
 they  will  be  defeated  in  the  election

 Some  Hen.  Members  rose—

 Shri  Nagi  Reddy:  Sir,  I  finished
 early  so  that  Shri  Ram:  Reddy,  who
 thas  also  given  his  name  for  mitiating
 this  discussion,  will  also  have  ten
 minutes

 Shri  Rami  Reddy  (Cuddapan).  My
 mame  is  also  there  along  with  the
 name  of  Shri  Nagi  Reddy

 Mr.  Deputy-Speaker:  That  is  true,
 but  he  cannot  be  given  ten  munutes
 now.  He  may  say  a  few  things  in
 five  minutes

 Shri  Rami  Reddy:  M:  Deputy-
 Speaker,  Sir,  the  previous  spc  aker,
 Shri  Nagi  Reddy,  said  that  the  Deputy
 Minister  last  time  stated  that  because
 this  does  not  come  up  tothe  level
 fixed  in  regard  to  standards  of  produc-
 tavity  for  an  irrigation  scheme  it  nced
 not  be  taken  up  I  submit  that  this
 point  has  been  already  answered  by
 the  Deputy  Minister  himself  on  87
 November,  958  He  said  then

 “The  advisory  committee
 thought  that  it  did  not  come  with-
 in  the  standard  fixed  for  the  pio-
 ductivity  of  irrigation  schemes
 But,  taking  into  account  the  fact
 that  this  scheme  will  benefit  the
 famine  areas  of  Rayalaseema,
 they  have  now  accepted  this
 scheme”

 Again,  while  answering  simujal
 question  in  the  Rajya  Sabha  yesterday
 the  Deputy  Minister  stated

 “The  joint  project  report  of
 T.B.H.L.  Canal  submitted  by  the
 Governments  of  Andhra  Pradesh
 and  Mysore  have  been  technically
 approved.”

 Therefore,  in  regard  to  the  standard
 of  productivity  of  the  scheme  there  is
 no  question.  The  Technical  Committee
 hes  now  approved  the  scheme  The
 scheme  has,  therefore,  been  found  to
 be  one  which  would  yield  sufficient
 results.
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 The  only  question  now  appears  to
 be  about  finding  sufficient  resources
 Even  in  November  while  answering  a
 question  in  this  House  the  Deputy
 Minister  stated:

 “It  is  not  a  question  of  the
 Central  Government  being
 adamant  It  is  a  question  of  find-
 ing  sufficient  resources.  Perhaps
 the  hon  Member  knows  that  the
 spillover  in  respect  of  Andhra
 Pradesh  from  the  Second  Plan  to
 the  Third  on  irrigation  is  going  to
 be  Rs  70  crores.  So  we  have
 also  to  look  to  the  financial
 resources  avallable”

 Again,  yesterday  in  the  Rajya  Sabha
 he  stated

 “However,  in  view  of  the  hmi-
 tation,  of  funds  and  possibilities
 of  achieving  benefits  earher,  the
 State  Governments  were  advised
 to  develon  thi  project  in  two
 stages”

 Thcrefore,  the  only  point  now  is  about
 the  re.ources”)  The  State  Government
 has  been  pressing  on  the  Central  Gov-
 ernment  to  take  up  the  whole  scheme
 cosing  about  Rs  20  crores,  but  the
 Ministry  has  been  saying’  that  the
 State  Government  may  not  be  able  to
 find  R  20  crores  or  Rs  22  crores  for
 executing  this  scheme  If  the  State
 Government  could  find  —  sufficient
 resources,  It  has  been  stated  that  they
 may  not  have  any  objection  to  take
 up  this  scheme

 In  respect  of  this  matter,  I  want  to
 submit  one  point  of  importance.  The
 Deputy  Minister  stated  that  the  spull-
 over  m  respect  of  Andhra  Pradesh  on
 irrigation  is  Rs  70  crores.  Nagarjuna-
 konda  project  is  one  of  the  schemes
 that  is  included  in  the  Second  Plan
 and  it  is  being  executed  The  Tunge-
 bhadra  project  was  thought  of  even
 before  the  Nagarjunakonda  project
 was  included  in  the  Second  Plan  and
 before  it  was  sanctioned.  Even  at  the
 time  when  the  Nagarjunakonda  pro-
 ject  was  sanctioned  and  this  project
 was  being  considered,  the  people  of
 Rayalaseema  expressed  the  fear  that  if
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 the  Nagarjunakonda  project  was  taken
 up  before  the  Tungabhadra  high  level
 canal  was  sanctioned,  later  it  might  be
 said  that  sufficient  funds  may  not  be
 available  to  take  up  this  scheme
 Therefore,  at  was  said  that  on  that
 account  the  Tungabhadra  high  level
 canal  might  be  postponed  Then,  both
 the  representatives,  of  the  State  Gov-
 ernment  and  of  the  Central  Govern-
 ment,  gave  an  assurance  that  such  a
 thing  would  not  happen  and  that  the
 Tungabhadra  high  level  canal  would
 not  be  postponed  on  that  account

 Now,  the  Deputy  Minister  has  said
 that  the  spillover  in  respect  of  irriga-
 tion  would  be  Rs  70  crores  This
 spillover  of  Rs  70  crores  is  maml}  on
 account  of  the  Nagarjunukonda  pro-
 ject,  because  the  Nagarjunakonda  pro-
 jJect’s  first  stage  is  sanctioned,  and  it
 costs  about  Rs  87  crores  Only  Rs  32
 crores  3५  provided  in  the  second  Plan
 Therefore,  the  spillover  m  respect  of
 the  Nagarjunakonda  projcct  alone  35
 going  to  be  Rs  55  crores  Hence,  the
 spl}love:  in  respect  of  other  projects
 would  be  only  Rs  5  crores  The
 taking  up  of  the  Nagarjunakonda  pro-
 ject  cannot  be  considered  as  2f  that
 project  35  a  State  project  It  is  nota
 State  project  at  all  because  inm_  the
 cast  of  Hirulud,  Bhakra  Nangal  and
 similar  major  projects  they  were  all
 included  in  the  Central  «ector  and  not
 in  the  Stite  sector  Unfortunately,
 when  the  question  of  Nagarjunakonda
 came  uo  it  was  included  in  the  State
 sector,  and  now  to  avoid  this  high
 level  canal  being  taken  up,  it  is  said
 that  the  spillover  is  gomg  to  be  Rs  70
 crores  and  thercfore  the  resources
 may  not  be  available

 In  regard  to  thi,  matter  one  more
 point  may  be  submitted  Mv  learned
 friend  on  the  other  side  has_  pointed
 out  the  famine  conditions  and  the  fear
 expressed  m  Rayalaseema  about  this
 matter  In  that  connection,  I  want  to
 add  only  one  thing  As_  originally
 contemplated,  this  high  level  canal
 project  was  estimated  to  cost  Rs  26
 crores  and  it  was  expected  to  irrigate
 an  ayacut  of  over  4j-lakh  acres
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 Then  it  was  reduced  to  a  Ra  22-crore
 scheme  Correspondingly,  the  83  3०५६
 was  also  reduced  Now,  the  Central
 Government  ig  advising  th  State
 Government  to  take  up  the  first  stage
 that  costs  about  Rs  42  crores  and
 irrigate  about  1,80,000  acres  The
 result  is  that  the  Cuddapah  dstrict  us
 totally  being  neglected  now  Now,  if
 the  first  stage  alone  is  taken  up,  apart
 from  the  Gandikota  Weir,  the  only
 two  canals  that  are  going  to  benefit
 the  Cuddapah  District,  namely,  the
 Cuddapah  north  canal  and  the
 Cuddapah  south  canal  would  be
 ormtted  If  the  first  stage  alone  is
 taken  up  the  Cuddapah  district  would
 be  totally  neglected  and  this  is  the
 most  backward  area  in  Rayalaseema

 Mr.  Deputy  Speaker:  ‘The  hon
 Mcmber  should  conclude  now  He
 should  leave  some  time  for  the  Minis-
 ter!

 Shr  Ram:  Reddy  Only  one  minute
 more  Sir  The  allotment  was  reduced
 from  R,  26  crores  to  Rs  22  crores
 Thc  ayacut  also  was  totilly  cut  out
 co*respondingly  from  the  Cuddapah
 district  alone  Now  when  the  scheme
 is  reduced  from  Rs  20  crores  to  Rs  0
 creres  and  when  the  first  stage  is
 being  taken  up  it  is  the  Cuddapah
 district  again  that  ३5  being  totally
 neglected  In  view  of  this  the  matter
 was  taken  up  by  me  and  after  my
 question  way  answcred  on  the  floor  of
 the  House  on  the  897  November
 I  have  been  receiving  a  number  of
 representations  and  according  to  the
 leading  papers  in  Andhra  and  else-
 where  they  have  been  ver,  much
 distressed  over  this  problem

 An  Hon  Member  The  House  s  also
 distressed

 Shri  Ram:  Reddy.  The  House  35  also
 very  anxious  All  the  proposals  for
 execution  of  the  whole  scheme  are
 ready  and  they  just  need  a  helping
 hind  from  the  Mimster  So,  I  request
 that  the  hon  Minister  would  be  kind
 enough  to  extend  a  helping  hand
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 Shri  T.  Subramanyam  (Bellary):  Is
 it  a  fact  that  the  area  of  Mysore
 State  and  the  adjoming  Andhra  State
 through  which  the  highlevel  canal
 flows  has  been  subject  for  a  long
 time  to  acute  and  frequent  famine
 conditions?  We  are  now  in  the  third
 year  of  the  second  Five  Year  Plan
 and  although  this  was  included  in  the
 Second  Five  Year  Plan,  there  has  been
 no  progress,  although  the  develop-
 ment  of  the  low-level  canal  has  been
 going  on  much  more  satisfactorily  m
 similarly  situated  projects  in  other
 States  So,  may  I  ask  Government
 to  take  up  this  project  urgently  and
 see  that  it  is  completed  expeditiously,
 so  that  the  benefits  of  this  project
 may  be  utilised  to  the  maximum
 extent

 Mr.  Deputy-Speaker:  That  is  a
 specch,  not  a  question

 Shr:  T  B  Vittal  Rao  As  one  mti-
 ma  cly  connected  with  the  progress  of
 the  Tungabhadia  project  belonging  to
 the  forme  Hvydcrabad  State,  I  know
 that  the  project  cnvisagcd  an  irriga-
 tion  potential  of  of  lakh  acies  and
 this  high-level  canal  3s  only  a  part  of
 it  If  at  this  stage  when  we  are  at
 the  end  of  the  thnd  year  of  the  Second
 Five  Year  Plan,  if  you  are  asked  to
 submit  .  fresh  scheme,  then  that
 scheme  has  to  go  to  the  CWPC
 They  will  examine  it  for  six  months
 and  finally  it  will  come  to  the  Hath
 Technical  Committee  So  we  do  not
 know  when  the  project  will  be  execut-
 ed  There  are  so  many  irrigation  pro-
 jects  for  which  amounts  have  been
 sanctioned,  but  which  have  been
 neglected  For  instance,  the  Vamsa-
 dhara  project  has  been  neglected  and
 so  many  other  projects  also  have  been
 neglected

 Mr  Deputy-Speaker.  This  is  not  a
 question  Then  I  may  have  to  ask  the
 hon  Munister  to  lay  a  statement  on
 the  Table.

 Shri  T  B.  Vittal  Rao:  So,  why
 could  not  they  take  up  at  least  this
 high-level  canal  immediately?  They
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 have  Devnoor  project  for  which  Rs  3
 crores  have  been  earmarked  So,  at
 least  that  amount  should  be  utilised.
 So,  I  .equest  the  hon  Munster  to  take
 up  this  high-level  canal  immediately.

 Shri  Venkatasubbaiah  (Adon):  Is  it
 not  a  fact  that  the  Tungabhadra
 reservoir  35  designed  to  serve  both  the
 low-level  canal  and  the  high-level
 canal  schemes  and  the  full  benefits  of
 that  reservoir  cannot  be  achieved  if
 this  entire  scheme  is  not  sanctioned?
 Otherwise,  the  water  in  the  reservoir
 will  go  to  waste

 The  Deputy  Minister  of  Irmgation
 and  Power  (Shri  Hathi):  Hon  Mem-
 bers  have  shown  anxiety  about  a  pro-
 ject  which  73५  going  to  irrigate  the
 famine-stri  ken  areas  and  which  need
 irrigation  In  the  reply  that  I  gave
 the  other  day  in  this  House,  I  said
 that  although  the  project  did  not  come
 with  n  the  prescribed  standard  of  pro-
 ductivity  taking  into  consideration  the
 fact  that  this  project  is  going  to
 bencfit  this  area,  the  Technical  Com-
 mittee  hasapprovedit  Itis  not  only
 this  particular  project  but  there  are
 a  number  of  such  projects  which  are
 not  coming  within  the  prescribed
 standard  But  evcn  then,  having
 revard  to  the  needs  of  the  particular
 area  where  irrigation  facilities  are
 needed  most,  that  standard  is  waived
 in  many  cases  So,  there  is  no  ques-
 tion  of  this  project  being  not  finally
 approved  on  the  ground  that  it  does
 not  come  within  the  productivity
 stage  The  real  apprehension  which
 has  been  voiced  here.  I  could  appre-
 ciate  is  that  in  case  now  this  project
 is  not  wholly  approved  as  it  As,  at
 may  perhaps  be  that  later  on  when
 the  second  stage  is  to  be  taken  up
 fresh  project  report  might  have  to  be
 prepared,  fresh  estimates  might  have
 to  be  prepared  and  also  the  agree-
 ment  between  the  two  States  might
 have  to  be  entered  into  and  that  might
 take  a  long  time_  I  fully  appreciate
 that  point  of  view  Therefore  I  want
 to  make  it  very  clear  that  there  is  no



 4893  Tungabhadra

 {Shr  Hath}
 question  of  any  agreement  to  be  made
 between  the  two  States  The  propor-
 tion  that  has  been  prescribed,  namely
 65  and  35,  will  remain  the  shares  of
 the  two  State  Governments  and  the
 distribution  of  water  wil)  also  be  in
 that  proportion

 I  may  say  that  the  pioject  as  a
 whole  has  been  technically  approved
 Theiefore,  there  now  remains  no  ques
 tion  of  having  any  correspondence
 between  the  States  with  regard  to  the
 sharing  of  wate.  As  the  whole  pro
 ject  has  been  techni  ally  approved,  I
 think  there  should  be  no  apprehen
 sion  on  that  ground  It  35  not  a  part

 the  proseact  ९४७७  dhe  whole  proyect
 that  has  been  approved  by  the  Gov-
 ernment  So,  there  need  be  no  dismay
 or  apprehension  on  that  score

 With  regard  to  the  arcas  that  are
 to  be  irrigated  there  ae  two  stapes
 of  development,  and  Mysore  in_  the
 fiust  stage  will  cet  68,000  acres  and
 Andhia  20000  acies  that  means  in
 all  88000  acres  During  the  second
 stage  Mysore  vill  get  436  000  acres
 and  Andhra  252000  acres

 Then  it  is  bctte:  to  go  on  conctiuct
 ing  cinals  and  gctiing  the  ben:  fits  and
 developing  the  «(4  Instead  of
 doing  that  after  the  whole  project  is
 ovei  it  would  be  be'tcr  7  we  stick
 to  a  particulal  portion,  get  the  benefits
 and  then  go  on  adding,  ‘o  the  bene‘its
 But  that  does  not  mean  that  there  ॥५
 any  intention—and  there  necd  be  no
 apprehension  on  that  score—to  shelve
 the  second  stage  and  so  the  question
 of  any  agreement  between  the  two
 States  will  not  arise  The  project  as
 a  whole  has  been  technically  approved
 and  so  it  will  not  be  necessary  now
 to  go  to  the  technical  committee  for
 the  scrutiny  of  these  details

 Shri  Nagi  Reddy  On  a  point  of
 information  Will  the  canal  that  s
 going  to  be  constructed  in  the  first
 stage  have  the  capacity  to  carry  4,000
 cusecs  of  water  or  will  it  be  reduced”

 Shri  Hathi:  That  we  shall  see  when
 the  whole  project  s  approved  So  far
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 as  the  canal  is  concerned,  it  forms
 part  of  the  whole  project

 Shri  Rami  Reddy:  May  I  ask  one
 question?

 Shri  Hathi:  Let  me  first  finish  Then
 if  there  is  any  question,  I  will  reply

 A  point  was  made  that  the  waters
 that  will  be  required  in  the  first  stage
 and  second  stage  may  not  be  in  the
 same  proportion  and  there  might  be
 some  dispute  again  But  I  may  tell
 you  that  the  water  distribution  will
 be  ४58  the  ratio  of  35  and  65,  as  agreed
 upon  by  both  the  States  80,  there
 should  not  be  any  apprehension  on
 that  score

 The  onlv  othc:  point  is  about  find
 ing  finincial  resources  When  I  said
 that  the  Planning  Commission  has
 technically  appioved  the  whole  pro-
 ject  it  docs  not  include  the  financial
 resources  for  the  project  We  are
 giving  moncy  as  and  when  it  35  neces-
 sary  For  instance  for  Nagarjuna
 sagal  ploject  we  provided  Rs  55
 Crore  Thcry  wantcd  more  So  we
 74६९  them  Rs  25  crores  moire  That
 t  only  3  question  of  financial  re-
 ources  Fhere  should  be  no  appre

 hen  ion  on  the  part  of  the  Members
 that  thc  projcct  report  as  a  whole  is
 not  approved  Much  of  the  mis
 undeistanding  that  arose  is  with
 ‘egard  to  the  delay  in  coming  to  the
 agreement  by  both  the  States  and  so
 perhaps  Members  thought  that  a  new
 project  report  will  have  to  be  prepared
 again  which  J  should  hke  to  clarify

 9  hrs

 Shri  Rami  Reddy.  What  is  the  harm
 aun  sanctioning  the  whole  scheme
 though  the  execution  might  be  done
 in  stages?

 Sbri  Bathi-  I  said  so  The  whole
 project  hgs  been  approved  Only  the
 execution  will  be  done  in  two  stages
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 Shri  Dasappa  (Bangalore):  May  |
 know  when  the  whole  project  will  be
 completed?

 An  Hon  Member:  Nobody  knows

 Shri  Dasappa:  Is  it  in  the  womb  of
 the  future  or  3s  there  some  target
 fixed  or  is  there  any  schedule  of
 execution?

 Shri  Hathi:  It  would  not  be  possi-
 ble  to  give  any  target  date  as  to  when
 the  whole  project  will  be  completed

 Shri  T  B  Vittal  Rao:  Why  not?
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 Shri  Nagi  Reddy:  At  least  by  the
 end  of  the  Third  Plan?

 Shri  Hathi:  But  I  can  say  that  we
 have  provided  money  even  fo:  this
 year,  २९,  1958-59

 Shri  T  B.  Vittal  Rao:  How  much?

 Mr.  Deputy-Speaker:  The  House
 stands  adjourned  tl  Eleven  of  the
 clock  tomorrow

 29  02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  the
 8th  December,  958
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 7  issuing  Mach  nes  5583-84 ‘1788,  Assan’  Tripura  Road  5566  WR17  Ral  Link  from  Berham

 789  7
 ral  Rava

 on  Cen-
 5566

 pur  to  Durgaprasad.  5584
 Rail  zine

 i790  Calcutta-Delhi  Road  5567-68
 arses  Site  iy  tie)  5590

 179%  Sugarcane  5568
 181g

 ae,  ome
 m

 5585
 £792.

 ae  cet  s  5568-69
 ‘1820,  H

 ou  Bhatinda  5 ection  55  5
 1793+

 oe
 across  Gandak

 5569
 Tg23

 mie
 YY
 etl

 nents  for
 wa  Festival  at  Cal-

 1794,  Non-payment  of  Ofhcating  curta  ‘5585-87
 Allowance  5569-70  ‘1822,  Unauthorised  Vendors  on

 795  Connunity  Development  Railway  Stations  5587
 work  in  Mysore  Stace  5570  ‘1824  Vaccines  5587

 1796
 ®  @  Baten  Office,

 _——
 r824  Russ)  Water  Supply

 5587-१8 ४  ९।  chemes  oi
 1797

 Re  enchant  ot  Daly
 ‘1825,  Ree  Mils  in  States  $$38-89

 of  १
 Agricultural  Rescarch  1826  Through  Traffic  between
 Institute  ‘SS71-72  T  Idanga  and  Nimnita

 1798  holt  im  Goods  Train  5572
 ‘Station:

 9  5585-90
 1799  Divs  onal  Headquarters  3827  Overwork  2

 ngine द  Drivers  5590 at  Khurda  Road  5572-73  Central  Dairy  Scheme
 1800:

 दिशा  rea  aampese  73
 १827

 ra  Kerala
 Y

 S$510= 31

 Go.  Prec  and  Works  aa
 55  ‘1829.  Animal  Husbandry  55  t-92

 Railways  5573-74  3830  Ra
 ay  aes  s

 aaa

 i802,  Governnem  Aid  toMis-  1837  Sant  abiriya  =
 Seva 3

 0  i  6  5574  Mandal!  ‘Bihar  5592-93

 1803.  Outdoor  Patients  in  3832  Bridge  over  Ranganga  5533
 Ra  Iway  Dispensaries  5574-75  Bogus  Police  Warrants  5523-24 Pp  3833

 3804  —  on  Tuni-Wal-
 a

 1834  Theft  of  arucles  5534
 seco!

 7805  Unhvgiente  Conditions  ‘1835+
 bas  Mav

 Scheme
 ‘5594-95,

 in  Krishna  Nagar  5576  7836  Artific.al  Insemination
 806  Thefts  at  Gomoh  Junc-  Scheme  5525

 tion  5576-77  ‘1837.  ‘Sale  of  Ferulizers  in
 3807

 Car  Shes
 at  Kharagpur

 ss
 Manipur

 cuca
 (5535*96

 ation  Purchase  of  Trucks  for
 a808.  Fly  Catching  Device  5578

 7836  Manipur  Administration  55  96-97



 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO
 QUESTIONS—contd,  QUESTIONS—contd.

 U.S.Q.  Subject  CoLumns  U.S.Q.  Subject  Corunna
 No.  No.

 ‘1871,  P.&  T.  Buildirg  at 1839.  Loan  for  Mampur  $597  Salem  .  .  5636 2840.  Couperatve  Societies  1872,  P.&  T.  Building  at in  Triputa  5597  Jaipur.  .  ‘S616-17 1841  Locust  Control  5597-98  1873.  Building  for  D.T.O.  Cal-
 1842.  Cheating  in  Freight  cutta  oe  5077

 Booking  5599  1874.  Telegraph  Staff  Quarters 1843.  Accidents  at  Level  cross-  at  Kozhikode  $6I7-28 ings  5599  1875.  Community  Development Work  in  Madras  °  $618 1844.  Grants  for  construction
 of  Roads  5599-5600  ‘1876,  Slum  Clearance  $6%8-I9

 ‘1845.  Ral  Reservation  Indica-  7877...  Malk  Colonies  in  Dethi  5619-20 tors  5600-01  ‘1878,  Team  to  study  Agricultu- 3846  Rail  Coaches  and  Wagons  §60!-02
 rT  tiene

 ain  China  5620
 1879  Telephone  Facilities  on 1847  Tran

 Colhion  Services
 5602-23

 India-Tibet  Road  5620-23 848
 reo  oa  Loam  ‘1880,

 cd
 ort  m  Himachal i  603-  Pradesh  5625 ao  ere

 887.  T  t  im  Himachal 1849,  Konkan  Ruslway
 ;

 5604  ‘IBSIL
 Pratech

 ma
 5622 3850  Prices  of  Foodgrains  5

 pas  ‘1882.  Repairing  of  Shops  5622-23 ARSE  Jamsar  Ra  Iway  Station  5805  ‘1883.  Team  of  Advisers  5623 ‘1852.  Purchaseoflad
 =

 5606
 ‘1884  Uingoh-Khandwa  Rail ‘1853.  Brdgcs  on  Rivers  in

 606-  Link  °  5623-24 हु  Orissa  5008-07  ‘1885,  New  Flag  station  5624 3854  Damage  Duc  to  Floods  5607  r8%6  Railway  Siding  $624-25 8  Caterers  On  Northern  ‘18h7  Missing  of  Press  Ma- 755
 Railway  5608  chines  5625-26 I856  Tractor  Testing  Sta-  ‘1888  80  pt  ra  accommodation 5  tion  5608  for  Second  Class  Passen- ‘1857,  Overbridge  on  Rohtak  gers  5626 an
 Road  5608-09  1889.  Sugarcane  5626-27 85b.  Devclopment  of  Fisheries

 63  1890,  Ravalgaon  Sugar  Factory  5627 im  Manipur  3279
 ‘1891.  Homeopathic  Enquiry 1859.  Fisheries  in  Man  pur  5609  Comanittce  5627-28 1860.  Forests  mm  Manipur  5$6I0  ‘1892.  Telephone  Receivers  $628 ‘1861.  Splcen  and  Blood  Survey  1893.  Employment  in  Merchant in  Manipur  56I0  Vany  5628-29 ‘1862,  Leprosy  in  Manipur  S61O-1E  1894  Dharmsala  out-agency  $629 1863,  Land  Revenue  Depart-  ‘1895  Master  Plan  for  Explora- mentin  Manipur  563  12  tion  of  Water  Resuurces

 ‘1864.  $  Ss.  “City  of  New  York”  56I2  in  Kerala  5629-30
 Comm  ‘1896.  Acquisinon  of  Land  for 1865.

 Blacks  Development
 5612-13  @  cooperative  Society  §630-32

 ‘1866.  Deratment  of  a  Goods  ‘1897.  Tourist  Cars  5637-33 Tran  ‘5613-14  ‘1898,  Ayurvedic  and  Unani
 ‘1867.  Facthues  on  Stations  on  Tibbia  College,  Delhi  $633 N.E.  Railway  5614-15,  1899.  Water  Supply  forDethi  5633-34 ‘1868.  Advisorv  Committees  5675  1900,  Loans  for  purchase  of
 1869,  Post  &  Telegraph  Build-  Foodgrains  5634

 ings  5675  ‘1901.  Ticketless  Travelling  5634-35 787०0  PC  and  T.  Buiiding  ar  ‘1902,  Filtration
 ad

 at
 Rolie Secunderabad  ‘S6ES-15  Road  Delhi  पु  $635
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 US.Q.  Subject
 No.

 1903.  Lower  Selection  Grade  in
 Posts  and  Telegraphs
 Department

 x904.  Ameaities  at  Stations
 ‘1905.  Amenities  at  Stations
 1906.  Electrification  of  Sta-

 tions  न  ५
 1907.  Passenger  Guides
 1908,  ‘Camping  Coaches
 1909.  Extra  Departmental  Staff

 of  Posts  and  Telegraphs
 Department

 “yw.  १७८८  prices  on  Miardvas
 State

 AQKl.  Amenities  at  Stations
 39t2.  Bungalows  for  Ofhcers
 9x3.  Nurses  in  Railway  Hos-

 pitals
 ‘1914.  Barhan  Ita  Railway  Line
 AQIS.  Electrification  of  Quarters

 at  Dum  Dum  Anrport
 i9%%  '  Ghowkidars  in  Civil  Avi-

 avon  Department
 1917.  Stalf  Quarters  at  Acro-

 dromisin  Ynpura
 and  Assim

 y9r8  Service  Code  and  Recrint-
 ment  Rules«  {  Civil  Avi-
 ation  Department

 1919.  Passenger  Amenities
 1920.  Thefts  on  Goods  Wagons
 792i.  Air  Accidents
 ‘1922.  Posts  and  Telcgraphs

 Colony  Madirar
 1923.  Telephone  Eachange

 Madura
 1924.  Practice  of  Surgcty  by

 Vaids.
 ro28-  Pits.  i  78)  me:  ९९  ne  Post

 08५  $
 7926  Muimstry  of  ‘reigation

 and  Power
 I927.  Stra  s  Bor  bav/Karachi/

 Persian  galf  Conference
 ‘1928.  Tain  Deraiment  .
 I929.  Food  Produc:.on
 1930.  Dran  from  Kale  pur  to

 Brahman:  Raver  Os  ssa
 ‘1931.  Fashy  n  .
 ‘1932.  Co-opera  ive  Moverrert
 ‘1933.  Ra:lway  Stations
 ‘1934.  Railway  Time  Tabks

 {  Dany  Drezst  )

 CoL.umMnNns

 5636
 5636-37
 5637-38

 5638
 5639-40

 5640

 5640-41

 5641
 564  42

 5642

 5642-43
 5643

 5644

 5644-45

 5645-46

 5646
 5646-47
 5647-43

 5648

 5649

 $649-50,

 5650

 5650

 5652

 ‘5651
 5653-52
 5652-53

 5653
 5653
 5654
 5654
 5655

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.
 No.

 1935"

 1936+
 I937-

 3938

 ‘1939-

 re40

 प्व्गा

 7942

 I  9  43°
 7944

 Subject

 Kottayam  Head  Port
 Office  मु

 Trunk  Calls
 Roads  in  Hurachal  Pre-

 desh
 Purchase  cf  —Reilvay

 Engines  and  Wugone
 Drink.rg  Water  for  Posh

 arpu.  De  1  Pw  yeb
 Recrunument  of  Super-

 vsors  for  Railway
 Works  Denattment

 Pav  Scales  of  Teachers  .n
 Railway  Lducational
 Instuuon

 Search  of  ह  ccugees  Ly
 Im:  Officas

 Sugar  Cane
 Ind  genous

 Medicine
 Piv  te  Seboole  sr  Seuwh

 ba  oon  Ra  Iway
 Siopor
 Tube  Wells  in  Or  ssa
 Cacrers  on  che  South

 Lastcrn  Radway
 Mik  Supply  Schemes

 in  पू  pura
 Erosion  of  Khowa:  River
 Recl’na  on  of  Reda

 Sapar  on  Tre  ta
 Posts  and  Telegraph

 Empl  wees
 Fleet:  ficatier  of  Radwry

 Lines
 Indian  Railway  Officials

 in  Pabistan
 Doubl.ng  .f  Tire,
 Roads  in  New  Delhr
 Ternnal  Bulding  at

 Torhat  A  epe  ह द
 Farvis  P.awaeng
 H  -akud  Dim
 Thef's  on  North  Eastern

 Railwey
 Thefts  on  Ra  iwavs
 Poultry  Far  ving

 प्  machal  Pradesh
 Fruit  Canning  Industry

 an  Hun  acnai  प्  desh
 Diesel  Cars  on  Nor  hern

 Railway

 System  of

 in

 5908

 Corumne-

 5656
 5656-57

 5657

 5657

 5658-59

 5059

 5659-60

 5660
 5665

 5661

 5662
 Conrol  Ofheer  5662-63

 563

 5664

 5664-65
 5665

 5665-66

 5606-67

 566°

 5667-68
 5668

 5668-69

 5669
 5669-70

 §670

 5670-7
 इठान 72

 5672

 5673

 5673
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 USQ  Subject  ,
 No

 1967  Pakrstani  Seamen
 1968  Mindi  Lrenslators  and

 Assi  tants
 १969  Centrat  for  Manuf.  ure

 ug  Wago7s
 7970  Bombay  Agra  Road
 ‘1971  Manmad-Nardana

 Indore  Railway  Line
 १972.  Handhng  Contracts  at

 Gauhan
 973  Nagarjuna  Sagar  Project
 1974,  मै  mbezzicment
 ४297५  0४५८७  Headquartess  at

 Olavakkode
 3976  Revision  of  Seniority  im

 Assistants  Cadic  in
 Railway  Board

 1977  Road  from  Roorkee  to
 Badrinath

 3978  Wood  and  Construction
 of  Gilders

 3979  Scaraty  Conditions  in
 Punjab

 1980  Community  Develop  nent
 Projects  in  Himachal
 Pradesh

 198!  Orchards  m  Punjab
 1982  Cashewnut  Cultivation

 in  Punjab
 1983,  Corruption  Cases
 1984  Railwav  Bridges  damaged

 during  Rains
 7985  Waitng  Rooms
 7986  Purchase  of  (027९८  nce

 by  Madhya  Pradesh
 Government

 2988  Ropcwi;,  between  Jammu
 and  Srinagar

 2989  Temporiry  Employces
 in  Bikaner  Division
 of  Northern  Railway

 1990,  National  Highway
 between  Hyderabad
 an  Bangalore

 7997  Railway  Tickets
 1992,  Train  Accident
 1993  Osl  Sardines
 7994  Goods  Train  Collision
 37995  Labour  Camps  in  Delhi
 1995-A.  Manjri  Type  Schools  in

 Tmpura
 11995-B  Farr  Price  Shops  in

 Bihar

 {  Dany  Droxsz ]

 CoLuMNS

 5674

 5678-95,

 5675
 ६675-76

 $676

 5676-77
 56757

 5677-78

 5676

 567

 $679

 5680

 5680

 5681
 §68-82

 5682
 5683,

 5683
 5684

 5684

 §684

 5684-85

 5685-86
 5686
 5687
 5687

 5687-88
 5688-89,

 $689

 5689-90

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 USQ  Subject
 No.

 1995-C_  Floor  Price  of  Jute  and
 Mesta

 1995-D  Export  of  Grapes  and
 Mango  Pickles

 1995-F  Tclephine  §  quipment
 3995-79  Recovery  of  Agncultural

 Loans
 3995-G  Stray  Cattle  in  New

 Del

 PAPERS  LAID  ON  THE
 TABLE

 The  following  papers  were  laid
 on  the  Table

 t  Acopy  of  Notification  No
 B  IP!24  56'57-8  dated  the
 26th  November,  1958  under
 sub-section  (3)  of  Section
 3३33.  of  the  Motor  Vekicles
 Act,  1939,  mluking  certain
 amendment  to  the  Motor
 Vehicles  Rules  for  Mampur
 IOST  published  in_  the
 Manipur  Gazctte

 2  Acopy  of  the  Audit  Report
 Defence  Services,  958
 (including  Report  on  the
 Appropriation  Accounts  of
 Detcnce  Services  and  the
 Commercial  Appendia  there-
 to  for  the  vcar  1956.  14  )
 under  Article  rsr(:  of  the
 Constitution

 3  A  copy  of  the  statement
 containing  reply  to  a  me-
 morandum  received  =  from
 a  Member  in  connection
 with  Demands  for  Grants
 (Railways)  1958-59,

 REPORT  OF  COMMII‘TFY
 ON  PRIVATE  MFMBI  RS’
 BIIITS  AND__RLSOLU-
 TIONS  PRESENTED

 Tein
 Report  was  presen-

 te

 CALIING  AITLNTION  TO
 MATTER  OF  URGENT
 PUBLIC  IMPORIFANCE

 The  Deputy  Minister  of
 Civil  Aviation  (Shu
 Mohiuddin)  laid  on  the
 Table  a  statement  regarding
 the  programme  for  the
 development  of  airports  at
 Bombay,  Calcutta  and  Delhi

 reception  of  Jet  aire
 craft

 5694

 5694-95



 4975  {  Dany  Drozar  |  5972

 CoLuMns  Co.umns

 BILLS  INTRODUCED  5695-96  DISCUSSION  RE
 MENT  OF  RI'TIRED 2  The  Del:  Land  Reforms  OFFICIALS  IN  PRIVATE

 ‘Amendment)  Bull  ee

 tn  ear
 COMPANIES-~—contd

 ;
 (Amendment)  Bul

 are:  Ea  and  other  ex-Members  of  the

 ee
 ay

 Foard:
 as

 ale  retired
 REPORT  OF  COMMITTEE  OF  gn  clale  OF  Govern-

 ment,  seeking  employment PRIVILEGES  ADOPTED  569€—  703  an  compames  which  have
 Sixth  Report  was  adopted  extensive  dealings  and

 contracts  ae
 ie

 Mee —  an  particular  wath  reference BILLS  PASSED  5703—84  to  the  employment  m  Ms,
 2  The  Minister  of  Revenue  and  Bird  and  Co  of  an  ex-

 Civil  Expenditure  (Dr  B  Chairman  of  the  Railway
 Gopala  Reddv’  moved  for  the  Board  from  the  dat:  of  hi

 €णाशवशडााणा
 of  the  Ap-  retirement

 propniation  (No  Fa  Bil  9st  The  Munster  of  Railways  Shri
 After  clause-by-  lause  consi-  Jaguvan  Ram

 —  replied  to
 deration  the  Bill  was  passed  the  debate  and  the  discuss  n

 was  concluded
 2  Further  clause-by  clause

 consideration  of  the  Delhi  HALT  AN-HOUR  DISCUS
 Rent  (  ontrol  Bill  us  reported  SION  5882— 26
 by  the  Joint  (  omnuttee
 concluded  The  Bill  was  Shri  Nagi  Reddy  saind  a
 passed  as  amended  half  an  nour  discussion  un

 points  arising
 ge  bin answer  given  on  the  ‘rst

 BILL  —  CONSIDERA-_  भव  November,  7958  to  Starred 5  लाव  Question  No  ~  44  regarding
 The  Manister  of  Industry  Tungabhadra  =  Figh  Level

 (Shri  Manubhai  =  Shah)  Canal

 2  one  oe  Ihe  Deputy  Manister  of  Irmga-
 ba  taken  inte  considiration  uon  and  Power  (Shri  Hath)
 The  discussion  was  not  rephed  to  the  debate

 concluded  AGENDA  FOR  WIDNES-
 DAY,  :8TH  DECEMBER,

 DISCUSSION  RE  EM-  T9596
 PLOYMENT  OF  RLTIRED
 OFFICIALS  IN  PRIVATI  Further

 eee  rh
 the

 monon. लि  ६10  consider  and  passing  o
 COMEANISE

 S814—B1  the  Indian  Tarnff  (Amend-
 Shn  AC  Guha  raisud  a  discus  mint)  Rill  and  =  considera-

 sionon  the  policy  of  Gu  uon  and  passing  ot  the
 vernment  with  regard  to  the  Cmematograph  (Amend-
 question  दक  the  ex-C  hairman  ment  Bill

 294  (An)  LSD—I6


